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 LOK  SABHA  DEBATES

 LOK  SABHA

 Monday  April,  29  974/Varsakha  9,
 896  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr,  Speaxer  in  the  Chair}

 OBITUARY  REFERENCE

 MR.  SPEAKER  Honourable  Mem-
 bers,  I  have  to  inform  the  House  of
 the  sad  demise  of  Shri  G  L.  Mehta,
 wo  passed  away  at  Bombay,  on  the
 28th  April,  I974,  at  the  age  of  74.

 Shri  Mehta  was  a  Member  of  the
 Constituent  Assembly  in  1947,  He
 served  the  country  i,  various  capa-
 cities  and  held  several  important  posi-
 tiens  with  distinction.  A  parliamenta-
 rian,  journalist  and  diplomat,  he  star~-
 ted  his  career  in  the  now-defunct
 Bombay  Chronicle  as  an  Assistant  Edi-
 tor.  He  was  our  former  Ambassador
 to  the  United  States  and  showed  his
 diplomatic  acumen  while  holding  that
 office.  He  had  recently  retired  as
 Chairman  of  the  Industrial  Credit  and
 Investment  Corporation  of  India  and
 the  Indian  Investment  Centre.  He
 was  also  Chairman  of  the  Bombay
 Branch  of  the  Indian  Council  of
 World  Affairs  since  19866  He  was  as-
 sociated  with  the  Planning  Commis
 sion,  the  Hindustan  Shipyard  and  the
 National  Shipping  Board,  being  Mem-
 ber  of  these  bodies.  He  was  awarded
 the  ‘Padma  Vibhushan’  in  969  for
 his  meritorious  service  to  the  nation.

 We  deeply  mourn  the  loss  of  this
 friend.  I  am  sure  the  House  will
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 join  me  in  conveying  our  condolences
 to  the  beraved  family.

 The  House  may  stand  in  silence
 for  a  short  while  to  express  its  sorrow

 (The  Members  then  stood  in  silence
 for  a  short  while.)

 ee

 ORAL  ANSWERS  TO  QUESTIONS

 Post  of  Chief  Executive  of  the  S.CL
 lying  vacant

 73.  SHRI

 SHIPPING  AND
 the  Minister  of

 TRANSPORT  be  pleased  to  state

 (a)  since  when  the  post  of  Chief
 Executive  of  the  Shipping  Corporation
 of  India  has  been  lying  vacant;

 {b)  whether  the  regional  offices  of
 the  Shipping  Corporation  of  India
 have  been  demanding  more  autonomy
 and  power;  and

 (९)  the  steps  taken  or  proposed  to
 be  taken  to  check  the  deterioration  in
 the  working  of  the  Shipping  Corpo-
 ration  of  India?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  Shri
 C.  P.  Srivastava  relinquished  charge
 of  the  office  of  the  Chairman  and
 Managing  Director  of  the  Shipping
 Corporation  of  India,  on  the  afternoon
 of  3lst  December,  1973,  Capt.  R.  D.
 Kohli,  one  of  the  Executive  Directors,
 was  given  overull  charge  of  the  Cor-
 poration  from  the  same  date  till  a
 new  Chairman  and  Mapaging  Director
 is  appointed  by  the  Government

 (b)  No,  Sir.

 (c)  Does  not  arise,



 5  Oral  Answers

 ली  शशि  भुंज :  भारत  महोदय,
 मंत्री  कहर दा  से  मैं  जानना  ्  g  कि

 अधिकांश  पब्लिक  सैक्टर  “डोप  (स  मैनेजमेंट”
 खल  पता  है  कौर  उस  में  भ॑  आप  ने
 पिछले  “जहाजरानी  निगम”  के  चेयरमैन
 को  बहर  भेजा  तो  उस  से  पहले  इस  का
 भिन्न  बरना  भावश्यक  था  ६  वहा  एक
 चेयरमैन  देने  जानना  चाह  (  कि  ऐसा
 क्यों  महीं  किया  ।  झोर  इस  के  भय-साथ

 यह  भी  जानना  चाहता  हू  ि  *रकार  की

 एक  पोलिसी  रही  है  कि  पार्क  सैक्टर
 में  वह  इस  बात  की  हमेशा  काश  करेगी
 कि  पब्लिक  सैक्टर  के  लोगों  को  ही  उस  में

 बड़े  बड़े  स्थान  पर  नियुक्त  विया  जाए  ।

 इस  सम्बन्ध  में  भाप  की  क्‍या  पाय है  ?

 चौहान  शर  बरिचहन  मंत्री  (जी
 कमलापति  लिपाठी) :  लीमन  जब  से
 श्रीवास्तव  जी  गये  हैं  तभी  से  इस  बात  पर
 विस्तार  किया  जा  रहा  है  कि  शिपिंग  कार-
 पोरेशन  साफ  इंडिया  बहुत  बड़ी  जगह
 है  कौर  बढ़ा  भारी  काम  है,  व  रोगों  रुपये
 की  सत्कार  की  पूजी  वहां  सर्ग  हुई  है,  तो

 एक  यग्य  व्यक्ति  उस  के  लिये  बढा  जाये
 शौर  यही  कोशिश  की  जा  रह!  है  ।  लेकिन

 इस  ब॑च  में  वहा  का  काम  चलता  रहे  इस
 लिये  दनी  सर थान  के  ही  ज  ्य  सीनियर
 टे कर्नल  एग्जीक्यूटिव  'डायरेक्टर  नहें  हैं,
 श्री  कहती,  वह  चेयरमैन  का  काम  कर

 रहे  हैं।

 पाल्सी  की  बात  यह  है  जहां  तक

 होता  है  मुनासिब  यही  समझ,  ण्य्तता  है  कि
 जोल  दालान  के  हैं  वही  रखे  लेकिन
 कोई  एवं  निश्चित  पॉलिसी  पड  है  क्योंकि
 जैसा  पाम  है  वैसा  देख  व  के  नियुक्ति
 करने  को  झा वश्य बता  होती  है  ।

 & 4  शशि  :  में  मती  महोदय  से
 जानना  चाहता  हू  कि  जहा  दक  पब्लिक
 सेक्टर  मैनेजमेंट  का  प्रश्न  ईयर  पर  जाने
 के  लिये  एक  निश्चित  नीति  तो  श्राप  की
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 बननी  चाहिये,  भौर  क्‍या  यह  सही  है  कि
 पब्लिक  सैक्टर  में  आमतौर  पर  बड़ी  जगह
 इसलिये  खाली  रखी  जाती  हैं  कि  कुछ  कराई
 सी०  एस०,  आई०  ए  एस०  रिटायर  होने
 वाले  होते  हैं  कौर  जब  तक  वह  रिटायर

 नहीं  हो  जाते  वह  इसी  प्रतीक्षा  में  रहते  हैं
 बि  उन  को  किसी  पब्लिक  सेक्टर  का  चेयरमैन
 बनाया  जाये  यहा  तो  ऐसी  स्थिति  नहीं  है  ।

 श्री  कमलापति  लिपा डी  कम  से  कम
 शिपिंग  कॉरपोरेशन  में  यह  स्थिति  नहीं  है

 कि  हम  देख  रहें  हैं  कि काई  झाई०  सी०  एस०
 रिटायर  हो  रहा  है  इसलिये  उस  के  लिये  जगह
 खाली  रखी  जाये  मैं  यह  बताता  हूं  मानवीय
 सदस्य  को  ऐसी  स्थिति  शिपि  कॉरपोरेशन
 में  नही  है  ।

 श्री  हरि  किशोर  सिंह:  प्रध्यक्ष  जी,
 मैं  जानना  चाहता  हूं  कि  जो  उच्च  भ्रधिकारी

 अवकाश  ग्रहण  करने  वाले  होते  हैं  उसकी

 सूचना  सरकार  को  कंब  मिल  जाती  है  ?

 और  सरकार  उसके  सबंध  में  क्यो  नहीं  पूर्व
 निश्चय  बर  लेती  है  जबकि  कोई  उच्च

 स्थान  रिक्त  नहीं  रहता  कौर  रिक्तता  की

 वजह  से  काय  में  व्यवधान  न  जाये  ?  जैसा

 मानवीय  शशि  भूषण  जी  ने  कहा  है... .  .

 अध्यक्ष  महोदय  ड्राप  प्रश्न  कीजिये,
 लम्हा  चौड़ा  भाषण  क्यों  करते  हैं  ?

 की  हरि  किशोर  सिह.  प्रश्न  स्पष्ट  है  कि

 रिक्त  होने  के  पूर्व  ही  उस  स्थान  पर  नियुक्ति
 क्यों  नहीं  कर  दी  जाती  है  7?

 शी  कमलापति  लिवाली  :  मान्यवर,  मैंने

 बताया  कि  जगह  तो  खाली  नहीं  है,  भोफिशि-

 ग्रेगरी  चार्ज  है  ही  ।  लेकिन  कोई  योग्य  व्यक्ति

 मिल  जाये,  बहुत  बड़ा  काम  है,  बड़ी  कैपिटल

 लगी  हुई  है,  ऐडमिनिस्ट्रेटिव  योग्यता  भी  चाहिये
 और  फिर  कुछ  कमशियल  बिजनेस  लाइक
 ज्ञान  भी  चाहिये  -  तो  ऐसे  योग्य  व्यतीत

 को  ढूढने  में  थोड़ा  समय  लगता  है  ।
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 '  की  हरि  शिकार |... अ  :  कया  सरकार को

 मलूम  नहीं  रहता  कि  अमुक  व्यक्ति  अवकाश

 श्रवण  करने  वाला  है  ?  यह  तो  साल,  6

 महीने  पहले  सरकार  को  मालूम  रहता  है।

 थी  कमलापति  लिपि  मालूम  रहता

 है  तब  तो  कोई  योग्य  व्यक्ति  हर  वक्‍त  तो

 अवेल एविल  नहीं  रहता  है  ।

 SHRI  VAYALAR  RAVI:  May  I  know
 trom  the  hon.  Minister,  though  we
 have  8  policy  evolved  by  Government
 to  build  the  management  cadre  in  the
 organisation  itself,  for  example,  in
 the  Shipping  Corporation  of  India,
 whether  we  have  persons  to  take
 charge,  at  the  top  level,  of  the  Chair-
 man  or  the  Managing  Director?  If  not,
 why  cannot  we  try  to  evolve  a  policy
 to  have  such  a  cadre  in  the  organisa-
 thon  itself  instead  of  searching  for
 someone  from  outside?

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE  So  far  as  the  individual  orga-
 maisation  is  concerned,  it  38  not  posmble
 to  create  a  cadre  within  the  organisa-
 tion  itself  So  far  as  public  sector
 undertakings  are  concerned,  perhaps,
 it  38  known  to  the  hon  Member  that
 the  Bureau  of  Pubhke  Enterprises
 maintains  a  list  of  the  distinguished
 persons  who  can  be  appointed  in  top
 posts  of  the  public  undertakings

 “Wherever  gq  vacancy  arises  in  any
 of  the  public  sector  undertakings  it
 is  the  usual  partice  to  have  the  names
 of  the  persons  who  are  in  the  waiting
 hist  of  the  Bureau  of  Public  Enterprises
 in  a  particular  category  So  far  as
 this  particular  question  of  Shippmg
 ‘Corporation  is  concerned,  my  senior
 colleague  has  already  answered  that
 the  top  post  never  remained  vacant
 even  for  one  day  Somebody  was  offi-
 cigting  therein.

 wt  -ा  नि  :  लीमन,  मैं  मंत्री

 महोदय  से  जातना  चाहूंगा  कि  चैयरमैन  की

 च्  Answere  6

 नियुक्ति के  लिये  क्‍या  प्रोसीजर  है  कौर  उस

 प्री सीजर  के  अन्तरगत  वें  कब  तक  चैयरमैन

 की  नत वुक ति  कर  लेना  चाहते  हैं  ।

 भ्रध्यक्ष  महोदवघूम-घूम  कर  वही  बात

 झा  जाती  है  ।

 भी  जगन्नाथ  जिन  मैं  प्रोसीजर  की

 बात  कर  रहा  हूं  कौर  उसका  कहना  है  कि

 हम  चैयरमेन  को  दूर  रहे  हैं।  इसलिये  दोनों

 में  अन्तर है.  ।

 की  werreitt  जिया)  :  ढूंढ  कर

 एपान्डट  करना,  मान्यवर,  यही  प्रोसीजर  है  ।

 थी  godto  wat  मैं  यह  जानना  चाहता

 हु  कि  यह  जो  वर्तमान  चेयरमैन  थे,  जिन  की

 तरक्की  हो  गई  है  या  दूसरी  जगह  भेज  दिये

 गये  हैं,  इस  अवधि  में  या  उनके  समय  में  कार--

 पोर्शन  के  कास  में  जो  तरक्की  हुई  है,  तो  क्‍या

 यह  इस  बात  का  छाती  है  कि  जो  मौजूदा

 लोग  वहा  पर  काम  कर  रहे  हैं,  वें  अच्छा  काम

 करते  हैं  कौर  इसलिये  काम  बड़ा  है  ?  ती  मैं

 जानना  चाहूंगा  कि  उन  लोगों  के  बीच  में  से

 किसी  प्राप्ति  को  सलेक्ट  करके  नियुक्त  करने

 में  कया  भ्रांति  है  ?

 झायँ  महोदय  पहले  भी  यह  प्रश्न  झा

 चुका  है,  छापने  कौन  सा  निभा  प्रश्न  पूछ  लिया  ।

 SHRI  A.  ्  SHARMA:  What  is  the
 difficulty  in  finding  out  a  suitable
 man  from  amongst  the  existing  per-
 song?

 MR.  SPEAKER:  The  questio,  is  not
 relevant.  It  has  already  been  asked
 by  Mr.  Shashi  Bhushan.
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 Purchase  a  wheat  from  Australis
 +

 9874,  SHRI  RAM  BHAGAT  PAS-
 WAN:

 SHRI  M.  SUDARSANAM:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  our  country  had  approa-
 ohed  Australia  for  the  purchase  of
 wheat  from  that  country;  ang

 (b)  if  so,  the  response  of  the  Aust-
 ralian  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHNDE).  (a)  and
 (b).  Yes,  Sir.  A  gmall  quantity  of
 wheat  has  been  purchaseg  from  the
 Australian  Wheat  Board.

 श्री  राम  भगत  पासवान  :  में  आपके

 माध्यम  से  मंत्री  महोदय  से  जानना  चाहता  हूं

 उन्होंने  कहा  है  कि  थोड़ा  सा  खरीद  किया  है-
 कि  क्‍या  सरकार  ने  चालू  वर्ष  में  देश  में  कितना

 गेहूं  पैदा  होगा,  इसका  कुछ  भ्रदाजा  है  या  उससे

 हमारे  देश  की  आवश्यकता  की  पूति  हो  सकेगी

 या  नही  ?  अगर  ग्रा वश्य कता  की  पूर्ति  नहीं

 होगी,  तो  किस  देश  से  शरीर  कितना  गेहू
 मंगाने  का  प्रस्ताव  है,  यह  माननीय  मंत्री

 महोदय  से  जानना  चाहूंगा  ?
 SHRI  ANNASAHEB  P.  SHINDE:  At

 the  outset  I  would  like  to  appeal  to
 the  hon.  Members  through  you  that
 as  far  ag  prices  and  quantities  are  con-
 cerned,  I  hope,  in  the  national]  interest
 the  hon.  Members  will  not  press  for
 the  ques‘ion  because  of  international
 implecations.

 (Interruptions)
 As  far  as  the  assessment  is  concer-

 ned  we  continue  to  make  periodical
 assessment  and  final  estimates  of  pro-
 duction  of  wheat  have  not  still  been
 received.  So,  it  will  be  difficult  to
 tell  about  the  gap  between  our  re-
 Quiremenfs  ang  import  bat  we  pro-
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 pose.  to  import  sons’  nwaitttiad,  fet
 decision  hag  been,  taken  by  Govera-
 ment  of  India_but  the  precise  quar-
 tity  will  depend  on  review  from  time
 to  time.

 aft  अटल  बिहारी  बाजपेयी  :  भ्रध्यक्ष  जी,
 क्या  यह  सच  है  कि  हम  विदेशों  से  जे  गेहूं  खरीद

 रह  हैं,  उसको  भारत  लाने  के  लिये  पर्याप्त

 जहाज  हमारे  पास  नही  है  ?  कया  यह  सच  है
 कि  बैनाड़  के  बन्दरगाहों  पर  खरीदा  हा
 हमारा  नेह  पड़ा  हुआ  है  शौर  वहा  हमें  डेमुरेज
 देना  पड़  रहा  है  ।  भौर  लाने  के  लिये  जहाज
 उपलब्ध  नही  है  ?  क्‍या  यह  स्थिति  प्रास्ट्रेलिया
 मे  भी  पैदा  होगी  ?

 ह
 SHRI  ANNASAHEB  P.  SHINDE: ः

 the  moment  the  wheat  which  is  being
 imported  is,  mostly  the  wheat  which
 has  been  offered  by  Soviet  Union  and
 for  that  full  arrangement  have  been
 made  for  transporting  it  to  India  end
 it  is  gomg  on  almost  to  schedule,  As
 far  as  the  Canadian  wheat  is  concern-
 ed  still  we  have  to  finalise  the  whole
 procedure  of  purchases  though  ०8
 thing  is  true  that  in  the  international
 wor'd  the  vessels  are  not  easily  avail-
 able  but  as  and  when  we  decide  to
 import  from  that  country  we  shall  try
 to  arrange  for  the  necessary  vessels.

 SHRI  BIRENDER  SINGH  RAO:
 Whether  it  is  a  fact  that  the  produc-
 tion  of  wheat  this  year  is  far  short
 of  the  estimated  target  of  production?
 Has  it  come  to  his  notice  that  some
 foreign  experts  have  stated  that  the
 total  wheat  production  in  this  country"
 this  year  will  be  about  23  million  ton-
 nes  only.  Secondly,  Sir,  it  ig  neces-
 sary  that  the  country  knows  the  price
 which  is  being  paid  to  various  coun-
 tries  for  certain  quantity  of  wheat  be-
 ing  purchased.  It  is  also  necessary  that
 the  farmers  in  this  couatry  kittw  as
 to  what  the  Government  is  paying.
 outside.  ‘This  {9  also  important  to



 9  Orat  Answers  VAISAEHA  9,

 है... क  any  wnder-hand  dealing  by
 the  Government  officials  who  go  out  to
 ‘purchase  wheat.  So,  the  hon.  Minis-
 ‘ter  may  tell  us  2४  to  what  is  the  ap-
 proxiznate  price  of  wheat  purchased
 from  Australia  on  landing  in  India?

 SHRI  ANNASAHES  ह  SHINDE:
 Sir,  as  far  as  the  estimates  of  wheat
 praductiog  are  concerned,  I  am  not
 prepared  to  take  the  discouraging
 view  which  the  hon,  Member  is  tak-
 ing.  Of  Course,  various  estimates  are
 being  given  by  varioug  agencies.  My
 own  estimate  in  wheat  praduction  38
 nat  going  to  be  less  than  what  it  was
 last  year  It  can  be  marginally  less

 or  marginally  more.  The  reason  being
 though  there  were  not  rains  in  North
 India  yet  the  production  in  Gujarat
 and  other  areag  will  compensate  the
 shortfal]  nm  production  jn  North  India.
 As  far  as  international  prices  are  con-
 cerned,  they  had  gone  up  to  25)
 dollars  but  now  the  prices  are  com-
 ing  down  and  have  come  down  384
 dollars.  Last  week  there  was  slight
 upward  trend  but  there  is  encouraging
 downwarg  trend  in  the  international
 positien  because  of  improved  produc-
 tion  all  over  the  world.

 SHRI  BIRENDER  SINGH  RAO:
 Sy,  he  has  not  answered  my  ques‘ion.

 MR.  SPEAKER:  No,  no.  You  want
 to  go  much  beyond  the  scope  of  the
 -question.

 SHRI  BIRENDER  SINGH  RAO:  I
 have  specifically  asked  for  the  price
 «of  the  wheat  purchased  from  Australia,
 which  he  can  easily  give.

 MR.  SPEAKER:  When  he  says  that
 perhaps  it  may  not  be  in  the  public
 interest....

 SHRI  BIRENDER  SINGH  RAO:  He
 does  not  even  give  the  estimate  of
 this  year’s  production.  That  is  not
 at  all  difficult  to  give.  That  is  not

 outside  the  scope  of  the  question
 either.
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 SHRI  SAMAR  GUHA:  it  is  a  strange
 thing  that  he  does  not  like  io  give
 the  price.  It  is  known  or  it  will  be
 known  when  Australia  will  give  it  to
 the  other  countries.

 Io

 MR.  SPEAKER:  Perhaps  it  may  not
 be  iy  public  interest  to  give  it.

 SHRI  SAMAR  GUHA.  After  all,  we
 have  this  practice  in  the  rules,  that
 when  tie  says  that  it  is  not  in  the
 public  interest,  the  Speaker  has  got
 the  right  to  ask  what  the  public  in-
 terest  mvolved  is.

 SHRI  P.  VENKATASUBBAIAH:
 May  I  know  from  the  hon.  Minister
 whether  he  has  got  any  long-range
 arrangement  with  regard  to  purchase
 of  wheat  from  outside,  that  is  to  say,
 whether  he  has  any  prospective  plan~
 ning  for  the  production  targets  of  eech
 year  and  whether  any  long-term  agree-
 ment  has  been  made  so  that  we  may
 not  suffer  from  year  to  year  because
 of  the  shortages  in  the  indigenous  pro-
 duction  of  wheat?

 SHRI  ANNASAHEB  P.  SHINDE:
 Since  we  are  a  very  hig  country,  J
 appreciate  the  point  made  by  the  hon.
 Member  that  perhaps  some  leng-term
 arrangement  could  be  in  our  national
 interest  This  question  was  specifical-
 ly  taken  up  with  the  Australian  Gov-
 ernment,  but  unfortunately  the  Aus-
 tralian  Government  themselves  have
 their  own  difficulties,  because  they  feel
 that  their  production  last  year  was
 very  bag  and  their  stocks  ate  not
 there,  and,  therefore,  they  are  hesi-
 tant  to  enter  into  any  long-term  ar-
 rangement,  since  they  have  entered
 into  long-term  arrangements  already
 with  China  and  Egypt  which  they  are
 not  in  a  position  to  carry  out  fully
 because  of  their  own  difficulty.  So,
 there  is  some  hesitation  in  the  interna-
 tional  world  to  enter  into  long-term
 arrangements.

 SHRI  P.  VENKATASUBBAIAR.
 What  about  other  countries?
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 SHRI  RAMCHANDRAN  KADAN-
 how  many  countries  Government  have
 approached  for  purchase  of  wheat  and
 what  the  response  from  the  Govern-
 ments  of  those  countries  is?

 MR.  SPEAKER:  The  main  question
 is  very  specific...

 SHRI  हू.  S.  CHAVDA:  The  hon.
 Minister  has  already  replied  about
 Canada.

 MR.  SPEAKER.  That  was  a  different
 question.  That  was  about  the  prices.

 SHRI  K.  S.  CHAVDA:  Shri  Bajpai
 had  already  asked  about  it.  I  think
 the  hon.  Minister  is  willing  to  reply.

 MR.  SPEAKER:  I  do  not  object  to
 it,  if  he  is  able  to  give  the  informa-
 tion.  The  hon.  Member  wants  to
 know  whether  the  hon.  Minister  is
 in  a  position  to  say  which  other  coun-
 tries  were  approached  for  the  supply
 of  wheat.

 SHRI  ANNASAHEB  P.  SHINDE:
 May  I  point  out  that  this  ig  really
 outside  the  scope  of  the  main  ques-
 tion?  But  if  you  want  me  to  say
 somethjng,  I  can  do  so.

 MR.  SPEAKER:  I  do  not  come  in.
 It  is  a  matter  between  the  hon.  Minis-
 ter  ang  the  hon.  Member.  If¢  the
 hon.  Minister  wants  to  answer  it  he
 can  do  80.

 SHRI  K.  8,  CHAVDA:  It  is  in  the
 interests  of  the  country.  Let  him
 answer  it

 MR.  SPEAKER:  It  is  in  public  in-
 terest  to  answer  it.  That  is  what  the
 hon  Member  says.

 SHRI  ANNASAHEB  P.  SHINDE:
 In  general,  in  the  world  there  are
 only  four  important  countries  which
 export  wheat,  outside  the  EEC,  and
 they  are  the  USA,  Canada,  Argentina
 and  Australia.

 APRIL  29.  974  Oral  Answers  हैदर

 SHRI  RAMCHANDRAN  KADAN-
 NAPPALLI:  May  I  know  whether  the
 importeq  Russian  wheat  is  not  trans-
 ported  from  the  port?

 SHRI  ANNASAHEB  P.  SHINDE:
 That  is  outside  the  scope  of  the  main.
 question,  because  he  has  asked  whe-
 ther  there  is  some  difficulty  about  un-
 loading  of  Russian  wheat.

 SHRI  RAMCHANDRAN  KADAN-
 NAPPALLI:  It  is  all  about  imports.

 MR.  SPEAKER:  It  is  not  a  question
 of  unloading  but  it  is  only  a  ques-
 tion  of  loading.

 PRF.  MADHU  DANDAVATE:  In
 deference  to  the  request  made  by  the
 hon.  Minister  not  to  make  any  re-
 ference  to  prices  in  the  national  inte-
 rest  I  shall  not  make  any  reference
 to  the  prices.  But  in  view  of  the  gap
 between  the  food  needs  of  the  coun-
 try  and  the  actual  production,  since
 it  has  becom,  very  clear  that  for  some
 time  at  least  import  will  be  necessary,
 I  would  like  to  know  from  the  hon.
 Minister  if  his  answer  to  the  first
 question  is  that  only  small  quantities
 of  wheat  have  been  brought  from
 Australia,  whether  if  the  imports  are
 to  be  made  from  different  countries,
 it  would  not  be  advisable,  insteag  of
 having  imports  on  the  repayable  basis.
 in  kind  which  may  actually  mean  more
 expenditure  at  a  later  s!age  when  the
 prices  go  up,  to  get  more  wheat  from
 countries  like  Australia  or  others?

 SHRI  ANNASAHEB  P.  SHINDE:  It
 is  a  suggestion  for  action.

 PROP.  MADHU  DANDAVATE,;  Ac-
 tion  or  inaction?

 MR.  SPEAKER:  It  is  a  good  sugges-
 tion.
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 ह... ... ज  ६0  subside  instalintion  of
 mechanical  compost  plants

 B79.  SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  R.  S.  PANDEY.

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 subsidise  the  installatio,  of  mechani-
 Cal  compost  plants;  and

 (9)  af  so,  the  broad  fea‘ures  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE).  (a)  Yes, Sir.

 (b)  A  statement  is  placed  on  the
 Table  of  the  Sabha.

 StateMent

 During  tne  Fifth  Five  Year  plan
 period,  the  Ministry  of  Algriculture
 Propose  to  give  grant  to  the  Muncipal
 Corporation/Commuttees  or  Agro-In-
 dustries  Corporations  to  the  extent  of
 33  per  cent.  of  the  capital  cost  for
 setting  up  of  45  compost  plants,  in
 cities  having  population  of  3  lakhs  or
 above.  An  outlay  of  Rs.  6.7  crores
 has  been  proposed  for  assisting  the
 setting  up  the  these  mechanical  com-
 post  plants.  In  addition,  the  Ministry
 of  Works  and  Housing  have  proposed
 an  outlay  of  Rs.  10  crores  in  the  Fifth
 Five  Year  Plan  to  assist  the  municipal
 corporations  on  the  following  items
 to  setting  up  of  mechantcal  compost
 nlants:-—

 l.  Financia}  support  for  technical
 personnel  in  the  integrated
 scheme.

 2.  Non-recurring  grant  for  pur-
 chase  of  trucks,  wheel  barrows
 etc.

 3  Non-recurring  grant  for  im-
 provement  of  workshop  faci-
 lities.
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 4  Non-recurring  grau:  for  cons-
 truction  of  collection  sites.

 5  Non-recurring  grant  for  provid-
 ing  mechanical  sieves  and
 other  equipment  to  the  re-
 maining  95  class  I  towns.

 6.  Setting  up  project  formula
 .  tion  Group/project  manage-

 ment  Group,  Survey/investi-
 gation  and  field  studies.

 Financial  assistance  to  the  local  bo-
 dies  is  proposeg  to  be  provided  for  the
 above  items,  at  rates  ranging  from  25
 to  50  per  cent.  of  the  computed  de-
 ficiencies  for  these  items.  This  is
 likely  to  raise  the  total  subsidy  ele-
 ment  for  seting  up  of  compost  plants
 to  nearly  50  per  cent.  The  remaining
 capita]  cost  will  eitmer  be  met  by  the
 Corporations  themselves  or  by  raising
 loans  from  the  nationalised  banks.

 SHRI  M.  RAM  GOPAL  REDDY:  Mr.
 Speaker,  Sir,  now  that  there  is  q  great
 shortage  of  inorganic  fertilisers,  and
 in  view  of  the  fact  that  the  amount
 orpposed  to  be  allotted  for  the  compost
 plants  is  only  Rs.  6.7  crores,  may  I
 know  whether  the  Government  will
 consider  the  question  of  increasing
 this  amount,  or  doubling  this  amount?

 SHRI  ANNASAHEB  P.  SHINDE:
 After  the  said  amount  is  actually
 spent,  perhaps  it  can  be  considered.

 SHRI  M.  RAM  GOPAL  REDDY:  It
 is  mentioned  that  cities  having  a  po-
 pulation  of  three  lakhs  or  above  are
 going  to  be  given  this  subsidy  There
 are  so  many  cities  which  are  having  8
 population  between  20  and  70  lakhs.
 I  want  to  know  whether  two  or  three
 units  will  be  established  in  such  cities.

 SHRI  ANNASAHEB  Pp.  SHINDE:  It
 will  all  denend:  for  instance  for  big
 cities  hke  Calcutta,  Bombay.  etc,  per-
 haps  there  would  not  be  neag  to  eet
 up  more  than  one  compost  processing
 plant.  But  after  the  first  plant,
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 comes  into  operation,-  and  we  get
 some  experience,  perhaps  thig  can  be
 considered  at  that  time.

 MR.  SPEAKER:  There  igs  another
 Member  clubbeq  with  this  question.
 870४  R.  S.  Pandey.

 SHRI  R.  S.  PANDEY:  Thank  you
 very  much.

 MR.  SPEAKER:  He  may  put  his
 question.

 SHRI  R.  S.  PANDEY:  I  said,  “Thank
 you  very  much.”

 MR.  SPEAKER.  It  is  very  unusual
 on  your  part.  Now  Dr.  Raney  Sen.

 DR.  RANEN  SEN:  There  was  a  pro-
 posal  from  the  Government  of  West
 Bengal  to  instal  a  mechanical  compost
 plant  in  Calcutta  in  order  to  dea)  with
 two  things;  one,  the  garbage  in  the
 city  that  has  accumulated  or  is  accu-
 mulating  every  day  in  huge  quantities
 and  secondly,  to  provide  manure  for
 the  country.  May  I  know’  whether
 such  a  proposal  has  come  from  the
 Government  of  West  Bengal  and,  if
 so,  what  is  the  reaction  of  the  Gov-
 ernment  of  India  to  such  a  proposal?

 SHRI  ANNASAHEB  P.  SHINDE:
 We  propose  to  help  such  proposals  by
 giving  a  subsidy  to  the  tune  of  33
 per  cent.  Acutally,  some  subsidy
 would  also  be  coming  forward,  from
 the  Ministry  of  Works  and  Housing.
 So,  almost  50  per  cen‘  help  will  be
 available  from  the  Central  Government
 to  any  State  including  West  Bengal  for
 this  purpose.

 SHRI  RANABAHADUR-  SINGH:
 May  I  know  from  the  Government
 whether,  in  view  of  the  fertiliser  shor-
 tage  and  also  in  view  of  the  proposal
 to  set  up  these  compost  plants,  the
 Central  Government  is  considering
 any  legislative  measures  by  which  the
 garbage  that  is  usually  used  for  the
 reclamation  purposes  in  the  larger
 cities  woulq  be  stopped  from  being
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 used  for  this  purpose  and  would  be
 diverted  towards  the  manufacture  of
 compost?

 SHRI  ANNASAHEB  P.  SHINDE:
 If  the  concerned  State  Governments
 tell  the  Centra]  Government  that  some
 legislative  support  is  required,  I  do
 not  think  that  the  Government  of  India
 will  hesitate  to  extend  the  necessary
 support  for  the  State  Governments
 for  this  purpose.

 SHRI  A.  K.  M.  ISHAQUE:  May  I
 know  whether  any  assessment  has
 been  made  as  to  what  is  the  quantum
 of  garbage  that  accumulates  in  Cal-
 cutta  every  day  and  how  this  garbage
 is  disposed  of,  and  whether  it  is  a  fact
 that  the  fisheries  are  being  silted  by
 this  garbage—

 MR.  SPEAKER.  This  question  is  of
 a  very  general  nature,  ang  you  are
 asking  a  very  specific  question  about
 Caleutta.  It  is  much  better  you  give
 a  separate  notice  for  that.

 SHRI  A.  K.  M.  ISHAQUE:. The  sche-
 me  that  the  Central  Government  talks
 of  is  that—

 MR.  SPEAKER:  You  cannot  put
 questions  which  ask  for  a  detailed  or
 statistical  information.  Do  not  take
 advantage  of  a  very  large  question.

 SHRI  A.  K.  M.  ISHAQUE:  The  ques-
 tion  is  about  installation  of  mechanised
 compos:  plants.

 MR.  SPEAKER:  Not  in  Calcutta  but
 everywhere.

 SHRI  A.  K.  M.  ISHAQUE:  Calcutta
 is  No.  i  city.

 MR  SPEAKER,  I  am  not  sure  about
 it;  I  think  Chandigarh  is  No.  l.

 SHRI  A.  K.  M.  ISHAQUE:  My  se-
 cond  question  is:  Have  the  Ministry
 any  plan  to  use...
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 MR.  SPEAKER:  ft  is  not  essential
 that  when  one  question  is  irrelevant
 ‘you  have  a  right  to  ask  a  second  orie.
 Do  not  lead  me  to  this  practice.  Plea-
 se  sit  down  now;  you  may  have  a
 better  one  next  time.

 SHRI  A.  K.  M.  ISHAQUE:  He  may
 answer  to  the  first  part  of  the  question;
 it  is  very  relevant:  whether  any
 thought  has  been  given  how  the  gar-
 bage  of  Calcutta  is  utihsed  for  manure
 purposes.

 MR.  SPEAKER:  I  am  stil  of  the
 same  opinion.

 st  gen  we  mown  :  कितनी  राज्य
 सरकारों  ने  कचरा  कौर  मैले  पानी  से  खाद
 बनाने  की  योजनायें  बनाकर  आपके  पास  भेजी

 हैं  भर  किस  प्रकार  की  मदद  बाप  से  मांगी  है  ?

 SHRI  ANNASAHEB  P.  SHINDE:
 My  senior  colleague  convened  a  con-
 ference  of  Ministers  concerned  with
 this  subject  and  the  Government  of
 India’s  intention  is  to  help  the  State
 Governments  to  go  ahead  with  the
 compost  making  plants,  use  organic
 manure  etc.  Now  we  have  started
 receiving  proposals  from  the  State
 Government.  Exact  information  is
 not  with  me  at  the  moment.  Now  it
 is  known  to  all  the  State  CGovern-
 ments-andg  they  are  processing  the
 projects  on  this  basis.  By  the  end  of
 the  Fifth  Plan  year  it  is  proposed  to
 cover  45  cities  with  compost  manufac-
 ture  plants  and  te  have  50,000  gobar
 gas  plants  in  the  country  as  a  whole.

 Fresh  appointments  instead  of  rein-
 statement  of  retrencheg  staff  in  FCI

 बज

 *880,  SHRI  VAYALAR  RAVI:

 SHRI  RAMACHANDRAN
 KADANNAPPALLI:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  fresh  appointments
 have  been  made  in  Food  Corporation
 of  India  during  the  last  three  months
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 and  more  than  500  vacancies  have  not
 been  filled  while  many  have  been
 retrenched;  and

 (b)  if  so,  the  reasons  for  the  fresh
 appointments  and  not  taking  retrench-
 ed  people?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDE£):
 (a)  and  (b).  The  Food  Corporation  of
 India  has  imposed  a  ban  on  fresh
 recruitment  and  no  _  retrenchmenta
 have  recently  taken  place.  However,
 certain  fresh  appomtments  on  a
 purely  temporary  basis  had  to  he
 made  to  meet  the  emergent  local  re-
 quirements  mainly  at  the  Ports  in
 the  Southern  and  Western  Zcnes.
 Retrenched  employees  who  were  from
 the  Northern  zone  could  not  have
 been  considered  for  appointment  in
 these  distant  places  only  for  a  short
 duration.

 SHRI  VAYALAR  RAVI:  In  _  the
 regional  offices  of  the  Food  Corpora-
 tion  of  India,  especially  in  Madhya
 Pradesh  and  some  other  States  they
 have  written  to  the  State  Govern-
 ment  to  depute  certain  people  for  cer-
 tain  categories.  Many  vacancies  are
 still  there  according  to  the  answer  to
 my  question,  But  retrenched  people
 are  not  appointed  to  those  vacancies.
 The  Minister  hag  assured  us  that
 ‘whenever  a  vacancy  arose,  they  will
 be  taken  first.  People  with  three  or
 four  years  service  have  been  re-
 trenched.  When  vacancy  arises  in
 Kerala  and  other  places  why  cannot
 they  absorb  those  people  in  the  vacan-
 cies  that  so  arise?

 SHRI  ANNASAHEB  P.  SHINDE:
 First  of  all  I  should  like  to  submit
 that  no  retrenchment  is  taking  place
 now  though  it  is  known  to  the  hon.
 Member  that  we  have  surplus  staff;
 for  instance  our  storage  is  only  30
 per  cent  of  the  capacity  but  we  are
 having  i00  per  cent  staff,  In  certain
 ports  in  the  south  congestion  develop-
 eq  and  category  3  staff  were  required
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 for  two  or  three,  months  normally.
 Andhra  and  Maharashtra  Govern-
 ments  have  protested  that  if  there
 were  vacancies  why  cannot  recruit
 local  people?  Since  these  posts  were
 temporary  for  a  few  months  people
 will  have  to  be  recruited  locally  be-
 cause  if  We  transfer  people  from  far
 away  places,  they  say:  we  have  no
 housing,  what  are  we  to  do?  If  there
 ig  any  clear  cut  long  term  vacancy,
 we  can  bear  this  point  in  mind.

 SHRI  VAYALAR  RAVI:  As_  the
 Government  issued  a  directive  saying:
 No  further  appointment,  did  the  Gov-
 ernment  issue  another  directive  say-
 ing:  no  further  retrenchment  also.

 SHRI  ANNASAHEB  P.  SHINDE:  I
 have  made  it  clear  that  we  do  not
 propose  to  resort  to  further  retrench-
 ment  unless  some  unforeseen  facturs
 come  up  or  new  situation  develops.

 SHRI  RAMACHANDRAN  KADAN-
 NAPPALLI:  Sir,  in  the  context  of  the
 new  foog  policy,  I  would  like  to  know
 whether  the  FCI  management  threat-
 ened  the  workers  of  retrenchment,  I
 would  like  to  know,  what  are  the
 concrete  proposals’  before  the  Gov-
 ernment  to  utilise  the  services  of  the
 labourers  to  the  fullest  extent?

 SHRI  ANNASAHEB  P.  SHINDE:  If
 there  are  clear  vacancies  and  if  new
 recruitment  ig  to  take  place,  as  my
 senior  colleague  has  assured  on  the
 floor  of  the  House,  we  will  give  first
 preference  to  those  who  have  been
 retrenched.  I  would  also  like  to  cor-
 rect  the  general  impression  which  is
 prevalent  in  this  regard.  These  re-
 trenched  employees  were  temporarily
 recruited  for  a  particulur  purpose.
 Despite  that,  on  humanitarian  grounds,
 we  have  given  an  assurance  that  if
 there  is  going  to  be  a  permanent  re-
 cruitment  for  permanent  purposes,
 these  employees  will  be  given  prefe-
 rence,

 SHRI  SAMAR  GUHA:  Sir,  I  would
 like  to  know  whether  it  is  a  fact  that
 the  present  Chairman  of  the  FCI
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 having  the  background  ag  the  Chair- man  of  the  Joint  Intelligence  Com- mittee  of  the  Cabinet  Secretariat  has
 developed  a  propensity  to  utilise  the
 CBI  machinery  in  dealing  with  legi-
 timate  trade  union  activities  ang  in this  connection.  I  would  also  like  to know  whether  it  is  g  fact  that  he
 suspended  the  Joint  Manager  (Port
 Operations)  Shri  P.  K.  Sen  Gupta, Senior  Manager,  Shri  A,  K.  Das,
 Assistant  Managers,  Shri  8.  M.  Biswas
 and  Shri  B.  Das,  since  September  and
 their  cases  have  been  referred  tn  the
 CBI  on  the  plea  of  irregular  employ- ment.

 MR.  SPEAKER:  The  question  is  of
 a  general  nature,  If  you  want  to  ask
 about  particular  individuals,  the  pro-
 per  way  is  to  give  a  separate  question.

 SHRI  SAMAR  GUHA:  Their  cases
 have  been  referred  to  CBI.  This  is  a
 Preparatory  attempt  to  retrench  them.
 Already,  eight  months  have  passed.
 Still,  CBI  have  not  been  able  to  pre-
 Pare  prima  facie  cases  against  them.
 This  ig  against  the  directive  of  the
 Central  Vigilance  Commission  that  in
 such  cases,  no  employee  shoul@  be
 kept  suspended  for  more  than  three
 months,  I  would  like  to  know,  what
 steps  Government  is  going  to  take  in
 regard  to  these  four  employees  who
 have  been  suspended.

 MR.  SPRAKER:  I  am  very  much
 afraid,  this  is  not  covered  by  this
 question.

 (Interruptions)

 SHRI  SAMAR  GUHA:  Their  cases
 have  been  referred  to  CBI.  That  is
 why  I  have  mentioned  that  this
 gentleman  hag  a  propensity  to  utilise
 the  CBI  machinery.  This  is  because
 these  people  are  working  with  trade
 union  organisations  and  have  a  trade
 union  background,

 MR  SPEAKER:  I  do  not  want  to
 interrupt  you  or  prevent  you  from
 asking  questions  But.  this  auestion
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 ig  about  retrenchment.  You  are  ask-
 ing  about  the  Officers  who  have  been
 suspended  and  against  whom  CBI  is
 enquiring.

 SHRI  SAMAR  GUHA:  Thig  action
 is  of  a  vindictive  nature  with  a  view
 te  retrench  them.

 MR,  SPEAKER:  Dr.  Sen,  you  are
 really  of  view  that  thig  is  covered?

 DR.  RANEN  SEN.  Retrenchment  i
 the  objective  of  the  FCI  organisation.
 In  order  to  achieve  that,  they  are
 suspending  certain  persons.  That  is
 the  idea.

 MR.  SPEAKER:  These  persons  have
 been  suspended  and  investigations  are
 g0ing  on  in  regard  to  an  entirely
 different  matter  rather  than  in  regard
 to  retrenchment,

 SHRI  SAMAR  GUHA:  Their  cases
 have  been  referred  to  CBI  on  grounds
 of  irregular  employment  and  not  on
 charges  of  corruption  or  anything,
 During  the  last  eight  months,  CBI  has
 not  been  able  to  prepare  pruna  facie
 cases  against  them.

 MR.  SPEAKER:  I  am  not  prepared
 to  enter  into  an  argument  with  you.
 I  better  keep  quiet.  I  leave  it  to  the
 Minister,

 SHRI  ANNASAHEB  ए,  SHINDE:  It
 is  a  question  about  retrenchment.  He
 iy  asking  about  some  suspension.

 SHRI  SAMAR  GUHA:  They  are
 very  good  officers.  Because  they  have
 participated  in  the  trade  union  work.
 they  have  been  suspended  on  the  plea
 of  irregular  appointment.  Their  cases
 have  been  referred  to  the  CBI.  For
 eight  months  the  CBI  could  not  frame
 any  prima  facie  case.  According  to
 the  standing  orders,  if  no  charge  is
 framed  within  three  months,  the
 employee  will  have  to  be  reinstated.

 MR.  SPEAKER:  I  am  afraid  this
 is  not  covered  by  the  main  question.
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 SHRI  SAMAR  GUHA:  Sir,  you  pull
 up  the  Minister.  This  is  not  the  way
 of  dealing  with  cases,

 MR.  SPEAKER:  I  assure  you  that
 if  you  give  a  specific  question,  I  will
 give  you  full  cooperation  in  bringing
 this  matter  before  the  House.  Why
 do  you  thrust  this  in  this  question?

 SHRI  SAMAR  GUHA:  I  will  give
 a  short  notice  question.

 MR.  SPEAKER:  So,  you  are  con-
 vinced  that  it  is  not  connected  with
 this.

 +  it  अचल  सिह:  जब  नई पालिसी  के

 मुताबिक  होलसेल  ट्रेंड्स  किसानों  से  माल
 खरीदेंगे,  तो फिर  ऐसी  सूरत  मे  फूड  कारपोरेशन
 में  और  लोगों  की  भर्ती  की  क्या  भ्रावश्यकता  है

 SHRI  ANNASAHEB  ए.  SHINDE:
 The  hon,  Member  is  asking  whether
 in  the  light  of  the  new  wheat  policy
 there  is  any  need  to  recruit  more
 people,  Sir,  7  is  outside  the  purview
 of  the  main  question.

 MR.  SPEAKER:  I  am  sorry,  I  did
 not  follow  it  fully,  यह  सबल  इसमे  नही

 श्र  सका  है  ।

 भी  अटल  बिहारी  बाजपेयी  :  क्‍या  यह
 सच  है  कि  उत्तर  प्रदेश  %  i600  के  करीब
 कर्मचारी  काम  पर  से  हटाये  गये  थे  शौर

 उन्हें  काम  पर  वापिस  लिये  बिना  नई  भर्ती

 हो  रही  है  यदि  हा  तो  इसका  क्‍या  कारण  है  ?

 SHRI  ANNASAHEB  P_  SHINDE:
 This  case  of  the  800  employees  was
 fully  discussed  in  the  House.  They
 were  recruited  last  year  purely  tem-
 porarily  for  opening  some  centres
 when  the  new  khariff  policy  came  in.
 But  when  we  foung  that  the  centres
 were  not  functioning  properly  and
 that  their  services  were  not  required,
 tehey  were  retrenched.  They  were
 recruited  only  for  a  specific  purpose
 with  the  clear  understanding  that
 their  services  would  be  terminated
 after  three  or  six  months.  Since  then
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 ‘we  have  given  an  assurance  to  this
 House  that  when  any  new  recruit-
 ment  is  likely  to  take  place,  we  will
 give  first  preference  to  these  people.

 SHRI  DINEN  BHATTACHAR-
 RYYA:  What  ig  the  total  number  of
 permanent  employees  in  the  FCI  and
 how  many  are  casual  or  recruited
 ahrough  the  contractors?

 SHRI  ANNASAHEB  P,  SHINDE:
 For  specific  categories  of  employees  I
 require  notice.

 SHRI  DINEN  BHATTACHAR-
 RYYA:  Ig  it  not  a  fact  that  a  large
 number  of  employees  recruited  by  the
 FCI  are  casual]  employees?  In  that
 context,  what  is  the  total  number  of
 permanent  employees  and  casual  or
 temporary  workers?

 SHRI  ANNASAHEB  P.  SHINDE:
 First  of  all,  it  will  not  be  correct  to
 say  that  most  of  the  employees  who
 are  recruited  for  the  FCI  are  recruit-
 ed  either  as  casual  or  temporary  em-
 ployees  because,  those  who  are  ree
 cruited  against  certain  vacancies  or
 posts,  there  is  no  question  of  recruit-
 ing  them  ag  casual  or  temporary  em-
 ployees.

 Secondly,  as  regards  the  observa-
 tion  which  the  hon.  Member  made
 about  retrenchment  of  49  or  50  em-
 ployees  in  Calcutta,  I  think,  the  House
 should  know  that  some  employees
 were  recruited  as  typists  even  though
 they  did  not  know  a  word  of  typing.
 Some  money  had  passed  off;  some
 people  were  involved.  Therefore,  in
 consultation  with  the  West  Bengal
 Government  and  the  Public  Service
 Commission.  those  who  were  not  re-
 gard  as  qualified  were  retrenched.
 Fresh  interviews  were  held  ang  those
 who  were  qualified  were  recruited.  I
 do  not  think  the  hon.  Member  should
 support  such  things,  the  mal-practices,
 which  are  not  in  the  interest  of  th
 country.

 SHRI  8.  प्र,  NAIK:  The  hon,  Min-
 ister,  in  the  course  of  his  reply,  said
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 that  there  is  over-staffing  in  the  FCI
 inasmuch  ag  that  as  against  30  per
 cent  utilisation  of  godown  storage
 capacity,  there  js  I00  per  cent  staffing.
 He  indicated  that  storage  utilisation
 capacity  is  one  of  the  criteria.  May
 I  know  from:  the  hon.  Minister  what
 are  the  factors  on  the  basis  of  which
 he  says  that  there  is  over-statling?
 We  have  been  hearing  it  from  the
 Indian  Airlines  onwards,  This  is  :e-
 levant;  it  is  concerned  with  retrench-
 ment,

 MR.  SPEAKER:  {i  have  not  yet
 come  out  with  my  observation  and
 you  say,  it  is  relevant.  Who  gaid,  “It
 is  not  relevant’?

 SHRI  B.  V.  NAIK:  I  was  apprehen-
 sive,  due  to  past  experience,

 MR,  SPEAKER:  The  past  cxperi-
 ence  shows  that  this  is  also  relevant.

 SHRI  ANNASAHEB  P.  SHINDE:
 There  are  well-establisheq  norms  for
 that.  I  do  not  think  anybody  can
 arbitrarily  decide  whether  staff  is
 surplus.  There  are  clear  posts  against
 certain  specific  assignments,  Natu-
 rally,  when  there  are  no  clear  posts,
 when  the  work  is  not  there,  the  staff
 ig  said  to  be  in  excess,

 SHRI  B.  ्  NAIK:  What  are  those
 norms?  It  is  better  we  do  not  put
 the  question.  if  we  are  to  receive  half
 answers.

 MR.  SPEAKER:  It  ig  much  better!

 SHRI  SEZHIYAN:  In  reply  to  the
 question  put  by  Mr,  Bhattacharyya,
 the  hon.  Minister  said  tha¢  certain
 unqualified  persons  had  been  recruited
 and  that  it  had  been  found  out  that
 some  money  had  passed  off.  This  is
 a  very  serious  thing.  I  would  like  to
 know  from  the  hon.  Minister  as  to
 who  was  responsible  for  the  recruit-
 ment  of  unqualified  persons,  how
 much  money  was  passed  off  as  sur-
 mised  by  him  and  what  action  has
 been  taken  against  the  persons  who
 abused  the  powers  given  to  them.
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 MR,  SPEAKER:  I  think,  for  casual
 recruitment,  the  remark  was  also
 casual,

 SHRI  SEZHIYAN;  No,  Sir.

 SHRI  ANNASAHEB  P.  SHINDE:
 Some  trade  union  workers  and  some
 officers  of  the  Food  Corporati®n  are
 involved.  They  have  been  suspended.
 A  specific  inquiry  has  been  entrusted
 to  the  C.B.I.  As  far  as  the  retrench-
 ment  is  concerned,  the  Public  Service
 Commission  was  consulted  and,  in
 consultation  with  them,  the  action
 was  taken.

 Expenditure  on  Technical  Higher
 Secondary  Schoo)  at  Narela,  Delhi

 *882.  SHRI  R.  S  PANDEY:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to-  state:

 (a)  whether  a  sum  of  Rs,  6  lakhs
 Per  year  is  being  spent  on  running
 the  technical  Higher  Secondary  School
 of  Narela  in  Delh;  and  the  output  of
 this  school  is  only  one  successful
 student;  and  ॥

 (b)  if  so,  the  ‘ustification  for  such
 huge  expenditure  without  any  results?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 9.  P  YADAV)  (a)  and  (b).  The
 Technical  Higher  Secondary  School
 ai  Narela  Delhi  is  running  a_  three
 year  course  leading  to  the  award  of
 a  certificate  by  the  Central  Board  of
 Secondary  Education,  Delhi.  In  the
 Board  Examination  of  973  for  the
 final  year  students,  the  number  of
 successful  candidates  wag  one  out  of
 6  who  appeared.  Ap  expenditure  of
 Ra.  6.32  lakhs  on  salaries,  scholarships,
 tools  and  materials  was  incurred  on
 this  school  during  ‘1973-74,  for  all  the
 three  classes,  namely  9th,  10th  and
 lth.  '  -

 a  er
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 The  reasons  for  the  unsatisfactory
 performance  of  this  school  are  being
 examined  by  the  Government  iy  con-
 sultation  with  the  Delhi  Administra-
 tion  for  evolving  suitable  remedial
 measures,

 श्री  राम  सहाय  पांडे  :  श्री मनु मंत्री त्री  जी  ने

 अपने  वक्तव्य  में  कहा  कि  उन्हें  इस  से  बडा

 सन्तोष  है  और  इसी  सन्तोष  के  कारण,

 अनसैटिस्फैक्ट्री  परफारमेंस  के  कारण  ऊतहोंने
 दिल्‍ली  प्रशासन  के  कन् सल टेशन  से  कोई  उपाय

 निकालने  की  कोशिश  की  है  ।  में  समझता  हे
 कि  उन्हे  सतोष  होना  चाहिये-6  लाख  खच

 करके  एक  विद्यार्थी  पास  हुआ-इतना  भ्रन्धेर

 शिक्षण  संस्था धो  में  है  श्लोक  आपके  नेतृत्व
 में  है-में  sto  नूरहसन  साहब  को  कह  रहा

 a-e  लाख  खच  होने  पर  एक  पास  हुआ,  अगर

 6l  पास  होते  तो  शायद  साढ़े  तीन  करोड़
 रुपये  खच  होते  -  राज  हम  ने  यह  सवाल

 पूछा  तो  यह  जानकारी  मिली,  यदि  नही  पूछते
 तो  सदन  को  कुछ  मालूम  ही  न  होता  ।

 झाप  ने  973—74  के  बारे  मे  बतलाया

 है--में  जानना  चाहता  हूं  कि  इसके  पहले  क्‍या

 हालत  थी  कौर  यह  किस  प्रकार  का  टेक निकल

 स्कूल  है,  उनके  खिलाफ  क्या  एक्शन  लिया

 गया,  जो  रुपया  खड़े  किया  गया  है  इसका

 दायित्व  7  कस  पर  है  ?

 अध्यक्ष  महोदय  :  आपका  प्रश्न  है  कि

 एक  कैसे  पास  हो  गया  ?

 श्री  to  पी०  यादव:  अध्यक्ष  जी,

 माननीय  सदस्य  ने  जो  चिन्ता  व्यक्त  की

 है,  मे  भी  उन  का  साथ  चिन्तित हूं।  जहां  तक

 रिजल्ट  का  सवाल  &%1971  में  भी  यहीं
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 चिन्ताजनक  स्थिति  थी,  24  में  से  3  पास

 हुये  ये।  i972  में 4« में  से  8  पास  हुये,

 973  क ेबार ेमें  बतला  चुका  हूं  कि  6  में  से

 L  पास  हुआ  ।  सइसलिये  स्थिति  चित्तानजक

 है,  में  खुद  इसके  लिये  चिन्तित  हूं  भ्र ौर  माननीय

 सदस्य  को  आश्वासन  देता  चाहता  हूं  कि  जो

 भी  उचित  कार्यवाही  हो  सकती  है,  हम  ने

 इनोशियेट  की  है  पौर  इसके  परिणाम  अच्छे

 होंगे  ।

 शी  राम  सहाय  पांडे  :  आपने  बतलाया  कि

 1970-7  में  भी  इसी  तरह  से  हुआ,  तब

 से  बाप  क्‍या  कर  रहे  थे  ?

 अध्यक्ष  महोदय  :  उस  वक्‍त  भी  काफी

 चिन्ता  हुई  थी  ।

 श्री  टल  बिहारी  बाजपेयी  :  भ्रध्यक्ष

 महोदय,  चिन्ता  होने  के  अतिरिक्त  क्‍या  मंत्री

 महोदय  ने  यह  पता  लगाने  का  प्रयत्न  किया  कि

 शिक्षा  संस्थापकों  मे  इस  प्रकार  की  जो  गड़बड़

 है---क्या  अध्यापक  उपयुक्त  नहीं  है  या  पाठ्य-
 क्रम  दोषपूर्ण  है  या  छात्र-चयन  ठीक  तरह  से

 रहो  होता  ?  तीन  साल  से  लगातार  यह  स्थिति

 चल  रही  है  स्त्री  महोदय  की  चिन्ता  समस्या

 को  हल  नही  कर  सकती--इसलिये  वे  क्‍या

 कार्यवाही  कर  रहे  हैं  ?

 श्री  डी०  पी०  यादव  :  प्रत्यक्ष  जी,  मेने

 खुद  अपने  डिपार्टमेंट  से--एजुकेशन  मिनिस्ट्री

 से--क  सीनियर  आफिसर  को  इस  काम  के
 लिये  डिप्युट  किया  है-वह  इस  को  देखेंगे  भोर

 वहा  पर  जो  इन्फ्रा-स्ट्रक्चर  भ्रवेलेबिल  है,
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 उसका  अच्छे  से  अच्छा  उपयोग  कैसे  हो--

 इसके  बारे  में  भी  बे  झपने  सुझाव  देंगे  i

 SHRI  GIRIDHER  GOMANGO:  I
 would  like  to  know  from  the  hon.
 Minister  whether,  after  spending
 Rs.  6  khs  if  the  result  is  one—the
 succe:  candidate  is  only  one—this
 expenditure  is  productive  or  un-
 productive.

 MR.  SPEAKER:  Productive  or  un-
 productive  does  not  matter;  the  Min-
 ister  is  very  much  worried  about  it

 SHRI  D.  P.  YADAV:  Yes,  Sir  the
 expenditure  is  on  the  high  side....

 Costal  Ships  owned  by  Shipping
 Companies

 oo
 *883.  SHRI  DEBENDRA

 MAHATA:

 SHRI  LUTFUL  HAQUE:

 NATH

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 {a)  the  number  of  Coastal  ships  at
 present  in  the  country,  owned  by  the
 Shipping  Companies;  Company-wiee;
 and  ‘

 (b)  the  percentage  of  Indian  built
 ships  in  the  Coastal]  shipping  at
 present?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  A  state-
 ment  indicating  the  number  of  Coastal
 ships  at  present  in  the  country  owned
 by  different  shipping  companies  is  laid
 on  the  table  of  the  House.

 (b)  Out  of  the  total  of  60  vessels
 the  Indian  built  ships  number  5  or

 8.5  per  cent  of  the  total.  «
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 Statement

 Name  of  Shipping  Co.  Dry  Cargo  Tankers  Passénigers
 vessels  cum-cargo

 Total

 Shipping  Corpn.  of  India.  .
 Scindia  Steam  Nav.  Co.
 Malabar  Steamships  Co.  :  .
 Africana  Co.  Pvt.  Ltd.
 South  East  Asia  Shipping  Co.
 Lakshmi  Lines  Lid.  .  नि
 Nicobarese  Commercial  Co.
 R.A.J.  Lines  Ltd.  .  <
 Collis  Lines  Pvt.  Ltd.
 Hind  Shipping  Agencies
 Western  Star  Line  Pvt.  Ltd.
 Kerala  Lines  Ltd.  .  .
 Cochin  Shipping  Co.
 Damodar  Bulk  Carriers  Ltd.
 Ravindra  Shippers
 Tolan:  Shipping
 Mogul  Line  Ltd.  .  +
 Thakur  Shipping  Co,  .  न  ९
 Endia  Steamship  Co.  Ltd.  द  ढ
 Umon  of  India.  न
 Indoceanic  Shipping  Co.
 Nithat  Shipping  Co,
 Himalaya  Shipping  Co.
 Andamans  Line
 Great  Eastern  Shipping  Co.
 Varun  Shipping  Co.

 TOTAL
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 {SHRI  DEBENDRA  NATH  MAHATA:
 I  want  to  know  whether  the  coastal
 ships  numbering  sixty  owned  by
 different  companies  are  sufficient  to
 meet  the  demand  of  our  country.  If
 not,  what  steps  are  going  to  be  taken?
 Secondly,  I  want  to  know  whether  the
 Government  have  kept  in  view  the
 fact  that  Haldia  Port  will  offer  new
 opportnity  to  Coastal  Shipping  as  re-
 gards  supply  of  coal  is  concerned  to
 the  souther  and  wesetern  parts  of  the
 country,  in  order  to  take  over  the
 burden  of  Railways  in  respect  of  coal
 movement  from  Bihar  and  West
 Bengal?

 '

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  In  fact  the  present  arrangement
 of  the  coastal  shipping  38  not  quite
 satisfactory  and  in  view  of  that  we
 have  made  arrangements  by  the  end
 of  the  Fifth  Five-Year  plan  like  this.
 The  tonnage  capacity  so  far  as  coastal
 shipping  358  concerned  would  be  of  the
 order  of  6  lakhs  G  R.T.  And  in  view  of
 that  we  have  already  placed  orders  for
 20  indigenous  and  foreign  ships.
 Secondly,  in  regard  to  coal  transport
 from  Haldia  we  have  made  already.
 arrangements  for  transporting  coal  of
 about  6.5  million  tonnes  by  the  end  of
 1978-79  by  coastal  shipping.
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 SHRI  DEBENDRA  NATH  MA-
 HATA:  Sir,  is  it  a  fact  that  the  private
 sector  companies  which  are  building
 ships  are  facing  great  losses  due  to
 shortage  of  shipyards.  Are  you  think-
 ..g  of  giving  them  subsidy  as  is  being
 done  in  other  parts  of  the  world?

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  Sir,  so  far  as  shipping  is  concernd
 it  is  not  correct  to  say  that  they  are
 incurring  losses.  So  far  as  ship-
 building  is  concerned  subsidy  to  the
 shipyard  etc.  is  being  given  by  the
 Government.

 SHRI  DEBENDRA  NATH  MA-
 HATA.:  Already  the  hon.  Minister
 stated  in  the  statement  that  coastal
 shipbuilding  private  sector  people  are
 facing  losses  due  to  shipyards  Is  it  a
 fact  that  all  over  the  world  they  are
 given  subsidy?

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  So  far  as  shipbuilding  is  con-
 cerned  I  have  said  that  they  are  given
 subsidy.  What  I  told  was  about  the
 general  shipping  business  when  you
 asked  me  about  loss.

 श्री  मध्‌  लिमये  :  अध्यक्ष  महोदय,  भारत
 का  इतना  लम्बा  किनारा  है,  लेकिन  मंत्री

 महोदय  के  बयान  के  अनुसार  सिर्फ  2  पै  सेक्टर
 कम-कार्गो  जहाज  चल  रहे  हैं  t  क्‍या  मंत्री

 महोदय  इम  बात  की  और  ध्यान  देगे  कि
 पश्चिमी  किनारे  पर-मैगलोर  और  बम्बई
 के  बीच,  जहां  रेलवे  लाइन  नहीं  है,  अधिक
 पैसेंजर  जहाज  चलाने  के  बारे  मे  सरकार

 कोई  व्यवस्था  करेगी

 अध्यक्ष  महो शव  :  यह  तो  प्रापने  अलैहदा,
 सवाल  कर  दिया  है  ।

 श्यो  मधु  लिये  :  यह  बिल्कुल  रेलेबेन्ट

 सवाल  है,  सिफ  i2  जहाज  है  और  इतना
 लम्बा  किनारा  है  ।

 श्री  रल  बिहारी  बाजपेयी  :  किनारे
 का  मामला  है,  इसलिये  आता  है  1
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 oft  मध्‌  लिये  :  बिलकुल  झा  सकता
 है,  i2  जहाजो  का  मामला  है  t

 अध्यक्ष  महोदय  :  क्‍योंकि  किनारा
 लम्बा  है  इसलिये  ठीक  है  ।

 श्री  साधु  लिमये  :  इसलिये  कि  2  जहाजों
 से  काम  नहीं  चल  सकता  है  ।

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  We  are  already  considering  this.

 MR.  SPEAKER:  It  is  a  good  sugges-
 tion  for  action.

 SHRI  8.  K.  DASCHOWDHURY;  In
 view  of  the  basis  approach  of  the
 Government  of  India  to  have  more
 and  more  self-reliance.

 MR.  SPEAKER:  Please  make  your
 question  short.

 SHRI  8.  K.  DASCHOWDHURY:  I
 have  seen  the  statement  of  the  hon
 Minister  in  which  it  has  been  stated
 that  out  of  sixty  ships  which  are
 manufactured  by  various  shipping  com-
 panies,  only  12,  that  is  8.5  per  cent  of
 the  ships,  are  being  indigenously  built.

 I  would  like  to  know  from  him,  in
 view  of  this  approach  of  the  Govern-
 ment  to  be  more  and  more  seif-
 relant  and  to  have  more  ang  more
 ships,  will  more  ship  building  yards
 for  construction  of  ships  be  permitted?
 What  happened  to  the  proposal  to  Hal-
 dia  Shipbuilding  yard  so  that  you
 may  have  more  and  more  ships”

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  I  have  answered  this  question
 many  times  on  the  floor  of  the  House
 and,  in  fact,  we  ate  trying  to  augment
 our  indigenous  ship  building  capacity.
 As  a  result  of  that,  I  have  already
 mentioned  that  2  ships  we  are  going
 to  have  on  the  coastal  shipping  from
 the  Hindustan  Shipyard  which  is
 hundred  per  cent  indigenous.

 MR.  SPEAKER:  Now,  Question
 Hour  is  over.
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 F.C.I.  Employees  Prosecuted  and  Re-
 instated

 *872.  SHRI  त्  MAYAVAN:

 SHRI  P'M  MEHTA:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  how  many  Food  Corporation  of
 India  officials  whose  cases  are  for-
 warded  to  the  C.B.I.  have  been  prose-
 cuted  so  far;

 (b)  whether  any  depa:tmental  action
 was  taken  against  some  employees
 found  guilty  of  corruption  charges;
 and

 (c)  how  many  such  employees  were
 re-mstated?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  43
 employees  of  the  Foog  Corporation  of
 India  have  been  prosecuted  by  the
 C.BI  ‘State  Police  so  far.

 (b)  Yes,  Sir.

 (c)  In  all,  649  employees  of  the
 Corporation  were  placed  under  sus-
 pension.  Of  them,  345  have  since
 been  re-instated  on  various  grounds
 such  ag  acquittal  by  Courts,  finalisa-
 tion  of  departmental  proceedings  and
 as  a  result  of  periodical  review  of
 their  cases  An  employee  removed
 from  service  as  4  result  of  a  depart-
 mental  enquiry  was  re-instated  when
 on  appeal  the  penalty  imposed  was
 reduced  to  withhoxlng  of  two  grade
 increments.  ५

 Regular  Shipping  Service  between
 India  and  Mauritius

 °875.  SHRI  8,  A  MURUGANAN-
 THAM:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  have  ex-
 amined  the  feasibility  of  introducing
 a  regular  shipping  service  between
 India  and  Mauritius;  and

 (b)  if  so,  the  facts  thereof?
 655  LS—3
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 THE  MINISTER  OF  SHIPPING

 AND  TRANSPORT  (SHRI  KAMLA-
 PATI  TRIPATHI):  (a)  and  (b)  The
 Shipping  Corportion  of  India  is  al-
 ready  operating  a  cargo  service  to
 to  Mauritius  from  East  and  West
 Coasts  of  India.  This  is  a  promo-
 tional  service  Four  sailings  are
 planned  during  the  current  year.

 तेल  ब्रोकर  तिलहन  नियम  की  स्थापना

 +876,  ऋण  लक्ष्मीनारायण  पिय  क्या

 कृषि  मंत्री  यह  बताने  को  बरपा  करेगे  कि

 (क)  किन-किन  पग्य्ज्य  सरकारों  ने
 खाद्य  तेल  और  तिलहन  निगम  की  स्थापना
 का  प्रस्ताव  किया  है  ;  और

 (ख)  सरकार  ने
 क्या  कार्यवाही  की  2

 इस  सबंध  में
 ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री  झाग

 साहिब  पी०  शिन्दे  )  :(क)  ऐसा  निगम
 स्थापित  करने  की  आवश्यकता  समय-समय
 पर  प्रकट  की  गई  है  ।  लेकिन  इस  संबंध  में

 विशेष  रूप  से  सुझाव  गुजरात  सरकार  से  ही
 प्राप्त  हुआ  था  t

 (ख)  भारत  सरकार  ने  खाद्य  तेल
 शर  तिलहन  निगम  की  स्थापना  करने  की
 बात  सिद्धान्त  रूप  से  स्वीकार  वर  ली  है  ।
 इसके  न्यौरते  तयार  विये  जा  रहे  है  ।

 Report  of  National  Commission  on
 Agriculture  on  Small  Farmers  and

 Marginal  and  Agricultural  Labour

 "377  SHRI  S.  N  MISRA:  Will  the
 Mimster  of  AGRICULTURE  be  pleased
 to  sttate.

 (a)  whether  Government  have  con-
 sidered  interim  report  of  the  National
 Commission  of  Agriculture  on  orienta-
 tion  of  programmes  of  Small  Farmers
 and  Marginal  Farmers  and  Agri-
 cultural  Labourers  Development
 Agencies;  and

 (8)  if  so,  with  what  result?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P  MAURYA):  (a)  Yes,  Sir

 (b)  The  main  recommendations  of
 the  National  Commission  on  Agri-
 culture  in  the  Interim  Report  on  Re-
 orientation  of  Programmes  of  Small
 Farmers,  Marginal  Farmers  and  Agri-
 cultural  Labourers  Development
 Agencies  have  been  accepted  by  the
 Government  of  India  and  incorporated
 in  the  programmes  for  the  beneiit  of
 Small  Farmers.  Marginal  Farmers
 and  Agricultural  Labourers  to  be  im-
 plementeg  during  the  Fifth  Five-Year
 Pian.

 few  विश्वविद्यालय  क्षेत्र  में  जिन्ना-
 मैगनेटिक  प्रयोगशाला  की  स्थापना

 #878,  श्री  फूल चन्द  वर्मा  :  क्‍या
 शिक्षा  समाज  कल्याण  कौर  संस्कृति  मंत्री

 यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  भारत  सरकार ने  ग्रन्तर्राष्ट्रीय
 जिश्नो-मेग्नेटिक  सोसाइटी  के  सहयोग  से
 विक्रम  विश्वविद्यालय,  उज्जैन  (मध्य  प्रदेश)
 के  प्रांगण  में  एक  जिग्नो-मेग्नेटिक  (भ-चुम्बकीय
 प्रयोगशाला  स्थापति  करने  का  निर्णय  किया

 है  ,  और

 ख)  यदि  हा,  तो  इस  संबध  में  मुख्य
 बात॑  क्या  है  ?

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति  मंत्री

 प्रो०  एस०  नूडल  हसन  )  =  (क)  और

 (ख)  :  विक्रम  विश्वविद्यालय  द्वारा  भरी
 गयी  सूचना  के  अनुसार,  भारतोय  भू  चुम्बकीय
 संस्थान,  बम्बई  के  निदेशक  ने  विश्वविद्यालय
 प्रागण  में  एक  अस्थायी  भ-चुम्बकीय  प्रयोग-
 शाला  की  स्थापना  क रने  हैतु  आवश्यक  सुविधाओं
 की  व्यवस्था  करने  के  लिये  जुनाई,  973  में
 विश्वविद्यालय  को  लिखा  था  विश्वविद्यालय
 इससे  सहमत  हो  गया  और  तब  संस्थान  के
 प्रधिकारियो  ने  स्थान  के  उपयुक्त  होने  की
 दृष्टि  से  उसका  सर्वेक्षण  किया  ।
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 Centre  for  Study  of  Developing
 Societies

 *88l.  SHRI  RAMAVATAR  SHASTRI
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Centre  for  the
 Study  of  Developing  Societies  a  bene-
 ficiary  of  funds  from  U.S.  Foundation,
 is  seeking  affiliation  with  Delhi  Uni-
 versity;

 (b)  whether  this  Centre  was  not
 given  affiliation  by  the  Jawaharlal
 Nehru  University;  and

 (९)  whether  Government  have  _in-
 vestigated  into  the  sources  of  funds
 and  other  activities  of  the  Study  Centre
 and  if  so,  the  findings  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  8.  NURUL  HASAN):  (a)  to
 {c)  The  Centre  for  the  Study  of  Deve-
 loping  Societies  is  beg  supported  by
 an  annual  maintenance  grant  of

 Rs  2.5  lakhs  by  the  Ministry  of  Edu-
 cation  and  Social  Welfare  since  July,
 967  The  Centre  also  gets  project
 grants  from  other  Government  de-
 partments  and  the  Indian  Council  of
 Social  Science  Research.  According
 to  the  information  furnished  by  the
 Centre,  it  does  not  receive  any  finan-
 cial  assistance  from  any  US.
 Foundation.

 The  Ministry  of  Education  and  Social
 Welfare  had  approached  the  Jawahar-
 lal  Nehru  University  to  agree  to  merge
 the  Centre  with  the  University  but
 the  terms  offered  by  the  University
 for  merger  were  found  unacceptable
 to  the  Centre.  The  proposal,  there-
 fore,  did  not  materialise.  The  Delhi
 University  has  been  requested  to  take
 over  the  Centre  88  a  maintained  Insti-
 tution.  The  matter  is  under  conside-
 ration  of  the  University.

 The  working  of  the  social  science
 research  institutions  receiving  grant
 from  the  Government  of  India  is  re
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 viewed  periodically.  Ini97l,  the  Gov-
 ernment  appointed  a  Visiting  Commit-
 tee  to  review  the  work  done  by  ihe
 Centre.  The  report  of  the  Committee
 indicates  that  the  Centre  has  done  a
 “remarkable  piece  of  work  in  research
 in  political  science  and  related  dis-
 ciplines’.

 Imposition  of  Compulsory  Levy  by
 Gujarat  on  GroUndnat  Oil

 *884.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 ‘to  state:

 (a)  whether  attention  of  the  Union
 Government  has  been  drawn  to  the
 press  report  dated  the  3rd  April,  34974
 that  due  to  failure  of  the  foodgrain
 procurement  policy,  the  Gujarat  Gov-
 ernment  is  considering  imposition  of  a
 compulsory  levy  at  least  on  ground-
 nut  oi]  to  create  buffer  stock;

 (b)  if  so,  whether  Government
 efiorts  to  procure  wheat,  paddy,  and
 bajra  have  not  met  with  even  partial
 success  and  the  groundnut  oil  makers
 are  not  in  a  mood  to  honour  their
 commitmnet  to  give  30,000  tonnes  of
 oil  as  voluntary  levy;  and

 (c)  what  steps  Government  propcse
 to  take  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDE):
 (a)  Certain  press  reports  about  the
 comparatively  low  pace  of  procurement
 of  foodgrains  in  Gujarat  and  also
 about  a  proposal  said  to  be  under  con-
 sideration  of  the  Gujarat  Government
 for  imposition  of  compulsory  levy

 on  groundnut  oil  to  create  a.  buffer
 stock  have  come  to  the  notice  of  the
 Ministry.

 (b)  The  State  Government  have  re-
 ported  that  the  procurement  of  paddy
 ‘and  coarse  careals  during  ‘1973-74,
 though  higher  than  in  the  previous
 years,  has  fallen  short  of  the  target
 due  to  such  factors  as  damage  caused
 to  the  bajra  crop  by  excessive  rains
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 towards  the  harvesting  time,  tendency
 on  the  part  of  producers  and  traders
 to  hold  stocks,  reduction  in  trader's
 levy  on  bajra  ang  a  prolonged  politi-
 Cal  agitation  in  the  State.  In  the  case
 of  wheat,  the  1974-75,  marketing  season
 has  just  started  and  already  2i83
 tonnes  have  been  procured.  The  State
 Government  have  informed  that  there
 is  no  commitment  by  groundnut  oil
 millers  to  give  any  specific  quantity  of
 oil  to  them.

 (c)  The  State  Government  have
 informed  that  they  are  prosecutinz
 those  who  have  failed  to  give  paddy
 levy.  They  do  not  anticipate  any

 ‘difficulty  in  the  procurement  of  wheat

 No  compulsory  levy  on  groundnut
 oi]  is  envisaged  by  the  State  Gov-
 ernment.  The  Central  Government
 are  not  in  favour  of  levy  on  ground-
 nut  oil  ang  have  already  advised  the
 State  Government  accordingly  after
 seeing  the  press  reports,

 Commercial  Production  of  Oil  from
 Sunflower

 B85.  SHRI  DHAMANKAR:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  steps  are  being  taken
 for  commercial  production  of  oil  from
 sunflower  in  the  country  in  order  to
 meet  the  increasing  demand  for  edible
 oils  and  shortage  thereof;  and

 (b)  if  so,  the  progress  made  in  this
 regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE):  (a)  Yes.
 Sir.

 (b)  The  commercial  cultivation  ot
 sunflower  has  been  taken  up  from
 (1972-73  under  a  Centrally  Sponsored
 Scheme.  An  area  of  about  J.8  lakh
 hectares  was  covered  during  1972-73
 and  the  expectation  is  that  this  might
 have  gone  up  to  2.50  lakh  hectares
 during  ‘1973-74.
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 Target  of  Coastal  Dry  Cargo  Shipping
 Tonnage

 *886.  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state
 the  target  of  coastal  dry  cargo  shipping
 tonnage  during  the  Fifth  Plan  period?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  KAMLA-
 PATI  TRIPATHI):  The  Fifth  Five
 Year  Plan  target  for  dry  cargo  ship-
 ping  has  been  proposed  at  6  lakhs  grt,

 Reorganisation  of  Government
 Museums

 *887.  SHRI  5.  Y.  KRISHNAN:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  Government  propose  to
 reorganise  the  Government  museums
 in  the  country;  and

 (b)  if  so,  the  main  features  of  the
 proposal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 9.  P.  YADAV):  (a)  and  (b).  The
 Government  do  not  propose  to  re-
 organise  the  Central  Museums  by
 shifting  any  section  from  one  museum
 to  another  ‘However,  the  recommen-
 dations  of  the  Central  Museums  Re-
 view  Committee  for  improved  func-
 tioning  “of  the  Central  Museum,  viz.
 National  Museum,  New  Delhi  Salar
 Jung  Museum.  Hyderabad  and  Indian
 Museum,  Calcutta,  are  being  imple-
 mented  subject  to  the  constraints  of
 financial  allocations.

 Strike  in  Delhi  University
 *888,  SHRI  HARI  SINGH:

 SHRI  M.  M.  JOSEPH:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:
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 (a)  whether  Departments  §  and
 administrative  offices  of  Delhi  Uni-
 versity  were  paralysed  in  the  first
 week  of  April,  974  on  account  of  a
 token  strike  and  if  so,  the  reasons  for
 the  said  strike;

 (०)  whether  any  charter  of  demand
 had  been  submitted  by  the  employees
 or  any  other  organisation  and  if  so,
 the  main  features  thereof;  and

 (c)  the  action  taken  to  fulfil  the
 demands?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)
 According  to  the  informtion  received
 from  the  University  of  Delhi.  a  token
 strike  was  observed  by  the  Delhi
 University  College  and  Karmachari
 Union  on  3rd  April,  1974,  However,
 some  of  the  teaching  departments  of
 the  University  did  function.  The  token
 strike  was  observed  for  early  imple-
 mentation  of  the  Third  Central  Pay
 Commission’s  recamendationg  for  the
 University  and  college  employees.

 (b)  There  was  no  other  charter  of
 demand  from  any  other  organisation.

 (c)  The  University  Grants  Commis-
 sion  had  appointed  two  Committees  to
 make  recommendations  regarding
 revision  of  pay  scales  of  (i)  class  IV
 and  ministerial  staff  and  (ii)  technical
 and  laboratory  staff  including  the  staff
 of  the  library,  press,  medical  colleges
 and  hospitals,  PWD  and  farms  etc.,
 respectively  in  Central  Universities  in
 the  light  of  the  recommendations
 made  by  the  Third  Central  Pay  Com-
 mission  The  first  Committee  submit-
 ted  its  recommendations  in  respect  of
 certain  categories  of  posts.  which  have
 since  been  approved  by  the  Univer-
 sity  Grants  Commission  and  Govern-
 ment,  The  recommendations  of  this
 Committee  in  regard  to  the  remaining
 posts  and  the  recommendations  of  the
 secong  Committee  are  awaited.
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 ag  की  गई  वसूली  नीति  का  ज्ूस्मों  पर

 प्रभाव

 889.  भी  शंकर  स्थान  सिह  :  क्‍या

 ह...  मो  यह  बताने  की  कृपा  करेगे  कि  गेहूं
 के  संबंध  में  नई  सरकारी  नीति  की  घोषणा

 के  बाद  विभिन्न  राज्यों  मे  मूल्यों  का  उतार-

 ग्बढाव  किस  रूप  में  हुआ  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (भी  क्‍्क्‍ण्णा

 साहिब  पी०  शिन्दे)  नई  नीति  की  घोषणा

 करने  के  बाद  बिहार,  गुजरात,  हरियाणा,

 पंजाब  और  उत्तर  प्रदेश  में  गेहू  के  मूल्यों  में  2

 से  38  रुपये  प्रति  क्विंटल  की  गिरावट  शोर

 मध्य  प्रदेश,  महाराष्ट्र  ज़ोर  राजस्थान  में

 2  से  29  रपये  प्रति  क्विंटल  की  बुद्धि  हुई

 है  कनेटिक  में  मूल्य  स्थिर  रहें  ।

 New  Type  of  Fertilisers  evolved  at
 Food  Research  Centre,  Jamshedpur

 *890,  SHRI  JAGANNATH  MISHRA:
 Will  the  Muniste,  of  AGRICULTURE
 be  pleased  to  state.

 (a)  whether  ‘Sanjeevani’  a  new  type
 of  fertilizers  has  been  developed  by
 American  experts  of  the  local  food
 reseirch  Centre  Jamshedpur,  and

 (b)  38  so,  the  facts  regarding  its
 use?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 {SHRI  ANNASAHEB  P.  SHINDE).
 (a)  and  (b)  The  Food  marketing
 Centre  of  Xavier’s  Institute,  Jamshed-
 pur  have  taken  up  grinding  of  indi-
 genously  available  basic  slag  and  have
 branded  it  as  “Sanjeevani”.  The  basic
 slag,  which  is  a  by-product  of  the
 -gteel  plants,  can  be  used  profitably  in
 acid  soils  as  a  soil  conditioner  and  as

 a@  source  of  phosphate,

 Meeting  of  Dr.  Norman  g  Borlaug
 with  Minister  of  Agriculture

 *89l,  SHRI  N.  SHIVAPPA:

 SHRI  D.  D.  DESAI:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  agricultural  Scientist
 Dr.  Borlaug  had  met  him  on  Uth
 March  974  at  New  Delhi.

 (b)  if  so,  whether  he  had  given  him
 a  first  hang  account  of  the  crops  in
 the  varioug  states  of  India;

 (c)  whether  he  had  urged  the
 Central  Government  to  rush  supplies of  diesel  and  fertilisers  to  farmers  of
 States,  and

 (d)  if  so
 thereon?

 Governments  action

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (i)  Dr  N.  E  _  Borlaug,
 Directo:  of  the  Wheat  Improvement
 Programme  of  the  International  Maize
 and  Wheat  Research  Centre,  Mexico,
 called  on  Minister  of  Agriculture  on
 March  Il,  ‘1974.  He  gave  his  impres-
 sions  of  the  wheat  crop  he  had  seen
 in  several  parts  of  India.  He  ‘men-
 tioned  that  crops  in  peninsular  India
 and  Madhva  Pradesh  looked  excellent
 and  were  free  of  diseases  According
 to  him  the  crops  in  Punjab,  Haryana
 and  Western  Uttar  Pradesh  were  also
 8000  but  they  are  hkely  to  suffer  if
 adequate  quantities  of  diesel  and  elec-
 tricity  were  not  available  to  run  the
 tubewells  While  he  suggested  the
 stpply  of  more  diesel,  he  did  not
 mention  about  rushing  fertilizers  to
 Punjab  and  Haryana  but  stressed  in
 general  about  the  need  for  global
 action  in  improving  fertilizer  avail-
 ability  to  developing  countries.
 Minister  appraised  him  of  the  steps
 already  taken  to  assure  supplies  of
 diesel  to  the  maximum  extent  possible
 to  farmers  in  these  States
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 Capital  outlay  for  Ship  Building
 Industry

 *892.  SHRI  S,  N.  SINGH  DEO:  Will
 the  Muimster  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  ctate:

 (a)  whether  any  capital  outlay  has
 been  made  for  ship  building  industry
 for  ‘1974-75;

 (b)  if  so,  main  features  of  the  out-
 lay;  and

 (c)  whether  no  amount  has  been
 sanctioned  for  the  development  of
 shipyard  in  Haldia  ang  if  so,  the
 the  reason  therefor?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  KAMLA-
 PATI  TRIPATHI);  (a)  Yes,  Sir.

 (b)  The  following  capital  outlays
 have  been  made  for  ship  building
 during  974-75:—

 (Rs.  in  lakhs)
 i.  Investment  in  Hindustan

 Shipyard  Limited  180°00,

 ii  Loan  for  Dry  Dock  Project  2§  00
 in  Hindustran  Shypyard
 Lid...  .  +

 iii.  Loan  for  Cochin  Ship-
 yard  Limited  «  2000°00

 iv.  Subsidy  for  ship-building  40°00

 v.  New  Shipyards  30°00

 vi.  Centra]  Marine  &  Research
 Organisation  :  75°00

 2450°  00

 (c)  A  gum  of  Rs.  50  crores  has  been
 provided  for  the  establishment  of  new
 shipbuilding  yards  during  Fifth  Plan
 period  The  Report  of  the  Techno-
 Economic  Working  Group,  set  up  to
 evaluate  both  technically  and  econo-
 tically  various  sites  recommended  by
 the  State  Governments  (including
 Haldia)  and  to  indicate  the  types  and

 izes,  which  can  with  advantage  be
 constructed  at  the  siteg  recommended
 has  been  received  and  ig  under  active

 APRIL  29,  3974  Written  Answers  44

 examination.  No  final  decision  has  so
 far  been  taken  with  regard  to  the
 locations  of  new  shipyards  in  the
 country.

 Cultivation  of  New  Strains  of  Minor
 Millets  by  Adivasis  of  M.P.

 *893.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  the  new  astraing  of  improved
 minor  millets  lke  Kodon,  Kutki
 Sawan  and  Meyhari  that  the  LC.A.R.
 has  recommended  for  cultivation  by
 Adivasi  farmers  of  Madhya  Pradesh
 for  the  coming  reason;

 (b)  how  do  the  yields  of  these  new
 Strains  Compare  with  the  traditional
 seeds  so  far  being  used,  and

 (९)  which  research  station  hag  pro-
 vided  the  data  on  these  new  strains
 and  if  so,  data  available  and  the
 reasong  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B  P.  MAURYA):  (a)  to  (c).
 Sarda  (Ragi)  and  Arjuna  (Setaria)
 two  improved  varieties  of  minor  mil-
 let;  have  been  recommended  for  culti-
 vation  in  Madhya  Pradesh.  The  varie-
 ties  E  28.  E  4840  (Regi)  IP  606,  IP  600,
 IP  9  and  [P  22  (Paspalum);  Isc  480,
 Ise  703  and  SR  i8  (Setaria)  and
 IPM  006  and  IPM  307  (Panicum)
 have  also  been  found  to  be  promising.

 These  varieties  have  been  tested  at
 severa]  locations  in  the  millet  growing
 areas  in  the  country  under  the  All
 India  Coordinated  Millet  Improve-
 ment  Project.  In  Madhya  Pradesh,
 tests  were  conducted  at  Dindori,
 Indore  and  Gwalior,  The  Millet
 Specialist  of  the  Govt.  of  Madhya
 Pradesh  is  in-charge  of  the  yield
 evaluation  trials  at  Dindbri  Indore
 and  Gwalior.  The  yielq  data  of  these
 varieties  are  given  In  the  Statement.
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 STATEMENT

 Prom  कपट  new  varieties  of  minur  millets,  identified  dure:  g  Kharif  7979  and  7977  as  ८  result  of
 trials  conducted  at  severai  location:

 Crop  Vanieties  Mean  grain  No  of  locations
 neld  /quintal  where  trials  were

 ’  me  conducted

 Rag  Ik  28  24  0  33
 (Meruwa)  EC  4840  22  68

 PR  202  300 °  PR  722  30  39
 CO  8  (Leoal)  20  6

 a
 be

 TPS  49  33  3  q
 (Kodo)  IPS  92  429

 IPS  358  327
 IPS  600  72  9
 IPS  606  3  0
 Niwas-3  4  09

 Setara  Isc  480  7  I  Io
 (Kutk)  Isc  703  60

 SR  738  376  $
 Aruna  32  6

 Pamcum  IPM  307  7  87  5
 (Sawan)  IPM  3006  6 द  07

 Dindori-2  4  68३

 Promotion  of  Diploma  Holders  as  Department  as  rephed  to  USQ.  No
 Assistant  Engineers

 8446  SHRI  S  D  SOMASUNDA-
 RAM

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state

 (a)  whether  about  $00  diploma
 holders  were  promoted  to  the  post  of
 Assi¢tant  Engineers  for  which  mini-
 mum  qualification  prescribed  ts  Degree
 कि  Engineering,  ignoring  many  Engi-
 fheering  Graduates  with  i0  or  more
 years  of  service  as  Junior  Engineers
 in  the  Department  who  are  recruited
 in  the  iriterest  of  the  efficiency  of  the

 807  on  the  23rd  November,  1970,  and

 (b)  the  reasons  for  not  operating
 the  existmg  recruitment  rules  3(b)
 vead  with  part  IV  to  redress  the  griey-
 ances  of  Engineering  Graduates?

 THE  MINISTER  OP  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFFAIRS  AND  IN  THE  MI-
 NISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA)  (a)  Yes,
 about  300  non-graduate  Junior  Engi-
 neers  have  been  promoted  as  Assis-
 tant  Engineers  on  the  basis  of  the
 Common  Seniority  lst  of  both  gra-
 duate  and  non-graduate  Junior  Engi-
 neérs
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 The  minimum  qualification  of  a
 degree  in  engineering  is  required  only
 for  direct  recruitment  to  the  post  of
 Assistant  Engineer,  For  promotion  to
 that  grade,  no  such  qualification  has
 been  prescribed.

 The  cadre  of  Junior  Engineer  in  the
 C.P.W.D,  consits  of  both  graduate  and
 non-graduate  engineers  and  promo-
 tions  have  been  made  from  the  com-
 mon  seniority  list  of  these  two  groups
 of  officers  on  the  basis  of  merit  cum-
 seniority.  There  is  no  question  of  ig-
 noring  the  claims  of  graduate  Engine-
 ers,  Those  Graduate  Engineers  who
 were  within  the  zone  of  consideration
 and  were  included  in  the  select  list  by
 the  Departmental  Promotion  Com-
 mittee,  were  also  promoted.

 (b).  Rule  3(b)  read  with  part  IV
 of  the  Recruitment  Rules  for  Central
 Engineering  Service|Central  Electri-
 cal  Engineering  Service,  ClassII  deals
 with  appointment  of  temporary  engi-
 neers|temporary  Section  Officers  (now
 Junior  Engineers)  as  Assistant  Engi-
 neer  in  consultation  with  the  Union
 Public  Service  Commission,  All  the
 senior  graduate  engineers  are  perma-
 nent  section  officers  (ie.  permanent
 Junior  engineers).  To  ignore  them  and
 to  open  a  channel  for  only  the  tempo-
 rary  ones  will  not  be  desirable.

 Effect  of  Power  shortage  in  Agricul-
 tural  Sector  of  Andhra  Pradesh

 $447,  SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  how  far  power-
 shortage  has  affected  agricultural  sec-
 tor  in  Andhra  Pradesh?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):

 No  survey  has  been  made  in  Andhra
 Pradesh  to  assess  the  effect  of  power
 shortage  on  agriculture  sector  during
 1978-74,  In  actual  practice  it  is  very
 difficult  to  isolate  the  precise  effect  of
 power  or  agricultural  production  as

 the  level  of  agricultural  production  in
 a  particular  year  depends  on  a  num-
 ber  of  factors  such  as  weather,  supply
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 of  irrigation  water.  use  of  important
 inputs  like  fertilizers  ete.

 Recommendations  of  Third  Pay  Com-
 missions  in  respect  of  DraWing

 Teachers  of  Delhi  Schools

 8448.  SHR]  HARI  SINGH:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Third  Pay  Com-
 mission  hag  not  recommended  any  pay
 scale  for  the  drawing  teachere,  Grade
 III  in  Delhi  who  are  in  the  Grade  of
 Rs,  220—430;

 (b)  whether  the  representatives  of
 these  teachers  had  submitted  memo-
 randa  to  the  Deputy  Education  Minis-
 ter  on  20th  April,  ‘1973,  2th  July,  973
 and  26th  December,  973  demanding
 T.G.T.  scales  on  the  principle  of  equal
 pay  for  equal  work  and  the  represen-
 tatives  of  this  Association  had  also
 had  talks  with  the  Joint  Education
 Adviser  on  9th  August,  1973;  and

 (ec)  if  so,  the  action  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D,  P  YADAV)  (a)  The  Third  Pay
 Commission  has  recommended  a  pay
 scale  of  Rs.  425-640  for  Headmasters,
 Primary  Schools,  who  are  also  in  the
 pay  scale  of  R»  220—430.  For  the  other
 school  staff  like  Physical  Education
 teachers,  Art  and  Craft  teachers,  and
 Librarians  working  in  the  schools,  sui-
 table  revised  scales,  according  to  the
 recommendations  of  the  Third  Pay
 Commission,  have  to  be  fixed  after  tak-
 ing  the  existing  relativities  or  parities
 into  account,  The  revision  of  pay  scale
 of  Drawing  Teachers  Grade  III  who
 are  in  the  pay  scale  of  Rs,  220-430
 will  also  be  decided  upon  in  the  light
 of  recommendations  of  the  Third  Pay
 Commission.

 (b)  and  (c).  Yes,  Sir,  The  matter
 is  under  consideration  in  consultation
 with  Delhi  Administration.
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 Import  of  Soyabean  Oil  from
 US8.A.

 8449,  SHRI  M.  KATHAMUTHU:

 Will  the  Minister  of  AGRICULTURE
 be  pleased,  to  state:

 (a)  whether  Government  have  de-
 ejded  to  import  Soyabean  oil  from
 U.S.A.;  and

 (b)  ig  so,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8.  P  MAURYA):  (a)  and  (०).
 Recent  purchases  of  edible  oils  from
 abroad  include  10,000  tonnes  of  soya-
 bean  oil  of  American  andlor  Western
 European  Origin,  at  $595  per  tonne,
 ९,  &  f,  for  shipment  in  July|August,
 ‘1974.

 Promotion  of  the  Junior  Engineers  te
 Assistant  Engineers  in  C.P.W.D.

 845l.  SHRI  8.  D.
 RAM:

 SOMASUNDA-

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  the  proposed  Depart-
 mental  examination  by  less  compe-
 tent  authonty  than  the  university
 authorities  for  the  promotion  of  the
 Junior  Engineers  to  Assistant  Engi-
 neers  in  C.P.W.D.  would  further  ag-
 gravate  the  situation  of  the  under-
 employed  Engineering  Graduates  who
 are  now  being  treated  equivalent  to
 the  Diploma  Holders  in  service  mat-
 ters  as  per  Third  Pay  Commission  re-
 commendation;  and

 (b)  if  so,  what  are  the  other  propo-
 sals  under  consideration  for  the  pro-
 motion  of  Junior  Engineers?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MINI-
 STRY  OF  WORKS  AND  HOUSING
 <SHI  OM  MEHTA):  (a)  and  (६१.  No
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 final  decision  has  been  taken  so  far  on
 the  question  of  filling  up  certain  va-
 eancies  in  the  grade  of  Assistant  En-
 gineer  in  the  C.P.W.D.  on  the  basis  of
 a  limiteq  Departmental  competitive
 examination.  The  question  as  to  which
 authority  should  conduct  the  examina-
 tion  wil]  be  decided  only  after  a  final
 decision  in  regard  to  this  method  of
 filling  up  of  the  vacancies  at  the  level
 of  Assistant  Engineer.  is  taken,

 Recruitmeny  of  only  First  Class  Gra-
 duate  Engineers  in  C.P.W.D.

 8452.  SHRI  S.  D.  SOMASUNDA-
 RAM:  Will  the  Minister  of  WORKS
 AND  HOUSING  be  pleased  to  state:

 (a)  whether  the  Third  Pay  Commis-
 sion  has  recommended  to  withdraw
 the  six  advance  increments  hitherto
 given  to  the  Engineering  Graduates
 working  in  C.P.W.D,  as  it  amounts  to
 under-utilisation  of  these  Engineers;

 (b)  whether  in  view  of  the  avail-
 ability  of  a  very  large  number  of
 Graduate  Engineers  including  first
 class  Graduate  Engineers  for  selection
 as  Junior  engineers,  the  Engineer-in-
 Chief  of  C.P.W.D.  had  issued  instruec-
 tions  for  restricting  recruitment  to
 only  First  Class  Graduate  Engineers;

 (c)  whether  the  Diploma  holders
 are  promoted  to  higher  post  while
 First  Class  Engineering  Graduates  with
 more  than  l0  years  service  are  avail-
 able  in  the  department;  and

 (d)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MINI-
 STRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  Yes.

 (b)  The  Central  Public  Works  De-
 partment  needs  some  Graduate  Engine-
 ers  in  the  grade  of  Junior  Engineer
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 also,  In  1968,  the  department  noticed,
 that  it  was  rather  short  of  good  gra-
 duates  at  that  level.  Instructions  were
 zecordingly  issued  by  the  department
 tu  the  Appointing  Authorities  to  give
 preference  for  recruitment  of  Junior
 Engineers,  to  First  Class  Engineering
 Graduates,  The  position  has  since
 changed  as  recruitment  of  Junior  En-
 gineers  is  now  being  made  on  the  basis
 of  an  All  India  Competitive  Examina-
 tion  for  which  the  minimum  qualifi-
 cation  prescribed  is  diploma.

 (९)  and  (d)..  Till  November,  4977
 promotions  to  the  grade  of  Assistant
 Engineers  was  made  from  Graduate
 Junior  Engineers  and  Non-Graduate
 Jurior  Engineers  in  the  ratio  of  dil

 in  accordance  with  the  quotas  adopted
 in  the  year  1955.  The  Delhi  High
 Court  mn  its  judgment  dated  5th
 November,  i97l  in  the  writ  Petition
 filed  by  Shri  M,  Ramayya  and  others
 have  held  that  the  said  quotas  have
 not  been  properly  and  effectively  de-
 termined.  In  view  of  this,  promotions
 to  the  grade  of  Assistant  Engineers
 are  now  made  on  the  basis  of  merit-
 cum-semority  from  a  common  seniori-
 ty  list  of  Jumior  Engineers  irrespective

 uf  whether  they  are  graduates  or  dip-
 loma  holders,  As  a  large  number  of
 non-graduate  Junior  Engineers  are  se-
 nior  to  graduate  Junior  Engineers  in
 the  combined  seniority  list,  majority
 of  Junior  Engineers  promoted  after
 the  5th  November,  497  to  the  grade

 of  Assistant  Engineer  belong  to  the
 former  category.

 Pay  Scales  og  Artists  in  C.D.

 8453.  SHRI  PAOKAI  HAOKIP:  Will
 -the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  the  Artists  working  in
 the  Central  Hindi  Directorate  reached
 the  maximum  of  their  old  pay  scales
 six  to  ten  years  back;

 (b)  whether  the  pay  of  these  Artists
 have  been  fixed  at  the  maximum  in
 the  revised  pay  scales  as  recommended
 by  the  Third  Pay  Commission;  and
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 (c)  the  future  prospects  of  these
 young  Artists  who  have  still  to  serve
 20—25  years  more  in  the  Governiment
 of  India?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  IN  THE  DEPART-
 MENT  OF  CULTURE  (SHRI  D.  P.
 YADAV):  (a)  to  (c).  The  two  artists
 working  in  the  Central.  Hindi  Direc-
 torate  were  recruited  in  96l  and  963
 respectively  and  reached  the  maximum
 of  their  original  scale  ot  pay  in  966
 and  1968.  After  the  revision  of  the
 pay  scales  of  artists  on  the  recummen-
 dations  of  the  Third  Pay  Commission,
 their  pay  has  been  fixed  at  the  maxi-
 mum  of  the  higher  revised  scale.  These
 artists  have  been  recruited  for  their
 specific  professional  requirements,  and
 at  present  no  higher  posts  in  their
 field  of  specialisation  have  been  sanc-
 tioned  in  the  Directorate.

 Maintenance  and  Safe  Custody  of
 Answer  Books  by  Board  of  Secondary

 Education,  Delhi

 8454.  SHRI  N.  P.  YADAV:  Will  the
 Minister  of  EDUCATON,  SOCIAL
 WELFARE  AND  CULTURE  he  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  3398  on  8th
 March.  1974  regarding  maintenance
 and  safe  custody  of  answer  books  by
 Board  of  Secondary  Education,  Delhi
 and  state:

 (a)  reasons  for  not  laying  a  copy  of
 the  Manual  of  Rules  and  Regulations
 qf  the  Central  Board  of  Secondary
 Education,  Delhi  on  the  Table  of  the
 House;

 (b)  practice  followed  by  the  Board
 in  this  regard  during  the  pust  three
 years;

 (c)  since  when  the  period  of  three
 months  for  preservation  of  the  Answer
 Books  has  been  introduced  and  the
 epecial  reasons  warranting  euch  de-
 parture  from  the  past  practice;  and
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 (d)  the  name  and  designation  of  the
 officer  entrusted  with  the  disposing  of
 the  used  Answer  Books  of  the  Exa-
 mination  held  in  March,  973  and
 whether  he  had  ensured  that  there
 was  no  disputed  case  in  the  lot?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI  D
 P.  YADAV):  (a)  The  relevant  rule
 No.  0(viu)  of  Section  Ilfi  Chapter  VI
 of  the  Manual  of  Rules  and  Regula-
 tions  of  the  Central  Board  of  Secon-
 dary  Education  regarding  maintenance
 and  safe  custody  of  answer  books  had
 been  quoted  in  to  in  reply  to  part
 (a)  of  Questaon  No,  3398  However,

 a  copy  of  the  Manual  has  been  sup-
 phed  to  the  Library  of  the  Lok  Sabha
 Secretariat,

 (b)  The  used  answer-books  were
 destroyed  soon  after  the  expiry  of  3
 months  of  the  date  of  declaration  of
 the  results  of  examunations,

 (c)  The  rule  for  destroying  answer-
 books  after  a  period  of  3  months  from
 the  date  of  declaration  of  the  result
 has  been  in  force  since  9865  There
 has  been  no  departure  from  this  past
 practice,

 (d)  The  Secretary,  Central  Board  of
 Secondary  Education,  was  an  incharge
 of  this  work.  Before  destroying  the
 answer-books.  it  was  ensured  that
 there  was  no  disputed  case  in  the  lot

 Copying  Answers  in  Higher  Secondary
 Examinations  im  Dethi

 8455.  SHRI  K.  LAKKAPPA.  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  recently  two  candidates
 appearing  in  the  Higher  Secondary
 Examination  at  the  Government  Boys'
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 Higher  Secondary  School,  Nauroji
 Nagar,  New  Delhi  were  caught  by
 some  high  Officer  during  hig  surprise
 visit  of  the  Centre  as  they  were  found
 copying  answers  reported  to  have  been
 made  available  to  them  by  their  tea-
 chers  with  the  connivance  of  the  in-
 vigilators;

 (b)  whether  these  boys  were  let  off
 at  the  intervention  of  the  involved
 teachers  and  an  official  of  the  Educa-
 tion  Ministry,  but  later  their  answer
 papers  have  been  sealed;

 (c)  the  names  of  the  involved  tea-
 chers  as  also  the  official  of  the  Minis-
 try;

 (d)  whether  one  of  the  teachers  in-
 volved  in  this  case  already  stands  de-
 barred  by  the  Board;  ang

 (e)  if  so,  what  action  Government
 propose  to  take  against  the  invigila-
 tors,  teachers  and  the  official  of  the
 Ministry?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND:
 SOCIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI  D
 P.  YADAV):  (a)  Two  cases  of  use  of
 unfair  means  by  students  taking  their
 examination  at  the  Government  Boys
 Higher  Secondary  School,  Nauroj:
 Nagar,  Centre,  were  reported  to  the
 Central  Board  of  Secondary  Educa-
 tion  by  the  Centre  Superintendent  No
 candidate  was,  however,  caught  by  any
 higher  officer  during  a  surprise  visit
 of  the  Centre.

 (b)  No,  Sir.  The  boys  were  not  let
 off  but  their  cases  were  reported
 to  the  Central  Board  of  Secondary
 Education  Their  answer  books  were
 sealed  and  forwarded  to  the  Board  and
 necessary  action  is  being  taken  by  the
 Boatd,  as  per  their  rules.

 (ce)  to  (e).  In  view  of  reply  to  part
 (b)  the  question  do  not  arise.
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 Home  tp  accommodate  Aged,  Infirm,
 Ailing  and  Physicaliy-haniicapped

 Freedom  Fighters

 8456  SHRI  M  D,:-  JAMILURRAH-
 MAN  Wiul  the  Minister  of  WORKS
 AND  HOUSING  be  pleased  to  state

 (a)  xf  and  when  the  Home  and/or
 Health  Ministry  approached  hig  Minis-
 try  for  sparing  a  building  for  a  Home
 to  accommodate  the  Aged,  Infirm,
 Aghng  and  Physically-handicapped
 Freedom  fighters,  and

 (b)  action  so  far  taken  to  provide
 at?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MINI-
 STRY  OF  WORKS  AND  HOUSING
 (SHR]  OM  MEHTA)  (a)  and  (b)  In

 February,  1974,  the  Ministry  of  Home
 Affairs  approached  the  Directorate  ot
 Estates  for  allotting  suitable  accom-
 modation  for  starting  a  temporary

 ‘Home  for  Freedom  Fighters  Two  type
 V  houses  at  Baud  Roard  were  offered,
 but  the  Ministry  of  Home  Affairs  did
 not  find  them  suitable  They  have
 asked  for  two  other  houses  The  mat-
 ter  38  under  consideration

 कुछ  चूनी  हुई  रूसो  पुस्तकों  का  भारतीय

 साषाधो  मैं  अनुवाद  झोर  प्रकाशन

 8457.  थो  चन्दूलाल  चुराकर  क्या

 शिक्षा,  समाज  चह्वाण  और  संस्कृति  मंत्री  यह

 यह  बताने  की  पा  करे  कि

 (क)  क्‍या  वर्ष  i970  में  भारत  रूस

 सयुक्त  बोर्ड  ने  कुछ  चुनी  हुई  रूसी  पुस्तकों  का

 भारतीय  भाषाओं  में  अनुवाद  तथा  प्रकाशन

 करने  का  निश्चय  किया  था  ,  शौर
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 (ख)  यदि  हा,  तो  उसकी  क्या  कितनी

 है  शौर  प्रकाशित  होने  बाली  पुस्तकों  की

 पदीय  सामग्री  क्‍या  हैं  ?

 शिक्षा  झोर  समाज  कल्याण  मंत्रालय

 तथा  संस्कृति  जिसकी  में  उपमंत्री  (भी  to

 Go  यादव)  :  (क)  चुनिन्दा  रूसी  पुस्तकों
 के  भारतीय  भाषाओं  मे  प्रनुवादों  के  प्रकाशन

 के  लिये  रूसी  जानने  वाले  भारतीय  विशेषज्ञों

 तथा  रूसी  विशेषज्ञों  के  बीच  सहयोग  सिंधी

 प्रस्ताव  पर  बोर्ड  की  जून,  1970  %  हुई

 बैठक  मे  विचार  किया  गया  था  ।  तथापि

 कार्ट  ठोस  योजना  तैयार  नहीं  की  गई  थो  ,

 (ख)  प्रश्न  नहीं  उठता  1

 सदस्य  प्रदेश  में  भूमि  खरीदने  तथा  मकान

 बनाने  के  लिए  रोबो  को  केन्द्रों  निधि

 8458,  भी  चन्दूलाल  चलाकर  :

 क्या  निर्माण  जौर  प्रवास  मती  यह  बताते

 की  कृपा  करेगे  कि  :

 (क)  क्या  मध्य  प्रदेश  सरकार  ने  वर्ष

 1973-74  में  मकान  बनाने  के  लिए  गरीबों

 को  जमीन  खरीदने  के  उद्देश्य  से  केन्द्रीय  सरकार

 से  कुछ  रकम की  माग  की  थी  ;

 (ख)  यदि  हा,  तो  कितनी  रकम  की

 मांग  की  गई  थी  भर  कितनी  ह्क्म  राज्य

 सरकार  को  दी  गई  ;
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 (4)  क्‍या  राज्य  सरकार  ने  कितने

 जिलों  के  लिए  भला-प्रलय  रकम  की  मांग

 की  थी  उन  जिलों  को  बहुत  कम  और  जिन
 जिलों  का  उल्लेख  नहीं  किया  गया  था  उनको

 बिल्कुल  भी  नहीं  दी  गई,  कौर

 (घ)  कया  मध्य  प्रदेश  सरकार  ने  इस
 मंद  पर  कई  करोड  रुपये  खर्च  कर  दिए  है
 जबकि  प्राय  राज्यों  को  इस  प्रयोजन  के  लिए
 केंद्रीय  सरकार  से  सहायता  मिलती  है  ?

 संसदीय  कार्य.  विभाग  तथा

 निर्माण  बौर  आवास  मंत्रालय  में  राज्य

 नली  (11  होम  मेहता  )  (क)  से  (ग)
 1973-74  तक,  मध्य  प्रदेश  सरकार  ने

 i5  00  करोड  रुपये  की  केन्द्रीय  सहायता
 अपनी  परियोजनाओं  के  लिए  मानी  थी  जो,

 जहा  प्राप्यक  हो,  भूमि  का  अर्जन  करने  तथा

 ग्रामीण  क्षेत्रों  म ेभूमिहीन  मज़दूरों  को  श्रीवास-

 स्थल  देने  के  लिए  केन्द्रीय  क्षेत्र  योजना  के

 अधीन  राज्य  म  9,59  000  आवास-स्थलों

 के  विकास  के  लिए  थी  ।

 प्रारम्भ  3,  निम्नलिखित  कारणो  से

 राज्य  सरकार  से  प्राप्त  किसी  भी  परियोजना

 को  स्वीकार  करना  सभी  नही  हुआ  था  :---

 (i)  राज्य  सरकार  ने  उन  भूमिहीन

 मजदूरों  को  वास  भूमि  के  अ्रधिकार

 देने  के  बारे  मे  कोई  कानून  नहीं

 बनाया  था  जिन्होने  गर-सरकार

 भूमि  पर  मकान,  शुक्रिया  बनाई

 हुई  हैं  -  मह  शर्तें  इस  योजना  के

 अन्तर्गत  केन्द्रीय  सहायता  प्राप्त

 करने  के  लिए  पूरी  की  जाने  वाली

 आवश्यक  शर्तों  मे  से  एक  है।

 (ii)  योजना  को  देश  भर  मे  कार्य-

 कवित  करने  के  लिए  वर्ष  973—

 74  में  5  करोड  रुपये  की  बजट

 व्यवस्था  की  गई  थी  जिसे  मंतव्य-

 पिता  के  उपाय  के  रूप  में  घटा

 क्र  3.  5  करोड  रुपये  कर  दिया

 गया  है  |  वर्ष  1972-73

 में  अनुमोदित  परियोजनाओं  के

 सम्बन्ध  मे  लगभग  i2  करोड

 रुपये  की  प्रत्याशित  भ्र धि नीत

 वचनबद्धताओं  की  तुलना  मे  यह्‌

 घटाई  गई  राशि  अपर्याप्त  समझी

 गई  ।

 स्थिति  का  पुनरीक्षण  किया  गया  तथा

 यह  मालूम  हुआ  कि  पहले  स्वीकृत  की  गई

 परियोजनाशों  के  लिए  राज्य  सरकारो  की

 मागो  तथा  निधियों  की  उपलब्धता  के  अनुसार,

 कुछ  नई  परियोजना  स्वीकृत  की  जा  सकती

 थी  ।  तदनुसार,  भारत  सरकार  ने  99  63

 लाख  रुपये  की  अ्रतमानित  लागत  के

 1,34,496  आवास  स्थलों  के  विकास

 के  लिए  मध्य  प्रदेश  सरकार  की  परियोजनाएं

 स्वीकृत  की  ।  परियं। जनाया  का  तत्काल

 निष्पादन  करते  के  लिए  राज्य  सरकार  को

 49.9  लाख  रुपये  की  राशि  दे  दी  गई  ।

 (घ)  मध्य  प्रदेश  सरकार  द्वारा  व्यय

 की  गई  राशि  मालूम  नहीं  है  |  स्वीकृत

 झ्रावास॒स्थलो  की  सख्या,  उनकी  अनुमोदित

 लागत  तथा  विभिन्न  राज्य  सरकारो  को,

 जिनमें  मध्य  प्रदेश  भी  शामिल  है,  योजना

 के  अधीन  दी  गई  निधियों  का  एक  विवरण

 प्त  संलग्न  है।
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 झन्तगंत  स्वागत  परियोजनाओं  तथा  दी  गई  निधियों  का  विवरण  a

 60

 3I-3-74  तक  ग्रामीण  क्षेत्रों  में,  भूमिहीन  मजदूरों  को  झ्ञावास-स्शल  देने  की  मोजना  के

 राज्य  का  नाम

 14

 35

 श्ान्धघ्  प्रदेश

 बिहार

 गुजरात

 हरियाणा

 हिमाचल  प्रदेश

 कर्नाटक

 केरल

 मध्य  प्रदेश

 महाराष्ट्र

 उड़ीसा

 पंजाब

 राजस्थान

 तमिल  नाई

 उत्तर  प्रदेश

 पश्चिमी  बाल

 जाए

 स्वीकृत  आवास  स्थलों  अनुमोदित  दी  गई  केन्द्रीय

 परि-  की  स०  लागत  वित्तीय

 योजनाकारों  सहायता
 की  संख्या

 हि  (लाख  रुपये  में  )

 9  79,598  33  3  32  78

 44  32,608  62  87  ह क  7

 85  1,62 676  306  58  76  65

 l  53  0  08  0  06

 7  583  0  87  0.  38

 09  1,72,597  239  38  59  84

 960  96000  67776  358  44

 (पचायत े)
 73  1,34,496  99  63  49  9

 83  1,08,962  64  56  4.  4

 2  3  349  8  40  2  0

 3  12,082  31  68  6  56

 46  17,832  28  76  7:i9

 36  33,692  75  5  56  64

 27  19,808  30  85  77

 I2  11,166  i9  39  4  85

 1,507  885,502  977  45  729.96
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 8459,  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state.

 (a)  whether  Government  are  aware
 of  the  fact  that  due  to  Central  Gov-
 ernment’s  inability  to  pay  Re.  5.24
 ereres  for  National  Highways  Origi-
 nal  works  for  Andhra  Pradesh,  several
 major  bridge  works  like  Khandaleom,
 Thandwa,  Nagarali  etc.  which  are  in
 good  progress  have  to  be  stopped;

 (b)  ४  so,  what  Government  wants
 the  State  to  do  to  complete  these  na-
 tional  highways;  and

 (c)  whether  it  is  not  possible  for
 the  Centre  to  reconsider  and  sanction
 the  amount  from  the  money  which
 various  Government's  could  not  spend
 in  ‘1973-74  as  Rs.  30  crores  were  un-
 Spent  in  West  Bengal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  The
 Government  of  Andhra  Pradesh  had
 requested  for  the  allotment  of  funds
 amounting  to  Rs,  5.24  crores  during
 ‘1973-74,  for  National  Highway  (Ori-
 ginal)  Works,  However,  after  disal-
 lowing  the  inadmissible  expenditure
 and  keeping  in  view  the  available  re-
 sources  jn  the  light  of  the  current
 financial  stringency,  a  sum  of  Rs,  4.55
 crores  was  finally  allotted.  The  major
 bridge  works,  namely  bridges  at
 Khandaleom,  Thandwa  and  Nagarali,
 which  are  presumably  printing  errors
 for  Khandaleru,  Thandawa  and  Naga-
 valli  are  already  almost  complete.

 (b)  All  the  State  Governments,  in-
 cluding  the  Government  of  Andhra
 Pradesh,  have  been  requested  to  take
 immediately  a  critical]  work-wise  re-
 view  of  all  projects  in  progress,  to
 draw  up  their  inter-se-priorities  and
 thereafter  to  take  up  in  the  first  ins-
 tance  only  such  works  as  command  the

 896  (SAKA)  Written  Answers  62

 highest  priority  and  to  slow  down
 other  works  or  not  take  up  works
 which  have  not  yet  been  started  un-
 less  the  State  Government  feel  that
 the  same  for  justifiable  reasons  should
 and  could  be  proceeded  with  in  a  man-
 ner  that  the  expenditure  is  contained
 within  the  available  allocations,

 (c)  There  was  no  unspent  amount
 of  Rs.  30  crores  in  West  Bengal  dur-
 ing  1973-74,  so  far  as  National  High-
 ways  are  concerned,  However,  taking
 into  account  the  pace  of  expenditure
 on  National  Highway  works  in  various
 States  vis-a-vis  the  availability  of
 funds,  the  allocation  for  Andhra  Pra-
 desh  for  National  Highway  (Original)
 Works  for  1973-74  was  increased  from
 Rs  390  lakhs  to  Rs  455  lakhs,  As  the
 financial  year  1973-74  is  already  over,
 the  question  of  sanctioning  additional
 funds  for  that  year  does  not  arise  at
 this  stage.

 Boycott  of  Examinations  by  Govern-
 ment-aided  School  Teachers  in  Delhi

 8460.  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Government-aided
 School  Teachers  Association  (Delhi)
 has  decided  to  boycott  invigilation  duty
 in  the  School  examinations;  and

 (b)  if  so,  their  demands  and  Gov-
 ernment’s  response  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI  D.
 P.  YADAV):  (a)  and  (b).  In  a  me-
 morandum  submitted  to  the  Chief
 Executive  Councillor,  Delhi  Adminis-
 tration,  the  Government  aided  School
 Teachers  Association  of  Delhi  had  in-
 timated  that  they  would  resort  to  a
 total  boycott  of  the  annua]  examina-
 tion  to  be  held  in  their  respective
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 schools  to  get  certain  demands  conced-
 ed.  The  main  demands  made  by  the
 Association  were: —

 Q)  Speedy  implementation  of
 the  Delhi  Schools  Education  Act,
 973  and  the  Rules  framed  there-
 under;

 (n)  Prompt  and  firm  action  again-
 st  the  erring  Managements,

 (au)  Immediate  absorption  of
 teachers  of  the  Schools  closed  by
 the  Managements;

 (iv)  Formation  of  Consultative
 Committee  at  the  leve}  of  the  Dis-
 trict  and  the  Directorate  of  Edu-
 cation,  Delhi  and

 (v)  Improvement  in  pay  scales
 recommended  by  the  Third  Pay
 Commission  and  grant  of  Selection
 Grades  to  teachers  on  completion  of
 six  years’  service.

 The  matter  was  discussed  by  the
 Director  of  Education  with  the  repre-
 sentatives  of  the  Association  and  the
 notice  of  boycott  of  the  examination
 was  withdrawn.  The  demands  are,
 however,  being  locked  into  by  the

 Delhi  Admunistratinn.

 Consultative  Body  to  advise  on  pur-
 chase  of  New  and  Old  Ships

 8461  SHRI  M  KATITAMUTHU
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  picased  to  state:

 (a)  the  Indian  National  Shipping
 owners  Association  has  suggested  to
 the  centre  to  constitute  a  consultative
 body  to  advise  on  purchase  of  new  and
 old  ships;  and

 (b)  7  so,  what  is  Government's
 reaction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (इमारत  PRANAB
 KUMAR  MUKHERJEE):  fa)  No  spe-
 cific  suggestion  has  been  made  by  the
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 Indian  National  Ship-owrers  Associa-
 tion  to  the  Central  Government  in  the
 recent  past  for  constituting  a  Consul-
 tative  Committee  to  advise  on  pur-
 chase  of  new  ana  old  ships

 (b)  Does  not  arise.

 Quantity  of  Milk  supplied  to  Token
 Holders  during  March,  794  in

 Delhi

 8462.  SHRI  SUKHDEO  PRASAD
 VERMA  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state,

 (a)  the  total  quantity  for  which
 milk  token  have  been  issued  by  the
 Delhi  Milk  Scheme  as  on  30th  March,
 1974;

 (b)  the  total  quantity  of  milk  pro-
 vided  to  the  token-holders  as  on  30th
 March,  ‘1974;  and

 (c)  the  reasons  for  the  short  sup-
 ply,  if  any?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8  P,  MAURYA):  (a)  The
 Delhi  Milk  Scheme  38  at  present  dis-
 tributing  30  lakh  litres  approximately
 daily  against  milk  tokens  presented  at
 its  milk  depots  The  Delhi  Milk
 Scheme  had  issued  milk  tokens  which
 should  normally  have  been  returned
 by  the  token  holders  when  they  trans-
 fer  their  residence  from  Delhi  but
 experience  has  been  that  such  tokens
 are  often  not  returned  to  the  Delhi
 Milk  Scheme  Nevertheless,  the  effec-
 tive  requirements  of  token  holders  is
 in  the  neighbourhood  of  3  lakh  litres
 daily.

 (b)  On  30th  March,  ‘1974,  the  Delhi
 Milk  Scheme  supplied  2,88,248  litres
 of  milk  to  its  customers,

 (c)  Marginal  shortages  in  regard  to
 supply  occur  at  particular  milk  depots
 on  account  of  the  following  reasons:

 i  Some  token  holders  drew  more
 than  their  normal  require-
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 ments  on  certain  days  within
 their  quotas  than  usual;

 ii.  Tokens  not  returned  to  Delhi
 Milk  Scheme  as  a  result  of
 transfer  of  residence  are  left
 with  relative  and  friends  who
 draw  milk  on  these  unautho-
 rised  tokens  intermutually  on
 account  of  increase  in  demand
 for  milk  in  summer  months,
 and  also  due  to  difference  in
 price  of  milk  sold  by  Delhi
 Milk  Scheme  viz-a-viz  milk
 available  in  the  open  market.
 These  tokens  are  seized  for
 cancellation  at  the  time  of
 checking  of  milk  tokens  with
 reference  to  ration  cards.

 iii.  Marginal  reduction  may  occur
 on  account  of  sudden  and  un-
 avoidable  technical  difficulties
 at  the  Central  dairy.

 Provision  of  Bus  Stops  for  Express
 bus  service  at  Mandir  Marg,  New

 Delhi

 8463.  SHRI  SUKHDEO  PRASAD
 VERMA  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  in  spite  of  the  large
 number  of  schools  situated  on  the
 Mandir  Marg,  New  Delhi  not  a  single
 stop  for  express  bus  service  of  D.T.C.
 is  provided  there;  and

 (b)  if  so.  whether  Government  pro-
 pose  to  take  steps  in  this  direction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  Yes,  Sir.

 (b)  Most  of  the  students  attending
 schools  situated  on  the  Mandir  Marg
 use  the  Gole  Market  Bus  Stop,  which
 is  in  close  proximity  to  Mandir  Marg.
 Express  gétops  have  also  been  provided
 at  Gole  Market.  Normally,  express
 stops  are  provided  at  heavy  loading
 pointe.  This  is  not  the  position  in
 655  LS—4
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 regard  to  Mandir  Marg  which  is  a
 sparsely  inhabitated  area,  The  exist-
 ing  ordinary  but  stops  on  the  above
 Marg  are  considered  adequate  to  ser-
 ve  the  needs  of  the  area,

 Disparities  in  Pay  Scales  of  University
 and  College  Lecturers

 8464.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  revised  pay  scales
 fixed  by  the  Government  for  Univer-
 sity  teachers  have  created  disparities
 between  the  pay  scales  of  University
 lecturer  and  College  lecturer;  and

 (b)  if  so,  whether  Government
 would  look  into  the  anomaly?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF,  S.  NURUL  HASAN):  (a)  and
 (b).  The  pay  scales  of  Lecturers  in

 Universities  and  Colleges,  according  to
 the  966-7l  scheme,  were  as  follows:

 Cniz  ersittes  Rs.  400—-900

 (ap  Rs.  300-—600
 (ay  1९५,  400—800

 (in)  Rs.  1004  700
 Under-graduate  Colleges  QQ)  Rs,  300—600

 Qn  Rs,  400—800

 Post-graduate  Colleges

 The  revised  pay  scales  recently  ap-
 proved  by  the  Government  for  lectu-
 rers  on  the  recommendations  of  the
 University  Grants  Commission,  are:

 Universities  «  Rs.  700—3600°
 Colleges  Rs,  700-—1300,

 -~-Assessment-—3600

 It  will  be  observed  that  the  disparity
 between  the  pay  scales  of  university
 and  College  lecturers  has  been  sought
 to  be  minimised.
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 इससे  सें  शाने  बेकरी  का  मूजिद  स्थापित
 किया  साना

 8465.  श्री  गंगा  चरण  दीक्षित  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :
 ,

 (क)  क्या  सरकार  का  विचार  मध्य

 देश  के  इन्दौर  डिवीजन  मे  किसी  स्थान

 पर  मार्डन  बेकरीज़  का  एक  यूनिट  स्थापित

 करने  का  है  ;

 (ख)  यदि  हा,  तो  कब  तक  और  किस

 स्थान  पर  स्थापित  किया  जायेगा  ;  कौर

 (ग)  किसी  स्थान  विशेष  पर  माइन

 बेकरी  का  यूनिट  स्थापित  करने  के  लिए  क्या

 कसौटी  भ्रपनाई  जाता  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (६. |

 अच् या साहिब  पो०  शिन्दे)  (क)  और  (ख).

 जीता।  मार्डन  बेकरीज़  का  इन्दौर  मे  एक

 सत्र  लगाने  का  विचार  है।  इस  सत्र

 के  वित्तीय  वर्ष  1975-76  के  दौरान  कार्य

 प्रारम्भ  कर  देने  की  आशा  है।

 (ग)  इस  सम्बन्ध  में  अपनाई  गई  मुख्य
 कसौटी  माग  सम्भाव्य  कार्य  करने  सम्बन्धी

 सुविधाए  और  बिजली  शादी  जैसी  सेवा

 सुविधायें  है

 we  1972=73  में  आयातित  उर्वरक

 में  मध्य  प्रदेश  का  हिस्सा

 8466.  श्री  गंगा चरण  दीक्षित  क्‍या

 कृषि  मती  यह  बताने  की  कपा  करेंगे  कि
 य्य्  972=73  में  मध्य  प्रदेश  को  कितना

 आयातित  उर्वरक  सप्लाई  किया  गया  ?
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 कृषि  मंत्रालय  में  राज्य  संधि  (९. 3

 अच् या साहिब  to  शिन्दे)  वर्ष  i972-73

 में  मध्य  प्रदेश को  38,  559  मीटरी  टन  नाइट्रस-

 जन  और  5,068  मीटरी  टन  पो  »  रोड
 के  बराबर  उर्वरकों  की  सप्लाई  की  गई  थी

 Enhancement  of  prices  of  Plots  after
 Execution  of  Lease  Deeds

 8467  SHRI  SHAFQUAT  JUNG  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state

 (a)  why  enhancement  at  Ra  2  40  per
 sq  metre  has  been/is  being  claimed
 by  DDA  for  plots  after  the  execu-
 tion  of  lease  deeds  when  the  Delhi
 Administration  had  fixed  such  enhan-
 eement  at  Re  Ve  in  April,  1969,

 (b)  whether  the  enhancement  is  not
 included  in  the  rate  of  Rs  32/-  per
 square  yard  charged  as  full  cost  of
 the  plots  sold  to  them,  and

 (c)  whether  such  an  enhancement
 was  not  advertised  calling  for  their
 apphcations  in  October,  1967,  ४  so,
 the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MINI-
 STRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA)  (a)  The  en-
 hancement  fixed  was  Rs  2  per  square
 yard  in  respect  of  developed  land

 (b)  The  rate  of  Rs  32/-  per  sq  yd.
 fixed  in  the  case  of  Pankha  Road
 scheme  does  not  include  the  enhance-
 ment

 (e)  In  the  advertisement,  applica-
 tions  were  invited  on  prescribed  forms
 containing  the  terms  and  conditions  of
 allotment  Class  5(2)  of  the  terms  and
 conditions  of  allotment  referred  to  re-
 covery  of  enhanced  premium.
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 Sale  of  D.D.A.  Plots  at  fixed  Price

 8468.  SHRI  SHAFQUAT  JUNG:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  the  significance  of  the  sale  of
 plots  by  the  D.D.A.  at  the  fixed  price
 or  the  auctioned  bid  and  treating  them
 as  Lease  after  Sale;

 (b)  why  Sale  Deeds  for  sale  of
 plots  have  not  been  executed  and  the
 Lease  Deeds  drawn  instead  for  execu-
 tion;

 (c)  whether  the  residential  plots
 are  being  charged  both  premium  at
 full  cost  of  the  land  plus  24  per  cent
 of  that  amount  ag  ground  rent  on  the
 development,  incidental,  departmental
 charges  etc  when  all  other  societies
 are  charged  23  per  cent  ground
 rent  on  the  undeveloped  land  only;
 and

 (d)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MINI-
 STRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  and  (b),.All
 allotments  by  the  Delhi  Development
 Authority  are  made  on  lease  hold
 basis,  Consequently  Lease  Deeds  have
 to  be  executed  and  not  Sale  Deeds

 (c)  and  (d).  In  the  case  of  plots
 developed  by  the  Delhi  Development
 Authority,  annual  ground  rent  is  re-
 covered  on  the  development  etc.
 charges  also,  since  these  charges  are
 incurred  by  the  Delhi  Development
 Authority.  In  the  case  of  Co-operative
 Societies  to.  whom  undeveloped  land
 is  allotted,  the  annual  ground  rent
 does  not  make  into  account  develop-
 ment  etc.  charges  since  these  are  in-
 curred  by  the  Societies  themselves.

 Written  Answers  Jo

 Enhancement  of  Premium  to  meet  the
 Award  of  Court  for  Acquisition  Cost
 of  Plots  included  in  the  Lease  Deeds

 by  D.D.A,

 8469.  SHRI  SHAFQUAT  JUNG:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state  the  cir-
 cumstances  under  which  a  Clause  for
 the  enhancement  of  premium  to  meet
 the  award  of  the  Court  for  enhanced
 acquisition  cost  has  been  included  m
 the  Lease  Deeds  executed  by  the
 DDA.  with  the  Low/Middle  Income
 Groups  fox  plots  sold  to  themat  32
 per  sq  yard  when  the  Lease  Deeds
 for  plots  auctioned  at  Rs.  30  and
 Rs  32  have  no  such  clause?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MINI-
 STRY  OF  WORKS  AND  HOUSING
 (SHR!  OM  MEHTA):  Presumably,  the
 Member  is  referring  to  the  Middle
 Income  Group  plots  in  the  Pankha
 Road  Residential  Scheme.  It  was  not
 considered  desirable  to  insert  a  clause
 relating  to  the  recovery  of  additional
 premium  to  meet  the  enhanced  cost  of
 acquisition  awarded  by  Courts  in  the
 terms  and  conditions  of  auction,  as
 the  bid  amounts  fetched  in  auction
 vary  from  plot  to  plot,  while  the  same
 predetermined  rates  are  apphcable  ॥१
 all  the  cases  of  allotment,  except  cor-
 ner  plots.

 Arrangement  for  supply  of  Fertiliser
 to  Eastern  Region  of  M.P,

 8470.  SHRI  RANA  BAHADUR
 SINGH.  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  propose to  rationalize  the  arrangements  °  for
 supply  of  fertilizer  to  the  Eastern
 region  of  MP.  by  fertilizer  factories  of
 the  West  and  South;  and
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 (b)  whether  arrangements  made  for
 ‘1973-74  for  the  supply  of  fertilizers  to
 Districts  like  Rewa  and  Sidhi  is  pro-
 posed  to  be  made  the  basis  for  a
 permanent  arrangement?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDE):
 (a)  and  (b).  Government  of  India
 only  makes  statewise  allocations  of
 fertilisers  from  imports  and  domestic
 production.  As  regards  arrangements
 for  the  supply  of  fertilizers  within  the
 State,  the  position  is  that  as  far  as
 imported  fertilizers  are  concerned,
 they  are  given  to  the  State  Govern-
 ments  for  distribution  through  co-
 operatives  and  other  public  channels
 to  any  region  within  a  State.  As  re-
 gards  fertilizers  produced  by  domestic
 units,  only  that  portion  of  the  fertili-
 zers  which  are  distributed  through
 cooperative  and  other  public  channels
 are  within  the  control  of  the  State
 Government  for  purposes  of  distribu-
 tion.  As  for  the  remaining  quantity
 of  indigenous  production,  the  State
 Governments  can,  in  consultation  with
 the  manufacturers,  draw  up  an  agreed
 supply  plan  within  the  State.  The
 question  of  making  permanent  the  ar-
 rangements  made  for  supply  of  tertili-
 zers  to  districts  like  Rewa  and  Sidhi
 in  1973-74,  is  to  be  decided  by  the
 Madhya  Pradesh  Government  with  re-
 ference  to  the  position  indicated  above.

 उत्तर  प्रदेश  द्वारा  चीनी  की  सांग

 847i.  भी  हुकम  च्यन्द  कछवाय  :
 क्या  कृषि  मंत्री  यह  बताने  को  कृपा  करेगे
 कि  :

 (क)  गत  5  महीनों  में  उत्तर  प्रदेश
 ने  केन्द्रीय  सरकार  से  कितनी  चीनी  मांगी

 शी),  भ्र ौर

 (ख)  पूरा  कोटा  न  देने  के  क्या  कारण
 हैं?
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 कृषि  मंत्रालय  में  राज्य  मंत्री  भी
 alto  पी०  मोय  ):(क)  और  (ख).  967
 68  शौर  1968-69  के  वर्षों  के  दौरान
 जनसंख्या  और  खपत  सम्बन्धी  भ्रमरों  को
 ध्यान  में  रख  कर  विभिन्न  राज्यों  को  लेवी
 चीनी  के  मासिक  आवंटनों  का  भ्रंदाज़ा  लगाने
 की  सामान्य  पद्धति  के  अ्रनुसार,  उत्तर  प्रदेश
 को  लेवी  चीनी  की  निम्नलिखित  मात्रा
 भ्रावंटित  की  गई  थी

 मास  आवंटन

 मीटरी  टन

 नवम्बर,  973  24,739

 दिसम्बर,  +1973  24,  739

 जनवरी,  974  26,072

 फरवरी,  7974  26,072

 मार्च,  974  26,072

 अप्रैल,  974  26,072

 इस  अवधि  के  दौरान,  उत्तर  प्रदेश

 सरकार  ने  लेबी  चलती  के  मासिक  कोटे  की  बढ़ा

 कर  32,000  भी०  टन  कर  देने  के  लिए

 जोर  दिया  था।  इस  वर्ष  भ्रधघिक

 चीनी  निर्यात  करने  की  आवश्यकता

 के  संदर्भ  में  राज्य  सरकार  के

 अनुराध  पर  विचार  करने  तक,  राज्य  सरकार

 को  जीवन,  1974  के  लिए  4,000  मी०

 टन,  फरवरी,  274  के  लिए  6,000  मी०

 टन  और  भा,  974  तथा  अप्रैल,  974

 के  प्रत्येक  महीनों  क ेलिए,  4,000  मी०  दल

 अतिरिक्त  तदर्थ  आवंटन  किए  गए  थे  +.
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 सी मल नाडु  की  चावल  को  मांग  झोर  सप्लाई

 8472  श्री  हुकम  पद  करवाया  क्‍या

 ऋषि  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  गत  पाच  महीनों  मे  केन्द्रीय

 सरकार  द्वारा  तमिलनाडु  को  कितना  चावल

 सप्लाई  किया  गया  ,

 (ख)  राज्य  सरकार  ने  इस  अवधि  मे

 केन्द्रीय  सरकार  से  कितने  चावल  की  माग  की

 थी,  कौर

 (ग)  चावल  का  पूरा  कोटा  सप्लाई

 न  किये  जाने  के  क्‍या  कारण  हैं  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (भरी

 अण्णा साहिब  पी०  शिन्दे  )  :  (क)  से  (ग)

 तमिलनाडु  चावल  की  दृष्टि  से  अ्रधिशेष  है  t

 राज्य  का  चावल  सप्लाई  नही  किया  गया  था

 क्योंकि  राज्य  सरकार  ने  श्रावटन  के  लिए  नहीं

 कहा  था  t

 उत्तर  प्रदेश  को  परिवहन  सुविधाएं  तथा

 राज पथों  के  निर्माण  के  लिए  वित्तीय

 सहायता

 8473.  भी  हुकम  शब्द  कछवाय  क्या

 नौवहन  कौर  परिवहन  मंत्री  यह  बताने  की  कृपा

 करेगे  कि

 (क)  केन्द्र  सरकार  द्वारा  गत  दो  वर्षो

 में  परिवहन  सुविचारों  की  व्यवस्था  करने  तथा
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 राजपथो  के  निर्माण  के  लिये  उत्तर  प्रदेश

 सरकार  को  कितनी  वित्तीय  सहायता  दी  गई,

 (ख)  इस  अवधि  के  दौरान  इस  प्रयो-

 नार्थ  राज्य  सरकार  द्वारा  कितनी  सहायता

 की  माग  की  ,  कौर
 -

 (ग)  वित्तीय  वर्ष  i974~75  में  उक्त

 कार्य  के  लिये  राज्य  को  कितनी  वित्तीय

 सहायता  दी  जायेगी  ?

 नौवहन  और  फ्र वहन  मंत्रालय  में

 उपमतन्री  (श्री  प्रणव  कुमार  मिर्ज़ा

 (क)  और  (ख)  भारत  सरकार  न

 गत  दो  वर्षों  के  दौरान  सडक  परिवहन
 के  विकास  के  लिये  उत्तर  प्रदेश  सरकार  का

 अनुदान  या  अन्य  वित्तीय  सहायता  नही  दी  है  ।

 राज  मार्गों  के  केत्ती  में,  भारत  सरकार  मुख्य
 रुप  स  राजमार्गो  स  सम्बन्धित  हैं  जाति

 केन्द्रीय  विषय  है।  इसलिये  उनके  विकास

 और  रखरखाव  पर  जाने  वाला  सारा  खर्च

 भारत  सरकार  वहन  करत  है।  केन्द्रीय  वित्तीय

 सहायता  कुछ  परियोजनाओं  के  लिये  ऋण

 के  रूप  में  दी  जाती  है,  जिनमे  अन्य  बाता

 क  साथ-साथ  अन्तर्राज्यीय  या  आर्थिक  महत्व
 की  चुनी  हुई  राज्य  सके  पूल  शामिन  है।  इसके

 अलावा  कुछ  योजनाओ  के  अन्तर्गत  कतिपय

 विशेष  सबको  के  लिये  और  धन  भी  व्यवस्था

 की  जाती  है  निम्न  लिखित  तालिका  उत्तर

 प्रदेश  सरकार  से  प्राप्त  यतीम  भाग।  कौर  उप-

 लब्ध  साधनों  को  ध्यान  में  रखते  हुए  विभिन्‍न

 योजना  के  अन्तर्गत  उन  मांगों  के  लिये

 किये  गए  झावटन  को  स्थिति  दिखात  है  :
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 1972-73  1973-74

 राज्य  सरकार  आवंटित  राज्य  सरकार  पआरार्व॑हित
 द्वारा  सुचित.  रकम  द्वारा  सूचित  रकम

 अन्तिम  माग  अन्तिम  माग

 (  रुपये  लाखों  में  )

 राष्ट्रीय  राजमार्गों  का विकास
 शौर  निर्माण  895  00  895  00  380  00  320  00

 2  केन्द्रीय  सडक  निधि  39  78  39  70  39  2  24  5l

 3  अ्न्तराज्यीय  या  झा थिक

 महत्व  की  राज्य  सडकों
 के  विचारार्थ  ऋण

 सहायता  38  00  33.  00  72  50  38  50

 4  गया  और  फरुखाबाद  मे
 रामगंगा  तथा  मिर्जापुर,
 हरिद्वार  में  गया  नवी  पर
 और  राय  बरेली  में  डल-
 मऊ  नदी  पर पुलों  के
 निर्माण  के  लिए  केन्द्रीय
 गैर  योजना  ऋण  सहायता  55  06  34.95  287  945  287  945

 5  राष्ट्रीय  राजमार्गों  के  बारे
 में  पांचवीं  योजना  के

 लिए  भ्र ग्रिम  कार्यवाही  6  76  13  00  8  50

 6  पाश्वेवर्ती  सड़क  (राज्य  भाग)  63  29  l2  74*  60  द

 (ग)  1974-75  के  लिए  झावटनों का का  फैसला  तभी  किया  जा  सकता  है  जबकि  उक्त
 वर्ष  के  लिए  बजट  अनुमान  ससद  द्वारा  मत दत्त  हो  जावेंगे  ।

 *इसमें  50,  55,  255  रुपये  की  रकम  शामिल  नही  है,  जोकि  गत  वर्षों  मे दिए  गए  भनलुदानों
 भैंसें  अप्रयुक्त पडी है भौर पडी  है  कौर  राज्य की  33  29  लाख  रुपये की  कुल  माग में  से  1972
 73  में  समजित की  गई  है  ।

 |  973-74  के  लिए  राज्य  सरकार  को  कोई  भुगतान  न  किया  गया,  क्‍योंकि  इस  परियोजना
 के  लिए  वह  पहले  ही  से  भ्र प्रयुक्त  केन्द्रीय  प्रदान  प्राप्त  कर  रही  थी  श्र  उसे  यह  अ्नुरोप
 किया  गया  था  कि  वह  973-74  के  लिए  अपनी  मांगे  पूरी  करने हेतु  न  खर्च  किए  गए
 शेव  का  इस्तैमाल  करे  |
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 Lifting  of  Ban  on  House  Building
 Advance

 8474,  SHRI  R.  N.  BARMAN:

 SHRI  N.  E.  HORO

 ‘Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whethe  a  large  number  of
 Central  Government  Employees  have
 been  allotted  flats  by  the  Delhi  Deve-
 lopment  Authority,  New  Delhi  by  draw
 of  lots  in  the  Middle  Income  Group;

 (b)  whether  due  to  a  ban  on  the
 grant  of  House  Building  Advance
 imposed  by  the  Central  Government
 these  employees  will  not  be  able  to
 purchase  flats  thus  losing  an  oppor-
 tunity  to  own  a  flat  in  New  Delhi;

 (c)  whether  Government  are  pro-
 posing  to  lift  the  ban  especially  in  the
 case  of  those  Employees  who  have
 been  allotted  flats  by  the  Delhi  Deve-
 lopment  Authority,  New  Delhi;  and

 (d)  if  so,  when  it  is  proposed  to
 grant  House  Building  Advance  to
 such  employees?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MINI-
 STRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  Yes,  Sir.

 (b)  Yes,  to  some  extent.

 (c)  and  (d).  The  ban  on  sanction
 of  house  building  advance  has  been
 lifted.  Priority  will  be  given  to  the
 commitments  already  made  by  the

 sanctions  issued  and  to  applications
 pending  with  the  Ministry  at  the  time
 of  the  imposition  of  ban  last  year,
 Fresh  applications  can  be  invited  onlv
 after  assessing  the  availabilit;  of
 funds  during  the  year,

 हु
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 Number  of  Quarters  completed  and
 allotted  for  Claas  Ill  and  IV

 Employees

 8475.  SHRI  VAYALAR  RAVI,  will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  the  total  number  of  quarters
 completed  aid  distributed  for  Clase  Til
 and  IV  employees  of  Central  Govern-
 ment  in  the  country  for  1972-73  and
 1973-74,  and  their  State-wise  break  up;
 and

 (b)  other  quarters  under  construc-
 tion  in  the  country  for  the  came?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  _PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MINI-
 STRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  The  Minis-
 try  of  Works  and  Housing  constructs
 and  allots  only  general  pool  accommo.
 dation.  Post  and  Telegraphs,  Defence.
 Information  and  Broadcasting  and
 Railway  Ministries  construct  their  own
 houses  and  allot  them.
 the  Mimstry  constructs
 ig  made  by  the  Ministries  concerned.

 Houses  are  not  constructed  or  allot-
 ted  according  to  the  class  of  employees
 The  types  of  houses  are  based  upon  the

 pay  (and  not  pay  seale)  of  an  emp-
 Joyee.  Hence,  there  will  be  numerous
 cuses  where  two  or  more  classes  of

 employees  are  entitled  te  and  occupy
 the  same  type  of  house.  However,
 generally  speaking,  the  bulk  of  class
 III  and  IV  employees  would  be  living
 in  type  I  and  II  houses,

 Information  relating  to  these  for  72-
 73  and  13-14  is  being  collected  and
 will  be  laid  on  the  table  of  the  House.

 (b)  It  is  presumed  that  ‘he  inten-
 tron  is  to  ask  for  the  houses|Mats  of
 these  types  under  construction  and
 that  the  term  ‘other  quarters’  has  no
 other  significance  except  to  distinguish
 between  quarters  already  built  and
 allotted  and  those  under  construction.
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 Information  on  this  basis  for  type  I
 and  II  quarters  wil  be  laid  on  the
 table  of  the  House  along  with  the  in-
 formation  at  (a).

 Discovery  of  Stocks  of  Groundnut  Oil
 during  Raids  in  Gujarat

 8476.  SHRI  P,  M.  MEHTA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  large  stocks  of  ground- nut  and  groundnut  oil  wag  unearthed
 during  the  last  six  months  in  Rajkot and  other  parts  of  Gujarat  State;

 (b)  whether  in  Gujarat  State  large
 scale  héarding  hag  been  going  on  in
 the  case  of  these  oils;

 (०)  whether  in  view  of  this  disco-
 very  more  raids  are  being  conducted
 in  the  State;  and

 (d)  whether  there  is  any  proposal  to
 conduct  such  raids  in  other  parte  of
 the  country  to  get  the  crude  oil  and
 other  kinds  of  oil  from  the  hoarders?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c)  Information  has  been
 called  for  from  the  Gujarat  Govern-
 ment  and  will  be  laid  on  the  Table  of
 the  Sabha,  when  received.

 (d)  Presumably,  the  information  is
 aought  for  in  respect  of  vegetable  oils,
 including  unrefineg  oils.  The  Ministry
 has  already  requested  the  various
 State  Governments  to  isme  suitable
 Orders  for  curbing  speculative  trad-
 ing  in  and  hoarding  of,  stocks  of  oll-
 seeds  ang  oils  and  to  ensure  their
 rigid  enforcement.  The  responsibility for  taking  actual  action  for  unearthing hoarded  stocks  rests  with  the  State
 Governments,
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 Takeover  of  Wholsale  Trade  in  था
 Seeds

 8477.  SHRI  Y.  BSWARA  REDDY:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  have
 decided  to  takeover  wholesale  trade
 in  oil  seeds;  and

 (b)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHIND£E):
 (a)  No  such  decision  has  been  taken
 by  the  Government.

 (b)  Does  not  arise.

 Communication  received  in  D.D.A.
 Office

 8478  SHRI  BHOLA  MANJHI:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  the  Vice-Chairman,
 Delhi  Development  Authority  does
 not  reply  to  any  communications
 received  from  public,  various  Regd
 Agencies  /Associations  /Federations  aga
 matter  of  policy;

 (b)  if  the  reply  to  part  (a)  above
 be  in  the  negative,  the  number  of
 communications  received  by  his  office
 during  the  last  2  months  and  the
 number  of  those  to  which  a  reply  wae
 gent  hy  hig  office;  and

 (c)  the  number  of  communications
 sent  by  the  Lawrence  Road  Welfare
 Federation  with  effect  from  the  ist
 June,  973  to  date  (upto  80-12-73)  and
 action  taken  on  each  communications?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  ‘WORKS  AND
 HOUSING  (SHRI  OM  MEHTA):  (a)
 No,  Sir.
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 (b)  The  information  is  not  readily
 available,

 (c)  So  far  as  it  has  been  possible
 to  ascertain  from  the  D.D.A’s  records,
 six  communicationg  were  received  by
 them  guring  thig  period,  one  direct.
 One  through  the  Municipal  Engineer
 and  the  rest  through  the  Ministry  of
 Works  and  Housing/Lt.  Governor,
 Delhi,  The  first  one  was  replied  to
 on  6th  July,  1973,  the  second  was
 forwarded  to  the  C.E.  (CPWD),  Delhi
 Administration  under  intimation  to
 the  Federation  and  in  the  remaining
 ones,  reports  were  sent  by  the  D.D.A.
 to  the  authorities  concerned.

 फरीदाबाद  की  प्रेस  कालोनी  से  लकड़ी  के

 खेलों  का  हटाया  जाना

 8479.  श्री  हु कमा चन्द  कछवाय  :  क्‍या

 'निर्माण  ओर  प्रवास  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  फरीदाबाद  मे  प्रेस  कालोनी

 में  सड़क  के  दोनो  शोर  बने  लकडी  के  खोजों

 को  हटाने  के  बारे  में  हरियाणा  सरकार  से

 बातचीत  कर  ली  गई  है;  शौर  यदि  हां,  तो

 उक्त  खोखे  कब  तक  हटा  दिये  जायेंगे  ;

 (ख)  क्‍या  हरियाणा  सरकार  का  विचार

 प्रेस  कालोनी  में  सड़क  के  दायीं  ज़ोर  दुकानों

 का  आबंटन  करने  का  है  जहा  ये  खोखे  खड़े  किये

 गये  हैं  और  जो  स्थान  प्रेस  कालोनी  का  है;

 और  यदि  हां,  तो  कया  केन्द्रीय  सरकार  ने

 इसकी  स्वीकृति  दे  दी  है;

 (ग)  क्‍या  हरियाणा  सरकार  ने
 प्रेस

 कालोनी  के  भीतर  एक  शराब  की  दुकान  के  लिए

 लाइसेंस  दिया  है  तथा  क्या  इसके  लिए  भारत

 सरकार  से  अ्रनुमति  ली  गई  है  ;  कौर

 (४)  क्या  प्रेस  कालोनी  से  सड़कों  की

 मरम्मत  करने  तथा  वहां  बूड़े घर  (डंग हिल)
 बनाने  का  प्रस्ताव  है  ?

 संसदीय  कार्य  विभाग  तथा  निर्माण

 कौर  भावा तत  सम्त्रालय  4%  राज्य  मंत्री

 (शी  पोम  मेहता  t  (क)  से  (४)

 सूचना  एकत्न  की  जा  रही  है  तथा  सभा  पटल

 पर  रख  दी  जायेगी  ।

 CBI  inguiry  recommended  into  pro-
 motion  of  Scientists  in  LC.AR.

 8480.  SHRI  SAMAR  GUHA:  Will
 the  Momister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  the  Chairman  of  the
 .C.A.R.  Inquiry  Committee  urged  the
 Government  to  instatute  a  CBI  inquiry
 into  many  cases  of  serious  allegations
 m  regard  to  promotion  and  appoint-
 ment  of  different  categories  of  scien-
 tists  and  scientific  officers  in  I.C.ALR.;
 and

 (b)  if  so,  the  nature  of  the  Trecom-
 mendations  made  by  the  Committee
 and  the  steps  taken  by  the  Govern-
 ment  to  institute  CBI  inquiry  into

 these  cases?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  No,  Sir.  The  Chairman
 of  the  ICAR  Inquiry  Committee  had.
 however,  referied  to  the  Minister  of
 Agriculture,  for  sympathetic  consi-
 deration  cases  relating  to  service
 matters  of  two  employees  of  one  of
 the  Institutes  under  the  Council.  These
 cases  were  duly  examined  and  action
 considered  appropriate  was  taken.
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 Subsidy  for  Imported  Fertilizers

 8481.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  going
 to  allow  a  big  subsidy  for  umportmg
 fertilizers,  and

 (b)  if  so,  the  reasong  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE).
 (a)  and  (b)  There  has  been  a  steep
 increaSe  in  the  prices  of  fertilisers  in
 the  woild  markets  and  in  the  ocean
 freight  especially  during  the  last  one
 year  With  the  result  that  import  costs
 of  fertilizers  have  risen  considerably.
 The  ise  price  of  imported  fertilizers
 have  not  been  increased  in  proportion
 to  the  import  costs,  jest  the  price  levels
 prove  to  be  a  disincentive  to  fertilizer
 use  and  thereby  adversely  affect  agri-
 cultural  production,
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 Construction  of  Quarters  by  Dethi
 Administration

 8482.  SHRI  AMBESH:  Will  the
 Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whether  the  Delhi  Administra-
 tion,  Delhi  has  constructed  quarters
 in  Delhi/New  Delhi  during  the  last
 three  years;  and

 (b)  if  so,  the  number  of  quafters,
 category-wise,  allotted  to  the  Sche-
 duled  Castes/Scheduled  ‘Tribes  em-
 ployees  during  the  above  period
 year-wise?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND:
 HOUSING.  (SHRI  OM  MEHTA):  (a)
 Yes,  Sir.

 (b)  The  information  ig  as  follows: —

 TYPES

 Year  I  I.  Til.  Iv.  Vv.  Vi  Totat

 /  ९  /॥  4  न  49  70  है  2  2  64,

 2972  776  3  3  4  है  ६  27

 2973  है  A  30  7  x  70  I  49
 Tora...  नि  »..  ४५६  20  5  32  5  3  240

 eed

 Pelicy  of  Government  in  regard  to
 sanction  of  Old  Age  Pension  to

 S.C.  &  ST.

 8483  SHRI  GADADHAR  SAHA:
 Will  the  Munister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  present  policy  of  the  Central
 Government  with  regard  to  selection,
 sanction  of  old  age  pension  cases,’
 from  among  the  old,  disabled,  helpless
 tiiba)  ard  scheduled  caste  persons  ond

 economically,  educationally  backward
 minority  Community  persons;

 (b)  allocation  under  the  scheme,
 State-wise,  during  ‘1972-78,  ‘1973-74
 and  ‘1974-75;  and

 (c).the  number  of  such  pergons
 benefited  under  fhe  scheme,  State-.
 wise?  .

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND:
 SOCIAL  WELFARE  ANp  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  (a)  The  Central
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 Government  does  not  have  any  ache-
 me  of  old  age  pension.

 (b)  and  (९),  Do  not  arises,

 Marine  Pollution

 8484.  PROF.  MADHU  DANDAVATE:
 SHRI  BIRENDER  SINGH

 RAO;

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state.

 (a)  whether  there  is  a  marine  pol-
 lution  due  to  the  oil  carned  by  the
 modern  ships  getting  mixed  up  with
 sea  water;  and

 (b)  if  so,  what  steps  are  taken  to
 Preveni  the  marine  pollution  affect-
 ing  health  and  hygiene?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  “SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  Marine
 Pollution  occurs  as  a  result  of  acciden-
 tal  spillage  of  oij  into  sea  following  a
 marine  casualty  to  an  oil  carrying
 tanker,  or  as  a  result  of  deliberate
 discharge  of  oil  into  sea  by  ships.

 (b)  The  International  Convention
 for  Prevention  of  Pollution  of  the  Sea
 by  On],  1954,  as  amended  in  962
 specifies  the  precautionary  measures
 to  be  taken  for  minimising  accidental
 pollution  and  for  preventing  delibe-
 rate  pollution.  India  has  ratified  this
 Convention.

 Amount  advanced  for  Small  Farmers
 Development  Agency  and  Marginal
 Farmers  Agricultural  Labourers
 Programme  by  Nationalised  Banks

 and  Financial  Institutions

 8485.  SHRI  ARJUN  SETHI:  Will  the
 Miiister  of  AGRICULTURE  be  pleased
 to  stute-

 (a)  the  total  amount  advanced  for
 the  nl  Farmers  Development
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 Agency  and  Marginal  Farmers  and
 Agricultural  Labourers  Programme
 by  the  nationalised  banks  and  other
 financial  institutions  upto  date,  State-
 wise;

 (b)  whether  Government  are  aware
 of  the  fact  that  in  some  of  the  States
 the  progress  has  not  been  satjsfac-
 tory;  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8,  P.  MAURYA):*(a)  A  etate-
 ment  is  laid  on  the  Table  of  the  Sabha.
 {Placed  in  Library.  See  No.  LT-6858/
 74).

 (b)  Yes,  Sir.  .
 (c)  The  main  reason  for  the  slower

 pace  in  loans  advanced  is  the  weak-~
 ness  of  institutional  credit  structure
 in  the  project  areas,  particularly  in
 the  Eastern  States.  Special  assistance
 is  provided  by  the  Agencies  for
 strengthening  cooperatives  like  non-
 overdiie  cover  to  the  Central  Coope-
 rative  Banks,  managerial  subsidy  to
 the  Primary  Cooperatives  and  Central
 Cooperative  Banks  and  share  capital
 loans  for  enrolment  of  new  members-
 of  Primary  Cooperatives.  One  of  the
 aims  of  the  Fifth  Plan  is  to  reduce
 regional  disparities  between  States  in
 the  extension  of  institutional  credit.
 Various  meagures  for  the  strengthen-
 ing  of  the  cooperative  and  increasing
 the  coverage  of  commercial  banks  are
 included  in  the  Plan.

 Growth  of  Black  Money  due  to  Pagri
 System

 8486,  SHRI  P.  G.  MAVALANKAR:
 Wil)  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  in  four  metropolitan  cities  of
 Delhi,  Bombay,  Calcutta  anq  Madras
 as  well  as  in  other  major  cities  of
 India,  there  exists  the  evil  practice.
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 of  “Pagri”  for  relinquishing  tenancy
 or  transference  of  business  or  resi-
 dence  from  one  to  another;

 (b)  whether  the  said  practice  is
 rempant  and  has  already  created
 huge  amounts  of  unaccounted  money;
 and

 (c)  what  steps  Government  are
 taking  to  curb  this  evil  practice?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA)  (a)  to  (c).
 In  certain  studies  regarding  the
 effect  of  rent  control  on  ‘housing’  in
 the  metropolitan  cities  of  Bombay  and
 Calcutta,  reference  hag  been  made  ६6
 the  prevalence  of  the  practice  of
 “Pagri”.  The  extent  to  which  this
 practice  ig  prevalent  in  the  cities  of
 India  is  not  known  §  It  is  with  a  view
 to  curbing  this  practice  that  the  rent
 contro]  legislations  applicable  in
 Delhi  Bombay,  Calcutta  and  Madras
 and  in  some  other  States  have  already
 provisions  to  prohibit  and  penalise
 this  practire

 भेडों  का  आयात

 8487.  थ्री  सहा दीपक  सिह  शाक्य  8
 क्या  कृषि  मंत्री  यह  बताने  की  कृपा  करेगे
 कि:

 (क)  क्‍या  आस्ट्रेलिया  और  न्यूजीलैण्ड
 में  सुधरी  नस्ल  के  शेडो  के  आयात  का  प्रस्ताव
 सरकार  के  विचाराधीन  है,  शौर

 (ख)  इससे  क्या  लाभ  होने  की  सम्भावना
 हर

 कृषि  मंत्रालय  में  राज्य  मंत्री  धी
 शो  पी०  मोर्य):  (क)  केन्द्रीय  भेड  फार्म
 हिसार  हरियाणा)  के  लिए  कोलम्बो  योजना

 की  प्रतिशत  आस्ट्रेलिया  से  कोरिडोर  नस्ल
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 की  शेडो  के  आयात  के  अलावा

 न्यूजीलैण्ड  से  शेडो  का  आयात  करने  का  कोई
 विशेष  श्रस्ताव  नहीं  है  t

 (ख)  कोरिडेल  नस्ल  की  भेजे  मास  शौर
 ऊन  दोनों  ही  उद्देश्यों  को  पूरा  करती  है  भौर
 सिर  प्रजनन  के  लिए  इनके  व्यापक  उपयोग
 से  ऊन  ध्रौर  मास  दोनो  की  ही  भ्रमणी  किस्म
 के  उत्पादन  मे  वृद्धि  होती  है  ।

 सांझी  नदी  पर  पुल  के  लिए  कैसी

 सहायता

 8488.  श्री  चन्द्रिका  प्रसाद:  क्‍या

 नौवहन  और  परिवहन  मंत्री  यह  बताने  की
 कृपा  करेगे  कि

 (कराया  माझी  नदी  के  ऊपर  के
 बेमानी  पीपे  के  पुल  के  स्थान  पर  पक्के

 पुल  का  निर्माण  करत  4  लिए  वित्तीय  सहायता
 देने  का  सरकार  का  विचार  है,  और

 (ख  )  यदि  हा,  तो  कब  तक  ?

 नौवहन  और  परिवहन  मंत्रालय  में उपमंत्री

 (श्री  प्रणव  कुमार  सुर्जो  (क)  और

 (ख)  माझी  के  निकट  घाघरा  नदी  पर  पुल
 तैयार  होने  पर  राज्य  सडक  पर  पड़ेगा।
 शत  सका  निर्माण  मुख्य  उसर  प्रदेश
 सरकार  से  सम्बन्धित  ह  ।  परन्तु  राज्य
 सरकार  ने  पाचवी  योजना  के  दौरान  झन्तर्रा-
 ज्यीय  या  भ्रामक  महत्व  राज्य  की  सबको

 पुलो  केन्द्रीय  सहायता  कार्यक्रम  के  झन्तगंत
 बेकद्री.  वित्तीय  सहायता  के  लिए  अपने
 प्रस्ताव  मे  बस  पुल  परियोजना  को  शामिल
 किया  चुकी  पांचवी  प  वर्षीय  योजना
 अभी  प्रारम्भिक  भ्रवस्था  मे  है।  इस  समय

 यह  बताना  कठिन  है  वि  इस  कार्य  के  लिए
 पांचवी  योजना  में  उपलब्ध  होने  वालो  बहुत
 सीमित  व्यवस्था  म  किसी  सड/पुल  परियोजना
 को  किस  हद  तक  शामिल  किया  जा  सकेगा  |
 इसी  कारण  से  यह  बताना  महव  नहीं  है  कि

 पुल  का  कब  तक  निर्माण  हो  सकेगा  ।
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 fore  चिंदी  विद्यालय  में  कथित  अनियमितताएं  Central  Assistance  to  West  Bengal  for

 8489.  थी  फूलचंद  वर्मा:  क्या

 शिक्षा,  समाज  कल्याण  और  संस्कृति  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  विश्वविद्यालय  प्रदान  आयोग
 द्वारा  विक्रम  विश्वविद्यालय  को  दिय
 गये  अनुदान  में  से  किये  गये  खड़े  में  भ्रष्टाचार
 कौर  पअनियमितताओो  के  बारे  मे  शिकायत
 मिली  है,  शर

 (ख)  यदि  हा,  तो  इस  सम्बन्ध  मे  अरब

 तक  कया  कार्यवाही  की  गई  है  और  भविष्य

 में  क्या  कार्यवाही  करने  का  विचार  है  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति

 मंत्री  प्रो०  एस०  न्‌च्ल  हसन)  :  (क)  कौर

 (ख)  विक्रम  विश्वविद्यालय  द्वारा  भेजी

 गई  सूचना  के  अनुसार  विश्वविद्यालय  के  एक

 भूतपूर्व  कर्मचारी  ते  इस  आशय  का  आरोप

 लगाए  हुए  अभ्यावेदन  दिया  था  कि  नई  दिल्‍ली

 में  कॉमिक्स  मेले  में  विश्वविद्यालय  द्वारा  भाग

 लेन  तथा  विश्वविद्यालय  स्तर  पर  उज्जैन  में

 गाधी  शताब्दी  मनाने  के  लिए  गए  गए  खर्चे  में

 ग्र नियमित ताए  की  गई  है  :  अभ्यावेदन  पर

 विश्वविद्यालय  की  रिपोर्ट  प्राप्त  होने  पर

 कुल धिधवि  ने  मध्य  प्रदश  उच्च  शिक्षा

 अनुदान  आयोग  भोपाल  ने  भ्रध्यक्ष  हारा

 शिकायत  की  जाच  करवायी  कि  क्‍या  कथित

 झनियमितताओशों  के  विरुद्ध  जाच  का  कोई

 प्रत्यक्ष  मामला  है।  प्रत्यक्ष  ने  कुलपति  को

 अपनी  रिपोर्ट  मे  यह  बताया  कि  शिकायत

 में  उल्लिखित  कथित  प्र नियमित ताशों  के

 मामले  पर  उन्हें  जाच  की  कोई  प्रत्यक्षतः

 झावश्युकता  प्रतीत  नही  हुई  है  ।

 schemes  on  Agriculture  and  Minor
 Irrigation

 8490  SHRI  8  N  SINGH  DEO.  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state.

 (a)  total  assistance  given  by  the
 Ministry  to  West  Bengal  during  ‘ast
 three  years,  in  regard  to  schemes  2¢-
 lating  to  agriculture  and  minor  37  i-
 gation  scheme-wise;

 (b)  the  scheme  approved  by  the
 Government  for  the  State;  and

 (c)  the  achievements  of  the
 schemes,  scheme-wise  upto  date?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  Or  AGRICULTURE
 (SHRI  8  P  MAURYA):  (a)  to  (०).  A
 statement  38  laiq  on  the  Table  of  the
 House  [Placed  mm  Library  See  No
 LT-6854/74].

 Central  Assistance  to  West  Bengal  for
 Roads  4

 8491  SHRI  5  N  SINGH  DEO:  Will
 the  Minister  of  SIJIPPING  AND
 TRANSPORT  be  pleased  to  state.

 (a)  the  total  assistance  given  by  his
 Ministry  to  the  Government  of  West
 Bengal  during  the  last  three  years
 relating  to  roads,  scheme-wise;

 (b)  the  scheme  approved  by  the
 Central  Government  for  the  State;
 and

 (c)  the  achievements  of  the  sche-
 mes  schemes-wise  up-to  date?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHRIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  to  (c)
 The  following  total  amount  of  money
 wag  provided  to  West  Bengal  Govt.
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 during  the  last  3  years  for  various
 categories  of  approved  road  schemes:

 (Rs.  in  lakhs)
 a)  Development  and  cons-

 truction  of  National  High-
 ways.

 Qi)  Special  Roads  .

 (an)  Central  Road  Fund

 832°  74
 4I°  56

 २737*  33
 (av)  Loan  assistance  for  deve-

 lopment  of  State  Roads
 ot  Inter-State  or  Economic]
 Importance  ‘BI 84

 (v)  Central  non-plan  loan  assis~
 tance  for  construction  of
 the  second  bridge  over  the
 river  Hooghly.  450°00

 (vi)  Advance  acuon  for  5th
 Plan  in  respect  of  Na-
 tional  Highways  I5°26

 (vit)  Maintenance  &  Repairs
 of  National  Highways  310°  34

 A  substantial  number  of  works
 approved  against  the  above  mentioned
 schemes  are  in  various  stages  of
 progress.  The  West  Bengal  Govt.
 have,  in  fact,  spent  more  than  their
 allocations  mm  respect  of  items  (i)  &
 (vii)  above.  (maintenance  ang  origi-
 nal  works  on  National  Highways  im
 1971-72  and  1972-73).

 Behaviour  of  Head  Master,  Nagar
 Palika  Primary  School  No.  mW,  Moti

 Bagh,  New  Delhi

 8492.  SHRI  R.  N.  BARMAN:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  he  pleased to  state:

 (a)  whether  the  Secretary  of
 Parents’  Teachers  Association,  an
 elected  body,  have  made  certain  alle-
 gations  against  the  Head  Master  of
 Nagar  Palika  Primary  School  No.  III, Moti  Bagh-I,  New  Delhi;

 (b)  whether  the  behaviour  of  the
 Head  Master  is  not  fair  towards  the
 lady  teachers  of  the  school,  resulting in  hinderance  in  the  smooth  impart- ing  of  education  to  the  children;  and
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 (c)  if  so,  what  steps  Government
 proposes  to  take  against  the  Head-
 master  of  this  particular  school?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  Secretary,  Parent
 Teachers  Asiociation  of  the  Nagar
 Palika  Primary  School  No.  III,  Moti
 Bagh  I,  had  made  certain  allegations
 against  the  Headmaster  of  the  School
 but,  on  investigation  by  the  N.D.M.C.
 authorities,  the  allegations  were  found
 to  be  baseless.

 (b)  No  Sir.

 (c)  Does  not  arise.

 Fertilizer  distribution  taken  over  by
 State  Government

 8493.  SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  AGRICUL-
 TURB  be  pleased  to  state:

 (a)  whether  some  of  the  State
 Governments  have  taken  over  the
 fertilizer  distribution  in  the  States;
 and

 (b)  if  so,  the  names  of  those
 States?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  Fertilisers  distributed
 with  in  a  State  are  from  imported
 stocks  and  from  domestic  production.
 As  far  as  the  distribution  of  imported
 fertilizers  in  the  States  is  concerned,
 the  entire  quantity  is  given  to  the
 State  Governments  who,  in  turn,  dis-
 tribute  it  through  public  channels,
 like  Cooperative  Societies  and  State
 agencies.

 As  regards  the  indigenously  pro-
 duced  fertilizers  distributed  within
 the  State,  the  distribution  ts  partly td  —
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 through  public  agencies  and  partly
 through  private  dealers.  Recently
 some  of  the  states  have  introduced  a
 system  of  distribution  of  fertilizers
 against  permits/identity  cardg  issued
 ‘by  the  state  government  authorities
 but  the  channels  of  distribution  remain
 as  before,

 Ban  on  Liquor  Advertisements.

 8494.  SHRI  DHAMANKAR.  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND’  CULTURE  ४९०
 pleased  to  state:

 (a)  the  salient  features  of  the  ad-
 vice  given  by  Ministry  of  Law  and
 Justice  in  connection  with  the  ban  on
 liquor  advertisements  ag  sought  by
 the  Centra]  Prohibition  Committee;

 (b)  whether  in  the  light  of  this
 advice,  some  instructions  have  been
 given  to  the  States  for  enacting  legis-
 lation  to  ban  commercial  advertise-
 ments  in  support  of  “spirituous  pro-
 ducts”  as  required  by  the  Directive
 Principles  of  State  Policy  relating  to
 prohibition;  and

 (c)  if  so,  the  reaction  of  the  State
 Governments  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  ANp  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  (a)  The  legal
 advice  was  that  restrictions  on  com-
 mercia]  advertisements  of  spirituous
 products  can  be  said  to  be  reasonable
 and  justifiable.  The  State  Govern-
 ments  can  enact  legislation  for  this
 purpose,

 (9)  and  (c).  The  above  opinion
 ‘was  placed  before  the  Central  Pro-
 hibition  Committee  at  its  meeting
 held  on  March  26,  1974,  at  which
 representatives  of  States/Union  Terri-
 tories  were  present.  The  Committee

 .
 recommended  _  legislative  ban  on
 advertisements  put  suggestq  a  Central
 Legislation.  if  possible.  The  recom-
 mendations  of  the  Central  Prohibition
 Committee  are  under  examination.

 Difference  betWeen  prices  of  imported
 Fertilisers  and  Domestic  Controlled

 Price

 8495.  DR.  KARNI  SINGH:  Will  the
 Minister  of  AGRICULTURE  he  pleased
 to  state:

 (a)  the  increased  cost  of  imported
 fertilisers  per  tonne;

 (b)  the  domestic  controlled  price  of
 these  fertilisers;

 (c)  the  loss  Government  is  likely
 to  suffer  during  (1974-75  as  a  result  of
 this  difference  in  the  imported  price
 and  the  domestic  issue  price;  and

 (d)  the  manner  in  which  the  Gov-
 ernment  propose  to  make  up  this
 loss?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  There  has  been  a  steep  rise  in  the
 prices  of  fertilisers  during  the  last  one
 year.  For  example  the  FOB  price  of
 urea  which  was  a  little  over  U.S.  $  60
 per  MT.  in  969  has  now  become
 more  than  U.S.  $  250  per  MT.  The
 FOB  price  of  MOP  which  was  about
 Canadian  $  2]  per  M.T.  in  969  is  now
 over  U.S.  §  42  per  M.T.  The  FOB
 price  of  DAP  which  was  U.S.  $  50-55
 per  M.T.  in  969  rose  to  over  US.
 $  I5  per  M.T.  in  1973.  The  prices  of
 other  fertilisers  also  have  been  going
 up  similarly.

 Alongwith  increase  in  the  prices  of
 fertilisers,  there  has  been  a  steep  rise
 in  the  ocean  freight  rates.  Freight
 rate  which  was  U.S.  $  0-l2  per  MT.
 in  1971-72,  from  U.S.A.  and  West
 Europe  hag  risen  to  over  $  60  per  M-T.
 now.
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 (b)  The  statutorily  controlled  retail
 prices  of  Urea,  Ammonium  sulphate
 and  CAN  (imported)  as  well  as  indi-
 genous  ang  the  retail  prices  of  other
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 imported  fertilsers  for  sale  to  the

 farmers  effective  from  the  Ith  Oct.

 973  ate  as  under:—

 [Rs  Per  Tonne]}
 Pool  Issue  Price  Dist,  Margin  Retail  Price

 Q@)  (2)  (3)  (4)  ‘

 Urea  46%  N  970  80  7050  १  These  retail  Pnee

 uv  on  aS  suey  a rea  457  ०  80  030  |  trolled  under  the °  is  2  Feruhsers  (Control)
 Amm.  Sulphate  :  Order,  7957०

 (700  K.G.  paci  ing)  535  55  590

 (so  Kg.  packing)  545  55  600
 CAN  26%  N  555  60  645

 CAN2%N  560  55  6I5

 DAP  3240  95  3335
 NP  20-20-20  II20  80  २200

 MOP

 (100,  Kg  pack.n  -  620  50  670

 (sokg  pack.in'  630  50  6850

 NPK  (15-15-15,  7295  80  3375

 (९)  and  (d).  Purchase  of  fertilisers
 for  consumption  in  ‘1974-75,  are  still
 going  on  It  3७  not  possible  at  this
 stage  to  precisely  estimate  the  loss
 the  Government  will  have  to  suffer
 during  1974-75  as  a  result  of  the
 difference  between  the  import  price
 and  the  issue  price  of  fertilisers

 Committee  to  decide  price  formula  for
 Fertilizers

 8496  SHRIMATI  SAVITRI
 SHYAM:

 SHRI  VIRBHADRA  SINGH:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  set  up  a  Committee  of  ex-

 perts  to  decide  a  rational  price  for-
 mula  for  fertihzer,  and

 (b)  af  so,  the  time  by  which  the
 Committee  is  expected  to  submit  its
 report?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  No,  Sir.  However,  a  Committee
 set  up  by  the  Government  under  the
 chairmanship  of  Shri  Quraishi,  has
 been  asked  among  other  things,  to
 make  recommendations  regarding  dis-
 tribution  margins  for  fertilizers.

 (b)  The  Committee  is  expected  to
 submit  its  report  shortly.
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 Mode  of  selection  of  staff  to  depute  on
 foreign  assignment  from  O©.P.W.D.

 8497.  SHRI  8,  D.  SOMASUNDA-
 RAM:  Will  the  Minister  of  WORKS
 AND  HOUSING  be  pleased  to  state:

 (a)  whether  draftsmen,  civil  and
 electrical,  working  in  C.P.W.D.  have
 been  selected  for  posting  to  Iraq;

 (b)  whether  in  some  cases,  they
 were  selected  for  the  second  time  to
 go  abroad;  and

 (c)  what  was  the  mode  of  selection
 to  depute  to  foreign  assignment  from
 C.P  W.D.?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA)  (a)  The
 selection  hag  not  yet  been  finalised.

 (ib)  and  (c).  The  question  do  not
 arise

 Functioning  of  Khandsari  विच  Mill
 in  Tripura

 3498  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  AGRICULTURE
 he  pleased  to  state:

 (a)  whether  foundation  has  been
 laid  for  Kandsari  Sugar  Mili  in
 Tripura;  and

 (b)  when  the  mill  is  expected  to
 start  functioning?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P  MAURYA):  (a)  and  (४).
 According  to  information  reveived  in
 October,  1973,  by  the  National  Sugar
 Institute,  Kanpur  Government  of
 Tripura  intend  to  start  a  khendsari

 ह्  on
 174,  The

 Government  of
 Tripura  le  however,  awaited.
 655  LS—6,

 Scheme  to  restrict  admission  in
 Universities

 8499.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Planning  Commis-
 sion  has  formulated  any  scheme  to
 restrict  admissions  in  Universities;
 and

 (b)  if  so,  the  main  features  of  the
 scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D  P  YADAV)  (a)  and  (b)  Atten-
 tion  is  invited  to  the  reply  given  to
 the  Lok  Sabha  Unstarred  Question  No.
 4397  on  March  25,  974

 No  scheme  for  restricting  higher
 education  as  such  has  been  formulated
 hy  the  Planning  Commusgion.  in  fact
 the  Planning  Commussion  have  stated
 that  a  direct  strategy  mvolving  a
 ceiling  on  admissions  may  not  be
 practicable  The  Planning  Commis-
 gion  have,  however,  proposed  a
 strategy  which  will  reduce  the  rush
 to  Universities  while  effectively
 enlarging  the  scope  of  receiving
 higher  education  if  the  need  is  keenly
 felt.  The  strategy  includes  the  fol-
 lowing  components:

 (a)  Vocationalisation  of  higher
 secondary  education  enabling
 large  numbers  to  enter  em-
 ployment  at  the  end  of  secon-
 dary  stage;

 (b)  Limiting  edmiasions  te  ह... ।.
 lar  institutions  which  should
 conform  to  certain  well-
 defined  standards  on  the  basis
 of  merit  while  making  guit-
 able  reservations  supported

 classes
 v9 e
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 (c)  Providing  the  rest  of  the
 social  demand  for  higher  edu-
 cation  through  Evening  Col-
 leges  Correspondence  Courses
 and  private  study

 Establishment  of  Institute  of
 Pharmacy  in  Delhi

 8500  SHRI  X%AMUNA  PRASAD
 MANDAL  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state

 ,a)  the  progress  made  77  the  estab-
 tshment  of  Institute  of  Pharmacy
 unde-  Hamdard  (wakf)  Dawakhana,

 (b)  whethex  it  will  be  aided  and  36
 cognised  by  the  Government,  and

 (८)  the  number  of  scholars  and
 employees  of  the  Institute?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  S  NURUL  HASAN)  (a)  The
 Hamdard  College  of  Phatmacy  was
 larted  m  972  unde:  the  Management

 o.  Hamdard  (Wakf)  Dawakhana  The
 College  offers  two  yea:  Diploma  course
 «  d  fou.  year  Degree  Course  in
 Pnarmacy  The  Diploma  course  was
 mtroduced  in  972  and  the  Degree
 Course  in  973

 (b)  For  the  Diploma  Courst,  the
 College  ७  provisionally  recognised  by
 the  Board  of  Technical  Educatfon,
 TDetht  The  oroposal  of  the  College
 fo.  grant-in-aid  for  the  Diploma
 Course  8  under  consideration  of  the
 Delhi  Administration

 Tor  the  Degree  Course,  the  College
 hes  been  granted  affiffation  by  the
 D  thi  University  All  Degrees  award-
 ed  by  Statutory  Universities  are
 3  cognized  by  Government  A  pro-
 posal  for  grant-m-aid  for  the  Degree 7  urs.  is  under  consideration  of  the
 Uni  eraity  Grants  Commission
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 (०)  The  total  number  of  students
 and  employeeg  in  tHe  College  are  76
 and  20  respectively.

 Prohibition  in  States

 8501  SHRI  SHANKER  RAO
 SAVANT  Will  the  Minister  uf  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state  which
 States  and  Union  Tenritories  are
 following  the  policy  of  strict  prohibi-
 tion,  which  of  modified  prohibition
 and  which  have  done  away  with  pro-
 hibition  altogether?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM)  Prohibition  3
 formally  enforced  in  the  whole  of
 the  Gujarat  State  Prohibition  ig  also
 tormally  enforced  m  parts  of  Uttar
 Pradesh  and  Rajasthan  In  varying
 degrees  certain  other  states  have
 prohitition  programme  hv  observing
 drv  days  ete  The  policy  is  to
 giadually  (re)  introduce  prohibition
 everywhere

 Formation  of  Slum  Clearance  Board

 8502  SHRI  P  VENKATA-
 SUBBAIAH:

 SHRI  PRABODH  CHANDRA:
 Will  the  Mimster  of  WORKS  AND

 HOUSING  be  pleased  to  gtate,

 (a)  whether  the  Delhi  Adminis-
 trition  has  urged  the  Centre  to  form
 an  autonomous  slum  clearance  board;

 (b)  2f  so,  the  reaction  of  the  Cen-
 tral  Government  thereto,  and

 (¢)  the  action  proposed  to  be  taken
 in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA)  (a)  No
 formal  proposal  hag  been  received,

 (b)  ang  (c)  Do  not  arise.



 ror

 Port  Workers’  Strikes  and  Unions  in
 Major  Ports

 8503  SHRI  DEBENDRA  NATH
 MAHATA  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased to  state

 (a)  number  of  workers  in  Calcutta,
 Bombay  and  Madras  ports  during
 last  three  years,  category-wise,  port-
 wise,

 (b)  number  of  strikes  in  hese
 ports  in  the  period  and  the  number
 of  workers  involved  in  them,  and
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 (c)  number  of  workers’  unions  re-
 cognised  and  unrecognised  during
 the  said  period,  port-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 LRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE)  (a)  to  (c).
 A  titement  38  attached  As  there  is
 no  statutory  provisions  for  recognition
 of  Unions  the  information  given
 re'  tes  to  number  of  unions

 Statement

 N  Workers  No_  of  Strikes  No  of
 coh  —A——  Worker’

 Year  (  vegor  No  No  No  of  TU  mons
 workers
 involved

 a  2  3  4  5  5

 A  C\ICUrTA  PORI

 971  Class  ITI  60I0  ा  800  4 Class  IV  2१1.  of
 (includes
 casual

 3972  Class  छह  गलत  69  Se  5 Class  वध  25२०१
 (includes
 casual

 4973  Class  IIT  48877  go  7%  5 Class  IV  23933
 Gueludes
 cisula

 (B)  BOMBA)  PORT

 397  5  «»  Class  WI  ITTOS  24  Rear  ar
 Class  IV  37204

 3972  7  Clas  III  II204  a5  72700  ro a
 Class  TV  7797१

 32973  *  Class  IIT  ‘11216  52  ३7६६७  30
 Clase  IV  ३7686
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 t  2  3  4  8  6

 (C)  MADRAS  PORT
 ४५77  *  <  Class  III  58776  W7  Not  II

 Class  IV  6365  available
 (ancluding
 casual)

 I972  :  «  न  «  Class  TT  Do
 Class  IV  35

 u  IL

 (ncluding
 casual)

 3973  ‘  Class  II  6  Do.
 Class  IV

 id  -  "

 (ancluding
 casual)

 Concession  to  Bind  Relief  Association
 :  in  Plastic  Cane

 8504  SHRI  M  8  PURTY  Wil}  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  unprecedented  price
 hike  in  pjastic  cane  has  affected  con-
 siderably  the  income  of  blind  inmates
 of  Blind  Relief  Associations  who  earn
 their  bread  by  canning  chairs  in
 Government  offices  and  semi-Govern-
 ment  offices;  and

 (9)  if  so,  whether  Government  pro-
 pose  to  give  some  concessions  to  the
 Blind  Relief  Associations  in  this  re-
 gard  and  if  so,  the  nature  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  (a)  No,  Sir

 (9)  Does  not  arise

 Scrapping  of  Sugar  Quota  to  America
 and  Britain

 8505.  SHRI  RAJDEO  SINGH:  will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  under  the  Common-
 wealth  and  U.S.  quotes,  India  has  to

 supply  about  .25  lakh  tonnes  of  sugar
 to  America  and  Britain;  and

 (9)  if  so,  whether  this  quota  to
 these  two  countries  can  be  conveni-
 ently  scrapped  and  instead  India  can
 enter  the  open  market  for  sugar  to
 derive  the  maximum  benefits?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B  P.  MAURYA)  (a)  Under  the  Com-
 monwealth  Suga:  Agreement  and  the
 US.  Sugar  Act,  India  has  to  supply
 about  25.009  tonnes  and  75,000  tonnes
 of  sugar  to  Britain  and  U.S.A.  respec-
 tively

 (b)  No,  Sir.
 commitments.

 There  are  inescapable

 Ginger  Price

 8506  SHRI  6.  Y  KRISHNAN:  will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  ginger  prices  have  shot
 up  to  record  levels  in  the  new  seanem;
 and

 (७)  हम  80,  the  reasons  for  the  sharp
 tise  in  prices?
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDR):  (a)  and
 (b).  The  wholesale  prices  of  ginger
 are  generally  higher  during  the  current
 year  as  compared  to  the  orevious  year,
 but  the  prices  are  lower  than  the
 levels  reached  in  1970.  The  rise  in
 prices  seems  to  be  due  inter-alia  to
 rise  in  world  prices  ang  the  general
 rise  in  the  price  level  in  the  country.

 Directives  of  public  sector  under-
 taking  to  avoid  using  hire@  cars

 8507.  SHRI  INDRAJIT  GUPTA:  Will
 ‘the  Minister  of  SHIPPING  AND
 "TRANSPORT  be  pleased  to  state:

 (a)  whether  directives  have  been
 issued  to  public  undertakings  prohibi-
 ting  regular  use  of  hired  cars  for  their
 officers,  as  thig  ig  a  wasteful  practice:

 (b)  whether  the  Shipping  Corpora-
 tion  of  India  hireq  a  number  of  cars
 for  daily  use  of  its  officers  in  Calcutta
 and  Bombay;  and

 (c)  if  so,  the  expenditure  incurred
 on  hiring  charges  during  1971,  972
 and  1973?

 -THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KU-
 MAR  MUKHERJEE):  (a)  No,  Sir.
 This  is  a  matter  which  comes  within
 day-to-day  administration  of  the  en-
 terprises.

 (b)  The  Shipping  Corporation  of
 India  hires  private  cars  from  licensed
 hire  car  agencies,  to  meet  its  opéra-
 tional  needs  and  exigencies  of  the
 work,

 (c)  The  expenditure  incurred  on
 hiring  of  cars  by  Shipping  Corpora-
 tion  of  India  at  Bombay  and  Calcutta
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 during  97l,  1972,  and  1973,  is  as
 under:-

 Bombay  Calcutta

 (Rupees  in  lakhs)

 I97I  °  0°88  I*I6

 972  2°48  Ils
 7973  3°56  I-92

 Import  of  Milk  Powder

 8508.  SHRI  M.  8.  PURTY:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  Central  Government
 have  permitted  some  States  to  import
 Milk  powder  in  their  States;

 (b)  if  so,  the  nameg  of  such  States
 where  difficulty  in  getting  it  is  being
 experienced;  and

 (c)  the  quantity  so  far  _—  received
 along  with  the  names  of  the  country
 and  the  detaila  regarding  agreements
 in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8.  P.  MAURYA):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Discharge  of  Indian  Cargo  at  Dubai
 instead  of  at  Karachi

 8509.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  SHIPPING  AND
 'TFRANSPORT  be  pleased  to  state:

 (a)  whether  the  .Indo-Afganistan
 Merchants  Chamber  of  Commerce  has
 approached  the  Indian  Government
 to  investigate  into  the  incident  that
 led  to  the  discharge  of  Indian.  cargo
 at  Dubai  insteaq  of  at  Karachi  by  a
 fereign  ship;  and
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 (b)  if  so,  facts  thereof  and  action  g

 taken  thereon?  |
 4

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI
 MAR  MUKHERJEE):  (a)  Yes,  Sir.

 |

 (b)  An  international  liner  vessel,
 named  m.v.  ‘Thalia’  was  sub-chartered
 by  M/s.  SAMZ  Shipping  Company
 from  M/s.  Mohammed  Yunus  who  in
 turn  had  chartered  it  from  M/s  Ts
 Kolilerich  Co.  of  Switzerland,  the
 owner.  It  sailed  from  Bombay  with
 I350  M.  Tons  of  cargo  intended  for
 Aiganistan  via  Karachi  on  24th  Decem-
 ber,  1973.  .It.  was  reported  that  the
 vessel  called  at  Karachi  but  the  cargo
 was  not  unloaded  under  instructions
 from  the  owner  of  the  vessel  in  Swit-
 zerland  because  the  Charterer  M/s.
 Mohammed  Yunus  had  not  paid  the
 charter  hire.  The  vessel  was  diverted
 to  Dubai  where  it  arrived  on  25-2-74.
 The-cargo  was  unloaded  there.  The
 representatives  of  the  Consignees,  the
 shippers  and  the  Secretary  of  the
 Indo-Afghan  Chamher-  of  Commeice
 proceeded  to  Dubai  for  negotiating

 ‘with  the  SAMZ  Shipping  Co.  for  ‘re--
 shipping  the  cargo  from  Dubai  o>
 Kaiaehi.  The  matter  wil  be  decided

 betweén  ‘the  parties  in  the  light  of  the

 Yights  ofthe  parties  under  the  terms
 of  the’  contracts  (charter  parties)...

 Tiger  Project  in  Sundarbans,  West
 Bengal

 8510.  SHRI-  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  AGRICUL-
 TURE’  be-  pleased  to.  statn  the  pro-
 gress  of  ‘the  development  of  ‘Tiger
 Projects’  in  Sundarbans’  area.  West
 Bengal?

 THE  MINISTER  OF  STATE  IN
 THE.  MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  A  detailed
 Management  Plan  of  the  Reserve  has
 been  prepared  and  approved  by  the
 Government  of  India.  The  scheme
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 has  been  sanctioned  as  a  Central  Sec-
 tor  scheme  for  a  period  of  6  years
 from  1973-74  to  1978-79  at  an  estimat-
 ed  copy  of  Rs.  30.92  lakhs.  During
 1973-74  a  sum  of  Rs.  67,000  was  sanc-
 tioned  to  the  State  Government  to
 implement  the  scheme.

 The  State  Government  have  ap-
 pointed  Field  Director  and  Dy.  Direc-
 tor  of  the  Project  with  headquarters
 at  Goshaba.  Other  staff  is  also  being
 appointed.

 Agreement  for  Import  of  Palm  Oit

 85ll.  SHRI  GAJADHAR  MAJHI:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 have
 foreign

 import  of

 (a)  whether  Government
 made  any  agreement  with
 countries  regarding  the

 and

 (b)  if  so,  the  names  of  the  countries
 terms  and  conditions  alongwith  th
 ‘quantities  and  the  amount.  of  foreign
 ‘exchange  going  to  be  spent  thereon?

 a
 THE  MINISTER  OF  STATE  IN  THE

 ‘MINISTRY  OF  AGRICULTURE
 (SHRI  B. P.  MAURYA):  (a)  and  (b).
 There  is  no  agreement  as  mentioned.
 However,  recent  purchases  of  edible
 oils  from  abroad  include,5,000  tonnes
 of  palm  oil  of  Indonesian  or  Malasian
 origin;  at  $ 510-525  per  long  ton,  cif
 for’  shipment  in  July/August  974
 The  total  foreign  ‘exchange  expendi-
 ture  on  this  purchase  was  $2.60  mil-
 fion

 Land  Colonisation  Project  Programme

 8512  SHRI  SHASHI  BHUSHAN
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  have
 given  consideration  to  the  integrated
 land  colonisation  project  programme;
 and
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 (b)  if  so,  whether  it  ig  proposed  to
 launch  this  programme  in  the  form  of
 pilot  scheme  in  some  areas?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  and  (b).
 The  Government  of  India  have  consi-
 dered  the  question  of  taking  up  Pilot
 Projects,  in  the  Central  Sector,  during
 the  5th  Five  Year  Plan,  for  establish-
 ment  of  ultimately  Self-supporting
 colonies  on  compact  blocks  of  about
 500  hectares  each,  capable  of  settling
 200  families,  in  the  following  eight
 States,  which  have  envinced  interest
 so  far:

 l.  Andhra  Pradesh.

 2.  Bihar

 Haryana

 Maharashtra

 o

 >

 (se)

 Orissa

 6.  Rajasthan

 7.  Uttar  Pradesh,  and

 8.  West  Bengal.

 Central  Assistance  for  ‘improvement
 of  transport  system  jn  various

 cities

 8513.  SHRI  M,  SUDARSANAM:
 SHRI  PRABODH

 CHANDRA:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  ६०
 refer  to  the  reply  given  to  Unstarred
 Question’.  No.  “6757-  regarding  Rs.
 One  crore  to  Calcutta  Stace  Transport
 Corporation  on  the  l5th  Aspril,  'I974
 and'state  the  quantum  of  Central
 assistance  given  for  improving  trans-
 Port  system  in  other  cities?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  The  entire

 VAISAKHA  9,  896  (SAKA)  Written  Answers  II

 requirements  of  funds  of  Delhi  Tra  s-
 n

 Pet  pyormenatign  GRVeRRAEY.  eine
 question  of  giving  Central  financial
 assistance  to  Transport  Undertakings
 in  Bombay  and  Madras  will  arise  only
 after  Road  Transport  Corporations
 have  been  set  up  in  those  cities  under
 Road  Transport  Corporations  Act,
 1950,  as  recommended  by  Working
 Group  on  Metropolitan  Transport
 Services.

 Requests  received  from  BEST  Un-
 dertaking  and  Tamil  Nadu  Govern-
 ment  for  special  financial  assistance
 for  implementation  of  short  term  .prs-
 posals  for  improvement  of  public
 transport  ‘system  in  Bombay  and
 Madras  cities,  which  are  expectes  to
 give  quick  benefits,  are  under  exami-
 nation,

 Shortfaly  in  Food  output  in  Delhi

 9514.  SHRIS.  A. MURUGANAN-THAM:
 Will  the  Minister  of  AGRI-

 CULTURE,  be  pleased:  to.state:  see

 fay  whether  there.  isJikely  shortfall
 of  20  per  cent  in  food  output  in  Delhi;
 ang  ne  ©)  =

 (b)  if  so,  the  reasons  and  action
 taken  in  that  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P._  SHINDE):  |
 (a)  and  (b).  Final  Estimate  of  total
 production  of  foodgrains  fer  the  cur-
 rent  year  1973-74  is  not  yet  available.
 Delhi,  however,  is  a  Deficit  territory
 and  its  requirements  of  foodgrains.
 are  generally  met  from  open  market
 supplemented  by  allocation  from  the
 central  stocks.
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 कृषि  मंत्रालय  में  हिन्दी  के  प्रयोग  के  लिए

 सलाहकार  समिति  की  बठक

 8515.  डा०  लक्ष्मीनारायण  पांडेय  :

 क्या  कृषि  मंत्री  यह  बताने  की  कपा  करेंगे

 कि:

 (क)  क्‍या  उनके  मंत्रालय  के  विभिन्न

 कार्यकलापों  में  हिन्दी  के  समुचित  प्रयोग  के

 लिए  एक  सलाहकार  समिति  गठितकी  गई

 है;  और

 (ख)  यदि  हां,  तो  लम्बे  समय  के  बाद

 भी  उसकी  बैठकें  न  बुलायें  जाने  के  कारण

 क्‍या  हैं  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (६.

 ato  पी०  मौके  ):  (क)  जी  हां

 (ख)  पहली  बैठक  9  अप्रैल,  974

 को  हो  चुकी  है  ।

 खे  1972-73  और  1973—74  में  मध्य

 प्रदेश  के  भारतीय  are  निगम  के

 गोदामों  में  नाज  का  मानव  उपयोग  के

 लिए  उपयुक्त  ने  रहना

 8516.  Ble  लक्ष्मीनारायण  पांडेय:

 क्‍या  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  भारतीय  खाद्य  निगम  के  इन्दौर

 रतलाम,  बेराबढ़,  चार  और  मन्द सौर  के

 गोदामों  ब्र  1972-73  और  973-74

 में  कितना  अनाज  सड़ा  अथवा  मानव  उपभोग

 के  लिए  उपयुक्त  नहीं  रहा  ;  और

 (ख)  इसके  क्‍या  कारण  हैं  ?
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 कवि  मंत्रालय  में  राज्य  मंत्री  शी

 अ्रण्णसाहिब  पी<  शिन्दे  )  :  (क)  सुभा 3
 इस  प्रकार  है  mm

 स्थान  का  नाम  मात्रा  (क्विंटल  में  )

 1972-73  1973-74

 इन्दौर  0.60  i8.47

 रतलाम  अन्य  अन्य

 मेरा  भारतीय  खाद्य  निगम  का

 कोई  डिपो  नहीं  है  ।

 धार  अन्य  शुन्य

 मन्द सौर  2.  28  अन्य

 (ख)  यह  क्षति  छत्त  से  वर्षा  का  पानी

 रिसने  और  इन  केन्द्रों  पर  भारतीय  खाय

 निगम  द्वारा  किराये  पर  लिए  गए  गोदामों

 में  सीलन  होने  के  कारण  हुई  थी  ।

 गत  लोन  ही6  में  वर्ष  वार  अनाज  को  मांग

 8517.  डा०  लचबोगारायण  पांडेय  :

 क्या  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 गत  तीन  वर्षों  में  भारत  के  प्रत्येक  राज्य  में

 अनाज  की  प्रतिवर्ष  आवश्यकता  कितनी-

 कितनी  रही  ?

 कृषि  संता लय  में  राज्य  मंत्री  पथी

 झ्रण्णासाहिब  पी०  शिन्दे)  विभिन्न  राज्यों  में

 खाद्यान्नों  की  आवश्यकता  बहुत  से  तथ्यों

 अर्थात्‌  खाद्य  उत्पादन,  उपलब्धता  अन्य

 वैकल्पिक  खाद्य  पदार्थों  को  स्तर,  उन  में

 तुलनात्मक  मूल्य,  राय  स्तर,  जनसंख्या  की

 वृद्धि  और  शहरीकरण  की  रफ्तार  आदि  पर

 निर्भर  करती  है  और  इन  जरूरतों  की  प्रत्येक
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 राज्य  में  और  प्रत्येक  वर्ष  भिन्न  भिन्न  होने
 की  सम्भावना  है।  अतः:  विभिन्न  राज्यों  की

 खाद्यान्न  सम्बन्धी  जरूरतों  का  कोई  ठीक

 ठीक  मात्रात्मक  अनुमान  लगाना  सम्भव

 नहीं  है  ।

 रक्ष  974—75  के  दौरान  उत्तर  प्रदेश  में

 चीनी  के  उत्पादन  में  कमी

 85I8.  डा०  लछमीनारायण  पांडेय  :

 श्री  चन्द्रशेखर  प्रसाद  सिह  :

 क्या  कृषि  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  दिनांक

 27  मार्च,  1974  के  इकानामिक  टाइम्स

 में  प्रकाशित  इस  आशय  के  समाचार  की  ओर

 दिलाया  गया  है  कि  उत्तर  प्रदेश  में  वर्ष  974-

 75  के  दौरान  मोटी  चीनी  के  अनुमानित
 लक्ष्य  की  प्राप्ति  नहों  होगी;  और

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  उन

 बाधाओं  को  दूर  करने  का  कोई  यत्न  किया  है
 जिनसे  उत्पादन  पर  बुरा  प्रभाव  पड़ने  की

 आशंका  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (शो
 श्री  बी०  पो  मौयें) :  (क)  श्र  (ख).  इस

 सम्बन्ध  में  सरकार  मे  दिनांक  27  मार्च  974

 के  'इस्लामिक  टाइम्स  में  समाचार  देखा  है
 उत्तर  प्रदेश  के  चीनी  कारखानों  के  लिए
 आरक्षित  किए  गए  गन्ना  क्षेत्र  में  7  प्रतिशत

 की  वृद्धि  के  आधार  पर  राज्य  सरकार  ने  पहले
 चीनी  वर्ष  973-74  (अक्तूबर,  973

 से  सितम्बर,  974)  में  चीनी  का  6  लाख

 मी०  टन  उत्पादन  होने  का  अनुमान  लगाया

 था  ।  तथापि,  अप्रत्याशित  सूखा  पड़ने,

 लगातार  वर्ष  पड़ने  तथा  शीतकालीन  वर्षा

 कम  होने  और  कीटाणुओ्ों  से  महामारी  फैलने
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 के  परिणामस्वरूप,  चीनी  की  वसूली  की  दर
 में  गिरावट  आयी  है  और  उसके  परिणाम-
 स्वरूप  राज्य  सरकार  को  ब  आशा  है  कि
 केवल  लगभग  74  लाख  मी  ०  दन  का  उत्पादन

 हो  पाएगा  |  हाल ही  में  केन्द्रीय  सरकार
 ने  उत्पादन  में  वृद्धि  करने  के  लिए  उत्पादन

 शुल्क  में  छूट  देने  के  रूप  में  अतिरिक्त

 प्रोत्साहन  देने  की  मंजूरी  दी  है  ।

 Intensive  production  of  pulses  and
 allocation  therefor  during  1974-75

 8519.  SHRI  S.  N.  MISRA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  the  names  of  States  selected
 for  the  intensive  production  of  pulses
 and  the  allocations  proposed  to  be
 made  for  the  purpose  during  ‘1974-75;
 and

 (b)  to  what  extent  these  schemes
 are  likely  to  help  reduce  the  gap  in  de-
 mand  and  supply  of  pulses?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  centrally  sponsored  scheme
 for  Intensive  production  of  pulses  is
 proposed  to  be  implemented  in  the
 states  of  Andhra  Pradesh,  Assam,
 Bihar,  Gujarat,  Haryana,  Kerala,
 Madhya-Pradesh,  Maharashtra,  Kar-
 nataka,  Orissa,  Punjab,  Rajasthan,
 Tamil  Nadu,  Uttar  Pradesh,  West
 ®engal,  Jammu  and  Kashmir,  Hima-
 chal  Pradesh,  Tripura,  Mantyur  and
 Union  Territory  of  Delhi.  A  sum  of
 Rs.  350  lakh  has  been  provided  for
 this  purpose  in  B.E.  (1974-75.  The  state-
 wise  allocation  of  funds  will  be  made
 aftet  finalisation  of  5th  Plan  propo-
 sals,

 (b)  It  is  expected  that  the  above
 scheme  will  help  increase  production
 of  pulses  by  about  5  lakh  tonnes  dur-
 ing  1974-75,
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 दों  तबर  (b)  if  so,  the  person  responsible  for
 चीनी  क  खपत  पर  प्रतिबन्ध

 this,  and

 8520.  श्री  फूल  चन्द
 वर्मा

 कक
 (९)  disciplinary  action  Government

 क्ष  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  सरकार  चीनी  की  खपत

 पर  प्रतिबन्ध  लगाने  के  बारे  में  गम्भी  रताएूवंक

 विचार  कर  रही  है

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण

 हैं;  और

 (ग)  इस  सम्बन्ध  में  विस्तृत  जानकारी

 का  ब्यौरा  क्‍या  है  ?

 मंत्रालय  में  राज्य  मंत्री  (श्री

 से  (ग).  मौजूदा

 कृषि

 बी०  पी०  मौतें)

 तेल  संकट  में  विश्व  के  बाजारों  में  चीनी  मूल्यों

 में  अमृतपुर  बढ़ोतरी  और  इस  वर्ष  भारत  में

 चीनी  के  उत्पादन  में  अनुमानित  विधि  का

 पूरा  फायदा  उठा  कर  त्यान्स्‍्य  विदेशी

 मुद्रा  कमाने  के  लिए  इस  वर्ष  चीनी  त्

 निर्यात  बढ़ाने  के  लिए  एक  राष्ट्रीय  झ्रावश्यकता

 2)  ऐसा  करते  समय  यह  सुनिश्चित  करन

 -के  लिए  प्रत्येक  कोशिश  की  जाएंगी  कि  चलती,

 की.  घरेलू  खपत  की  जरूरतों  कोई  अनुचित

 प्रभाव  ते  पड़े  ।

 नि

 Transformation  into  Atta  of  Wheat
 Seeds  procitréd  by  National  Seeds

 Corporation  fox  West  Bengal

 7 g5a1.  SHRI  JYOTIRMOY  BOSU:
 Will.  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  out  of  nearly  a  thousand  ton  of
 wheat  seed  procured  by  the  National
 Seeds  Corporation  for  West  Bengal,  a
 major  chunk  of  it  has  gone  outside
 the  State  after  transformation  into

 Aatta/Maida;

 have  taken  against  him?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  Attention  of  the  Govern-
 ment  has  drawn  to  reports  in  the
 newspapers  that  out  of  nearly  a  thou-
 sand  tonnes  of  wheat  seed  marketed
 by  the  Regional  Office  of  the  National
 Seeds  Corporation  at  Calcutta,  some
 has  been  converted  into  atta.  Of  the
 92l  tonnes  handled  by  the  Regional
 Office,  allocation  State-wise  has  been
 I5  tonnes  to  Assam,  8  tonnes  to  Naga-
 land,  28  tonnes  to  Manipui,  40  tonnes
 to  Tripura  and  640  tonnes  to  West
 Bengal.  The  National  Seeds  Corpora-
 tion  has  decided  to-institute  qa  depart-
 mental  enquiry  into.  the  allegations
 made  in  respect  of  these  transactions.
 The  Corporation  would  take  action
 against  -the  persons  concerned,  in  the
 light  of  the  results  of  the  enquiry.

 Salary  of  M.Ps.  and  M.L.A:s

 8522.  SHRI  VAYALAR  RAVI:

 SHRI  RAMACHANDRA:  .
 SHRI  KADANNAPPALLI:

 Will  the  Minister  of  PARLIAMEN-
 TARY  “AFFAIRS  be  pleased  to  state

 -(a)  whether  the  salaries-of  Mem-
 bers  of  Parliament  is  lower.  than  the
 salaries  of  M.L.A’s  of  different  States:
 and

 (0)  if  so,  what  jis  the  difference
 compared  to  other  States?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  (a)  and  (b),  Information
 is  being  collected  from  the  State
 Governments  and  will  be  laid  on  the
 Table  of  the  House.
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 Change  in  syllabus  of  Secondary
 classes

 8523.  JARI  VAYALAR  RAVI.

 SHRI  RAMACHANDRAN
 KADANNAPPALLI:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  change  the  syllabus  of  Secondary
 classes  to  improve  the  standard  of
 education;  and

 (b)  if  so,  the  salient  features  there-
 of  and  the-  action  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (b).  The
 Central.  Advisory  Board  of  Education
 has:  recommend  that  the.  10+24+3
 structure  of  education  should  -  be
 adopted  in  all  States  before  the  end
 of  the  Fifth  Five  Year  Plan.  New  cur-
 ricula  and  syllabi  are  being  develop-
 éd  for  classeg“I-XII  by  the’  National
 Couincil  of  Eduéational  Résearth  and
 Training.  for  the  guidance  ..of  State
 Education  Departments..  In  accor-
 dance  with  the  proposals. of  the  Edu-
 cation  Commission,  general  education
 wilt  be  imparted  ‘in  classes  I-X.  -How-
 ever,  for  about  20  per  cent  of  the  stu-
 dents  there  will.  be  provision  for
 vocational  courses.’  There  is  8  proposal
 for  providing  transferability  of  credits
 ‘obtained  in  general  education  impart-
 ed  in  the  vocational  stream  to  enable
 students  to  re-enter  the  general  edu-
 cation  stream  on  thé  basis  of  a  pass
 in  Jan:  éxamination  conducted  after  a
 special  course  devised  for  the  purpose.

 Memorandum  to  P.M,  Re.  Deteriorat-
 ing  Food  Situation

 8524.  SHRI  RAMAVATAR  SHAS.
 TRI:  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:
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 (a)  whether  on  behalf  of  the  Indian
 Youth  Congress  NSUI,  All  India
 Youth  Federation  and  All  India  Stu-
 dents  Federation,  a  joint  memorandum
 was  submitted  to  the  Prime  Minister
 On  4th  April,  974  regarding  the  dete-
 riorating  food  situation;  क्

 (b)  if  so,  what  are  the  main  points
 thereof;  and

 (c)  the  reacion  of  the  Government
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDES):
 (a)  to  (ce).  The  Joint  Memorandum
 was  presented  to  Prime  Minister  cn
 38rd  April  4974  demanding  inter-alia
 steps  to  solve  the  problem  of  price
 rise,  unemployment,  to  strengthen  the
 publie  distribution  system  and  _  to
 stop  black  marketing,  hoarding  and
 profiteering  with  the  support  of  the
 people  etc

 Keeping  in  view  the  overall  avail-
 ability.  of  foodgrains  in  the  Centzal
 pool,  needs  of  other  deficit  States,
 meximum  possible  quantities  of  food-
 grains  are  being  allotted  to  the  State
 Government.  Ip  order  to  improve  the
 availability.  of.  foodgrains  .all  restric-
 tions  on  inter-State,,  movement  of
 coarse  graing  have  been  removed,  and
 the  new  procurement  and  pricing
 palicy  of  .wheat  for  the  ‘1974-75,  rabi
 season.  has  also  been  announced  which
 is  expected  to  ease  the  food  situation

 राष्ट्रीय  बीज  निगम  में  भ्रष्टाचार

 8525.  श्री  रामावतार  शास्त्री

 -क्रि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  सरकार  का  ध्यान  5  उबला

 के  हिन्दी  दैनिक  में  राष्ट्रीय  बीज  निगम-

 भ्रष्टाचार  का  अड्डा”  शीर्षक  से  प्रकाशित

 समाचार  की  ओर  दिलाया  गया  है;  और
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 (a)  इस  पर  सरकार  की  की  प्रतिक्रिया

 है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री  अण्णा-

 साहिब  पी०  शिन्दे  H  (क)  जी  हां।

 (ख)  राष्ट्रीय  बीज  निगम  के.  अधि-
 कारियों  के  खिलाफ़  समाचार  पत्रों  में  उल्लिखित
 अधिकांश  आरोप  इस  निगम  के  कर्मचारी

 यूनियन  द्वारा  पेश  किए  गए  एक  ज्ञापन  में  भी

 लगाए  गए  थ  ।  भारत  सरकार  ने  इन
 आरोपों  की  जांच  करने  के  लिए  श्री  वी०

 एन०  गाडगिल  की  गअअध्यक्षता  में  एक  समिति

 नियुक्त  की  थी  -  जहां  तक  बंगला  देश  को

 निर्वात  किए  गए  आलू  के  वीजों  का  सम्बन्ध  है,
 कृषि  मंत्रालय  का  एक  वरिष्ठ  अधिकारी  इस
 सौदे  की  जांच  करने  के  लिए  नियुक्त  किया

 111.  है  श्र  जांच-पड़ताल  की  जा  रही  है  ।

 है  t  राष्ट्रीय  बीज  निगम  ने  मोहाली  के

 व्यापारियों  द्वारा  300  मीटरी  टन  गेहूं  के  बीजों

 का  आटा  बना  कर  बिक्री  करने  के  कथित
 मामले  की  जांच करने  के  लिए  एक  विभागीय
 आंच  करने  का  फैसला  किया  है  t

 Physica]  Education  Institationg  in
 Maharashtra

 8526.  SHRI  ANNASAHEB  GOT-
 KHINDE:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  the  names  and  locations  of  the
 physical  education  institutions  in  Ma-
 harashtra  State  to  which  grants  were
 given  during  the  last  three  years;  and

 (b)  the  amount  of  the  grant  and  its
 purpose,  institution-wise  and  year-
 wise?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  IN  THE  DEPART-
 MENT  OF  CULTURE  (SHRI  D,  P.
 YADAV):  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-6855/
 74].

 Result  of  Enquiry  on  sinking  of  ship
 “Narayan  Prasad”

 8527.  SHRI  R.  N.  BARMAN:
 SHRI  M.  RAM  GOPAL

 REDDY:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  an  enquiry  ino  the
 reasons  of  sinking  of  the  ship  “Nara-
 yan  Prasad”  has  been  instituted  by
 Government;  and

 (b)  if  so,
 enquiry?

 the  results  of  the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  KUKHERJEE):  (a)  and  (b).
 Yes,  Sir.  The  Inquiry  is  in  progress,

 Setting  up  of  Food  and  Essential
 Commodities  Corporation

 8528,  SHRI  R.  S.  PANDEY:
 SHRI  M.  RAM  GOPAL

 REDDY:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  decision  of  the
 U.P.  State  to  set  up  a  Food  and
 Essential  Commodities  Corporation  to
 ensure  equitable  distribution  of  fhese
 items  in  the  state;  and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto  and  reasons  for  not
 recommending  similar  corporation  to
 other  states?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes,  Sir.
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 (b)  The  State  Gevernments  have
 already  been  advised  that  the  Central
 Government  would  have  no  objection
 to  the  States  undertaking  full  respon-
 sibility  for  procurement  and  distribu-
 tion  of  foodgraing  and  other  essential
 commodities  within  the  State  and  set-
 ting  up  their  own  Corporations  for  the
 purpose  provided  they  agreeg  to  sup-
 ply  to  the  Central  Pool  the  contribu-
 tion  expected  of  them  and  absorb  the
 employees  of  the  Food  Corporation  of
 India  that  would  be  rendered  syr-
 plus  in  the  process.

 Purchase  of  Ships  by  Shipping
 Companies

 8529.  SHRI  LUTFAL  HAQUE;
 SHRI  A.  K  M.  ISHAQUE:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  the  number  of  ships  purchased
 by  the  shipping  companies  during  the
 Jast  three  years,  both  coastal  and
 Overseas,  their  Tonnage  and  GR.T.
 Type  of  vessels,  year-wise,  company-
 wise;

 (b)  the  country  from  where  these
 ships  were  purchased  and  the  cost;
 and
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 (c)  the  number  of  ships  built  in  the
 country  during  the  said  period?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  SHIPPING
 AND  TRANSPORT  (SHRI  PRANAB.
 KUMAR  MUKHERJEE):  (a)  to  (c).
 The  required  information  is  being  col-
 lected,

 Ship  Building  Firms  in  the  Country
 8530.  SHRI  LUTFAL  HAQUE:

 SHRI  SAKTI  KUMAR
 SARKAR;:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  whether  there  are  thirteen  ship
 building  firms in  the  country,  and

 (b)  if  so,  the  particulars  of  each
 firm?

 THE  DEPUTY  MINISTER
 THE  MINISTRY  OF  SHIPPING
 AND  TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  and  (b).
 Based  On  up-to-date  information  re-
 ceiveq  from  Director  General  of  Ship-
 ping,  a  statement  indicating  particu-
 lars  of  ship-building  firms  in  the
 country  is  attached.

 IN

 Statement

 Name  of  the  Firm  Brief  Particulars  (Type  of  vessels  constructed)

 i.  Hindustan  Shipyard  This  is  a  public  sector  shipyard  and  is  at  t
 building  ships  upto  a  capacity  of  21,500,  70 vr.

 arden  Reach  Workshops  Limi-  This  is  a  public  sector  shipyard  which  undertakes *
 Cred  Galontts.

 pe  him’
 construction  of  crafts  e.g.  tugs,  dredgers,  launches ,  ete.  and  fishing  and  also  liner  bulk  carriers
 upto  a  capacity  of  27,000  DWT.

 Mazagon  Dock  Limited,  Bombay  7
 is  a  public  sector  shipyard  which  undertakes

 f  barges,  frigates  etc.  and  er
 S  r]  ships  upto  a  capacity  of  syrood  DWT.

 .  tta.  This  Dockyard  is 4.  Rajabagan  Dockyard,  Calcutta

 port  Corporat

 a  pert  of  Central  Inland  Water
 ration  Ltd.,  which  is  a  Govt.  of

 Besides  repairing  inland  water
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 Narre  of  the  Firm  Brict  Particulars  (Type  of  vessels  constructed)

 §  (oa,  Shipvard  Limited  Goa  Ihis  shipyard  wb  a  subsidiary  of  Mazagon  Dock
 Limited  and  undertakes  construction  of  barges,
 tugs  other  river  cratis  and  fishing  trawlers

 PRIVATL  SPCTORS  SHIP  ARDS

 o  Andnuwyule&  G  Ltt,  Calkutra  It  constructs  river  harbiur  and  sca  gi  ing  crafts,
 cargo  lighters,  self  propelled  barges,  pleasure,
 survey,  rescue  Tiunches  fi  hing  trawlcs  and  garb
 dredgers

 7  Meck  Ashd  wn  Go  Led  It  6  nstructs  boats  tugs,  barges  dredgers,  fishing
 bonbay  trawlers,  pressure  and  chemical  vessels  ete

 ह  Bombay  Marin  Engiicering  Tc  nstructs  medium  size  crafts  cf  varled  nature
 Works  Bomb2y

 9  Bruntron&  Co  Ingineers  Limi  Itc  structs  all  kinds  of  marine  ciatts  fishing  traw-
 ted  Cochin  cis,  tugs,  barges  and  dredgers  ct. ry

 ro)  «Ch  »vgule  and  00  Private  Timi  =  Tt  constructs  vessels  upto  mono  tm  ore  curying
 ted,  Mormugao  burges  cf  tooo  tons  capacity

 tr  Last  Bengal  Engincering  Works,  It  constructs  tugs  ्  propelled  barges  द।  ५,
 Calcutta  et.  within  follkwing  dimenscn

 t  Length  maumum  200  ft
 2  Maximum  Beam  32  tt
 3  Draft  ioft

 t2.  Gladstone  Lyall  and  Co  Ltd  It  cmstructs  fiberglas  trawlers
 Calcutta

 13  Hooghly  Docking  ard  Engineein  g  It  ccnstructs  tugs  hepper  barges  trawlers  al  Stas
 G  Ltd  ,Cilcutta  going  self-propelled  coastal  crafts  upra  300०  ons.

 4  Pr  brani  चडा  7  ft  [  covert  s  sniilbcratss  dre  igcr  and  trawlers  etc,
 Calcutta

 75  SandtaWork  hh  p  दु  Bombay  [tc  nstructs  barges  trawlers,  pont  ns  ard  luuct  es
 etc.

 6  Shalimar  Works  Ltd  Calcutta  It  constructs  tugs  trawler  and  drecgers

 17  Shaparia  Dick  and  Steel  Co  It  constructs  mland/seagoing  vessels  upta  Toco  tons;
 Put  Lid  ,  Bombay  launches,  tug  barge  lifebeate  drecgers  ete  of

 length  upto  ३50  ft  and  beam  २]  {t

 78  Vishal  Engg  Works  Pvt  Lui,  It  constructs  barge  with  a  cupacity  of  goc  tons  and
 Panay!,  Goa  above

 79)  Rucr  Stesm  Nuavwition  C  It  constructs  all  types  ्  shallow  drafts  vessels
 pte

 to
 Ltd  ,  Calcutta

 i  length  e
 300  ft  and  upto  a  maximum  !

 raft  0  t

 20  Modern  “Mechanical  Marine  It  constructs  water  craft  upto  ©500  ton  capacity
 Works  Private  Limited,
 Bambav

 ee
 Noiz  —This  statement  does  not  include  Cochin  Shipyard  which  is  ataiJ  under  construction

 and  35  eapected  to  be  completed  hy  the  end  of  September,  79756  first
 series  a  ships

 to  be  constructed  in  this  shipyard  is  Panamax  Pulk  Carners  of
 75000
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 Ship  Transported  Coal  for  Gujarat

 853l  SHRI  P,  M.  MEMUTA;  Will  the
 Manister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  stute

 (a)  whether  Gujarat  has  requested
 the  Centre  to  arrange  for  the  move-
 ment  of  coal  to  the  State  by  sea  in
 view  of  the  present  difficulties  faced
 by  the  Railways;  and

 (b)  ४६  so,  the  rcaction  uf  the  Union
 Government?

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  SHIPPING
 AND  TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  No  re-
 quest  was  received  in  the  recent  past
 fiom  Gujarat  Government  for  move-
 ment  of  coal  to  the  State  by  sea,  How-
 ever,  requests  from  certain  organisa-
 tions  in  Gujarat  State  were  received
 ond  then  requirements  for  allotment
 ot  colhers  were’  met  by  Director
 General  of  Shipping  to  the  extent
 feasible.

 (b)  Does  not  arise.

 Visit  of  Experts  of  F.A.O.  on  Forest
 Development  Projects

 8533.  SHRI  P.  M.  MEHTA:

 SHRI  DHAMANKAR:

 Will  the  Mimster  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  g  team  of  forestry  ex-
 perts  of  the  Fooq  and  Agriculture
 Grgunization  of  ‘the  United  ‘Nations,
 which  visited  India  last  year,  had
 identified  a  number  of  forest  utilisa-
 tion  and  development  projects  to  be
 taken  up  Immediately  and  had
 suggested  assistance  from  international
 donor  agencies:

 (b)  i#.  so,  the  other  suggestions
 made;  |

 426

 (०)  how  many  suggestions  have
 been  accepted  by  the  Government;
 and

 (d)  the  steps  taken  in  thia  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B  P  MAURYA)  (a)  Yes,  Si  A
 Food  and  Agriculture  Organisation/
 Swedish  International  Development
 Avthority  Team  visited  India  on  7th
 January  to  l6th  March,  973  and  their
 Report  on  Forestry  Project  Identifia-
 ficr,  Mission  for  India  was  received  in
 July  1973,  They  have  identified  cer-
 T  in  projects  to  be  taken  up  for  imple-
 mentation  immediately  and  they  have
 suggested  assistance  for  inplementation
 of  these  projects  from  Donor  Agencies.
 The  Projects  recommended  for  imme-
 diate  implementation  are  as  follows:

 (3)  Hiring  of  consultants  for  deve-
 loping  plantation  techniques  of  tropi-
 cal  pines  and  reclamation  of  areas  with
 alkaline  soils  for  raising  forestry  plan-
 tations;

 (ii)  Purchasing  seeds  of  suitable
 tropical  pines  for  nursery  trials;

 (ii)  Hiring  of  heavy  equipment  for
 trials  on  selection  of  machinery  for
 large  scale  plantations  in  West  Bengal:

 (iv)  Fellowships  to  Indian  Officers
 to  visit  Australia  to  study  mechanised
 plantations.

 (b)  Other  suggestions  made  by  the
 Team  are  as  follows:

 a)  The  project  for  Industrial  and
 Fuelwoodg  ‘Plantations  in  North  East
 Assam  and  West  Bengal  Pulp  Wood
 Project  miay  be  considered  for  National
 Financing  or  International  Institution-
 al  Financing  Agencies,

 (Gi)  The  Plantation  schemes,  each
 of  about  40,000  hee.  in  Maharashtra
 Andhra  Pradesh,  Madhya  Pradesh  and
 Kerala  States  may  be  considered  for
 Institutional  Financing  Agencies
 through  establishment  of  Forest  Cor-
 Pporations  in  the  light  of  the  recom-
 mendations  of  National  Commission  on
 Agriculture,
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 (iii)  Donor  assistance  may  be  sought
 for  following  projects:

 (l)  Conifers  species  trials  is  suit-
 able  areag  in  Maharashtra,  Madhya
 Pradesh,  Andhra  Pradesh  and  Orissa.

 (2)  Study  of  Eucalyptus  fereticornis
 provenances  in  their  native  habitat  and
 their  behaviour  as  exotic  plantation
 species.

 (3)  Establishment  of  g  Model  Forest
 Fire  Protection  Service  in  Kerala
 State.

 (4)  Establishment  of  business  Ad-
 ministration  Training  Unit  for  Forest
 Corporation  Personnel,

 (5)  Supply  of  heavy  equipment,
 fertiliser  and  consulting  services  for
 establishment  of  Eucalyptus  planta-
 tiong  in  West  Bengal.

 (6)  Hiring  of  consultancy  service
 for  various  forest  Development  Pro-
 jects,

 (7)  Organisation  of  an  All  India
 Seminar  on  Farm  Forestry/Forestry
 Extension.

 (8)  Preparation  of  a  project  fcr
 Farm  Forestry  in  Haryana  State  and
 its  implementation.

 (c)  The  recommendations  of  the
 Mission  have  been  examined  and  ac-
 cepted  by  the  Government  and  prio-
 Tities  allocated.

 (d)  The  Projects  recomemnded  for
 immediate  implementations  are  heing
 considered  for  Donor  assistance.

 Defective  Designing  ané  Sab-Stand-
 and  Materials  wed  by  DBA.  in

 BP.ILP.  Coleny,  Rethi

 8534.  SHRI  DHAMANKAR:

 SHRI  MOHINDER
 SINGH  GILL;

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  he  ie  aware  of  the  fact
 that  DDA  used  defective  designing
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 and  sub-standard  materials  in  the
 construction  of  East  Pakistan  Displac-
 ed  Person’s  Colony  in  South  Delhi
 for  which  LIC  agreed  to  advance
 Rs.  2  crores  on  the  request  of  his
 Ministry;

 (b)  if  so,  whether  any  inquiry  has
 been  instituted  in  this  affair;  and

 (९)  #  so,  the  results  thereof  and
 also  the  reasons  for  delay  in  the  com-
 pletion  of  the  job?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MIN-
 ISTRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  to  (c).  Some
 complaints  regarding  use  of  sub-
 standard  materials  were  received  by
 the  Delhi  Development  Authority.  The
 materials  used  were  not  sub-standard.
 All  the  defects  which  were  of  minor
 nature  were  attended  to  promptly.
 Samples  of  cement  mortar  were  taken
 jointly  with  the  representatives  of
 E.P.D.P.  Society  and  sent  for  test  to
 National  Test  House  at  Calcutta  and
 the  results  were  found  to  be  satisfac-
 tory.  With  regard  to  designs  of  the
 houses,  there  were  no  serious  defects
 and  the  Society’s  members  had  also
 themselves  approved  the  drawings.
 The  loan  granted  was  for  Rs.  ]  crore
 only.

 The  delay  in  the  completion  of  the
 houses  is  due  to  factors  like  the  large
 number  of  different  designe  which  had
 to  be  prepared  to  the  satisfaction  of
 the  members,  delay  in  getting  water
 for  construction  ang  searcity  of  mate-
 rials  like  cement  and  bricks.

 Nations]  Seeds  Corpesntion  without
 Beard  ef  Birecters

 SHRI  DHAMANKAR:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  the  National  Seeds
 Cayporation  ia  without  a  Beard  of
 Directors;  and



 229  Written  Answers  VAISAKHA  9,

 (b)  if  so,  since  how  long  and  the
 reasons  for  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  No,  Sir.  The  term  of  the  Board
 of  Directors  of  the  National  Seeds  Cor-
 poration  which  was  to  expire  on  l5th
 February,  974  has  been  extended  by
 three  months,

 (b)  Does  not  arise

 Construction  of  Bridge  over  River
 Haldi  at  Norghat  in  Midnapur

 8536.  SHRI  SAKTI  KUMAR
 SARKAR:

 SHRI  8  N.  SINGH  DEO:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  whether  constructio,  of  Bridge
 over  the  river  Haldi  at  Norghat  in
 the  district  Midnapur  has  been  start-
 ed  in  967  and  not  yet  completed;  and

 (b)  if  so,  the  amount  sanctioned  for
 the  bridge  up  to  date  and  the  reason
 for  the  delay  in  construction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  and  (b).
 The  proposed  bridge  over  the  river
 Haldi  is  a  State  Project  and  is  being
 financed  by  the  Government  of  West
 Bengal.  According  to  the  information
 received  from  the  State  Government,
 the  project  was  started  in  967  and  a
 total  amount  of  Rs.  4i.50  lakhs  has
 been  allotted  by  them  for  it  upto  1974
 75.  It  has  not  been  possible  for  them
 to  complete  the  work  so  far  dug  to
 difficult  working  condition  and  soil
 characteristies,

 °  financial  stringency,
 lack  of  appropriate  machinery  and  ex-
 perience  to  handle  the  job  on  the  part
 of  the  contractor,
 655  LS—6.
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 Shipping  Companies  Running  at  Loss

 8538,  SHRI  SAKTI  KUMAR
 SARKAR:

 SHRI  8  N  SINGH  DEO:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  whether  most  of  the  shipping
 companies  are  running  at  a  loss;

 (b)  af  so,  the  profit  and  loss  of  the
 shipping  companies  in  the  country
 during  1971-72  and  ‘1972-73;  ang

 (c)  action  taken  by  the  Govern-
 ment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  No  Sir

 (b)  The  profit  and  loss  accounts  of
 व  inping  companie,  ‘or  the  years  97I-
 72  and  972  73  are  not  readily  avail-
 able.

 (c)  Does  not  arise.

 Ships  on  Overseag  Trade

 8539.  SHRI  A  K.  M.  ISHAQUE:

 SHRI  S.  N.  SINGH  DEO:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  the  number  of  ships  on  over-
 sehs  trade  in  the  country  owned  by
 the  companies,  company-wise;  and

 (b)  the  type  of  vessels,  their  ton-
 nage  and  G.R-T.?

 THE  DEPUTY  MINISTER  IN  THE
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 Demand  fo:  Additional  Wheat  for
 Karnataka

 8540  SHRI  G  Y  KRISHNAN:

 SHRI  K  MALLANNA:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  tc  refer  to  the  reply  given
 to  Unstarred  Question  No  608  on
 25th  February,  974  regarding  quan-
 tity  of  wheat  and  coarse  grains  de-
 manded  by  and  supphed  to  Karnataka
 and  state:

 (a)  whether  there  has  been  some
 additional  demand  of  wheat  from  the
 State;  and

 (b)  if  so,  the  reaction  of  Central
 Government  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE)
 (ay  Yes,  Sir

 (b)  It  has  not  been  possible  to  in-
 crease  the  allocation  for  Karnataka
 The  State  has  been  allotteq  9,000
 tonnes  of  wheat  and  11,000  tonnes  of
 milo  for  each  of  the  months  of  March
 and  April,  ‘1974,

 Direction  for  Construction  of  Building
 less  than  Three  Storey

 ‘OAL  SHRI  छू  MALLANNA:

 SHRI  D  B  CHANDRA
 GOWDA

 Will  the  Minster  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  any  directions  have
 been  issued  by  the  Government  of
 India  to  restrict  the  construction  of
 less  thay  three  storey  buildings  m
 view  of  the  increased  cement  export
 to  oil  producing  countries;  and

 (b)  ४  90,  the  policy  of  Government
 in  extending  the  facilities  to  provide
 cement  and  steel?
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 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MIN-
 ISTRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  No,  Sir

 (b)  Does  not  arise

 स्कूलो  और  विश्वविद्यालयों  में  नैतिकता
 द्  और  प्रशासन  की  शिक्षा  देना

 *
 8542.  श्री  शकर  दयाल  सिह  क्या

 शिक्षा,  समाज  कल्याण  कौर  संस्कृति  मंत्री

 यह  बताने  की  क्या  करेगे  कि

 (क)  क्या  स्कूल!  कौर  विश्वविद्यालग्रो

 म  नैतिकता  और  अनुशासन  की  शिक्षा  रन

 के  सम्बन्ध  में  कोई  योजना  बनाई  जा  रही

 है,  शौर

 (ख)  यदि  हा  16  तत्सम्बन्धी  मुख्य
 बाते  क्‍या  हैं?

 शिक्षा  और  समाज  कल्याण  मंत्रालय
 तथा  संस्कृति  विभाग  में  उपपत्नी  (भी  डी०
 ची०  यादव  )  :  (१)  भर  (ख)  सरकार
 का  विचार  है  कि  शिक्षा  के  महान  उद्देश्यों  में

 एक  उद्देश्य  विद्याथियों  का  चरित्र  निर्माण

 होता  चाहिए  ।  पाठ्यचर्या  और  पाठ्यांतर
 कार्यकलापो  वे  उठाए  विद्यार्थियों  को  नैतिक
 और  सामाजिक  मुख्य  अपमान  के  लिए
 प्रोत्साहन  देना  चाहिए  ।  शिक्षा  पद्धति

 ऐसी  होनी  चाहिए  जिससे  चरित्रवान  शौर
 योग्य  नवयुवक  तैयार  हो  जो  राष्ट्रीय  सेवा
 और  विकास  के  लिए  प्रतिबद्ध  हो  ।  इस

 उद्देश्य  को  ध्यान  में  रखते  हुए  सरकार  का
 विचार  राज्य  सरकारों  तथा  सच  शासित
 क्षेत्रों  से  परामर्श  करके  शिक्षा  सस् था धो  के

 पाठ्यचर्या  और  पाद्य तर  प्रोग्रामों  को

 पुनर्गठित  करने  का  है  ।



 333  Written  Answers  VAISAKHA  9,

 Cultivation  of  Sunflowers  )

 8543.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  have  pro-
 posed  an  ambitious  programme  to
 supplement  the  availability  of  oil-
 seeds  by  extending  the  cultivation  of
 non-traditional  oi]  seeds,  namely
 sunflower;  and

 (b)  if  so,  the  main  features  of  the
 plan  ip  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes,  Sir.

 (b)  It  is  proposed  to  extent  the  cul-
 tivation  of  sunflower  over  an  area  of
 10,680,000  hectares  by  the  end  of  the
 Fifth  Five  Year  Plan  under  the  Cen-
 trally  Sponsored  Scheme  for  Sunflower
 Development  in  the  States  of  Andhra
 Pradesh,  Madhya  Pradesh,  Gujarat,
 Karnataka,  Maharashtra,  Orissa,  Tamil
 Nadu,  Uttar  Pradesh,  West  Bengal  and
 Punjab.  The  other  main  features  of
 the  Programme  are:—

 (i)  Propagation  of  proper  techniques
 of  cultivation  of  the  crop  to  obtain
 maximum  yield  per  hactare.

 (ii)  Supply  of  minikits  free  of  cost
 to  the  cultivators  containing  seed  along
 with  seed  dressers  and  literature  on
 Package  of  practices  in  the  first  year
 of  the  implementation  of  the  pro-
 gramme  followed  by  subsidy  on  qua-
 lity  seed  in  the  subsequent  years,

 (iii)  Large  scale  demonstrations  to
 educate  the  farmers  on  sunflower  cul-
 tivation.

 (iv)  Strengthening  of  staff.
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 Allotment  of  Houses  by  DDA  to  Co-
 operativ,  Societies  in  Delhi

 8544  SHRI  ISHWAR  CHAUDHRY:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  the  names  of  those  cooperative
 societies,  citizen  councils  or  other
 such  socicties  to  which  the  Delhi  De-
 velopment  Authority  had  handed
 over  more  than  400  houses  in  Delhi
 to  allot  to  eligible  persons;

 (b)  the  names  of  the  office-bearers
 of  these  societies  or  councils;

 (c)  whether  certain  complaints
 have  been  received  in  regard  to  allot-
 ment  of  these  houses  by  these  socie-
 ties;  and

 (d)  if  so,  the  facts  thereof  and  the
 outcome  of  the  enquiry  conducted  in
 the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MIN-
 ISTRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  Delhi  Deve-
 lopment  Authority  has  not  handed
 over  more  than  00  flats  to  any  Co-
 operative  Society,  Citizens’  Council  or
 other  Societies  for  allotment  to  eligi-

 ble  persons.

 (b)  to  (d).  Do  not  arise.

 Public  Distribution  System  for  In-
 dustrial]  Areas  and  Towns

 8545.  SHRI  N.  SHIVAPPA:

 SHRI  9,  0.  DESAI:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  that  the  public  distribution
 system  should  be  confined  to  indus-
 trial  areas  and  towns;  and
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 (b)  if  so,  whether  other  areas
 would  be  looked  after  by  the  normal
 flow  of  trade?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE)
 (a)  and  (b)  With  the  improvement

 m  the  availability  of  foodgrains  in  the
 market  the  07906  from  the  public
 distribution  system  is  expected  to  be
 on  a  reduced  scale

 Shipping  Industry  facing  Crisis

 8546  SHRI  N  SHIVAPPA
 SHRI  RAGHUNANDAN  LAL

 BHATIA

 Will  the  Ministe);  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state

 (a)  whether  the  Shipping  Industry
 is  facing  ciisis  and

 (b)  uf  80  tcasons  therefor?

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE)  (a)  No,  57.

 (b)  Does  not  arise

 Wheat  Cultivation  dependent  upon
 availability  of  Chemical  Fertihser

 8547  SHRI  N  SHIVAPPA
 SHRI  P.  GANGADEB;

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state

 (a)  whether  production  potential  of
 the  wheat  cultivation  area  entirely
 depends  om  availability  of  chemical
 Fertilisers;  and

 (b)  ४  so,  facts  thereof?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE)
 (a)  Not  entirely  but  only  partly

 (b)  The  production  potential  of
 wheat  depends  upon  the  availability  of
 a  number  of  inputs  like,  (1)  good  seed
 (2)  availability  of  plant  nutnents,  of
 which  the  fertihsers  are  intended  to
 supplement  what  is  already  present  in
 the  soil  or  what  cannot  be  supplied
 thiough  organic  manure,  (3)  tigation
 wat:  (4)  management  skill  and  (5)
 the  absence  cf  diseases  and  climat:
 hazard,  hhke  hail-storm  or  very  not
 spclis  dutine  the  grain  fillang  stage  or
 scvere  frost  during  flowering  Anyone
 of  these  when  not  favourable  can
 prevent  the  vield  potential  of  wheat
 being  iwhieved  fully  Und  r  norma
 and  favourable  conditions  of  all  the
 other  factors  the  yield  potential  of
 whet  increases  with  the  avullab’h  y
 ot  chemical  fertrhsers  However  +
 shortfall  in  fertiliser  availabilty  can
 be  made  up  wittin  certam  hmits  bv

 a  mghe:  efficiency  of  fertiliser  manage-
 ment  bv  a  greater  mobilisation  of  or-
 ganic  manure  and  bv  taking  steps
 to  increase  soil  fertility  by  growing
 a  legume  crop  with  the  appropriate
 rhizobial  culture  prior  to  the  culti-
 vation  of  wheat  Irngation  also
 minimises  yield  reduction  arising  from
 madequacy  of  fertilizer

 Land  given  under  Lease  to  YWCA,
 Delhi

 8548  SHRI  PILOO  MODY  Will
 the  Minster  of  WORKS  AND
 HOUSING  be  pleased  to  state

 (a)  whether  the  land  given  under
 lease  to  the  Young  Women’s  Christian
 Association,  for  social  -welfare  pur-
 poses,  te,  building  a  hostel  for  work-
 ing  women  in  Delhi  (1921)  is  currently
 a  hot  bed  of  malpractice,  nepotism
 and  embezzlement;  and

 (b)  whether  there  is  an  unhygienic
 overcrowding  of  beds  for  purely
 ee

 ae
 un  and  new  entrants  are

 bing  m  to  pay  exothitant  rates?
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 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MIN-
 ISTRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  and  (b).
 The  land  was  leased  tor  Young  Wo-
 men’s  Christian  Association  Building
 and  Host2l.  This  Ministry  have  no
 information  on  the  alleyed  malprac-
 tices  etc.

 Major  HighWay  Routes  through
 Sidhi,  M.P.

 8549.  SHRI  RANABAHADUR
 SINGH.  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  what  are  the  major  highway
 :outes  that  are  proposed  for  the  Fifth
 Five  Year  Plan  that  chall  pass  through

 the  Sidhi  District  of  M.P.;  and

 (b)  what  will  be  the  number  of
 major  towns  that  they  shall  link?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  and  (b)-
 The  Government  of  India,  under  the
 Constitution,  are  primarily  responsible
 for  roads  declared  as  National  High-
 ways.  All  roads  other  than  National
 Highways  in  States  fall  within  the
 sphere  of  State  activities.  The  general
 question  of  providing  major  highway
 routes  passing  through  the  Sidhi  Dis-
 trict  of  Madhya  Pradesh  is,  therefore,
 the  concern  of  the  Government  of
 Madhya  Pradesh.

 As  regards  National  Highways,  the
 State  Government  have  proposed  the
 inclusion  of  road  passing  through
 major  towns  of  Gwalior-Jhansi-Chattar-
 put-Khajuraho-Panna-Satna-Rewa-Sidhi
 Baidhan-Pipri-Gaghwa-Ranchi  Road  in
 the  National  Highway  System  in  the
 5th  Plan.  This  has  been  noted  for
 consideration  along  with  similar  other
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 proposals  while  finalising  the  5th
 Plan  proposals  keeping  in  view  ithe
 available  resources,  inter  se  priority

 o{  individual  schemes  on  as  All-India
 basis  and  the  extent  to  which  each
 road  satisfies  the  criteria}  laid  down
 jo-  declaring  roads  as  National  High-
 ‘uvs  Since,  however,  the  &th  Five
 \ear  Plan  is  still  in  a  preparatory
 stige,  no  final  decisions  have  been
 tuken  in  the  matter.

 Foodgrains  for  Assam

 8550  SHRI  NIHAR  LASKAR:
 SHRI  TARUN  GOGOI;

 Wull  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  acute  shortage  of
 toodgrains  75  being  experienced  jin  the
 State  of  Assam,

 (b)  if  so,  the  reasuns  for  the  same;

 (c)  whether  Union  Government  has
 been  requested  to  supply  mor?  food-
 grains  to  the  State;  and

 (d)  if  so,  the  reaction  of  Union
 Government  and  how  much  _food-
 grains  were  supplied  to  the  State  from
 Ist  January  19742

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (d):  Assam  is  normally  surplus
 in  rice.  Owing  to  some  milling  diffi-
 culty  in  Assam,  2,000  tonnes  of  rice
 have  been  recently  allotted  to  the
 State  Government  from  the  Central
 Pool  on  their  request  on  replacement
 basis

 The  State  Government  have  been
 asking  for  increased  allotment  of
 wheat  from  the  Central  Pool.  The
 monthly  allotment  of  wheat  has  been
 stepped  up.  The  total  quantity  of
 wheat  supplied  to  Assam  during
 January—March,  974  was  25.3  thou-
 sand  tonnes.  The  allotment  for  April,
 3974  is  12,000  tonnes.  tony
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 Toxic  effect  of  affluent  from  Harihar
 Polyfibre  Plant  in  Karnataka  on.  Agri-

 culture  ang  Vegetation

 8551.  SHRI  8.  V.  NAIK:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  the  affluent  from  Hari-
 har  Polyfibre  in  Karnataka  State  has
 been  tested  for  its  toxic  effect;

 (b)  whether  it  hag  been  found  to  be
 harmless  tc  agriculture  and  vegeta-
 tion;  and

 (ce)  if  so,  why  it  is  not  used  for  irri-
 gation  purposes?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (०),  The  information  is  being
 collected  from  the  concerned  State
 Government  and  the  same,  when
 received,  will  be  placed  on  the  Table
 of  the  Sabha.

 Cracks  in  Gol  Gumbaj,  Bijapur

 8952.  SHRI  8.  V.  NAIK:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  ‘state:

 “a)  whether  the  high  dome  of  Gol
 Gumbaj  in  Bijapur  in  Karnataka  State
 has  developed  cracks;  and

 (b)  if  so,  what  steps  are  being  taken
 to  preserve  this  archaeological  monu-
 ment  intact?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF,  S.  NURUL  HASAN):  (a)  and
 ib).  Yes,  Sir.  A  few  cracks  were
 observed  to  have  appeared  in  the
 plaster  covering  the  extrados  of  the
 dome.  These  were  treated  and  sealed
 liquid  cement  grout.  However,  the
 dome  is  beijtg  examined  thoroughly
 with  a  view  to  finding  out  the
 measures  that  may  be  necessary  for  the
 preservation  of  the  monument.
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 Project  Report  for  Development  of
 Karwar  (Binaga)

 8553.  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  wheter  G.  vernment.  of
 Mysore  (K:irnataka)  has  submitted  a
 Rs.  Five  crore  project  report  for  deve-
 lopment  of  Karwar  (Binaga)  into  an
 intermediate  port;  and

 (0)  if  so,  the  stage  at  which  the
 proposal  rests  with  the  Centre?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  Yes,  Sir.

 (b)  The  proposal  is  under  conside-
 ration  in  Consultation  with  the
 Planning  Commission.

 Deiay  in  Rabi  Wheat  Harvest  by
 Punjab  Farmers  to  Press  for

 Remunerative  Prices

 8554.  SHRI  PRABODH  CHANDRA:
 SHRI  YAMUNA  PRASAD

 MANDAL:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  move  of  Pun-
 jab  farmers  to  delay  the  rabi  wheat
 harvest  for  sometime  to  press  for
 remunerative  wheat  prices;  and

 (b)  if  go,  the  reaction  pf  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  The  State  Government
 are  not  aware  of  any  such  move  on
 the  part  of  the  farmers.
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 Short  duration  and  Dwarf  varieties  of
 Coconut  Plantations  in  Kerala

 8555,  SHR:  K.  RAMKRISHNA  REDDY:
 Will  the  Mimster  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  short  duration  and
 dwarf  varieties  of  coconut  plantations
 are  evolved  in  Kerala;

 (b)  if  so,  whether  Government  in-
 tends  to  raise  a  nursery  or  subsidise
 private  nurseries  in  Kerala  for  its
 mass  plantations;  and

 (c)  whether  it  has  brought  to  the
 notice  of  the  Andhra  Pradesh  Govern-
 ment  for  popularising  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes,  Sir.

 (b)  The  hybrid  coconuts,  which  are
 early  and  profuse  bearers,  are  being
 muitiplied-in  cultivators’  gardens  under
 a  Centrally  Sponsored  Scheme.  For
 this  work  a  premium  of  5  per  cent
 is  allowed  to  the  cultivators  while
 collecting  the  seednuts  in  addition  to
 the  cost  of  the  nuts  at  the  prevailing
 market  price.  A  premium  of  Rs.  ‘Bl
 per  palm  is  also  given  to  the  culti-
 vators  for  the  collection  of  pollen  from
 the  dwarf  palm.

 It  is  also  proposed  to  organise  this
 work  at  the  Central  State  Farm,
 Aralam.

 (e)  These  varieties  of  coconut  are
 already  in  the  knowledge  of  all,  the
 coconut  growing  States,  including
 Andhra  Pradesh.

 Taking  over  of  All  Shipping
 Companies  by  8.C.I.

 8556.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 +
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 (a)  whether  the  India  Steam  Ship
 Co.  has  beem  granted  permission  to
 purchase  mre  ships  this  year;

 (0)  माँ  so,  what  prevents  this  Minis-
 try  to  take  over  all  shipping  companies
 under  Shipping  Corporation  of  India;
 and

 (c)  the  loss  and  profit  of  India
 steamships  and  Shipping  Corporation
 in  1972-73?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  Yes,  Sir.
 India  Steamship  Ltd.  were  permitted
 on  9-1-1974  to  acquire  three  second-
 hand  vessels  of  a  total  of  35,163  GRT

 at  a  cost  of  US  $  26  million.

 (b)  No  decision  to  nationalise  Indian
 Shipping  has  been  taken.  -

 (c)  The  profit  (before  Tax  and  De-
 preciation)  made  by  these  two  shipping
 companies  during  ‘1972-73  was  as
 under:

 S.C  I.—Rs.  1,791.36,  lakhs.  ।

 Indian  Steamships—Rs.  233  89  lakhs.

 Sale  of  condemned  seeds  of  National
 Seeds  Corporation

 8557.  SHRI  SAT  PAT  KAPUR:  Will
 the  Minister  of  AGRICULTURE  be

 pleased  to  state:

 (a)  whether  the  National  Seeds
 Corporation  disposed  of  condemnea
 seeds  during  970—973;

 (b)  if  so.  tiie  quantity  thus  disposed
 of  and  the  cust  of  the  same;  and

 (c)  whether  in  the  retail  sale  of
 these  condemned  seeds  huge  profits
 were  made  at  the  cost  of  the  ¢onsu-
 mers?



 243  Written  Answers

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE).
 (a)  and  (b).  The  National  Seeds
 Corporation  condemened  2,808  tonnes
 of  seeds  valued  at  Rs.  05.49  lakhs  in
 the  period  1969-70  to  1972-73,  The
 Corporation  realised  Rs  36.50  Jakhs  by
 disposal  of  the  condemned  seeds,  re-
 jected  seeds  and  sweepings,  during  the
 period  1969-70  to  ‘1972-73,

 (c)  The  Government  have  no  infor-
 mation  of  this  point.

 Diversification  of  activities  of  State
 Farms  Corporation

 8558.  SHRI  SAT  PAL  KAPUR:  Will
 the  Mineter  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  it  has  been  decided  to
 diversify  the  activities  of  the  State
 Farms  Corporation  to  cover  food
 processing,  and

 (b)  if  so,  the  propocals  at  hand  in
 this  regard?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  Memorandum  and  Articles

 of  Association  of  the  State  Farms
 Corporation  of  India  provide  that  006
 of  the  objectives  of  the  Corporation
 38  to  carry  on  all  or  any  of  the  busi-
 ness  of  the  farmers,  producers,  pro-
 cessors  etc.  of  agricultural  produce  of
 all  kinds  mecluding  dairy,  poultry,
 garden  and  horticulture  produce.

 (b)  The  Corporation  has  already  eet
 up  a  medium  sized  canning  Plant  at
 the  Central  State  Farm,  Mizoram
 The  Corporation  also  proposes  to
 get  up  additional  agro-based  indus-

 tries  at  some  of  its  other  farms  in  the
 Fifth  Five  Year  Plan,  for  which  a

 provision  of  Rs  20  lakhs  has  been
 proposed  Although  some  exploratory
 efforts  have  been  made,  no  detailed
 feasibility  report  has  ben  prepared  for
 the  setting  up  of  these  processing
 units,  The  Corporation  is  yet  to  take
 decision  on  the  location  of  the  units
 and  whem  such  units  shall  be  set  up.
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 Procurement  of  Foodgrains  by
 Government

 8559  PROF,  MADHU  DANDAVATE:
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state

 (a)  what  is  the  quantum  of  food-
 grains  expected  by  the  Government
 from,  the  wholesale  traders  after  the
 mtroduction  of  the  new  procurement
 and  price  policy  for  foodgzains,  and

 ib)  what  steps  aie  devised  to  ensure
 that  the  expected  quantum  of  food-
 grains  is  procured  by  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b)  it  is  not  possible  at  this
 stage  to  make  any  precise  estimate  of
 the  quantities  of  wheat  that  may  be
 procured  under  the  new  policy.  Levy
 Orders  have  been  issued  and  other  ad-
 ministrative  arrangements  finalised  by
 the  surplus  States  of  Punjab,  Haryana,
 Uttar  Pradesh,  Madhya  Pradesh  and
 Rajasthan  for  the  realization  of  50  per
 cent  levy  from  what  dealers  and  co-
 operative  societies  obtaining  licences
 as  dealers.

 Implementation  of  modified  Grades
 for  University  and  College  Teachers

 8560  PROF.  MADHU  DANDAVATE:
 will  the  Minster  of  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE

 be  pleased  to  state:

 (a)  whether  any  time  Irmit  has
 been  prescrihed  for  the  umplementa-
 tion  of  the  modified  grades  for  the
 University  and  College  teachers;  and

 (b)  if  so,  what  is  the  response  of
 the  authorities  of  Universities  and
 constituent  Colleges?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S  NARUL  HASAN):  (a)  and
 (by.  The  Government  of  India  have
 recently  approved  the  revision,
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 scales  of  pay  for  University  and  Col-
 lege  teachers  with  effect  from  1-1-1973.
 The  detail.  of  implementation  of  the
 scheme  are  being  worked  out  in  con-
 sultation  with  the  University  Grants
 Commission  and  these  are  expected  to
 be  circulated  to  all  the  State  Govern-
 ments  to  implement  the  scheme  and
 claim  assistance  from  the  Central
 Government.

 formation  oy  Cooperatives  by  Farmers
 of  Punjab  and  Haryana  for  Sale  of

 Wheat

 856l  PROF.  MADHU  DANDAVATE:
 SHRI  MOHINDER  SINGH

 GILL:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state,

 (a)  whether  the  rich  farmers  in
 Punjab  and  Haryana  are  planning  to
 form  cooperatives  to  sell  their  wheat
 in  deficit  States  at  prices  higher  than
 those  they  are  likely  to  get  from  local
 mandis;  and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  No  specific  reports  have
 come  to  the  notice  of  the  Government.
 However,  such  Co-operative  Societies
 as  Wish  to  operate  as  dealers  in  wheat
 will  have  to  obtain  dealers’  licences
 and  deliver  50  per  cent  levy.  After
 the  levy  obligation  has  ben  discharged,
 like  other  licensed  dealers,  they  will
 be  permitted  to  sell  the  levy-free
 wheat  within  the  State  or  outside  the
 State  on  the  basis  of  a  permit.

 Negotiated  Price  to  Sugar  Industry  for
 Precurement  of  Sugar  for  Export

 8562.  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state;

 (a)  whether  a  suggestion  to  offer  a
 negotiated  price  to  the  sugar  industry
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 fo;  the  quantum  of  sugar  it  wants  to
 procure  for  export  outside  the  prefer-
 ential  quota  is  being  considered  by
 Government;  and

 (b)  uf  so,  whether  in  the  event  of
 negotiated  price  being  worked  out,  the
 prorcdure  of  floating  tenders  will  be
 kept  in  akeyance  at  least  for  this  year”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  and  (b).
 For  the  present  sugar  required  for
 export  is  being  obtained  from  the  levy
 quota  at  the  notified  prices.  It  is
 transported  and  delivered  by  the  mills
 at  the  ports  for  loading  into  ships  on
 payment  of  agreed  charges.  If  and
 when  it  becomes  necessary  to  utilize
 free  sale  sugar  for  exports,  the
 purchase  price  therefore  will  be
 negotiated  and  settled.

 Sugarcane  Development  Pian

 8563.  SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  YAMUNA  PRASAD
 MANDAL:

 Will  the  Minister  of
 TURE  be  pleased  to  state:

 AGRICUL-

 (a)  whether  Government  have
 chalked  out  any  sugarcane  develop-
 ment  plan  for  enhancing  sugarcane
 production:  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 fa)  Yes,  Sir.

 (b)  The  programme  _—  envisaged
 coverage  of  a  compact  block  of  2000
 hectare  around  each  sugar  factory  in
 Sub-Tropical  belt  and  000  hectare  in
 Tropical  belt  where  emphasis  will  be
 laid  on  (i)  Quality  seed  production

 and  distribution  fbr  eommercial  culti-
 vation;  (i)  deménstrations  on  plant
 and  ratoon  eae;  (iii)  adoption  of
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 plant  protection  measures;  (iv)  train-
 ing  of  cane  development  workerg  at
 State  level  and  (v)  construction  of  link
 roads  in  sugar  factory  areas.

 Collapse  of  Safdarjurg  Fly  Over

 8564  SHRI  M  RAM  GOPAL  RED-
 DY,  Wull  the  Mimister  of  WORKS  AND
 HOUSING  to  pleased  to  state:

 (a)  whether  the  Enquiry  Commis-
 sion  has  blamed  NBCC  for  the  collapse
 of  Safdarjung  fly  Over  columns  in
 Delhi,

 (h)  if  so,  the  action  taken  against
 the  Corporation;  and

 (c)  the  names  of  the  persons  res-
 ponsible  for  the  negligence?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MINI-
 STRY  OF  WORKS  AND  HOUSING
 (SHRI  ०5  MEHTA)  (a)  to  (०)  The

 Report  is  under  examination  of  the
 Government

 Tribal  Development  Agencies  and
 Allocation  therefor

 8565  SHR"  GIRIDHAR  GOMANGO
 Wrl  tne  Minister  of  AGRICULTURE
 be  pleased  to  state

 (a)  the  total  number  of  Tribal
 Development  Agencies  staited  -so  far
 m  the  country,

 (b)  the  allocation  of  money  to  each
 project  and  the  number  of  tribal  blocks
 covered  in  each  pfoject  and  the  pro-
 gress  made  so  far;  and

 (c)  the  total  number  of  beneficiaries
 in  each  project?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  ह:  MAURYA):  (a)  The  total
 number  of  Tribal  Development  Agen-
 cies  taken  up  so  far  js  8.
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 (b)  and  (c).  The  statement-—one
 showing  allocation  of  money,  number
 ot  blocks  covered  and  total  number
 of  beneficiaries  in  respect  of  each
 Project  and  the  other  showing  prog-
 ress  made  by  each  Project,  are  laid
 on  the  Table  of  the  House  [Placed  in
 Library  See  No,  LT—6857/74)  1

 Development  of  Higher  Education  in
 Educationally  backward  districts  of

 Orissa

 8560  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 ne  pleased  to  state.

 (a)  the  policy  and  provisions  adopt
 ed  by  the  UGC,  for  the  development
 of  higher  education,  particularly  for
 educationally  backward  districts  of
 Orissa;

 (9)  the  allocation  :ecommended  by
 the  UGC  fo,  the  Berhampur,  Sam-
 balpur  and  Utkal  Universities  in
 Fouith  Plan  and  for  Fifth  Plan;  and

 (c)  the  allocation  made  in  the
 Fourth  Plan  and  Fifth  Plan  by  the
 Ministry?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  s.  NURUL  HASAN):  (a)  to
 ‘ci  Guidelines  for  preparation  of  pro-
 vosals  for  the  Fifth  Five  Year  Plan,
 cuculated  by  the  University  Grants
 Commission  to  the  Universities,  snter-
 ata  provide  that  efforts  should  be
 made  towards  removal  of  regional  im-
 Yalances,  creating  opportunities  for
 higher  education  for  under-privileged
 <ections  of  society  and  also  under-
 developed  areas  in  each  region  These
 could  be  in  the  form  of  special  sup-
 plementary  programmes/courses  to
 help  students  from  Scheduled  Castes/
 Tribes  and  other  under-privileged

 communities,  so  that  they  may  be  en-
 abled  to  avércome  their  initial  handi-
 caps  The  Universities  may  give  spe-
 cial  attention  to  the  structure  and
 contents  of  courses  of  colleges  located
 in  rural
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 The  following  allocations  were-  made
 by  the  Commission  for  the  Fourth
 Five  Year  Plan  to  Universities  in
 Orissa:-

 Berhampur  Rs.  58  lakhs
 Sambalpur  Rs.  57  lakhs
 Utkal  Rs,  62  lakhs

 In  addition  08  proposals  of  64  colleges
 in  Orissa  were  accepted  during  Fourth
 Plan  and  total  assistance  given  as
 Commission  share  was  Rs.  45.3]  lakhs;
 the  total  approved  share  being  Rg.  .34
 crores.  Another  Rs.  22,92  lakhs  were
 also  sanctioned  to  72  colleges  under
 other  schemes  like  basic  grants  for
 books  and  equipment  and  teachers’
 flats,

 During  the  Fifth  Five  Year  Plan
 period,  Utkal  University  has  been
 requested  by  the  Commission  to  send
 proposals  upto  Rs.  4.5  crores  and
 Berhampur  and  Sambalpur  Universi-
 ties  upto  Rs.  crore  each,  the  proposals
 being  arranged  in  three  priorities  as
 indicated  in  the  guidelines.

 The  Ministry  of  Education  and  So-
 cial  Welfare  have  no  scheme  for  this
 purpose  as  all  funds  for  development
 of  bigher  education  are  channellised
 through  the  University  Grants  Com-
 mission.

 Allocation  tp  Tribal  Development
 Agency  for  road  development

 8567.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  the  money  allocated  to  the
 T.D  A.  Gunupur-Parlakhemundi  under
 the  road  development;

 (b)  the  criteria  and  policy  adopted
 for  the  road  development  in  the
 T.D.As;  and

 (c)  whether  there  is  any  proposal
 to  eanction  special  money  to  these
 T.D.As.  under  the  head  of  road  deve-
 lopment  in  Fifth  Plan?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8,  P.  MAURYA):  (a)  Money
 allocated  to  the  T.D.A.  Gunupur  (Ko-
 १89५0)  and  Parlakhemundi  (Ganjam)
 for  .0oad  development  during  the
 Project  period  is  indicated  below:—

 Link  Arterial
 Roads}  Roads

 Rs  in  lakhs
 i.  T.D.A.-Gunupur  20  50

 (Koraput)
 a  T.D.A.-Parlakhe-

 mundi  (Ganjam)  25  50

 (b)  The  policy  adopted  for  road
 development  in  the  T.D.As.  is  that
 (i)  the  link  roads  should  be  of
 category  of  rural  pucca  roads  linking
 markets,  mandis,  godowns  etc.  and  also
 villages  with  the  district  highways,
 village  basti  roads  etc,  and  (ii)  the
 arterial  roads  should  be  all-weatHer
 pucca  metalled  roads  of  the  standard
 of  ‘Major  District  Road’  failing  which
 of  ‘Other  District  Road’  category,  and
 should  be  complete  from  point  to  point
 including  causeways,  bridges,  culverts
 ete  and  connect  the  Project  area  with
 the  State  and  national  highways,  rail-
 heads  etc.  in  order  to  open  up  the  area.

 (९)  No,  Sir  There  is  no  proposal
 to  sanction  any  other  special  money  to
 the  TD  As  for  road  development  in
 Fifth  Plan.

 Road  Development  in  Tribal  areas  of
 Orissa  during  Fifth  Year  Plan

 6568.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  what  measures  or  special  sch-
 emes  are  being  taken  up  by  the
 Ministry  in  Fifth  Five  Year  Plan  in
 road  development  in  the  tribal  areas
 of  the  country  with  special  reference
 to  Orissa;  and
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 (b)  what  are  the  allocations  for
 tribal  areas  out  of  the  total  outlay
 proposed  for  road  development  di)
 the  Central  Sector;  and  (ii)  the  State
 Sector?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KU-
 MAR  MUKHEJEE):  (a)  and  (b).  The
 Government  of  India  are  primarily
 responsible  for  the  development  and
 maintenance  of  National  Highways
 only.  Roads  other  than  National
 Highways  in  States  are  the  concern  of
 the  respective  State  Governments

 National  Highways  are  planned  as
 drunk  roads  linking  the  various  parts
 of  the  country  as  a  whole  and  not  for
 any  particular  area  or  region  as  such.
 Some  of  these  highways  pass  through
 areas  with  tmbal  concentration.  In
 Orissa,  a  length  of  56  Kms.  of  Na-
 tional  Highways  pass  through  tribal
 areas  against  a  total  National  High-
 ways  length  of  649  Kms.  in  the  State.
 The  Jength  of  National  Highways  in
 tribal  areas  of  Orissa  is  thus  3l  per
 cent  in  the  total  length  whereas  the
 population  of  scheduled  tribes  is  23  per
 cent.  In  addition,  some  loan  assistance
 is  also  given  for  selected  State  Roads
 of  Inter-State  or  Economic  Importance
 and  due  consideration  is  given  for
 roads  in  tribal  areas  under  this  scheme
 also  in  case  States  come  up  with  any
 such  demand

 As  the  proposals  for  the  Fifth  Five
 Year  Plan  are  still  in  a  preliminary
 stage,  it  is  not  possible  to  give  an  idea
 at  this  stage  about  the  extent  to  which
 the  requirements  of  tribal  areas  will
 be  covered  by  the  Central  Sector
 Road  Schemes.

 The  Ministry  is  not  concerned  with
 the  State  Sector.  However,  the  re-
 quirements  for  tribal  areas  in  the
 main  would  be  covered  by  the  Rural
 Roads  under  the  Minimum  Needs
 Programme  proposed  in  the  State
 Sector.  According  to  the  information
 available  in  the  Ministry,  a  tentative
 outlay  of  Rs  35.00  crores  has  been
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 suggested  for  this  purpose  in  the  Fifth
 Five  Year  Plan  for  Orissa  State  which
 includes  Rs.  500  crores  for  covering
 requirements  of  tribal  areas,

 Cattle  breeding  farm  in  Karnataka

 8569  SHRI  JYOTIRMOY  SBOSU:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  a  list  of  Government  run  cattle
 bieeding  farm  in  the  State  of
 Karnataka;

 (b)  the  number  and  value  of  cattle
 (i)  indegenously  produced  and  (ii)
 imported  from  abroad  for  each  of
 these  farms  year-wise  during  the
 last  three  years  and  how  many  sheep
 and  cattle  of  each  farm  have  died
 during  this  period;

 these (c)  factors  responsible  for
 deaths;  and

 (d)  extent  of  losses  to  the  state  ex-
 chequer  as  a  result  of  these  deaths?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  Govern-
 ment  of  India  have  one  Central  Cattle
 Breeding  Farm  at  MHessargatha  in
 Karnataka.

 (9)  to  (a).  Information  is  being
 collected  and  the  same  will  be  laid  on
 the  Table  of  the  Lok  Sabha  as  soon
 as  if  becomes  available.

 Representation  regarding  Animal
 Husbandry  Dep=rtment

 8570  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whethe;  some  persons  residing
 in  Chandni  Chowk,  Delhi  have  re-
 cently  brought  to  the  notice  of  the
 Prime  Minister  a  number  of  cases  in-
 volving  waste  of  public  money  in  the
 Animal  Husbandry  Department  of  is



 753  Written  Answers  VAISAKHA  9,  896  (SAKA)

 Ministry  in  the  name  of  Cattle  and
 Sheep  Development  schemes;  and

 (b)  if  so,  action  taken  on  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B  P.  MAURYA):  (a)  and  (b).
 An  unsigned  representation  from  5
 resident.  of  Chandni  Chowk  (comple-
 te  address  not  given)  addres-ed  to  the
 Prime  Muuster  was  received  in  the
 Department  of  Agriculture,  The  re-
 presentatiun  made  certain  allegations
 regarding  working  of  the  Animal
 Husbandry  Division  of  the  Department
 The  matter  ३38  being  looked  into.

 Corruption  in  University  Grants
 Commission

 $#7  SHRI  JYOTIRMOY  BOSU:
 Wil  the  Munster  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 {a)  whether  any  cases  of  corruption
 in  the  University  Grants  Commission
 in  connection  with  the  construction,
 renovation  and  maintenance  of  college
 buildings  in  various  States  have  been
 reported  to  his  Ministry  in  recent
 period,  and

 (b)  #  so,  the  nature  of  case  so
 reported  and  action  taken  on  them?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  The
 Government  is  not  aware  of  any  case
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 o*  cvliluption  in  the  University  Grants
 Cummission  in  connection  with  con-
 struction,  renovation  and  maintenance
 of  co  lege  buildings  in  various  States.

 (0)  Does  not  arise.

 Staff  in  National  Archives  of  India

 8572  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minster  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 be  pleased  to  state;

 (a)  total  staff  of  each  category,  offt-
 cers  a,  well  us  others  separately,  in
 tue  Notional  Ar  uves  of  India  as  in
 1960,  965  and  1973;

 (hb)  names  of  new  Departments  or
 Divisions  opened  during  the  last  three
 years;  how  the  recruitments  in  these
 new  departments  or  Divisions  have
 heen  made;

 (c)  general  methods  of  i.ecruitment
 and  promotion  in  the  National
 Archives;

 (d)  whether  this  method  has  been
 stiutly  adhered  to  in  the  past;  and

 (e)  whether  Government  consider  it
 desirable  to  amend  the  rules  and
 regulations  guiding  the  recruitment
 and  promotion  in  this  institution;  if
 not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  IN  THE  DEPART-
 MENT  OF  CULTURE  (SHRI  D.  P.
 YADAV):  (a)  The  sanctioned  cadre
 categorywise  was  as  follows:—

 ClassI  Class3I  Class  III  Class  IV

 7960  -  8  48  १89  582

 7665  8  st  790  कड

 3993  -  e  ।  12  38  273  764
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 (b)  During  the  last  three  years,
 schemes  regarding  Publication  of  Re-
 cords  on  Partition  and  Independence
 (Towards  Freedom),  introduction  of
 short-term  training  courses  in  Record
 Management  and  Repair  of  Records,
 clearing  of  arrears  to  the  library,  pre-
 paration  of  Archival  Manual  and  re-
 ference  media  for  Inayat  Jung  collec-
 tion  have  been  taken  up.  Work  in
 connection  with  Record  Management,
 National  Register  of  Records  and
 Preparation  of  Check  Lists,  with  more
 staff,  have  been  expedited.  Repair  and
 Reprographic  services  and  the  Ad-
 ministrative  “Division  have  been
 strengthened.  The  posts  have  been
 filled  according  to  the  Recruitment
 Rules  in  force.

 (c)  As  is  the  case  in  other  Govern-
 ment  Departments/Offices,  the  general
 method  of  recruitment  to  posts  in  the
 National  archives  of  India  is  as
 follows:

 (i)  direct  recruitment.

 (a)  partly  by  direct  recruitment
 and  partly  by  promotion.

 (i)  by  promotion  (on  the  basis  of
 selection  as  well  as  on  the  basis  of
 seniority-cum-fitness)

 (a)  Yes,  Sir.

 (e)  The  question  of  reviewing  the
 staffing  pattern  and  the  recruitment
 rules  is  under  consideration  by  the
 Government  of  India.

 New  Shipyards  in  the  Country

 8573.  SHRI  DEBENDRA  NATH
 MAHATA:  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be
 pleased  to  state:

 (a)  whether  any  provision  has  been
 made  for  the  establishment  of  new
 ‘shipyards  in  the  country;  and

 (b)  #  so,  the  provision  made?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  and
 (b).  A  provision  of  Rs.  50.00  crores

 has  been  made  in  the  draft  Fifth  Five
 Year  Plan  for  setting  up  of  two  new
 shipyards  in  the  country.

 Demand,  production  and  Import  of
 Milk  Powder

 8574  SHRI  D  P  JADEJA:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  the  total  demand  of  milk  pow-
 der  in  the  country;

 (b)  the  quality  of  milk  powder  pro-
 duced  during  the  last  three  years,
 year-wise;  and

 (c)  the  quality  imported  during  the
 said  period?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  The  cur-
 rent  requirement  for  milk  powder  in
 view  of  shortage  of  milk  in  the  country
 has  been  estimated  at  40,000  tonnes.

 (b)  The  quality  of  whole  and  Skim
 Milk  Powder  produced  during  the  last
 three  years  in  the  country  confirmed
 to  the  standard  laid  down  in  the  rules
 framed  under  the  prevention  of  Food
 Adulteration  Act,  1954.

 (c)  The  quality  of  imported  Skim
 Milk  Powder  during  the  last  three
 years  confirmed  to  the  I.S.J.  standard.

 Research  Centre  for  improving  pro-
 duction  of  Groundnut

 8575.  SHRI  D.  P.  JADEJA:
 SHRI  VEKARIA:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  there  is  no  Research
 Centre  for  improving  and  increasing
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 the  production  of  groundnut  in  the
 country;

 (b)  if  so,  whether  Government  are
 considering  to  set  up  such  Centres;  and

 (c)  77  so,  the  sites  selected?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  No,  Sir.

 (9)  An  All  India  Coo:dinated  Re-
 search  Project  for  the  Improvement
 of  Oilseeds  has  béén  implemented
 from  ‘1967.  It  is  being  continued
 during  the  Fifth  Five  Year  Plan.  It
 had  39  Centres  and  30  sub-centres,
 distributed  all  over  the  country,  of
 which  22  Centres/sub-centreg  are  con-
 cerned  with  research  on  groundnut.
 The  total  amount  invested  on  oilseeds
 research  during  the  Fourth  Five  Year
 Plan  was  of  the  order  of  Rs.  65  Jakhs.
 During  the  Fifth  Five  Year  Plan,  this
 Project  is  being  continued  with  addi-
 tional  strengthening.  Since  the
 country’s  edible  oil  economy  is  mostly
 groundnut  based,  the  major  emphasis
 under  oilseeds  research  is  on  ground-
 nut.

 The  main  features  of  the  Co-ordina-
 ted  Project  are  to  improve  the  produc-
 tivity  of  the  groundnut  crop  through
 varietal  upgrading,  improved  corp
 management  practices,  including  plant
 protection  schedules,  stabilising  the
 yields  of  crop  against  adverse  climatic
 vagaries  etc.

 (c)  The  different  research  Centres
 working  on  Groundnut  are:

 .  Rajendranagar,
 2.  Karim  Nagar.
 a.  Junagarh.
 ry  Jalgaon,
 5.  Dharwar.
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 9.  Kadari.
 0  Khargaon,
 i  Raichur.
 12,  Coimbatore.
 13.  Pollachi.
 i4,  Mainpuri.
 13.  Breeding  Unit  (RRS,  Hyderabad).
 i6  Physielogy  Unit  (Coimbatore).
 l7.  Microbiology  Unit  (IARI,  New

 Dethi).
 18.  Aflotoxin  Unit  (RRS,  Hyderabad).
 1.  Aflotoxin  Unit  (Indian  Institute

 of  Nutrition,  Hyderabad)
 20.  White-grub  Unit  (IARI,  New

 Delhi).
 2l.  Virus  Unit  (Coimbatore).
 22.  Bio-genesis  of  Oil  (Dharwar).

 Farmers  urged  by  Farmers  Federation
 of  Indig  to  resist  wheat  procurement

 8576.  SHRI  D.  P.  JADEJA:

 SHR,  M.  M.  JOSEPH:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  Farmers  Federa-
 tion  of  India  has  urged  the  farming
 community  to  resist  wheat  procure-
 ment;

 (b)  if  so,  what  are  their  conditions;
 and

 (c)  the  action  taken  by  the  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (ce).  Government  have  seen

 some  Press  reports  according  to  which
 the  Farmer  Federation  of  India  has
 called  upon  wheat  growers  to  resist
 procurement  of  wheat.  They  have
 demanded  that  the  procurement  price
 of  wheat  he  *

 according  to  the
 principle  of  parity  which  sought  to
 maintain  a  balance  bétween  the  prite
 received  and  the  prises  paid  by  farm-
 ers  with  reference  to  an  agreed  ह...
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 year  Government  has  since  announ-
 eed  its  procurement  and  price  policy  of
 wheat  for  Rabi  1974-75,  taking  all
 factors  into  account,

 Demand  of  fertiliser  from  Dadra  and
 Nagar  Haveli

 8577  SHRI  9  P.  JADEJA:
 SHRI  R  R.  PATEL;

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  the  demand  of  fertuhzer  from
 Dadra  and  Nagar  Haveli  for  the  year
 ‘1973-74,  and

 (b)  the  quantity,
 this  requnement?

 supphed  against

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDE):
 ६३)  and  9)  Dadra  and  Nagar  Haveh
 Admin  stration  communicated  their
 requirements  of  fertilserg  for  ‘1973-74
 {April  |973—March  1974),  आए  terms  of
 nutrients  as  l2  tonnes  of  N  and
 26  tonnes  of  P205  Supply  of  200
 tonnes  of  N  and  33  tonnes  of  P205  was
 made  duiing  the  period.

 दिल्‍ली  विकास  प्राधिकरण  की  भूमि  पर
 ज  रन  कब्जा

 8578.  श्री  लालजी  भाई  :  +  1  निर्माण
 कौर  सायास  पत्नी  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्या  कई  राजनीतिक  कार्यकर्त्ता भो
 ने  दिलो  बीकाम  प्राधिकरण  की  भूमि  पर

 जबरन  कब्जा  किया  हुआ  है  ,  और

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  तथ्य  क्या
 $7

 संसदीय  कार्य  चिनाय  तथा  निर्माण

 सौर  आवास  शंग्रासय  में  राज्य  मंत्री

 (भी  1... &  मेहता  )  :  (कक)
 और  ख)  दिल्ली  विकास  प्राधिकरण  की
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 कुछ  भूमि  दखल  पश्रनधिकृत  है।  भनधिक्ृत

 दखलकारो  के  राजनीतिक  सम्बन्धों  के  बारे

 में  कोई  सर्वेक्षण  नहीं  किया  गया  है  ।

 राजस्थान  के  सीमान्त  क्षेत्रों  में  सड़कों  शौर

 पूलों  का  निर्माण

 8579.  भी  लालजी  भाई:  क्‍या  नौवहन
 कौर  परिवहन  मारी  यह  बताने  की  कृपा  करेंगे

 फि

 (क)  राजस्थान  के  किन  किन  स्थानों  पर

 विशेषरूप  से  सिन  फन  सीमान्त  नगरों  एवं

 गांवों  के  केन्द्रीय  सहायता  के  साथ  साफे  और

 पला  का  निर्माण  करत  या विचार  है,  और

 (खो  थ  हा  ता  बो जजा  ह  ब्यौरा

 क्‍या  है?

 नौवहन  और  परिवहन  मंत्रालय  में  उपमंत्री

 (शी  प्रणव  कुमार  मरीजों):  (क)  कौर  (ख)

 समस्या  मानवीय  सदस्य  वा  झाणय  प्रीत  रौ-

 ज्यीय  एवं  श्रमिक  महत्व  की  राज्य  सड़कों

 के  कार्यक्रम  के  भ्र धीन  केन्द्रीय  सहायता  से

 निर्माण  किये  जाने  वाले  राजस्थान  के  सामान्य

 नगरों  तथा  ग्रामों  में  प्रस्तावित  सडक  और

 पुल  कार्यों  में  है।  कोई  भो  सडक  एवं  पुल

 कार्य,  जो  अंतरराज्यीय  एवं  आशिक  महत्व

 की  सड़क  कार्य  क्रम  का  भाग  है,  राजस्थान  के

 सीमान्त  नगरों  और  ग्रामों  मे  नहीं  पड़ता

 परन्तु  राजस्थान  के  सीमान्त  नगरों  कौर  प्राणों

 में.  कुछ  सड़क  और  पुल  कार्यों  का  विशेष

 कार्यक्रम  के  अन्तर्गत  केरलीय  सहायता  से

 निर्माण  किया  जा  रहा  है  इस  कार्यो

 का  ब्यौरा  देना  जन  हित  में  नहीं  होगी  ।
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 दिल्‍ली  परिवहन  निगम  द्वारा  प्यारे

 अधिकाश  बागों  पर  बस  स्टारों पर  सेटों  की

 व्यवस्था

 8580.  भी  लालजी  भाई  :  क्या  नौवहन

 दौर  परिवहन  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क  )  क्‍या  दिल्‍ली  परिवहन  निगम  के

 अन्तर्गत  भ्र धि कतर  बस  मार्गों  पर  बने  बस

 स्टारों  पर  कोई  शैड  की  व्यवस्था  नहीं  है  जिसके

 कारण  बसों  का  इंतजार  करने  वाले  सकड़ों

 यात्रियों  को  धूप,  गर्मी,  सर्दी  भोर  बरसात

 के  कारण  बहुत  परेशानी  उठानी  पड़ती  है;

 शौर

 (ख  )  यदि  हां,  तो  क्या  सरकार  का  इस

 समस्या  को  सुलझाने  का  बिचार  है  ?

 नौबहुन  झोर  परिवहन  मंत्रालय  में

 उपमंत्री  (भी  प्रणय  कुमार  मुखर्जी):  (क)

 और  (ख).  कल्लो  परिवहन  निगम  ने  दिल्ली

 के  संघ  राज्य  क्षेत्र  में  विभिन्न  मुख्य  मुख्य  बस

 स्टारों  पर  कब  तक  573  बस  क्यू  शेयरों  की

 व्यवस्था  की  है  ।  यात्रियों  की  भांग  के

 आधार  पर  लगभग  30  से  35  तक  प्रति  वर्ष

 बस क्यू  शेयरों  की  व्यवस्था  की  जाती  है  1

 एक  क्रम  बद्ध  कार्यक्रम  के  भ्र धीन  सभी  मुख्य

 बस  स्टारों  पर  बस  क्यू  शेयरों  की  व्यवस्था

 करने  के  लिए  कदम  उठाये  जा  रहे  हैं

 नई  दिल्‍ली  नगर  पालिका  ने  अपने  क्षेत्रों

 में  शायरों  की  व्यवस्था  करने  की  जिम्मेदारी

 उठाई  है।  इसी  प्रकार  नव  निर्मित  कालो

 नियों  में  बस  क्यू  शेट्टी  दिल्‍ली  विकास  भ्रम-

 करण  द्वारा  बनाये  जा  रहे  हैं  ।
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 New  strain  e¢  Maize

 858l.  SHRI  D.  B.  CHANDRA
 GOWDA:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  a  new  strain  of  maize
 (Puza  High  Lysine  Maize)  developed
 at  Indian  Agricultural  Research  Insti-
 tute  has  been  claimed  as  nutritious
 as  milk  and  was  experimented  for  its
 evaluation  against  milk  on  the  child-
 ren  of  Nangloi  village  in  Union  Ter-
 ritory  of  Delhi  without  the  supervi-
 sion  of  a  qualified  clinical  nutritionist;

 (b)  whether  the  yield  of  this  newly
 developed  maize  is  hardly  50  per  cent
 of  the  normal  yield  and  being  a  highly
 susceptible  variety,  there  is  poor  res-
 ponse  from  the  farmers;  and

 (c)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Three  composites  of  Yellow
 Opaque-2  maize  fich.  in  Lysine  con-
 tent  have  been  developed  under  the
 All-India  Coordinated  Maize  Improve-
 ment  Project.  The  preliminary  pilot
 supplementary  feeding  experiment
 conducted  on  two  groups  of  pre-school
 children  of  low  income  group  in

 Nangloi  indicated  that  Opaque-2  fed
 children  gained  comparable  weights
 to  those  of  similar  age  group  of  child-
 ren  fed  on  skimmed  milk.  The  study
 was  supervised  by  a  qualified  nutri-
 tionist  with  the  help  of  the  Medical
 Officer  at  Nangloi.

 (b)  No.  The  Opaque-2  varities  of
 maize  have  given  more  yield  than  the
 local  varieties  under  cultivation  and
 are  comparable  in  their  disease  tole-
 rance  to  varieties  with  similar  endos-
 perm  types.  The  Opaque-2  varities
 have  soft  endosperm  in  contrast  to  the
 hard  endosperm  of  normal  maize  vari-
 eties.  Some  farmers  had  grown  these
 varities  during  1973,  and  no  informa-
 tion  on  thelr  poor  response  or  accep~
 tibility  has  ao  fer  been  reported.
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 (९)  Three  Opaque-2  composites,
 nameq  Shak':,  Rattan  and  Protina
 have  been  recommended  for  release
 by  the  Central  Seed  Sub-Committee  of
 the  Union  Ministry  of  Agriculture

 Ban  on  manufacture  ang  sale  of  Milk
 products

 8582  SHRI  D  B  CHANDRA  GOW-
 DA  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state

 (a)  whether  Government  have  pro-
 hibited  the  manufacture  and  sale  of
 milk  products  in  the  Union  Territory
 of  Delm  and  districts  of  Meerut  and
 Bulandshahr  of  UP,  and

 (8)  if  so  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B  P  MAURYA)  (a)  Yes,  Sir

 (b)  In  order  to  mamtam  and  in-
 crease  supplies  of  milk  durmg  ban
 period  and  secure  its  equitable  distri-
 bution  in  the  areas  comprising  the
 Umon  Territory  of  Delhi  and  the  dis-
 tricts  of  Meerut  and  Bulendshahr  in
 UP,  the  Milk  and  Milk  Products
 Control  Order  was  issued  under  Sec-
 tion  3  of  the  Essential  commodities
 Act,  955  ret  of  955)  The  order  came
 inte  force  on  the  Ist  April,  974  and
 shall  cease  to  operate  on  ist  April,
 974  The  order  prohibits  use  of  milk
 of  any  kind  for  manufacture  of  cream,
 casein  (excepting  casein  manufactur-
 ed  from  sour  mulk  for  industrial  pur-
 poses),  skim  milk,  khoya  rabri,  pa-
 neer  or  any  kind  of  sweet  in  the  pre-
 paration  of  which  muk  or  any  of  its
 products  excepting  ghee  i8  an  ingre-
 dient  It  also  prohibits  export  of  milk
 of  any  kind  except  sour  butter  oil
 The  gale,  service,  supply  or  export  of
 cream,  casein  (excepting  casein  manu-
 factured  from  sour  milk  for  industrial
 purposes),  skim  mulk,  khoya,  rabri,
 paneer  or  any  kind  of  sweets  in  the
 Preparation  of  which  milk  or  any  of
 its  products  (including  dried  milk  or
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 mulk  powder  or  condensed  milk)  ex-
 cept  ghee  is  uigredient  has  been  pro-
 hibited  Detailed  isformation  relating
 to  other  provisions  of  the  order  are
 available  from  the  notification  issued
 under  SO  226  (E),  copies  of  which
 laid  on  the  table  of  the  Lok  Sabha  on
 the  8th  April,  1974,

 Fruits  and  Vegetables  declareg  as  a
 basic  mmimum  need  of  the  people  by

 IED  C,

 8583  SHRI  D  B  CHANDRA
 GOWDA

 SHRI  GAJADHAR  MAJHI.
 Will  the  Mimster  of  AGRICULTURE

 be  pleased  to  state

 (a)  whether  any  suggestion  has
 been  made  by  the  Indian  Horticulture
 Development  Council  that  fruits  and
 Vegetables  should  be  declared  the
 basic  minimum  need  of  the  people  and
 given  nutritional  plans;  and

 (b)  77  eo,  its  main  recommendations
 and  the  reaction  of  Government
 thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE)
 (a)  Yes,  Sir

 (b)  The  recommendations  of  the
 Horticulture  Development  Couneil  are
 being  finalised  and  wil  be  examined
 by  the  Government  when  received

 Non-expansion  of  Public  Distribution
 System

 8584  SHRI  9  9  DESAI-
 SHRI  K  LAKKAPPA:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state,

 (a)  the  factor  responsible  for  not
 expanding  the  public  distribution  sys-
 tem  of  foodgrains,  and

 (b)  the  quantum  of  foodgraing  te
 be  distributed  in  ‘1974-75,  by  the
 Centre?
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 THE  MINISTER  OF  STAM  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):

 4a)  and  (b).  The  public  distribution
 system  is  designed  to  supplement  the
 open  market  availability  of  foodgrains
 to  the  consumers  in  the  States.  The
 quantum  of  foodgrains  to  be  supplied
 to  State  Governments  for  public  dis-
 tribution  by  the  Centre  during  1974-
 75  will  depend  on:-—

 stocks  with  Central  and  State
 Governments;  seasonal  conditions;
 conditions  of  crops  and  other  rele-
 vant  factors.

 New  varieties  of  Wheat  and  Farming
 practices  to  step  up  food  production

 8585.  SHR]  D.  D.  DESAI:
 SHRI  PURUSHOTTAM  KA.

 KODKAR:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  new  wheat  variety  is
 going  to  replace  Kalyan  Sona;

 (b)  whether  farmers  have  beep
 advised  by  the  experts  of  G.  B  Pant
 University  of  Agriculture  and  Tech-
 nology  to  take  to  new  varieties  and
 farming  practices  to  step  up  food  pro-
 duction;  and

 (c)  whether  experts  have  found  that
 triticake  is  like  wheat  but  resistance
 to  drought  and  is  more  nutritious  than
 wheat?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Some  wheat  varieties  have  been
 identified  in  293  with  a  view  to  re-
 place  Kalyansona.  These  strains  are
 now  under  multiplication  and  testing.

 (b)  Wheat  experts  at  G.B.  Pant  Uni-
 versity  of  Agriculture  and  Technology
 are  regularly  advising  the  farmers  to
 grow  high  yielding  variefies  of  wheat
 with  improved  management  techniques
 for  higher  returns  per  units  area  and
 time  through  organising  Kisan  Melas,
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 field  demonstrations  on  the  farmer’s
 fields,  distributing  good  quality  found-
 ation  seeds,  farm  broadcastes  and
 farm  bulletins.

 (c)  Several  triticale  varieties  have
 been  developed  which  are  similar  to
 wheat  in  plant  type.  Most  of  these
 varieties  in  the  preliminary  experi-
 ments  were  found  comparatively
 better  in  protein  and  lysine  contents
 and  resistance  to  drought  than  wheat.
 These  etrains  aré  now  being  further
 tested  under  unirtigated  and  irrigated
 conditions  all  over  India.

 Nutrition  policy  as  discussed  in
 Seminar  organised  by  F.A.0.

 8586.  SHRI  D.  D.  DESAI:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  India  participated  in
 the  21  day  Seminar  organised  by  the
 F.A.0.  in  collaboration  with  UNICEF
 and  WHO;

 (b)  if  so,  whether  nutrition  policy
 was  discussed  :n  the  Seminar;

 (ec)  what  was  India’s  contribution
 regarding  nutrition  policy;  and

 (9)  whether  a  high-level  inter-dis-
 ciplhnary  organization  is  to  be  set  up
 at  the  Centre  level  to  advise  on  the
 intergrated  food  nutrition  policy?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  An  FAO/NORAD  (Norwegian
 Agency  for  International  Develop-
 ment)  Regional  Seminar  on  Food  &
 Nutrition  Policy  and  Planning  for
 Asia  and  the  Far  East  was  held  during
 7-27  February,  974  in  collaboration
 with  Government  of  India  in  which
 UNICEF  and  WHO  also  participated,

 (b)  Yes,  Sir.

 (c)  India  had  evolved  a  nutrition
 pélicy  comprising  g  combination  of
 inter-disciplinary  approaches  involving
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 elements  of  food  supply,  food  demand,
 nutrition  education,  fortification  of
 foodstuffs,  supplementary  feeding  and
 health  measures  and  requisite  methodo-
 logy  for  intergrating  nutrition  in  plans
 for  national  development.

 (d)  The  recommendations  of  the
 Seminar  are  awaited.

 Letter  from  Bombay  Oil-seeds  and  Oil
 Exchange  Ltd.,  over  shortage  of

 edible  olls  and  vanaspati

 8587.  SHRI  D.  D.  DESAI:
 SHRI  VASANT  SATHE:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  a  letter  dated  4th
 September,  972  addressed  to  the
 Prime  Minister  was  received  from  the
 Bombay  Oil-seeds  &  Oil  Exchange  Ltd.
 regarding  likely  shortage  of  edible
 oils  and  Vanaspati;

 (b)  if  so,  the  contents  thereof  and
 the  action  taken  by  Government;

 (c)  whether  another  letter  dated
 7th  December,  973  from  the  same  Oil
 Exchange  regarding  prospects  for  edi-
 ble  oils  and  Vanaspati  supplies  for
 3974  was  received  by  the  Prime  Minis-
 ter;  and

 (dy  if  so.  the  contents  thereof  and
 the  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8.  P.  MAURYA):  (a)  to  (d).
 The  Government  have  received  the
 two  letters  dated  the  l4th  September,
 972  and  the  7th  December,  1973  of
 the  Bombay  Oil-seeds  and  Oil  Ex-
 change  Ltd.  The  letters  sought  to
 convey  the  views  of  the  Exchange
 on  the  likely  shortfall  of  edible
 oils  during  the  crop  years  1972-73
 and  1973-74  respectively,’  and  its  sug-
 gestion  for  importing  4  lakhs  tonnes
 and  2  lakhs  tonnes  respectively,  pre-
 ferably  in  the  form  of  oilseeds,  in
 order  to  meet  the  anticipated  shortfall
 in  these  years,  The  Government
 Were  already  seized  of  the  matter,
 and  had  taken  reguisite  action  in  this
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 regard  within  the  constraints  of  the
 foreign  exchange  available  for  the
 purpose  and  tlie  difficult  supply  posi-
 tion  of  edible  oils  in  world  markets.
 during  these  years.

 Extraction  of  edible  grade  oil  from
 rice  bran

 8588.  SHRI  P.  GANGADEB:
 SHRI  D.  D.  DESAI.

 Will  the  Minister  of  AGRICULTURE.
 be  pleased  to  state:

 (a)  whether  extraction  of  edible
 grade  oil  from  rice  bran  is  estimated
 to  relieve  the  tight  edible  oil  situation
 in  the  country;

 (b)  the  total  quantity  of  rice  bran
 available  in  the  country;

 (c)  the  actial  production  of  bran
 oil  at  present,  and

 (d)  whether  the  Union  Government
 is  considering  in  consultation  with
 F.CI.  to  replace  traditional  paddy
 mills  with  modern  mills  using  rulster
 balls?

 THE  MINISTER  OF  STATE  IN  THE.
 OF  AGRICULTURE.

 (SHRI  ANNASAHEB  P,  SHINDE):
 (a)  Yes,  Sir.

 (b)  On  the  basis  of  about  57  mil-
 lion  tonnes  of  paddy  produced  in  ‘1972
 73,  the  bran  available  is  estimated  at.
 8  million  tonnes.

 (c)  The  production  in  the  organised
 sector  during  973  was  reported  to  be
 about  25,000  tonnes.  Although  precise
 estimates  of  production  in  the  unor-
 ganised  sector  are  not  available
 roughly  this  production  is  reported  to
 be  about  40,000  tonnes  per  annum.

 (d)  Yes,  Sir.  The  Government  has
 a  programme  of  modernisation  of  rice
 milling  industry  in  the  country,  where-
 by  rubber  rolls  will  be  used  for  achiev-
 ing  an  increased  out-turn  and  improve-
 ment  in  the  quality  of  ricg  and  better
 utilisation  of  the  by-products.

 .
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 ‘Text  books  om  History  and  Geography
 Geocribed  in  private  schools  in

 New  Dethi

 8589  SHRI  MUKHTIAR  SINGH
 MALIK.

 SHR!  BIRENDER  SINGH
 RAO

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  whether  7  has  come  to  the
 notice  of  Government  that  the  books
 on  History  and  Geography  which  are
 prescribed  by  some  private  schools  in
 New  Delh  contain  anti-national  refer-
 ences,  and

 (b)  f  so,  whether  Government  have
 taken  any  steps  to  make  neééSsary
 changes  in  these  books?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 छू  P.  YADAV):  (a)  and  (b).  The
 ‘books  on  History  and  Geography
 ~which  are  In  use  Jn  private  schools  in
 New  Delhi  are  being  scrutinised.  Ap-
 ‘propriate  action  will  be  taken  if  they
 are  found  to  contain  anti-national  re-

 jferences  Under  the  provision  of  the *  “Delhi  School  Education  Rules,  1973,
 the  Curriculum  Committee  shall  ad-
 vise  the  Administrator  on  syllabi  and
 the  specification  or  recommendation

 of  books  for  the  primary  and  middle
 stages  of  education  in  Delhi.

 Acquisition  of  services  of  historian  for
 writing  history  of  Freedom  Movement

 8590.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  EDUCATION,
 SSOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  have  since
 acquired  the  services  of  a  Historian

 ४7०

 to  write  the  history  of  India's  Freedom
 to  be  taught  in  Indian  Schools,  and

 (b)  if  so,  the  tame  by  which  this
 book  will  be  ready  to  be  introduced  in
 the  Schools?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D  P  YADAV):  (a)  and  (b)  Govern-
 ment  have  not  commissioned  the  ser-
 vices  of  a  Histonan  to  write  the  His-
 tory  of  India’s  Freedom  to  be  taught
 in  the  Indhan  Schools.  However,  the
 National  Council  of  Education  Re-
 search  and  Training  published  in
 January,  970  a  Supplementary  Reader
 entitled  ‘Freedom  Movement  in  India’
 for  secondary  school  students  NCE.
 RT.  has  also  taken  up  the  project  of
 Providing  text-books  in  History  for
 Classes  VI-XI.  Its  text-book  in
 modern  Indian  History  for  class  XI
 adequately  covers  the  eubject  of  his-
 tory  of  freedom  movement.

 The  National  Book  Trust  has  also
 produced  a  book  entitled  ‘Freedom
 Struggle’  meant  for  higher  secondary
 and  pre-university  classes,  to  be  used
 as  supplementary  readmg  material.
 Three  eminent  historians  were  com-
 missioned  by  the  Trust  to  write  the
 book  The  book  written  in  English  was
 released  on  15th  August,  972  A
 children’s  version  of  the  book,  for  the
 age  group  l-4  (entitled  ‘How  India
 Won  Her  Freedom’  has  also  been
 published.

 Central  Scheme  for  environmental
 improvement  ef  slum  areas

 8591  SHRI  RAJDEO  SINGH  will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  a  Central  Scheme  for
 environmental  improvement  of  slum
 areas  has  been  introduced  in  twenty  .
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 cities  including  Delhi;

 (b)  whether  work  on  the  scheme  has
 started;  and

 (c)  37  so,  the  name  of  the  slum  areas
 in  Delhi  where  work  is  on?
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 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENT.
 ARY  AFFAIRS  AND  IN  THE  MINI
 STRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  and  (b).
 Yes,  Sir.

 (c)  As  per  enclosed  statement.

 Statement

 Slum  Areas  in  Delhi  where  work  under  the  Central  Scheme  for  environmental  improvement of  slum  areas  is  being  undertaken

 r.  On  Ridge  behind  Mandir  Marg.  .  Work  completed
 2.  Behind  Talkatore  Garden.  ;  Do.

 3.  On  Khushak  Nallah,  J  axmubai  Nagar.  .  हे  .  Do.

 4.  On  Khushak  Nallah,  Laxmibai  Nagar.  (oppos  jt West  Kidwai  Nagar).  Do.

 Se  On  Khushak  Nallah,  West  Kidwai  Nagar.  .  .  oe  Do.

 6.  Near  X,  Y,  Z  Blocks,  Sarojani  Nagar.  .  न  .  Do.

 Do. Near  DI,  DII  Flats,  Diplomatic  Enclave.

 8.  Near  CPWD  Stores  (Ware  house)  Sarojini  Nagar.  .  न  द  Do.

 co  Near  Multi-storeyed  flats,  R.  K.  Puram  Sector  XIII  and  Netaji  Nagar.  Do.

 10.  Near  Keventers  Dairy  on  Khushak  Nallah,  Diplomatic  Enclave.  ९  Do.

 ir.  Near  Shiv  Mandir,  Moti  Bagh...  न  °  .  .  Do.

 32.  Opposite  Jesus  &  Mary  College,  Chanakyapuri.  न  .  Do.

 13.  Behind  Jesus  &  Mary  College,  Chanakyapuri.  8  «©  6
 ”

 De

 14.  J.J.Colony,Sunbght..  .  .  8  «

 “1S.  J.J.  Colony,  Seclampur,  Phase  I  &  IT.

 6.  J.J.  Colony,  Pandu  Nagar.

 ye  J.J.  Colony,  Wazirpur.

 18.  जन,  Colony,  Madangir.

 19.  J.J.  Colony,  Tigrt.

 20.  J.J.  Colony,  Srnivaspuri.

 2r.  J.J.  Colony,  Nangloi.

 2.  J.J.  Colony,  Naraina.

 23.  J.J.  Colony,  Najafgarh  Road.

 24.  J.J.  Colony,  Seemapuri.

 25.  J.J.  Colony,  Seelampur  Phase  ITI.

 26.  J.J.  Colony,  Madipur.

 27.  J.J.  Colony,  Pankha  Road  &  Hastral.

 28.  J.J.  Cluster  Behind  Indian  Express  Building,
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 2g.  J.J.  Chaster  Behittd  Irwin  Pospital.

 30.  J.J.  Cluster  at  the  back  of  Andrews  Ganj,

 37.  J.J.  Cluster  behind  Patel  Chest  Hospital.

 32.  Shastri  Market,  R.K.  Puram.
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 33.  J.J.  Cluster  between  Sectors  3  &  4  (R.  K.  Puram).

 34.  Jai  Rani  Bagh  (East  Mot:  Bagh).

 35.  Boulvatd  Rd.  J.J.  Cluster.

 36.  R.  Block,  New  Rajinder  Nagar.

 37.  J.J.  Cluster  behind  Sanatan  Dharam  Mandir,  Tilak  Nagar.
 38.  JJ.  Cluster  West  of  Mathura  Road,  North  of  Jangpura  (Madrasi  Basti).

 39.  J.J  Cluster  Magzine  Road  Colony.

 40.  Subhadra  Colony.

 4i.  Azad  Market  (Tokriwalan).

 42.  Punjabi  Bagh  Road  No  77.

 43.  Gulab:  Bagh  bounded  by  Circlur  Rd.
 Western  Jamna  Canal  &  Nala.

 44.  Puryabi  Bagh  Road  No.  47  (Near  Depot  on  Rohtak  Rd.

 Criteria  for  construction  of  ware-
 houses  by  Centra!  Warehousing

 Corporation

 8592  SHRI  RAJDEO  SINGH  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  Central  Warehousing
 Corporation  has  constructed  ware-
 houses  at  58  centres  recently,

 (b)  whether  ordinary  godowns  un-
 like  warehouses  can  be  constructed
 anywhere  i,.e  an  any  food  regions,  and

 (c)  the  criteria  for  the  Centre  for
 the  construction  of  warehouses?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  ह:  SHINDE):
 (a)  The  Central  Warehousing  Corpo-
 ration  hag  constructed  warehouses  at
 86  ceritres  during  the  years  1972-73,  and
 1973-74,

 (b)  and  (c).  In  constructing  ware-
 houses/godowns  to  provide  scientific
 storages,  the  public  agencies  would
 have  to  take  into  consideration  such
 factors  as  market  potential,  storable
 surplus,  procurement  and  distribution
 needs,  potentiality  of  custom  from  the
 viability  point  of  view,  etc.

 Motor  Accidents  Claims  Tribunal,  Deihi

 8593.  SHRI  RAJDEO  SINGH:  Will
 the  Munster  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state.

 (a)  whether  2500  caves  are  pending
 for  decision  on  the  files  of  Motor
 Accidents  Claims  Tribunal,  Delhi  and
 it  takes  usually  4-5  years  for  getting
 a  case  decided;

 (b)  if  so  the  reasons  for  accumula-
 tion  of  these  cases;

 (c)  whether  Government  propose  to
 appoint  any  more  additional  ‘Tribunals.
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 to  enable  the  sufferers  to  get  their
 caseg  decideg  expeditiously;  and

 (d)  whether  there  is  any  proposal
 to  anpoint  all  the  District  and  Addi-
 tional  District  Judges  working  in
 Delhi  as  ex-officio  Motor  Accidents
 Clams  Tmbunal,  Delh  in  order  to
 Solve  the  problem  of  over-crowding  in
 one  court  as  38  the  practice  followed
 in  adjoimng  States  of  U.P.,  Haryana,
 Punjab  and  Rajasthan,  if  not,  the
 reasons  therefor?  नि

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  286
 cases  were  pending  before  the  Motor
 Accidents  Clams  Tribunal,  Delhi,  as
 on  1-4-1974.

 (b)  Initially,  there  was  only  a  part
 time  Tribunal  in  Delhi.  A  whole-
 time  Tribunal  was  appointed  from
 31-28-1969.  However,  because  of  increase
 in  the  number  of  motor  vehicles  on
 the  road  and  a  corresponding  rise  in
 the  number  of  roaq  accidents  in  Delhi,
 the  number  of  claim  applications
 filed  before  the  said  Tribunal  has  been
 much  more  than  it  bas  been  possible
 for  it  to  clear.

 (ce)  The  Delhi  Administration  sent
 @  proposal  for  creation  of  an  additional
 Motor  Accidents  Claims  Tribunal  to
 expedite  the  disposal  of  claim  applica-
 tions  but,  in  view  of  the  need  for
 economy  in  admjnistrative  expenditure,
 it  has  not  been  found  possible  for
 Government  to  agree  to  it.

 (a)  There  is  no  such  proposal  be-
 fore  the  Delhi  Administration,  who
 are  of  the  view  that  it  will  not  be
 possible  for  the  various  Additional
 District  Judges  Court  and  Civil  Court,
 which  are  already  having  a  backlog
 of  pending  cases,  to  deal  with  appli-
 cations  for  claims  arising  out  of  the
 Use  of  motor  vehicles  in  addition  to
 other  litigation  cases
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 Air  pollution  due  to  burning  of  Tetra
 Pak  after  use

 8594.  SHRI  INDRAJIT  GUPTA;  Will
 the  Minister  of  AGRICULTURE  be
 Pleased  to  state;

 (a)  whether  Tetra  Pak  milk  car
 tons  required  for  the  proposed  bulk
 vending  scheme  can  only  be  destroy-
 ed  by  burning  after  use;
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 (b)  whether  such  burning  of  plas-
 tic  material  causes  air  pollution;  and

 (c)  if  so,  whether  any  precautions
 will  be  taken  against  such  after-
 effects?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 8.  है  MAURYA):  (a)  Tetra  Pak  milk
 cartons  are  not  required  when  milk
 ig  distributed  through  bulk  vending
 machines  as  customers  will  be  able
 to  draw  their  requirements  directly
 in  their  own  containers.

 (b)  and  (c).  No  decision  has  been
 take,  regarding  the  proposal  for  in-
 troduction  of  tetra  pak  containers.

 Machinery  required  fer  manufacture
 of  Tetra  Pak

 8595.  SHRI  INDRAJIT  GUPTA:  Wilk
 the  Munster  of  AGRICULTURE  be
 pleased  to  state:

 (a)  how  many  different  types  of
 machines  will  be  required  to  prepare
 the  raw  materials  and  the  cartons  for
 the  proposed  Tetra  Pak  milk  scheme;

 (b)  whether  auch  machines  have
 got  to  be  imported;  and

 (०)  if  80,  from  where  and  a  what
 cost  per  machine?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 8.  ह  MAURYA);  (a)  The  proposal  af
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 Tetra  Pak  Milk  Scheme  is  under  con-
 sideration.

 (b)  and  (e).  Do  not  arise.

 Import  of  milk  powder  for  optimum
 Use  of  milk  vending  machine

 8596.  SHRI  INDRAJIT  GUPTA:  Will
 the  Mimister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  the  proposed  introduc-
 tion  of  bulk  vending  machines  for
 milk  supply  require  additional  quan-
 tities  of  imported  milk  powder  and
 butter-oil  to  keep  these  machines  in
 optimum  use;

 (b)  if  so,  whether  the  cost  of  milk
 per  litre  is  likely  to  go  up;  and

 (c)  whether  a  second  milk-proces-
 sing  plant  is  going  to  be  imported  for
 Delhi  at  huge  cost  in  foreign  ex-
 change?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.  ग  MAURYA):  (a)  Bulk  vending
 machines  shall  distribute  milk  pro-
 ceased  out  of  fresh  milk  or  out  of
 recombined  milk  ़ाथ्फब्यथ्तु  from
 amp.  and  butter-oil  blended  with
 fresh  milk.  A  small  beginning  is

 to  be  made  consistent
 with  the  availability  of  milk  and  by
 recombining  sm.p.  and  butter-oil.
 Under  Project  6i8  (Operation  Fioed)
 s.m.p.  and  butter-oil  is  being  donated
 by  the  World  Food  Programme.  The
 production  and  availability  of  indigen-
 ous  milk  is  expected  to  increase  in  the
 near  future  with  the  Commissioning
 of  feeder  balancing  dairies  in  the
 milk  shed  areas  and  no  additional
 quantities  of  8.m.p.  and  butter-oil  over
 and  above  the  quantities  earmarked  in

 the  Project  (Operation  Flood)  may  be
 required.

 (9)  No,  Sir.

 (ले  The  Milk  plant  for

 new  dairy  in  Delhi  has  import  compo-

 neats  of  approximately  Rs.  38

 in  foreign  exchange.
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 Bulk  milk  vending  machine  and
 manufacture  of  Tetra  Pak

 8597.  SHRI  INDRAJIT  GUPTA;  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state;

 (a)  whether  it  has  been  decided  to
 introduce  bulk  vending  machines  and
 plastic  cartons  (Tetra  Pak)  for  milk
 supply  in  Delhi,  Bombay,  Calcutta
 and  Madras;

 (b)  if  so,  whether  such  measures
 would  augment  the  production  of
 milk;

 (c)  whether  the  plastic  cartons
 would  be  imported  or  would  be
 manufactured  in  India;  and

 (d)  whether  collaboration  of  any
 foreign  firm  has  been  sought  for  the
 scheme?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.  ह:  MAURYA):  (a)  It  bas  been  de-
 cided  to  introduce  bulk  vending  ma-
 chines  for  distribution  of  milk  in
 Dethi  and  other  metropolitan  cities.
 The  proposal  in  regarg  to  introduction
 of  tetra  pak  single  service  disposal
 containers  is  under  consideration.

 (b)  Bulk  vendig  machines  are  be-
 ing  put  up  for  facilitating  distribution
 of  milk.

 (९)  and  (a).  Questions  do  not  arise,

 Criteria  for  starting  Rural  nigher  Eda-

 cational  Institutes

 8598.  SHRI  8.  है.  SHUKLA:  Will  the

 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  what  are  the  criteria  for  start-

 ing  Rural  Higher  Educational  Insti-
 tutes  in  a  particular  place  of  region;
 and
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 (b)  whether  District  of  Bahraich
 (Uttar  Pradesh)  which  oecupies  the

 lowest  place  in  the  matter  of  educa-
 tional  backwardness  does  not  deserve
 the  starting  of  such  institution?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN);  (a)  and
 (b).  Fourteen  Rural  Institutes  of
 Higher  Education  were  established  in
 different  parts  of  the  country  during
 956  to  963  under  the  auspices  of
 National  Council  for  Ruraj  Higher
 Education.  According  to  a  decision
 taken  by  the  Council,  most  of  these
 Institutes  have  been  affiliated  to  neigh-
 bouring  Universities.  There  is  no
 proposal  to  setup  any  new  Rural
 Institute  under  the  Scheme.

 Target  of  procurement  of  foedgrains
 by  States  during  1974-15

 8599.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  AGRICULTURE
 pe  pleased  to  state:

 (a)  the  foodgrains  likely  to  be
 procured  by  all  the  States  in  1974-75;

 (b)  what  is  the  target  fixed  by
 each  State  for  grain  procuremen:  in
 this  year;  and

 (0)  if  the  States  and  specially
 Bihar  failed  to  procure  the  foodgrain
 as  proposed,  whether  the  Union  Gov-
 ernment  would  make  special  arrange-
 ments  for  the  State  like  Bihar  which
 is  very  podr  to  meet  the  food  crisis?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  It  is
 not  possible  at  this  stage  to  make  any
 precise  estimate  of  the  quantities  of
 foodgrains  that  may  be  procured  dur-
 ing  ‘1974-75.

 (b)  No  targets  for  procurement  of
 foodgrains  during  ‘1974-75  have  been
 fixed;
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 (९)  Allotment  of  foodgrains  from  the
 Central  Pool  are  made  keeping  in  view
 the  availability  of  stocks  in  the  Central
 Pool  the  needs  of  the  deficit  States,
 market  availability,  price  position  and
 other  relevant  factors.

 Propesal  to  start  LLB  course  in  Delhi
 School  of  Correspondence  Courses

 8600.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Union  Government
 are  proposing  to  start  the  LL.B.
 course  in  Delhi  School  of  Corres-
 pondence  Courses,  Delhi  University  in
 the  year  ‘1974-75;  and

 (9)  if  so,  the  broad  outlines  there-
 off

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S  NURUL  HASAN):  (a)  Gov-
 ermmment  igs  not  concerned  with  start-
 ing  of  courses  in  Universities.  Ac-
 cording  to  information  furnished  by
 the  University  of  Delhi,  there  is  no
 such  proposal  under  their  considera-
 tion.

 (b)  Does  not  arise.

 Demand  by  Punjab  Governmenf  for
 eheck  on  price  of  Fertiliser  and

 Pesticides

 860i.  SHRI  RAGHUNANDAN  LAL
 BHATIA:

 SHRI  P.  GANGADEB:  .

 AGRICUL
 >
 $  Will  the  Minister  of
 TURE  be  pleaseg  to  state:

 (a)  whether  Punjab  Government
 had  demanded  effective  check  on  the
 rise  in  the  prices  of  fertilizer  and
 pesticides;  and

 (b)  Government's  action  thereon?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 XANNASAHEB  P.  SHINDE):  (a)  As
 regards  fertilisers,  a  communication
 has  recently  been  received  from  the
 Government  of  Punjab  requesting  that
 Maximum  selling  prices  be  fixeg  for
 all  the  fertilisers,  Ag  regards  pestici-
 des,  no  specific  and  formal  request
 has  been  made  by  the  Government
 of  Punjab.  However,  the  State  Gov-
 ernment  have  brought  to  the  notice
 of  the  Government  of  India  the  need
 for  check  on  rising  prices  of  pestici-
 des  in  recent  meetings.

 (b)  The  maximum  selling  prices
 of  three  major  fertilisers,  viz  Urea,
 Calcium  Ammonium  Niterate  and
 Ammonium  Sulphate,  are  already  sta-
 tutorily  fixed.  The  State  Government’s
 request  for  extention  of  such  control
 on  other  fertilisers  is  under  exami-
 nation,  ;

 The  prices  of  pesticides  are  control-
 lea  by  market  forces  ang  in  view  of
 the  shortage  there  has  been  an  in-
 erease  in  prices.  To  meet  this  situa-
 tion,  the  Government  of  India  are
 trying  to  make  available  sufficient
 supplies  of  pes‘icides.

 Setting  up  of  an  expert  committee  for
 reviewing  the  functioning  of  D-D.A.

 8602.  SHRI  P.  GANGADEB:  Will  the
 Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whether  his  Ministry  proposes
 to  set  up  an  expert  committee  for  re-
 viewing  the  over  all  functioning  of
 DD.A.;  and

 (b)  if  so,  whether  the  Committee
 hae  also  to  suggest  measures  for  the
 development  of  Delhi  and  its  sub-
 urbs?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTA-
 RY  AFFAIRS  AND  IN  THE  MINIST-
 RY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  Yes,  Sir.

 782

 (b)  One  of  the  proposeg  terms  of
 reference  of  the  Committee  iy  te  sug-
 gest  further  measures  for  the  develop-
 ment  of  Delhi.

 Permission  to  State  agency  to  procure
 wheat  at  the  price  announced  by

 Contre

 8603,  SRI  P.  GANGADEB:
 SHRI  ANADI  CHARAN  DAS:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  State  Governments  had
 represented  to  the  Centre  that  the
 State  agency  should  be  allowed  to
 Procure  wheat  exclusively  on  the
 same  price  pattern  as  announced  by
 the  Centre;  and

 (b)  if  so,  which  are  the  State  Gov-
 ernments?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE):  (a)  and
 (b).  No  such  representations  were  re-
 ceived  from  any  State  Government
 except  that  during  discussion  the
 Chief  Minister,  Punjab,  had  expressed
 the  view  that  the  State  Agency  was
 competent  to  handle  the  entire  trade
 in  wheat  at  reasonable  prices  on  the
 pattern  announced  by  the  Centre.

 Allotment  of  plots  to  Adivasis  for
 building  houses

 8604.  SHRr  R.  R.  PATEL:  Will  the
 Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whether  there  is  any  scheme  to
 allot  plots  to  Adivasis  for  building
 houses;

 (b)  whether  that  scheme  is  also  ex-
 tended  to  other  landless  laboifrers;
 and
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 {c)  the  number  of  Adivasis  and  non-
 Adivasis  benefited  by  this  scheme  dur-
 ing  the  last  three  years,  year-wise?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTA!
 RY  AFFAIRS  AND  IN  THE  MINIST-
 RY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  and  (b).  The

 Ministry  of  Works  and  Housing  have
 no  specific  Scheme  for  providing  plots
 exclusively  to  Adivasis  for  building
 houses.  However,  under  the  Scheme
 for’  provision  of  house-sites  to  land-
 less  workers  in  rural  areas,  house-
 sites  are  allotted,  free  of  cost,  to  all
 eligible  workers,  including  Adivasis.

 (९)  The  number  of  house-sites  ap-
 proved  for  allotment  to  the  eligible
 workers,  since  the  inception  of  the
 Scheme  in  October  97i,  is  as  under:—

 Year  No.  of  House-sites
 approved

 1971-72  «  नि  Nil

 3972-73  द  नि  न  6,§2,828

 ‘3973-74  द  .  .  2,532,674

 Torar  8,85,502

 No  statistics  are  maintaineg  showing
 the  various  categories  of  beneficiaries
 under  the  Scheme.

 Demand  and  supply  of  vegetable  ghee
 te  Dadra  aud  Nagar  Haveli

 8605.  SHRI  R.  R.  PATEL;  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  the  total  demand  of  vegetable
 ghee  of  Dadra  and  Nagar  Haveli  for
 the  year  ‘1973-74;  and

 (>)  the  total  quantity  supplied  dur-
 ing  that  period  monthwise?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 8.  P.  MAURYA):  (a)  The  Dadra  and
 Nagar  Haveli  Adrainistration  have
 estimated  the  demand  at  one  tonne  per
 month.

 (b)  There  is  no  Centralised  control
 on  the  distribution  of  vanaspati.

 Wheat  procured  by  wholesalers  and
 official  agencies,  State-wise

 8606.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state

 (a)  what  is  the  latest  figure  with
 regard  to  the  wheat  purchased  by  the
 wholesalers,  State-wise  and  what  quan-
 tity  has  been  sold  by  them  to  the  Gov-
 ernment  and  what  actual  price  they
 are  paying  to  the  peasants,  State-wise;
 and

 (b)  what  is  the  latest  figure;  State-
 wise,  about  wheat  procured  through
 official  agencies  and  at  what  price  from
 the  producers?

 THE  MINISTER  QF  STATE  IN  THE
 MNISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHESB  P.  SHINDE):  (a)  and
 (b).  A  statement  giving  the  required
 information  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT  6859/74]

 Increase  in  use  of  Narcotics  and
 Liquor  by  students  of  Central

 Universities

 8607.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  increasing  use  of  Narcotics  and
 liquor  by  the  students  in  the  Central
 Universities  of  the  country;  and

 (b)  if  80,  whether  Government,  UGC
 and  University  authorities  have  taken

 any  steps  to  combat  this  trend?
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 THE  MINISTER  OF  EDU  TA
 EA

 ’
 SOCIAL  WELFARE  AND  CUL/  Er
 (PROF.  S.  NURUL  HASAN):  (a)  and
 (b).  Goverrment  do  not  have  any
 information.  Delhi  University  and
 Jawaharlal  Nehru  University  have
 intimated  that  they  are  not  aware
 of  the  increasing  use  of  narcotics  and
 liquor  by  their  students.  Ag  regards
 other  Central  Universities,  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha

 Read  from  Jullundur  to  Mandi  via
 Hoshiarpur-Nadaun-Hamirpur  as

 National  Highway

 8608  PROF  NARAIN  CHAND
 PARASHAR.  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be
 pleased  to  state:

 (a)  whether  there  ts  a  proposal  to
 include  the  road  from  Jullundur  to

 Mandi  (HP.)  vie  Hoshiarpur-Nadaun-
 Hamirpur  as  a  National  Highway  in
 the  5th  Five  Year  Plan,  and

 (b)  if  so,  the  estimated  cost  of  the
 proposed  Highway  and  the  likely  date
 of  its  sanction?

 गल  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE).  (a)  and  (b).
 Yes,  Sir.  According  to  the  informa-
 tion  furnished  by  the  State  Chief
 Engineer,  the  total  amount  required
 for  the  improvement  of  this  road  (for
 the  section  falling  in  Himachal  Pradesh
 territory)  to  National  Highway  stan-
 dard  works  out  to  Rs.  40]  crores
 approximately  including  a  lump  sum
 provision  of  Rs  250  crores  for  cons-
 truction/replacement  or  strengthening
 of  existing  weak  bridges  falling  on
 this  road.  The  development  of  the
 portimn  of  this  road  within  Punjab  to
 Natioral  Highway  standards  with
 double  lane  pavement  is  estimateg  to
 eost  Rs.  46  lakhs.  The  proposal  has
 been  notea  for  consideration  along
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 with  a  large  number  of  similar  other
 Proposalg  received  from  various  States.
 and  other  quarters  while  formulating
 Proposals  for  new  additions  to  the
 existing  N.H.  System  in  the  5th  Plan
 keeping  in  view  the  funds  available
 for  the  purpose,  the  inter-se  priority
 of  individual  proposals  on  an  all-India
 basis  and  the  criteria  laigq  down  for
 declaring  roads  as  National  Highways.
 However,  as  the  5th  Plan  is  still  in
 a  preparatory  stage,  it  is  not  possible
 to  mdicate  at  this  stage  the  extent  to
 which  a  particular  road  will  be  inclu-
 ded  in  the  National  Highway  System
 in  the  5th  Five-Year  Plan  programme.

 D.M.S.  milk  token  for  Military
 personnel  in  Delhi

 8609.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  any  preference  is  given
 to  the  serving  mihtary  personnel  sta-
 tioned  in  Delhi  for  sanction  of  Milk
 tokens  by  D.M.S.;

 (b)  if  so,  the  number  of  military
 personnel  who  have  been  sanctioned
 the  milk  tokens  in  the  financial  years;
 97i-72,  1972-73,  and  ‘1973-74,  sepa-
 rately;  and

 (c)  the  number  of  applications  re-
 ceived  from  the  Mihtary  personnel
 during  these  years  separately?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.  P.  MAURYA):  (a)  Application  for
 the  issue  of  milk  tokens  which  are
 received  from  defence  personnel  sta-
 tioneg  in  Delhi  are  registered  in  the
 waiting  list  i,  a  high  priority  category,
 ang  tokens  are  issueg  in  their  turn
 in  this  special  waiting  list  as  and
 when  feasible.

 (b)  Tokens  were  last  issued  in  bulk
 to  203  defence  personnel  in  the  waiting
 list  in  97I-72.  There  after,  applica-
 tions  from  defence  personnel,  amongst
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 others,  have  been  sanctioned  only  in
 deserving  cases  including  those  on
 medical  grounds  for  widows,  separated
 defence  families  etc.  etc.

 (c)  Number  of  applications  received
 from  the  defence  personne]  stationed
 m  Delhi  during  the  vears  1971-72,
 1972-73  and  ‘1973-74  38  dicated  be-
 low:

 Year  No.  of
 applications

 racewed

 397I-72  .  3042

 1972-73  .  2803

 3973-74  .  3604

 Shortage  of  Vanaspati  in  Delhi

 8610.  SHRI  MOHINDER  SINGH
 GILL  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (६)  whether  an  acute  shortage  of
 \onaspati  persists  in  Capital,  and

 (b)  if  so,  the  reasons  for  this
 scarcity  and  when  the  supples  will
 be  made  available

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B  हि:  MATURYA).  (a)  and  (b).  The
 shortage  of  vanaspati  presently  being
 felt  in  Delhi  38  largely  due  to  the  con-
 tinued  closure  of  the  DCM.  Chemical
 Works,  Delhi  since  the  9th  March,
 1974,  as  a  sequel  to  a  labour  dispute,
 Despite  conciha‘ory  efforts  made  by
 the  Delhi  Administration  ang  the
 Central  Government  the  closure  con-
 tinues.  The  supply  position  is  likely to  ease  noticeably  when  this  unit  re- sumes  production,
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 Report  of  Cow  Protection  Commiitive

 ‘OG1L.  SHRI  BIRENDER  SINGH  RAO:
 Will  the  Munister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  Cow  Protection
 Committee  has  since  submitted  its  re-
 port  to  the  Government;

 (b)  if  so,  the  recommendations
 made  by  the  Committee  in  their  re-
 port,  and

 (०)  whether  a  copy  of  the  said  ree
 port  will  be  laid  on  the  Table  of  the
 House  and  af  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 8.  P.  MAURYA):  (a)  No,  Sir

 (b)  Question  does  not  arise.

 (९)  A  copy  of  the  report  after  it  is
 submitted  to  Government  will  be  laid
 on  the  Table  of  the  Lok  Sabha.

 Drinking  water  in  Saurashtra  Region

 8612,  SHRI  VEKARIA:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  is  a  great  scarcity  of
 drinking  water  in  Saurashtra  Region
 in  Gujarat  State;

 (b)  if  so,  the  help  given  by  the
 Centre  in  this  regard;  ang

 (c)  the  progress  made  in  this
 regard?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TRY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  Yes.
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 (9)  For  supply  of  drinking  water
 through  bullock  cdrts/tankers,  digging,
 deepening  and  repairing  of  wells
 Central  assistance  to  the  extent  of
 Rs.  35  lakhs  was  sanctioned  during
 1973-74,

 (c)  349  bores  have  already  been  dril-
 Jed  upto  l5th  April,  974  covering  Se
 village;  and  cilies  of  Rajkot,  Gandal
 and  Jamnagar.  Further  work  is  in
 progress.  75  tankers  are  being  used
 to  supply  drinking  water  to  26  vil-
 Jageg  and  other  urban  areas.  41  wells
 have  been  dug  or  deepened  and  12
 wells  are  being  dug.

 Plan  for  expansion  of  sugar  plants  in
 Gujarat

 8613.  SHRI  VEKARIA:  Will  the
 MINISTER  OF  AGRICULTURE  be
 pleased  to  state,

 (a)  whether  Gujarat  State  hag  sent
 any  plan  for  the  expansion  of  sugar
 plants  in  the  State;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.  P.  MAURYA);  (a)  No,  Sir.

 (b)  Does  not  arise.

 Allecation  for  Drought-prone  area
 programme  in  Jhunjhunu,

 Rajasthan

 8614.  SHRI  8.  N.  SINGH  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  a  scheme  under
 DP.A.P.  programme  was  sanctioned
 for  Tehsi]  Chirama  and  Tehsil]  Jhun-
 yhunu  of  District  Jhunyhunu  in  Rayjas-
 than  and  if  so,  why  the  work  has  not
 been  started;

 (b)  the  total  allocation  of  funds  for
 this  scheme  and  when  the  work  is
 likely  to  start;  and
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 (९)  money  allotteq  to  Rajasthan  end
 spent  by  the  end  of  ‘1973-74  financiel
 year  ang  on  what  schemes?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.  P.  MAURYA)):  (a)  Drought  Prone
 Areas  Programme  was  extended  to
 Chirawa  and  Jhunjhunu  _  tehsils  of
 Jhunjhunu  district,  Rajasthan.  The
 state  government  did  not  propose  any
 programme  for  Jbhunjhunu  _  tehsil.
 Two  irrigation  schemes  were  proposed
 for  Chirawa  tehsil  which  were  not
 sanctioned  as  the  cost  was  not  within
 the  norms  prescribed  by  the  Minis-
 try.  The  state  government  were,  there-
 fore,  asked  to  formulate  alternate
 schemes.  No  proposals  were,  however,
 received.  No  programme  was,  there-
 fore,  sanctioned  in  the  two  tehsils
 during  the  Fourth  Plan.

 (b)  Question  does  not  arise.

 (c)  A  total  allotment  of  Rs.  38]
 crores  was  made  to  the  state  during
 970-7l  to  (1973-74  for  echemes  in  the
 sectors  of  minor  irrigation,  soi]  con-
 servation,  afforestation,  roads,  drink-
 ing  water,  etc.  The  state  was  able
 to  spend  a  cumulative  expenditure
 of  Rs.  37  crores  till  December  1973.
 Expenditure  figures  for  the  whole  year
 1973-74  are  yet  to  be  received  from
 the  state.

 Amount  sanctioneg  for  Rajasthan  for
 construction  of  reads  during  Fourth

 Five  Year  Plan

 865  SHRI  8  N  SINGH:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT7  be  pleased  to  state.

 (a)  what  amount  has  been  sanc-
 tioned  for  Rajasthan  for  building
 roads  during  the  Fourth  Five  Year
 Plan  and  on  what  projects,  how
 much  out  of  that  money  has  heen
 spent;

 (b)  what  was  the  total  amount
 sanctioned  for  all  the  States  in  India;
 and
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 (c)  whether,  looking  to  the  Geogra-
 phical  situation  of  Rajasthan  and
 having  a  long  border  mileage  with
 Pakistan,  some  more  funds  will  be
 allotted  to  Rajasthan  for  border
 roads  in  Rajasthan  mm  coming  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE).  (a)  A  state-
 ment  giving  the  requisite  information
 is  laiq  on  the  Table  of  the  House.
 (Pleased  in  Library  See  No.  LT  6859]
 74).

 (b)  An  amount  of  Rs.  2,74,04.26  lakhs
 was  sanctioned  during  the  4th  Plan
 for‘  the  schemes  in  question  in  whole
 of  India.

 (c)  Presumably,  the  Member  wants
 to  know  the  position  regarding  pro-
 vision  of  fundg  during  various  years
 of  the  Fifth  Plan.  It  will  all  depend
 upon  the  budgetary  position  from  year
 to  year.  It  is,  therefore,  difficult  to
 Bive  at  this  stage  any  firm  indication
 of  funds  to  be  provided  in  the  coming
 years  except  to  say  that  the  require-
 ments  of  roads  in  border  areas  in
 Rajasthan  will  certainly  be  duly  con-
 sidered.

 Demand  for  wider  representation  of
 students,  teachers  and  employees  of

 Dethi  University  in  Academic
 Council,  Executive  Council]  and

 University  Court

 8616.  SHRI  CHANDRA  SHEKHAR
 SINGH

 SHRIMATI  SAVITRI
 SHYAM:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  demand  has  been
 made  from  some  quarters  for  wider
 representation  to  the  students,  tea-
 chers  and  other  employees  in  the
 composition  of  the  Delhi  University
 Academic  Council,  the  Executive
 Council  and  the  University  Court;
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 (b)  if  so,  main  demands  and  the
 names  and  particulars  of  such  orga-
 nisationg  Who  made  such  demands;

 (c)  the  steps  taken  to  concede  the
 demands;

 (d)  whether  Government  will  direct
 the  other  Universities  of  States  to
 adopt  the  same  principle  and  guide-
 lines  in  the  respective  Councile  and
 Courts;  and

 (९)  if  so,  the  facts  thereof  and  if
 not,  the  reasons  therefor?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  8.  NURUL  HASAN):  (a)  The
 University  of  Delhi  has  received  re-
 presentations  from  Delhi  University
 Teachers  Association,  Delhi  University
 Students  Union,  Delhi  University  and
 College  Karamchari  Union,  and  Delhi
 University  Appointed  Teachers  Asso-
 elation  for  wider  representation  of
 teachers  and  participation  of  the  non-
 teaching  employees  and  the  students
 of  the  University,  inter-alia,  in  the
 Academic  Council,  Executive  Council
 and  the  Court.

 (9)  Delhi  University  Teachers  Asso-
 ciation.

 (i)  Wider  representation  of  tea-
 chers  on  Academic  Council,
 Executive  Council  and  Court;

 (ii)  Representation  of  Students  on
 the  Academi,  Council,  Execu-
 tive  Council  and  Court;  and

 (iii)  Representation  of  Karmcharis
 on  the  Executive  Councij  and
 Court.

 Delhi  University  Students  Union

 (i)  Representation  of  Students  on
 Academic  Council,  Executive
 Council  and  Court;  and

 (ii)  Representation  of  Karamcharis
 on  Executive  Council  and
 Court.
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 Detht  University  and  College  Karam-
 chars  Umon

 Representation  of  Karam  hatis  on
 the  Executive  Council

 Delht  University  Appowted  Teachers
 Association

 a)  Wider  representation  of  tea-
 chers  on  the  Academic  Coun-
 al,  and

 (a)  Repiesentation  of  Students  on
 the  Academic  Council

 (c)  The  demands  are  under  consi-
 deruton  of  the  University  authorities

 ९०)  and  (e)  The  Gajendragadkar
 Committce  in  its  report  on  Governa-
 nce  of  Universities  has  mter  alia  made
 certain  recommendations  with  regard
 to  teachers’  and  students’  participa-
 tion  Government  of  India  and  the
 Univeisity  Grants  Commission  have
 ac  epte:  in  principle,  the  r¢écommen-
 det  ons  of  the  Committee  The  report
 of  the  Commiuttec  has  also  been  for-
 warded  to  State  Governments  for  con-
 sideration  while  amending  Acts  of  Un-
 versities

 Supply  of  Maize  to  starch  Manufac.
 turers

 867  SHRI  RANA  BAHADUR
 SINGH  फाता  the  Minister  of  AIGRI-
 CULTURE  be  pleased  to  state

 (a)  whether  a  lack  of  rapport
 between  the  Centie  and  State  Govern-
 ments  has  come  m  the  way  of  starch
 manufacturers  im  securing  enough
 maize  from  producing  States  to  keep
 their  factories  running;

 (b)  whether  the  permits  issued  by
 the  Centre  have  become  meaningless
 as  no  worthwhile  quantity  of  maize
 is  secured  by  the  consuming  units;
 and

 (९)  if  so,  the  outlines  of  the  policy
 of  Government  in  this  regard?
 655  LS—8
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHNDE)-  (a)  No,
 Sir,

 (b)  and  (c)  Having  regard  to  the
 represen‘ations  received  from  the
 Starch  industry  and  keeping  in  view
 the  fact  that  the  Textiles  Industry
 and  the  Antibiotics  Industry  are  de-
 Pendent  on  the  products  manufactu-
 req  by  the  s  arch  industry,  the  States
 which  are  surphis  in  maize  and  where
 there  were  intezr-State  restrictions  on
 the  movement  of  maize  were  addres-
 Sed  to  aSsist  the  starch  factortes  through
 the  Al)  India  Starch  Manufacturers’
 Association  for  procurmg  certain  quan-
 tities  of  maize  Requisite  assistance
 was  given  by  some  of  the  surplus
 States  The  position  has  since  chan-
 ged  in  view  of  the  removal  of  all  res-
 trictions  on  the  mnter-State  movement
 of  coarse  giains

 Housing  Scheme  by  HU.DCO  for
 Lower  Middle  Class

 868  SHR;  C  K  CHANDRAP-
 PAN

 SHRI  C  JANARDHANAN,

 Wil  the  Minister  of  WORKS  AND
 HOUSING  be  pleaseg  to  state

 (a)  whether  HUDCO  has  sche-
 mes  for  housing  77  the  urban  areas
 costing  more  than  Rs  7000  per  unit;

 (b)  whether  lower  middle
 cannot  avail  of  this  scheme,

 class

 (c)  if  so,  whether  Government  pre-
 pose  to  revise  it  and  set  up  houses
 costing  Rs  2000  in  urban  areas,  and

 (d)  what  is  Gevernment’s  assistan-
 ce  to  the  State  Governments  for
 rural  housing  schemes  in  (1973-74  and
 1974-75?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  to  (c).  The
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 HUDCO  is  only  a  financing  agency  It
 advances  loans  to  State  Governments,
 State  Housing  Boards,  Improvement
 Trust,  etc  Excepting  one  housing  sche-
 me  at  Calcutta  which  ls  being  execu-
 ted  by  HUDCO  directly,  it  ig  not  exe-
 cuting  any  scheme  of  its  own  accord
 The  borrowing  agencies  submit  sche-
 mes  taking  into  account  the  local
 conditions,  etc  The  cost  of  houses|
 flats  is  dependent  op  these  local  condi-
 tions  Howevei,  the  HUDCO  has  evol-
 ved  a  type  design  for  a  single  storeyed
 house  estimated  to  cost  Rs  2.500)
 excluding  the  cost  of  land

 (d)  The  following  two  schemes  of
 the  Ministry  of  Woiks  and  Housing
 are  intended  for  housing  programme
 in  the  rural  areas  of  the  country

 Q)  Village  Housing  Projects  Sche-
 me,  and

 (n)  Scheme  for  Provision  of  House-
 sites  to  Landless  Workers  in
 Rural  Areas

 2  The  Village  Housing  Projects  Sche_
 Me  723  m  the  State  Sector  Central
 Financial  assistance  for  all  the  State
 Sector  programmcs  including  housing,
 is  releaseq  by  the  Ministiy  of  Fimance
 to  the  State  Governments  70  the  shape
 of  ‘block  loans’  ang  block  grants
 This  block  Central  assistance  is  not  :e-
 latable  to  any  individual  scheme,  pro-
 ject  or  head  of  development  The
 State  Governments  are  thus  fiee  to
 determme  the  programmes  to  be  im-
 plemented  and  the  funds  to  be  alloca-
 ted  within  the  approved  outlay  for
 different  State  Sector  Schemes  accord-
 ing  to  their  requirements  ang  priori-
 ties

 3  As  regards  the  Scheme  for  Pro-
 vision  of  House-sites  to  Landless  Wor-
 kerg  in  Rural  Aears,  thrs  Scheme  has
 also  been  transferred  to  the  State
 Sector  from  the  commencement  of  the
 Fifth  Five  Year  Plan  During  the
 year  1973-74  when  this  scheme  was
 m  the  Central  Sector,  Central  finan-
 cial  assistance  of  the  order  of  Rs
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 290  99  lakhs  was  released  to  the  va-
 rious  State  Governments  for  execu-
 tion  of  projects  approved  under  the
 Scheme

 Constitution  of  Sports  Bodies

 8020  SHRI  0  K  CHANDRAPPAN
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  whether  certain  perscnalities
 dominate  sport  bodies  in  India,

 (b)  af  so,  whethe:  Govern  nt  are
 considering  to  revise  the  constitu-
 tion  of  all  sports  bodies,

 (c)  whether  Government  have  any
 measures  to  sciutinise  the  activities
 cof  the  subsidiary  organ:sitions  br-
 fore  doling  out  funds  to  them,  and

 (d)  7  so  the  broad  outlines  there-
 of?  wal

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUC  ATION  SOCAL
 WELFARE  AND  IN  THE  QDEPART-
 MENT  OF  CULTURE  (SHRI  ARVIND
 NETAM)  (a)  to  (d)  There  have  been
 instances  of  the  same  individuals  re-
 maining  ofhce  bearers  in  Sports  Orga-
 nisa‘ions  for  prolonged  periods  The
 National  sports  federations/Assotia-
 tions  are  ptivate  registered  Societies,
 and  Government  have  _  no  inten-
 tion  of  ointeitening  in  their  =  auto-
 nomous  functioning  Nevertheless,
 consistently  with  their  own  ob-
 ligations  and  _  responsibilities,  not
 alone  from  the  poimt  of  view  of  the
 puble  funds  provided,  but  also  of  the
 results  acmeved  and  the  country’s
 image  abroad  im  international  meets
 and  tournaments  Government  have
 laid  down  certain  norms  ang  guidelines
 with  reference  to  which  their  own
 assistance  and  instrumentality  should,
 on  occasion,  be  made  available  to  the
 Indian  Olympic  Association}  National
 Sports  Associations

 The  guidelines  which  the  Govern-
 ment  has  laid  down  for  itself  in  this
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 connection  and  which  have  been  cir-
 cularised  to  the  concerned  organisa-
 tions  on  9th  April,  974  are  as  follows:

 (i)  that  no  pergon  has  been  or  can
 be  an  office  bearer  in  the
 Nationa]  Organisation  conse-
 cutively  for  more  than  one
 ‘term  or  3  years,  or  at  the
 most  two  terms  or  6  years  in
 the  event  of  unanimous  elec-
 tion  for  a  secong  term.

 that  no  office  bearer  of  the
 National  Organisation  is  at
 the  same  time  an  office  bearer
 of  any  other  National  Orga-
 nisation.

 di)

 Explanation:  The  term  office  bea-
 rer  in  clauses  (i)  ang  (ii)
 means—

 (a)  President

 {b)  Vice-President

 (c)  Treasurer

 (a)  Secretary|Secretary  General;
 Or  any  corresponding
 office,

 (iii)  that  the  annual  accounts  of
 the  organisation  have  been
 properly  maintained  ard  re-
 gularly  audited  and  that  the
 various  business  meetings  as
 required  under  its  constitu-
 tion  have  been  duly  held.

 iv)  that  each  National  Federa-
 tion|Association,  in  ita  parti-
 cular  field  of  specialisation,
 has  been  appointing  or  would
 appoint  National  Coaches  with
 the  prior  approva)  of  the  All
 India  Council  of  Sports.
 that  the  National  Federatons|
 Associations,  in  their  respec-
 tive  fields  of  specialisation,
 have  been  holding  or  would
 hold,  where  feasible  not  less
 than  two  competitions  annual-
 ly  for  specified  age-  groups  at
 the  junior  and  sub-junior
 levels;  these  competitions
 should  be  organised  thrcugh

 qv)
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 Inter~Block  and  Inter-Dist-
 rict  competitions  in  each
 leading  to  the  competion  at
 the  national  level.

 (vi)  that  the  membership  of  the
 National  Federations!  Asgo-
 ciations,  within  theu  particu-
 lar  fields  of  specialisation,  is
 confined  to  the  corresponding
 State  and  other  special  units
 affiliated  to  the  National  Fe-
 derationsjAssociation,  and  that
 where  any  of  the  Nation-
 al  Federations/Associations,

 grants  membership  to  indivi-
 dual  clubs  or  individual  per-
 sons,  such  membership  does
 not  confer  on  such  members
 the  right  to  vote  in  any
 of  the  Federations/Associa~
 tion's  meetings

 The  concerned  Sports  Organisations
 have  been  given  time  upto  Septem-
 ber  15,  1974,  for  determining  their
 provisions  and  procedures  for  eligi-
 bility  for  Government  assistance.

 Scheme  submitted  by  Orissa  Govern-
 ment  on  Development  of  Minor  Irri.

 gation  Scheme

 862l  SHRI  M.  S.  PURTY:  Will  the
 Minister  of  AGRICULTURE  he  pleased
 to  state:  .

 (a)  the  main  fetures  of  the  scheme,
 if  any,  submitted  by  the  Government
 of  Orissa  for  developing  minor  irri-
 gation  facilities  in  that  State  during  the
 current  year;

 (b)  whether  Central  Assistance  has
 also  been  sought  for  the  same;  and

 (c)  if  so,  the  Central  Government’s  हे decision  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.  P.  MAURYA):  (a)  No  special  sche-
 me  has  been  received  from  Govern-
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 ment  of  Orissa  for  developing  Minor
 Irrigation  facihties  in  that  State  dur-
 ing  the  current  year.

 (b)  and  (c).  Do  not  arise

 Starvation  deaths  in  Hooghly,  West
 Bengal

 8622  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  reports  of  star-
 vation  deaths  in  Hooghly,  West
 Bengal,

 (b)  if  so,  whether  any  enquiry
 has  been  instituted;  and

 (c)  the  findings  of  the  enquiry?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  SHINDE)  (a)  to  (०).
 Information  hag  been  calleg  for  from
 the  West  Bengal  Government  and
 will  be  laid  on  the  Table  of  the  Sabha
 as  soon  as  it  3s  received

 सड़क  परिवहन  की  प्रमख  समस्या

 8623.  भी  मूलचन्द  डागा  :  कया

 नौवहन  शौर  परिवहन  मंत्री  यह  बताने  की

 की  क्या  करेगे  कि

 (क)  क्‍या  फैडरेशन  आफ  बाम्बे  मोटर

 टर सपोर्ट  श्राप रेट्स  तथा  इडियन  फैडरेशन

 आफ  द्रास पोर्ट  ऑपरेटर्स  ने  2  जुलाई,  973

 को  सरकार  का  ध्यान  सडक  परिवहन  की

 प्रमुख  समस्या  की  झोर  दिलाया  था  और

 इसके  बारे  में  कोई  ज्ञापन  सरकार  को  दिया

 था,  शौर
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 (ख  )  यदि  हां,  तो  उसकी  मुख्य  बातें

 क्या  है  शौर  सरकार  ने  इन  समस्या प्र ों  के

 समाधान  के  लिए  क्या  कदम  उठाये  है  ?

 नौवहन  झोर  परिवहन  मंत्रालय  में  उप मंत्रो

 (श्री  प्रणव  कुमार  मुखर्जी  ):  (क  )प्लोर  (ख).

 सरकार  को  दो  में  से  किसी  भी  फेडरेशन  से

 I2-7-73  का  कोई  पत्र  अथवा  ज्ञापन

 प्राप्त  नही  हुआ  है  ।  परन्तु  दि  इडियन  फेड-

 रेशन  आफ  ट्रान्सपोर्ट  भ्रापरेटर्ज,  बम्बई  से

 2-5—73  को  बम्बई  में  हुए  रोड  ट्रान्सपोर्ट

 शपरेट्ज  के  अखिल  भारत  सम्मेलन  में

 पारित  पाठ  संकल्पों  का  एक  सेट  भेजा  ।  इन

 संकल्पों  ता  सार  नीचे  दिया  गया  है

 संकल्प  स०  m—]  :

 भारी  उद्योग  मंत्रालय  वाणिज्यिक  गाडी

 वि निर्माताओं  विशेषकर  मैसर्स  टाटा  इन्ही-

 निर्यात  तथा  लोकोमोटिव  कम्पनी  लिमिटेड

 को  निर्देश  दे  कि  टाटा  ट्रक  और  बस  चेसिस ों

 की  कीमत  में  लगभग  4000  रुपये  की  हाल  की

 वृद्धि  का  कार्यान्वित  ने  करें।  सरकार

 बि निर्मा ताओ  द्वारा  967—68  से  बार  बार

 की  गई  कीमती  में  वृद्धि  के
 का  !णो  की  जाच

 करवाये  ।  वाणिज्यिक  गाडी  बेसिस  की

 कीमतों  पर  फिर  प्रनौपचारिक  नियंत्रण

 रखने  पर  विचार  करें।  भारी  उद्योग  मात्रा-

 लय  गाडी  वि निर्माताओं  का  यह  भी  निर्देश

 दे  कि  वे  छोटे  छोटे  पश्विहन  झापरेटरो  की

 सहकारी  समितियों  झ्रबवा  यूनियनों  ।  फेड-

 रोशन  को  अपने  सदस्यों  में  बैठने  के  लिए,

 रियायती  दरो  पर  चेसिस  का  कोटा  नियमित

 रूप  से  सप्लाई  करे  |
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 संकल्प  ह. /  «2  3

 उपभोकताभक्‍ो
 के  हिल  की  रक्षा  करने

 के  लिए  केन्द्र  तथा  राज्य  दोनों  स्तरों  पर  एक

 अलग  मंत्रालय  भ्रमणा  विभाग  का  सृजन  किया

 जाये  ।

 संकल्प  do  3:

 केन्द्रीय.  अ्रथवा  राज्य  सरकारो  को

 आवश्यक  वस्तु  ग्र धि नियम,  955  4  गअन्तगत

 ट्रक  टायर  और  ट्यूबों  की  बिक्री  और  विसरण

 को  नियमित  करने  के  लिए  प्रभावी  कदम

 उठाये  ।  परिवहन  परिचालकों  के  संगठनों

 के  प्रतिनिधियों  को  वितरण  करने  वाले  के  साथ

 सम्पर्क  रखना  चाहिए  ।

 शंक तप  सं०  4  ॥

 राज्य  सरकार  को  छोटे  परिवहन  परि-

 चालकों  के  शोषण  को  रोकने  के  लिए  माल

 बुक  करने  वाली  एजेन्सियों  के  कार्यो  को

 नियमित  करन  के  लिए  नियम  बनाने  चाहिए।

 संकल्प  संख्या  :

 सरकार  को  मोटर  गाड़ो  के  आवश्यक

 फालतू  पुर्जों  की  कीमतो  पर  प्रभावी  नियंत्रण

 रखने  तथा  इन  पुर्जों  की  चोर  बाजारी  रोकने

 के  लिए  उपयुक्त  संस्था  कायम  करनी  चाहिए।

 संकल्प  नका  --6€6  :

 परमिट  देते  के  लिए  प्रार्थना  पन्नों  पर,

 जोनल  स्कीम  के  प्रन्तर्गद  गुणावगुण  के

 आधार  पर,  विचार  किया  जाता  चाहिए  |

 परन्तु  उन  प्ररिचालकों  को  तरजीह  देनी

 चाहिए  जिने  का  जोन  में  कुशल  सेवा  का
 रिकार्ड  होता  है।  जोनल  परमिट  जारी
 करने  की  पद्धति  को  सरलीकृत  किया  जाये

 ताकि  परिवहन  व्यापार  में  लगे  प्रतीक  से

 अधिक  व्यक्ति  लाभ  उठा  सके  |

 संकल्प  संकट  7  :

 राज्य  सरकारों  को,  जैसा  कि  सड़क

 परिवहन  कराधान  जाच  समिति  ने  सिफारिश
 की  है,  चुकी  शर  पथकर  समाप्त  कर  दिया

 जाये  ।

 सकता  साया--8

 सरकार  अपने  विभागों  और  उपक्रमो  को

 निदेश  दे  कि  वे  ढुलाई  के  ठ  के  सीधे  यूनियनों,
 फेडरेशन,  एमोसियेशनों  यव  छोट  परिवहन

 परिचालकों  की  सहकारी  सोसाइटियां  को

 दे  ताकि  बिचौलियों  को  हटाया  जा  सके  t

 2  नौवहन  शर  परिवहन  मता लय  क्रम

 संख्या  4,  6  तथा  7  से  मुख्यत  सत्र

 है ।

 3.  जहा  तक  सकता  संख्या  4  का

 सम्बन्ध  हैं  ।  सरकारी  गाड़ियों

 द्वारा  ढोये  गये  माल  के  एकत्रित

 करने,  भेजने  भ्रथवा  वितरण  के  कारोबार

 में  लगे  एकसटो  के  लाइसेन्सी  के  लिए  मोटर

 गाड़ी  अधिनियम,  9308  पहले ही  से  व्यवस्था

 की  गई  है  1  इस  विषय  में  नमूना  नियम

 राज्य  सरकारों  के  जागे  दर्शन  के  लिए  परि-

 चालित  किये  गये "है  ।  बिल्ली  प्रशासन

 द्वारा  बनाये  गये  नियमों  को  सर्वोच्च  न्याय-

 लय  में  चुनौती  दी  मई  है  1  अन्य  राज्य
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 went  wafer  न्यायालय  के  निर्णय  की

 प्रतीक्षा  कर  रही  डे

 4.  जहा  तक  संकल्प पल  6  का  सम्बन्ध  हैं
 जोनल  स्कीम  कके  1...  साल  गाड़ियों

 के  लिए  परमिट  मोटर  गाडी  अ्रधिनियम  के

 झन्तगेत  राज्य  सरकारो  द्वारा  नियुक्त  परि-

 वहन  श्रधिकरणो  द्वारा  दिये  जाते  ह  t  ये

 अधिकरण  अद्ध  न्यायिक  ढंग  से  कार्य  करती

 है  और  परमिटो  के  लिए  प्रार्थना  पत्नी  पर

 कार्यवाही  करने  हेतु  जिस  बात  पर  ध्यान  देना

 होता  है  व॑  मोटर  गाडी  अधिनियम  की  धारा

 55  में  निहित  हैं  t

 5  जहा  तक  संकल्प  संख्या  7  का  सम्बन्ध

 है,  चुकी  को  समाप्त  करना  राज्य,  सरकार

 के  प्रतिकर  क्षेत्र  में  है।  केन्द्रीय  सरकार

 राज्य  सरकारो  को  इस  बात  के  ए  सहमत

 कराने  हेतु  प्रयत्नशील  है  कि  इस  सम्बन्ध  में

 सडक  परिवहन  कराधान  जाच  समिति  की

 सिफारिशों को  कार्यरूप  दे।  चुकी  को  समाप्त

 करना  स्वीकार्य  वैकल्पिक  करो  का  पत्ता

 लगाने  पर  निर्भर  करता  है  यद्यपि  समय

 समय  पर  कई  बै कल्पों  पर  विचार  किया  गया

 हैँ  फिर  भी  किसी  उपयुक्त  प्रति स्थानी  करो  पर

 कभी  तक  निर्णय  लेना  सभा  नहीं  हुआ

 है

 6.  इडियन  फेडरेशन  आफ  ड्रान्सपो्ट

 आपरेटर्स  का  एक  शिष्ट  मंडल  511-73

 को  नौवहन  शर  परिवहन  मली  से  मिला

 तब  उन्हें  उपरोक्त  स्थिति  से  भ्रमित  कराया

 गया  ।  शिप्टमइल  भरी  उद्योग  और

 झदोगिक  विकास  मती  से  भी  मिसा  शौर

 टायर,  जैसी  भारी  प्रप्त  करने  में  परि-

 चालकों  फी  कठिनाइयों उंगे  के  समक्ष  रखी।
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 कृषि  फार्म  तथा  उसका  ad

 8624.  थी  मूल अन्य  जागा :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  केन्द्रीय  सरकार  कहां

 कहा  पर  कौन-कौन  से  कृषि  फर्म  चला  रही

 है  तथा  उन  पर  कितना  वाचिक  व्यय  होतो

 है;

 (ख)  वर्ष  972  तथा  973  में  इन

 फार्मों  से  कितना  राजस्व  प्राप्त  हुन;  कौर

 (ग)  सरकार  ते  इन  फार्मों  में  से  प्रत्येक

 पर  कितना  पूजी  निवेश  किया  हुआ  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (६ 3

 अ्रण्णासाहिब  पी०  शिन्दे:  (किसे  (ग)
 केन्द्रीय  राज्य  फार्मों  का  प्रबन्ध  भारत  सरकार

 के  प्रतिष्ठान  भारतीय  राज्य  फार्म  निगम

 द्वारा  किया  जाता  है।  सूरतगढ़,  जैतसर,

 हिसार,  झारसुगुड़ा  कौर  रायचूर  फार्मों  की

 स्थापना,  भारतीय  राज्य  फार्म  निगम  बनते  से

 पहले  की  गई  थी  ज़ोर  इन  फार्मों  का  प्रशासनिक

 नियन्त्रण  अगस्त,  1969  को  निगम  को

 हस्तांतरित  किया  मया  इसके  बाद  निगम

 नौ  कौर  जामे  भी  खोले  हैं  ।  1971+72

 और  972-73  की  अवधि  &  इत  फार्मों  पर

 लगाई  गई  पूजी,  व्यय  की  गई  राशि  शौर

 इन  फार्मों  से  होन  वाली  श्राप  कौ  प्रदर्शित'

 करने  बाला  एक  विवरण  लग्न  है  1  दिखाई गई
 निदेश  पूजी  we  रकम  है  जो  इन  कार्यों  एस

 स्थापना  के  समग्र  से  1079-73  तक  लगाई

 गई  है
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 विवरण

 (49  जाओ  म)

 1971-72  972—73

 क्रम  फार्म  वात  नाम  और.  अतीत  व्य की  लिंग  ot  fin  यके।  ह 2६
 7  स्थान  राय  गई  राशि  की  गई  आय  गई  मणि  की  गद

 पजा  जुवा

 न्द्रीय  राज्य  फर्म

 t  सूरतगढ़  (राजस्थान)  07  08  88  47  .92  5660  36  L03  5793  96

 2  जनम  (राजस्थान)  9  94  9  80  67  25  35  60  26  58  72  I4

 $  हिसार  (हरियाणा)  3]  5]  25  22  57  09  38  85  29  I]  ७5  3%

 4  नाधावाल  (पजाब)  .  73  85  2  57  46  94  20  60  2]  10  57  08

 5  राज्यभर  (मंसूर)  8  48  8  36  57  45  28  85  27  30  ह:  47

 6  कन्ना नार  (फैसल)  6  04  7  50  30  90  2  27°12  31  34  44

 7  चेंगी  (तमिल  चार)  3  38  3  94  7  02  3  86  3  86  36  80

 8  कॉकक्‍्लावाई।  (इसस)  0  69  209  40  28  208  5  BL  5  04

 9  झारसुगुड़ा  (उडीसा)  ]34  9  4!  17  99  O71  3  03  9  47

 0  राय-अरली  (उत्तर  प्रदेश  )  093  097  3  56

 }l  हम्माम  (अन्  प्रदेश )  389  429  8  26

 टिप्पणी  oo  उपर्थकत्र  सारी  में  दी  गई  जानकारी  में  मिजोरम  का  फार्म  शामिल  नही  है,  क्यो  के
 यह  सरकार  की  आर  से  प्रारम्म  की  गई  परिकासात्मक  पॉन्वोजन।  है  और  निगम  का
 भरत  नही  है।

 2  आपकी  राय  में  बिके  राय  तथा  राम  की  न्य  राय  शामिल  है  t

 3  किया  गया  व्यय  राजस्व  व्यय  है  जिसमें  परिसम्पत्तियों  पर  मूल्य-क्लास  भौर  वहीं  खाते
 में  डाले  गैस  आस्थगित  व्यय  शामिल  है  t

 4  पूजी  निवेश  ज  तक  की  कुल  परिसंपत्ति  है--यह  राशि  मूल्य  क्लास  की  व्यवस्था
 करते  के  पश्चात्‌  निकाली  गई  है।

 5  निगम  का  वित्तीय  वर्ष  जुलाई  से  जून  तक  चलता  है,  इस्ल  भेज:  ह; ड  जानकार

 जून  972  से  जून  979  को  समाप्त  हुए  ५  स्प वष से  सम्बद्ध  है।



 207  Written  Answers

 भारतीय  STE  निगम  के  कर्मचारियों  को
 संख्या,  उसका  प्रशासनिक  खर्च  तथा

 उसे  हुई  हानि

 8625.  भी  मूल  अन्य  डागा  :  क्या

 छाव  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारतीय  खाद्य  निगम  के  वर्ष

 965  के  गठन  के  समय  तथा  इस  समय

 कर्मचारियों  की  संख्या  तथा  प्रशासनिक

 खर्च  सम्बन्धी  पृथक-पृथक  आंकडे  क्‍या  हों  ;

 कौर

 (ख)  ब  क  इस  निगम  को  कुल
 कितनी  हानि  हुई  और  इसके  क्या  कारण

 हे?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (भो
 श््ण्णा  साहिब  पी०  शिकवे  )  :  (क)

 965  में  भर  इस  समय  भातीय  खाद्य  निगम

 का  कर्मचारियों  और  प्रशासन  पर  खर्चा  इस

 प्रकार  है  —

 कर्मचारियों  की
 संख्या

 प्रशासन  संबंधी  खर्चा

 (करोड़  रियो  में  )

 965  31-3-73 को  1965-66  197273

 2,150  50,522  4.7  25.02

 (अस्थायी  )

 (a)  निगम  को  i965-66  से  भागे

 वर्षों  में  कभी  हानि  नही  हुई  है  ।
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 शरीय  शेक्षणिक  ग्र मू संधान  तथा  प्रशिक्षण
 परिषद  &  जिया कलाप

 8626  भी  मूल  पद  डागा  :  क्‍या
 शिक्षा,  समाज  कल्याण  कौर  संस्कृति  मती
 यह  बताने  की  कृपा  करेंगे  कि

 (क)  इस  समय  राष्ट्रीय  शैक्षणिक

 अनुसंधान  तथा  प्रशिक्षण  परिषद  के  क्‍या
 क्रियाकलाप  है  तथा  उन  पर  कुल  कितना
 प्रशासनिक  खर्च  होता  है  शरीर  इसमें  किन  किन
 श्रेणियों  के  प्राधिकारी  कार्य  कर  रहे  हैं;  कौर

 (ख)  वर्ष  973-749  इस  परिषद्‌
 ने  कित  किन  क्षेत्रों  में  प्रावधान  समबन्धी
 अध्ययन  किये  तथा  उनके  क्‍या  परिणाम
 निकले  ?

 शिक्षा  और  समाज  कल्याण  मंत्रालय
 तथा  संस्कृति  विभाग  में  उपमंत्री  श्री  डी०
 पो०  यादव)  :  (क)  राष्ट्रीय  शिक्षा,  अनुसंधान
 तथा  प्रशिक्षण  परिषद्‌  के  इस  समय  निकाली-
 खित  मुख्य  कार्यकलाप  है-

 (१)  स्कूलों  में  शिक्षा  का  कोटि  से
 सम्बन्धित  प्रावधान  तथ।  विकास  करना  जिसमें

 पाठ्यचर्या  पाठ्य  पुस्तके,  शिक्षक-मार्गनिदें-

 शिकार,  शैक्षिक  सामग्री,  परीक्षा  विषय,  विज्ञान

 किट्स,  दृश्य  श्रव्य  सहायता  सामग्री  विशेषकर
 सम्मिलित  है।

 (2)  माध्यमिक  स्कूल  ग्रध्यापकों  तथा
 शिक्षक  अध्यापकों  का  पूर्व  -  सेवा  तथ।  सेवारत

 प्रशिक्षण  जसे  विज्ञान  अध्यापकों  के  पूर्व-मेवा
 प्रशिक्षण  के  लिये  विज्ञान  में  4  वर्षीय

 पाठ्यक्रम  शिक्षक  ग्रध्यापकों  के  लिये  ग्रीष्म

 स्कूल  पता चार  पाठ्यक्रम  अल्प-कालिक
 सेवारत  पाठ्य-  क्रम  ।

 (3)  अखिल  भारतीय  तथा  राज्य

 स्तरों  पर  प्राथमिक  तथा  माध्यमिक  शिक्षक
 सभों  के  लिये  विकासोन्मुख  पाठ्यक्रम  ।
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 (4)  क्षेत्रीय  एककों  के  जरिए  राज्य
 शिक्षा  विभागों  के  साथ  सम्पर्क  |

 (5)  पाठ्यपुस्तकों  भ्रनुप्रक  अध्ययन

 सामग्री,  प्रावधान  मोनोंग्राफों  शैक्षिक  पति-
 कामों  का  प्रकाशन

 1973-74  में  3.24  करोड  कुये

 (योजना  तथा  योजनेत्तर  दोनो  )  का  प्र नुमा नित
 खर्चा  हुआ ।

 परिषद्‌  के  इन्दर  काय  करने  वाले  सधी-
 कारियों  क।  मोटे  तौर  पर  3  वर्गों  में  बाटा
 जा  सकताहै  अर्थात्  शैक्षिक,  गर  शैक्षिक  (लिपि-
 किया  तथा  प्रशासनिक  )तथा  सहायक  शैक्षिक
 रं टाफ  में  प्रोफेसर  रिहा,  प्राध्यापक  इत्यादि
 शामिल  होते  है.  गैर  शैक्षिक  स्टाफ  में  अवर

 सचिव,  सहायक  सचिव  ,अनुभाग  अधिकारी

 ्रधीक्षवा,  वैयक्तिक  सहायक  इत्यादि  शामिल

 होते  है  कौर  सहायक  स्टाफ  में  परिषद्‌  के
 प्रकाशन  विभाग  में  सम्पादक  सहायता  सम्पादक
 निर्माण  अधिकारी,  सहायक  निर्माण  अधिकारी
 इत्यादि,  एन०  अ्ॉईत  ई०  पुस्तकालय  में

 पुस्तकालय  स्टाफ  तथा  प्रलेखन  एक  जौर
 कार्य  शाला  विभाग  में  कार्य  करने  वाला
 तकनीकी  स्टाफ  जैसे  तकनीकी  अधिकारी
 फोरमैन,  तकनीशियन  मैकेनिकल  इत्यादि  ।

 (ख)  राष्ट्रीय  शिक्षा  अ्रनुतधान  तथा
 श्रावण  परिषद्‌  ने  1973-74  के  दौरान
 निम्नलिखित  क्षेत्रों  में  अनुसंधान  अ्रध्ययन
 कार्यों  का  संचालन  किया

 1 विज्ञान  तथा  गणित  में  शिक्षा  ।

 2.  सामाजिक  विज्ञानों  तथ।  मानव
 विज्ञानों  में  शिक्षा  ।

 3.  शैक्षिक  मनोविज्ञान  तथा
 प्रतिष्ठान  ।

 4.  शिक्षक  शिक्षा  ।

 5.  पूर्व-आथमिक  झोंक  प्राथमिक  शिक्षा  1

 शिक्षा
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 पाठ्यचर्या,  पाठ्यपुस्तकों,  किस,
 दृश्य  श्रव्य  सहायता  इत्यादि  कार्यों  में  अनु-
 संधान  तथा  विकास  कार्य  बराबर  जारी
 रहा  है  ।  कुछ  अनुमान  अध्ययन  कार्यों
 के  बारे  में  रिपोर्ट  मिल  गई  है  और
 कार्यान्वयन  हेतु  अथवा  अन्य  कोई  कार्यवाई
 करने  लिये  उनकी  जाच  की  जा  रही  है
 कुछ  अभी  भी  जारी  है  t  उदाहरण  के  लिये
 स्कूल  शिक्षा  की  नई10--2  पद्धति  में  कक्षा

 L  मे  i0  तक  के  लिये  एक  पाठ्यचर्या  प्राइस
 तैयार  किया  गया  था  1  पाठ्यचर्या  सीधी
 शौर  विकास  का  कार्य  किया  जा  रहा  है  |
 उनको  पाठ्यपुस्तकों  का  जा  पहले  ही  प्रकाशित
 18  चुकी  थी  संशाधन  किया  जा  रहा  है  त/कि
 उनका  अदू या तन  बनाया  जा  सके  और  कुछ
 मामलों  में  नई  पुस्तके  भी  लिखी  जा  सके  ।
 आदि  प्रारुप  (प्रादाटाइप)के  रूप  में  विज्ञान
 किलो  का  निर्माण  किया  गया  और  इस  क्षेत्र
 में  परीक्षण  किये  गये  थे  ।

 Coustruction  of  Low  Income  Group
 Flats  in  Ashok  Vihar

 8627.  SHRI  M.  C.  DAGA:  Will  the
 Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whetrer  the  Central  Vigilance
 Commission  hag  held  an  enquiry  into
 the  construction  of  488  low  income
 group  flats  built  in  Ashok  Vihar  where
 sub-standard  material  was  used  by
 the  contractor;

 (b)  if  so,  what  are  the  findings  of
 the  Commission;

 (c)  what  further  action  Govern-
 ment  have  taken  on  these  findings;
 and

 (a)  whether  Government  are  pro-
 posing  to  refund  any  amount  to  the
 flat  owners  in  the  light  of  the  Central
 Vigilance  Commigsion  Report?
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 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  “PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  Yes.
 Sir.

 (b)  Certain  defects  had  been
 pointed  out  by  the  Commission,  Most
 of  these  defects  were  of  a  routine
 nature,  except  in  the  ease  of  bricks
 in  walls  and  flooring.  where  sub-
 standard  bricks  seemed  to  have  been
 used  by  the  Contractor,  but  the
 extent  of  substandard  bricks  used  in
 walls  could  not  be  ascertained.  The
 test  results  in  the  case  of  flush  door
 shutters  and  cement  mortar  were
 found  to  be  satisfactory.

 (ec)  After  ‘considering  the  report  of
 the  Commission,  the  Delhi  Develop-
 ment  Authority  has  proposed  to  effect
 an  appropriate  recovery  from  the  final
 bill  of  the  Contractor.

 (d)  No,  Sir.

 Law  for  consolidation  of  Agricultural
 Holdings

 8628.  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  no  law  for  effecting
 consolidation  of  agricultural  holdings
 has  yet  been  passed  in  some  of  the
 States  in  the  country;

 (b)  if  so,  the  names  of  the  States;
 and:

 (c)  the  steps  taken  by  the  Centre  to
 pass  laws  isnmediately  on  consolida-
 tion  of  agricultural  holdings  in  their
 respective  States?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  In  the  Andhra  area  of
 Andhra  Pradesh,  Kerala.  Manfpur,
 Beghalmya,  Nagaland  ‘Tamil  Nadu,
 and  Tripura,  no  law  for  consolidation
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 of  agricultural  holdings  has  yet  been
 passed.

 (c)  Promotion  of  -consolidation  of
 land  holdings  has  been  one  of  the
 major  planks-of  the  land  reforms
 policy  of  the  Government  of  India.
 The  States  have  been  advised  from
 time  to  time  to  take  up  consolidation
 of  holdings  which  is  a  State  subject
 under  the  Constitution.  In  the  Fifth
 Five  Year  Plan  document  too  em-
 phasis  haz  been  laid  on  the  need  for
 taking  up  consolidation  of  holdings
 all  over  the  country.

 Housing  Problem  of  Rural  Areas

 8629.  SHRI  BIBHUTI  MISHRA:
 Will  the  Minister  of  WORKS  AND
 HOUSING:  be  pleased  to  state:

 (a)  whether  Government  have
 advised  varioug  State  Governments  to
 solve  housing  problems  of  the  rural
 areas;

 (b)  the  gist  of  the  advice;  and

 (९)  to  what  extent  follow-up  action
 is  contemplated?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-~
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  to  (c).
 The  Ministry  of  Works  and  Housing
 intreduceg  the  following  two  Hous-
 ing  Schemeg  in  the  year  noted
 against  each  to  improve  the  housing
 condition  of  the  people  -Fiving  in
 rural  areas:—

 (i)  Villages  Housing  Projects
 Scheme  ‘1987,

 (ii)  Scheme  for  Provision  of
 House-sites  to  Landless
 Workers  in  Rural  27688  97I.

 The  Scheme  at  (i)  was  transferred
 to  the  State  Sector  during  the  Third
 Five  Year  Plan.  ‘Central  assistance
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 to  States  for  all  the  State  Sector
 ghemes,  including  Village  Housing
 Projects  cheme  and  other  Social
 Housing  Schemes,  is  given  in  the
 shape  of  ‘block  loans’  and  ‘block
 gants’  without  being  tied  to  any
 particular  scheme.  project  or  head  of
 development.  The  State  Governments
 are  free  to  allocate  and  utilise  the
 block  assistance  on  various  schemes
 according  to  the  requirements  and
 priorities  to  be  determined  by  them

 The  Scheme  mentioned  at  (ii)
 above  was  introduced  in  i97]  as  one
 of  the  Minimum  Needs  Programme
 of  the  Government  in  the  Central
 Sector  This  Scheme  has  also  been
 tiansferred  to  the  State  Sector  from
 the  commencement  of  the  Fifth  Five
 Year  Plan  ie.  lect  April,  ‘1974,  How-
 ever,  keeping  in  view  the  importance
 of  housing  problem  of  the  landless
 Workers  in  the  rural  areas  of  the
 country  a  substantial  and  distinct
 provision  of  Rs  066  crores  has
 been  made  in  the  draft  Fifth  Five
 Year  Plan  for  implementation  of  this
 Minimum  Needs  Programme.

 Difficulties  and  bottle-necks,  if
 any,  experienced  in  the  implementa-
 tion  of  various  Social  Housing  Sche-
 mes,  including  the  rura]  housing  pro-
 gramme,  are  discusseq  from  time  to
 time  aff  the  Conferences  of  State
 Housing  Ministers  and  also  during
 the  annual  plan  discussions  held  with
 the  Officers  of  the  States  every  year
 in  the  Planning  Commission.

 छात्र-संघों  के  नेतायों  ते  मिल  कर  छातों
 की  सससस्‍्याशों  को  दूर  करना

 ‘g630.  भी  विभूति  अ’  क्या  शिक्षा,
 समाज  कल्याण  औैर  संस्कृति  मंत्री  यह
 कलने  की  कृषि  करेंगे  कि  :

 क  क्या  केन्द्रीय  सरकार  ने  छाती
 की  समस्याओं  को  हल  करने  के  लिये  विभिन्न
 विश्वविद्यालयों  के  छात्र  संघों  के  नेतायों  को

 बुलाकर  उनसे  बातचीत  की  कोई  मोजा
 बनाई  है  ;  और
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 (a)  याद  हां,  तो  तत्संबंधी  तथ्य
 क्‍या  हैं  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्री

 प्रो०  एस०  ग़ुस्ल  हसन)  (क)  कौर  (ख)
 शिक्षा  तथा  समाज  कल्याण  न्याय  के  उप
 मंत्रियों  ने  निकट  भविष्य  मे  विभिन्न  राज्यो
 की  राजधानियों  में  प्रलय-अलग  बैठकों  में
 अन्य  प्रतिनिधियों  के  साथ  साथ  छात्र  युवक
 प्रतिनिधियों  से  भेंट  करने  का  विचार  रखा ॥

 छात्र  सतोष  पर  शिक्षा  समिति  के
 केन्द्रीय  सलाहकार  बोर्ड  ने  8  ऑ्रबैन,  974
 का  नई  दिल्‍ली  में  हुई  बैठक  में  यह  निर्णय
 किया  कि  20-21  मई,  974  को  नई  दिल्‍ली
 में  होते  वाली  उनकी  अगली  बैठक  में  अन्य
 प्रतिनिधियों  के  साथ-पाथ  विभिन्न  विश्व-
 विद्यालयों  के  छात्र  सब  के  प्रतिनिधियों  से
 भी  ”  भेट  की  जायेगी  ।

 Speeding  up,  Agricultural  Production
 and  Stress  on  Cereal  Production

 8631,  SHRI  BIBHUTI  MISHRA:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  Prime  Minister  has
 written  to  the  Chief  Ministers  of  all
 the  States  to  speed  up  agricultural
 production  stressing  cereals  produc-
 tion  in  this  work;

 (9)  3६  so,  reaction  of  the  Chief
 Ministers;  and

 (c)  action  so  far  taken  by  them  to
 speed  up  agricultural  .production?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  Or  AGRICULTURE.
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  Prime  Minister  hag  recently
 written  a  letter  to  Chief  Ministers
 impressing  on  them  inter  alia  the
 need  to  pool  our  energies  to  meet
 the  challenge  of  agricultural  pro-
 duction  and  inviting  their  personat
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 attention  to  the  need  for  successful
 implementation  .  of  the  programmes
 dncluded  in  the  draft  Fifth  Plan  for
 dincreasing  production,

 (b)  and  (c).  In  the  replies  so  far
 feceived  the  Chief  Ministers  have
 agreed  to  act  in  accordance  with  the
 :Suggestiong  in  the  Prime  Minister's
 letter,

 ‘Construction  of  Building  and  Erection
 of  Statue  of  Shivaji  at  Raigad

 8632.  SHRr  SHANKAR  RAO  SAV-
 ANT:  Will  the  Minister  of  EDUCA-
 "TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  Archaeological
 Survey  of  India  has  objected  to  the
 “Maharashtra  Government's  attempt  to
 construct  buildings  and  errect  a  statute

 ‘of  Shivaji  at  Raigad:

 (b)  if  so,  what  are  the  reasons
 therefor;  -

 (c)  what  are  the  rights  and  duties
 of  the  State  Government  in  respect  of
 the  Raigad  Fort:

 (d)  whether  the  Maharashtra  Gov-
 ernment  has  represented  that  the  Rai-
 gad  Fort  shoulg  be  handed  over  to:
 them;  and

 (९)  if  s0,  what  are  the  reactions  of
 ‘the  Central  Government  to  their
 ‘representation?

 THE  MINISTER  OF  EDUCATION.
 SOCIAL.  WELFARE  AND  CULTURE (PROF,  S,  NURUL  HASAN):  (a)
 ‘Yes,  Sir,

 (b)  The  proposed,  constructions
 and  erection  of  a  statute  are  not  in
 keeping  .  With  the  archaeological
 Principles  and.  practices.  The  policy ‘of  the  Survey  ig  to  preserve  protected monuments  in  the  condition  in  which

 ithey  ev'st  without  addition  of  any
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 stTuctures,  statutes,  ete.
 their  ancient  nature.

 modern
 which  affect

 _The  sanctity  of  the  Raigad  Fort  will
 be  impaireg  if  modern  constructions
 take  place  within  tht  fort  and.  a
 statue  made  by  a  modern  sculptor  38 .
 placed  in  it.

 (ce)  Raigad  Fort  is  a  Centrally
 protected  monument  under  the
 charge  of  the  Archaeological  Survey
 of  India;  consequently  the  State
 Government  has  no  jurisdiction  over
 the  monument  in  respect  of  its  pre~
 servation  and  maintenance.  The  State
 Government  has  the  responsibility  of
 providing  approach  roads  to  the
 monuments  and  ig  also  responsible
 for  such  other  matters  like  the  law
 and  order.

 (d)  Yes,  In  the  year  +1962,  Secre-
 tary,  Education  &  Social  Welfare
 Department,  Government  of  Maha-

 requested  the  Director
 General  to  delete  the  monument  from
 the  central  list  to  enable  the  State
 Government  to  take  it  up  as  a  pro-
 tected  monument  under  State  juris-
 diction.

 (e)  The  Central  Government  is
 unable  to  take  the  view  that  the
 Raigad  Fort  built  by  Chatrapati  Sivaji
 is  not  a  monument  of  national  im-
 portance.  According  to  the  Constitu-
 tion,  monuments  of  national  import-
 ance  are  the  responsibility  of  the
 Central  Government.  The  Central
 Govtrnment  cannot,  therefore.  divert
 itself  of  this.responsibility.

 Annual]  losses  to  the  Mogul  Line

 8633,  SHRI  SHANKERRAO
 SAVANT.

 PROF.  MADHU  DANDAVATE:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  what  are  the  likely  annual
 losség  to  the  Mogul  Lines  for  paseen-
 ger  service  on  the  Konkan  coast;
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 (b)  will  these  losses  be  integrated
 with  the  profits  on  the  Cargo  service;

 (c)  will  these  losses  be  treated  on
 the  same  lines  as  the  losses  on  the
 passenger  service  between  Madrag  and
 Andamans;  and

 (d)  if  answers  to  parts  (b)  and  (c)
 above  be  in  the  negative,  the  reasons
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  The
 likely  annual  locses  are  estimated  to
 be  Rs  2350  lakhs

 (b)  and  (c)  No  Sir.

 (a)  It  has  been  decided  that  the
 Konkan  Coastal  Passenger  Service  is
 {o  be  operated  on  “No  pfofit  No  loss”
 basis

 Subsidy  and  Loan  for  construction  or
 Maintenance  sf  Roads  in  Maharashtra

 8634  SHRI  SHANKERRAO  SAV-
 ANT  Wi!)  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state

 (a)  what  financial  help  (subsidy  and
 loan)  the  Central  Government  give  to
 the  State  Government  for  the  con-
 struction  or  maintenance  of  roads  and
 -oads  of  Economic  importance,

 (b)  which  roads  in  Maharashtra
 came  under  this  category;  and

 (०)  what  help  is  proposed  to  be
 given  to  each  of  these  roads  in  Maha-
 rashtra  during  the  Fifth  Five  Year
 Plan  period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  to  (०),
 Loan  assistance  is  provided  for  the
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 development/construction  of  selected
 road/bridge  works  under  the  Centrally
 Aided  Programme  of  State  Roads  of
 Inter-State  or  Economic  Importance.
 In  the  Fourth  Plan,  the  following  new
 projects  were  agreed  to  be  financed
 under  this  programme  in  Maharashtra
 with  00  per  cent  loan  assistance:—

 Estimated
 cost

 a)  Bridge  acruss  Revadande
 Creek  on  Ahbag-Retadanda-
 Salar  Murund  Road,  Dis-
 tnct  Kolaba.  60°00  lakhs

 (2)  Bndge  cross  Savitri  river
 at  Mhapralon  the  Mandngad-
 Mhapia  Amet-Kuda  Road.  §0° 00  lakhs

 (3)  Tarapoic-Bonar  road  29°26  lakhs

 A  total]  amount  of  Rs.  5.99  lakhs
 wag  paid  to  the  Government  of  Maha-
 rashtra  during  the  Fourth  Plan  period.

 Provision  of  funds  for  various
 schemes  duting  each  year  of  the  Fifth
 Five  Year  Plan  will  depend  upon  the
 availability  of  the  Yresources  and
 requirements  of  various  States  includ-
 ing  Maharashtra  from  year  to  year  It
 is,  therefore,  not  possible  to  indicate
 at  this  stage  the  funds  which  could  be
 provided  for  each  of  the  aforesaid
 schemes  to  Maharshtra  during  the
 Fifth  Five  Year  Plan

 Rural]  Drinking  Wate,  Supply  Scheme
 iu  Maharcshtra

 8635.  SHRI  SHANKERRAO  SAV-
 ANT:  Willi  the  Minister  of  WORKS
 AND  HOUSING  he  pleased  to  state:

 (a)  how  much  financial  assistance
 was  demanded  by  the  Government  of
 Maharashtra  for  rural  drinking  water
 supply  schemes  in  1972-73  and  1978-74,
 and  how  much  was  given:  and

 (b)  how  much  amount  is  proposed’
 to  be  given  for  the  same  purpose
 during  974-7§  and  for  which  projects?
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 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  ANp  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  36
 rural  water  supply  schemes  estima-
 ted  to  cost  Rs  52003  lakhs  were  sent
 by  the  Government  of  Maharashtra,
 out  of  which  87  schemes  estimated  to
 cost  Rs  32353  lakhs  were  approved
 by  the  Central  Government  under  the
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 Accelerated  Rural  Water  Supply  Pro-
 gramme.  The  State  Government  were
 advised  to  select  and  take  up  schemes
 ont  of  the  approved  list  of  schemes.
 the  cost  of  which  could  be  met  from
 within  the  available  allocation.  The
 assistance  demanded  and  the  funds
 released  during  1972-73  and  1973-74
 under  the  said  programme  were  as
 under:—

 Year  As»istance  demanded  Amount  releas
 ७५  ५  ate  Government  Central  Government

 a
 1972-73,  Ro,  735  .॥7  lakhs  Rs,  706  00  lakhs

 1973-74  Rs  २०३  23.  «lakhs  Rs.  79,00  lakhs

 Due  to  financial  constraints  more
 tunds  could  not  be  made  available  to
 the  State  Government

 (b)  This  Programme  has  been  dis-
 continued  aS  a  Central  Scheme  in  the
 vith  Plan  During  the  Vth  Plan,  rural
 water  supply  schemas  have  been  in-
 cluded  in  the  Minimum  Needs  Pro-
 gramme  and  will  be  rmplemented  by
 the  State  Governments

 Incentive  for  Crushing  Sugarcane
 early  in  spite  of  Low  Recovery

 8636  SHRI  E  V  VIKHE  PATIL’
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  due  to  concession  in
 excise  duty  on  sugar  produced  early
 in  October-November  season,  there  1s
 considerable  ‘loss  in  recovesry  of  sugar
 ad  therefore  loss  in  total  production  of
 sugar  in  the  country.  and

 (b)  the  reasons  for  giving  incentive
 for  crushing  sugarcane  early?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8.  P,  MAURYA):  (a)  and  (b).

 The  recovery  of  sugar  is  generally
 lower  during  October  and  early  Nov-
 ember  than  the  year’s  average  Never-
 theless  incentives  for  early  crushing
 of  cane  by  factori-s  during  these  two
 months  are  given  to  reduce  the  diver-
 sion  of  cane  to  manufacture  of  gur
 and  also  to  ensure  adequate  availabi-
 lity  of  sugar  early  in  the  season,
 particularly  when  the  carry-over
 stocks  from  the  previous  year  are
 low  This  by  itself  does  not  appear  to
 lead  to  loss  in  total  production  of
 sugar  For  example,  during  the  last
 three  seasons,  the  production  in  Octo-
 ber  and  November  49४0  was  the
 highest  being  508  lakh  tonnes  and  the
 total  production  wag  also  the  highest
 being  38,73  lakh  tonnes

 Drinking  Water  Facilities  to  Towns

 8637  SHRI  VIKRAM  MAHAJAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state,

 (a)  the  total  number  of  town.  in
 the  country,  State-wise,  which  have  no
 drinking  water  facilities;
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 (b)  the  total  number  of  towne  in
 the  country,  State-wise,  which  have  no
 proper  drainage  system;  and

 (c)  the  numbe:  of  towns  Stute-wise,
 proposed  to  be  provided  with  drinking
 ‘water  and  proper  drainage  during  the
 year  ‘1974-75,  and  during  the  Fifth
 Five  Year  Plan?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  and
 (bo).  The  available  information  is
 Biven  in  the  Statement  laid  on  the
 Table  of  the  House  [Placed  in  Libr-
 ary  See  No.  LT-6860/74).

 (c)  The  information  about  physical
 targets  to  be  covered  during  the  Fifth
 Five  Year  Plan  are  not  available.  The
 information  about  the  targetted  cover-
 age  during  1974-75,  available  from  a
 few  States  has  algo  been  indicated  in
 the  annexure.

 पिछड़े  हुए  राज्य,  जिनका  जाध्यान्रों  की  ढलाई
 तथा  रख  रखाव  का  व्यय  कम्ब्रीय  सरकार

 चहु  करती

 8638.  श्री  झील  बिहारी  वाजपेयी  :

 श्री  जगन्नाथ  राव  जोशी

 जया  कृषि  मत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  गेस  पीछा  राज्यों  के  नाम  क्‍या
 है,  जिनके  खद्य नों  के  ढोने  तथा  रख  रखाव
 पर  आने  वाले  व्यय  को  केन्द्रीय  सरकार  वहन
 करती  है  और  गत  तीन  वर्षो  में  प्रति  क्विंटल
 विधिक  हय्य  विनय  रहा  है  ,

 (ख)  इससे  में  भारतीय  खाद्य  नाम
 की  प्रत  क्विंटल  व्यय  की  दर  कितनी  रही
 हे;  कौन

 (ग)  क्या  इन  राज्यों  के  खाद्यानों  की

 कलाई  तथा  रखरखाव  का  प्रयत्न  भी  भारतीय
 खाद्य  चिलम  को  दया  ज।  रहा  है  ?
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 ह  मंत्र  लय  में  राज्य  मंत्री  ों  झण्डा-

 साहिब  पीट  छह  :  (क)  से  (ग).
 मौजूदा  प्रो  के  परवीन  केन्द्रीय  स्टाक  से
 न्याय  सरकारों  को  खाद्य  भली  स्लिप
 के  डिपो  पर  या  गवाह  स्थान  तक  रेल  पर  नियान
 भार  के  समान  निगम  मूल्यों  पर  दिये  जाते  है
 ails  भारतीय  तय  निगम  केन्द्रीय
 सरब।र  खाते  में  खाद्यान्न  सप्लाई  करने  के
 लिये  जिम्मेदार  है,  इसलिये  केन्द्रीय  पूल  से

 दिए  गत  जाने  वाले  खाद्य  नों  की  ढुलाई  शौर
 उनके  भण्डा नन  का  खं  केन्द्रीय  सरकार  की
 आर  से  भारतीय  खाद्य  निगम  द्वारा  वहन
 विया  जाता  है  |  राज्य  सरकारे  राज्य  के
 अन्दर  खद्य नों  का  वितरण  करने  के  लिए
 जिम्मेदार  है  और  इसलिये  राज्य  स*कारो  या
 उर्फ,  एजेसियों  को  भरतीय  अन्य  निगम
 के  डिपो  या  रेल  छोर  गतंव्य  सथ  ने  से  स्टाक
 के  प्राप्त  हंसने  के  बाद  भरा  ण  और  सुनाई
 पर  अतिरिक्  खर्च  जीन  अन्य  प्रसाद  नब्बे
 करना  पड़ता  है  ।

 भारतीय  खाद्य  निगम  द्वारा  i970-74
 से  1972-73  के  तीन  ग्षोकें  कौन
 केन्द्रीय  सरक।र  के  खाते  में  ख  च्  नों  के  कुनाई
 और  भण्डारण  पर  क्या  गया  प्राप्त  खर्चे
 इस  प्रकार  है

 वर्ष  ढुलाई वर्ष  (रु०  प्रति

 क्विंटल )
 माड़ा रण

 ख

 1970-71  3  47  t.0]

 97I-72  3  96  l  32

 1972-73  3  48  .45
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 काश्तकारी  कानूनों  में  समानता

 8639  शौ  झील  बिहारी  वाजपेयी
 थी  जगन्नाथ  राव  जोशी

 क्या  क्ष  मरत,  यह  बताने  की  ,पा  करेगे  कि  :

 (क)  क्‍या  सभी  राज्यों  के  काश्तकारी

 कानूनों  में  समानता  लाने  तथा  बटाईदारी
 के  हित  संरक्षण  के  लिये  केन्द्रीय  सरकार  ने
 क्या  ठोस  सुझाव  दिये  हे  ,

 (@)  उन  पर  राज्य  सरकारो  की  क्‍या
 प्रति  क्रियाए  है  ,  और

 (ग)  सुझ  वी  के  ।क्रियान्वयन  के  सबंध
 में  क्‍या  कदम  उठाये  गये  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्रो  (शो  अण्णा-

 साहिब  वो०  हिन्द)  (क)  से  (ग)  ऋषि
 जानो  की  अधिक्तम  सीमा  सबंधी  कानूनों  मे
 मोटे  तौर  पर  समानता  जाने  की  प्  से
 भारत  सरकार  ने  जुलाई  972  7  29  मुख्य
 मंत्रियों  के  सम्मेलन  की  सिफारिशों  के  आधार
 पर  सभी  राज्यों  और  मघ  राज्य  क्षेत्रों  को
 का  राष्ट्रीय  मार्गदर्शी  सिद्धान्त  जारी  फि  गये
 थे  ।  इन  माग्गंदशी  सिद्धान्तों  के  आधार  पर
 इन  राज्यां  ने  अधिकतम  सीमा  सधी  अपने

 कानूनों  म  पहले  ही  समाप्त  कर  लिए  है-
 अध् प्रदेग  बिहार  मगृजरात  हरियाणा,

 हिमाचल  प्रदेश  जम्मू  कौर  कश्मीर,  कर्नाटक  मध्य

 प्रदेश,  उड़सा  पंजाब  राजस्थान  गौर  उत्तर
 प्रदेश  ।  असम  केरल  तमिलनाडु  और  पश्चिम
 बंगाल  में  अधिकतम  सीमा  अवधि  कानूनों  मे

 राष्ट्रीय  मार्ग  दर्शी  सिद्धान्त  जारी  करने  से  पहले

 ही  संशोधन  कर  लिए  गए  4  य  कानून  श्राम
 तौर  पर  से  राष्ट्रीय  मार्गदर्शी  सिद्धान्तों  से
 मेल  खाते  है  ।  महाराष्ट्र  कौर  त्रिपुरा  के
 विधायकों  की  राष्ट्रपति  की  स्वीकृति  से  पहले
 जाच  की  जा  रही  है  मणिपुर  के  कानून  का
 मसौदा  तैयार  किया  जा  रहा  है  |  नागालैंड
 शौर  मान  का  अधिकतम  सीमा  सीधी
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 कानून  बनाने  का  विचार  नहीं  है  क्योकि  इन
 राज्यो  में  भूमि  भ्र धि कतर  सामुदायिक  स्वा-
 महत्व  में  हैं

 पट्टेदार  के  कानूनों  सीधी  मार्गदर्शी
 सिद्धान्त  पंचवर्षीय  योजना  के  मसौदे  में  दिये
 गए  है।  उनमे  से  3  प्रत्युत  महत्वपूर्ण  सिद्धान्त
 ये  हैं-

 (1)  लगान  कुल  उत्पाद  के  पांचवे  भाग
 में  ले  बर  एक  चौथाई  भाग  से  अधिक  नहीं
 होना  चाहिए  ,  (  2)  कुछ  विशिष्ट  परिस्थितियों
 का  छापकर  सभी  पट्ठे  पुराण  न  किये  जा
 सकने  वाले  और  स्थायी  घोषित  कर  दिये  जाने
 चाहिये,  और  (3)  पुनर्भरण  न  की  जा  सकते
 वाली  अभी  के  बारे  में  काश्तकारों  को  भूमि
 के  स्वामित्व  वा  अधिकार  देकर  जमीदार  और
 काशत कार  का  सबंध  समाप्त  वर  दिया  जाता
 चाहिये  ।

 आध्र  प्रदेश  के  ब्रायन  क्षत्र  हरियाणा,
 पजाब  और  तमितवनाई  को  छोडकर  सभी
 राज्यों  मे  लगान  की  प्रतीक  से  अधिक  दरे  जा
 कि  मार्गदर्शी  सिद्धांतों  में  सुझाई  गई  दरो  से
 अधिक  नही  हैं  ।  निर्धारित  कर  दी  र्गई  है  t
 काश्तकारी  का  पाएदार।  सबकी  सुरक्षा  बने  के
 लिये  लगभग  सभी  राज्यों  ने  कान  बनाये  है  ॥

 पट्टें दारी  की  मूरत।  के  बारे  मे  चौथी
 पंचवर्षीय  यानिना  मे  निम्नलिखित  उपाय
 करने  की  अवेक्षा  की  गई  थी

 (a)  पटे दारी  को  पुनर्ग्रहण  न  की
 जा  सकने  वाली  और  स्थायी  घोषित  करना

 (भू-स्वामियों  के  उन  सालों  का  छोड़  कर
 जो  कि  रक्षा  सुनाया  में  सेवा  कर  रहे  है  ग्रीवा

 जिनमें  कार  निर्दिष्ट  अ्समर्थवा  है)

 (2)  जहा  पूर्ण  की  झअनुर्मात  दी

 गई  है  कौर  जहा  अ्रम्यावेदन  पहले  ही  दिये  जा

 चके  हैं  वहा  हमें  प्रम्यावेदतो  पर  शी  तर  कार्रवाई
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 करने  की  व्यवस्था  ;  जहां  पुनप्रेहण  का  फल-

 स्वरूप  बहुत  बड़ी  संख्या  में  बेदखली  की  संभावना

 हो  बहा  पुनप्रेंहण  के  मामले  रोकने  की  दृष्टि

 से  इसे  और  चरागे  रोकने  की  व्यवस्था  करता  ;

 (3)  इस  समय  पट्ट  पर  दी  गईं  भूमि  पर

 कब्जा  करने  से  भू-स्वामियों  को  रोकने  के  लिये

 “स्वैच्छिक  समाज  विषयक  लियम  बनाना

 और  उस  पर  अन्य  काश्तकारों  को  बसाते

 के  लिए  सरकार  नौकर  स्थानीय  प्राधिकारियों

 को  अधिकार  देनी ,

 (4)  आवास-स्थल  की  पढ्ठेवारी  की

 पूर्ण  सुरक्षा  की  व्यवस्था  जिस  पर  किसानों

 दस्तकारों  और  क्ष  श्रमिकों  ने  अपने  रिहा-

 इसी  मकान  बनाये  है  ;

 (5)  शिकनी  काश्तकारों  को  पह्टेंदारी
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 प्राग  भर  पट्टेदार  के  सृजन  को  सीमित  रखना
 इसका  उद्देश्य  है  ।

 हालाकि  राज्यों  के  कानूनों  में  पट्/ेंदारों
 की  सुरक्षा  की  विभिन्न  माता  में  व्यवस्था  है
 बौर  वे  विभिन्न  मावा  में  उपर्युक्त  उल्लिखित

 मार्गदर्शी  सिद्धान्तों  से  मेल  खाते  हैं,  तथापि

 यह  सुनिश्चत  करने  के  लिये  द. 2  सिरे  से

 प्रयाम  किये  जा  रहें  हैं  कि  देश  के  सभी

 पट्टें दारी  कानून  झाम  तौर  से  इन  मार्गदर्शी

 सिद्धान्तों  से  मेल  खाये  ।  हाल  में  जम्मू  और

 काश्मीर,  गुजरात,  हिमाचल  प्रदेश,  कर्नाटक

 और  उड़ीसा  के  कानूनों  में  गोधन  किए  गए

 है  कौर  उन्हें  राष्ट्रीय  मार्ग  दर्शी  सिद्धान्तों  के

 झनुख्प  बताया  गया  है।  जम्मू  और  कश्मीर

 जैसे  कुछ  मामलां  में  भूमि  का  स्वामित्व  सीधे

 काश्तकारों  को  दे  दिया  गया  है  ।

 की  सुरक्षा  मे  साबित  कानून  का  क्रियान्वयन  इंडिया  आफिस  लोहारी  को  अधिकार  में  लेगा

 और  यह  सुनिश्चित  करता  कि  जमीदार  इन

 कानूनों  की  व्यवस्थाओं  का  छल  से  उल्लंघन

 न  करने  पाये  ,  और

 (6)  गलत  ढंग  से  बेदखली  के  लिये

 पड  की  व्यवस्था

 फरवरी  पंचवर्षीय  योजना  के  मसौदे  में

 'पाजी  खेती
 '

 पद  की  तके संगत  परिभाषा  पर

 इस  प्रकार  विशेष  बल  देते  हुये  उल्लेख  किया

 बया  है  कि  ताकि  बह  सुनिश्चित  किया  जा

 सके  कि  स्वयं  भू-स्वामी  झगड़ा  उसके  परिवार

 का  कोई  सदस्य  भूमि  की  देख  ्  करें  जिससे

 आपसी  का  अनुपस्थिति  स्वामित्व  कम  किया

 जा  सके  ।  केवल  निर्दिष्ट  प्रवक्ता  झटका

 8640.  भरी  अटल  बिहारी  बाजपेयी  :

 सी  aware  सी  :  क्या

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति  मंत्री

 यह  बताने  की  & है  करेंगे  कि  :

 (क)  लन्दन  स्थित  इंडिया  पालिस

 लाइब्रेरी  को  सरकारी  भ्र धि कार  में  लेने  का

 प्रस्ताव  प्रथम  बार  सरकार  के  विचारार्थ

 कब  पाया  था  ;

 (ख)  झ  तक  इस  संबंध  में  क्या  कदम

 उठाये  गये  हैं  ;

 (ग)  चिकेन  से  प्राप्त  समझौते  के  मसौदे

 की  जाये  भौर  प्रत्येक  के  बारे  में  सरकार

 रक्षा  सेनाओं  जैसे  मामलों  में  ही  भविष्य  में  की  प्रतिक्रिया  गया  है  ;  भौर

 655  LS-—-9
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 भ)  कब  तक  यह  लाइब्रेरी  भारत

 को  प्राप्त  हो  जायेगी  ?

 शिक्षा  झीर  समाज  कल्याण  मंत्रालय

 तथा  संस्कृति  विभाग  में  उपमंत्री (ओ  to

 Wo  awa)  :  (क)  से  (7)  947  से  इस

 मामले  पर  ब्रिटेन  की  सरकार  से  बात  बीत

 चल  रही  है  ।  पुस्तकालय  सहित,  इंडिया

 आफिस  लन्दन  और  उसकी  वस्तुओं  के  स्वामित्व

 के  प्रश्न  से  संबधित  विभिन्न  जिम्मेदारियों

 की  संबधित  सरकारों  द्वारा  जाच  की  जा

 रही  है  |  ब्रिटेन  की  सरकार  से  968  में

 मध्यस्थ  करार  का  एक  प्रारुप  प्राप्त  हुआ  था

 परन्तु  उस  पर  अभी  तक  विचार  विमर्श  किया

 जा  रहा  है।  भारत  सरकार  का  यह  दृष्टिकोण
 रहा  है  कि  यह  लाभप्रद  होगा  यदि  उक्त
 मध्यस्थ  करार  के  सबंध  मे  उपमहाद्वीप  के

 देशो  द्वारा  एक  सामान्य  दृष्टिकोण  अपनाया

 जाए।

 Present  Steck  of  Rice  and  Paddy

 8641.  SHRI  P.  R.  SHENOY.  Will  the
 Minister  of  AGRICULTURE  be  ;leas-
 ed  to  state

 (a)  what  is  the  present  stock  posi-
 tion  of  rice  and  paddy;  and

 (b)  whether  the  present  stock  of
 rice  and  paddy  will  meet  the  require-
 ment  of  the  public  distribution  sys-
 tem?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY

 (a)  The  tentative  physical  stocks  of
 rice  including  paddy  in  terms  af  rice
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 with  the  Central  and  State ments  as  on  Ist  April,  974  were  20,2i lakh  tonnes,

 (b)  With  the  internal  procurement of  rice/paddy  still  an  progress  the
 reasonable  requirements  of  the  public
 distribution  system  will  be  met.

 Price  of  pifferent  Coars  Grains

 8642  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  AGRICULTURE  he  pleas-
 ed  to  state  the  price  of  different  varie-
 fies  of  coarse  grains  after  the  restric- tion  ef  their  movement  was  removed?

 (Placed  m  Library  See  No.
 LT-686/74)

 Introduction  of  5-Year  Degree  Course

 8643.  SHRI  SHRIKISHAN  MODI.
 Will  the  Minister  of  EDUCATION, SOCIAL  WELFARE  AND  CULTURE be  pleased  to  state:

 (a)  whether  Government  are  con-
 templating  to  introduce  i5-years Degree  Course  from  the  next  year; and

 (b)  if  80,  the  Teasons  and  main
 features  thereof?

 THE  DEPUTY  MINISTER  IN  THE MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  IN  THE  DEPART- MENT  OF  CULTURE  (SHRI  ७.  P.
 YADAV);  (a)  and  (b)  The  Central Advisory  Board  of  Education  has recommended  that  the  104243  struc
 ture  of  education  should  be  adopted in  all  States  before  the  end  of  the Fifth  Five  Yeay  Plan.
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 The  main  reasons  for  introducing
 the  new  system  are  (i)  to  have  a
 broadly  uniform  structure  of  educa~-
 tion  in  all  parts  of  the  country  as

 ‘envisaged  in  the  National  Policy  of
 Education;  and  (ij)  to  postpone  the
 time  for  deciding  choice  of  vocational
 subjects  by  students  by  two  years  so
 that  the  student  is  more  mature  to
 take  such  a  decision,  and  also  to
 weduce  the  time  interval  between  such

 decision  and  actual  entry  into  jobs.

 While  most  studentg  in  secondary
 schools  will  be  given  general  educa-
 tion  about  20  per  cent  will  be  given
 pre-vocational  education.  At  the
 higher  secondary  classes  XI  and  XII
 Separate  vocational  and  general
 courses  will  be  available.  Facility
 wil]  however  be  available  for  transfer
 from  vocational  courseg  to  general
 courses.

 For  the  guidance  of  State  Education
 Departments  in  this  regard.  new
 curricula  and  syllabi  for  classes  I  to
 II  are  being  developed  by  the
 Nationa]  Council  of  Educational
 Research  and  Training,

 Education  being  a  State  subject,
 introduction  of  new  pattern  will
 depend  on  State  Governments  and
 Union  ‘Territory  |  Administrations.
 Some  are  contemplating  such  an  intro-
 duction  from  the  academic  year  975
 —(eg.,  Union  Territory  Lelhi)  and
 some  others,  later.  The  State  Gov-
 ernments  of  Andhra  Pradesh,  Karna-
 taka  and  Kerala  have  already  intro-
 duced  the  new  pattern.  It  is  expected
 that  all  the  remaining  States/Union
 Territories  would  be  in  a  position  to
 adopt  this  new  pattern  in  the  Fifth
 Five  Year  Plan  period.  Some  States
 are  also,  considering  instituting  a  2
 year  9888  course  and  3  year  Honours
 course  at  first  degree  level.

 काल पात  सें  उल्लिखित  विवरण

 8644.  भरी  अम्बेर:  क्या  शिक्षा,  समाज

 कल्याण  कौर  संस्कृति  मंत्री  मह  बताने  की

 कपा  करेंगे  कि  ;
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 (क)  क्‍या  यह  सच  है  कि  ऐतिहासिक
 रिकार्ड  स्कालरों  को  30  वर्ष  गुजरने  से  पहले
 उपलब्ध  नहीं  होते  हैं  ;

 (ख)  यदि  हां,  तो  क्या  उक्त  अवधि

 में  परिवर्तन  नही  किया  जा  सकता  ;  शौर

 (ग)  काल  पात्र  में  उल्लिखित  विवरण

 को  कितने  समय  में  सभा  पटल  पर  रख  दिया

 जायेगा  ?

 शिक्षा,  समाज  कल्याण,  फ्लोर  संस्कृति

 मंत्री  प्रो०  एस०  नस्ल  हसन)  :  (क)
 केन्द्रीय  सरकार  के  अभिलेखों  के  बारे  में  2

 दिसम्बर.,  972  को  जारी  किये  गये  नीति

 संकल्प  के  अनुसार  “राष्ट्रीय  अभिलेखागार  को

 स्थानान्तरित  किये  गये  3  दिसम्बर, 1945

 से  पहले  की  अवधि  के  सभी  अगोपनीय

 सार्वजनिक  अभिलेख  झोर  भविष्य  की

 दृष्टि  से  30  वर्ष  से  भ्र धिक  समय  के  सभी

 पुराने  अभिलेख  वास्तविक  भ्रनुसंधान  भ्रध्येता-

 ों  के  लिए  खुले  रहेंगे,  जो  कि  ऐसे  अपवादों

 और  प्रतिबन्धों  की  शर्त  पर  होगा  कि  जो  संबंधित

 “विभाग,  अ्रभिलेखागार  निदेशक,  भारतीय

 राष्ट्रीय  श्रभिलिखागार  के  परामर्श  से  प्राप्यक

 समझे
 /  1

 (ख)  उपरोक्त  संकल्प  में  प्रतिपादित

 नीति  में  परिवर्तेत  करते  का  कोई  प्रस्ताव

 नहीं  है।

 (ग)  5  अगस्त,  973  को  लाल

 किले  में  गाड़े  गये  काल  पात  की  विषय  सूची
 के  ब्यौरे  संलग्न  सूची  में  दिए  गए  हैं  1
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 25  bret.  973  को  गाड़े  गये  काल  पात्र
 की  निचय  सूची

 .  चर्म  पत्तों  पर  सुलिखित  58-47

 से  लेकर  15—-8-1972  तक  भारत  के  इति-

 हास  की  प्रमुख  पतलूनों  का  दोनों  अंगेजी

 और  हिन्दी  में  10,000  शब्दों  में  वर्णन  v

 2.  ताज् पत्न  पर  स्वतंत्रता  से  लेकर

 प्रमुख  घटनाओं  का  सचिन  कैलेंडर  ।

 3.  14-15  अगस्त,  947  की  आधी

 रात  को  संविधान  सभा  में  किये  गये  निम्न-
 लिखित  भाषाओं  का  बाम्बे  पर  अमित

 ध्वनि  रिकार्ड  i

 (क)  भाग्य  की  घड़ी  श्री  जवाहरलाल  नेहरू
 का  हिन्दी  और
 अंगेजी  दोनों  में
 भाषण  i  मिनटों
 की  अवधि  का

 (ख)  बंदे  मातरम  पंडित  आकार  नाथ

 ठाकुर  द्वारा  गाया

 हुआ  ।

 (+)  संविधान  सभा  डा राजेन्द्र  प्रसाद  द्वारा
 के  सदस्यों  द्वारा  हिन्दी  में  दिलायी
 शपथ  ग्रहण  गई  झ्र वधि  3  मिनट  t

 (घ)  डा०  एस०.  14-8-1947  को
 राधाकृष्णन  का  सेंट्रल  हाल  (केर-

 द्रीय  कक्ष)  में
 भाषण-भ्रमरी  3
 मिनट  ।

 4.  0  रुपये  और  50  पैसे  के  सिक्के
 शर  स्वतंत्रता  की  रजत  जयंती  के  प्रचार  पर
 जारी  की  गई  डाक  टिकटें  ।

 5.  भारत  के  संविधान  की  माइक्रोफिल्म
 और  साथ  में  सभी  राष्ट्रीय  भाषियों  में
 प्रस्तावना  |
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 6.  भाखड़ा  नंगल  बांध  की  परियोजना

 रिपोर्ट  की  माइक्रोफिल्म  |

 7.  संसद  के  केन्द्रीय  हाल  के  रूप चित्रों:

 पर  श्राधांरित,  तात्पर्य  पर  बिन्दु  चित्र
 (हाफ टोन  )  में  खोदे  गये  प्रमुख  राष्ट्रीय  नेतायों

 के  3  चित्र  ।

 8.  विजयंत  टैंक,  इशापुर  राइफल  और

 भारत  भू-परिवाहक  के  छोटे  मंडल  4

 Corruption  charges  against  officials  of
 National  Seeds  Corporation

 8645.  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state  the  number  of  corruption
 charges  which  are  now  under  investi-
 gation  against  the  officials  of  the
 National  Seeds  Corporation  and  at
 what  stage  they  rest?,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDE):
 The  Nationa]  Seeds  Corporation  Em-
 ployees  Union  hag  in  their  Memorfan-
 dum  submitted  in  May,  97l,  listed  a
 number  of  allegations  involving  the
 officials  of  the  Corporation  in  corrupt
 practices.  A  Committee  under  the
 Chairmanship  of  Shri  प्  N.  Gadgil,
 Member.  Rajya  Sabha.  was  appointed
 to  enquire  into  these  allegations,  as
 well  as  grievances  of  the  employees
 union.  The  Committee's  report  is
 awaited.  Shri  द  N.  Gadgil  had  sub.
 mitted  hi3  letter  of  resignation  from
 the  Chairmanship  of  the  Committee
 but  he  ig  being  ‘percuaded  to  continue
 and  complete  the  enquiry.

 In  respect  of  the  gale  of  potato  seeds
 by  the  Corporation  to  the  Bangladesh
 Agricultural  Development  Corporation
 last  year,  some  allegations  were  made
 that  the  transportation  contract  was
 awarded  to  favoured  transportation
 firm.  A  senior  officer  of  the  Ministry
 of  Agriculture  has  heen  appointed  to
 enquire  into  the  entire  transaction.
 His  report  is  awaited.
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 Correction  of  Answers  to  Unstarred
 Nos.  4832  and  44)  dated

 258-14  regarding  (i)  Demand  and
 Supply  of  Sugar  to  West  Bengal  and
 Sugar  demandeg  and  supplied  to
 Karnataka.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 Two  Unstarred  Questions  bering  Nos.
 4332  and  44]  tabled  by  Shri  Hukam
 Chand  Kachwai  and  Shri  A.  K.  M.
 Ishaque,  M.Ps.  relating  to  demand  and
 supply  of  sugar  to  Karnataka  and
 ‘West  Bengal  respectively  were  replied
 in  the  Lok  Sabha  on  25-3-74  Both
 the  Questions  were  of  identical  nature.
 Unfortunately,  the  information  fur-
 nished  in  the  replies  had  got  inter-
 changed  The  error  is  regtetted.  The
 correct  information  in  respect  of
 ths  Qustions  ig  as  follows'-—

 .  Correct  reply  to  Unstarred  Question
 No.  4332,

 (a)  The  following  quantities  of  levy
 sugar  were  allotted  by  the  Central
 Government  to  Karnataka  State  dur-
 ing  the  last  five  months

 Tonnes
 October,  7973  I039I

 November,  7973  9407

 December,  7973  9401

 January,  7974  9907

 February,  7974  9907

 (b)  and  (c).  No  communication  for
 increasing  the  monthly  quota  has  been
 received  from  the  Government  of
 Karnataka  during  this  period.  In  any
 case,  the  basic  monthly  quotas  of  levy
 sugar  for  various  States/Union  Terri-
 tories,  including  ‘Karnataka,  have
 been  fixeg  on  a  rational  basis.  taking
 into  account  the  population  figures  as
 recorded  in  97]  census,  and  the  past
 pattern  of  consumption.  Actual
 monthly  allotments  are,  however,
 adjusted  marginally  in  relation  to  the
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 total  release  of  levy  sugar  for  each
 month.

 II.  Correct  reply  to  Unstarred  Question
 ,  No.  442I,

 (a)  The  following  quantities  of  levy
 sugar  were  allotted  to  West  Bengal
 State  during  the  last  six  months:—

 tonnes
 September,  7973  «  79793
 October,  7973  27876
 November,  7973  79793
 December,  1973  79793
 January,  7974  20857
 February,  7974  20857

 (9)  The  State  Government  had
 requested  in  December,  "73  for  increas-
 ing  Monthly  quota  of  levy  sugar  to
 38,000  tonnes.

 (c)  The  basic  quotas  of  levy  gugar
 for  various  States/Union  Territories
 have  been  fixed  on  a  rational  basis
 taking  into  account  the  population
 figures  ag  recorded  in  4977  census  and
 the  past  pattern  of  consumption.
 Actual  monthly  allotments  are,  how-
 ever.  adjusted  marginally  in  relation
 to  the  total  release  of  levy  sugar  for
 each  month.  Due  to  limited  availabi-
 lity  of  sugar  stocks,  it  has  not  béen
 possible  to  increase  their  monthly
 quota  of  levy  sugar  as  requested  by
 them  The  position  was  suitably
 explained  to  the  State  Government.

 2  00  brs,

 RE.  ADJOURNMENT  MOTION

 MR.  SPEAKER:  New,  Papers  to  be
 laid  on  the  Table

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Before  that  I  want  to  raise
 a  matter,  This  is  an  issue  regarding
 thousands  of  passengers  who  are
 stranded  everywhere  and  also  the
 refusal  by  the  postal  people  to  accept
 parcels  for  despatch  This  is  a  very
 serious  situation,  Why  cannot  we
 discusg  that  first?
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 MR.  SPEAKER:  The  Minister
 already  ‘made  a  statement  on  it  the
 other  day.

 “SHRI  JYOTIRMOY  BOSU:  This  has
 *  caused  hardships  to  the  people.

 MR.  SPEAKER:  As  I  said  already,
 he  has  made  a  statement  the  other
 day  on  the  floor  of  this  House.

 श्री  मघ  लिमये  (बाका)  :  साढ़े  तीन  लाख
 रुपये  के  तारपोलिन  खरीदे  जा  रहें  हैं  (व्यवधान )
 पूरे  देश  में  डेढ़  करोड़  रुपये  तारपोलिन  पर
 खच  किए  जा  रहें  है।  टेरीटोरियल  आर्मी  कौर
 सेना  को  बुलाने  की  बात  की  जा  रही  है  ।

 एक  झर  बातचीत  चल  रही  है  कौर  दूसरी
 ज़ोर  रेल  मजदूरों  को  बुलाने  का  प्रयास  किया
 जा  रहा  है।  ये  दोहरी  बातें  मत  करो  ।
 डबल  फे सेड नेस  छोड़ो  |

 श्री  झील  बिहारी  वाजपेयी  (ग्वालियर)  :

 अध्यक्ष  महोदय,  मेरा  निवेदन  है  कि  जो  भी

 ऐडजनंमेंट  मोशन  या  काल  अटेंशन  भ्रथवा
 377  के  श्रुतांत  नोटिसेज  आये  हैं  बाप  उन्हें
 कल  तक  के  लिए  स्थगित  रखिए  ।  राज  हम

 होम  मिनिस्ट्री  की  डिमांड  को  डिस्कस

 कर  ले।

 अध्यक्ष  महोदय  ऐडजनेमेट  मोशन  तो
 कभी  स्थगित  नही  होता  ।  वह  तो  येस  आर  नो

 होता  है  ।  वह  एड जन मेट  मोशन  कहाँ  रह
 गया  जब  स्थगित  हो  गया  ?  श्राप  चाहते  हैं
 तो  में  कभी  कर  देता  हू  1

 शी  मंटल  बिहारी  वाजपेयी:  नहीं  तो

 कल  हम  लोग  फिर  नोटिस दे  देंगे  ।

 MR.  SPEAKER;  I  am  allowing  it  if
 you  want.  You  can  move  your  adjourn-
 ment  motion  ‘You  get  the  leave  of
 the  House  ang  then  move  it.

 SHFI  &  M  BANERJEE  (Kanpur):
 Then,  we  wil)  not  have  it.
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 MR.  SPEAKER;  Mr.  Banerjee,
 whenever  I  have  come  to  your  rescue
 you  do  not  appreciate  it  and  you  put
 the  Speaker  in  the  wrong.  Now.  I  am
 allowing  it.  You  move  the  adjourn-
 ment  motion.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  have  not  given  any  notice  of
 adjournment.

 MR.  SPEAKER:  The  notice  of
 adjournment  has  been  given  by  Shri
 Samar  Guha  and  Shri  Jyotirmoy  Bosu.
 Mr.  Bosu,  you  move  your  adjournment
 motion.

 SHRI  S.  M.  BANERJEE:  Kindly
 allow  me  a  minute.  You  allow  the
 Calling  Attention  to  stand  as  it  is.

 MR  SPEAKER:  You  never  appre-
 ciate  this.

 SHRI  8,  M.  BANERJEE:  Many
 Unions  have  served  their  strike  notice
 in  the  Railways.

 MR.  SPEAKER:  Mr.  Banerjee.  the
 question  is:  this  is  an  adjournment
 motion,  the  notice  of  which  ig  given
 by  Shr:  Samar  Guha,  Shri  Bosu  and

 ‘Shri  Madhuryya  Haldar.  |  allow  this,
 You  ask  for  the  leave  of  the  House
 to  move  it.

 SHRI  SEZHIYAN  (Kumbakonam):
 There  is  no  opposition  to  it.

 MR  SPEAKER:  How  will  they
 oppose  it  unless  you  move  it?  You
 move  it.

 SHRI  S.  M.  BANERJEE:  Sir,  I  rise
 on  a  point  of  order.

 MR.  SPEAKER:  Is  your  point  of
 order  on  why  I  admit  it?

 SHRI  8,  M.  BANERJEE:  On  this
 particular  adjoutmment  or  motion,  I
 am  on  a  point  of  order.  We  are  not
 moving  the  adjournment  motion.
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 SHRI  JYOTIRMOY  BOSU;  Then,  I
 ask  for  leave  of  the  House  to  move
 my  adjournment  motion..  Sir,  I  go  by
 your  utterances,  You  want  me  to
 move  it.

 MR.  SPEAKER;  When  I  made  the
 observations.  they  were  to  help  you.
 You  do  not  appreciate.  The  other  or
 the  negative  side  is,  I  allow  it.

 You  have  enough  opportunities,  The
 Appropriation  Bill  will  be  coming.
 Today  the  Home  Ministry  demands
 are  there.  You  can  take  advantage
 of  that  also.  But  if  you  still  insist.  I
 do  not  come  in.  ,  न्, Py

 SHRI  ATAL  BIHARI  VAJPAYEE:
 As  the  House  is  going  to  discuss  the
 demands  of  the  Ministry  of  Home
 Affairs  and  we  do  not  have  enough
 time,  I  will  request  my  friend,  Mr.
 Jyotirmoy  Bosu,  not  to  press  for  it.

 SHRI  JYOTIRMOY  BOSU:  I  am
 guided  by  the  desires  of  the  House.

 sit  मधु  लिमये  :  भ्रध्यक्ष  महोदय,  एक
 मेरी  प्रार्थना  है  श्राप  सुनिए  ।  प्राविधिक  का

 मैंने  जो  नोटिस  दिया  है  मुझे  पता  चला  है  कि

 झापने  भी  उसे  पढ़ा  नहीं  है.

 ell

 अध्यक्ष  महोदय  :  मेने  देखा  है  ।

 शी  मत  लिमये  :  मेँ  दूसरी  बात  कह  रहा

 हूं  ।  शाप  उसे  पढ़  लीजिये  a  कल  उसको  मै

 उठा  सकता  हूं  ।  लेकिन  मेरी  प्रार्थना  केवल

 यह  है  कि  जिस  अफसर  के  खिलाफ  मैंने  यह
 विलेज  प्रमोशन  दिया  है  वह  कल  से  कराई  को

 सी०  का  चैयरमेन  बनने  जा  रहा  है  तो जब  तक

 प्रिलिजी  के  मामले  का  निर्णय  नहीं  हो  जाता

 तब  तक  क्या  बाप  पेट्रोलियम  मंत्रालय  से

 रहेंगे  कि उस  समय  तक  उसे  नये  पद  पर
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 न  बैठाए  ?  यह  सदन  की  गरिमा  कौर  सदन
 के  अधिकारों  की  बात  में  कर  रहा हूं  मेँ
 कल  उठाने  के  लिए  तैयार  है  लेकिन  यह  कौन
 सी  बात  है  कि  जो  भ्रमणकारी  सदन  के  भ्रधिका रो
 कौर  उसकी  मर्यादा प्रो  का  उल्लंघन  करे  उसे
 पानीपत  दी  जाये  ?  क्‍या  यह  मामला  एक
 सप्ताह  तक  रोका  नही  जा  सकता  जब  तक
 कि  आपका  फैसला  न  हो  जाये  ?

 भ्रध्यक्ष  महोदय  :  बात  यह  हूँ  कि  जो
 प्रज्वलित  मोशन  आप  ने  दिया  है  +ह  यह  है
 है  कि  एक  पब्लिक  भश्रडरटेकिंग  .  .

 भी  मघ,  लिमये:  अब  बाप  सब स्टेस  में
 जायेंगे  तो  मुझे  उसके  बारे  मे  कुछ  कहना  पड़ेगा।

 भ्रष् पक्ष  महोदय  :  वह  जो  रिपोर्ट  है  उस
 वक्त  की  वहू  जरा  म*  देखना  चाहता  हू  ।  क्‍यों
 रिपोर्ट  का  पार्ट  आपने  कोट  किया  है  ।

 शी  मघ  लिमये  :  नही,  नही,  भाप  उसे  पूरा
 देखिये|  मैं  तो  खुद  नही  चाहता  कि  भर धुरी  बात
 सदन  के  सामने  जाए  ।  लेकिन  मेरी  प्रार्थना

 है  कि  जब  तक  श्राप  उस  पर  निर्णय  न  कर
 लें  तब  तक  किसी  और  पद  पर  जाकर  बैठे

 यह  कि  बात  नहीं  है  t

 MR.  SPEAKER:  It  wag  also  on  the
 thin  line.  So,  I  wanted  to  have  time.

 Ramin

 22.08  hrs.
 -

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  ADMINISTRATION  REPORT  OF
 DDA  ror  1972-73

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  On  behalf  of  Shri  Bhola
 Paswan  Shastri;  I  beg  to  lay  on  the
 Table  a  copy  of  the  Annual  Adminis~
 tration  Report  (Hindi  and  English
 versions)  of  the  Delhi  Development
 Authority,  for  the  year  1972-73,  under
 section  26  of  the  Delhi  Development
 Act,  ‘1957.  [Placed  in  ‘Library.  See
 No.  LT-6847/74].
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 NOTIFICATIONS  UNDER  ESSENTIAL  CoM-
 MoOpITIEs  ‘Act,  955  aNd  Bosmay

 TENANCy  AND  AGRICULTURAL  Lanps
 Ruies

 THE  MINISTER  OF  STATS  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE).
 I-beg  to  lay  on  the  Table—

 qd)  A  copy  of  each  the  following
 Notifications  (Hind:  and  Eng-
 lish  versions)  under  sub-sec-
 tion  (6)  of  section  3  of  the
 Essential  Commodities  Act,
 955

 qQ)  The  Roller  Mills  Wheat
 Products  (Ex-muill)  Price

 Control  (Amendment)
 Order,  ‘1974,  published  im
 Notification  No  GSR  76
 (E)  in  Gazette  of  India
 dated  the  3th  April,  974

 (i)  The  Delhi  Roller  Mills
 Wheat  Products  (Ex-mill
 and  Retail)  Price  Control
 (Amendment)  Order,  494
 published  m  Notification
 No  GSR  77(E)  in  Gazette
 of  India  dated  the  3th
 April  974  [Placed  im
 Library  See  No  LT-6848/
 74)

 (2)  A  copy  of  the  Bombay  Tenancy
 and  Agricultural  Lands  (Guja-
 rat  Amendment)  Rules,  973
 (Hind:  and  English  versions)
 published  in  Notification  No
 GHM-73-95  M-TNC  073-J
 (LR)  in  Gujarat  Government
 Gazette  dated  the  9th  August,
 973  and  the  corrigendum  there-
 to  dated  the  26th  November,
 1978,  under  sub-section  (4)  of
 section  82  of  the  Bombay  Ten-
 ancy  and  Agricultural  Lands
 Act,  948  read  with  clause  (c)
 (ih)  of  the  Proclamation  dated
 the  9th  February  974  issued
 by  the  President  in  relation  to
 the  State  of  Gujarat,  together
 with  an  explanatory  note

 ‘Placed  in  Iabrary  See  No
 LT-6849/74)]

 Revigw  and  ANNUAL  REPORTS  OF
 Mocuut  Lyne  Lzp.,  ang  SurpPyc
 Corporation  or  InpIA  708  197273
 AND  MERcHaANT  SuiprinGc  RuLes

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHR]  PRANAB  KUMAR
 MUKHERJEE):  I  beg  to  lay  on  the
 Table—

 qQ)  A  copy  each  of  the  following
 papers  (Hind:  and  English
 versions)  under  sub-section  (I)
 of  section  6l9A  of  ‘the  Com-
 panies  Act,  956.—

 (i)  (a)  Review  by  the  Govern-
 ment  on  the  working  of
 the  Mogul  Line  Limited,
 Bombay,  fer  the  year
 ‘1972-73

 (b)  Annual  Report  of  the
 Mogul  Line
 Bombay,  for  the  year
 ‘1972-73  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comp-
 troller  and  Auditor

 General  thereon  [Placed
 an  Library  See  No  LT-6850/
 74)

 (n)  (a)  Review  by  the  Govern-
 ment  on  the  working  of
 the  Shipping  Corporation

 of  India  Limited  Borm-
 bay  for  the  ycar  1972-73

 (b)  Annual  Report  of  the
 Shipipng  Corporation  of
 India  Limited,  Bombay,
 for  the  year  972-73,  along
 with  the  Auditer  Accounts
 and  the  comments  of  the
 Comptroller  and  Auditor

 General  thereon,  [Placed
 an  «Library  See  No  LT-
 8851/74)

 (2)  A  copy  of  the  Merchant  Ship-
 ping  (Cargo  Ship  Construction

 and  Survey)  Rules,  974  (Hindi
 and  Enghsh  versions)  published
 in  Notification  No  GSR  295  in
 Gazette  of  India  dated  the  23rd
 March,  १974  under  sub-section
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 (3)  of  section  458  of  the  Mer-
 chant  Shipping  Act,  1958.

 [Placed  in  Library.  See
 No.  LT-6852/74].

 ce  wt!  whe  Pr  d

 12.084  hrs.  |

 ASSENT  TO  BILLS

 SECRETARY-GENERAL:  Sir.  I  lay
 on  the  Table  copies  duly  authenticated
 by  the  Secretary-General
 Sabha,  of  the  following  five  Bills
 passed  by  the  Houses  of  Parliament
 and  assented  to  since  a  report  was
 last  made  to  the  House  on  the  5th
 April,  954:—

 ६)  The  National  Co-operative
 Development  Corporation
 (Amendment)  Bill,  1974,

 (2)  The  Esso  (Acquisition  of  Under-
 takings  in  India)  Bill,  974

 (3)  The  Presidential  and  Vice-
 Presidential  Elections  (Amend-
 ment)  Bill  1974.

 (4)  The  Water  (Prevention  and
 Control  of  Pollution)  Bill,  1974.

 (5)  The  Public  Wakfs  (Extension  of
 Limitation)  (Delhi  Amendment)
 Bill,  974.

 2.09  bra.

 ESTIMATES  COMMITTEE

 59TH,  61sr,  65rH  AND  547i  RerorTs
 ANp  MINUTES

 SHRI  R.  K.  SINHA  (Faizabad):  I
 beg  to  present  the  following  Reports
 and  Minutes  of  the  Estimates  Com-
 mittee:—

 reo)  Gi)  Fifty-ninth  Report  on  the
 Ministry  of  Information  and
 Broadcasting  Films,  Part  Il.

 (ii)  Minutes  of  the  sitting  of  the
 Committee  relating  to  the
 Fifty-elghth  and  Fifty-ninth
 Reports,

 of  Rajya.
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 (2)  (i)  Sixty-first  Report  on  the
 Ministry  of  Commerce  (Depart-
 ment  of  Internal  Trade)—Civil
 Supplies  Organisation.

 (ti)  Minutes  of  the  sitting  of  the
 Committee  relating  to  the
 above  Report.

 (3)  (9)  Sixty-fifth  Report  on  the
 Ministry  of  Agriculture  (De-
 partment  of  Agriculture)—
 Forestry.

 (i)  Minutes  of  the  sittings  of  the
 Committee  relating  to  the
 above  Report.

 (4)  Fitty-fourth  Report  on  action
 taken  by  Government  on  the
 recommendations  containeq  in
 their  Fourteenth  Report  on  the
 erstwhile  Ministry  of  Foreign
 Trade—Export  Promtion  Mea-
 sures,  Commercial  Publicity  and
 Trade  Fairs.

 ee

 2  093  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE

 VllqH,  l57H,  l27rH,  287  aND  I3Ist
 Reports

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  beg  to  present  the
 following  Reports  of  the  Public
 Accounts  Committee:—

 (l)  Hundred  and  eleventh  Report
 on  action  taken  by  Government
 on  the  recommendations  con-
 tained  in  their  Eighty-cixth  Re-
 port  on  Audit  Report  (Civil),
 1970°  and  Reports  of  the  Com-
 ptroller  and  Auditor  General  of
 India  for  the  years  1969-70  and
 1970-71,  Central  Government
 (Civil)  relating  to  Ministry  of
 Education  and  Social  Welfare.

 (2)  Hundred  and  Fifteenth  Report
 on  action  taken  by  Government
 on  the  recommendations  con-
 tained  in  their  Eighty-seventh
 Report  on  Chapter  IV  of  the
 Report  of  the  Comptroller  and



 3  Committee  on  Public
 Undertaksngs  Reports

 and  Reports
 [Shn  Jyotirmoy  8080]

 Auditor  General  of  India  for
 the  year  ‘1970-71  Union  Gov-
 ernment  (Civil)--Revenue  Re-
 ९९7०४  relating  to  Income-tax

 (3)  Hundred  and  twenty  seventh
 Report  on  paragraphg  42  and  43
 relating  to  Installation  of  Com-
 puters  on  Railways  included  in
 the  Report  of  the  Comptroller
 and  Auditor  General  of  India
 for  the  year  97-72—-Union
 Government  (Railways).

 (4)  Hundred  and  twenty-eighth
 Report  on  Chapter  II  of  the
 Report  of  the  Comptroller  and
 Auditor  General  of  India  for
 the  year  97l-72,  Union  Govern-
 ment  (Civil),  Revenue  Receipts,
 Volume  IL  Direct  Taxes—
 relating  to  Corporation-tax

 (5)  Hundred  and  thirty-first  Report
 on  paragraphs  28—3!  relating  to
 the  Ministry  of  Foreign  Trade
 included  in  the  Report  of  the
 Comptroller  and  Auditor  Gene-
 ral  of  India  for  the  year  i97I-
 72,  Union  Government  (Civil)

 _  —

 348  30  hrs

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 5ist,  52np  547TH  Reporss  an
 Minutes

 SHRI  NAWAL  KISHORE  SHARMA
 (Dausa)  I  beg  to  present  the  follow-
 ing  Reports  and  Minutes  of  the  Com-
 ynittee  on  Public  Undertakings

 (१)  G)  Fitty-first  Report  on  India
 Tourism  Development  Corpora-
 tion  Limited

 (ii)  Minutes  of  the  sittings  of  the
 Committee  relating  to  the
 above  Report
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 (2)  (i)  Fifty-second  Report  on
 Indian  09  Corporation  Limited  (Re-
 finernies  Division  excluding  Pipelines
 Section)

 (ua)  Minutes  of  the  sittupg  of
 the  Committee  relating  to  the  above
 report

 (3)  a)  Fifty-fourth  Report  on
 State  Farms  Corporation  of  India
 Limited

 (i)  Minutes  of  the  sitting  of
 the  Committee  relatang  to  the  above
 Report

 32  nH  brs
 DIRECT  TAXES  (AMENDMENT

 BILL

 ro  Reports  or  Serecr  CommitrTee
 SHRI  N  K.  P,  SALVE  (Betul):  ६

 beg  to  present  the  Report  of  the  Se-
 lect  Committee  on  the  Bill  further  to
 amend  the  Income-tax  Act,  1961,
 the  Wealth-tax  Act,  ‘1957,  the  Gift-
 tax  Act,  958  and  the  Companies
 (Profits)  Surtax  Act,  964  and  to  pro-
 vide  for  certain  related  matters,

 (a)  Evipence

 SHRI  N  K  P  SALVE.  I  beg  to  lay
 on  the  Table  the  record  of  evidence
 tendered  before  the  Select  Committee
 on  the  Bill  further  to  amend  the  In-
 come-tax  Act,  1961,  the  Wealth-tax,
 ‘1957,  the  Guft-tax  Act,  4958  and  the
 Compantfes  (Profjts)  Surtax  Act,  964
 ang  to  provide  for  certain  related
 matters

 22  hrs

 BUSINESS  ADVISORY  COMMITTEE
 Forry-stconp  Rerorr

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K  RAGHU
 RAMAIAH)  I  beg  to  move‘

 “That  this  House  do  agree  with
 the  Forty-second  Report  of  the  Bu-
 siness  Advisory  Committee  present-
 ed  to  the  House  on  the  2@th  April,
 1974”
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 wt  मधु  लिमये  (बाका):  भ्रध्यक्ष  महोदय .  .

 MR.  SPEAKER:  I  have  not  received
 any  names.  The  practice  is  that  the
 names  should  have  been  sent  earlier.

 st  wa  लिमये  :  इस  सदन  मे  उस  दिन
 तय  हा  था  कि  रेलवे  हड़ताल  के  सबंध  में

 जो  स्थिति  है  और  टायर  ट्यूब्स  का  जो  मामला
 है  उस  पर  समय  निकालने  के  लिए  बिजनेस
 एडवाइजरी  कमेटी  में  चर्चा  होगी  लेकिन  उस
 का  कोई  उल्लेख  मेँ  इसमे  नही  देख  रहा  हूं  1

 भ्रध्यक्ष  महोदय  :  2  मई  को  आयेगा  ।

 The  question  is:

 “That  this  House  do  agree  with
 the  Forty-second  Report  of  the  Bu-
 siness  Advisory  Committee  present-
 ed  to  the  House  on  the  26th  April,
 1974.”

 The  motion  was  adopted.

 32.3  hrs.

 MATTER  UNDER  RULE  377

 Rerorrep  Derection  or  Secrer  MOosILe
 Rapio  Station  IN  MEGHALAYA

 MR  SPEAKER:  Regarding  matters
 to  be  raised  under  rule  377,  I  have  re-
 ceived  notices  from  different  Members
 on  the  same  matter.  The  notices  are
 from  Shri  Vasant  Sathe,  Shri  S.  M.
 Banerjee,  Shri  Samar  Guha,  Prof.
 Madhu  Dandavate  and  Shri  Tarun
 Gogo:.  The  matter  relates  to  the  re-
 ported  detection  by  the  police  of  two
 powerful]  wireless  transmitters-  cum-
 receiving  sets  in  Meghalaya  which
 were  being  used  as  secret  mobile  ra-
 dio  stations.

 I  think  the  first  Member  who  had
 given  the  notice  can  speak  on  behalf
 of  all  of  them.

 SHRI  5.  M.  BANERJEE:  (Kanpur):
 The  usual  practice  is  that  two-are  al-
 lowed.  So,  I  request  that  two  Mem-
 bers  may  be  allowed.
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 SHRI  B.  K.  DASCHOWDHARY
 (Cooch-Behar):  We  have  submitted  a
 calling-attention-notice  on  this.  It  is
 &  very  serious  matter.  If  you  would
 ask  the  hon,  Minister  to  make  a  state-
 ment  on  the  calling-attention  it  would
 be  better.

 MR  SPEAKER;  I  shall  allow  one
 from  the  Congress  side  and  from  the
 side  of  the  Opposition.

 SHRI  S.  M.  BANERJEE:  That  is
 enough  for  the  day.

 MR  SPEAKER:  But  this  will  not  be
 a  precedent,

 SHRI  S.  M.  BANERJEE:  Always
 you  have  allowed  two  Members,

 SHRI  DINESH  CHANDRA  GOSWA~
 MI  (Gauhati),  Jf  you  allow  the  matter
 to  be  raised  under  rule  377,  then  the
 call-attention  may  become  barred.

 MR  SPEAKER:  The  demands  of  the
 Home  Minister  are  coming  up  and
 the  hon.  Member  can  speak  on  those
 Demands.

 SHRI  VASANT  SATHE  (Akola):  I
 want  to  invite  the  attention  of  the
 Government  to  a  very  serious  matter
 that  has  been  reported  in  today’s
 newspapers  about  a  secret  mobile
 radio  station  in  Meghalaya.  The  re-
 port  says  that  the  police  are  reported
 to  have  detected  two  powerful  wire-
 less  transmitter  cum  receiving  sets
 last  week.  The  two  seized  sets  were
 presumably  used  in  a  secret  mobile
 radio  station  based  somewhere  on  the
 inter-national  boundary  in  Meghalaya,
 The  sets  have  been  technically  exa-
 mined  ang  found  capable  of  intercept-
 ing  various  broadcasting  stations  of
 the  world.  It  further  says  that  the  po-
 lice  sources  said  here  today  that  the
 intercepting  capacity  of  the  broadcasts
 of  sets  with  high  frequency  was  unli-
 mited.  The  sets  which  bear  markings
 of  foreign  manufacturers  have  a  long
 range  and  are  believed  to  have  been
 used  in  clandestine  activities  by  cer-
 tain  foreign  powers  in  collusion  with
 some  anti-national  elements  in  the
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 (Shri  Vasant  Sathe}  को  झटल(बहारी  बाजपेयी  (ग्वालियर)  :
 sensitive  north-eastern  region,  The  तो  कानपुर  से  शुरू  करेगे

 कल  gaa
 police  have  arrested  a  num-  3

 si ७  0  sons  under  the  Defence  of
 India  Rules  and  are  making  investi:  bl  एस०  एम०  बनीं  :

 इसको
 पढ़कर

 gations.  एक  चीज  साफ  हो  चूकी  है  कि  इसमें  बिदेशी

 Sir,  you  may  recall  that  a  few  days
 back,  during  a  debate  im  this  House
 we  had  also  said  that  there  is  a  great
 deal  of  anti-national  activity  going  on
 in  this  part  of  the  country  both  by
 agents  who  masquerade  under  the
 garb  of  MRA  and  other  organisations—

 AN  HON.  MEMBER  Anand  Marg.
 SHRI  VASANT  SATHE:  I  do  not

 know.  He  may  be  knowing  better.  It
 may  be  Anand  Marg  or  BBC  or  Vaj-
 payee  Broadcasting  Station  or  anything
 else  for  that  matter-China,  or  any
 other  country.  I  do  not  know.

 AN  HON.  MEMBER  CIA

 SHRI  VASANT  SATHE:  And  CIA
 as  well,  Now,  I  would  like  to  know
 from  the  Government  one  thing.  I
 would  in  fact  request  for  a  full  state-
 ment  as  to  what  steps  the  Government
 are  taking  to  see  that  these  activities
 are  checked  in  good  time,  because
 now,  to  have  such  powerful  stations—
 we  have  only  found  two  and  there  may
 be  many  more—and  if  the  entire
 border  is  thus  infested  by  large  radio
 intercepting  stations  and  sets,  it  is
 definitely  a  very  serious  matter  from
 the  security  point  of  view.  Therefore,
 I  would  like  the  Government  to  make
 a  statement  and  allay  the  apprehen-
 sions  in  the  mind  of  the  people  of  this
 country.

 शी  एस०  एम०  बसी  :  अ्रध्यक्ष  महोदय,
 सबसे  पहले  जब  मैं  ने  वह  खबर  पढ़ी  तो  मेरा
 ध्यान  फौरन  गया  जब  सदन  में  यह  कहा  गया
 था  कि  जनता  भी  कोई  पावरफुल  रेडियो
 स्टेशन,  मोत्राइल  स्टेशन  बना  रहा  है  लेकिन
 फिर  भले  छाल  किया  यह  हो  नही  सकता  है
 क्यों  कि  वे  शुरू  भी  करना  चाहें  तो  मेघालय
 मे  क्यों  करेंगे  ।

 हाथ  जरूर  है  |  मारा  रि श्राम मिंट  का  माम
 मेरे  मित्र  साठे  जी  ने  कभी  लिया  है।  यह  सी
 आई  ए  की  एक्टिविटीज  छा  चुकी  हैं,  माने  या
 ज़माने,  मंत्री  जी  को  जानकारी  हो  या  न  हो
 या  शायद  वे  सदन  को  बताना  न  चाह  वह
 दूसरी  बात  है  लेकिन  यह  है  जरूर  1  में  समझौता

 हू  श्राज  एक  तरफ  तो  यह  रेडियो  स्टेशन  जिसके

 सेक्सी  मेघालय  में  पकड़े  गए  शौर  दूसरी  तरफ
 इ  डायन  रोशन  मे  क्‍या  हो  रहा  है  ?  अमेरिकन
 प्लैन्स  दौडते  हैं  हमार  जहाजो  के  साथ,  हमार
 इडियन  शिप्स  के  ऊपर  घूम  रहे  है  शौर  मालूम
 नही  वहां  क्‍या  होने  वाला  है  ।  में  कहना  कि
 इस  चीज  की  जानकारी  करे  कि  शाया  यह
 वाकई  मे  मामूली  घटना  है  या  इसके  पीछे  कोई
 विदेशी  साजिश  है  ।  में  कहना  चाहता  ह  कि
 आज  भी  जो  एसोसिएशन्स  कल्चरल  और  दूसरे
 नाम  से  काम  रहे  है  वह  उनकी  सरपरस्ती  में  है
 और  काफी  पैसा  उन  पर  बहाया  जा  रहा  है  ।
 इस  मौके  पर  जब  कि  देश  मे  तमाम  ऐसी  शक्तियां
 है  जो  अमेरिका  की  मदद  करना  चाहती  है  ता
 इस  सबंध  में  कोई  जानकारी  हो  वह  स्टेटमेंट
 सदन  में  सरकार  दे  ।  राज  हम  होम  मिनिस्ट्री
 डिस्कस  करने  जा  रहे  है,  वह  तफसील  के  साथ
 बतायें  कि  इसमें  सी  कराई  ए  का  हाथ  है  या  नहीं
 झोर  सी  बी  शाई  से  इसकी  इंक्वायरी  जरूर
 करें  ताकि  उचित  कार्यवाही  हो  सके  ।

 MR  SPEAKER:  Has  the  Minister  to
 say  anything?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKER  DIK-
 SHIT):  I  am  not  in  a  position  imme-
 diately  to  say  anything  at  this  stage.

 MR  ‘SPEAKER:  Later  on?

 SHRI  UMA  SHANKAR  DIKSHIT:
 I  shall  examine  it,
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 SHRI  SEZHIYAN  (Kumbakonam):
 I  have  sent  a  note  to  you.  On  25  April
 T  raised,  with  your  permission,  under
 rule  377,  a  matter  concerning  a  grave
 lapse  on  the  part  of  the  Government
 is  not  passing  the  Pondicherry  budget
 in  time.  At  that  time  I  pointed  out
 that  these  things  should  have  been  pas-
 sed  by  Sist  March,  It  was  a  lapse  on
 the  part  of  the  Government.  They
 have  not  fulfilled  their  responsibilty.
 You  were  king  enough  to  remark  on
 that  day.  ‘The  Minister  will  examine
 this  matter  and  come  out  with  a  state-
 ment  either  just  now  or  later  on.”  This
 happened  on  23  April.  It  did  not  hap-
 pen  ‘just  now’;  it  has  not  happened
 so  far,  How  long  would  they  take  on
 this?  Is  it  not  contempt  of  the  House
 to  remain  silent  like  this?  If  they  say
 that  because  the  Finance  Minister  is
 not  here  and  therefore  the  entire  work
 of  the  Finance  Ministry  has  come  to
 a  standstill,  it  is  a  poor  reflection  on
 their  working.

 SHRI  K.  RAGHU  RAMAIAH:  The
 Finance  Minister  is  very  much  here  to-
 day  .and  he  has  told  me  that  he  will
 make  ‘a  statement  on  the  2nd  Ist  is  a
 holiday.

 SHRI  SEZHIYAN:  If  he  is  going  to
 make  a  prepared  statement,  will  it  be
 possible  to  give  us  a  statement  before-
 hand?

 MR  SPEAKER:  I  am  not  aware  of
 that;  you  have  given  the  suggestion.

 SHRI  DINESH  CHANDRA  GOSWA-
 MI:  Today  the  demands  are  going  to
 be  guillotined  and  we  have  no  oppor-
 tunity  of  discussing  the  working  of  the
 External  Affairs  Ministry,  Many  im-
 portant  events  have  taken  place  such
 as.the  Tripartite  agreement.  Some  dis-
 cussion  should  be  there  either  under
 rule  93  or  some  other  rule.

 MR,  SPEAKER:  You
 them,  not  to  me.

 aft  creer  बिहारी  वीडियो  भ्रध्यक्ष  जी,
 माननीय  गोस्वामी  जी  में  जो  सुझाव  दिया  है

 may  talk  to
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 कि  इंटरनेशनल  सिचुएशन  पर  अलग  से
 डिस्कशन  कर  सकते  है,  यह  उचित  ही  है  ।

 भअ्रध्यक्ष  भोहोदव  हम  ने  तो  रखा  था,
 लेकिन  शरीर  बातों  में  सारा  वक्‍त  चला  गया  |
 शौर  जब  चला  जाता  है  तो  आप  खड़े  हो
 जाते  है  कि  शाया  क्यों  नहीं  ।  दिनों  तरफ़
 कदम  न  रखा  करे  ।  वक्‍त  के  पाबन्द  रहा  करें
 ताकि  वह  चीज  आ  सके  ।

 श्री  बंसत  साठे  =  किसी  दूसरे  फ़ोन  में
 था  सकता  है  |  शमी  तो  दस  दिन  और
 पार्लियामेंट  चलेगी  ।

 भ्रष् यक्ष  महोदय  यह  तो  बिजनेस  एड वाइ
 जरी  कमेटी  जाने।

 श्री  भ्ट्ल  बिहारी  वाजपेयी  :  ग्रध्यक्ष

 महोदय  जी  उस  दिन  आप  कुर्सी  पर  नही  थे
 जब  माननीय  मधु  लिमये  जी  ने  कौर  मै  न ेगुजरात
 का  मामला  उठाया  था  कि  अगर  गुजरात
 की  और  पॉंडिचेरी  की  विधान  संभागों  का

 चुनाव  नही  होता  तो  राष्ट्रपति  के  चुनाव  के
 लिये  इलेक्टोरल  कालेज  कमप्लौट  नहीं  होगा।
 कौर  हमने  कहा  था  कि  विधि मती  इस  बारे
 में  ब्यान  दे,  सुप्रीम  कोर्ट  की  राय  ली  जाये  ।

 फर्क  सहोदर  :  वह  जल्दी  देने  वाले  हैं
 उन्होंने  मुझे  एश्योरेस  दिया  है  कि  वह  स्टेटमेंट
 देने  वाले  है।

 है

 श्री  मधु  लिये  :(बाका  प्रत्यक्ष  महोदय
 झर  भी  कानन  मवा लय  के  सामने  दो  मामले

 बसें  से  पड़े  है।  गुजरात  विधान  सभा  को  बिना

 राष्ट्रपति  से  पूछे  किया  जो  बर्खास्त  किया  गया

 है.

 अध्यक्ष  महोदय  से  आप  से  यही  कहने  वाला

 था  कि  जितनी  पुरानी  चीजें  हैं  यह  सब्र  उन

 से  मै  पूछ  रहा  हूं  कितनी  देर  है,  क्‍या  हैं.  सब

 देख  कर  शाप  को  बताता  ।
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 भी  थू  लिमये  :  भ्रम  तक  में  ने  l0  पत्र

 एलिखेहोंगे  t

 प्रत्यक्ष  महोदय  :

 हैं,  मैं  कया  बताऊं।
 पत्र  तो  बहुत  आते

 भरी  मध ुलिमये  :  कानून  मंत्रालय  आलस्य
 “में  डूब  गया  है।  बातों  का  जवाब  नहीं
 डे  रहा  है।

 .... झष्यकष  महोदय  ॥  ग्रुप  जोर  में  न  कराइये
 भाप  कम  उम्र  के  हैं  इसलिये  श्राप  को  ज्यादा
 जोश  प्राता  है  t  मूझे  जोश  न  दिखाइये

 ‘22.24  brs.

 DEMANDS  FOR  GRANTS,  974-75—~
 Contd,

 Mnusrry  or  Home  Arrams

 MR,  SPEAKER:  The  House  will  now
 ‘take  up:  discussion  and  voting  on  De-
 mand  Nos.  45  to  56  relating  to  the
 Ministry  of  Home  Affairs  which  can
 be  discussed  till  6  P.M.  when  guillotine

 “will  take  place.

 Hon.  Members  present  in  the  House
 who  desire  to  move  their  cut  motions
 may  send  slips  to  the  Table  within  5
 minutes  indicating  the  serial  numbers
 of  the  cut  motions  they  would  like  to
 move.  They  will  be  tpeated  as  moved.

 DEMANy  No.  45—~Ministry  of  Home
 Affairs

 ‘MR,  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding  Rs
 +1,72,96,000  on  Revenue  Account  be
 ranted  to  the  President  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1975,  in  res-
 pect  of  ‘Ministry  of  Home  Affairs’.”
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 एड  No.  46—Cabinet

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 88,47,000  on  Revenue  Account  be
 granted  to  the  President  to  complete
 ‘the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1975,  in  res-
 pect  of  ‘Cabinet’.”

 Demann  No.  47—Department  of  Per-
 sonnel  and  Administrative  Reforms

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 4,68,44,000  on  Revenue  Account  be
 granted  to  the  President  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March,  1975,  in  res-
 pect  of  ‘Department  of  Personnel
 and  Administrative  Reforms’.”

 Demand  No.  48—Police  ,

 MR.  SPEAKER:  Motion  moved:

 “That  asum  not  exceeding  Rs:
 +133,  45,27,000  on  Revenue  Account

 and  not  exceeding  Rs,  2,29,27,000  on
 Capital  Account  be  granted  to  the
 President  to  complete  the  sum  neces.
 saty  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3ist  day  of
 March,  ‘1975,  in  respect  of  ‘Police’.”

 DEMAND  No,  49—Census

 ‘MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 -1,72,96,000  on  Revenue  Account  be
 granted  to  the  President  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  8ist  day  of  March,  1975,  in  res-
 pect  of  ‘Census’,”
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 Demane  No.  50—  Other  Expenditure
 of  the  Ministry  of  Home  Affairs

 MR,  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 64,91,87,600  on  Revenue  Account  and
 mot  exceeding  Rs.  14,16,34,000  on
 Capital  Account  be  granted  to  the
 President  to  complete  the  sum  neces-
 safy  to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  ‘1975,  in  respect  of  ‘Other
 Expenditure  of  the  Ministry  of
 Home  Affairs’.”

 Demanpd  No.  5!—Dethi

 MR.  SPEAKER:  Motion  moved:

 That  a  sum  not  exceeding  Rs.
 72,04,38,000  on  Revenue  Account  and
 not  exceeding  Rs,  28,30,60,000  on
 Capital  Account  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of
 Mareh,  i975,  in  respect  of  ‘Delhi’.”

 Demanp  No,  52—-Chandigarh
 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 8,08,78,000  on  Revenue  Account  and
 not  exceeding  Res.  +8,69,65,000  on  Ca-
 pital  Account  be  granted  to  the  Pre-
 sident  to  complete  the  sum  neces-
 Sary  to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  38  day  of
 March,  1975,  in  respect  of  ‘Chandi-
 garh’.”

 YEMAND  No,  53-—Andaman  and  Nicobar
 Island

 MR.  SPEAKER:  Motion  moved:
 “That  a  sum  not  exceeding  Rs.

 18,98,82,000  on  Revenue  Account  and
 not  exceeding  Rs.  5,95,60,000  on
 Capital  Account  be  granted  to  the
 President  to  comptete  the  sum  neces-
 sary  to  defray  the  charges  which  will
 come  in  course  of  payment  during the  year  ending  the  8ist  day  of
 March,  ‘1975,  in  respect  of  ‘Andaman
 and  Nicobar  Islands’.”
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 DEMAND  No.  54—Arunachal  Pradesh

 MR,  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 16,50,97,000  on  Revenue  Account
 and  not  exceeding  Rs,  7,08,28,000  on
 Capital  Account  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of
 March,  1975,  in  respect  of  ‘Arunachal
 Pradesh’.”

 Demanp  No,  55—Dadra  and  Nagar
 Haveli

 MR  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 82,40,000  on  Revenue  Account  and
 not  exceeding  Rs.  1,07,88,000  on
 Capital  Account  be  granted  to  the
 President  to  complete  the  sum  neces.
 sary  to  defray  the  charges  which
 will  come  m  course  of  payment  dur
 ing  the  year  ending  the  3lst  day  of
 March,  1975,  in  respect  of  ‘Dadra  and
 Nagar  Haveli’.”

 Demanp  No.  56—Lakshadweep

 MR,  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 -2,15,60,000  on  Revenue  Account  and
 not  exceeding  Rs,  66,55,000  on
 Capital  Account  be  granted  to  the
 President  to  complete  the  sum  neces-
 Sary  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3ist  day  of
 March,  ‘1975,  in  respect  of  ‘Laksha-
 dweep’.”

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  beg  to  move:

 “That  the  demand  under  the  Head
 ‘Ministry  of  Home  Affairs’  be  reduced
 to  Re.  4a"

 [Bugging  of  the  offices  ang  resi-
 dences  of  the  leaders  of  Congress-
 opposed  political  parties.(7)]
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 {Shri  Jyotirmoy  Bosu]
 “That  the  demand  under  the  Head

 ‘Ministry  of  Home  Affairs’  be  reduced
 to  Re.  1”

 [Purchases  of  electronic  gadgets
 from  Japan,  U.S.A.  and  West  Ger-

 many  for  bugging  operation.  (8)].

 “That  the  demand  under  the  Head
 ‘Minstry  of  Home  Affairs’  be  reduced
 to  Re  4"

 [Government's  drive  for  the  estab-
 lishment  of  one-party  dictatorship
 and  a  state  of  semi-fascistic  charac-
 ter  (91

 “That  the  demand  under  the  Heac
 ‘Ministry  of  Home  Affairs’  be  reduced
 to  Re,  1

 [Converting  India  into  a  gestapo
 State.  (l0)].

 “That  the  demand  under  the  Head
 ‘Ministry  of  Home  Affairs’  be  retuced
 to  Re,  i.”

 [Misuse  of  Maintenance  of  Inter-
 nal  Security  Act  by  the  ruling  Party
 to  curb  and  suppress  its  political  op-
 ponents.()]

 “That  the  demand  under  the  Head
 ‘Ministry  of  Home  Affairs’  be  reduced
 to  Re  1.

 {Faure  to  honour  the  judgment
 delivered  by  the  Gujarat  High  Court
 declaring  as  ‘‘illegail  any  notification
 passed  under  Section  444  of  Cr.  PC
 announcing  that  persons  committing
 breach  of  such  order  shall  be  liable
 to  be  shot”.(2)].

 “That  the  demand  under  the  Head
 ‘Ministry  of  Home  Affairs’  be  reduced
 to  Re.  1?

 [Failure  of  lift  the  state  of  emer-
 gency  and  scrap  the  D.I.R.  promul-
 gated  in  December,  97l  in  spite  of
 the  prevalence  of  normal  conditions
 in  the  country.(3)]
 “That  the  demand  under  the  Head

 ‘Ministry  of  Home  Affairs’  be  reduced
 to  Re,  1”
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 [Reported  secret  directive  of  the
 Central  Government  not  to  recruit
 members  of  C.P.I.  (M)  and  some
 other  parties  in  Government  services.
 (24)J

 “That  the  demand  under  the  Head
 ‘Ministry  of  Home  Affairs’  be  re-

 duced  to  Re.  5 Pas
 (Murderous  attempt  on  office

 bearers  of  Hindustan  Steel  Employe-
 es  Union,  Durgapur  by  some  un-

 known  persons  by  tossing  a  hand-
 grenade,  bearing  marks  of  Pakistan
 Ordnance  Factory,  resulting  in  se-

 rious  injury  to  one  and  minor  inju-
 nies  to  others.  (15)1.

 “That  the  demand  under  the  Head
 ‘Police  be  reduced  by
 Rs.  100,00,00,000,”

 {It  is  not  necessary  to  spend  62
 crores  of  rupees  on  Central  Police;
 police  is  a  State  subject  and  law  and
 order  is  the  exclusive  jurisdiction  of
 the  States,  the  Centra]  Government
 has  responsibility  towards  Union  ter-
 ritories  in  this  regard.  2D.
 “That  the  demand  under  the  Head

 ‘Police’  be  reduced  by  Rs,  25,22,73,000.”
 {Expenditure  under  fhe  heag  Cen-

 tral  Reserve  Police  has  risen  from
 about  Rs  .5  crores  during  i950  to
 more  than  RS.  39  crores  during  19T4-
 75,  Police  is  a  State  subject  and  hen-
 Ce  it  is  not  at  all  necessary  to  main-
 tain  such  a  huge  Central  Police
 force.  (28)  ]
 ‘That  the  Demand  under  the  Head

 ‘Police  be  reduced  by  Rs.  100.”

 {Central  and  State  Reserve  Police
 stationed  in  Dohad  to  avert  trouble,
 incited  it,  by  their  brutal  behaviour,
 including  molestation  of  women.
 (30)]
 “That  the  demand  under  the  Head

 Police’  be  reduced  by  Rs.  100.”
 [Repression  let  loose  by  the  Cent-

 ral  Police  forces  in  Nagaland  and
 Manipur.(3)}
 “That  the  demand  under  the  Head

 ‘Police’  be  reduced  by  Rs,  100.”

 [Working  of  each  Central  Police
 force  since  1967.(82)]
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 “That  the  demand  under  the  Head
 ‘Police’  be  reduced  by  Rs.  i00.”

 [Failure  ang  unwillingness  to  pay
 eompensation  to  the  tamilies  of  the
 wictims  of  Central  Police  atrocities
 im  Gujarat  and  Bihar.(33)]

 “That  the  demand  under  the  Head
 ‘Palice’  be  reduced  by  Rs.  100.”

 [Failure  to  ensure  security  to  the
 citizens  of  Delhi,  which  has  earned
 notonety  as  a  “crime  city’  .(34]

 “That  the  demand  under  the  Head
 ‘Police’  be  reduced  by  Rs,  100.”

 [Incidence  of  crime  in  Delhi  38  on
 the  increase  along  with  the  fantastic

 rise  in  the  expenditure  on  Central
 police  with  every  passing  year,  (35).

 “That  the  demand  under  the  Head
 ‘Police’  be  reduced  by  Rs.  100."

 [Reign  of  terror  let  loose  by  the
 Central  paramilitary  forces  in  co-
 operation  with  the  State  Police  force
 upon  the  people  of  Guzarat,  Bihar,
 Marashtra  and  other  States  where
 the  people  have  been  agitating  for
 food,  against  high  prices  and  corrup-
 tion  and  where  at  least  one  hand-
 red  people  have  been  killed  by  the
 police  (36)]
 “That  the  demand  under  the  Head

 ‘Police’  be  reduced  by  Rs.  100.”
 {Rampant  corruption,  favoritism

 and  nepotism  in  the  Border  Security
 Force  organisation.  (87)].

 “That  the  demand  under  the  Head
 ‘Police’  be  reduced  by  Rs.  100.”

 [Alleged  lareg  scale  physical  as
 sault  by  the  Border  Security  Force
 personnel  on  the  Nagar  Women  and
 gizls  in  the  State  of  Manipur.(38)]
 “That  the  demand  under  the  Head

 ‘Police’  be  reduced  by  Rs.  100.”

 {Fantastic  risg  in  the  expenditure
 on  Central  police  and  proliferation  of
 new  Central  paramilitary  forces  in
 spite  of  fact  that  law  and  order  is
 a  State  subject.(39)]
 655  LS—0.

 “That  the  demand  under  the  Head
 ‘Police’  be  reduced  by  Rs,  700.7

 [Centra]  police  forces  such  as  BSF
 CRP,  CISF  and  other,  have  become
 weapons  in  the  hunds  of  the  Govern-
 ment  to  suppress  the  democratic
 movements  of  the  toiling  people  for
 food,  against  high  prices  and  corrup-

 tion.  (40)  ]

 “That  the  demand  under  the  Head
 ‘Other  Expenditure  of  the  Ministry  of
 Home  Affairs’  be  reduced  by  Rg.
 8,87,52,00.”

 [No  details  have  been  furnished
 under  the  head  “Intelligence  Bu-
 reau,”  the  bulk  of  this  amount,  it  is
 suspected,  is  likely  to  be  appropriat-
 ed  to  suppress  the  Congress-opposed
 political  pacties  and  to  keep  watch
 on  the  persons  of  the  leaders  of
 leftist  parties  and  hence  this  expen-
 diture  is  infructuous  4D

 “That  the  demand  under  the  Head
 ‘Other  Expenditure  of  the  Ministry  of
 Home  Affairs’  be  reduced  by  Rs.  100.”

 {Refusal  to  order  judicial  probe
 into  the  cases  of  Police  firing  in  con-
 nection  with  the  food  agitation  in
 Gujarat,  Bihar  ang  other  States.
 (45)7

 “That  the  demand  under  the  Head
 ‘Other  Expenditure  of  the  Ministry  of
 Home  Affairs’  be  reduced  by  Rs,  100."

 [Failure  to  protect  the  Harijans
 from  atrocities  by  the  Police,  goon-
 das  and  landlords  in  the  country.
 (46)

 “That  the  demand  under  the  Head
 ‘Other  Expenditure  of  the  Ministry  of
 Home  Affairs’  be  reduced  by  Rs.  100"

 [Cases  of  atrocities  on  the  Harijans
 including  physical  assault  on  the
 Harijan  women  and  girls  by  the  Po-
 lice  have  registered  a  sharp  rise  in
 recent  period.(47)]
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 SHRI  FRANK  ANTHONY  (Nomi-
 nated—Anglo-Indians):  I  beg  to
 move:

 “That  the  demand  under  the  Head
 ‘Ministry  of  Home  Affairs’  be  reduced
 by  Rs,  100”.

 [Erosion  of  minority  rights  and
 the  rule  of  law.  (26)]

 SHRI  DASARATHA  DEB  (Tripura-
 East):  I  beg  to  move;

 “That  the  demand  under  the  Head
 ‘Ministry  of  Home  Affairs’  be  reduced
 by  Rs.  100.”

 [Failure  to  protect  the  interest  of
 tribals  on  land.(48)j

 “That  the  demand  under  the  Head
 ‘Ministry  of  Home  Affairs’  be  reduc-
 ed  by  Rs.  100."

 {Need  to  declare  the  tziba}  belts  of
 Tripura  where  there  is  a  preponde-
 rance  of  tribal  population  ag  schedul-
 ed  areas  and  to  constitute  autono-
 mous  district  or  region  therein.(49)]

 “That  the  demand  under  the  Head
 ‘Ministry  of  Home  Affairs’  be  reduced
 by  Rs,  100.”

 [immediate  need  for  constitution
 of  a  Regional  Committee  for  the  tri-
 bal  compact  belts  in  Tripura  with
 the  representatives  of  tribals  elected
 on  the  basis  of  adult  franchise.(50)]

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be  reduced
 by  Rs,  100.”

 {Lack  of  protection  of  tribals  in
 Tripura  resulting  in  a  large  number
 of  tribals  deserting  Tripura  as  their
 lands  were  taken  away  by  a  power-
 ful  section  belonging  to  non-tribal
 Bengali  community.(5)]

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be  reduced
 by  Rs.  100.”

 [Need  for  allocation  of  special
 funds  for  removing  backwardness  of
 Tripura,  particularly  its  tribal  areas
 (52)]
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 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be  reduced
 by  Rs.  100."

 {Declaration  of  the  tribal  belts  of
 Tripura  as  scheduled  area  and  the
 constitution  of  the  Regiona)  Council
 for  such  area  with  the  representativ-
 es  of  tribal  people  elected  on  the
 basies  of  adult  franchise  on  the  pat-
 tern  of  Sixth  Schedule  of  the  Cons-
 titution  with  powers  to  undertake
 all  deveuopment  works  of  the  Sche-
 duled  area.(53)]

 “That  the  demand  under  the  head
 ‘Department  of  Personne]  and  Admi-
 nistrative  Reforms’  be  reduced  by  Rs.
 100.”

 {Need  to  constitute  a  committee  to
 find  out  the  causes  as  well  as  acreage
 of  transfer  of  land  from  tribals  to
 non-tribals  in  Tripura  since  its  inte-
 gration  with  Indian  Union.(54)]

 “That  the  demand  under  the  head
 ‘Department  of  Personnel  and  Admini-
 strative  Reforms’  be  reduced  by  Rs.
 100.”

 (Need  to  enact  legislation  for  the
 restoration  of  all  lands  to  tmbal  on-
 gina]  lang  holders  that  were  illegal-
 ly  transferred  frum  tribals  to  non-
 tribals  on  or  after  the  ist  day  of
 January,  ‘1962. (55)]

 SHRI  R.  ज  BADE  (Khargone):  l
 beg  to  move:

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be  reduc-
 ed  by  Rs.  100.

 [Utilisation  of  C.RP.,  B.S.F.  and
 Territorial  Army  for  political  pur-
 poses.(69)  }  ®

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be  reduced
 by  Rs.  100.”

 {Failure  to  check  atrocities  on
 Harijans.(70)}
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 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be  reduced
 iby  Rs.  100.”

 [Failure  to  conduct  judicial  ir-
 quiry  into  the  firing  incidents  in
 Bihar  and  Gujarat  (1)  J

 “That  the  demand  under  the  head
 “Ministry  of  Home  Affairs’  be  reduced
 by  Rs,  100.”

 [Failure  to  maintain  taw  and  order
 tn  the  country  (72))

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be  reduced
 by  Rs,  100."

 [Deplorable  acts  of  suppressing  the
 democratic  and  just  agitations  by  the
 opposition  partes  by  the  use  of

 brute  force  (78))

 MR.  SPEAKER:  The  Demands  for
 Grants  and  the  Cut  motions  are  now
 before  the  House,

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harhour):  Sir,  the  role  of  Home
 Ministry  or  the  Police  Ministry  in  a
 so-called  democracy  as  we  have  today in  this  country,  the  Police  and  its  per-
 formance  and  their  expenditure  have
 revealed  that  this  is  nothing  shcrt  of
 a  Police  Raj  On  the  one  hand,  they are  talking  about  econumy,  cut  in  un-
 productive  expenditure  etc.  On  the
 oth-r  hand,  we  see  the  phenomenal
 growth  of  policing  and  its  administra-
 tive  expenditure

 Sir,  the  Central  Police  in  1950-51
 cost  this  poor  country  Rs.  3  crores,  In
 1964-65  it  came  to  Rs.  25  crores,  a
 little  over  that.  In  1968-69,  it  jumped to  Rs.  72  crores  and  for  the  year  974-
 75,  the  budget  estimate  is  Rs.  169-39
 Crores,  a  little  over  that.

 Sir,  T  will  then  refer  to  CRP.  {  call
 it  Central  Raksha  Pitha.  t  has  now
 60  battalions,  In  960-6l,  the  expendi- ture  on  CRP  was  Rs.  .97  crores.  In
 ‘1973-74,  it  jumped  to  Rs.  39.44  crores.
 ‘On  the  one  hand,  this  is  the  picture
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 here  On  the  other  hand,  what  is  the
 expenditure  on  the  State  Police
 Forces  In  ‘1946-47,  when  the  country
 was  ruled  by  foreigners,—that  was
 a  year  of  turmoil  and  rioting—the
 budget  did  not  exceed  Rs.  13,06,00,000.
 Today,  in  the  year  ‘1973-74,  the  same
 Forces  have  consumed  Rs.  312,93,00,000..
 This  is  the  increase  in  expenditure  im
 the  State  sector.  In  the  Central  sec-
 tor,  I  have  already  given  you  the
 figures

 The  Border  Security  Yorce  ry
 another  queer  organisation  which  has
 come  up.  This  is  really  mysterious.
 They  have  now  near  about  80  batta-
 lions  They  were  keeping  it  a  closely
 guarded  secret  I  caught  hold  of  a
 BSF  gentleman  about  a  month  ago  to
 tell  me  about  this.  In  968  69,  the
 expenditure  on  BSF  was  Rs.  26  24
 crores  For  1974-75,  the  budget  esti-
 mate  is  Rs.  57.4i  crores.  On  the  top  of
 this,  they  have  got  17,500  Central
 Industries.  Security  Forces  Sir,  what
 did  the  Government  say  at  the  time  of
 passing  df  this  BSF  Bill?

 “The  purpose  of  this  force  is,  as  I
 have  said,  to  ensure  the  security  of
 the  borders  of  India,  secondly,  to
 secure  or  instil  a  sense  of  confidence
 in  the  people  living  on  tne  borders
 and,  at  the  same  time,  to  take  rre-
 Cautions  to  see  that  smuggling  and
 all  the  types  of  crimes  ihat  take
 Place  on  the  borders  do,  not  take
 place.”

 This  is  what  Mr.  Chavan  has  said,
 when  the  Bill  was  passed  by  this
 House.  What  did  we  say?  We  said
 this  I  said  at  that  tame:

 “Mr,  Deputy-Speaker,  Sir,  if  we
 look  at  the  Financial  Memorandum
 attached  to  the  Bill,  the  penultimate
 Paragraph  says:  “The  recurring  ex-
 penditure  on  the  administration  of
 the  Force  during  1967-68,  was  of  the

 order  of  Rs  8.2i  crores,  it  is  likely
 to  go  up  by  about  Rs.  2  crores
 because  of  some  addition  to  the
 existing  strength  of  the  Force’
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 [Shri  Jyotirmoy  Bosu]
 Then,  I  also  said,  at  that  that  time:

 “The  Border  Security  Force  is
 being  created  to  bécome  a  parallel
 Central  Police  force  and  the  purpose
 of  that  is  nothing  short  of  rep-
 ression.”

 Sir,  it  is  there  in  the  eastern  area,
 where  we  had  a  long  border.  Now,
 there  is  no  longer  a  Pakistan  border.
 We  have  the  friendly  Government,
 Bangladesh  So,  his  assurance  in  this
 House  was  nothing  short  of  a  bunkum.
 Instead,  they  have  utilised  the  BSF
 for  internal  security  duty,  93  revealed
 by  the  Ministry  in  their  Annual  Re-
 port.  It  clearly  states:

 “The  BSF.  completed  eight  year
 of  its  existence  in  1973-74  It  conti-
 nued  to  be  deployed  along  the
 borders  both  in  Eastern  and  the
 Western  sectors  and  also  rendered
 assistance  to  the  States  of  Uttar
 Pradesh.”

 very  near  the  border—

 “Andhra  Pradesh,  Assam”,

 also  on  the  border—

 “Orissa,  Tripura,  Punjab,  Madhya
 Fradesh,  Rajasthan,  Bihar,  Gujarat,
 West  Bengal,  Meghayala,  Manipur
 and  Union  Territories  of  Chandigerh
 and  DelhT  in  maintenance  of  inter-
 nal  security.”

 So,  the  cat  is  out  of  the  bag.  It  is  a
 force  for  presenting  the  pgople  with
 lathis.  The  truth  is  that  the  Govern-
 ment  are  organising  a  paralle)  force
 so  that,  should  there  be  an  uprising  in
 the  defence  services,  they  have  another
 force  ready.  This  is  evideni  from  tre
 fact  that  the  pay  and  ailowarces  cf
 the  Border  Security  Service  Personnel
 are  much  higher  than  those  of  the
 personnel  of  the  armed  services.  That
 shows  that  skeleton  in  the  cupboard.
 If  there  is  any  uprising,  tere  is  4
 parallel  armed  forces  exactly  on  the
 lines  of  the  light  infantry  battalion.
 There  is  a  lot  of  dissatisfaction  in  tht
 armed  for:es  today.  That  is  why  you
 are  golitg  In  a  big  way  to  orgenise  the
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 Border  Security  Force  Is  if  or  is  it
 not  correct  that  in  the  Bordu,  Security
 Force  the  salary  is  much  higher  than
 that  of  the  army?

 Then  look  at  the  misdeeds  The
 chief  of  the  CRP,  Shri  3,  8  Mishra,
 says  at  Bhubaneswar:

 “Every  State  Goveramen'  prefer
 the  CRP  as  they  use  the  min:mun’
 force  compared  with  the  BSF  ard
 the  army  in  tackling  the  situation

 I  may  tell  you  that  they  me  no  css
 cruel  than  the  other  forces.  In
 Ahmedabad  they  went  to  the  extent
 of  using  poisonous  shelis,  wh:ch  were
 fired  indiscriminately.  In  one  place
 which  I  visited,  an  old  man  died  as
 soon  as  a  shell  exploded  within  his
 countryard,  because  of  suffcoation,  And
 that  shell  was  an  importe2  ene,  made
 mm  America.  I  know  this  i8  bound  to
 happen  m  a  police  State  such  as  this

 These  are  the  Indian  addition  of  the
 stoim  troopers  I  want  to  know  why
 the  declaredpolicy  has  been  violated
 in  this  manner.  These  are  crimimal
 forces  under  the  command  of  our
 great  friend,  Shr.  Dikshit,  and  the
 Prime  Munister,  and  they  are  both
 socialists!  Of  course,  the  past  agsocia-
 tion  of  Shri  Dikshit  does  not  show
 any  socialism  anywher:  You  are
 stationing  these  forces  in  Manipur,
 Nagaland  and  Mizo  Hills  under  the
 garb  of  sensitive  areas  ani  you  धा€
 very  cleverly  keeping  them  out  of  the
 sight  of  the  people  of  this  country.

 They  are  committing  mass  murders,
 mass  rape,  mass  looting  and  erson  in
 those  areas.  Otherwise,  can  you
 imagine  a  Commandant,  8  Deputy
 Commandant  and  others  rap.ng  a  girl?
 The  girl  was  profusely  bleeding  and
 out  of  shame  she  had  to  commit  suicide
 the  next  day.  They  comm:  such
 heinous  crimes  and  parade  women  in
 the  nude  in  the  open  in  the  village  of
 Rihand  by  one  Major  Dharatn
 Prakash  of  BS¥.  They  are  lynching
 them.  Why  should  we  net  lynch
 these  criminal  beasts  who  act  like  this
 on  these  helpless  villagers?  Yet,  we



 265  D.G.,  ‘4074-75  VAISAKBA  9,

 are  paying  them  higher  salaries  and
 allowances,

 What  is  happening  to  the  top  man
 ot  the  Border  Security  ¥orce,  Shri
 Rustomji,  the  keeper  of  law  and  order
 ang  the  high  priest?  He  is  involved
 in  this  dirty  land  grab  case.  If  there
 is  some  Minister  worth  the  salt,  he
 would  have  suspended  this  man  the
 first  day  this  news  came  out.  How
 much  is  the  consideration?  The  benefit
 comes  to  about  Rs.  75,600.  If  this  is
 the  work  of  the  Director-General  oi
 the  BSF,  God  help  this  country.
 Corruption  in  the  BSF  is  sky  high.

 MR  SPEAKER:  You  should  be  very
 careful  when  you  make  such  refei-
 ences,

 SHRI  JYOTIRMOY  BOSU.  Sr,  I
 have  given  you  notice.  I  am  not  a  new
 member  I  am  quite  aware  of  the
 responsibility  and  the  importance  of
 this  House.

 MR.  SPEAKER:  Why  don’t  you
 jxsten  to  me?  This  case  is  sub-judice.

 SHRI  JYOTIRMOY  BOSU:  What  is
 sub  judice?

 MR.  SPEAKER:  Everything
 sub  judice?

 is

 SHRI  JYOTIRMOY  BOSU:  Land
 was  given  to  Shrimati  Sakuntala
 Masani,  wife  of  Shri  Masani,  because
 she  wrote  a  book  about  Shrimati
 Indira  Gandhi.

 Then,  there  is  Brig.  Pandey,  the
 ‘Inspector-General  of  the  Border  Se-
 curity  Force.  Do  you  know  that
 during  the  Bangladesh  operations
 many  ‘Treasuries  were  looteg  and
 crores  of  rupees  were  pocketed  and
 brought  into  this  country?  All  the  facts
 are  known  to  Field  Marshal
 Maneckshaw  and  the  Director-General
 here  and  many  others.  But  the  inquiry
 was  hushed  up.  On  the  contrary,
 instead  of  punishing  them,  they  were
 appreciated.  There  was  an  eye-wash.

 ‘A  fraction  of  the  looted  money  from
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 Bangladesh  Treasuries  was  recovered
 from  junior  officers.  For  example,  one
 Kedar  Singh,  the  Inspector  of  B.S.F.
 Academy,  who  brought  Rs.  80,000  was
 Promoted  as  Dy.  SP,  I  am  mahing  a
 specific  charge  on  the  floor  of  the
 House.  He  should  reply  to  that.  I
 have  got  evidence  ang  all  information
 in  my  hands.

 They  spare  nothing.  There  was
 another  misappropriation.  They  had
 an  exhibition  near  the  Exhibition
 Ground  building  at  Mathura  Road.
 They  followed  suit  of  the  Director-
 General  and  they  removed  all  the
 materials  and  things  from  there  for
 their  own  purpose.  In  Gujarat,  over
 2000  camels,  etc.  were  looted  by  these
 people  at  Nagarparkar  and  Bhu  area.
 They  were  sold  in  open  auction  by
 Brig.  Irani,  a  relation  of  Rustomji—I
 should  be  contradicteg  if  I  am  wrong—
 for  several  lakhs  of  rupees.  What
 happened  to  this  money?  We  want  a
 clear  and  categorical  reply.  Is  it  not
 a  fact  that  the  money  was  distributed
 amongst  the  officers?  I  have  received
 representations  from  the  senior  officers
 of  the  B.S.F.  Many  of  them  have  seen
 me.  They  say  that  there  is  a  reign  of
 loot  going  on  in  the  B.S.F.—the  worst
 scandal.

 There  is  the  BSF.  Academy  at
 Takenpur.  There  was  land  procure-
 ment  by  officers,  like  Brig.  Pandey,
 Lt.-Col  Rampal  Singh  and  Lt.-Col.
 Nair.  They  bought  land  in  the  name
 of  somebody  else  and  then  they  sould  it
 to  the  Government  at  a  profit  of  800
 per  cent.  You  were  short  of  resources.
 This  shoulg  be  verified...

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR  DIK-
 SHIT):  The  hon.  Member  should  have
 either  made  the  allegations  outside  or
 he  should  have  written  to  the
 Government  of  India  in  helping
 us  to  investigate  into  these  cases  and
 tell  the  House  where  the  matter  stands.
 Now,  he  brings  forward  this  kind  of
 wild  allegations.  It  is  not  fair,  We
 cannot  fing  out  the  facts  in  such  &
 short  time  and  give  a  reply.
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 SHRI  JYOTIRMOY  BOSU:  To-  “The  girls  are,  namely;  i.  Miss
 morrow.  If  the  hon.  Minister  was  |  Wangnoi,  aged  20;  2.  Miss  Bauuh, worth  his  salt,  he  would  have  come
 out  with  a  statement  on  the  issue  of
 rape  of  Naga  women  suo  motu  on  the
 floor  of  the  House.  His  party  does  not
 have  the  guts  to  come  forward.  What
 is  he  talking  about?  We  have  tolerated
 enough  of  this  Tommy-rot  here.

 The  BS.F.  Training  Institute  re-
 quires  a  thorough  probe  as  to  how
 rauch  money  has  been  pocketed  by  Brig
 Pandey  &  Co.  I  want  to  know  about
 the  case  where  they  cheated  a  widow
 and  made  her  sign  a  document  for
 Rs.  5000  while  the  price  was  8  times
 more.  A  thorough  probe  into  the
 assets  of  all  these  officers  is  absolutely
 necessary.

 Now,  I  would  like  to  tell  you  what
 the  international  press  writes  abcut
 the  performance  of  Mr.  Dikshit’s
 Forces.  This  is  published  from  London.
 It  has  gone  to  the  international  press.
 It  says:

 “On  February  25,  ‘1973,  the  C  Coy,
 4th  Kumaon  Regt.  of  the  Indian
 Army  commanded  by  one  Capt.
 Jasbir  Singh  came  to  Hebolini  The
 Indian  Army  went  straight  to  the
 Church  and  committed  sacrilege
 inside  the  Church.  They  also  used
 the  Church  as  their  overnight  camp.
 During  the  night,  the  Indians  staited
 their  savage  attack  on  women  who
 were  by  that  time  in  bed.  They
 raped  Mrs.  Pukhalu,  after  knocking
 down  her  husband  unconscious.  In
 another  house,  they  ordered  Mr.
 Yetovi  to  get  them  alcohol.  While  he
 was  away  from  his  house,  they  raped
 his  helpless  wife.  Simitarly,  the
 Indians  attacked  Mrs.  Mayeli  and
 Mrs.  Hosheli.”

 Then,  there  was  another  ease  on  May
 9,  1973.  But  the  most  serious  case  is
 of  may  12,  1973.  It  says:

 “On  May  12,  1973,  the  Dogra  Rest.
 of  the  Indian  Army  issued  an  ulti-
 matum  to  Yonshei  village,  threaten-
 ing  dire  consequences  unless  they
 produce  the  following  membe:s  of
 the  Women  society...”

 aged  ‘19;  3,  Miss  Wanja,  aged  20;  4.
 Miss  Longngoi,  aged  18,  They  were
 forced  to  ‘surrender’  after  taking
 into  account  the  consequences  es-
 pecially  on  the  children  and  old
 people.  The  Indian  Army  com-
 mander  in  charge  of  the  occupation
 post  refused  Miss  Wengngoi  leave
 after  their  ‘surrender’.  She  was
 later  Savagely  raped  by  two  Indian
 Army  Captains.  Miss  Wengngo:_  is
 a  tall  and  beautiful  girl  with  a
 strong  moral  character.  She  38  stilt
 being  held  by  the  Indians,”

 We  want  a  clear  and  categorical
 answer  to  this.  We  are  not  going  to
 tolerate  the  non-sense  any  more.”

 About  Border  Security  Force,  we  do
 not  want  to  say  much  because  we
 have  already  said  a  lot  about  it.

 I  now  come  to  the  Gestapo  organi-
 sation.  A  Press  note  issued  recently
 says  that  an  IAS  officer  has  been  given
 the  President’s  award—in  officer
 belonging  to  the  Research  and  Analysis
 Wing.  a  mysterious  organisation.  We
 see  that  the  I.B.  Budget  has  jumped  up
 in  the  last  three  years  to  Rs.  §,87,52,000.
 We  also  see  from  the  budget  papers.
 that  there  is  discretionary  expenditure
 to  the  extent  of  Rs,  13,47,84,000... .

 Shri  PIIOO  MODY  (Godhra)_  Dis-
 cretion  for?

 SHRI  JYOTIRMOY  BOSU:  Discre-
 tion  for  torpedoing  the  people  oppos-
 ing  the  Congress  and  Mrs.  Indira
 Gandhi  and  her  coterie.  Under  what
 head  the  Research  and  Analysis  Wing
 has  been  booked  in  the  Budget,  we
 want  a  clear  and  categorical  answer  to
 this.  The  sole  job  of  thig  Research  and
 Analysis  Wing  is  to  keep  the  coterie
 in  power  led  by  Mrs.  Indira  Gandhi;
 they  are  wanting  to  bring  in  fascism,
 mass  murder  of  democracy,  sceret
 murders,  defections,  blackmailing  and
 political  murders.  We  know  in  Nagar-
 wala’s  case  how  it  was  done.  Even  the
 Cabinet  Ministera  are  not  spared....
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 MR,  SPEAKER:  The  hon,  Member
 may  try  to  conclude.

 SHRI  JYOTIRMOY  BOSU:  I  have
 been  told  that  my  party’s  time  in  29
 minutes.  They  have  already  taken
 five  minutes;  Mr,  Dikshit  also  took
 some  of  my  time.

 MR  SPEAKER:  The  time  allowed  is
 25  minutes.  You  have  doubled  it.

 SHRI  JYOTIRMOY  BOSU:  I  am  en-
 titled  to  29  minutes,  Sir.

 थी  जगलाथराव  जोशी  (जा शापुर  ):
 बहले  इसके  लिए 11  घटे  रखे  गये  थे।
 उसके  हिसाब  से  समय  मिलना  चाहिए

 MR.  SPEAKER:  We  have  to  be  fair.

 SHRI  JYOTIRMOY  BOSU:  I  would
 beg  of  you,  Sir,  to  provide  us  with  a
 metal  detector  to  each  member  because
 I  knew  my  house,  my  office,  every-
 where  it  73  bugged;  otherwise,  I  have
 to  ask  for  an  import  licence  from  the
 Minister  of  Commerce  for  importation
 of  a  metal  detector  since  perfo:  mance
 will  be  difficult  otherwise  It  :s  very
 interesting.  You  must  know,  ‘Sir,
 because  your  telephone  is  also  tapped.
 I  cantell  you  some  conversation  that
 you  had  on  a  certain  date.  The  method
 they  adopt  is..

 MR.  SPEAKER:  I  did  not  know
 that  you  do  this  to  me  also!

 SHRI  JYOTIRMOY  BOSU:
 Through  Mr.  Dikshit.

 You  shoulg  know  what  are  the
 methods  that  are  adopted.  One  method
 is  by  connecting  a  cable  with  the  dis-
 tribution  box.  But  this  is  not  done
 very  often.  The  second  method  is,  in
 the  exchange  they  join  a  pair  of  cables
 with  the  unisilector  and  then  they
 connect  the  cable  with‘one  of  their
 own  numbers  to  which  they  usually  fix
 a  taperecorder.  Another  metnod  is  by
 connecting  cables  where  a  victim's
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 telephone  cableg  have  terminated.
 This  is  very  inexpensive  and  the  symp-
 toms  are,  the  volume  goes  down  and
 the  telephone  set  goes  out  of  order
 very  frequently.  One  would  often
 hear  unusual  tinkling  sound  at  certain
 hours  of  day  and  night.  This  is  the
 time  when  they  fit  and  refit  these
 connections,  This  is  what  they  are
 doing.  This  is  how  democracy  is
 functioning  in  this  country!

 MR.  SPEAKER:  Mr.  Bosu,  you  were
 telling  me  that  you  were  told  that  you
 would  have  29  minutes.  Previously  it
 was  ll  hours  but  now  the  time  has
 been  revised.  So,  please  conclude.  If
 you  want,  you  may  have  two  or  three
 more  minutes.

 SHRI  JYOTIRMOY  BOSU:  I  now
 want  to  refer  to  electronic  gadgets  im-
 ported  from  abroad,  from  UK,  USA,
 Japan,  Germany  etc,  There  are  35
 items  of  68  K.G.  each.  They  landed  in
 Bombay  in  January,  1974,  Certain
 officers  left  Delhi  on  81-74  and  re-
 turned  with  these  gadgets  on  (22-1-74,
 The  names  of  the  officers  are:  Babulal
 Parsai  and  Balram  Sahu  from  MP.
 (LB.).  It  is  not  difficult  to  prove  this,
 They  used  to  bug  telephones  planted
 in  offices  of  political  parties.  The
 CPWD  is  doing  it  with  the  help  of
 deputationists  I  want  to  ask  the
 Home  Minister  a  few  questions  in  this
 connection.  How  many  officers  have
 been  sent  abroad  for  training  regard-
 ing  use  of  electronic  devices  for  bug-
 ging,  use  of  computers  and  matters  re-
 lated  to  security?  Fo,  all  these  ne-
 farious  activities,  the  mode  of  selection
 and  recruitment  and  promotion  has
 been  taken  away  from  the  purview  of
 the  Union  Public  Service  Commission
 This  comes  exclusively  under  Intelli-
 gence  Bureau.  The  excuses  which  they
 give  are,  urgency  and  verification  time.
 What  we  find  in  this  regard  is  that  the
 posts  have  been  doubled  in  recent
 years  It  is  very  significant  to  note
 that  these  posts  have  been  doubled  in
 recent  years.  That  is  why  they  wante?l
 section  officers  to  go  before  their  own
 Departmental  Committees  and  not
 before  the  Home  Ministry.
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 [Shri  Jyotirmoy  Bosu]
 I  want  to  quote  from  a  letter  No.

 8[I2|74  Poll.  (D-I)  dated  7-4-74,  This
 is  from  Mr.  ट.  ्  Narasimhan  to  Chief
 Secretaries.  This  says  what  is  to  be
 done  in  case  of  the  Railway  strike.
 This  is  a  wonderful  piece  of  docu-
 ment.  I  wish  to  quote  what  it  says.  It
 says:

 ‘One  of  the  important  ingredients
 of  effective  preventive  action  will  be
 the  arrest  and  removal  from  the
 scene  of  their  activities  of  persons
 who  otherwise  would  either  contri-
 bute  to  the  success  of  the  strike  or
 create  serious  law  and  order
 problems.

 Then  about  Railway  strike  it  says’
 ‘The  provisions  of  the  MISA  could

 be  profitably  invoked  while  under-
 taking  preventive  action...  .’

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Sir,  I  rise  on  a  paint  of  order.  I  am
 thankful  to  my  hon.  friend  Shri
 Jyotirmoy  Bosu  that  he  read  out  a
 pertion  of  this  secret  letter.  Since  a
 portion  has  been  reag  and  it  is  in
 connection  with  the  Railway  strike,  I
 would  like  him  to  place  the  letter  on
 the  Table  of  the  House;  it  is  allowed
 under  the  rules.

 SHRI  JYOTIRMOY  BOSU:  I  shall
 do  that.  Let  me  read  out:

 “Section  (l)(a)(xiii)  specifically
 enables  detention  of  any  person  with
 a  view  of  preventing  him  from  act-
 ing  in  any  manner.....  न

 *  -  शक  s

 “It  may  also  be  noted  that  whereas
 the  grounds  of  detention  will  ordi-
 narily  require  to  be  furnished  to
 the  detenue  within  five  days  of  the
 date  ef  detention,  section  8()  per-
 mits  the  authority  making  the  order
 of  detention  to  furnish  such  grounds
 within  45  days  of  the  date  of  deten-
 tion  in  exceptional  circumstances
 and  for  reasong  to  be  recorded  in
 writing,  The  corresponding  exten-
 sion  of  dates  for  approve  of  orders
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 by  State  Government,  etc.,  may  ‘also
 be  noted  in  this  connection.”

 Then  it  says:—
 “,...under  the  normal  laws.  there

 need  not  be  any  hesitation  to  resort
 to  the  provisiong  of  the  MISA.”

 What  wonderful  democracy  it  is  in  this
 country!

 MR.  SPEAKER:  Mr,  Bosu,  you  will
 ‘please  conclude  since  your  time  2s  now
 up,

 SHRI  JYOTIRMOY  BOSU:  What  is
 happening  to  the  general  intelligence?
 The  other  day,  our  Prime  Minister  said
 in  the  other  House  that  “there  is  no
 doubt  that  anybody  can  always  func-
 tion  better,  but  I  would  like  to  assure
 the  hon.  Member  that  this  Committee
 has  given  us  a  very  thorough  evalua-
 tion  and  assessment  of  the  situation.”

 For  the  U.P.  election,  Orissa  election,
 for  torpedoing  DMK  Government  in
 Madras,  for  the  money  they  spent,
 what  is  the  dividend  that  they  are
 getting?

 In  the  press  two  LPS.  Officers’
 nsmes  are  mentioned  who  are  going
 on  bullying  the  press.  I  have  got  a
 card  with  me.  One  name  is  Shri  B.  B.
 Nandy  and  the  other  name  is  Shri
 Paritosh  Sen,

 MR.  SPEAKER:  Mr.  Bosu,  you  are
 going  on  mentioning  the  names  of  per-
 song  without  taking  my  permission.

 SHRI  JYOTIRMOY  BOSU:  I  have
 taken  permision  from  you  for  every-
 thing.  These  people  are  going  on
 bullying  the  press  in  Calcutta.  Those
 who  are  writing  articles  are  taking
 discretionary  funds  of  the  Union  freni
 Government,  They  have  got  3%
 creces  of  such  funds.  -

 MR.  SPEAKER:  Mr.  Bosu,  you  have
 exceeded  the  time.  Please  sit  down.  I
 am  not  going  to  allow  you  any  more,
 Please  conclude.



 273  DG,  ‘1974-75

 SHRI  JYOTIRMOY  BOSU:
 now  take  two  minutes  more.

 I  shall

 MR.  SPEAKER:  Please  wind  up.

 SHRI  JYOTIRMOY  BOSU:  I  shall
 -wind  up.

 Sir,  the  London  paper  writes  as
 follows:

 “Mrs,  Gandhi  has  a  sub-continent
 on  ker  mind,  we  know,  but  that  is
 no  reason  for  her  to  keep  on  closing
 her  eyes  to  the  treatment  of  political
 prisoners  in  West  Bengal....Thou-
 sands  of  youngmen  and  women  rc-
 main  ig  yail.  The  allegations  of
 torture  are  serious.  In  spite  of  the
 timid  doubts  of  the  judiciary,  they
 are  not  being  brought  to  trial,
 Rumours  of  deathg  in  Jail  are  grow-
 ing  and  more  convincing.  It  is  hard
 to  believe  that  the  Indian  Govern-
 ment  wishes  to  line  up  with  States
 like  South  Africa...  .in  its  treatment
 of  the  interned.”

 My  last  point  is  this,  Shri  Dikshit,
 an  old  politician,  is  a  very  successful
 Treasurer.  He  gave  the  shoot-at-sight
 order  in  Bihar.  I  threw  a  challenge
 an  the  floor  of  the  House  that  in  Bihar,
 that  erder  was  given.  24  am  challeng-
 ing  the  Home  Minister.  If  he  is  truth-
 ful,  if  he  is  true  to  himself,  he  should
 accept  that  challenge  and  have  a  probe.
 He  ghoulg  resign,  The  Home  Minister
 is  q  replica  of  what  Hitler  did  in
 Germany.  If  we  do  not  do  this,  the
 Parliament  will  go;  democracy  will  be

 ruined.
 .

 Therefore,  I  oppose  the  demands  uf
 the  Home  Ministry  lock,  stock  and
 barrel,

 SHRI  8.  M.  BANERJEE:  What  about
 your  ruling  about  the  document?

 MR,  SPEAKER:  He  has  quoted.

 SHRI  S.  M,  BANERJEE:  Sir,  we
 have  decided  to  publish  it  in  the  jour-
 nal.

 MR.  SPEAKER:  I  shall  examine  it.
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 SHRI  5,  M,  BANERJEE:  It  was  taid
 on  the  Table  of  the  House.

 MR.  SPEAKER:  I  shall  see  the  rule
 about  that.  Now.  Mr.  Bhagat,

 SHRI  H  K,  L.  BHAGAT  (East
 Delhi):  Mr,  Speaker,  Sir,  I  am  not
 Surprised  at  the  speech  that  Mr.
 Jyotirmoy  Bosu  has  made  because
 nothing  better  was  expected  of  him.
 Perhaps,  he  could  have.said  something
 worse.  ‘Su,  it  is  amazing  that  Mr.
 Jyotirmoy  Bosu  stands  in  this  House,
 brings  about  individual  cases  and
 makes  allegations  without  bringing
 them  to  the  notice  of  the  Government,
 These  are  the  cases  in  which  no  en-
 quiry  has  been  conducted.  These  are
 eases  about  people  who  are  not  pre-
 sent  in  the  House  and  who  cannot
 defend  themselves.  It  is  amazing  he
 brings  such  individual  caseg  in  this
 House.

 (Interruptions)

 I  want  to  tell  him  one  thing  Mx.
 Besu  has  tried  to  show  that  there  is
 no  democracy  in  this  country  and  that
 there  is  something  like  a  fascist  Gov-
 ernment  functioning  in  this  country
 and  that  it  is  a  Police  Raj.  I  want  to
 tell  Mr,  Bosu—if  he  does  not  mind  and
 I  do  not  wish  to  intimidate  him—that
 democracy  exists  in  this  country.  What
 you  are  saying  today  actually  is  what
 certain  forces  and  certain  parties  in
 this  country  are  trying  to  bring  about,
 that  is,  the  end  of  democracy.  God
 forbid  if  there  ts  end  of  democracy  in
 this  country—if  you  do  not  mind  my
 telling  you—I  can  tell  you,  Mr.  Bosu,
 you  will  be  the  first  man,  take  it  from
 me,  to  be  hanged  with  the  first  lamp
 post.  Why  Because  the  end  of  demo-
 cracy  or  the  fascist  rule  will  not  tole-
 rate  you,  (Interruptions)

 It  is  not  an  individwel  question.  I
 am  mentioning  the  situation  symboli-
 cally.  We  know  what  is  happening  in
 this  country  today.  Mfr.  Dikshit  is  a
 gentle  and  q  noble  soul  amd  has  a
 non-violent  personality.  He  has  a
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 balanced  perspective,  I  gm  sure  he  iy
 not  getting  provoked  by  what  is  being
 done  by  various  forces,

 What  are  you  doing?  You  are  try-
 ing  to  bring  about  an  end  of  democracy
 in  this  country.  Today  many  campaigns
 are  being  carried  on—they  may  be  by
 any  nomenclature.  There  is  campaign
 to  paralyse  the  Government  in  Bihar.
 Sometimes  it  calleq  revolution;  some-
 times  it  is  called  1942  movement;
 sometimes  it  called  civil  dis-obedience
 movement;  sometimes  it  called  a
 movement  for  citizens  democracy  and
 sometimes  it  38  calleg  the  rise  of  stu-
 dent  power.  Now.  what  is  being  done
 in  the  name  of  this  movement,  Rail-
 way  stationg  are  being  attacked  and
 looted.  Post-offices  have  been  attacked
 and  looted.  There  is  absolutely  no
 campaign  against  the  blackmarketeers
 or  the  hoarders.  There  is  no  gherao
 of  black-marketeers  or  the  hoarders
 who  spread  corruption  in  the  country.
 What  is  happening  ig  there  is  intumi-
 dation  and  coercion  of  MLAg  and  MPs
 irrespective  of  the  fact  whether  there
 are  any  allegations  o;  not.  Coercion
 and  intimidation  is  being  resorted  to,

 My  friend  saiq  that  it  is  a  Police
 Raj.  What  are  you  doing?  You  create
 a  Situation  for  the  police.  Stones  are
 thrown  at  the  police.  With  due  respect
 I  would  say  a_  situation  ४8  created
 where  police  has  to  act.  If  police  acts
 it  is  blamed,  if  it  does  not  act  it  is
 blamed;  if  it  under-acts  it  is  blamed
 and  if  it  over-acts  it  is  blamed.  It  is
 a  pity—I  do  not  want  to  use  strong
 language—that  Mr.  Bosu  by  mentin-
 ing  a  few  instances  of  individual  offi-
 cers  of  the  BS.F..  which  may  be  cor-
 rect  according  to  him,  or  may  not  be
 correct,  has  used  bad  expression  ahout
 BSF,  Everyone  in  this  country  is
 proud  of  the  role  of  B.S.F.,  particulaz-
 ly  in  regard  to  Bangladesh  struggle  It
 is  g  pity  that  this  friend  of  ours  sitting
 in  this  House  makes  all  kind  of  base-
 less,  false  and  even  concocted  allega-
 tiong  and  goes  on  giving  bad  name  to
 everyone  in  season  and  out  season,
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 3.00  brs.

 There  is  no  butchery  of  democracy
 by  us.  Butchery  of  democracy  is  done
 by  you  and  the  people  like  you  inside
 and  outside  this  House  are  responsible
 for  making  attempts  to  bring  about  an
 end  to  democracy  in  thig  country.  We
 see  what  is  being  done  in  Bihar  or
 what  was  done  in  Gujarat.

 Those  who  are  thinking  that  if
 demoracy  dies  they  have  a  chance  to
 get  into  the  elections  I  might  tell  them
 that  they  are  grossly  mistaken,  Now,
 elections  become  relevant  or  irrele-
 vant  in  a  strange  way.  If  Jana  Sangh
 wins  an  election  in  Amritsar  it  is  rele-
 vant  election  and  the  resignation  of
 the  Congress  Ministry  is  demanded.  If
 Mr,  Vajpayee,  who  wanted  to  be  the
 Chief  Minister  of  Uttar  Pradesh,  is
 rejected  by  the  people  of  Uttar  Pra-
 desh  the  elections  become  irrelevant.
 If  we  lose  in  Maharashtra  a  few  seats
 they  say  people  are  against  us  and  the
 results  are  relevant  and  when  we  win
 the  election  become  rigged  and  all
 that.  The  fact  is  there  is  a  conspiracy
 in  this  country—ag  very  clear  and  con-
 certed  conspiracy—to  bring  an  end  of
 demoratic  institutions  in  thig  country.
 This  is  the  situation  which  Mr.  Dikshit
 Las  to  face  and  this  is  the  situation
 which  the  State  Governments  have  to
 face  It  is  a  very  extra-ordinary
 situation.  It  hag  been  an  extra-ordi-
 nary  situation  ‘or  the  last  one  year  and
 the  responsibility  is  becoming  heavier
 everyday.  In  this  context  can  my~
 body  with  conscience  or  with  any  sense
 of  ‘justification  could  say  that  the  Gov-
 ernment  has  use@  excessive  powers  to
 meet  the  situation.  Individual  cases,
 here  and  there  apart  there  is  a  criti-
 cism  in  certain  quarters  that  Govern-
 ment  has  not  face  the  situation  with
 that  strength  and  courage  with  which
 it  should  have  faced.

 I  do  not  subscribe  to  that  point  of
 criticism  at  all.  I  feel  that  the  Home
 Ministry  has  taken  a  balanced  view  of
 the  situation  and  a  balanced  view  of
 the  incidents  ang  has  acted  with  a
 democratic  sense  ang  a  democratic
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 conscience.  So,  the  position  of  the
 Home  Ministry  hag  to  be  seen  in  this
 context,  and  I  would  only  gay  that
 the  allegations  made  by  Shri  Jyotir-
 moy  Bosu  are  imaginary.  false  and
 calculated  to  give  a  bad  name  {o  the
 democratic  institutions  and  to  the
 Home  Ministry.  In  particular,  I
 strongly  resent  his  allegation  and
 innuendoes  and  other  things  which  he
 always  makeg  it  a  point  to  make  per-
 sonally  against  the  Home  Minister.

 Now,  how  is  this  situation  to  be
 met?  J  feel  that  it  is  not  fair  that  the
 present  situation  which  is  not  an  ordi-
 nary  law  and  order  situation  in  the
 country  should  be  left  to  the  police  to
 deal  with.  It  ig  a  situation  which  is
 an  attack-on  the  citizens’  right  to  vote;
 it  is  an  attack  on  the  citizens’  demo-
 cratic  institution,  and  it  is  fair  that  the
 citizens  themselves  shoulq  defend
 democracy  and  defend  their  democratic
 institutions,  A  citizens’  squad  should
 be  formed  by  all  those  who  believe  in
 democracy  and  the  Government  should
 not  feel  shy  of  encouraging  the  forma-
 tion  of  such  squads  and  taking  their
 cooperation.

 It  is  amazing  that  people  sitting  in
 the  legislatures  and  in  Parliament  go on  advocating  the  use  of  extra-consti-
 tutional  force  to  change  the  Govern-
 ment  When  we  come  to  this  House,
 we  ,Wear  by  the  Constitution  and  we
 say  that  we  are  going  to  maintain  it,
 but  when  we  go  outside  we  see  people
 who  are  justifying  the  use  of  extra-
 constitutional  force.  Have  such  people
 any  moral,  constitutional  or  legal
 Justification  for  sitting  in  the  legisla-
 tures  and  in  Parliament?  I  would  re-
 quest  the  Home  Minister  to  scrutinise
 the  statements  of  various  people,
 which  have  been  made  during  the  last
 six  months  or  so  and  find  out  who  are
 the  people  who  are  advocating  the
 use  of  extra-constitutional  force,  and
 they  should  be  disqualified  from  being
 Members  of  Parliament  or  of  State
 Legislatures.  I  demand  that  the  Re-
 presentation  of  the  People  Act  must
 be  changeq  or  amended.  Today,  we
 cannot  proceed  against  them  in  a  court
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 of  law  for  making  such  statements  for
 their  removal  on  that  ground,  So,  |
 very  forcefully  demand  that  there
 must  be  a  standing  commission  which
 must  go  into  ali  these  caseg  and
 decide  that  those  who  advocate  the  use
 of  extra-constitutional  means  have  no
 right  to  be  in  the  constitutional  forums

 I  would  like  to  ask  the  Home  Minis-
 try  and  the  Home  Minister  for  how
 long  they  will  go  on  quibbling  at  the
 serious  proposal  made  by  a  large  num-
 ber  of  Members  of  Parliament  to  ban
 the  RSS  and  other  para-military  orga-
 nisations  when  it  igs  becoming  too
 obvious  that  these  forces  are  forces
 which  are  attacking  our  fundamentals.
 An  attack  on  the  borders  is  dangerous
 but  an  attack  on  fundamentals  is  no
 lesg  dangerous.  Therefore,  I  suggest
 that  we  the  people  and  the  Govern-
 ment  combined  together  should  meet
 this  menace  which  is  trying  to  destroy
 the  very  fundamentals  of  this  country.

 Students  are  being  deceived  today
 to  serve  the  ends  of  certain  political
 parties.  The  matter  may  relate  to  the
 Education  Ministry,  but  the  Home  Min-
 istry  has  to  face  all  the  cummulative
 results  and  the  effects  of  the  acts  of
 omission  and  commission  by  all  con-
 cerned  including  all  of  us.  Therefore,
 I  demand  that  a  yational  commission
 should  be  appointed  to  radically
 change  the  educational  gystem  into  a
 job-oriented  system,  and  the  report
 shoulg  be  submitteq  within  six  months
 and  implemented.  That  is  one  way  in
 which  we  can  look  at  the  background
 of  the  students’  and  youth  unrest  in
 the  country  and  solve  it.

 It  is  true  that  there  is  a  lot  of  talk
 about  corruption.  It  38  true  that  there
 is  corruption  in  the  country.  It  is
 true  that  there  is  corruption  in  public
 life  also.  But  is  the  movement  being
 earried  on  against  corruption  really  a
 movement  against  a  corruption?  Black
 money  is  being  obtained  “and  ‘black
 money  ig  being  taken  to  finance  and
 start  the  agitations,  A  campaign
 against  corruption  should  be  carried
 on,  and  that  can  be  done  only  through
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 democratic  institutions  in  a  democra-
 tic  way  and  not  by  the  end  of  demo-
 cracy.  I  very  strongly  demang  that
 the  time  hag  come  when  death  penalty
 Should  be  provided  for  corruption,
 adulteration,  black~marketeering  and
 hoarding.  That  is  what  is  necessary  at

 deast  in  serious  cases.  (Interruptions).

 A  gtage  has  come  in  this  country
 teday  when  democracy  is  attackeg  in
 the  name  of  democracy.  Constitution
 is  subverted  in  the  name  of  the  Con-
 stitution,  Jaws  are  broken  in  the
 name  of  the  rule  of  law.  Qn  the  one
 hand,  judicial  enquiries  are  demanded;
 what  is  happening  on  the  other  hand
 is,  it  is  said  that  judicial  enquiries  will
 not  serve  any  purpoge.  It  is  a  very
 strange  anarchism,  a  very  strange  kind
 of  duplicity  with  which  the  Opposition
 parties,  particularly  the  RSS  and  the
 Jan  Sangh,  are  carrying  on  a  campaign
 to  destroy  democracy  in  the  country.
 This  ig  the  situation  which  must  be
 seen  by  the  Government  ip  its  correct
 perspective  and  face  it  as  a  serious
 threat  to  the  fundamentals  for  which
 ‘We  stand  in  this  country.

 Now,  I  would  like  to  say  one  or  two
 ‘things  about  Delhi.  I  strongly  feel
 ‘that  the  affairs  relating  to  the  New
 Friends  Co-operative  Society  including

 ‘the  allotments  made  recently  must  be
 ‘very  thoroughly  and  promptly  exa-
 ‘mined  and  those  who  are  guilty.—
 whatever  their  station  in  life—of  any
 sub-standard  conduct  should  be  firmly
 dealt  with  regarding  this  allotment

 ‘matter  of  the  New  Friends  Co-opera-
 ‘tive  Society,  But,  since  the  Home
 Ministry  is  responsible  for  the  admi-
 nistration  of  the  Union  Territory  of
 Delhi,  with  great'humility  and  respect,
 I  would  bring  it  to  the  Shri  Dikshit’s
 notice,  ang  request  him  that  the  land
 and  housing  policy  which  is  being
 followed  ip,  Delhi  must  be  drastically
 revised.  I  agree  that  the  DDA  has
 done  some  good  work,  but  it  is  not
 comynensurate  with  the  requirements
 of  time.  Develop  at  least  50,000  plots
 a  year  and  make  the  allotment  on
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 cheap  prices  to  poor  people—rickshawe
 pullers,  scooter  and  taxi-drivers,  cob-
 blers,  sweepers.  washermen,  etc.:  H
 you  do  not  do  it,  they  are  going  in
 anyWay  to  find  places  and  more  un:
 authorised  colonies  or  slums  are  going
 to  develop.  Lakhs  of  people  are  today
 remaining  in  unauthorised  colonies;
 they  must  be  approved,  and  the’  colo-
 nies  improved.  All  these  things  have
 got  to  be  done,

 I  would  like  to  bring  to  his  notice
 One  more  thing.  He  has  made  _  best
 efforts,  but  his  efforts  have  not  so  far
 succeeded.  That  is  about  the  DCM
 Chemicals.  There  ig  a  virtual  shortage
 of  vanaspati  in  Delhi  today.  It  is  high
 time  that  the  mills  were  opened  with
 or  without  take-over.  I  believe  in
 take-over;  but  with  full  satisfaction
 ty  the  workers  the  mill  should  be
 opened,

 Then  there  is  no  justification  for
 the  Ganesh  Flour  Mill  to  work  much
 below  the  capacity  when  the  people
 are  suffering  from  such  a  serious  shor-
 tage.

 I  would  like  to  bring  another  case  to
 his  notice.  It  is  about  a  lady  aged
 about  20  years,  who  was  married  five
 months  ago—Harvinder  Kaur.  She
 dieg  in  the  Shahdara  General  Hospital.
 The  allegations  are  that  she  died  as
 a  result  of  negligence;  as  a  result  of
 wrong  use  of  medicine;  as  a  result  of
 some  alleged,  defective  use  of  glucose.
 The  matter  requires  a  very  thorough
 and  prompt  enquiry,  All  those  who
 are  guilty  must  be  brought  to  book.

 SHRI  JYOTIRMOY  8080:  Say
 something  about  the  Lt.-Governor.

 SHRI  H.  हू.  L,  BHAGAT:  T  have
 said  it  already;  you  were  away.  Now,
 Delhi’s  employment  comes  from  trade.
 Dethi  is  an  important  trading  and  dis-
 tributing  centre.  Its  character  as  an
 important  distributing  and  trading  cen-
 tre  must  he  maintained  and  the  sales-
 tax  structure  must  be  kept  at  a  proper
 level,
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 We  have  been  asking  for  a  dry  port
 for  long  time.  We  must  get  a  dry
 port  at  Delhi.  I  request  the  Home
 Minister  to  see  to  it.  As  I  said,  the
 undeveloped  areas  of  Delhi  ang  the
 unauthorised  areas  deserve  prior  treat-
 ment  and  the  disparity  which  exists
 today  between  the  developed  areas  of
 Delhi  and  the  undeveloped  areas  of
 Delhi  must  be  brought  to  an  end.

 The  conditions  at  the  Yamuna  bridge
 are  chaotic  A  bridge  was  officially
 promised  long  ago  but  the  construction
 work  has  not  yet  started,  I  request
 hm  to  look  into  the  matter.  I  am
 saying  this  because  the  Home  Ministry
 is  responsible  for  the  administration
 of  the  Union  territory  of  Delhi,  as  I
 said.

 I  would  finally  request  him  to  have
 a  fresh  look  at  the  administrative  set-
 up,  the  political  set-up.  whatever  it  is,
 of  Delhi  today,  with  the  multiplicity
 of  authorities  and  agencies,  both  at
 the  Central  level  and  the  local  level,
 including  the  Central  Ministry.  I  have
 to  tell  him  all  these  things  because
 there  are  so  many  Ministries  dealing
 with  it  The  administrative  set-up  of
 Delhi  looks  like  a  hydra-headed  mons-
 ter  today.  It  has  so  many  heads  but
 there  is  no  effective  co-ordinating  head
 between  them,  Therefore,  he  must  try
 to  bring  about  a  set  up  which  is  uni-
 form  ang  which  reconciles  the  neces-
 sity  for  central  control  or  supervision
 ove:  Delhi  which  will  also  be  in  tune
 with  the  popular  aspirations  of  the
 people.  That  is  very  necessary.  It  is
 high  time  that  we  did  that.  There  are
 a  number  of  other  problems,  We  must
 have  a  look  again  at  our  transport
 policy.  The  present  situation  has
 somewhat  improved  but  it  is*hopeless-
 ly  inadequate,  The  transport  services
 have  to  be  improved.  There  are  a
 number  of  problems  in  regard  to  water
 supply  and  drainage  and  these  are
 Pending  consultations  with  neighbour-
 ing  States.  I  should  say  that  the  hon.
 Minister  hag  been  king  and  conside-
 rate  to  Delhi  and  I  am  sure  he  will
 look  afresh  into  these  problems  and
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 help  us  in  the  solution  as  he  has  done
 before,

 Finally  the  question  of  questions  is:
 do  We  believe  in  democracy  and  do
 we  care  for  it  and  defend  it  or  should
 we  let  it  be  killed;  whether  we  should
 labour  and  die  for  it  or  we  should  kill
 it.  This  House  hag  made  history,  is
 making  history  ang  it  will  also  make
 history  in  future,  Everyone  of  us
 should  introspect  and  thiyk  whether
 what  we  do  will  hamper  production
 and  start  confusion,  whether  it  will
 lead  to  greater  price  rise  and  inflation
 or  whether  it  will  do  good  to  the
 country.  If  we  do  things  which  have
 the  effect  of  hampering  democracy  and
 harming  our  country,  will  not  our
 country  go  back  by  centuries?  In  such
 case,  millions  of  people  with  tears  in
 their  eyes  will  never  excuse  us  for
 what  we  have  done  fo  them.

 sat  जगनाथ  राव  जोशी  (शाजापुर)
 झब् यक्ष  =  महोदय  गृह.  मवा लय  की
 मामों  पर  सत्न  में  विवाद  हो  रहा  है  ध्
 मेरे  पूर्व  के  वक्‍ताझो  ने  लोकतंत्र  पर  बहुत  जोर
 दिया  है  कि  गेकतब्र  को  इस  देश  के  भ्रंदर
 खतरा  है  और  बह  कैसे  खतरा  है  यह  भी

 उन्होने  बताया  है  ।  किन्तु  में  थोड़े  बुनियादी
 सवाल  करना  चाहता  हूं  कौर  दीक्षित  जी
 जरा  ध्यान  दे  तो  अच्छा  होगा।

 यह  जो  वहा  पट्ट  लगा  है  “न
 धर्मचक्र  पर्वत चाय  यह  हम  सब  को

 कुछ  नियमों  से  बाघ ता  है  वह  चाहे  गृह
 मंत्री  हो  या  कोई  विरोध  के  सदस्य  हीं
 जब  हम  ने  मदन  में  इसे  लगाया  है  तो  इस  का
 मतलब  यही  है  कि  राजा  का  भी  एक  धर्म  है,
 शासकों  का  भी  शासन  चलाने  वालों  का  भी

 एक  धर्म  है  शर  वह  धर्म  रेलीजन  नहीं  है  ।

 वह  धर्म  हू  कर्तव्य  ।  भारतीय  समिति  में  धर्म
 का  मतलब  रेलोजन  नही  होता  हूँ  रेल जन  का  अर्थ

 है  सम्प्रदाय  कौर  धर्म  का  अर्थ  है  कर्तव्य  ।
 राज  का  जो  शासन  है  उस  के  लोकतांत्रिक
 पढती  से  होने  की  वजह  से  जिनको  लोक-मान्यता
 से  यह  शासन  ।  हैं  जिस  |  लॉक तद
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 प्री  जगन्नाथ  राव  जोशी]

 की  बात  शुभी  हमारे  साथी  भगत
 जीनेकी  मैं  उस  के  बारे  में  कुछ  सवाल  करना

 चाहता  हु  कि  पिछले  सत्ताइस  सालों
 में  लोकतंत्र  की  नीत  उस  की  जड़े  मजबूत
 करने  की  कोशिश  इस  शासन  ने  की  है,
 लोकतंत्र  का  बुनियादी  आधार  है  हर  एक  को
 विचार  प्रकट  करने  की  स्वाधीनता  स्वजनता

 खूनी  छूट  उस  विचार  से  कौन  कितना  सहमत
 है,  कौन  कितना  विरोधी  है  यह  सवाल  नही  क्‍या

 यहां  यह  खुली  छूट  है,  भ्र ौर  इस  खुली  छूट  में
 मैं  जनता  श्र  कांग्रेस  की  बात  भी  नही  करता
 969  में  काग्रेस  दो  धड़ों  में  बट  गई  t  किस

 झाधार  पर  बट  गई  इस  का  सवाल  नही  है,

 भकालू  बंद  गई।  कांग्रेस  के  बटने  के  बाद  जो
 भी  घटनाएं  हुई  क्या  वह  लोकतांत्रिक  ढप

 से  हुई  भ्र पने  स्वय  के  अ्रध्यक्ष  का  कुत्ता  फाडना

 यह  लोकतंत्र  है  अपने  ही  पुराने  आफिस  पर

 जबरदस्ती  कब्जा  जमाना  और  बाद  में

 कोर्ट  में  थप्पड़  खा  कर  दूर  हट  जाना  यह  लोक

 तब्  है  ?

 एक  माननीय  सदस्य  पने  संस्थापक

 सभापति  को  निकाल  देना  कौन  सा  लोकनि

 है?  बलराज  मधोक  को  निकाल  देना

 लोकतंत्र  में  बैठता  है!

 थ्री  अटल  बिहारी  बाजपेयी  (ग्वालियर):
 अब  इन  को  मधोक  जी  की  बड़ी  चिन्ता  हो

 गई  है?

 श्री  जगन्नाथ  राव  जोशी  :  लोकगीत

 के  ऊपर  आप  बहुत  बोल  रहे  थे  इस  लिये  मैं  आप

 की  बात  बता  रहा  हू,  अपनी  नहीं  (व्यवधान)

 हो  हल्ला  करते  से  मेरी  भ्रातृज  बन्द

 नही  होगी  ,  मैं  श्राप  से  बहुत  पुराना  सदस्य

 हु  राजनीति  में  कोई  नया  आदमी  नहीं  हूं,
 930  से  इसी  क्षेत्र  मे ंकाम  कर  रहा  हूं।
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 मैं  बतला  रहा  था  कि  गुजरात  में  श्राप  का
 शासन  था,  उम्र  के  नेता  का  चुनाव  होना  था,
 उस  की  गिनती  दिल्‍ली  के  विदेश  मतलब  होती
 है  यह  लोकतंत्र  है  इस  तरह  से  तो  कल  कोई
 गरीब  मंत्री  कहेगा  कि  मेरा  कमरा  छोटा  है,
 मेरी  पत्नी  की  प्रसूति  भी  विदेश  मतलब  के
 कमरे  में  हों  क्‍या  यह  शिष्टाचार  है?  इस
 लिये  मैंने  कहा  है  कि  यह  जो  पट्ट  लगाया  है

 We  are  all  governed  by  that  duty,
 उस  के  अनुसार  लेकिन  आप  बरतती  पार्टी  को
 कैसे  चलाते  है  यह  चित्र  बतला  रहा  है?
 MR.  DEPUTY-SPEAKER:  Are  we

 discussing  their  party  or  the  Home
 Ministry?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 They  are  discussing  our  party.

 SHRI  JAGANNATHRAO  JOSHI:  I
 am  discussing  democracy  in  the  con-
 text  of  democracy.  I  am  citing  certain
 instances  wherem  the  roots  of  demo-
 tracy  have  not  been  strengthened  in
 this  country  during  the  last  27  years,
 have  been  destroyeg  by  them.

 AN  HON.  MEMBER:  You  have  des-
 troyed  it.

 SHRI  JAGANNATHRAO  JOSHI:
 You  have  destroyed  it.  You  have  des-
 troyed  democracy  in  this  country
 History  will  have  to  record  that.  His-
 tory  will  not  go  down  in  the  Time
 Capsule.  It  will  be  written  on  the
 hearts  of  the  people  of  this  country.
 If  not  today,  tomorrow,  people  will
 come  out  and  tear  your  faces.  I  warn
 you.

 इस  लिये  मैं  बनवा  रहा  है
 We  are  aly  government  by  certain

 principles.
 लेकिन  यह  डेमोक्रेसी  को  स्टेशन  करने  वाली
 बात  नही  है,  क्योकि  राज  भी  प्रारम्भ  ०एस  ०

 के  बार  में  जो  मत  सुनता  आ  रहा  हू  यह  कोई
 नई  बात  नहीं  है  राज  से  नहीं  925  से  इस  देश
 में  प्यार  एस०  एस०  का  संगठन  चलता  शाया  है
 शौर  50  सालो  के  बाद  भी  हमारी  यह  होम
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 मिनिस्ट्री  सामने  बैठी  है-मैंने  अनेकों  बार  इस
 से  इन्फर्मेशन  मांगी-मैं  1967  से  इस  हाऊस
 का  सदस्य  हूं,  बार  बार  पूछता  पाया  हुँ नप दि
 आर०  एस०  एस०  बायो लेंस  में  इन्हें  करता

 है  तो  बताइये  यू  विन  हूं  टु  सकक्‍सटन्शियेट  योर
 आजिज  t  दुनिया  के  सामने  इस  तरह  से  झूठ
 बोलने  से  काम  नहीं  चले  गा।  मैं  तो  आप  को

 झूठा  समझ  ही  रहा  हूं  क्योकि  बेस नेस  चार्ज
 करना  प्रताप  का  धन्धा  हो  गया  ।  जब  काम
 वर्किंग  कमेटी  प्रथा  प्रस्ताव  स्वीक/र  करती  है  ।

 RSS  indulges  in  violence

 at  इसका  क्‍या  मतलब  है?

 पिछले  25  सालों  से  लेकर  श्रप्रेजों  के
 ज़माने  से  जो  संगठन  इसदेश  में  चलता  पाया
 है  बह  आप  की  कृपा  से  नही  चार  रहा  है।  जो

 संगठन  इस  देश  मैं  शाण  भी  मजबूती
 से  खड़ा  है,  वह  तुम्हारे  लोगों  के  बलबूते  पर
 नही  खडा है  कहते  है  कि  पाबन्दी  लगा,
 आप  ने  तो  पाबन्दी  भी  लगाई  थी  लेकिन  क्या
 बलराम  निकला  |  यहा  मैंने  पूछा  था  कि  ऐस
 कितने  केसैज़  हैं,  कौन  पकड़  गये  और  क्‍या
 परिणाम  निकला।  मैंने  यह  भी  पूछा  था।

 “Cases  wherein  Courts  including Higa  Courts  and  Supreme  Court have  held  RSS  guilty  of  believing in  violence,  fascism  or  not  believing in  parliamentary  democracy."

 होम  मिनिस्ट्री  जबाब  दी  है

 ‘The  required  information  ig  not
 available  with  this  Ministry  nor  are
 they  aware  of  any  published  docu-
 ‘ment  containing  this  information.”

 लेकिन  मैं  झपकी  जानकारी  के  लिये
 कहता  हूं--

 There  is  a  book  RSS  and  Court  ver.
 dicts’,  There  is  g  book.  I  will  cite
 that.
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 बाप  के  डिपार्टमेंट  को  इतना  भी  मालूम
 नहीं  है,  श्राप  का  डिपार्टमेंट  क्या  करता  है,
 उसको  क्‍यों  मालूम  नहीं  है--यह  छपी  हुई
 किताब  है,  जहां  जहां  कोर्ट  वर्गफीट  आया  हैं,
 इस  किताब  में  उसका  उल्लेख  है--आन्ध्र  में
 955  में,  पटना  में  96  में,  बम्बई  में
 962  में,  इलाहाबाद  में  963  में,  जोधपुर

 में  964%  दिल्ली  में  r965 4,  बंगलौर  में

 l966%,  चण्डीगढ़  में  967  में,  अहमदाबाद
 मे  970  में,  इलाहाबाद  में  97  में,
 डिस्ट्रिक्ट  श्राफ  देहरादून  में  967  में  कोर्ट

 वर्डिक्ट्स  कराये,  लेकिन  आपकी  होम  मिनिस्ट्री
 कहती  है  कि  हमको  मालूम  नहीं  है

 एक  माननीय  सदस्य  :  कोर्ट  में  क्‍यों
 जाना  पडा  ?

 श्री  जगन्नाथ राव  जोशी  :  आप  जैसे
 लोग  कोर्ट  में  जाते  है  कौर  थप्पड़  खाकर  आते
 है,  जिस  तरह  से  7  जन्तर-मन्तर  रोड  के
 मामले  में  हुआ  उसी  तरह  से  यहां  भी  हश्र
 हिन्दुस्तान  में  अभी  भी  न्याय  बाकी  है.  लोगों
 को  न्याय  मिलने  की  आशा  है,  इसोलिये
 मैं  यहा  पर  खड़ा  होकर  बोल  रहा  हु,  राज
 लोग  चौराहों  पर  शा  रहे  है  शौर  आपकी
 करतूतो  को  देख  रहे  है  (व्यवधान  )

 भारतीय  संस्कृति  कहती  है
 कि  महिलाझो  के  साथ  झगड़ा  नहीं  करना
 चाहिये,  यह  पुरुष  वर्ग  हूं!  यहां  काफी  है,
 आप  इनको  सम्भालने  की  चिन्ता  क्यो  करती
 है।

 यदि  आप  लोकतन्त्रात्मक  पद्धति  से  कार्य
 करना  चाहते  है  तो  मैं  म्रापसे  माय  करता  हूं--
 Let  there  be  a  white  paper.

 इस  तरह  से  कार  एस०  एस०  को,
 आनन्द  मारियो  को  साथ  जोड़ने  का  क्‍या
 मतलब  है  I  किसी  को  कुछ  पता  नहीं  है  कि
 कार  एस०  एस०  क्या  है,  झा नन्द  मार्ग  क्या
 है.  यहां  तक  कि  कोर्ट  बीट्स  का  भो  पता
 नही  है  ।



 287  DG.,  ‘1974-95,

 [a  जगन्नाथ  राव  तोर्शा]
 श्री  ए०  जी०  खेर  जो  उत्तर  प्रदेश  में

 मिनिस्टर  रहे  हैं  नौकर  बाद  में  भ्रसेम्बली  में
 स्पीकर  बने,  उन्होने  उन्हीं  दिनों  बतलाया  था,
 कपूर  कमीशन  ने  भी  यह  कहा

 “Having  made  a  searching  enquiry
 into  the  conspiracy  to  murder
 Mahatma  Gandhi,  the  Kapur  Com-
 mission  categorically  declared:

 ‘An  experienced  administrator
 like  Mr.  R.  N.  Banerjee  hag  stated
 that  the  RSS  as  such  were  not
 responsible  for  murder  uf  Maha-
 ima  Gandhi,  meaning  thereby  that
 one  could  not  name  the  organi-
 sation  as  such  as  being  responsible
 for  that  most  diabolical  crime,
 the  murder  of  the  apostle  of
 Peace....”

 इस  सदन  मे  जब  दो  चन्द्रजीत  यादव

 ने  इस  प्रकार  का  आरोप  लगाया  तो  मैने  उठ

 कर  कहा  था  कि  ऐसे  नहीं  चलेगा,  इस  को

 साबित  करो  ।  यदि  आप  ऐस  कहते  जायेगे

 तो  हम  बिल्कुल  नही  मानेंगे  1  श्री  ए०  जी०  खेर

 ने  जिनका  मैने  अभी  'उतना  किया  था--

 “A.  G.  Kher,  Minister  of  Local
 Self-Government  in  Uttar  Pradesh
 and  a  staunch  follower  of  Patel,
 responded  to  the  criticism  by  asking
 why  certain  Congressmen  opposed
 the  RSS  when  members  cf  Arya
 Samaj  or  the  Jamat-ul-Ulema  were
 eligible.”

 art  वह  कहते  हैं--
 “It  cannot  be  that  they  were  in-

 volved  in  Gandhi’s  murder  for  they
 were  exonerated  of  that  charge  in
 a  court  of  law.  He  continued  by
 saying  ‘calling  them  Fascists,  abus-
 ing  and  insulting  them,  and  again
 and  again  repeating  old  charges
 does  not  serve  any  purpose,  nor  is
 jt  a  Gandhian  method....’”

 यह  एग  जी०  खेर जी  का  कहता हूँ  ।  क्या

 बाप  कोई  ऐसा  उदाहरण  दे  सकते  हैं  ?

 चार  एस०  एस०  कोई  छिपा  नहीं  है,

 उसके  बारे  में  किताब-पर-किताब  हैं  a  सवाल
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 यह  है  कि  इस  देश  के  अन्दर  किसी  को  संगठन
 बनाने  का  अधिकार  है  या  नही  है  ?  शरीर

 एस०  एस०  हिन्दु शो  का  संगीत  है,  क्या  सरकार

 हिन्दुओं  का  विचार  नहीं  करती,  क्या  सरकार

 ने  आदितल  253  में  हिन्दुओं  का  डिस्क्रिप्शन

 नहीं  दिया  है,  सिंख  उसमें  जाते  है,  जैन  उस  में

 कराते  है,  क्या  हिन्दू  कोड  भ्रापने  नही  बनाया  ?

 हर  एक  को  संगठन  बनाने  का  इस  देश  में

 अधिकार  है,  देशभक्ति  के  प्राकार  पर  चरित

 निर्माण  करने  का  हर  एक  को  प्राधिकार  है  ॥

 लेकिन  स  तरह  से  लगातार  गलत  सलत

 बोलते  रहना--

 This  is  the  worst  form  of  fascism  in

 this  world.

 क्योंकि  हम  नने  विदेशी  बन

 गये  है  कि  अगर  हमको  गाली  भी

 देनी  हो  तो  स्वदेशी  में  देनी  नहीं  जाती।

 कोई  कहता  हैं  ये  नाड़ी  है,  कोई  कहता  है

 फासिस्ट  है,  कोई  कहता  हँ--कम्यूनिस्ट  हैं,

 कोई  कहता  है--फलाने  है  और  जो  गाधी  जी

 का  नाम  लेते  है,  वे  कहते  है  कि  हम  गटके

 है।  कोई  प्राणी  बात  कहते  हैं  तो  वह  भी

 बाहर  की  और  बुरी  बात  कहते  हैं  तो  वह  भी

 बाहर  की,  हिन्दुस्तान  में  कोई  विकास  करना

 चाह  तो  वह  भी  नहीं  कर  सकते  |

 Do  you  know  what  ig  fascism

 967  से  लेकर  राज  तक  रूमाल  करता

 पाया  हू,  लेकिन  उत्तर  नही  आता  ।  फिर  भी

 बार  बार  यहां  आरोप  लगाते  जाना--अह

 फासिज्म  है  और  इसलिये  है  कि  आपके  पास

 भ्रधिकार  है  आप  चाहें  तो  मेरी  आवाज

 बन्द  कर  सकते  हैं,  घ्राण  चाहे  तो  मुझको  पकड़.

 कर  जेल  में  बन्द  कर  संकते  है,  झूठे  भारों

 लगा  सकते  है  ।
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 तागरवाला  मर  गये,  लेकिन  न्होंने
 मेरे  'पास  एक  बिठा  लिख  र  श्रेणी  भी,

 उस  चिट्ठी  को  मैंने  सदन  में  पढ़  पदर  सुनाया
 था।  उस  ने  कहा  था--

 “Why  do  you  catch  the  tail  of  the
 bull  and  not  its  horn?”

 मैंने  चाहत  जो  से  पूछा
 “Mr.  Nagarwala  considers  himself  to
 be  tail  in  the  drama.  Who  is  the
 horn?”

 क्या  हुआ,  कोई  जवाब  प्राया--
 This  is  fascism

 इस  सदल  में  बैठने  के  बाद

 भी  60  लाख  रुपये  का  घपला  होता  है,

 घुटाल।  होता  है,  गड़बड़  होती  है,  लेकिन  पता

 नही  चलता--  This  is  fascism

 अधिकार  के  मद  में,  भ्र धि का  की  मस्ती

 में  दूसरा  का  मुह  दबाना,  बन्द  करना--
 This  is  the  worst  type  of  fascism.

 लेता  मैं  बनाने  चाहता  हू--यह  भारत

 को  भूमि  धन  हिटलर  की  न  मृणालिनी  की  ।.

 इस  भूमि  ने  पालित्य,  पराक्रम  और  पुरुषार्थ
 भरा  है  n  कि  यहा  दाम  जा  रावण  हुआ,

 लेकिन  उसको  भी  समाप्त  करने  वा  राम

 इसी  भूमि  में  पैदा  हुए  ।  दुतिया  को  दानवता

 को  प्रो  ले  जाने  वाला  कंस  इसे  भूमि  में  पैदा

 हुजरा,  कैफीन  उसको  भो  सोधा  करने  वाला

 कृष्ण  सी  भूमि  में  पैदा  हुए  ।  यह  भूमि

 पुषा यें,  पराक्रम  और  चक्रीय  से  भरो  पड़ो

 है।  इसी  लिये  मांगों  जी  की  हत्या  के  भ्रमरों

 में  80  हजार  लोगों  को  बन्द  करने  के  बाद  भी

 बाप  उनका  कुछ  ने  पिंगोड़  सके,  उस  घटना

 के  27  साल  बाद  भी  आप  इस  तरह  की  बातें

 कर  रहे  हैं---  प्राय  को  शम  पानी  चाहिये  1

 (व्यवधान)  बाप  इंस  हे  हैं  t ९५०००
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 जो  जेल  में  जाते  हैं,  जिनको  /हन  करना  पड़ता

 है,  वे  उसको  जानते  हैं,  80  हजार  लोगों  को

 पकड़  वर  भो  बाप  आरोप  साबित  नही  कर

 पाये,  लेकिन  उसके  बाद  भो  यहा  पर  बोलते

 जाये--यह  फासिज्म  नही  है  तो  क्‍या  है  ?

 जो  आज  हस  रहे  हैं  उन  को  कल  रोना  पड़ेगा,
 मैं  यह  ज्योतिष  के  नाते  भविष्यवाणी  नही  कर

 रहा  हूं,  लेप  जनता  आपको  गधे  पर  बैठा  कर

 हजामत  करके  साबरमती  में  ले  जाकर  बो
 देगा  ।  यह  दिन  मत  भूने  (उभारने)

 भी  बूटा  सिह  (रोड)  उपाध्यक्ष

 महोदय  ,  मेरा  व्यवस्था  वश  प्रश्न  है।  3न्‍होंने

 कहा  है  1218  सबक्ती  हजामत  करेंगे,  मैं  इस

 पर  प्रोजेक्शन  करता  हूं  1

 भरी  सग साथ  राव  ज  शो  :  सबसे  ज्यादा

 गुरु  गोविन्द  सिंह  जी  दा  नाम  समग्र  भारत-

 बे  में  यदि  (सो  ने  पहुचाया  है  तो  संघ  ने

 पहुंचाया  है।  मैं  जब  पजाब  में  घूमा  ,  तब  मैंने

 बतलाया  fi  जब  मैं  संघ  में  गया  तो  मैंने

 राणा  प्रताप  फा  नाम  सुना  ,  मैं  ने  गुर  गोविंद

 सिह  जो  नाम  सुना ,  मैंने  बोर  बन्दा  वैरागी

 का  नाम  सुना  तो  जितना  मेरे  मन  में  प्यार  हैं,
 जितना  मेरे  मन  में  प्र।दर  गुरु  गोविन्द  सिंह  थीं

 के  लिए  उतना  मैं  समझता  हूं  शायद  ,:सो  में  हो।

 जिन्होंने  देश  के  लिए  कुर्बानी  दो  ऐ  में  वीरवार  के

 उदाहरण  सामने  रखे  जाते  हैं  तो  मैं  उस  ढंग  से

 नही  बोला  हू,  ग्रुप  मुझे  गलत  न  समझे।

 मैं  यह  कह  रहा  था  कि  लोकतन्त्र  का  मतलब

 यह  हैं  कि  आप  विरोध  कर  सकते  हैं,  भाप

 असहमति  प्रकट  कर  सकते  हैं  किन्तु  लगातार

 “8  आरोप  भौर  वह  आरोप  भी  प्रस्ताव  में

 पास  करके  रखना  कौर  कार  एस०  एस०
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 [थी  जगन्नाथ  राव  जोशी]

 तथा  भानन्दमा्गं  को  एक  साथ  जोड़  दिया

 इसका  मिलकर  क्या  है?  इसका  मतलब  यह  है  कि

 गह  मवा लय  का  कारबार  चलाने  को

 क्षमता  क्रास  मे  रही  नहीं  1

 जहा  तक  सीमा  विवाद  का  प्रश्न  है  उसके

 सम्बन्ध  में  दोक्षित  जो  से  मेरी  बात  हुई,

 मेरी  और  प्रो०  दण्डवत  जी  को  दीक्षित  जो

 &  बात  हुई  लेकिन  उसका  इसमें  उल्लेख  तक

 नही  है।  हमने  माग  की  थी  कि  26  जनवरी  के

 पहले  सोमा  विवाद  हल  द्वो  जाये  लेकिन  उसका

 इसमें  उल्लेख  तक  नहीं  दे  ।  कितने  एजिटेशन्स

 हुए  ,  मकान  जनें,  दुकानें  जली  ,  कितनी  जाने

 गई,  क्‍या  वह  एनिमेशन  नही  थे  ने कित  इसमे

 उल्लेख  तक  नहीं  है।  इसलिए  क्या  यह

 किलो  डाकुमेंट  है?  महाराष्ट्र  मे  एजिटेशन

 हुए,  मैसूर  मे  एजिस्टेशन  हु  लेकिन
 स॑  मा

 विवाद  हल  न  करने  वालों  सरकार  उसको

 भून  गई।  हम  तो  माय  कर  रहे  थे  कि  2७

 जनवरी  के  पहले  इस  विवाद  को  हल  किया  07

 सभी  ग  समाधान  होगा  ,  ऐसा  हल  निकलेगा

 नही  लेकिन  जो  भी  हल  हो  वह  जल्दी

 निकले।  किसी  न  किसी  को  उससे  अ्रसन्तोष

 जरूर  होगा  किन्तु  वह  ब्र सन्तोष  एक  बार  हो

 होग।  ,  बार  बार  नही  होगा  ।  इसलिए  जहा  तक

 सीमा-विवाद  का  सवाल  है,  जितनी  जल्दी

 यह  हो  उतना  हूं  अच्छा  है।

 फोन  के  बारे  में  जिक्र  किया  गया।

 मेरी  समझ  में  नही  आता  फादर  फेरर  को,

 महाराष्ट्र  मे ंउसकी  विविधिता  ठीक  नहीं  है
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 यह  चता  कर  जब  झालर  भेज।  सजा  तो  झालर  में

 भी  उनको  अरेस्ट  किया  है।  उसी  समय  मैंने

 हाउस  में  पूछा  था  क्या  केस  शा  क्त  कोई  नीति

 है  या  नहीं  विदेशों  के  बारे  मे  ?  पहले  महाराष्ट्र

 सरकार  उनको  भेजता  है  यह  कहकर  कि

 उनकी  गतिविधियां  ठीक  नहीं  है  तो  ग्राहक

 सरकार  ले  लेती  है।  तो  आपकी  कोई  होती

 नही  है।  कोई  तो  एक  नीति  होती  चाहिए।

 देश  का  कोई  चित्र,  कोई  लक्ष्य  अपके  सामने

 हैया  नही  ?  या  पे  ही  चलेगा।  ।  ग्रह।  मिजोरम

 की  कुछ  बात  कई,  कभी  नाग्रालेंड  को  बाघ

 जाती  है  कौर  कमी  मेघालय  की  बात  हरातो  है।

 मेरो  समझ  में  नही  प्रात  श्राप  राज्य  शासन

 क्या  चलाते  है।  यूनियन  डेलिवरी  में  दादरा

 नागर  हवेली  का  उल्लेख  है,  बढ़ा  से  जत-

 प्रतिनिधि  भी  प्रकार  बैठता  है।  954  में

 गोवा  को  ए  हिस्सा  दा दारा  नागर  हवेली

 मु तुत हुम  लेकिन  न  बह  गोवा  में  है,  न  गुजरात

 में  है  कौर  न  महाराष्ट्र  मे  है।  केन्द्र  शासित  हो

 गया  ।  ग्राखिर  कौन  सा  रोका  है  राज्य  चलाने

 का?  राज्य  शासन  च  ।ने  के  लिए  955  में

 भ्रापने  कमोशन  क्यो  बिठाया  जब  बड़े

 राज्य  आये ,  ए  वो  सो  डो  को  ए

 क्यों  किया  ?  बहू  क्यो  चल  रहा  है  ?  कोई  तो

 राशन  ,  होता  चाहिए।  दादारा  नागर  हवेली

 शन  यो  रहे?  बाकी  छोट-छोटे  हिस्से

 अलग  ।यो  रहें  ?  ह॒न  राष्ट्रीय  एकात्म ता  की

 बात  करते  ह  लेकिन  जो  हमारे  पूर्वोत्तर  प्रदेश

 है  उन  शो  हमने  पिछले  27  वर्षों  एकात्म ता

 के  पथ  जोड़ने  की  कौन  सो  कोशिश  की।

 राज  मेरे  मित्र  ने  बलात्कार  के  उदाहरण  ए,

 नकल  यह  सात  बल्कि  पूरा  देश  एजिटेटे ड  है।

 एक  छोटे  से  हिस्से  में  पैसा  होता  जाये,  जैसा
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 1 ड  माननीय  उपाध्यक्ष  महोदय  ने  विचार

 दिये  थे,  एसी  भावना  बदो  पर  होती  जाये  भौर

 उस  पर  शासन  विचार  न  करे,  यह  पारीछा

 नहीं  है।  राष्ट्रीय  एकात्म सा  य  मतलब  होता

 है  कि  देश  देह  है  और  राष्ट्र  प्रात्मा  होती  है।

 सांस्कृतिक  विचारधारा  एक  होती  है।  अलग

 अलग  आंखे  होने  के  बाद  भी  हम  एक  ही  देखते

 हैं।  तो  समग्र  भारतवर्ष  में  एक  विचारधारा  के

 आधार  पर  सभी  को  खडा  करने  में  हम  असफल

 रहे  है  ।  केन्द्रीय  गृह  मन्त्रालय  के  भ्र धीन  वित्तन

 बातें  जाती  है  , शशि  भूषण  जी  चले  गए।  व॑

 हमेशा  भ्र फसरों  क ेखिलाफ  बहुत  बोलते  है  ।जब

 दिल्‍ली  का  सवाल  जाता  है,  जो  म्युनिसिपल
 कमिश्नर  है  जनता  के  चुके  हुए  प्रतिनिधियों

 द्वारा  प्रस्ताव  पास  किया  जाता  है  लेकिन  वह

 रही  की  टोकरा  गेफेालं  के  लायक  हो  जाता  है

 तो  आखिर  परप  7हु।  पर  बैठ  कर  करते  संया  है,

 यह  मेरी  समझ  मे  नही  आता।  जो  ब्यूरोक्रेसी

 हैं  उनको  आप  मजबूत  करने  की  कोशिश  करे

 क्योंकि  वड़ा  भारतीय  जन  संघ  के  हाथ  में  है  ,

 यह  कहता  उचित  है?  नौकरशाही  की  अगर

 कहीं  गलती  है  तो  उसको  आप  ढोक  करें।

 इसलिए  मैं  कहना  चाहता  हूं  विच हं टिंग,
 वेरिफिकेशन  और  मेलानी,  यह  जो  भ्च्ब

 चलत।  है  इसका  नाम  लोकतन्त्र  नहीं  है।

 एक  बार  आपने  पाबन्दी  लगाई,  फिर  बाप

 लगा  सकते  gs  क्योंकि  श्राप  फासिस्ट  गवर्नमेंट  हैं
 लेकिन  भारत  माता  ने  जिसको  जन्म  दिया  है

 बह  ऐसी  गलत  धारणा  और  ऐसे  दूर  दमन  से

 हटेगा  नही  बलिए  भारतीय  जनता  के  विचार

 ऊपर  जायेगे  t

 इन  शब्दों  के  साथ  मैं  आपको  धन्यवाद

 देते  हुए  भ्र पनी  बात  समाप्त  करता  हूं  I
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 MR.  DEPUTY-SPEAKER:  I  have
 been  requested  to  convey  to  the  Con-
 gress  members  that  they  should  not
 take  more  than  ten  minutes  each.

 Shri  R.  S.  Pandey.

 st  राम  सहाय  पांडे  (राजनंदगांव)  :

 उपाध्यक्ष  महोदय,  गृह  मंत्रालय  के  अनुदान
 का  मैं  समर्थन  करता  हूं।  आंतरिक  शांति

 और  सुरक्षा  का  निर्वाह  दीक्षित  जी  के  नेतृत्व
 में  मंत्रालय  जिस  कुशलता,  औचित्य  और

 योग्यता  के  साथ  कर  रहा  है  उसके  लिए  मैं

 बधाई  देता  हूं  ।  मुझे  यह  कहने  में  गये  भी

 होता  है  कि  ई।क्षित  जी  के  साथ  मुझे  उनके

 नेतृत्व  में  काम  करने  का  अवसर  मिला  पिछले

 तीस  वर्षों  में  भौर  मैं  उनकी  सादगी,  चरित्र,

 कर्म-निष्ठा  तथा  समस्या  को  जानता  हूं।

 नेतृत्व  की  पात्रता  जितनी  उनमे  है  उसको

 ी  मैं  जानता  हूं।  राज  जिन  परिस्थितियों

 के  साथ  उन्हें  गृह  मदिरालय  का  संचालन  करना

 पड़  रहा  है,  मुझे  भ्रहसास  है  कि  कितनी  कमी-

 नाइयों  से  वे  गु।र  रहे  होंगे।

 जोशी  जी  ने  शमी  आर  एस  एस  की  सफाई

 दी  और  कहा  कि  गांधी  जी  के  मेरी  के  सन्दर्भ

 में  80  हजार  लोगों  को  जेल  में  बन्द  कर  दिया

 गया  शभ्रौर  पन्त  में  सिद्ध  नहीं  हुआ  कि  गांधी

 जी  के  मर्डर  में  आर  एस  एस  का  हाथ  था।

 एक  संस्था  80  हजार  ही  नही,  1-2  लाख

 सदस्य  भी  हो  सकते  है  लेकिन  जो  कुकृत्य,

 कुकर्म  कौर  हत्या  जिस  किसी  एक  आदमी

 ने  की  वहू  एक  झ्रादमी  नहीं  था,  वह  एक  विदा २-
 धारा  थी  जिसमें  भ्रवण्ड  भारत  की  परिकल्पना

 थी,  जिसमें  मुसलमानों  के  प्रति  एक  घृणा  का

 भाव  का,  जिसमें  सम्प्रदाय वाद  की  भावना  थी-

 शर  इस  वि ज्वार घारा  के  समन्वयक  का  जो
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 [at  राम  सहाय  पांडे[
 प्रतीक  था  उसने  रिवाल्वर  उठाया  कौर  शाति

 के  पुजारी  बापू को  गोली  मार  दी  ।  कप  अघाने)

 हम  80  हजार  लोगो  को  दोष  नही  देते,  मगर

 आर०  एस०  एस०  अदालत  से  बच  गई  तो

 बच  गई,  यह  दूसरी  बात  है  लेकिन  राज  जो

 सर  फूट  रहा  है  जन सब  का  दौर  जैसा  कि

 वाजपेयी  जी  ने  कहा  कि  एक्स्ट्रा  कास्टीट्यू--
 शील  मिस  के  माध्यम  से  हम  क्रान्ति  करेगे

 अर  अगर  हमारी  बात  नही  सुनी  जायेग  तो

 एक  पैरलल  झाल  इडिया  रेडियो  जैसा  साधन

 हम  तैयार  करेगे  जनता  तक  पहुचने  के  लिए--

 यह  सब  क्या  है  ?  मैं  फासिज्म  के  अर्थ  मे

 नही जाना  चाहता,  मैं  यह  भी  नही  कहना  चाहता

 में  कितने  गम्भीर  है  इस  बात  को  कहने  में,

 लेकिन  एक  बात  उन्होंने  कही  है।  मैं  जानना

 चाहता  हु  कया  यह  स्वर  लोकतंत्रवाद

 है  और  क्या  इसमे  शाति  निहित  है?

 क्या  एकता  और  समता  इसमे  है?  क्‍या  लोक-

 तन्त्र  ककी  पूजा,  उपासना  कौर  साधना  है

 इसमे  ?  कदाचित  नही  है  ।  इस  मे  विद्रोह

 के  स्वर  हैं,  भाव  हैं।  और  इसी  तरह  हमारे

 दक्षिण  का  एक  प्रदेश  जिस  ने  व्हाइट  पेपर

 फौर  ग्रेटर  अटो नामी  की  डिमान्ड  की  है  कौर

 कहा  है  कि  सिर्फ  ऐक्सटतल  मैटर  और  डिफेन्स

 में  केन्द्र  क ेसाथ  सम्बद्ध  रहना  चाहते  हैं,

 बाकी  के  बारे  से  हम  स्वजनता  चाहते  हैं।

 यह  स्वर  क्या  है  ?  यह  एक  से राशन  का  स्वर

 है।  इस  का  एक  इतिहास  श्रम  रिकी  से  लिकन

 के  समय  हुमा  था,  उस  को  मौत  के  घाट  उतार

 दिया  गया  था।  यह  स्वर  क्‍या  है  ?

 राज  लोकतन्त्र  में  दो  सब  से  बड़ी  बातें

 हैं।  एक  तो  यह  है  कि  लोकतन्त्र  में  विरोधी
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 दल  को  हम  सत्ता  का  उत्तराधिकारी  मानते

 है।  सता  किसी  के  पास  शास्वत  नही  रह

 सकती  अगर  लोकतन्त्र  है  तो  ।  भोर  लोकगीत

 है।  दुनिया  के  सब  लोगो  मे  एक  स्वर  से  इस

 बात  को  सराहा  है  कि  हम  गरीब  होते  हुए  भी,
 हमारे  कास्टीट्यूए्रें,  जनता  पढ़ी  लिखी

 न  होते  हुए  भी  इस  भाव  को  इस  व्यवस्था

 और  परिभाषा  के  परिवेश  में  जरा  कर  यह  ज/नती

 है  कि  वोट  किस  को  जाता  है।  जि  समय

 श्रीमती  इन्दिरा  गाधी  ने  यह  कहा  कि  हम

 को  स्टेबल  सरकार  की  आवश्यकता  है

 क्योकि  हम  को  बाहर  से  खतरा  है,  हम  को

 कुशल  प्रश,  सन  शौर  बहुमत  की  पश्र/वश्यकता  है

 तो  जनता  ने  उन  को  बहुमत  दिया  बौर  5,  6

 इलेक्शन  मे  परिचय  दिया  कि  लोकतन्त्र  दी

 झा चरण  में  कितने  हम  सफल  है।

 दूसरे  नटा  लोकता  की  छाया  के

 अन्तर्गत  उत्तराधिकार  का  झप्रधिकार  विरोधी

 दल  को  है  वफ़ा  मे  यह  भी  कहता  हू  कि  मतभेद

 का  भी  आदर  है।  बर्न्ड  रसल  ने  एक  जगह

 कहा  है  कि  लोकतन्त्र  क्री  रब  से  बड़ी  देन

 यह  है  कि  हम  मतभेद  का  झा दर  करते  हैं,

 प्यार  रचनात्मक  ढ।  1  प्रखर  विद्रोह  के  स्वर

 है,  लोकतन्त्र  की  मर्यादा  को  बिगडने  की  प्रवृत्ति

 है  वो  हम  कैसे  उस  मत  भेद  के,  आदर  करेगे  राज

 इस  देश  में  जिन  परिस्थितियों  से  देश  को  गुजरना

 पड  रहा  है,  गृह  पत्नी  जी  को  गुजरना  पड़

 रहा  है  वहू  हम  सभी  जानते हैं।  भू,  जमाव

 कीमतों  का  बढ़ना,  बेकारी,  भर शान्ति,

 तनो,  प्रा नदो लत,  घेराव,  हड़तालें,

 भारत  जद ,  भें  गलती  ,  विरोधियों  का  परलोक-

 गल  आचरण,  विश्वा थि पों  को  भड़काना  कौर

 स्ट्रास  कास्टीदूवूशनल  मिन्स  के  माध्यम
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 से  क्राइम  करना  ।  यह  राय  स्वर  लोकतंत्रवाद

 के  विरोध  में  जाते  हैं।

 हम  तो  जाप  को  यह  अवसर  देने  को  तैयार

 हैं  कि जनता  अगर  आप  के  पक्ष  में  हो  श्राप  इतर

 बैठिये  महू  जनता  के  ऊपर  छोड़  दीजिये।

 लेकिन  भ्र भी  जिस  को  जनता  3  दायित्व  दिया

 है  उत  के  काम  में  मंड  गा।  ने  डालिये,  और  डा  लिये

 तो  रचनात्मक  डालिये।  विद्रोह  का  भ्रामरी

 ठीक  भ्र/चरण  नही  है।

 एक  बात  उपाध्यक्ष  जी,  मैं  कह  दू  कि

 हमारा  एक  भूगोल  है  स  शर  में  उस  भूगोल  के

 उस  ओर,  देश  की  सीमा  के  उस  झोर  अगर

 कोई  विद्रोह  करता  है  हम  उस  को  क्‍या  कहते

 हैं?  तो  देश  क ेउस  तरफ  करने  वाले  विद्रोह/  को

 जब  हम  गद्दार  कहते  हैं  तो  न्नातरिक  सुरक्षा  शौर

 शान्ति  भग  करने  बले  को  हम  क्या  कहेंगे?  मैं

 मदार  नही  कहता  चाहता  क्योकि  बड़ा  सख्त

 शब्द  है।  लेकिन  मैं  कहता  हूं  कि किस  समय

 भूख  हो,  जिस  समय  चीजों  का  अगाव  हो,

 कुछ  प्राथमिक  कारण  हां,  जहा  ब्चैक्  मार्केट

 हो,  जहा  भ्रष्टाचार  हो  रहा  हो,  जहा  मिलावट

 हो  रही  हो,  राज  विरोधी  दल  भ्रमर  कहते  कि

 हम  साथ  देगे  कौर  हम  मिल  कर  इस  देश  की

 समस्या  के  समाधान  के  लिये  ,गधे  से  कहा  मिला

 कर  इस  ग्र/त  रिक  व्यवस्था  में  आंतरिक  शासन

 की  कुशलता  में  जागे  बढ़ने  में  प्यार  बह  हमरा
 साथ  देते  तो  हम  इत  का  स्वागत  करते।  लेकि

 ऐसा  नहीं  हो  रहा  है।  मैं  ड्राप  से  कहता  हू
 कि  बहुत  पाबंदी  बात  है।  बह  जो  गुजरात
 में  हुमा,  एक  बनी  बनायी  जतेम्बली  का,  एक

 समिति  का  निर्माण  सभा  ौर  एल०  एल०
 ज  को  इंटिस्टिटे  करता,  उन  को  धमकाना
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 उन  का  मुंडन  करता  सधे  पर  बिठा  कर  जूस
 निकालना,  यह  सब  क॑  सब  प्र तोक तंत्रीय

 प्रकिया  छिछोरापन  है।  यह  शोमा  मही  देता  ।

 सब  से  पहली  बात  यह  है  कि  सा  चीजों

 का  अभाव  है,  लेकिन  यह  कौन  लोग  थे  जो

 बम्बई  की  गोदी  में  सरे  हुए  ताज  के  जहाज  जो

 अ्रस्ट्रेलिया  से  श्रेया  थ ेहड़ताल  किस  ने  करायी

 थी?  चीनी  जेत  क्रान्ति  की  कल्पना  के  नीचे

 यह  सब  हो  रहा  था।  कोन  थे  लोको मैन  को

 प्रोवोग  करने  वाले  लोग  कि  हडताल  कर  दो

 जब  कि  गेहू  सहाराष्ट्र  को  जा  रहा  था।

 यह  क्‍या  बात  है  ?  यह  कौन  सी  बात  है

 मैं  समझता  हूं  कि  आंतरिक  सुरक्षा  के  लिए

 यह  सब  से  बड़ी  घातक  बात  है।  जब  अनाज

 की  कमी  हो  और  अवाज  बाहर  से  मंगा  रहे,

 हो,  गाज  झा  गया  हो,  उस  की  अ्रनजोडिग

 के  सिए  हडताल  करे,  यह  ठीक  नही  है।  आज

 हमें  प्रधान  मंत्री  के  कल  के  शब्द  याद  प्राते  हैं

 जब  उन्होने  कहा  :

 “I  am  going  out  of  India  with  a
 heavy  heart.  There  are  many  pro-
 blems.  I  should  be  here.”

 लेकिन  दुनिया  के  अन्तर्राष्ट्रीय  मामलों  से  कुछ

 ऐसे  सम्बन्ध  हैं  कि  हम  की  जाना  पड़  रहा  है  ।

 प्रधान  मज़ी  का  बाहर  चार  दिन  के  लिए  जाता

 भरे  हुए  हृदय  से  यह  संकेत  करता  है  कि

 कितनी  चिता  उन  को  होगी  ।

 इस  लिए  हन  कहते  हैं  कि  चाहे  करप्शन

 हों,  जो  कि  है  कोई  इस  से  इन्कार  महीं  करता,

 चाहे  मिलावट  हो,  ब्नेक  मार्केट  ह्,  धन  का

 संचय  हो  रहा  है,  गरीब  कौर  गरीब  होता. जा  रहा

 है,  अमीर  कौर  अमीर  होता  जा  रहा  है,  इन

 राष्ट्रीय  समस्या प्र ों  क ेलिए  सारंग  मिलों
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 [श्री  राम  संदाय  बॉन्ड]

 कर  इस  सदन  में  काम  करे  1  जाप  बडे  था

 हम  बैठे  इस  से  फर्क  नही  पडेगा  [लोकतंत्र  मे
 आप  का  भी  झ  दर  है,  जनता  जिस  को  च।  डे  वह
 शासन  करे  ।  लेकिन  राज  जो  माननीय
 ज्योतिर्मय  बसु  ने  कुछ  इडिविजेश्रल  कैसे  ले
 कर  जो  समेट  के  कै  रे  क्टर  प्रम सिनेशन  की  बात
 की  कि  दो  फोन  ने  किस  को  रेप  कर  दिया ।
 इस  का  क्या  प्रूफ  है  ।  लेकिन  मालूम  होता  है
 कि  बडा  भारी  अत्याचार  होता  जा  रहा  है,  जब  ,
 कि  कोई  प्रूफ  नही  है  ।  एक  चिट्ठी  लिव  दी
 किर  रैफ़रैंस  पर,  वह  बात  सदन  के  लिए
 शोमा  की  बात  नही  है  1

 अस्त  मे  मै  कुछ  सुझाव  देना  चाहता  हूँ।
 इस  नाजुक  मौके  पर  जप  कि  चीजो  की  कमी  है,
 उपभोक्ता  ब्याही-ताहि  क  रहा  है,  2०,  25
 आदमी  ग्लूकोज  में  अडलट्रेशन  की  बजह  से
 मर  गये  हमारी  गन  शर्म  मे  झुक  जाती  है,  उन
 बेचारों  ने  “या  कपूर  किया  था  जो  मरे  ऐसे
 लोग  जो  श्रइत्ट्रेशन  में  इनवाल्ब्ड  है  उन  को
 कभ  से  कम  के  पिटल  पनिशमेंट  होना  चाहिए

 हरिजन  सैल  के  बारे  मे  कहा  था  कि  उसकी

 सुरक्षा  के  लिए  प्रधान  मंत्री  ने  मुख्य  मंत्रियों
 के  नीचे  एक  सैल  बनायी  है  i  उस  को  भ्र धिक
 से  अधिक  कराई  के  साथ  कार्य  करने  के  लिए
 आग्रह  किया  जाये

 साम्प्रदायिक  पार्टियों  पर  कड़ी  निगाह
 रखी  जाये।  चाहे  कॉट  से  वह  बच  जाय,  लेकिन
 दामन  पर  खून  के  छीटे  लगे  हुए  हैं।  यह  बात  मैं

 कह  सकता हु  झ्रर०एस०एस०  के  लिए,  शिव
 सेना  के  लिए,  तस्लीम  लीग  के  लिए,  जितनी
 भी  साम्प्रदायिक  सस् थाप  हैं  इन  सब  के  दामन

 खून  से  रंगे  हुए  हैं  ।

 विद्याथियों  को  धिक  सुविधायें  मिलती

 चाहिये  ।  यह  एक  ऐसा  समुदाय  है  जो  प्रतीक

 सूची  धीमा  की  पात्रता  रखता  है  ।  शिक्षण
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 व्यवस्था  में  परिवर्तन  की  प्र वश्य कता  है  !

 सैयेशन  के  ऊपर  श्राप  को  चेतना  कौर  जाग्रदकतों
 के  साथ  ख्याल  करना  चाहिए,  कौर  स्वत ब्र
 ग्रा काश वाणी  तथा  एक्स्ट्रा  कास्टीटूबूशनल
 मिन्स  के  जो  स्वर  उभर  रहे  है  जहा  इन  कौ

 तरफप्रच्छे  बहरी  की  तरह  श्राप  को  देखना

 चाहिए  कौर  लोकतंत्र  की  क्षा  करनी
 चाहिए  |

 इन  शब्दों  के  साय  में  गृह  महालय  की

 अनुदानों  का  समर्थन  करता  हु  ।

 शी  इसहाक  सर भली  (अमरोहा)  डिप्टी
 स्पीकर  साहब  ,  होम  मिनिस्ट्री  का  यह  साल
 नाकामियों  का  साल  कहा  जा  सकता  है।  इस
 साल  में  होम  मिनिस्ट्री  को  जितनी  नाकामी
 का  मुह  देखना  पडा,  शायद  किसी  शौर  को  उतनी
 ताकामी  नही  हुई  है।  भागने  मुलायजा  क्रम  या

 होगा  कि  यह  नाकामियां  बहुत  कुछ  इन  के  अपने

 हाथों  की  पैदा  की  हुई  है  ।  क्या  यह  हकीकत  नही
 है  कि  गुजरात  के  इन्दर  जो  कुछ  हुमा,  बिहार
 चन्द्र  जो  कुछ  हो  रहा  है  ,  जहा  लोगों  को,  नव-

 युवको  को,  विद्याथियों  को  एक्सप्लायट  करने  का
 मौका  मिलता  है  ,  वहा  यह  सरकार  भर  यह
 काग्रेस  खुद  यह  माका  देती  है।  क्यो  नहीं
 होम  मिनिस्ट्री  कह  देती  है  उन  मिनिस्टरों  से  ,
 जिन  के  खिलाफ  क्रप्शन  के  चार्जेज  लगे  हुए
 हैं,  कि  हद  जाटों  कौर  थे  नही  हटते  हैं  तो  होम
 मिनिस्ट्री  का  यह  फर्ज  है  कि  बहू  उन  पर  एक्शन
 ले,  उत  को  हटाएं,  लेकिन  इसके  बजाय  उन  को
 प्रोजेक्ट  किया  जाता  है  भौर  उस  प्रोटेस्ट  के

 कारण  रिएक्शन रिज  को  मौका  मिलता  है
 सिंधी  साधी  पब्लिक  को  साथ  लेकर,  नौजवानों

 को  साथ  ले  कर  ऋष्ट  एडमिस्ट्रिशन  पर  हमला
 करे  |  इस  से  यह  डेमोक्रेसी  की  जड़ों  को  भी

 खोदते  हैं।  अफ़सोस  है  कि  दीक्षित  जी  यहां

 मौजूद  नहीं  हैं  भौर  पांडे  जी  की  जबान  से

 अपनी  तारीफ  सुनकर  वे  चले  गये  ।  मुझे  तो

 ताज्जुब  है  कि  इस  होम  मिनिस्ट्री  की  सांची  के

 नीचे  जो  कुछ  हुआ  है,  उन  की  चन्द  मिसालें
 भी  हालात  को  समझाने  को  बहुत  काफ़ी  हैं
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 पिछले  दो  तीन  वर्षों  गे  हम  ने  महसूस
 किया  था  कि  हरिजनों  पर  जो  हमर  हो  रहे
 हैं,  उत  से  सबक  लेकर  होम  मिनिस्ट्री  कुछ
 ऐसे  कदम  उठाएगी  कि  आयन्दा  हरिजनों  पर

 अत्याचार नहू  सकें,  लेकिन  डिप्टी  स्वीकर

 साहब,  हरिजनों  पर  भ्रत्याचारों  का  एक  सिल-
 सिल।  जारी  है।  जिस  स्टेंट  से  दीक्षित  जी
 कराते  हैं,  उत्तर  प्रदेश  से,  वहा  क्या  नहीं  हो
 रहा  है  ।  जब  हम  ्  सवाल  को  उठाते  हैं,  तो
 जवाब  मिल  जाता  है  कि  क्‍या  किया  जाए.  |

 कहीं  पर  मजिस्ट्रेट  इंक्वायरी  करा  दी  और  भ्रमर
 बडी  भारी  महरबानी  हो  गई,  तो  जुडी  कग

 इन्कार  करा  दी”  क्या  इस  तरह  से  इन
 जजों  से  निपटा  जा  सकता  है  ?  आप  को

 मालूम  है  कि  पिछले  दिनों  जिल।  बोदा  के  एक
 गांव  पर,  दिनो  क  पर  गाव  ५२  हमल'  किया
 गया  था  शार  उनको  कितना  नुकसान  पहुंचाया
 गया  था।  सरकार  ने  हरिजनों  की  जिम्मेवारी
 अपने  ऊपर  ली  है,  हरिजनों  कौर  माइनोरिटीज
 की  हिफाजत  की  जिम्मेदारी  अपने  जिसमे
 रखी  है  और  इस  के  लिए  बड़े  बड़े  एलान  किए
 जाते  हैं,  लेकिन  मैं  रजें  करना  चाहता  हू  कि
 बांदां  मे  जो  कुछ  हुआ,  अफसोस  है  कि  पाण्डे  जी
 दीक्षित  जी  की  तारीफ  करके  चले  गये,  मैं  जाना

 चाहूंगा  ।

 श्री  राम  सहाय  चण्ड :  मैं  पहां  पर  हूं

 st  इसहाक  सभी  शुक्रिया  |  मैं  जानना

 चाहूँगा  कि  होम  मिनिस्ट्री  ने  इस  के  लिए  क्या
 कदम  उठाए  हैं  ?  राज  दीक्षित  जी  कमेटी  मे
 बैठ  कर  कह  देते  हैं  कि  इस  से  ज्यादा  क्या
 किया  जा  सकता  है

 डिप्टी  स्पीकर  साहब,  में  दोदो  के  बारे  सें
 कह  रहां  हूं  कि  वहां  के  एक  गांव  में  हरिजनों  पर
 अत्याचार  हुए,  तो  दीक्षित  जी  से  मत  जूनियर
 उतर  प्रदेश  के  चीफ  मिनिस्टर,  श्री  हेमवती
 बहुगुणा  से  कांबले  हीरो  कदम  उठाया।

 उन्होंने सारे  बाने  का  वहां  स ेतबादला कर  दिया।
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 एक  जूनियर  मिनिस्टर  हू  कर  सकता  है  लेकिन
 दीक्षित  जी  कहते  हैं  कि कया  किया  जाए  ।

 श्री  राम  सहाय  पांडे  :  दीक्षित जी  ने  कहा
 था  करने  से  लिए  ।

 शी  इसहाक  सम्भाली  :  गलत  कहते  हैं  ।
 बाप  जरा  इस  पर  गोर  'फरमान,  खाली  एक
 जगह  क  बात  नही  है  ।  कानपुर  में  यह  हुमा,
 देवरिया  में  हुआ  और  कई  दूसरी  जगहों  पर

 हुआ  ।  आप  एडमिनिस्ट्रेशन  की  बात  कह  रहे
 हैं  भोर  उसकी  तारीफ  कर  रहे  हैं।  आप  जरा

 एडमिनिस्ट्रेशन  क।  देखें।  इसी  दिल्ली  के  अन्दर
 डिप्टी  स्पीकर  साहब,  दिन  रात  इन्सानों
 के  उठाने  के  वाकयात  होते  है।  क्या  शाप  को
 याद  नही  है  कि  राकेश  खनना,  एक  नौजवान
 को  जून,  973  में  गायब  कर  दियाथा  ।
 मैं  चाहूंगा  कि  मिर्धा  जी,  जोकि  बहुत  समझ-
 दार ,  शरीफ  और  दर्दमन्द  इन्सान  हैं,  जरा
 नोट  करे  कि  रकेश  खन्ना  को,  जिसके  बाप

 इसी  लोक  सभा  में  काम  करते  हैं,  गायब  कर
 दिया  जाता  है  जून  973  को  और  जून  974
 श्रे  वाला  है।  उस  का  पिता  नहीं  क्‍या

 पुलिस  इतनी  निकम्मी  हो  गई  हैं  कि  बह
 पता  नही  चला  सकती  ।  जरगर  पुलिस  निकम्मी

 है,  तो  मैं  कहूंगा  कि  सी०  बी०  भाई  के

 सुपुर्दे  दस  केस  को  किया  जाये,  सी०  बी०  झाई०
 से  भाप  इंक्वायरी  कराइये।  उसके  लिए  कहा
 जाएं  कि  सी०  बी०  झाई०  तो  बड़े  बड़े  मामलात
 की  इक् व्य री  करदी  है,  वह  तो  50  करोड़
 60  करोड  वाले  मामलो  की  जाच  करत

 है  लेकिन  मैं  कहूंगा  कि  इन्सानों  की
 जिन्दगी  ,  दमन  लाइफ़  की  कीमत  तो  उससे
 ज्यादा  हो  सकती  है  ।  क्‍यों  नहीं  बाप  ने
 इस  बारे  भें  कदम  उठा  हैं  ?

 सी०  बी०  भाई  की  बात  आई  तो  एक
 मत  कौर  दर्ज  कर  दू  ।  यह  रिपोर्ट  मेरे  हाथ
 में  है।  इस  में  कहा  गया  है किसी०  बी०  झाई०
 जिस  के  ऊपर  बड़ी  अहम  जिम्मेदारी  डाली
 जाती  है  शौर  बं  काम  भी  करते  हैं ले किस  उन
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 =  इसहाक  सभी

 लोगों  की  आज  हालत  क्‍या  है।  होम  मिनी-

 स्ट्रीट  ने  उन  लोगों  के  रहने  के  लिए  क्वार्टर  तक
 का  इन्तजाम  नहीं  किया  है।  क्‍या  काम  लेगे
 भाप  एसे  लोगों  से  जो  इस  तरह  केक

 एलीमेटस  के  खिलाफ  इंक्वायरी  करते  है,  हैं
 जाच  करते  हैं  भौर  उनके  लिए  यह  भी  --ह
 इन्तजाम  न  हों  कि  बहु  रात  को  सिर  छिपा  कर
 कही  सो  सके  ।  मैं  श्राप  की  इस  तरफ  तवज्जा
 दिलाना  चाहूंगा  कि  खाली  यह  कह  कर  काम
 नहीं  चल  सकता  है  कि  सूबों  की  सरकारे  इस
 साज कट  की  मालिक  हैं  भौर  व  इस  पर  दौर
 गौर  करेगी  1  जैसा  मैंने  भ्र भी  रजें  किया
 कि  सरकार की  यह  जिम्मेदारी  है  कि।  उन्होंने
 हरीश  ॉ  और  मादतोरिटीज  के  बारे  में  जिम्मे-
 दारी  ली  है।  राज  क्या  हालत  है।  इस  साल
 में,  डिप्टी  स्पीकर  साहब,  जितने  फसाद  हुये,
 जितने  कम् युत नल  रायटस  हुर,  करीब  करीब
 वह,  टेक्नीक  है  जो  कि  प्रार०एस०  एस०  की
 तनिक  होती  है.  दुकानों  पर  निशान  लगाने
 की  और  फिर  उन  को  जलाना,  मकानों  को

 लूटना  बौर  फिर  पुलिस  के  ज्ण्यि  उन्हीं
 लुटो  हुये.  धर  जले  ॥,ए  लोगो  को  गिरफ्तार
 करना  भर  श्राप  सुन  कर  ताज्जुब  करेगे,  भ्र भी

 हाल  ही  में  गुजरात  में  वहा  पर  तो  भ्र भी  प्रेसीडेंट
 रूल  है  गुजरात  में  कई  जगह  फयाद  हुये  ।
 बोरिद  एक  छोटा  सा  कस्बा  है,  वहा  पर
 तो  यह  किया  गया  कि  बडे  बड़े  व्यापारियों  के
 मकानों  पर  चढ़  कर  के  छोट  गरीब  मुसलमानो
 के  घरो  मे  गोली  चलाकर  लोगों  को  मारा  गया,
 गर्मी  किया  गया,  लेकिन  हालत  यह  है  कि
 चाहे  कितना  कत्लेआम  हो  जाए  गारत यि री

 हो  जाए  चाहे  कितनी  तबाही  हो  जाए,  हमारी
 हम  मिनिस्ट्री  वहा  के  किसी  बड़े  भ्रमर,

 वहा  वीसी  पुलिस  ग्रीस  शौर  वह  जिले  के
 जिम्मेदार  अधिकारियों  के  खिलाफ  कोई
 एक्शन  नही  लेती  है

 नेशनल  इंटीग्रेशन  कौंसिल  के  फैसलों  का
 कितनी  बार  यहां  इस  सदन  में  हवा  ता  दिया
 जा  चुका  है|  हमारे  साथी  सरजू  पाड़े  जी,
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 एस०  एम०  बनर्जी  साहब  जौर  दूसरे  साथियों
 ते  कई  मर्तबा  यादव  बिलाया  है  कि  नेशनल
 इंटीग्रेशन  काम्फेन्स  ने  अपने  फैसला  मे-  यह
 डेक लेयर  किया  था,  एलान  किया  था  कि  जहां
 कही  फ़सादाद  होंगे,  वहां  के  जिलों  के  अ्रधि-
 कारियों  को  उनके  लिए  रेस्पोसिबिस

 करार  दिया  जायगा।  मै  मालूम  करना  चाहता

 हु  बड़े  झाड़न  के  स  थ,  मिर्धा  स  हब  भी  इस  को

 नोट  करें  शर  जरा  मेहरबानी  करके  बतलाएं
 कि  जहां  तादात  हुये  है  बहा  कितनी  जगह
 जिला  भ्रधिकारियो  के  एजेन्ट  एक्शन  लिया

 गया।  जवाब  मिलेगा, एक  नही,  ।  हा,  अगर

 कही  कही  किसी  पर  लिया  भी  होगा,  यकीनी

 नही,  तो  किसी  कास्ट बि नां  का  ट्रासफर  हो
 गया  होगा  ।  इससे  ज्यादा  नही  ।  जो  जिला

 अधिकारी  हैं,  उस  को  हाथ  नहीं  लगा

 सकते  है.  7  हाथ  लगाये  कंस,  काश

 दीक्षित  जी  यहा  मौजूद  होते,  दीक्षित

 जी  ने  मुझ  से  फरमायाथा,  निहायत
 अफसोस  के  साथ  मुझे  कोट  करना  पड़ता

 है,  मुझ  से  उन्होंने  फरमाया  था  कि

 नेशनल  इंटीग्रेशन  कौसिल  के  फैसलों  में

 यह  खामी  है  कि  जो  कसूरवार  हो  जिला

 अधिकारी  और  थो  कसूरवार  न  हो,
 दोनो  को  एक  ही  लाठ  से  हाक  दिया

 गया,  दोनो  के  खिलाफ  एक्शन  लेने  के

 लिए  कहा  गया  है  ।  मैं  कहूंगा  उन्होने
 नेशनल  हुटेप्रेशन  कान्फ्रेन्स  में  बिल्कुल

 सही  किया  ।  उन्होने  एक  ही  लाठी  से

 नहीं  हाकी  ।  दीक्षित  जी,  सारे  करप्ट

 अफसरों  को  बचाना  चाहते  हैं  ।  इसकी

 उन्होने  भ्र पनी  थिंकिंग  यह  बनाई  है  ।

 जरा  गौर  फ़रमाइए  कि  जहाँ  कसाव

 होता  है,  दो  हाल  में  से  एक  हालत  तो

 होगा  ही  t  या  तो  वहा  के  अफसर  इतने
 निकलने  हैं  कि  वहां  पर  फसाद  हो  गये  t

 क्या  कर  रही  थी  उनकी  इंटेलीजेंस,  कया

 कर  रही थी  उनकी  सी ०  झाई०  ढी०  ?  वहां  पर

 फसाद  हो  गए  तब  या  तो  बह  मु जरि माना
 खामोशी  भ्र खत् यार  किए  हुए  थी  था  इसे  पर

 उनकी  साजिश  थी  कौर  तब  फ़साद  हरते
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 जाके  निकम्मापन  की  वजह  से  या  खामोशी

 और  शिरकत  जो  उनकी  उस  मे  थी  उसकी

 बजह  से  हुए  ।  इनके  सिवा  तीसरी  कोई  वजह

 नही  हो  सकती  है।  जो  भी  वजह  है  यकीनन
 उस  अफसरों  के  खिलाफ  एक्शन  लिया  जाता

 चाहिए  जो  इसके  लिए  जिम्मेवार  थे

 लेकिन  अफसोस  के  साथ  मुझे  कहना  पड़ता  है
 कि  हमारा  तर्जुमा  यह  बताता  है  कि  जहा  कही
 तादात  हुए,  जहा  कही  गोलिया  चली  कौर
 लोगों  का  खून  किया  गया,  मजदूरों  को  मारा
 गया  ,  वह  के  पुलिस  अफस रो  को  कुछ  तर्रार  कया
 दी  गई  है  ।  बजाय  इसके  कि  उनको  सजाए
 दी  जाती,  उनके  खिलाफ  एक्शन  लिया  जाता
 उनको  कौर  तरक्कियाँ  दी  गई  ।  यू०  पी०  की
 कितनी  मिसाल  में  झपकी  खिदमत  मे  पेश  कर
 सकता  हू  ।  इस  तरह  के  कुरप्ट  अफसरों  को
 जो  पहले  ही  डी  ०एस०पी  ०  थे  उनको  एस०  पीज
 बनाया  गया  ,  जी  एस०पी०  थे  उनको  एस०
 एस०  पी०  बनया  गया  भर  जो  एस०  एस०
 पी०  थे  उन  को  डी०  झाई०  जी०  बनाया
 गया  ।  मैं  नाम  लेना  नही  चाहता  ह।  नामों  की

 एक  ल नबी  लिस्ट  मेरे  पास  है।  मिर्ज़ा  जी  जब

 हुक्म  थगे  तब  मै  उनको  पेश  कर  दू  गा  1

 24.00  हादसे

 यहा  पर  एलान  किया  गया  था  कि  माई-
 नोरिटी  की  हिफाजत  के  लिए  कदम  उठाए
 जाएँगे  ।  उनको  मुलाजिम तो  मे  प्रापर
 रिग्लिजेटेशन  दिया  जाएगा,  उनके  साथ
 नाइंसाफी  हो  सके  इसके  लिए  खुद  प्राइम
 मिनिस्टर  ते  वादा  यहा  किया  थ।।  लेनी
 मेरा  खयाल  है  कि  जप  से  प्राइम  मिनिस्टर
 ने  होम  डिपार्टमैन्ट  छोडा  उन  वादो  को  भुला
 दिया  गया  है  ।  जो  कुछ  लिखा  हुआ  भी  था
 उसको  भी  मिटा  दिया  गया  है।  मैं  मानता  हू
 कि  हर  तरफ  बेरोजगारी  है,  लोगो  मे  बेचैनी

 है।  लेकिन  मैं  पूछना  चाहता  हूं  कि  क्या  यह
 हकीकत  नहीं  है  कि  मेरे  हिन्दु  दोस्त  चाहे
 सिफारिश  करते  हैं  प्रौढ़  कोशिश  करते  है  कि

 मुसलमान  नौजवानों  को  नौकरियाँ  मिले
 लेकिन  क्‍या  यह  हकीकत  नहीं
 है  कि  उनको  मुसलमान  होने  के  नाते
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 नौकरियों  में  नहीं  लिया  जाता  है,  मुसलमान
 होने  के  नाते  उन  के  साथ  डिसक्रिमिनेशन  किया
 जाता  है  ?

 शाप  तवज्जह  बे  मेरी  इस  बात  पर  t

 चूं  के  बारे  मे  कितने  ही  वादे  किए  मए
 छाज  तक  लेकिन  राज  वे  वादे  कहा  पर  है  ?
 यहा  पर  भी  वादे  किए  गए  है  लेकिन  उनको

 पूरा  नही  किया  गया  है  ।  मैंने  खुद  लिख  कर
 भेजा  था  कि  मुझे  मेरी  तकरीरों  का  हिन्दी
 के  साथ  साथ  ऊई  में  भी,  उर्दू  के  रस्मुलखत
 में  भी  मुझे  दिया  जाए।  लेकन  मैं  देखता

 हु  कि  उर्दू  रस्मुलखत  गायब  रहता  है।
 मालूम  नहीं  कि  लेक  सभा  पर  भी  कुछ
 इसका  असर  पड़ा  है।  उर्दू  के  बारे  में  कितनी

 @  कमेटियां  बनाई  गई  है।  एक  कमेटी  बनाई
 गई  थी  जिस  के  चेयरमन  भाई  के०  गुजराल
 थे।  मैं  पूछता  चाहता  हु  कि  कहा  है  उनकी
 रिपोर्ट  ?

 सदके  बारें  में  श्राप  चाहे
 दस  हजार  रियायत  दे  बीस  हजार

 सेक्युलर  जारी  करे  कुछ  नही  होगा  और  तब
 तक  नही  होगा  जब  तक  कि  उर्दू  को  उसका

 कानूनी  हक  नहीं  मिलेगा  Hi  जब  तक  भाप  ऐसा
 नही  करते  है  उई  को  बचाने  का  कोई  दूसरा
 हल  नहीं  हूं।गा  ।

 शझ्ाज  हर  तरफ  चोरबाजारी,  रिश्वतखोरी
 श्र  मिलावट  का  बाजार  गन  हैं।  म  सरकार
 में  मालूम  करना  चाहता  हु  वि  सरकार
 कितने  मिलावट  करने  वालों  को,  कितने  चोर-
 बाजार  करने  वालो  को,  कितने  जखीरा बाजों  को
 डी०आझाई०प्रार०के  मातहत  गिरफ्तार  किया  हैँ
 मेहरबानी  करके  आप  इसको  नोट  करे  और
 बताए  कि  इस  तरह  के  जुमे  करने  वाले  कितने
 लोगों  को  प्रा पने  गिरफ्तार  किया  है।  मोदी

 साहब  वाली  गिरफ्तारी  की  बात  मैं  नहीं  करता
 जिन  की  गिरफ्तारी  के  विसेन्ट  रात  को  जारी

 हुए  भागों  थाने  में  भी  बुलाया  या  नहीं  बुलाया
 पता  नही,  नही  वही  बेल  ले  ली  गई  t  डी०  मई
 आर०  में  कितनी  गिरफ्तार  7  आपने  की  इस
 तरह  के  लोगों  की  यह  मैं  आप  से  जानना
 चाहता  हु  1
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 [श्री  इस्हाक  सम्भली]

 चारो  तरफ  राज  गोलियां  बरसाई  जा

 रही  है,  गुजरात  में,  बिहार  में  तथा  दूसरी

 जगहो  पर  और  मैं  चाहता  हूं  कि  गोली  चलाने

 की  नौवत  क्यों  कराई  इस  के  लिए  एक

 ज्यूडिशल  इन क्वारी  कायम  की  जाए  |

 एक  बात  पर  श्री  बसु  ने  बहुत  जोर  दिया

 है।  मुझे  प्रमोद  है  कि  पाड़े  जी  जसे  शरीफ

 आदमी  ने  उस  चीज  को  हलका  करने  की

 कोशिश  की  ।  नागालैंड  की  जिन  लडकियों

 का  रेप  किया  गया  और  झगर  किसी  पब्लिक

 मेन  के  हाथो  किया  गया  होता  तो  समक्ष  में

 था  सकता  था,  वह  भी  गलत  बात  थी  तकलीफ

 देह  बात  थी  लेकिन  नही  वहा  के  सरकारी

 नफस  रो,  बोईर  सिक्‍योरिटी  फोन  के  अफसरों

 के  हाथी.  उनको  रेप  किया  गया  है  और  क्‍या

 आप  इसको  एक  मामूली  चीज  कहेंगे  इसको

 एक  निहायत  शर्मनाक  और  दर्दनाक  चीज  कहा

 जाएगा  ।  मैं  चाहत  हूं  सरकार  इस  के  बारे  मे

 सख्त  कदम  उठाया  फौरी  और  ऐसे  अफसरों  को

 इबरतनाक  सजा  दे  ताकि  आइदा  के  लिये

 दूसरों  को  कान  हो  जाए  ।

 आखिर  में  मैं  दरखास्त  करता  हू  कि  ये

 जो  संगीनें  हैं,  ये  जो  गोलियों  की  बौछारे  है

 इनको  बाप  पब्लिक  की  तरफ  से  हटा  कर  के

 सख्ती  से  काम  में  लाएं  करप्ट  परिसरों

 के  खिलाफ,  करप्ट  व्यापारीय  को  खिलाफ

 कुरप्ट  मिनिस्टर  के  खिलाफ  जो  हिन्दुस्तान
 की  भ्रमर  बदअमनी  फैलाने  कौर  बरबादी  का

 सबब  बने  हुए  है  साथ  ही  मेहरबानी  करके

 माइनॉरिटी,  हरिजन,  और  दीगर  सौबशरज
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 के  साथ  भाप  इंसाफ  करे  ऐसा  छापने  मही
 किया  तो  ये  जोनिंग  संकेत  हैं  झगर

 ये  सब  मिल  कर  खड़ें  हो  गए  तो  शायद  बड़ी

 बड़ी  ताकतों  को  भस्म  कर  देंगे  भोर  नवें

 आपको  झपने  को  बचाना  मुश्किल  हो  जाएगा।
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 थी  भागवत  शा  आजाद  (भागलपुर):
 गृह  मंत्रालय  की  मागों  पर  बाद  विवाद  हमें
 अपने  देश  के  च्ह्त  से  झ  तरीक़  महत्वपूर्ण
 प्रश्नों  पर  समालोचनात्मक  विचार  प्रकट
 करने  का  अवसर  देता  है।  लेकिन  दुर्भाग्य
 से  इस  वाद  विवाद  को  प्रारम्भ  करते  हुए
 हमारे  मित्र  श्री  ज्योतिर्मय  बसु  कौर  जन  सच
 के  वक्‍ता  ने  इस  वाद  विवाद  को  जो  दिशा
 दी  है  उस  में  यह  कहना  सम्भव  नहीं  है  कि

 हम  ने  इन  प्रश्नों  को  उस  धरातल  पर
 रख  कर  देखा  है  कौर  उन  पर  विचार
 किया  है  जोकि  देश  की  दृष्टि  से  आवश्यक,
 था।  श्री  ज्योतिमंय  बसु  न ेकहा  कि  इस
 देश  में  ग  ।तीन  हे  ही  नहीं,  यहां  तो  फासिज्म
 का  बोलना  हूं।  उन्होंने  यहा तक  कह
 दिया  |  ब,  एस  एफ अभ्र  स  औज़ार  पी  लूट,
 अपन  झौर रेप  की  फोन  है।  उन्होंने  कहा
 कि  आज  हस  देश  में  इस  के  सिवा  कौर  कुछ
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 है  ही  नहीं।  मगर  इस  देश  में  गणतन्त्री

 नही  है  और  फासिज्म  का  बोल  बाला  है  तो
 इस  का  सब  से  बड़ा  उदाहरण  यह  है  कि  इस
 देश  में  और  यहां  की  संसद  में  ज्योतिर्मय

 बसु  ज॑से  सदस्य  करा  कर  बिना  नोटिस  दिए
 हुए  जो  चाहे  बोल  सकते  है।  भ्रमर  यह  बात

 सही  है  तो  मी  उन  से  पूछना  चाहता  हू  कि
 इससे  बड़ा  गणतन्त्र  का  नमूना  कौर  क्‍या

 हो  सकता  है

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.  The  hon.  Member
 does  not  know  that  I  gave  proper
 notice

 att  भागवत  झा  आजाद  :  में  मानता

 हूं  कि  उन्होंने  कुछ  बातों  के  लिए  नोटिस  दिया

 है  लेकिन  सब  के  लिए  नही  दिया  है।  में

 यह  नहीं  कहता  कि  नोटिस  नहीं  दिया  लेकिन

 कुछ  के  लिये  दिया  था,  सब  के  लिए  नहीं  दिया
 था।

 उन्होंने  कहा  कि  बीज  एस०  एफ०  शौर
 सील  कार  पी०  छूट  खास न  कौर  रेप  की  फोर्स

 है।  मैं  श्री  इसहाक  सिल्ली  से  पूर्णतवा  सहमत

 हूं  कि  इस  गणतन्त्र  मे  जिन  व्यक्तियों  ने  ऐसा

 दुष् यं बहार  भौर  अत्याचार  किया  है  उनक।
 सज़ा  दी  जाये।  लेकिन  में  इसका  घोर  विरोध
 करता  हू  जो  श्री  बसु  ने  कहा  है  कि  हिंदुस्तान
 मे  सारी  बी०  एस०  एफ०  और  सी  आर०  पी ०
 फोन  जो  है  यह  लूट,  भासंन  भर  रेप  की  फोर्स

 है  ।  फासिज्म  की  प्रावधान  उन्होंने  उठाई  है  ।

 इस  देश  के  जो  संरक्षक  हैं,  हिन्दुस्तान  के  बे  बेटे
 जो  हिमालय  पहाड़  की  चोटियों  के  साएं  में,
 बर्फीली  चोटियों  मे  देश  की  रक्षा  कर  रहे  हैं
 उन  तमाम  के  लिए  यह  कहना  कि  ये  रेप  की

 फोर्स  है  में  ठीक  नहीं  समझता  हू  पौर  इसका
 में  घोर  विरोध  करता  हू  ।

 जन  संघ  के  प्रवक्‍ता  श्री  जगन्नाथ राव  जोशी

 जब  भाषण  कर  रहे  थे  तो  मुझे  ऐसा  लगा  कि

 ससव्‌  सदस्य  नहीं  बल्कि  एक  प्रचारक  झोर  पडा
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 कंधे  समाज  की  मीटिंग  में  धर्म  के  नाम  पर
 कते ग्य  यहां  बता  रहा  है  लेकिन  बाहर  धम
 के  माम  पर  वैतरणी  पार  करवाने  के  डर  से
 ओ  देश  में  धर्म  का  बीभत्स  रूप  सामने  रखते.

 हैं  भर  जो  हिन्दू  कौर  मुसलमान  के  ताम  पर
 देश  को  बांटते  हैं।  यह  उनका  राज  का  रूप
 था।  इस  वाद  विवाद  में  इस  तरह  के  प्रश्नों
 को  लाना  मे  गलत  समझता  हूं

 कार  एस०  एस०  के  बारे  मे  उन्होंने
 बार  बार  कहा  कि  डाकुमेंट्स  पेश  करो  1

 मैं  उस  व्यक्ति  की  भर्त्सना  नहीं  करता

 जिस  वे  महात्मा  गांधी की  हत्या  की।  मे  उस

 विचारधारा  की  भर्त्सना  करता  हूं  जिस  विचार-

 धारा  ने  देश  में  हिन्दु  मुसलमान  को  बांटा  ।  मे

 हिन्दू  हुं कौर  हिन्दू  होने  पर  मुझे  गये  है  ।
 लेकिन  ममी  वह  हिन्दू  हु  जिस  हिन्दू  का  धर्म

 कहता  है  बसुदेव  कुट्म्बकम्‌,  जो  यह  नहीं
 कहता  कि  मुसलमान  बाहर  से  पाया,  उसे
 सज़ा  दी  जाये  ।  इसलिए  राज  में  असर

 एस०  एस०  के  खिलाफ  झर  क्‍या  उदाहरण

 हूं।  क्‍या  सुबूत  दिया  जाए  ?  उस  का
 सुबूत  तो  यह  है  कि  राज  आर०  एस०  एस०
 काएक  गुरुजी  अपने  हैडक्वाटर  से  एक  फ़रमान
 निकालता  है,  और  उस  के  सभी  सदस्य
 उस  को  देख  कर  जमीन  को  चूमते  हैं  ।  इस
 से  बड़ा  फ़िल्म  क्या  हो  सकता  है  ?  हम
 को,  शौर  श्रीमती  इन्दिरा  गांधी  को,  फासिस्ट

 कहा  जाता  है,  जबकि  भागवत  झा  आजाद
 कौर  कांग्रेस  के  अन्य  सदस्य  खुले  रूप  से
 अपनी  पार्टी  की  आलोचना  करते  हैं  t
 श्री  बलराज  मधोक  को  निकालने  वाली
 पार्टी---  जनसंघ--  और  श्री  ज्योति मये

 बसु  की  पार्टी  में  ऐसा  नहीं  हो  सकता

 है  -  कौर  जहां  तक  श्री  मोदी  की
 पार्टी  का  प्रश्न  है,  बह  तो  एक  व्यक्ति  की  पार्टी

 है;  वहां  कौन  किस  की  आलोचना  करेगा  ?

 सब  से  बड़ा  गणतंत्र  इस  देश  में  राज  भी

 है।  हमारी  समस्यायें  और  हमारी  कठिनाइयां
 685  Ls—12
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 एक  नही,  अनेक  हैं।  जहां  मैं  यह  कहता हूं
 कि  बी०  एस०  एफ०  कौर  सी०  आर०  पी०
 इस  देश  की  शानदार  फ़ोर्सिज़  हैं,  भौर  हिन्दू-
 स्तान  के  किसी  भी  राज्य  को  यह  अधिकार  है
 कि  वह  ला  एड  झाडेर  कायम  करने  के  लिए
 उन  फोसिज  को  बुलाये,  वहां  मैं  यह  भी  कहवा
 हूं  कि  हिन्दुस्तान  का  हर  एक  प्रश्त  ला  एंड  आर्डर
 का  प्रश्न  नहीं  है  |  हिन्दुस्तान  का  हर  प्रश्न
 शान्ति  और  व्यवस्था  के  नाम  पर  गोली  और

 इन्द्रक  से  हल  नहीं  किया  जा  सकता  है  ।

 हिन्दुसतान  मे  भूख का  भी  प्रश्न  है  ।  इस
 लिए  यह  सरकार  शान्ति  और  व्यवस्था  के  नाम
 पर  भूखे  लोगों  को  गोली  न  वे  ।  हमारी  दूषित
 वितरण  प्रणाली  के  कारण  समाज  के  वी कर
 सेक्शन्स  को  झल्  नही  मिलता  है  -  इस  लिए
 भीतर  वे  विद्रोह  करते  हैं,  तो  वह  शान्ति  और
 व्यवस्था  का  प्रश्न  नहीं  हो  सकता  है  वह
 भूख  का  प्रश्न  है।  उस  को  हल  करने  के

 लिए  बी०  एस०  एफ़०  और  सी०  आर०  पी०
 को  न  बुलाया  जाये।  उस  प्रश्न  का  समाधान
 देश  के  कोने  कोने  में  भ्रमण  पहुंचा  कर  किया
 जाये  |

 अगर  बिहार  में  विद्याथियों  ने  अपनी

 कुछ  मांगे  रखी  हैं,  तो  किलो  दल  के  द्वारा  भ्र पनी
 स्वाद-पूर्ति  क ेलिए  विद्यार्थियों  का  अनुचित
 उपयोग  नहीं  किया  जाना  चाहिये।  विश्वासों
 की  मांगे  क्‍या  हैं  ?  थे  कहते  है  कि  हमें  ऐसी
 शिक्षा  प्रणाली  दो,  जिस'  में  हम  काठ  के  पुतले
 न  रहे  ;  विश्वविद्यालय  से  बाहर  ar  कर
 वहा  के  झंझावातों  में  हम  अपने  श्राप  को
 असहाय  पाते  हैं;  हम  चाहते  हैं  कि  हमारी
 शिक्षा  हमें  रोजगार  के  लायक  बनाये,  ताकि

 हमड्टूकोईटकांस  करके  झपना  जीवन  यापन
 कर  सके

 सरकार  ने  कहा  है  कि  हम  ने  इस  दिशा
 में  प्रदत्त  किया  है।  क्या  प्रयत्न  किया  है  ?
 कोठारी  कमीशन  की  रिपोर्ट  में  कहा  गया  या
 कि  दसवीं  बलास  शर  झाई०  ए  की  प्रथम
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 री  भागवत  का  प्रासाद]

 क्लास  में  शिक्षा  को  वोकेशनलाइज  किया
 जाये  ।  आज  तक  ऐसा  क्यों  नहीं  किया  गया

 है  ?  इस  के  अलावा  राधाकृष्ण  कमीशन
 और  अरन्य  कमीशन  इरादी  की  रिपोर्ट्स
 सरकार  के  सामने  हैं।  कोठारी  कमीशन  की
 रिपोर्ट  में  यह  भी  कहा  गया  था  कि  यदि
 देश  में  मूल  और  सृजनात्मक  साहित्य--
 झारिजिनल  पंड  क्रिएटिव.  लिट्रेचर-का
 निर्माण  करना  है,  तो  इस  देश  के  बेटो  को  उन
 की  भाषा  में  शिक्षा  दी  जाये।  क्‍या  राज
 तक  ऐसा  किया  गया  है?

 राज  भी  गृह  मता लय  मे  अग्रेजी  का
 बोलवाला  है।  जिस  जनता  के  नाम  पर  यह
 सरकार  योजना  बनाती  है  कौर  शासन  करती

 है,  वे  सारी  योजनाके  कौर  सब  शासन-कार्य
 उस  जनता  की  भाषाओं  में  नहीं,  बल्कि  अग्रेज़ी
 में  किया  जाता  है।  इस  देश  थे  कुछ  झाई०  To
 एस०  शौर  आई  पी०  एस०  कौर  कुछ  समद
 सदस्य  इरादी  मिला  कर  कुल  दो  परसेंट  कोई
 अग्रेजी  समझते  हैं  -  तो  फिर  क्‍यों  नहीं  इस
 देश  की  जनता  की  उस  की  भीनी  भाषाभ्रो
 में--सामीप्य,  लेखुगू,  मलयालम'  शौर  कडे
 अादि  मे->प्लानिंग  को  समझाया  जाये  ?
 राज  नौकरशाही  इस  देश  का  सब  से  बडा
 बोझ  है  t  जब  मैं  नौकरशाही  की  बात  कहता

 हू,  तो  मंत्री  महोदय  प्रसन्न  न  हो,  क्योकि

 नौकरशाही  पतियों  घौर  राजनैतिक  नेतृत्व
 से  प्रारम्भ  होती  है  ।

 श्ञाज  इस  देश  की  नौकरशाही  ने  इस
 देश  को  तबाह  कर  दिया  है।  सरकार  की  ओर
 में  कहा  जाता  है  कि  यह  प्रिटिंग  काल  का
 हेग-ओवर  है  ।  यह  हैंग-स्प्रेयर  पच्चीस  वर्ष
 के  बाद  और  कब  तक  चलेगा  ?  क्‍यों  नहीं
 यह  मन्त्रालय  इस  बात  की  व्यवस्था  करता
 है  कि  सरकारी  नौकरियों  के  लिए  परीक्षाये

 हिन्दुस्तान  की  भाषाओं  में  ली  जाये  ?  कहा
 जाता  है  वि  हम  ने  सिद्धान्तत.  इस  बात  को  मान
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 जिया  है।  वह  कत  सुनतेसुनते हमारे  कान'  1
 गधे  है।  बह  |... अ  पू  वी०  एस०  सी०  कर
 मेम्बर है,  जो  कहता  हैस  सभी  भारती
 भाषाओं  में  फरीक्षारें  होने  से  मोरेल  कलि

 तरह  हो  सकता है  ?  मैं  समझता  हुं  कि  हिन्दुस्तान

 में  ऐसे  लोग  हैं---प्लाई  ए०  एस०  और  कराई
 बी०  एस०  में  भी  ऐसे  लोग  हैं-,  जो  भारतीय
 भाषाश्रो  में  इन  परिवारों  की  व्यवस्था  कर
 सकते  हैं  in  स्त्री  महोदय  उन  को  इस  काम
 के  लिये  रखें,  लेकिन  वह  ऐसा  नही  कर  पा  रहे
 हैं  t

 मैं  समझता  हु  कि  मली  महोदय  सस
 सोने  की  कलम  के  गुलाम  हैं,  —  भोर  उस
 कलम के  साथ  सोने  की  जहीर  जगी  हुई  है  Cold
 जो  केवल  भेजी  ल्खिती  है।  वह  उस  मचों-

 वृत्ति  द्वारा  वर  हुए  हैं  जो  केवल  अन्ने जी
 तन्मयता  को  जाती  है,  जो  केवल  वान कण
 कासीस  को  जानती  है  ।

 ब्या  हो  रहा  है  बिहार  में  ?
 बिहार  में

 तीन  अफसरों,-.--  डेवेलपमेंट  कमिश्नर,

 डिपुटी  चेयरमैन,  प्लानिंग  बोर्ड  शरीर  चेयरमैन,

 इलैक्ट्रिसिटी  बोर्ड--ने  सरकारी  नौकर

 होते  हुए  भी  गोड्डा  समग्र  विकास  समिति
 नाम  की  एक  सोसायटी  बना  द...  उस  को
 रजिस्टर्ड  करा  लिया,  क्योकि  उन  को  बडा
 दर्द  हुआ  कि  संभाल'  परगना  का  गोड्डा  सब-
 डिविजन  एक  बड़ा  गरीब  इलाका  है  और
 उसका  विकास  करना  चाहिए  ।  वहाँ  पर  सारा
 काम  ये  तीन  भ्रमर  करेंगे  a  इस  बारे  में  कहा
 के  प्रतिनिधियों,  श्री  जगदीश  नारायण  मंडल
 और  श्री  योगेश  चन्द्र  मुख्य,  को  नहीं  पूछा
 गया  है,  सी०  पी०  झाई०,  सी०  पी०  झाई०

 (एम०  ),  कांग्रेस  गो)  शीर  कांग्रेस  (आर)
 इरादी  किसी  ॉ  पोलिटिकल  पार्टी  की  नहीं
 पूछा  गया  है।  एक  सोसायटी  बना  कर  गोड्डा
 सन डिविजन  के  विकास  के  नाम  पर  ये  तीनों
 कफ सर  सब  पैसा  ६... द  करते  हैं  ।  जौर

 आश्चर्य  तो  यह  है  कि  उस  सोसायटी  के  चेयरमैन
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 जयप्रकाश  बाबू  हैं,  जो  डीसेट्रलाइजेशन  की
 बात  करते  हैं  -  उस  सोसायटी  में  कोई  एम०
 पी०  या  एम०  एल०  ए०  नहीं  है-.सिर्फ  एक
 शानदार  एम०  एल०  To  हैं,  श्री  हेमन्त  कुमार
 झा,  जिन  को  भ्र भी  मंत्रि-मिल  से  हटा  दिया
 गया  है  1

 श्री  मिर्धा  कहेगे  कि  यह  प्रान्त  की  बात
 है  |  लेकिन  मैं  कहना  चाहता  हु  कि  हिन्दुस्तान
 की  नौकरशाही  और  उस  के  अफसरों  के  लिए
 एक  कोड  आफ  कॉन्डक्ट  निश्चित  करने  कौर
 उसका  पालन  कराने  की  जिम्मेदारी  गृह  मत्रालय
 की  है  श्र  भ्रमर  गृह  मंत्नालय  उस  जिम्मेदारी
 को  उतार  फिरता  है,  तो  फिर  ब्यूरोक्रेसी  क्या
 नही  पागल  हो  उठती  राज  बिहार  प्रशासन
 के  अधिकारी,  झाई०  ए०  एम०  और  आई०
 पी०  एस०,  नगर  सब  नहीं  तो  प्रतिकाश,
 नगर  अधिकाश  नही,  तो  कुछ  चुनिन्दा
 खुल्लम-खुल्ला  तमाम  कानूनों  फो  ताव'  पर
 रख  कर  शासन  कर  रहे  हैं।  फिर  मत्री  महोदय
 कैसे  यह  उम्मीद  करते  है  कि  वहा  के  विद्यार्थी
 उन  की  बात  को  सुनेंगे  ?

 अगर  बिहार  के  विद्यार्थी  अपने  लिए
 छात्रावास  मानते  है,  पढे-लिखे  वाइस-चांसलर
 की--ब्युरोक्ट  की  नहीं-माग  करते  है,
 तो  वे  क्‍या  जुल्म  करते  है  ?  भ्रमर  वहा  के
 विद्यार्थी  सीनेट  और  सिंडीकेट  में  प्रति-
 निधित्व  मानते  है,  ता  इसमे  क्या  भ्रनुचित  है  ?
 स्त्री  महोदय  इन  बातों  को  नहीं  देखने  है
 झर  कहते  है  कि  विद्यार्थी  बिद्रोह  कर  रहे  है,
 साझा  बन्दूक  बौर  गोली  ।  मैं  पत्नी  महोदय  से
 कहना  चाहता  हू  कि  बंदूक  और  गोली  का
 इस्तेमाल  तभी  सफल  हो  सकता  है,  जब
 उन्हें  जनता  के  बहुमत  का  समर्थन  प्राप्त  हो  ।
 अगर  डाकू,  चोर  और  लूटेरे  पर  गोलो  चलती
 है,  तो  बहू  कामयाब  होती  है  -  लेकिन  जब
 जनता  के  समर्थन  के  बिना  विद्याथियों  या
 भूखे  लोगो  पर  गोली  चलती  है,  तो  वह  काम
 सही  करती  है  ।
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 दिल्ली  का  उदाहरण  हमारे  सामने  है  t

 यह  कितने  झाश्चयं  की  बात  है  कि  लेफ्टिनेंट-
 गजनेर,  गृह  सचिव  धौर  झड़प  बडे  बड़े  लोग
 जमीन  लूट  ले,  लैड  ब्रेक  कर  ले  कौर  ऊपर
 से  रोब  झाड़े  ।  उन  लेफिटनेट-गवर्नेर  को  तुरन्त
 सस्पेंड  करना  चाहिए  ।  ऐसे  अफसरों  को
 निकाल  बाहर  करना  चाहिए,  जिन्होंने  जनता
 की  प्रकार  का  अपमान  किया  है  -  इस  देश
 में  नौकरणाही  इस  तरह  का  व्यवहार  करे
 शौर  यहा  पर  विद्रोह  न  हो  ?  --विद्रोह
 होगा  ।  मगर  इस  देश  की  नौकरशाही  इतनी
 भ्रष्ट  हो  कि  सरकारी  अधिकारी  बिहार  मे

 गोड्डा  समग्र  विकास  समिति  बना  ले,  दिल्ली
 में  लैंड  ग्रेव  कर  ले,  एक  बिदेशी  भाषा  को
 जनता  पर  इस  लिए  थोपे  कि  उन  के  बेटे

 प्राई०ए०एस०  शौर  भाई  पी०  एस०  में  जा
 सके  और  हिन्दुस्तान  के  गरीब  किसान  के
 बेटे  अपने  गाव  की  मिट्टी  से  चिपके  रह
 जाये  तो  फिर  इस  देश  मे  विद्रोह  होगा

 जो  लोग  अग्रेजी  पढ़ना  चाहते  हैं,  वे  उस
 को  पढे  ।  मुझे  उस  पर  कोई  एतराज  नही  है  t
 लेकिन  उदाहरण  के  लिए  तामिलनाडू  के  पढ़े

 हुए  कितने  विद्यार्थी  बाहर  जाते  हैं  ”  केवल
 दो  परसेंट--जो  झाई०  गए  एस०  या  आई०
 पी०  एस०  इरादी  बनते  है  1  लेकिन  तामील-

 नाडू  के---  और  इसी  तरह  कर्नाटक आन्ध्र
 और  केरल  R48  परसेट  विद्यार्थी  झपने
 अपने  यहा  खेत-खलिहानों  मे,  स्कूल-कालेजों
 में  और  फैक्टरियों  से  रह  कर  किस  भाषा
 में  वाम  करते  है

 ?  --अपनी  भाषा  में  ।

 झगर  यह  सरकार  देश  को  वास्तव
 में  विकास  शौर  उन्नति  के  पथ  पर  ले  जाना
 चाहती  है,  तो  उस  को  नौकरशाही  पर  कुश
 रखना  होगा  बिहार  के  विद्याथियों  का  बीरोद
 बहा  के  शासन  के  खिलाफ  हे,  वहा  के  भ्रष्टाचार
 के  खिलाफ  है  t  भ्रष्टाचार  सिर्फ  पैसा  लेना
 ही  नही  है,  बल्कि  वहा  के  विद्यार्थियों  को  उचित
 शिक्षा  न  देना,  उन  के  लिए  छात्रावास  की
 व्यवस्था  न  करना  झोर  उन  को  एडमिशन
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 ने  देना  भी  भ्रष्टाचार  है।  मैं  चाहता  हूं  कि
 मंत्री  महोदय  इन  प्रश्नों  पर  गम्भीरता  से

 विचार  करें

 तामिलनाडू  में  डी०  एम०  के०  पार्टी
 ने  पहले  यह  कहा  था  कि  हम  आाटानोमी  के
 प्रश्न  को  छोड़  देते  हैं  a  लेकिन  राज  जब  कि

 वह  टूट  रही  है  और  भ्रष्टाचार  के  बोझ  से  दब

 कर  मिट  रही  है,  तो  उस  ने  फिर  भ्राटानोमी
 की  बात  करनी  शुरू  कर  दी  है  t  इस  लिए  मैं

 मंत्री  महोदय  से  कहूंगा  कि  ड्राप  इस  का  जम
 कर  मुकाबला  करें|  देश  आप  का  साथ
 देगा  ।  ले।कन  अगर  आपके  कदम  डगमगा
 तो  जायं  हमारे  समर्थन  से  क्‍या

 होगा  ?

 एक  छोटी  सी  बात  और  कहना  चाहूंगा
 जो  एक  बडी  दर्दे  भरी  आवाज़  इस  पार्लियामेंट
 में  आई  थी  बोहरा  कम्युनिटी  के  नाम  पर-

 उदयपुर  की  बोहरा  कम्युनिटी  के  नौजवान

 लड़के  कौर'  लड़ाइयां  भाई  थीं,  प्रधान  मंत्री
 से  भी  मिली  और  आप  से  भी  मिलीं।  कमाल
 है  इस  कम्युनिटी  की  बात  कहते  हैं  कि  हम
 मुसलमान  हैं  और  कुरान  के  नाम  पर  विवाह
 शादी  सब  उन  का  बन्द  कर  दिया  ।  यह

 झूंट  बात  है  1  कुरान  कमी  ऐसा  नहीं  कहता  ।
 लेकिन  बोहरा  कम्यूनिटी  का  जो  गुरू
 है.  बम्बई  मैं  बैठा  हुआ  वह  मरी  हुई  लाशों
 को  उदयपुर  में  महीनों  महीनों  तवा  दफनाने
 की  रज़ा,  नहीं  देता  ।  200  नड़  कया  विवाह
 करने  के  लिए  है,  रज़ा  नही  (मलती  ।  क्यों  नहीं
 मिलती  ?  क्योंकि  उस  का  अधिकार
 है  यह  कि  बह  रजा  दे।  आप  को  इस  के  ऊपर
 विचार  करना  चाहिए  |  यह  उस  सम्प्रदाय
 के  गुरू  का  जुल्म  है  जो  हर  बात  मैं  उन  से
 पैसे  लेता  है  जन्म  पर  पैसे,  मरण  पर  पैसे,

 हर  बात  मैं  पैसे  लेता  है।  इसलिए  मेगा
 निवेदन  कि  इस  बात  को  गंसीरतापूरक
 बाप  देखे  ।

 अंत.  मैं  मैं  गह  पै नवेद'  करना  चाहता
 हूं  कि  इस  अवसर  पर  यह  बड़ा  आवश्यक

 है  कक  जब  देश  में  शांति  और  व्यवस्था  बे
 नाम  पर  इस  तरह  की  बातें  हो  रही  हैं  तो
 आप  प्रश्न  के  दो  पहलू  को  देखिए  |  एक  तो
 जो  वास्तव  में  अशांति  और  अ्रव्यवस्था  है

 वह  और  दूसरे  जो  भूख  के  नेम  पर  अशांति
 शर  अव्यवस्था  है  ।  आप  की  गोलिया
 शर  संगीन  उन  व्यक्तियों  पर  चलाई
 जायं  जो  अ्रशाति  और  ग्र व्यवस्था  पैदा  करते

 हैं  7  लेकिन  आप  कौ  गोलिया  और  सामने

 भागलपुर  में अंजु  मत  के  हाथ  तोडने
 के  लिए  न  चलाई  जाय  जो  बी  एस  एफ  के
 नाम  पर  वहां  की  पुलिस  ने  किला  ।  आप
 की  बन्दूक  शाह  मयूर  खा  के  धर  में  बनाई
 जाय  जहा  कि  आप  ने  विदाउट  वारंट  खर्च
 कर  दिया  और  कह  दिया  दिए  हम  शाति
 व्यवस्था  के  लिए  आए  हैं  ।  इन  बातों  के  साय

 हम  बाप  से  उम्मीद  करते  हैं  कि  हम
 इन  प्रश्नों  का स्पप्ट  इस  पृष्ठभूमि  में  आई
 देखेंगे  शाति  व्यवस्था  अलग  और  भूख  की
 व्यवस्था  अलग  t  श्राप  की  तौर  एगा!
 जो  हुड़दंग  मचा  रही  है,  जो  जुल्म  कर  द
 है  गोइडा  विकास  स्मिति  के  नाम  पर  या
 लैड प्रेव  के  नाम  पर  उत  पर  श्राप  की जंवी'
 लगे।  अगर  नहीं  तो  आप  इस  पालिवार्मट
 में  लाइए  वह  कानून  जिस  के  अंदर  इन  को  यह
 अधिकार  दिया  गया  है  कि  इस  के  खिलाफ
 बाप  कुछ  नहीं  कर  सकते।  उस  आडि कल
 को  अ्रमेड  कर  दीजिए  ।  इन  शब्दों  के  साथ

 हम  आपकी  मार्गों  का  समर्थन  करते  हूँ  t

 इस  नगर  और  मगर  के  साथ  कि  जरगर  श्राप

 यह  कर  सकें  तो  t

 MR.  DEPUTY-SPEAKER:  Before
 I  call  the  next  speaker,  I  want  to
 convey  an  important  message  to  the
 House.

 A  few  days  ago,  some  Members
 raised  a  question  about  the  legality
 and  constitutionality  of  holding  the
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 Presidential  Election  and  the  Minister
 of  Law  had  agreed  to  make  a  state-
 ment.  Now,  he  has  volunteered  to
 come  and  make  a  statement  in  the
 House  at  6  P.M,  or  soon  after  the
 guillotine  of  the  rest  of  the  Demands.

 This  is  the  information  I  am  giving
 to  the  Members  so  that  they  may  not
 say  that  they  have  been  caught  by
 surprise

 Shri  Chavda.

 st  Bo  एस०  चावड़ा  (पाटन  )  :
 उपाध्यक्ष  महिला,  राज  में  अपना  भाषण
 हिन्दी  में  करूंगा  ।  गुजरात  में  राष्ट्रपति  शासन

 है  ।  32  मार्च  से  ताल्लुका  पंचायतें,  जिला
 'पंचायत  शौर  म्युनिसिपल  कारपोरेशन
 में  जनता  के  चुने  हुए  प्रतिनिधि  नहीं  है  -  सब

 म्यूनिसिपल  कारपोरेशन  सुपरसीड  किए  गए
 है  और  सरकार  कानून  नहीं  बना  सकती

 इसलिए  3  मार्च  से  इन  पंचायतों  के  सदस्य
 खत्म  हो  गये  हैं  7  तो  मै  उम्मीद  करता  हूं  कि

 गृह  महालय  के  मंत्री  महोदय  इस  बारे  में
 स्पष्ट  कहेगे  कि  इन  पंचायतों  और  म्यूनिसिपल
 कारपोरेशन  का  चुनाव  कब  5 गा  क्‍योंकि  में
 अपनी  कास्टीट्यू ऐसी  मे  हो  कर  आया  हु  कौर
 जनता  चाहती  है  कि  वे  चुनाव  जल्दी  होने
 चाहिए  ।  अगर  आप  यह  भी  बताये  कि
 लेजिस्लेटिव  असेम्बली  का  चुनाव  कब  होगा
 तो  बहुत  अच्छी  बात  होगी  t

 गृह  संभालू  को  हरिजन  और  आदिला-
 सियों  के  उत्तर  का काम  भी  फरवरी  i973
 से  सौंपा  गया  है।  कब  बिहार  मे,  अपने  हाउस
 में  जो  बहस  हुई  थो,  हरिजन  महिला भों  पर
 जो  भ्रष्टाचार  हुए  थे  उस  बारे  में  चर्चा  हुई
 मगर  जो  पुलिस  अाफिसरों  और  पुलिस  वे
 अत्याचार  किए  थे,  औरतों  पर  रेप  किया  भा,
 उस  बारे  से  अभी  तक  कुछ  नही  हुआ  है  ।
 अगर  सरकार  कुछ  नहीं  करती  है  तो  इस  सरकार
 को  कया  झ्रष्तिकार  है  दुसरे  को  कहने  का  कि
 दूसरे  ऐसा  करें  ।  इसलिए  सरक”  झन्ना
 उदाहरण  पहले  पेश  करे  और  जट्टा  जहां
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 सरकारी  नौकरों  या  भ्रफसरों  के  द्वारा  हरिजनों
 पर  पअ्रत्याचार  किया  जाता  है  उस  बारे  में

 तुरन्त  कदम  उठाए,  उस  हरिजन  कौर  इरादी-
 वासी  को  सुरक्षित  करे  ।  गुजरात  में  गांधी
 नगर  में  जो  गुजरात  का  कैपिटल  है  वहां-
 सैक्टर  न०  29  मे  जो  सरकारी  लोग  रहते  थ
 उनमें  से  एक  हरिजन  भी  रहता  था,  बहू  भी
 सरकारी  नौकर  था  ।  उसकी  औरत  हरिजन
 नहीं  थी,  सवर्ण  थी।  इसलिए  जो  गर्भ  चल

 रहा  था  वहां  उसको  इजाजत  नहीं  दी,  झगड़ा

 हुमा,  पुलिस  केस  हुआ।  ये  सार  लोग  सरकारी
 कर्मचारी  &  -  यह  केस  में  हैं।  लेकिन  कोर्ट
 से  अगर  बेनिफिट  अाफ  डाउ बट  पर  छूट  जाते

 हैं  तो  सरकार  का  फर्ज  है  कि  डिपार्टमेंटल

 ऐक्शन  लेकर  अपना  एक  अच्छा  उदाहरण
 जनता  के  सामने  पेश  करे  ।  ऐसा  ही  एक

 दूसरा  इसीडेट  भी  गुजरात  में  बना  है  ।  इस
 में  भी  एक  हरिजन  ने  सवर्ण  लडकी  के  साथ
 शादी  की  ।  उसको  मारने  के  लिये  लोग  आये  ।
 मगर  उस  समय  कोई  स्वर्ण  दूसरे  से  मिलने
 के  लिये  जाए  थे  ।  यह  धातुकी  की  बात  मैं
 कर  रहा  हू  ।  वह  बेचारा  उसके  लिए  कुछ
 दूध  लेने  क ेलिए  बाहर  गया  हुआ  था  ।  इसी
 बीच  सवर्ण  लोगों  ने  आ  कर  उसको  पहचाना
 नही,  समझा  यही  वह  हरिजन  है  और  उसको
 मार  दिया।  उसका  गुना  सिर्फ  इतना  था  कि

 उसने  सवर्ण  लड़की  से  शादी  की  थी  t  तो  जहां  जहां
 सरकारी  लोग  हरिजनों  पर  गअ्रत्याचार  करते
 है  वहा  वहां  सरकार  को  बराबर  ठोस  कदम
 उठाना  चाहिये  ।  इससे  जनता  पर  भी  असर
 पड़ेगा  ।  मगर  भारत  सरकार  भी  कुछ  करती
 नही  है  ।  उसकी  कथनी  कौर  करनी  में  बहुत
 फक  है।  यह  इस  ह  उस  में  जिस  तरह  से  बात
 चलती  है  उससे  हमें  लगता  है  हरिजनों  पर
 अत्याचार  होते  हैं,  हाउस  में  बहस  चलती

 है  और  फिर  वहा  पूर्ण  विराम  हो  जाता  है  t

 भारत  सरकार  के  हाथ  में  यूनियन
 टेरीटरीज  हैं  शौर  उसका  उदाहरण  बाप  देखें,
 यह  दिल्ली  है,  इसमें  हरिजनों  को  क्‍या
 स्थिति  है?  प्लम्स  मे  रहते  है,
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 [att  के० एस०  चावडा]

 सरकारी  नौकरी  मे  रिजर्वेशन  है  मगर  फिर  भी

 वे  बेचारे  पड़े  हुए  है  -  यह  अच्छी  बात  है  कि

 आप  रिजर्वेशन  का  परसेटज  बढ़ाते  है  लेकिन

 जो  हैँ  वह  भी  पूरा  नही  करते  हैं  कौर  बढ़ा  देते

 है  तो  उसका  रिऐक्शन  क्या  होता  है  ?  में  प्रभी

 राजकोट  गया  था,  डाक्टर  अम्बे  इकतर  जयन्ती

 थी,  उसमे  मुझे  बुलाया  था  |  वहा  मुझे  एक
 चौम्फलैट  मिला  जिसमें  गवर्नमेंट  एम्प्लाइज
 को  लिखा  था  कि  हरिजन  आदिवासियों  को

 सर्विसेज  मे  रिजर्वेशन  नही  लेना  चाहिए  क्‍यों

 कि  उससे  एफिश्येसी  मेनटेन  नहीं  होती  है  ।

 रिजर्वेशन  के  बारे  मे  भी  में  हाउस  को  बताना

 चाहता  है  कि  जो  मेरिट  पर  कराते  है  उनको

 रिजर्वेशन  में  गिनते  है

 फिर  ती  जो  जैन रल  में  आते,  है  उसके  यदि  अच्छे

 मार्कस  भी  है  तो  उनको  जनरल  मे  नही  लेते  है
 लेकिन  इस  सब  के  बावजूद  भी  रिजर्वेशन  पूरा

 नही  होता,  कोटा  पूरा  नहीं  होता,  जिससे

 हरिजनों  के  इन्दर  अन् सतोष  फैलता  है,  एजी-
 टेशन  होते  है  कौर  दलित  पैथर  जैसी  घटनाये

 होती  है।  ये  लोग  महसूस  करत ेहैं  कि  सरकार

 एक  तरफ  कुछ  कहती  है  लेकिन  दूसरी  तरफ

 उसको  पूरा  नहीं  ५  रती  ।  दूसरी  तरफ  जो

 नान-भारतवासी  है,  नान-हरिजन  है,  वे

 समझते  है  कि  इन  लोगो  के  लिये  इतनी  सूची-
 छापे  है,  वे  लोग  इनको  नफरत  की  निगाह  से

 देखते  है  a  आपकी  रिपोर्ट  मे  एसी  बहुत  सी

 बाते  बतलाई  गई  है  जिनको  पूरा  नह।  कया

 गया  है।

 में  एक  और  उदाहरण  देना  चाहता  हू
 3944  से  गवर्नमेंट  श्राफ  इण्डिया  पोस्ट-

 मैर्री-स्टाल  र-शिप्र आई  है  जो  हरिजनों  और

 झाड़ी-वासियों  को  मिलता  था,  लेकिन  7969

 में  उसको  स्टेट्स  पर  डाल  दिया  ।  क्‍यों

 इ  लिये  कि  जो  पहले  ही  अधमरा  आदमी  है,
 बढ़  दुखो  को  सह  कर  चुप  बैठ  जायगा  |  लेकिन

 में  आपको  बतलाना  चाहता  हूं  कि  लोग  शब

 चुप  नहीं  बैठोगे-जैसा  बम् बर्ट  से  दलित  पत्थर
 बना  है,  ऐसा  ही  दूसरा  जगह  पर  भी  बनेगा।
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 मैं  आपसे  निवेदन  करना  चाहता  ह्  कि  पोस्ट

 मैट्रिक  स्कालर  शिप्से  जैसे  सरकार  पहले  देती
 थी,  उसी  तरह  से  देना  चाहिये  ।  दूसरी  पथ-
 वर्षीय  योजना  में  प्री-मैट्रिक-स्कालर  शिप्स  के
 भ्रन्तगंत  स्टेट्स  ने  52  लाख  रुपया  दिया  था,
 लेकिन  तीसरी  योजना  में  वह  कम  हो  गधा
 झौर  केवल  .7  लाख  ही  दिया  गया  ।  इस
 लिये  भारत  सरकार  जानती  है  कि  यदि  पोस्ट

 मैट्रिक-स्कालर  किस  का  नाम  भी  स्टेट
 गवर्नमेंट  पर  छोड  दिया  जायगा  तो  वह  अपने
 आप  आहिस्ता  आहिस्ता  कम  हैं।  जायगा  1  में
 झ्रापसे  विनती  करना  चाहता  हु  कि  आपकी

 पोस्ट-मैट्रिक-स्कालर  टिप्स  की  स्कीम  काफी

 सक्सेसफुल  रही  है,  लेकिन  श्री  श्राप  उसको
 बिगाड़ने  की  कोशिश  कर  रहे  है-इस  को
 फिर  से  अपने  हाथ  में  लीजिये  |

 हरिजनों  की  हालत  में  पहले  शरीर  राज  में

 कोई  फर्क  नहीं  पडा  है  राज  भी  हरिजन
 गांवों  में  कुए  से  पानी  नही/भर  सकता  है,  धोबी
 उसके  कपडे  नहीं  धोता  है,  नाई  उसकी  शेव

 नही  करता  है।  आज  हम  हेमोत्रेंसी  की  वात
 करते  है,  लेकिन  इस  तरह  से  कैसे  चलेगा  |

 यह  राष्ट्रीय  प्राबलम  है,  किसी  पार्टी  की
 प्रॉबलम  नहीं  है  ।  यदि  हम  को  भ्र पने  देश  का
 सिर  बचा  करता  है  तब  इस  मामले  में  सबको
 मिलकर  काम  करना  चाहिये,  लेकिन  दुख
 यह  है  कि  जब  गवर्नमेंट  ही  कुछ  नहीं  करती,

 जहां  वह  कुछ  कर  सकती  हैं,  वहां  करना  नहीं
 चाहती,  तो  इसका  क्या  असर  पडेगा।  इसलिये
 में  गृह  मती  में  विनती  करना  चाहता  हु  कम

 से  कम  जहां  जहा  श्राप  की  यूनियन  टैरिटरीज़

 हैं,  जहां  जहा  ग्रुप  का  क्षेत्र  है, उसमे  कुछ  कर

 दिखलाइये  ।  गुजरात  में  प्रेसिडेंट  रूल  है-
 इस  पीरियड  में  वहां  जितना  रिजर्वेशन  है-
 सर्विसेज  का  उसी  को  भर  कर  दिखला  दीजिये  t

 लाखो  बी ०  Qo  पास  कौर  पढ़ें  लिखे  लोग  बेकार

 हैं,  मान  ग्रैजुएटस  बेकार  हैं,  इनके  लिये  कुछ
 कीजिये-तव  स्टेट  पर  ge  were  पड़ेगा  शौर

 लोग  समझेंगे  कि  सरकार  कुछ  करना  चाहती:
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 है,  बरमा  लोग  समझते  हैं  कि  सरकार  कहती

 ge  है  लेकिन  वैसा  करनी  नहीं  चाहती  ।

 शाप  ने  जो  समय  दिया  है,  उसके  लिये

 धन्यवाद  देता  हूं  ।

 थ्री  शशि  भूषण  (दक्षिण  दिल्‍ली)  उपाध्यक्ष

 महोदय,  मानवीय  सदस्य  चावडा  जी  ने  जो  कुछ
 कहा  है---वह  सही  है  ।  इस  मे  कोई  शक  नही
 कि  आज़ाद,  के  बाद  देश  में  हरिजनों  के  प्रति
 काफी  कुछ  किया  गया,  लेकिन  दो  हजार
 सालो  से  हम'रे  देश  में  कुछ  ऐसी  परिपाटी
 बनी  हुई  है,  जिस  की  वजह  से  वर्ण-व्यवस्था
 से  जमानत  यह  समाज  ऊपर  उठ  कर  नहीं
 झा  सका  ।  मैं  तो  कभी  कभी  सोचता  हू  कि

 छुपा-मृत  इन्सानियत  का  जहर  है  t  एक
 व्यक्ति  जिसे  समान  अधिकार  प्राप्त  है  उस  के
 साथ  दूसरा  भेद-भाव  करे,  छुरा-छूत  करे
 तो  ऐसे  व्यक्ति  को  तो  इस  देश  का  नागरिक

 होने  का  भी  अधिकार  नहीं  होना!  चाहिए,
 उस  के  लिए  झा जीवन  कारावास  की  सजा  भी
 कम  है  आप  दूर  न  जाइये  --दिल्ली  से
 20-25  मील  की  दूरी  पर  ही  हरिजनों  को

 कए  से  पानी  नहीं  भर  में  दिया  जाता,  चरण
 सिह  जैसे  नेता  बहा  मौजूद  है,  जो  बोट  डालना
 तो  दूर  रहा  चुभो  पर  पानी  भो  नहीं  भरने
 देते  7  जैसा  चावडा  जी  ने  कभी  कहा--
 यह  पार्टीज  का  संवात  नहीं  है,  यह  राष्ट्र
 के  लिए  कलक  है  और  श्राप  कौर  हम  सब  को
 इस  के  खिलाफ  मिल  कर  लडते।  चाहिए  ।
 जब  हम  समाज  मे  खुला-छूत  की  बात  करते
 है  तो  सामाजिक  सच-नीच,  राजनीतिक  सच-
 सच  और  ऑलिव  ऊंच-नीच  का  भी  इस  से

 गहरा  सम्बन्ध  हे,घ्ौर  जब  तक  देश  मे  सामाजिक
 क्रान्ति  नहीं  जायगी  कोई  भी  समाज  भागे

 नही  बढ़  सकता  ।

 एक  माननीय  सदस्य  जनसंघ  क्या  कहता
 है?
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 ची  शशि  भूषण  :  जनसंध  के  श्री  गोल- ”
 आकर  जी  ने  कहा  है  कि  हरिजन  ,  ब्राहाण-
 ये  सब  तो  ईश्वर  के  बनाये  हुए  है।  मह  उन  के
 सोचने  की  बात  है,  हम  इस  में  विश्वास  वही
 करते  ।  लेकिन  मैं  एक  बात  मंत्री  महोदय  से
 खास  तौर  से  कहना  चाहता  ह  इस  देश
 में  जहा  तक  ला  एण्ड  शाइर  का  प्रश्न  हैं  चाहे
 वह  किसी  भी  तरफ  से  हो--वाहे  लेफ्ट-.
 रिएक्शन  की  तरफ  ले  हो  था  राइट-रि  एक्शन
 की  -सरफ  से  हो--हमे  इन  दोनो  को  एक
 दृष्टि  से  देखना  चाहिए  ।  लेकिन  ऐसा  होता
 है  कि  जब  कभी  लेफ्ट-रिएक्शन  उभरता  है
 तो  हजारों  नक्स लाइट्स  पकड़  कर  बन्द  कर
 दिये  गये  सैंकडों  को  मार  दिया  गया--
 मैं  तक्सलाइट्स  के  पक्ष  मे  नही  हु--लेकिन
 ऐसा  उन  के  साथ  हुआ  है  ।  जब  राइट-  रिएक्शन
 उभरते  है  तो  उन  को  मारना  तो  दूर  रहा,
 एग्री-कंडीशन  कार  में  बैठा  कर  दिल्‍ली
 लाया  जाता  है,  उन  को  भाखड़ा  दिखाया  जाता
 है,  कहा  जाता  है  कि  हरिद्वार  देख  कराइये
 बडे-बडे  मालिकों  के  बच्चे,  प्रफेसरों  के  बच्चे
 उन  एजीटेशन्ज  में  हिस्सा  लेते  है,  उन  को
 हीरो  कहा  जाता  है  भौर  हमारे  मोरारजी  भाई
 भी  उन  के  लिए  भूख  हडताल  करते  हैं  और
 कहते  है  कि  ये  ठीक  काम  वर  रहे  है,
 इन  की  बात  के,  मानना  चाहिए

 थी  के०  एस:  चावड़ा  कहा  कहा  है
 कि  राइट  रिएक्शन  ठीक  काम  कर  रहे  है  ।

 भी  शशि  भूषण.  फिर  भर  हडताल  का

 क्या  मतलब  है  ?  जयप्रकाण  जो  भी  कलकत्ते

 में  जो  कुछ  हुआ  उस  की  भलस्वा  करते  हे

 लेकिन  दूसरी  तरफ  जो  हिसा  होती  है  उस

 का  समर्थन  करते  है  |  भ्रार०एस०एस०  को

 रैली  मे  जाते  है,  कहते  है  ि  प्रा नन्द  मर्गी ढ

 है  मैं  ड्राप  स ेकहना  चाहता  ह  ि  ला  एण्ड  भ्र-

 डेर  के  मामले  मे  जो  लोग  कानून  तोड़ते  हैं,
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 बसे  को  जलाते  हैं,  बह  कोई  भी  हो--राइट

 रिएक्शन  हो  या  लेफ्ट  रिएक्शन  हो,  उन  को

 एक  तरह  से  डील  करना  चाहिए  t  जिस  तरह

 से  नोक्सलाइट्स  का  दमन  किया  गया,  झगर

 उसी  तरह  से  परसेंट  भी  इन  के  साथ

 गुजरात  ,  बिहार  किया  जाता  तो  ये  ऊपर

 नहीं  उठ  सकते  थे  ।  इन  ऊपर-  क्लास  के  लोगों

 को,  राइट  रिएक्शन रीज  को  तिलक  लगाया

 जाता  है,  मिलाये  पहनाई  जाती  हैं,  ये  सत्याग्रह

 नही  करते,  सत्याग्रह  लीला  करते  हैं  ।  हम

 जेल  बचो  क ेलिए  जाते  थे  नो  हम  मे  कोई

 बात  भी  नहीं  करता  था,  भ्रमर  6  महीने  भी

 इन  को  बन्द  कर  दिया  तो  फिर  कोई  इनमे

 नहीं  जायगा  ।  जिस  तरह  से  रामलीला

 होती  है  उसी  तरह  से  इन  की  सत्याग्रह  लीला

 होती  है  ।  मैं  चाहता  हूं  कि  इन  को  मजबूत
 हाथों  से  दबाया  जाय,  चाहे  राइट  रिएक्शन री

 हो  या  ले फूट  रिएक्शन री,  हो,  दोनों  के  साथ

 बराबर  का  व्यवहार  होता  चाहिए  t

 जहा  तक  पुलिस  का  सवाल  है,  सेना  का

 सवाल  है  राज  हमारा  गरीब  देश  2  हजार
 करोड  श्प्या  सेना  पर  खर्च  करता  है  और  एक

 हजार  करोड़  सेता  का  लिक  बिल्ड  करने
 मे  खर्च  करता  है  1  इसी  प्रकार  भझान्तरिक

 सुरक्षा  के  लिए  काफी  रुपया  खर्च  करना

 पडता  है।  यह सब रुप1.  लिए  खच
 करना  पडता  है  कि  हमारी  सरकार  जानती

 है  कि  अन्दरूनी  दुश्मन  भर  बाहरी  दुश्मन
 ज  बहुत  तेजी  के  साथ  हमारा  रास्ता  रोक
 रहे  हैं।  ऐसी  स्थिति  मे  मैं  जाना  चाहता  हू
 शौर  अपने  मित्रों

 से ग्रसित  भी  करना  चाहता  हूं
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 कि  देश  की  स्वाधीनता,  देश  की  प्रगति  ौर
 सर माकुकयाकुक.

 प्रजातन्त्र  को  देश  की  गरीबी  शौर  देश  की

 मंहगाई  के  साथ  नहीं  तौला  जा  सकता  है  ।

 एक  तरफ  जब  हम  करोड़ों  रूपए  खर्च  करेंगे  हो

 महंगाई  बढ़ेगी,  उसको  हम  रोक
 नहीं  सकते  हैं

 दूसरी  तरफ  मंहगाई  रोकने  का  जो  तरीका  है  उसमें

 ब्लैक  मा्कटीयर्स  के  पास  जो  दस  हुआ  करोड़

 रुपया  है  उनके  साथ  सी  हमदर्दी  बरती  जा  रही

 है।  राज  अगर  कोई  व्यक्ति  चार  रूपए  की

 चोरी  कर  ले  तो  उसको  हथकडी  पहना  दी

 जाती  है  लेकिन  बड़े  बड़े  लोग  जिनको  पदमश्री

 देते  हैं,  वह  भरी  गूजरमल  मोदी  हों  या  दूसरे,
 उनके  अपराधों  ,  झा धिक  टझपराधो  को  हम

 रेसपेक्टफूल  समझते  हैं,  उनके  हम  हथकड़ी  नहीं
 लगाते  है।  जो  लोग  इस  प्रकार  से  आधिक

 अ्रपराध  करते  है  उनके  खिलाफ  भी  सख्ती

 करनी  चाहिए  ।  पिछले  दिनों  सी  बी  आई

 ने  प्रिया  काम  किया  है।  इस  तरह  से  जो

 अ्राथिक  भ्रपराध  है  उनको  भी  वहू  झरने  हाथ
 मे  ले  लेना  भी  चाहते  है  शौर  साथ  साथ

 राज्यों[को हम  रद्द  देना/चाहते  है  लेकिन  सी  बी

 झाई  के  पास  ताकत  ही  क्विनी  है  कौर  न  उनके

 पास  उतना  धन  है।  उनके  प्र्ण्छे  ग्रे  झ्राफिसर

 यहा  दिल्ली  में  जाते  हैं  तो उनको  रहने  के  लिए

 जगह  नहीं  है।  सरकार  की  झोर  से  मकान  का

 कंटा  भी  मुकरने  नहीं  है  -  सी  बी  भाई  में

 अ्रफसरों  शौर  कर्मचारियों  के लिए  मकानो  म

 कोई  व्यवस्था  नहीं  है  ।  इसकी  व्यवस्था  होती

 चाहिए  कौर  राज  झ्राथिक  भ्र परा प्त  तथा

 अन्तर्राष्ट्रीय  झा धिक  प्रपराध  इतने  बढें

 गए  हैं  मैं  समझता  हू  वह  भ्रमित  से  अधिक  सी  बी

 श्राई के हाथ  में  देने  चाहिए  t  बिडला

 जी  के  अमरीका  मे  जनरल
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 मोद  में  असामी  शख़्स  हैं,  उसी  में  से  कभी
 तो  उधार  लेते  हैं  कौर  कभी  कहते  हैं  कि

 कोला बो रैट  लेने  दो  ।  यहा  के  बड़े  बड़े

 ब्या परी  जो  हैं  बह  अमरीका  में  यहूदियों  के

 साथ  मिलकर  बे  नामी  धन  से  बैक  चलाते  है  v

 इसके  लिए  श्राप  सी  बी  झाई  और  फारेन

 इ  लिपेन्स  के  लोगों  को  अधिक  साधन

 दीजिए।  यह  गहरे  सवाल  हैं।  इसके  लिए
 यदि  उनको  अधिक  साधन  दिये  जायेगे  तो
 औरा  विश्वास  हैं  कि  ऐसे  लोगों  को  पकड़  कर

 हम  रिपोर्ट  किताब  में  दर्ज  कर  सकते  है  ।

 भी  पग नाथ  राव  जोशी  जी  झा  गए  है,
 जब  बार  एस०  एस०  के  बैन  की  बात

 हम  करते  हैं  तो  उनको  बड़ी  तकालीफ़  होती
 है  लेकिन  यह  बात  सही  है  कि  गानों  जी

 के  मरने  के  बाद  कुछ  लोगों  ते  मिठाई  जरूर
 बाटी  थी  किसने  वाली  थी,  मैं  आपसे

 पूछना  नहीं  चाहता हूं  कुछ  घर  जया
 दिये  गए,  कुछ  पकड़े  गए,  एक  बड़े  नेता  जेल
 से  माफी  मांग  कर  श्र  गए  ।  तो  जो  एयर  दाग
 लग  गया  है  उसको  श्राप  साफ  नहीं  कर  सकते
 है  ।  भ्रमण  कार्यों  से  ही  उसको  साफ  कर
 सकी  हैं  ।  पैरा  मिलिट्री  प्रार्गनाईजशन्स  को
 अंत  जरूरत  है  ?  क्या  हमारा  सेना  और

 पुलिस  काफी  नहीं  है  ?  एक  प्राइवट
 नामी  बौद  बना  ले,  एक  क्रिश्चियन  बना  ले,

 'एक  हरिजन  बना  लें,  उसकी  कया  जरूरत  है  ?
 जो  हमारी  सेना  है  उसके  लिए  आम  करोड़ों

 रुपए  का  बजट  पास  करते  हैं  फिर  उसके
 बाद  प्राइवेट  सेना  की  क्‍या  जरूरत  है  ?
 प्राइवेट  सेना  कई  बार  ऐसे  काम  करती  है
 जैसे  श्रमी  पिछले  दिनों  उसने  बिहार  में  किया
 बौर  कभी  दूसरी  जगहों  पर  किया  -  यह
 शधानन्दमार्यी  धौर  सभी  मिलकर  ग्र राज कता

 उबैदा  करते  हैं  ।  बैसे  तो  बड़े  धर्म  शोर  कर्म  को
 बात  करेंगे,  दान  पुण्य  की  बात  करे  लेकिन
 अमल  हम  देखते  है  कि  किसी  एक  तता  को
 सामने  खड़ा  कर  लेते  है  शौर  उसके  पीछे
 सारा  कुछ  कूकने  करते  हे  जिन  लोगों  को

 यह  नीति  रहो  है,  जो  कूटनीति  को  झपना
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 सबसे  बड़ा  धर्म  मानते  है  उनका  यह  धर्मचकऋ
 हैं  कौर  उसको  इस  देश  की  जनता  अच्छी
 तरह  जानती  है  ।  जहां  तक  प्रजातन्त्र
 का  सवाल  है,  इस  देश  की  जनता  हमेशा
 उसको  हराती  है  t  जहां  तक  दूसरा
 सवाल  हैं  उसको  लिए  सरकार  को  सात
 कदम  उठाने  चाहिए  लेकिन  यह  सरकार
 राइट  रिएक्शन  के  प्रति  हमदर्दी  रखती  है  1
 अगर  सरकार  थोड़ी  सी  भी  समिति  बरते  तो
 देश  में  अमन  चैन  हो  सकती  हूँ  ।

 जहां  तक  ब्लैक  मार्केटिंग  भौर  एडल्टरेशन
 का  सवाल  हूँ,  उपाध्यक्ष  महोदय,  मैं  आपसे
 सवाल  पूछना  चाहता  हुं  कि  असेम्बली
 से  बड़ी  मुश्किल  से  जो  प्रोग्रेसिव  एक्ट  पास

 होते  हैं  बह  केन्द्रीय  सरकार  के  पास  आते
 है  तो  केन्द्रीय  सरकार  उनको  कुर्सी  के  नोचे
 दवा  कर  बैठ  जाती  हैं।  बंगाल  सरकार
 ने  एक  बिल  पास  किया  था  कि  एडल्टरेशन
 करने  वालों  को  आजन्म  कारावास  होना
 चाहिए,  वह  बिल  जहा  पर  राष्ट्रपति  के
 दस्तखत  के  लिए  आया,  बह  यहां  पर  मौजूद
 है  लेकिन  यहा  से  निकल  नही  रहा  हैं  ।

 आप  लेंड  गरब  की  बात  करते  है  लेकिन
 देश  मे  करोड़ो  अरबों  रुपए  की  सम्पत्ति
 लैंड  नस  लेब  रस  की  लैण्ड  ग्रेड  होती  है  उनकी
 लैड राज  फ़रेब  हत  हैँ  लेकिन  कोई  शोर  नहों
 होता  ।  वहा  पर  दिल्‍ली  में  थोडा  सा  जरा
 सा  कुछ  हुआ  तो  सारी  दुनिया  में  शोर  हो
 रहा  है  ।  इनको  जरूर  सज़ा  होनी  च।हिए
 जिन्होंने  लैड  बेब  की  हूं  ल॑  किन  ग्रेड  को  भ्रमरा
 मानकर  सारे  देश  में  कार्यवाही  होनी  चाहिए  ।

 बम्बई,  कलकत्ता,  मद्रास  में  भोर  गोवा  में

 रोज  लैण्ड  लैब  होती  है।  पंजाब  में  और  दूसरी
 जगह  का  आपको  पता  है  ।  इसलिए

 बहू  लैंड  गैब  क  जो  सवाल  पाया  है  इस  पर
 भी  सरकार  एक  बिल  लगे  a  मध्य  प्रदेश

 की  सरकार  ने  रोलिंग  के  सम्बन्ध  में

 एक  बिल  भेजा  है  उसको  तीन  साल  के  बाद

 वापिस  क्षेत्र  दिया।  जो  हमारा  वित्त  महाजन

 सोता  रहता  है  और  गृह  मंत्रालय  को  थोडा
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 स्री  मर्जी  होती  है  उसक  बाद  वह  बिल  वापिस  माननीय  कछवाय  जी  जरी  अपनी
 जाता  है  तो  झगर  उससे  सहमत  न  हों  या  अगर

 सहमत  हो  तो  उसको  पास  करके  भेजे  शौर
 मैं  चाहूंगा  उसके  लिए  समय  की  कोई  सीमा

 होनी  चाहिए  कि  कोई  बिल  श्रायेण  तो  तीन

 महीने  मे  भेज  दिया  जायेगा  ।  राष्ट्रपति
 जी  इस  बात  का  आश्वासन  दे  ।  लैंड  ग्रह
 का  जहा  तक  सवाल  है,  दिल्‍ली मे  न्यू  फ्रेरइस
 कालोनी  का  जो  प्रश्न  आया  है  सामने  उसमे
 श्री  भंवरलाल  गुप्त  की  जमात,  को  महाबीर
 त्यागी  की  ज़मीन  है  जबकि  दिल्ली  का  रहने
 वाला  होना  चाहिए,  200  प्लाट्स  में  4  सौ

 प्लाट्स  ऐसे  है  जो  लिखवा  जाम्बिया,
 कलकत्ता,  मद्रास  सारे  देश  के  लोगों  के  है
 और  कुछ  लोग  ऐसे  हे  जिनके  i5  I5
 प्लाट  उसी  जगह  पर  है  t  मैं  चाहता  ह
 पूरी  सोसायटी  को  खत्म  करना  चाहिए
 और  दोबारा  उसका  बटवारा  होना  चाहिए  |
 मैं  समझता  हूं  उनके  खिलाफ  जाच  होनी

 चाहिये  और  ग्राम  निर्दोष  है  तो  माना  चाहिए  ।

 इसके  पीछे  वह  बयाँ  त  है  जिसने  अपने  लडके
 के  लिए  जो  कि  बैंक  डकैती  केस  में  गिरफ्तार

 हुआ  है.  उसके  लिए  चार  जजेज  को  फोन

 किया  है  और  उनसे  उहा  कि  अगर  आप  यह
 केस  लोगे  तो  तुम्हे  जान  से  मार  देंगे।  एक
 जज  ने  केस  ट्रान्सफर  किया,  दूसरे  जज  ने

 ट्रान्सफर  किया,  तीसरे  ने  भी  ट्रान्सफर  किया
 कौर  चौथे  को  भ्र दा लत  में  जाकर  धमकी  दी,
 वकीलों  ने  मिलकर  धमकी  दी  और

 वह  रिटायर  होकर  ठेठ  गए  |  फिर  उन्होंने

 एग्जीक्यूटिव  से  दरख्वास्त  की  और  जेल  के
 अन्दर  गवाह  को  पहुंचा  दिया  गया  गवाही  के
 लिये  ऐसे  लोग  जो  डकैत  है  जो  लैंड  गैब  तो
 क्या  जो  अदालत  को  धमकाया  देत ेहै  (व्यवधान  )
 मैं  चाहुंगा  जरूर  सी  (बी  0कराई  0की  इंक्वायरी

 होनी  चाहिए  ताकि  भंवरलाल  मुफ्त  हो,
 महावीर  त्यागी  हों  कौर  चाहे  कोई  भी  हो

 (व्यवधान)  मैंने  तो  फैसला  किया  है  कोई
 मकान  बनाऊगा  नहीं  क्योंकि  मैं  समाजवाद
 पर  विश्वास  करता  हूं,  जब  सबके  पास  मकान

 होगा  तो  मेरे  पास  भी  होगा  -  (व्यवधान)

 शक्ल  आइने  में  देखे  कसी  लगती  $#  ।
 उपाध्यक्ष  महोदय  मै  आपसे  प्रार्थना  करूँगा
 कि  एक  शीशा  लाकर  इन्हें  दे  दीजिए  ताकि
 अपनी  शक्ल  देख  लिया  करें  कि  जब  ये  डिस्टर्ब
 करते  है  तो  कैसे  लगते  हैं  t

 MR.  DEPUTY  SPEAKER:  I  may
 tell  him  that  he  has  a  very  beautiful
 moustache,

 भी  शशि  भूषण  फ्रीडम  फाइट  के
 सम्बन्ध  मे  मैं  कहना  चाहता  हूं  कि  बहुत  अच्छा
 कदम  उठाया  है,  बहुत  से  लोगो  को  मदद  दी
 गई  है।  लेकिन  इसके  साथ-साथ  इसमे  कोई
 शक  नहीं  कि  कछ  एम०  पीज०  है  जो  कभी
 जेल  नही  गए  ,  एक  सुल्तानी  गवाह  रहा  है,
 उन्होंने  अपते  भाई  ,  रिश्तेदार  झौर  दोस्तों  को
 सर्टिफिकेट  दिए  है  तथा  उसको  भो  पे  शन  मिली
 है।  इसको  भर  मन्त्री  जी  देखे  जाच  करे।

 आखिरी  बात  यह  है  कि  देश  में  राइट
 रिएक्शन  ने  जो  फिजा  बनाई  ,  श्री  जयप्रकाश
 नारायण  जी  के  हाथ  म  झडी  थमा  दिया
 उससे  बहुत  नुकसान  हो  रहा  है।  मैं  चाहूंगा
 श्री  जयप्रकाश  जी  में  कि  उनका  भ्रामरी
 समय  हं  वे  आनन्द  मार्डी  और  भार0  एस0
 एस 0  षा  साथ  छोड़  और  सही  काम  से  लगे  1
 उन्होंने  देश  के  निर्माण  का  जब्त  लिया  है  उस
 लगकर  ये  तमाम  देश  का  भला  कर  सकेंगे
 बरना  देश  के  इतिहास  ने  उनको  क्‍या  समझा
 जायेगा  इस  बात  को  नहीं  समझते  है।
 हमारी  पार्टी  और  हमारे  नेता  उनसे  लड़ाई

 नहीं  करना  चाहते  लेकिन  उन्होंने  ह
 साई डड  सिविल  वार  शुरू  करदी
 जैसे  इसका  घेराव,  उसका  घेराव,
 यहा  कौर  वहाँ  द्वान्दोलन  ,35  दिन  मे

 बिहार  साफ  ,  इसी  प्रकार  कभी  मानवीय  शटल
 जी  गंगे  मध्य  प्रदेश  भ्रसेम्बली  समाप्त  करने

 चले  गये।  चुनाव'  मे  हारते  है  भौर  बाद  में  इस
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 नहंग मि  बातें  करते  है।  में  चाहता  हूँ  कि  प्रजातन्त्र

 कि  रक्षो  के  लिए  और  बहुत  से  तरीके  हूँ
 जिन  के  द्वारा  आप  पी  भावताशोों  को
 रॉय  को  दर्शित  कर  सकते  हैं  ।

 प्रांतीय  में  यही  कहता  हूं  कि  राइटर

 एक्शन  जो  पैरा  मिलिटरी  आार्गेनाइजेशन्स
 हैँ  उन  पर  बेन  लगाया  जाय।  माननीय
 दीक्षित  जी  ,  आप की  ताकत  स्वर्गीय  सरदार
 पटेल  से  ज्यादा  हैं,  आप  के  पास  रिसोर्सेज
 ज्यादा  है  और  श्राप  चाहें  तो  आर०  एस०  एस
 बैन  कर  सकते  हैँ।  इसमें  क्‍या  समझने  की

 है,  सारे  प्रमाण  आपके  पास  मौजूद  हैं।

 इन  शब्दों  के  साथ  में  इस  अनुदान  का
 समर्थन  करता  हूं।,

 SHRI  FRANK  ANTHONY  (Nomi-
 nated—Anglo-Indians):  Mr.  Deputy-
 Speaker,  I  have  given  notice  of  a  cut
 motion  to  draw  attention  to  the  ero-
 sion  of  minority  rights  and  the  rule
 of  law.

 First  of  all.  I  want  to  deal  with  the
 increasingly  desperate  position,  espe-
 cially  of  the  smaller  minorities.  I  am
 aware  of  the  nauseatingly  repetitive
 professions  of  solicitude  for  the  mino-
 rities.  We  get  them  day  in  and  day
 out.  But  if  they  are  analysed.  you
 will  see—good  luck  to  them—that
 they  are  directed  to  the  Muslims  and-
 to  the  Scheduled  Castes.  Good.  luck
 to.them  for  these  professions  of  soli-
 citude.  The*reason  is  obvious,  because
 today  the  sole  consideration  in  politics
 is  just  politicking,  yote-catching.  The
 Muslims  ang  the  Scheduled  Castes
 being  numerically  fairly  sizeable,  can
 be  decisive  with  regard  to  certain  of
 the  seats.  So  these  professions  are
 reeled  off  day  in  and.  day  out.

 So  far  ag  the  smaller  minorities  are
 concerned,  .may  I  say  this  with  great
 respect:  and  without  qualification  that
 the  Gevernment  could  not  care  a
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 tinker’s  damn.  except  perhaps  for  the
 Sikhs,  because  although  they  are  com-
 paratively  small.  fortunately  for  them
 they  have  got  the  capacity  and  they
 have  the  inclination,  to  go  out  into
 the  streets,  which  is  what  Government
 responds  to.

 I  only  want  to  refer  to  two  or  three:
 measures  taken  by  Government—con-
 templated  by  Government—and  cal-.
 culated  to  strangle  the  minorities.
 That  is  the  shame  of  it.

 SHRI  DARBARA  SINGH  (Hoshiar-.
 pur):  At  the  cost  of  the  minorities,.
 you  are  pleading  your  case.

 SHRI  FRANK  ANTHONY;  On  29th
 of  May  1973,  [  had  written  to  my
 friend  ४.  B.  Chavan,  the  Finance
 Minister,  ang  had  drawn  his  attention.
 to  cl.  6  of  the  Taxation  Laws  (Amend-
 ment)  Bill  1973.  It  is  an  utterly  cri-
 minal,  iniquitous  provision.  In  1962,.
 Government  brought  in  a  provision..
 I  think  it  was  Morarji  Desai  who  did
 it.  I  took  him  to  Jawaharlal  Nehru
 and  Jawaharlal  tried  to  make  him  see-
 a  little  sense.  He  did  see  a  little  sense.
 In  962  when  the  amendment  was:
 brought,  it  was  prospective,  effective:
 from  Ist  April,  1962.  It  was  to  the
 effect  that  minority  trusts  and  charit-
 able  institutions  would  after  that  date
 not  get  the  protection  of  sec.  Il,  that
 is  exemption  from  income  tax  of  the
 monies  they  could  find,  It  meant  that
 after  1962.  no  religious  minorities—no.
 Muslims.  no  Sikhs,  no  Christians,  no
 Anglo-Indians—could  found  charitable:
 institutions  unless  they  were  to  be
 taxed  out  of  existence.  But  ry  got
 Jawaharlal  to  persuade  Morarji  not  to
 make  it  protrospective.  so  that  at  least
 the  trusts  formed  before  962  were
 not  affected.  They  would  still  be’
 treated  as  public  ¢haritable  institu-
 tiong  and  we  vot  exemption  ‘from
 ineome  tax.

 But  what  do  you  do  ‘now?  ‘You  bring
 in‘  this  evil  provision:  it  is  not  ‘only
 prospective,  but  it  is  rétrospective.  So.
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 all  our  trusts,  whether  founded  300
 years  or  200  years  ago,  come  within
 the  7९६  and  the  monies  that  we  are
 giving  to  our  people,  poor  destitude
 ladies  and  young  people—you  are
 going  to  expropriate,  it  into  the
 coffers  the  bottomless  coffers  of  the
 Government.  Don’t  you  realise  and
 feel  the  shame  of  it?  Cou  single  only
 the  minorities  out.

 I  was  a  member  of  the  Constituent
 Assembly.  I  had  the  privilege  of
 being  there.  One  of  the  fundamental
 rights  the  framers  of  the  Constitution
 gave  was  art.  26.  What  is  article  26°
 It  gave  religious  minorities  the  right
 to  found  charitable  and  _  religious
 trusts.  That  is  what  the  framers  gave.
 But  today  with  all  your  mouthing  of
 secular,  democratic  professions,  you
 want  to  destroy  only  the  religious
 zninorities.

 In  1962,  when  the  amendment  was
 on  the  anvil,  Minoo  Masani  ang  I
 attacked  Government  We  said  why
 are  you  doing  it?  Even  to  make  it
 prospective  is  iniquitous.  Now  you
 make  it  retrospective.  All  our  trusts
 are  goOilig  to  be  destroyed  and  you
 will  do  nothing  about  it  because  you
 want  meney.  as  I  said,  for  the  bottom-
 less  pits  of  the  Government  coffers.

 Then,  another  inquitous  provision
 is  this.  Government  will  deny  it,  but
 I  am  nat  that  kind  of  small-time  law-
 yer  who  does  not  understand  the
 implications.  What  is  the  effect  of
 this?  Government  singles  out  only
 the  religious  minorities  for  the  des-
 truction  of  their  charitable  trusts  and
 institutions.  That  means  only  the
 Hindus—that  is  what  it  means—onlv
 the  Hindus  will  be  able  to  have  charit.
 able  and  fTeligious  trusts,  public
 trusts,  free  from  income-tax  because
 the  Hindus  constitute  85  ner  cent  of
 the  population  The  Scheduled  Castes
 are  already  exemnted.  So.  they  can
 have  Scheduled  Castes  trusts  which
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 do  not  pay  income-tax.  The  Hindus
 will  have  these  trusts  because  they
 form  88  per  cent  and  they  will  say
 that  these  are  for  the  poor,  and  they
 will  keep  them  for  the  Hindus,  But
 how  can  a  microscopic  minority  say
 it  is  a  public  trust  for  everybody?  We
 have  to  say  that  it  is  for  themselves.
 But  as  soon  as  they  say  this  you
 garrotte  them  and  you  destroy  them.

 You-talk  about  secular  democracy
 and  a  pluralistic  society:  this  is  a
 country  of  relgioug  minorities.  But  I
 do  not  know  who  has  thought  of  this;
 some  moron  in  the  Finance  Ministry.
 In  the  name  of  secular  democracy  you
 want  to  destroy  us.

 Then,  look  at  the  other  inquitous
 plovision,  It  is  already  there,  God
 knows,  some  of  us  do  work  outside.
 We  build  things  worth  ciores  of
 rupees  for  poor  people.  JI  had  built
 up  a  few  lakhs  for  ‘my  poor  old  ladies;
 a  central  relicf  fund,  and  you  bring
 in  this  evi)  provision  of  income-tax  on
 charities  I  was  getting  contributions,
 from  my  people,  small  contributions,
 so  that  I  could  help  my  destitute  old
 ladies  What  do  you  do?  You  bring
 in  the  income-tax  provision  i  I
 manage to  save  Rs.  5,000,  you  grab  the
 whole  thing  away.  So,  I  had  to  scrap
 my  central  relief  fund  for  my  old
 ladies,  Are  you  not  ashamed  of  your-
 selves  and  of  your  professions  of
 secular  democracy?  Insteag  of  encour-
 aging  us.  a  small  minority,  in  our
 self  help,  you  seek  to  destroy  us
 because  Government  do  not  care  8
 tinker’s  damn.  Government  does  not
 give  one  pice  to  my  voor  old  ladies.
 Government  does  not  give  one  pice  to
 my  poor,  Anglo-Indian  orphans.  I  do
 all  that.  I  do  not  ask  you.

 AN  HON  MEMBER:  It  is  not  true.

 SHRI  FRANK  ANTHONY:  It  is
 very  true.  We  do  not  take  one  pice
 because  if  we  take  one  pice  you
 immediately  garrotte  our  institutions.
 T  had  to  close  down  our  Central  Relief
 Fung  because  as  I  said,  you  want
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 everything  for  the  hungry  maws  of
 the  Government,  you  want  to  tax
 everything;  you  want  to  destroy  the
 minorities,  and  you‘will  not  even
 allow  us  to  help  our  poor.

 Let  me  say  a  word  about  the
 increasingly  desperate  unemployment
 position.  It  is  hopeless  so  far  as
 minorities  are’  concerned.  We  have
 the  Annual  General  Meetings  of  my
 Association,  I  have  an  MLA  in  each
 State.  Everyone  of  them,  without
 exception.  tells  me,  “The  employment
 exchanges  are  cess-pools  of  corrup-
 tion.”  They  are  riddled  with  corrup-
 tion  from  top  to  bottom.  And  what
 happens  to  a  smal]  minority?  ‘You  do
 not  care,  and  our  numbers  are  too
 small  for  you  to  care.  An  Anglo-
 Indian  cannot  be  registered  without
 paying  Rs.  500  to  be  registered,  and  to
 get  an  appropriate  place  he  has  to  pay
 Rs.  ‘000.  So,  they  do  not  go  to  them:
 the  employment  exchanges  are  80
 riddled  with  corruption  that  they  da
 not  go  to  them.

 Then,  what  have  Government  done?
 Government  has  compounded  this
 scourge  of  unemployment  by  this  cri-
 minal  hostage  of  the  sons  of  the  soil
 movement.  I  accuse  the  Government
 not  only  of  encouraging  but  of  sanctify-
 ing  the  sons  of  the  soil  movement,
 the  greatest  scourge  which  could  have
 been  inflicted  on  this  country,  What
 have  you  done?  In  the  public  sector.
 you  have  said  that  80  per  cent  of  the
 jobs  should  go  to  the  gong  of  the  goil.
 The  railways  have  gent  out  a  circular.
 You  had  entered  into  collusion  with
 the  Shiv  Sena  to  give  it  to  the  Maha-
 rashtrians,  and  who  ate  the  Maha-
 rashtrians?  Not  the  people  who  were
 born  and  bred  there  but  those  whose
 mother-tongue  is  Marathi.  You  have
 entered  into  an  alliance  with  these
 people  and  your  greatest  criminal
 hostage  is  this.

 What  about  your  six-point  formula
 in  regard  to  Andhra  Pradesh?  I  know
 what  has  happened  so  far.  People
 from  Bangalore  and  other  places  come

 tome.  Apart  from  the  fact  that  their
 children  cannot  get  jobs,  can  you blame  them  for  finding  cattle-boats
 and  getting  out  of  this  country?  Bril-
 hant  boys  and  girls  go  there,  and  they
 aie  asked:  “Has  your  father  been
 resident  in  Bangalore,  Mysore,  for  b
 years?”  The  boys  says,  “No,  Sir.  He
 is  a  Central  Government  gervant;
 liable  to  transfer.”  Then  the  reply
 is.  “l  am  very  serry.”  The  father  has
 got  his  property  in  the  State,  his
 father  had  property  in  the  State.  They
 say’  we  are  sorry;  your  father  was
 not  ,esident  for  5  years;  you  cannot
 get  admission  in  the  College.  Now
 you  compound  it  with  this  criminal
 hostage  of  the  Andhra  Pradesh  for-
 mula.  j  ySed  to  sit  alongside  Dr.
 Shyamaprasad  Mookerjee  in  those
 days,  and  I  alone  opposed  Govern-
 ments  giving  this  crimina]  hostage
 when  Government  was  creating
 Andhra  Pradesh.  It  was  Pandora’s
 box.  Government  are  going  to  split
 the  country  into  watertight  compart-
 ments  cultural  and  linguistic  enclaves.
 Now  with  the  Andhra  formula,  you
 are  going  to  atomise  the  country  dis-
 trictwise.  Then  at  the  same  time  you
 talk  in  a  mealy-mouthed  way:  com-
 mon  citizenship,  national  integration.
 It  ig  bad  enough  when  you  had  resi-
 dential  qualifications;  now  you  are
 going  to  have  residential  qualifications
 districtwise.

 35.00  hrs.

 Finally,  as  a  lawyer  who  everyday
 has  to  deal  with  these  matters,  I  want
 to  refer  only  to  one  particular  aspect.
 There  is  this  sinister,  steady  erosion
 of  the  rule  of  law  by  the  Govern-
 ment.  I  am  talking  about  the  cynical
 continuance  of  this  fictitious  emer-
 gency.  In  497  the  war  was  over.  You
 still  continue  the  emergncy?  Article
 352  contemplates  a  grave  emergency

 affecting  the  security  of  the  country,
 threat  of  war,  external  aggression.
 etc.  Is  there  a  grave  emergency  now?
 You  are  facing  a  little  trouble  with
 the  Nagas,  a  few  of  them  there  and
 some  Mizos  there.  It  is  the  confession
 of  the  inept  and  utterly  impotent
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 qharacter  if  you  Say:  because  the
 Nagas  give  you  a  hittle  trouble,  the
 Muzos  give  you  a  little  trouble,  there-
 fore,  there  ig  an  emergency,  Under
 article  353.  during  emergency,  you
 have  supergeded  the  federal  character
 of  the  Constitution,  You  can  give
 executive  directions  to  any  State;  yau
 can  legislate  on  any  subject  in  List
 Il,  All  our  precious  fundamental
 freedoms  are  contained  in  article  19.
 freedom  of  speech,  freedom  of  expres-
 sion  and  freedom  of  association  free-
 dom  of  jobs|)  All  are  cuspended.
 Tomorrow  if  somebody  wants  to  in-
 oulge  in  some  political  gimmickry  and
 today  it  is  Government  by  gimmickry
 and  you  take  a  swipe  at  the  press,
 what  can  the  press  do.  They  will
 come  to  me  and  say;  Mr.  Antony,  you
 argue  the  cases  very  well,  please  take
 up  this  case.  I  will  not  be  able  to  get
 it  admitted.  The  Courts  will  say:
 what  can  we  do:  Article  9  is  sus-
 pended.  There  is  no  freedom  left  in
 this  .country  except  the  freedom  of
 the  Indian  citizen  to  rot  in  jail  with-
 cut  trial.  I  do  these  cases  under  the
 Maintenance  of  Internal  Security  Act
 and  the  2.L.R.  almost  every  day.  The
 DIR  is  a  draconian  and  unprinci-
 pled.  It  provides  for  the  “subjective
 satisfaction”  of  whom?  of  pettifogging
 district  Magistrate.  T  use  the  word
 ‘nettifogging’  advisedly  because  your
 district  Magistrates  are  at  back  and
 call  of  Sub-Inspectors  of  Police,  they
 are  at  the  back  and  call  of  every
 MLA  _  and  every  Minister.  It  is
 the  District  Magistrate’s  subjective
 satisfaction.  When  we  go  to  the
 Supreme  Court,  they  use  a  catch-all
 phrase,  security  of  the  State  public
 order.  The  Supreme  Court  gays’  we
 are  helpless,  we  cannot  just  do  any-
 thing,  however  malafide  or  however
 baseless  it  may  9९  Under  the  Defence
 of  India  Rules  one  does  have  to  give
 any  ground.  The  preventive  deten-
 tion  is  bad  eriough  in  all  conscience.
 but  vou  have  to  give  the  grounds.  If
 one  ground  ig  bad  or  irrelevant  the
 Court  strikes  it  down.  But  under  the
 Defence  of  India  Act  and  Rules  it  is
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 the  lot  of  the  Indian  citizen,  without
 any  ground  being  given,  to  rot  in  jail
 and  to  rot  in  jail  ~without  ¢rial.

 When  the  Government  talks  about
 rule  or  law  and  constitutional  methods
 it  is  like  Satan  quoting  scriptures.
 How  can  the  Government  talk  about
 this?  You  have  crucified  the  rule  of
 law;  you  have  crucified  and  suspend-
 ed  every  fundamental  right  of  this
 country.  The  violence  that  is  happen-
 ing  is  because  you  have  lost  all  credi-
 bility,  all  democratic  credibility,  all
 credibility  as  maintainers  of  the  rule
 of  law.  Because  you  have  crucified
 the  rule  of  law  and  you  continue  to
 do  so.  it  is  an  invitation  to  the  people
 at  large  to  follow  extra-constitutional
 methods,  to  go  into  the  gtreets.

 st  waned  fag  (होशियारपुर)

 'डिप्टी  स्पीकर  साहब  मैं  ने  भी  कुछ  दोस्तों  से

 सुना  है  डेप कम सी  के  नाम  पर  उन्होंने  मो-

 क्रेजी  क ेखिलाफ  बहुत  मी  बाते  कही  1  मैं  सबसे

 पीछे  बोलने.वाले  बहुत  इटेलीजेट  कौर  जो  माहिर

 वकील  भी  है,  से  कहना  चाहता  हू  कि  डे  मो-

 क्रेजी  का  यह  करिश्मा है  कि  आप  जो  भेजा  रू

 वक्‍त  बोल  नहीं  पाते  थे  आज  इस  हाउस  में

 बोल  पा  रहे  हैं  1

 SHRI  FRANK  ANTHONY:  Sir,  on
 a  point  of  clarification.  This  is  deli-
 berately  false.  My  friend  is  speaking
 out  of  ignorance.  I  was  not  a  GSO,  I
 used  fo  sit  in  the  opposition.

 SHRI  DARBARA  SINGH:  You  are
 privileged  to  say  anvthing,  any  false
 thing  you  can  say.  We  are  not  G8Os,

 SHRI  PRANK  ANTHONY:  You  read
 my  speeches  made  before  Independ~
 ence.  F
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 भी  बरवाला  fag  भाप  जरा  सुन  नी  जए।
 सब  से  ज्यादा  आप  की  इगनोरेंश  है।  बाप  एव
 कमरे में  बैठ  कर  तैयारी  कर  के  झा  गये।  श्राप
 मैसेज  में  नही  हैं,  भाप  इस  बात  को  समझ  ले
 कि  हम  लोगों  की  नब्ज  को  जानते  है,  उन  में

 रहते  हैं,  उन  में  काम  करते  हैं।  ग्रुप  एक
 सोसायटी  बना  कर  यह  कहते  हैं  कि  रिलीजन
 पर  बहुत  भारी  ठेस  लगाई  जा  रही  है।  श्राप
 जरा  तहम्मुल  से  सुनिये।  मैं  प्राकार  कहना
 चाहता  हूं  कि  ब्रिटिश  पीरियड  में  जब  कि  इंडो-
 क्रम  कतई  नहीं  थी,  एक  बाहर  से  मुल्क  का
 राज्य  था  ,  उस  वक्‍त  यहां  कोई  डेवलपमेंट  नहीं
 थी।  सिंह  सड़क  भी  अंग्रजों  के  ज।ने  के  लिए  ही
 थी  और  यहा  के  लोगों  पर  रिप्रेशन  करने  के

 लिए  ही  बनाई  गई  थीं  ,  कम्युनिकेशन्स  का  कोई
 विशेष  प्रबन्ध  नहीं  थी,  कोई  इन्तजाम  नहीं
 था  t  फ्यूडल  सिस्टम  था  कौर  एजुकेशन  भी  कही
 नही  थी,  एश्रीकल्चर  को  बिल्कुल  इगनोर
 किया  हुआ  था  हर  लिहाज  से।  दत्त  वक्‍त

 पापूलेशन  भी  बहुत  कम  थी।  यह  सब  कुछ
 होते  हुए  भी  मैं  कहना  चाहता  हूं  कि  राज  इस  के
 उलट  चीज  है।  अंग्रज़ों  के  बले  जाने  के  बाद
 श्राजादी  के  बाद  डेमोक्रेसी  आई  है।  इस  से
 कौन  इंकार  कर  सकता  है  कि  हरेक  की  जवान

 पहले  से  बोलने  के  लिए  कह  है  शोर  बह  जो  पहले
 बिल्कुल  चुप  रहते  थे,  जिनकी  जबान  पर  ता  ा
 था,  जो  चल  फिर  नहीं  सकते  थे  शौर  जिन  पर
 अंग्रजों  का  रि प्रशन  होता  था,  उन  की  जबान
 आज  बहुत  लम्बी  हुई  है।  राज  वह  रह  सकते
 हैं  कौर  जो  उन  के  मन  में  कराता  है,  दत्त  को  वह
 कह  सकते  है  ।  यह  डेमोक्रेसी  नहीं  है  तो
 जोर  क्या  है  जो  इस  हाउस  में  इतनी  बाते
 कही  मई  हैं  जाती  तौर  भ्र  भी  कही  गई  है
 झोर  जमायत  के  तौर  पर  मी  कही गई  है।
 झर  वह  डेमोक्रेसी  मही  है  जिस  मे  प्राय  बोल
 सकते.  हैं,  कुछ  रूह  सकते  हैं,  लिख  सकते  है,

 पढ़.  सकते  है,  सारी  दोज  तो  है।  कौर  किस
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 चीज  का  नाम  है  डेमोक्रेसी,  जिस  के  लिए
 इस  जोर  से  श्राप  आवाज  बुलन्द  कर  रहे  हैं।

 तो  मैं  यह  कहता  हूं  कि  राज  सोसाइटी
 'एक्अ पेड  हुई  झोर  'एक्स पेड  होने  के
 साथ-याद  हमारी  मुश्किलात  भी  बढ़ी
 कौर  उन  मुश्किलात  के  साथ-पाकर  ल्फार्मस
 भी  हुए  और  डाइमेंशन  जो  क्राइम  का  हं,
 वह  भी  बढा  है।  हम  समझते  है  कि  क्राइम्स  के
 बारे  में  मे  यह  कहूं  कि

 पिछले  0सालों  हिन्दुस्तान  की  जो  पापू-
 सेशन  बढी  है  ,  वह  27.4  परसेन्ट  बढ़।  है  और
 ज्यो-ज्यों  पापुलेशन  बढ़ती  उसी  है  त्यों-त्यों  यह्‌
 प्राब्लम  जो  क्राइम  की  है  यह  भी  बढ़ती
 जाती  है  ।  मैं  आप  को  उस  कातर  में
 नहीं  ले  जाना  चाहता  कि  क्राइम्स  की  सीटें-
 टीसीएस  क्‍या  है।  आज  उम्र  में  मैं  श्राप  को  नही
 ले  जाना  चाहता  लेकिन  इमरोज़  क्‍यों  होती  है,
 उस  के  बारे  मे  मैं  कुछ  अजे  करना  चाहता  हूं'।

 एक  बात  तो  यह  है  कि  हमारे  मुल्क  में  जो

 देहात  के  लोग  हैं,  वे  कस्बों  में  श्री  रह  है  और
 अर्बनाइजेशन  हो  रहा  हैं।  भाव  नाइजेशन  होते
 के  कारण  नये-नये  फैक्टर्स  श्र  रहै।  इस  तरह  से

 एक  तो  अऑर्गेनाइज़ेशन  हुआ ,  दूसरा  है
 इंडस्ट्रियलाइजशन  कौर  तीसरा  है  पापुलेशन
 ग्रोथ  जो  कि  बहुत  तेज  हो  गया  है।  इंटरनल
 माइग्रेशन  भी  है।  इस  के  साथ-साथ  टेक्नोलाजी
 में  भी  चैनल  हुआ  है।  इस  वजह  से  एडमिनिस्ट्रेशन
 फ  जस्टिस  में  बहुत  बड़ी  मुश्किलात  का  सामना
 राज  हमें  करना  पड  रहा  है।  राज  ये  सब
 बाते  जो  है  ये  राज  से  20,  25  साल  पहले
 नही  थी।  आने  वाले  पेटर्न  में  हमे  सोचना

 होगा  और  इस  साइंटिफिक  ऐज  मे  इस  को  हल
 करना  है।  प्रबेताइजेगन  के  बारे  में,  चेयरमैन

 साहब  ,  मैं  दर्ज  करूं यह  जो  रिस्पांसिबिलिटी

 सरकार  की  कही  जाती  है।  देहातों  के  नोम

 नौकरी  की  त  ।श  मे  शहरो  में  या  कस्बों  मे  जाने

 है,  उनको  बहा  मूर्शकलात  पेश  जाती  है  ।  देश  में

 बेरोजगारी  है  इस  में  कोई  दो  राय  नही  हैं।.
 इसको  दूर  करना  सरकार  का  क्राम  है।  इश्क़

 काम,  मे  लोगों  की  उसको  कारपोरेशन  भी  मिलनी
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 चाहिए।  इडस्ट्री  बढ़ी  है।  इसके  साथ-साथ
 क्राइम  भी  बढ़ा  हैं।  आप  इं  डस्ट्रियलाइजेशन
 के  पीटने  को  देखे।  भारत  भी  काम  के  लिये  घरों
 से  बाहर  जाने  लग  गई  हैं।  अच्छे  पीछे
 रह  जाते  हैं।  उनका  क्‍या  हाल  होता  होगा।
 वे  इगनोर  होते  हैं।  ये  सब  चीज  क्राइम  बढ़ाने
 में  मददगार  साबित  हुई  है

 पापुलेशन  ग्रोथ  हमारा  तेजी  से  हुआ  है।
 सरकार  ने  कुछ  इतजाम  इसके  लिए  किए  हैं।
 दवा  दारू  की  सहूलियते  मुहैया  की  है।  उम्र
 लोगों  की  पहले  से  ज्यादा  हो  गई  है।  मैडीकल
 एड  की  सहूलियत  बढ़ाने  की  वजह  से  ऐसा  हा
 है।  ज्यादा  माउथ  खाने  के  लिए  भागे  आए ।
 इन  सब  कारणों  से  तरह-तरह  ल राबिया  हमारे
 सामने  झा  रही  हैं।

 जो  पेजेंट  हैँ,  कमेर  हैं,  जो  छोटा
 काश्तकार  &  उसकी  मुश्किलात  बढी  हैं।
 बह  कहीं  न  कहीं  नोकरी  की  तलाश  में  जाने  के
 सिए.  मजबूर  हुआ  है।  वह  शहर  में  जाता  है  तो
 उसको  मुश्किलात  का  सामना  करना  पड़ता
 है।  वह  इग नों रेंट  होता  है  1  टेक्नालाजी  हमारी
 बढ़ी  है  ।प्राटोमोबाइल्स  ,  एयरोप्लेनज  ,  कम् प्यू-
 बजे,  टैलीफोनइलैक्ट्रिसटी  तथा  दूसरी  ऐसी
 चीजे  जो  बेलपमेंट  की श्राई है  उसके  साथ
 साथ  नए-नए  काम  भी  बढ़े  हैं  लेकिन  साथ-साथ
 क्राइम  भी  बढ़े  है।

 शाप  देखे  कि  इलेक्ट्रिसिटी  बोर्ड  बने

 हुए  हैं।  जब  कभी  उन  सें  काम  करने  वाले

 लोग  स्ट्राइक  पर  आते  हैं  तो  किस  तरह  से
 सेबोटेज  करते  हैं।  वे  चेन  डालकर  बिजली  फेल
 कर  देते  हैं।  नई  टेक्नीकल  ,  नए-नए  ढंग  के
 क्राइम  के  केसिस  होने  लग  गए  हैं।  अब  इसको
 नोट  करने  के  लिए  हमारे  पास  कोई  फोन  तो
 होनी  चाहिए।  हमारे  बसु  साहब  कह  रहे  थे  कि
 इंसानी  ज्यादा  बी ०एस  शुभ  आपने  क्यों  खड़ी
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 कर  दी  है।  स्ट्राइक,  हड़ताल,  सेबोटेज  तथा

 दूसरी  ऐसे  जो  नीचे  झ्  रह  है  उसके

 मुकाबले  मे  कोई  फोन  तो  होनी  ही  चाहिए  t

 कुछ  इसका  इंतजाम  तो  करना  ही  होगा  या
 तो  कुछ  इंतजाम  कर  सकते  हैं।  लेकिन  खुद
 भाप  सेबोटेज  को  प्रोमोट  क  रने  वाले  है.  जाहिर
 है  +  उसका  इतजाम  तो  सरकार  को  ही  करना
 होगा,  उसी  पर  इसकी  जिम्मेदारी  आती  है।

 एडमिनिस्ट्रेशन  में,  जस्टिस  मे  ओवर
 लौडिग  है  पहले  का  बैकलाग  चला  श्मा  रहा  है।
 उसको  निपटाने  के  लिए  हमको  तेजी  से  काम
 करना  हो  गा।  लोग  कई  कई  सालों  तक  जेलों  में

 पड़  रहे  इसको  देखना  होगा।  जलों  का
 इंतजाम  भी  ठीक  करना  होगा।  जेलो  में
 रिफार्म  करने  होंगे।  एडमिनिस्ट्रेशन  'रिफाम्जे
 को  कोई  इन्क्वायरी  इसके  बारे  में  कराई  है।
 बाप  सोच  कि  जो  लोग  जेलों  मे  पडे  हैं  उसको

 हम  डीह  यूमनाइज़  न  करें,  बल्कि  उनको  न्यू-
 नाइट  करने  की  हम  को  क/शिश  करनी  चाहिए  1

 पुलिस  अफसरों  कै  बारे  मे  में  कुछ  कहना
 चाहता  हूं  7  पे कमिशन  ने  उनके  लिए  सीनियर
 स्केल  रिकामेंड  किया  था।  उससे  भ्र धिक  आपने
 उनको  दिया  है।  100-1600  रिकोमेंड

 हुआ  था  झोर  छापने  1200-1700  दिया  है।
 उनकी  मांग  कि  उनको  i.s00  मिलना

 चाहिए।  9  कमिशन  ने  लिखा  है  :

 “Most  of  these  officials  are  in  States”

 चौथाई  हिस्सा  ही  इनका  आपके  जिम्मे
 जाता  है।  साथ-साथ  उसने  यह  भी  कहा  है:

 “The  career  prospects  of  IPS
 officers  should  be  better  than  those
 of  other  services.”

 इसके  बारे  में  ग्रुप  जरूर  ध्यान  दें  ये  भ्रामक
 स्पीसीस  को  कंट्रोल  करते  हैं,  डिसिप्लिन  को

 करोल  करने  वाले  यही  लोग  हैं  ,  यही  एक  बाड़ी

 है  और  मिलिट्री  के  बाद,  धंगर  इस  काम  में

 कोई  मदद  करता  है  तो  यही  करते  हैं।
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 जहां  टॉक  बैकवर्ड  क्लासिक  कौर  शे  श्याम

 काइट्स  तथा  ट्राइबल  का  सम्बन्ध  है  उनके  लिए

 श्रमिकों  किसी  को  जिम्मेदार  ठहराना  होगा।

 बहुत  सी  घटनाए  हाईवे  म्रापके  नोटिस  में

 भी  झाई  है।  आप  लोगो  ने  यहा  स्जस्टितर

 बाते  नही  की  हैं।  उन्होंने  यही  करा  है  कि  फल.

 फला  जगह  र  यह  हुआ  है।  जहा-अयाँ  ये  घटनाएं

 हुई  है  बहा  तहकीकात  कर  के  आप  को  जो  इनके

 लिए  जिम्मेदार  हैं  उनका  सजा  देना  चाहिये

 और  लोगों  को  वहा  सैटिसफाई  करना  चाहिये  |

 माग  की  गई  है  कि  हम  मिनिस्टर  उक्त  'फा  दे।

 लेकिन  आप  तो  सारी  मिनिस्ट्री  का  ही  इस्तीफा

 मानते  है।  आप  तो  चाहते  है  कि  सब  कुछ
 गड़बड़  मे  पड  ज  अगर  इस  देश  के  हालात

 को  दुरस्त  करना  है  ता  समाजवाद  के  खिलाफ

 जो  ताकते  खड़ी  हो  रही  है,  राइट  रिएक्शन

 खडा हो  रहा  है  ऑर  स्ट्राइक  सेबोटेज  बर्गर:
 जो  हो  रह  है  उन  सब  को  #म  सब  को  मिल

 कर  मीट  करना  होगा।  हमारे  लिमये  जी  ने

 चण्डीगढ़  में  पीछा  दिनो  ब्यान  दिया  था  कि

 सेबोटेज  वगैरह  जो  है  इनका  हम  सब  लोगो  को
 मिल  कर  सामना  करन  होगा।  इसको  रोकना
 हगा.  कौर  भी  बाते  उन्होंने  कही  थी  लेकिन

 यह  भी  एक  बात  कही  थी।  हमे  चाहिए  कि

 हम  इस  पर  गम्भीरता  से  विचार  करे।

 पत्रा यतो  को  जो  अधिकार  दिए  गए  है
 वे  अधिकार  उनके  बने  रहने  चाहिये।  किसी

 केके  उनको  ने  हिया  जाए  ।  लोगो  को

 मौका  दिया  जाना  चाहिये  कि  वे  उनको  चलाने

 की  काशिश  क  रै।  नीचे  ने और  भ्रामक  सिस्टम

 दुरुस्त  होगा  और  लोगों  को  वहां  तथा  ऊपर  से

 भी  जस्टिस  मिले  तो  लोग  इसमे  उत्साह  लेगे
 658  LS—i3,
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 «  भर  उत्साह  से  काम  करेंगे।  लोगो  को  सैटिस-
 फंक्शन  होगा  कि  प्रा पने  ताकत  का  चिसटर-
 लाह  जशन  क्या  है।

 SHRI  PILOO  MODY  (Godhra),  Mr.
 Chairman,  Sir,  having  listened  to  the
 debate  so  Yar  I  have  found  that
 Speakers  from  the  Congress  Benches,
 one  after  the  other.  have  got  up  to
 defend  the  cause  of  democracy  m  thi»
 country.  When  व्‌  hstened  to  the
 speeches,  I  began  to  wonder  whether
 they  are  referring  to  India  or  to  some
 other  country  that  they  see  in  their
 dicaais

 Each  one  of  them  has  said_  that
 democracy  has  survived  and  flourished
 In  this  country  I  must  admit  that
 this  is  not  my  reading  of  the  situation
 at  all.  If  [  may  take  you  back  some-
 what,  for  the  first  38  years  of  our
 Independence,  democracy  survived  in
 this  country  purely  as  a  result  of  the
 charity  of  Jawaharlal  Nehru.  Jawahar-
 la]  Nehru,  for  hig  many  faults,  had  a
 certain  kink  about  democracy  and  that
 kink  was  that  he  wanted  the  whole
 world  to  realise  and  know  that  he
 was  a  great  democrat.  This  is  what
 Jawaharlal  Nehru’g  attitude  towards
 himself  India  and  the  whole  world
 was.  And  that  is  why  democracy
 Survived  during  the  first  8  yeans  of
 our  Independence.

 Unfortunately,  for  Jawaharlal  Nehru
 and  for  India  the  democracy  that  was
 there  for  the  first  8  years  of  his  hfe
 was  not  democracy  which  was  intrin-
 sically  strong~built  around  the  insti-
 tutions  that  make  democracy  a  mean-
 ingful  thing  But  it  was  there  for  the
 great  Mughal  to  dispense  as  and  when
 he  thought  it  was  in  jeopardy.

 The  institutions  of  democracy.
 starting  with  the  Presidency,  the
 Parliament  itself,  the  Cabinet  system,
 Opposition  parties,  a  fearless  press,  an
 independent  judiciary,  public  opinion
 in  the  country,  are  the  institutions  on
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 which  democracy  survives  and  thrives,
 These  institutions  are  built  in  such  a
 fashion  that  no  temporary  aborration,
 no  temporary  popularity  of  an  indivi~
 dual,  such  as,  the  “Indira  wave”,  no
 hurricane,  no  tycoon,  nothing  can
 shake  the  foundations  of  such  a  demo-
 cracy.  That  democracy  continue!
 irrespective  of  a  massive  mandate  and
 is  handed  over  when  the  mandate
 ceases  to  be  a  mandate  such  as  the
 situation  is  today.  Democracy  survives
 and  something  else  takes  the  place  of
 the  mandate  that  was  originally  given.
 This,  to  me  is  the  survival  of  demo-

 ६2  ४:  ५

 When  I  heard  Mr.  Bhagwat  Jha
 Azad  saying  that  you  can  still  scream,
 you  can  shout  and  you  can  still  say
 whatever  you  like  and,  therefore,  he
 is  satisfied  that  he  has  given  sufficient
 proof  of  the  fact  that  democracy  exists
 in  thig  country,  to  me  it  is  a  meaning-
 less  exercise.  We  have  come  to  a
 state  in  our  lives  when,  no  matter
 what  we  say  and  how  hoarse  we  cry.
 there  is  nobody  who  can  report  us:
 there  is  no  way  by  which  we  can  pro-
 ject  our  ideas  because  the  independent
 means  of  mass  communication  hag  also
 teen  neatly  bundled  into  the  govern-
 mental  sector.

 Thecre  people  for  the  Jast  so  many
 years,  have  been  shouting  in  the  name
 of  socialism.  But  I  cannot  understand
 how  they  intend  to  bring  about  socia-
 Hsm  in  this  country.  They  say  that
 socialism  implies  a  fair  deal  for  every
 one  which  implies  that  there  should
 be  a  distribution  of  wealth.  But  the
 distribution”  df  wealth  without  the
 distribution  of  power  is  a  meaningless
 exercise;  it  is  an  exercise  in  futility.
 This  brand  of  socialists,  in  particular,
 depends  on  concentrating  all  power
 into  their  own  hands.  With  the  con-
 centration  of  power  that  is  going  on
 by  the  Congress  on  the  one  side,  how
 is  the  distribution  of  wealth  ever  to
 take  place  on  the  other?  Therefore,  I
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 think  that  this  basic  hypocrisy  of
 saying  that  they  want  to  distribute
 wealth  can  only  be  brought  about  if
 they  are  prepared  to  Tistribute  power.
 And  how  should  they  distribute
 power?  I  am  not  asking  any  one  of
 them  to  give  up  their  power.  All  that
 I  am  saying  is,  give  up  doing  things
 that  you  cannot  do;  give  up  this  busi-
 ness  of  centralised  planning.  Let  there
 be  a  plan  for  every  district  of  this
 country;  let  the  plang  be  tmplement-
 ed  by  the  district  administration.  Let
 there  be  a  total  decentralisation,  After
 all  so  much  money  is  allotted  year
 after  year  for  development  of  the  dis-
 tricts;  whether  it  ig  done  through  a
 Five  Year  Plan  or  whether  it  is  done
 through  an  Annual]  Plan  or  whether
 it  is  done  through  the  budgetary  pro-
 visions  of  the  Central  Government  or
 whether  it  5  done  through  the  budge-
 tary  provision  of  the  State  Govern-
 ments.  it  is  that  much  money  that
 filters  down  to  the  village.  Unluckily,
 the  money  is  going  through  the
 T-akiest  pipe  or  pipeline  that  has  ever
 heen  devised,  and  by  the  time  the
 water  finally  reacha:  the  districts,
 there  is  nothing  left  at  the  other  end
 of  the  pipe:  it  hag  all  been  taken
 away  Money  is  being  spent,  India
 is  a  fabulously  rich  country:  there  is
 No  shortage  of  anything  in  this  coun-
 trv:  the  only  thing  that  we  lack  is
 good  intentions  and  gong  men  to  run
 our  offairs.  Therefore.  even  develop-
 ment  becomes  meaningless  in  this
 country  And  we  hear  the  hoarse  cries
 such  aS  we  heard  at  the  Congress
 Working  Committee  meeting  recently
 that  they  do  not  get  the  participation
 of  the  people  in  the  process  of  plann-
 ine  How  is  it  nosaible?  Somebody
 Sitting  in  Delhi.  some  nunk  kids  pre-
 Pere  a  position  paper:  that  position
 paper  becomes  the  philosonhy  of  the
 ruling  party  and  thereafter  the  man
 in  the  village  is  expected  to  have  an
 appreciation  of  and  rapport  with,  this
 position  paper  that  has  heen  prepared
 by  half-educated,  half-illiterate,  half-
 baked  individualg  who  masquerade  in
 the  name  of  leaders  of  the  Congress
 Partv
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 Therefore,  if  there  is  to  be  any
 reversal  of  policies,  it  must  start  witr
 the  outfiow  of  power.  If  only  the
 money  earmarked  for  each  district  is
 handed  over  to  the  district  and  it  is
 eaid  ‘You  do  what  you  like;  you  do
 what,  you  think,  is  best  for  the  dis-
 trict’,  then  at  least  half  of  it  will  be
 properly  utilised  and  you  will  see  the
 results  of  their  development,  the
 tangible  results,  from  day  to  day,  from
 week  to  week,  from  month  to  month
 and  fiom  year  to  year.  And  you  will
 associate  the  people  with  the  process
 of  development.  Instead  of  that  you
 have  plans  and  a  thousand  people
 along  the  lines  to  interpret,  to  alter,
 to  sanction,  to  re-sanction  and  there-
 after  the  whole  series  of  files  that  are
 created  to  be  dealt  with  on  any  parti-
 cular  subject.  The  whole  exercise  of
 the  Government  hag  become  mganing-
 Jess  The  reason  why  Indian  demo-
 cracy  has  become  totally  meaningless
 is  because  we  have  a  sort  of  facade
 here  where  debates  are  supposed  to
 take  place,  but  I  do  not  know  how
 much  of  what  I  have  said  is  ever
 absorbed  by  the  Minister,  I  do  not
 know  how  much  of  it  is  ever  consi-
 dered  Does  anybody  meet  and  say,
 “Sc  and  so  has  made  a  good  sugges-
 tion;  why  don’t  we  implement  it?”

 Is  something  eve:  discussed  in  the
 Cabinet  except  rubber-stamping  what
 has  already  been  decided  somewhcre-
 else?  As  long  as  we  continue  with
 this  process  to  hear  these  gentlemen
 talking  in  terms  of  how  safe  is  demo-
 tracy  in  this  country  is  something  that
 frightens  me.  I  tell  you  quite  truth-
 fully.  I  do  not  think  that  this  struc-
 ture  of  democracy  will  outside  this
 Parliament.  I  do  not  think  that  this
 structure  of  democracy  may  even  ‘ur-
 vice  the  next  six,  eight  or  ten  months
 because  their  is  no  strength  left  in
 this  structure  and  there  is  no  resili-
 ence  left  in  this  structure.

 SHRI  B,  V.  NAIK  (Kanara):  Are
 you  serious?

 SHRI  PILOO  MODY:  Yes,
 Serious.
 question? =

 quite
 Is  your  question  a  serious
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 SHRI  B,  V.  NAIK:  Yes.  Quite  a
 serious  question.

 SHRI  PILOQ  MODY:  Because  there
 is  no  intrinsic  strength  left  in  them,
 the  institutions  of  demoracy  have
 been  eroded,  Pcople  no  longer  have
 faith  in  the  Congress.  Read  your
 papeis,  it  is  not  worth  the  time  you
 spend  on  it.  Come  to  Parliament.  As
 I  said,  an  isolated  activity  goes  on
 divorced  from  the  needs,  requiremen‘s
 or  the  aspirations  of  the  people,  Take
 the  radio.  People  listen  to  it  only  for
 what  Lata  Mangeshkar  sings,  not  for
 what  Indira  Gandhi  hag  to  say,

 Then  go  to  the  other  institution,  the
 bureaucracy.  We  have  to-day  em-
 ployed  20  lakhs  of  people.  Sardar
 Saheb  just  now  said  that  fhey  were
 over-worked  and,  therefore,  there  is
 a  backlog  We  have  employed  20  lakhs
 of  people.  Their  only  job  from  morn-
 ing  till  night  between  6  cups  of  tea  is
 to  say  ‘No’—‘No’  to  the  citizens  when-
 ever  he  comes  to  them.  You  want  a
 bottle  of  milkk—‘No’,  Want  a  ration
 card?  No.  Want  to  build  a  house?
 No.  Want  to  builg  a  factory?  No.
 Want  to  go  abroad?  No.  Besides  3ay-
 ing  ‘No’,  they  do  not  know  what  to
 say....

 MR,  CHAIRMAN:  Now,  there  is  20
 time,

 SHRI  PILOO  MODY:  I  think  it  is
 quite  wrong  that  you  should  be  setting
 a  bad  example,  because,  if  any  one
 wants  to  sp2ak,  you  say,  ‘No’.  You
 also  are  a  victim  of  the  same  mama
 that  has  spread  in  this  cuuntry,  that
 is,  to  say  ‘No’,  whereas  in  the  rest
 of  the  country  it  is  easy  to  turn  a-
 ‘No’  into  an  ‘Yes’;  only  it  costs  you  a
 little  money.

 Therefore,  the  entire  system....

 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Gauhati):  The  hon,  Member
 may  now  say  ‘Yes’  and  sit  down.

 SHRI  PILOO  MODY:  This  is  the
 concern  of  these  people  for  democracy,
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 Therefore,  the  entire  system  is  built

 on  obstructions,  obstructing  the  citizen
 from  domg  what  he  wants  to  do,  and
 as  long  as  you  do  not  remove  these
 obstructions  and  you  do  not  start  mak-
 ing  saner  laws,  we  are  doomed.
 Because  the  origin  of  these  difficulties
 starts  with  the  so-called  policy  plan-
 ning  of  the  Congress  Party  which
 somewhere  in  1955-56,  took  the  country
 along  the  wrong  path  to  progress  and
 has  resulted  in  a  plethora  of  laws,
 some  contradictory  to  each  other,  laws
 which  this  Home  Ministry  was  expect-
 ed  to  administer,  ६  plethora  of  laws
 which  are  contradictory  to  each  other,
 with  the  result  that  nohody  to-day
 knows  whether  he  is  within  the  law  or
 outside  the  law  or  where  he  is.  I  think
 the  time  has  come  when  the  laws  of
 the  jungle  would  he  preferable  to  the
 laws  made  by  these  jutglees.

 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Gauhati):  I  start  my  speech
 with  a  small  anecdote.  One  day  a
 new  and  junior  preacher  who  was  to
 deliver  his  maiden  sermon  went  to  the
 senior  preacher  and  asked  him.  ‘Look
 here.  I  am  going  to  deliver  my  maiden
 sermon.  Will  you  kindly  give  me  some
 hints  and  training?’  The  senior  prea-
 cher  asked,  ‘All  right,  Which  passages
 of  the  Bible  or  the  religious  books  ure
 you  going  to  preach?  He  gave  him
 that  passage.  The  senior  preacher
 made  certain  side  notes  ang  told  the
 younger  one,  ‘Go  and  follow  my  side
 notes.  You  will  be  having  a  very
 successful  speech’  He  came  and  found
 in  the  side  note  comments  like,  Here,
 the  arguments  are  very  strong.  Speak
 emotionally.’,  ‘Here  arguments  are
 emotional,  therefore.  strive  to  oring
 home  your  point  by  raising  your
 finger’  Then,  lastly,  it  was  side-
 marked,  ‘Here,  arguments  are  very
 wrak  So  yell  like  hell’  and  that  is
 precisely  what  Shri  Frank  Anthony
 did  this  efterncon.  I  can  tell  Shri
 Frank  Anthony  that  he  cannot  protect
 the  interests  of  the  minorities  in  this
 country  by  creating  a  cleavage  between
 one  section  ang  one  religious  commu-
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 nity  in  this  country  and  another  reli-
 gious  community.  I  want  to  sound  *
 note  of  warning  to  the  Home  Minis-
 try.  It  seems  that  this  type  of  speeches
 coming  from  people  like  Shri  Frank
 Anthony,  particularly,  in  tbe  sensitive
 areas  of  this  country,  are  creating  not
 only  difficulties  in  the  sensitive  regi-
 ons  but  are  to-day  creating  a  grave
 danger  to  the  security  and  integrity
 of  this  country  and  I  hope  that  the
 hon,  Home  Minister  will  take  note  of
 it  Shri  Anthony  spoke  on  many
 things.  I  will  come  to  them  later  on.

 The  country  55  faced  with  many
 problems.  Whatever  Mr.  Poloo  Mody
 may  say,  the  fact  remains  that  the
 structure  which  we  have  cherished,
 the  democratic  foundation  of  the
 country,  has  deep  roots  but  it  is  tac-
 ing  attacks  from  many  quarters,  ‘rom
 the  right  extremists  and  the  left  ad-
 venturists,  I  will  not  go  into  the  de-
 tails  of  all  the  strategies  of  these
 parties  ag  my  time  is  short.  But  it  is
 time  that  we,  sitting  on  thig  side  of
 the  House  and  the  Government,  have
 to  seriously  ponder  over  this  question,
 as  to  why  it  is  that  in  this  particular
 moment  the  mght  extremists  and  the
 left  adventurists  have  become  30  alert
 and  active.  How  is  it  that  these  fozce
 (who  have  no  popular  backing)  have
 been  able  to  create  a  sort  of  situation
 in  which  the  democratic  foundation
 itself  has  been  threatened.  How  is  it
 that  the  youth,  the  students,  the  youn-
 ger  generation  of  the  country,  are  not

 approaching  the  problems  of  our  coun-

 try  with  a  constructive  approach?  My
 own  reading  is  this.  If  you  look  to  the

 entire  situation  of  the  country,  you
 find  that  it  is  the  vulnerable  section  of
 society,  it  is  the  down-trodden  section
 of  society,—the  section  which  hag  be-
 nefiteq  the  least  from  independence
 for  the  last  25  years,—has  stood  by
 this  system.  The  aspirations  of  the
 vulnerable  sections  are  very  Hmited.
 Thev  have  felt  that  because  to  a  cer-
 {uin  extent  their  conditions  have  im-

 proved,  this  system  will  one  day  be
 able  to  fulfil  their  limited  aspirations
 which  they  possess,  Because  of  the
 development  of  science  and  technology.
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 education,  communication,  etc.  the
 world  has  become  today  a  very  smaller
 yplace  to  live  in.  The  younger  gene-
 ration  in  their  heart  of  hearts  want  to
 achieve  what  their  compatriots  of  the
 other  countries  have  achieved.  They
 want  to  achieve  the  standard  of  hving
 and  a  way  of  life  obtaining  in  other
 western  countries,  But  they  have  a
 feeling  that  the  scope  of  fulfilment  of
 their  aspirations  is  very  limited,
 ‘Because  of  the  dichotomy  between  as-
 ‘pirations  and  fulfilment  in  this  country
 we  see  signs  of  instability.  Today  if
 -you  look  to  the  younger  generation
 you  find  two  types  of  students  and
 youths.

 One  section  of  the  younger  genera-
 tion  feels  that  the  democratic  system,
 the  parliamentary  system,  is  not  going
 to  deliver  the  goods.  So  they  wanted
 to  attack  the  system.

 Another  section  of  the  youth  feel
 ‘indifferent  about  the  whole  thing.
 ‘They  are  utterly  mdifferent  to  the
 whole  system,  They  feel,  whatever
 may  be  the  system,  that  is  not  going  to
 4  prove  matters.

 So,  taey  accept  facts  as  they  are  and
 remain  indifferent  to  the  whole  thing.

 I  feel,  Sir,  both  these  are  extremely
 dangerous  to  the  democratic  founda-
 tions  which  we  cherish.  Those  who
 are  indifferent  are  equally  dangerous.
 One  thing  which  we  all  know  and  the
 students  also  know  is  what  we  can-
 not  fulfil  all  our  aspirations  at  once.
 In  spite  of  this  why  is  it  that  they
 have  become  angry  so  much?  My  own
 approach  is  this,  I  do  fee)  that  they
 have  a  feeling  jn  their  heart  of  hearts
 ‘that  the  system  itself  ig  so  slow  and
 defective  that  it  is  not  able  to  defi¥er
 ‘the  goods.

 There  have  been  various  attacks  on
 “bureaucracy  saying  that  they  do  not
 want  to  du  goog  to  the  country,  etc.
 I  will  not  make  such  a  general  sweep-
 ing  statement  at  all.  But  it  is  a  fact
 that  the  system  of  administration  is
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 moving  like  a  ‘bullock-cart’.  Our  ideas
 and  aspirations  are  growing  at  a  Lastes
 rate  but  our  achievements  are  growiug at  a  slower  rate,  s

 My  own  appeal  to  the  hon,  Home
 Minister  is  this:  If  you  want  to  create
 a  right  structure  in  this  country,  you
 must  re-structure  the  enitre  adminis-
 trative  system,  50  that  the  administra-
 tive  system  may  move  at  g  faster  rate
 Files  moving  at  a  slow-pace  from  one
 desk  to  another,  from  one  officer  to
 another,  decision  being  delayed  at  all
 Jevels.  cannot  be  continued  for  long
 We  have  to  see  that  the  whole  system
 should  be  such  that  it  can  deliver  the
 goods  at  a  much  faster  rate.

 I  feel  that  the  Home  Ministry  should
 do  38  this  Looking  at  the  report  of
 the  Ministry,  I  find  that  it  gives  a
 sorry  reading.  The  two  measures
 needeq  for  the  country—one  against
 the  rise  in  price  and  the  other  against
 the  students’  unrest—have  been  ;um-
 marily  dismissed  at  one  page  in  this
 Report,

 My  appeal  to  the  Home  Ministry
 firstly  35  this  that  they  must  tackle
 these  two  volatile  issues.  I  have  no
 comments  to  make  about  any  indivi-
 dual  officers.  Unless  you  change  the
 administrative  structure  how  is  :t  pos-
 sible  for  you  to  mOve  at  a  faster  rate
 and  create  a  sense  of  confidence  in  the
 minds  of  the  younger  generation  anc
 see  that  what  they  are  aspiring  for  is
 achieved  as  early  as  possible?  I  thiak
 it  is  not  that  easy  to  move  fast  in  tis
 system.  What  is  agitating  the  public
 mind  to-day  is  this  There  is  a  great
 divergence  between  what  we  reall
 preach  and  what  We  practise.

 About  price  rise  and  scarcity  also,  I
 fee]  that  the  people  are  not  80  mucl
 agitated  because  of  the  price  rise  or
 because  of  scarcity  of  commodities  a
 these  people  of  our  country  have  livec
 for  long  long  years  in  conditions  of
 scarcity  and  rising  prices  After  all.
 at  no  point  of  time,  probably,  the  com
 mon  men  had  enough  in  tbeir  pockets
 to  puschase  the  essentials.  Why  is  it
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 thnit  suddenly  to-day  the  people  sre
 agitating?  My  own  feeling  is  that  it  is
 not  because  of  scarcity  or  rise  in  prices
 but  because  they  find  that  in  spite  of
 our  talk  about  scarcity  we  can  get
 everything  in  the  market  at  the  arti-
 ficial  price.  This  is  something  which
 is  agitating  the  minds  of  the  people.

 The  complaint  is  that  we  talk  of
 scarcity.  But,  even  though  there  is
 scarcity,  everything  ig  available  in  the
 market.  While  a  section  of  the  pupu-
 lation  who  have  enough  money  can
 get  all  the  luxurious  articles,  the
 others  do  not  get  them,  Therefore,  I
 feel  that  if  you  want  to  do  away  with
 this  feeling,  then  you  must  take  steps
 to  See  that  profiteers  and  hoarders  and
 other  persons  are  brought  to  book.  I
 am  not  saying  that  nothing  has  been
 done.  But,  I  have  a  feeling  that  the
 administrative  structure  has  not  suffi-
 cient  inbuilt  provisions  to  punish  them.
 Why  is  it  that  in  Kanpur  when  22
 people  have  died  due  to  glucose  injec-
 tions,  even  now,  We  have  not  been  able
 to  bring  before  the  House  a  legislation
 by  which  we  can  give  the  punishment
 equivalent  to  the  punishment  that  we
 give  to  a  murderer.

 Ags  you  have  rung  the  bell,  I  do  not
 want  to  take  much  time.  I  shall  pass
 on  to  some  of  the  problems  regarding
 the  North-Eastern  Region,  You  have
 seen  a  disturbing  news  in  the  papers.
 My  colleague,  Shri  Sathe  raised  it  I
 shall  quote  it  from  one  paper  It  reads
 as  follows:—

 “Sensational  revelations  about
 clandestine  activi'ies  of  certain  for-
 eign  powers  with  the  help  of  some
 anti-national  elements  in  the  sensi-
 tive  North  Eastern  region  are  ex-
 pected  following  the  smart  detec-
 tion  of  two  ‘Very  high  frequency’
 transmitter  cum  receiver  sets  here
 with  foreign  markings  on  them.
 Acting  on  reliable  information  col-
 lected  by  the  State  Intelligence  De-
 partr  ent,  Meghalaya  police  arrested
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 8  number  of  persong  who  are  sus-
 pected  to  be  linked  up  with  these
 secret  activities,  The  persons  arrest-
 ed  under  the  Defence  of  India  Rules.
 were  brought  here  for  interrogation,
 Police  expect  that  the  interrogation
 will  lead  to  more  clues  to  secret
 activities  of  certain  foreign  powers
 in  the  N.  E.  region.  Police  believe
 that  a  number  of  local  businessmen
 are  also  connected  with  such  anti-
 national  activities.”

 It  has  come  for  the  first  time  in  the
 pape:.  From  the  time  that  I  have
 come  to  this  House  I  have  times  with-
 out  number,  repeated  to  the  Home
 Ministry  that  the  North-Eastern  region
 is  a  very  sensitive  region  and  it  is  the
 region  in  which  you  can  create  a  sense
 of  instability  for  all  times  to  come
 because  there  are  various  castes,  com-
 munities,  linguistic  differences,  89  on
 and  so  forth,

 To-day  we  fing  that  there  are  difter-
 ences  of  various  nature  in  the  North-
 Eastern  region  I  have  no  hesitation
 in  saving  that  these  alleged  disputes
 have  been  engmeered  by  some  inter-
 ested  parties.  Already  Assam  was
 divided,  It  has  been  divided  with
 clearly  defined  demarcated  boundaries
 And,  under  no  circumstances  should
 at  thig  present  juncture  anything  be
 done  to  see  that  Pandora's  box  is  open-
 ed  again  in  the  name  of  so-called
 alleged  boundary  «dispute  I  feel  that
 if  you  really  want  to  create  a  sense  of
 stability  in  that  region,  you  should  see
 that  vou  activise  the  North-Eastern
 Council  and  see  that  it  functions  effec-
 tively  to  fulfil  the  purposes  for  which
 it  was  brought  into  existence  to  have
 comprehensive  eronomie  improvement
 on  the  whole  hill  region,  I  find  on
 page  0  of  this  report  that  cursorily
 some  reference  hag  only  been  made—
 a  very  short  reference.  Nothing  has
 been  said  as  to  how  you  are  going  t?
 achleve  the  objective.

 Since  you  have  rung  the  bell,  I  do
 not  want  to  encroach  upon  the  time
 of  other  members.  I  however  hope
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 that  the  Home  Minister  will  take  note
 of  all  the  points  raised  by  me  while
 Teplying  to  the  same.

 SHRI  SAMAR  GUHA  (Contai):  Sir,
 since  I  got  the  opportunity  to  enter
 into  this  House  of  the  People,  I  pledg-
 ed  myself  to  a  sacred  mission  to  com-
 mit  this  Government  to  unearth  the
 mystery  about  Netaji  Subhas  Chandra
 Bose  With  the  cooperation  of  Mem-
 bers  of  all  the  parties  of  both  the
 Houses  the  Netaji  Enquiry  Commission
 was  set-up.  I  have  not  an  iota  of
 doubt  that  Netaji  did  not  die  in  piane
 crash.  The  whole  story  is  a  myth.
 But  I  wanted  to  establish  it  through
 a  judicial  enquiry.

 The  Netaji  Enquiry  Commission  has
 completed  its  proceedings  but  rather
 incompletely’.  The  Chairman  is  going
 to  write  the  report.  I  will  enumerate
 the  reasons  8५  to  Why  I  have  used  the
 word  ‘incompletely’,

 Sir,  I  had  written  a  letter  to  the
 Prime  Minister  saying  that  the  Gov-
 ernment  is  reluctant  to  cooperate  with
 the  Commission.  In  reply  to  that  the
 Prime  Minister  wrote  to  me:

 “I  have  your  letter  of  the  3rd
 January......  I  received  your  letter
 of  2ist  December  also.  But  since  it
 mainly  concerned  the  Ministry  0
 Home  Affairs,  I  passeg  it  on  to  my
 colleague.  the  Home  Minister,  with
 a  request  to  send  you  a  reply.”

 But,  unfortunately,  the  request  that
 was  made  by  the  Prime  Minister  her-
 self  remains  unheeded.  I  have  not  got
 any  reply  from  the  Home  Minister  as
 yel.  I  want  to  keep  on  record  how
 reluctantly  the  Government  cooperated
 with  the  Commission:

 qa)  The  Government  supplicd  a
 large  number  of  documents  to  the
 Commission  yery  late,  only  after  it
 completeg  its  inquiry  work  in  South
 East  Asia  ang  Japan,  except  Formesa.
 These  documents  contained  many  vital
 informations,  but  the  Commission
 could  not  undertake  follow-up  actions
 due  to  late  delivery  of  such  documents.”
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 For  example,  the  Commission  could
 not  examine  Col.  Tada  who  wag  en-
 trusted  by  General  Terauchi,  Head  of
 the  Japanese  South  East  Command,  to
 draw  out  the  secret  plan  for  Neta;i’s
 escape,  when  the  Commission  visited
 Japan.  The  Commission  also  could
 not  examine  Mr,  Kishi  of  Tokyo,  who
 wrote  to  Shah  Nawaz  Committee  that
 he  definitely  knew  till  948  that  Netaji

 The  Commission  also  could
 not  examine  a  Japanese  who  claimed
 to  know  that  Gen.  Sidei,  who  was  en-
 trusted  to  escort  Netaji,  was  alive  after
 the  alleged  plane  crash  in  which  ‘Jen.
 Sidei  was  reporteq  to  have  died  with
 Netaji.

 (2)  The  Government  did  not  make
 any  worthwhile  attempt  to  persuade
 the  Government  of  Japan  to  hand
 over  war-time  documents  about  Netaji.
 The  Government  of  Japan  supplied
 enly  a  book  written  by  Gen,  Kawabe
 of  Burma  Commang  on  Netaji,  which
 contained  only  his  recollections  about
 ‘Chander  Bose’,

 (3)  The  Government  dig  not  inform
 the  Commission  whether  efforts  were
 made  by  them  to  find  war-time  docu-
 mentg  about  Netaji  from  the  Govern-
 ments  of  U.K.,  US.A,,  Russia  and
 China,  The  Governments  of  U.K  and
 U.S.A.  did  make  inquiries  soon  after
 the  reported  plane  crash  to  verify
 whether  the  news  of  Netaji’s  death
 was  a  camouflage  to  cover  his  escape.
 No  effort  was  made  to  trace  Mac
 Arthur's  reported  telegram  to  Mount-
 batten  in  which  he  informed  the  latter
 that  “Bose  hag  again  escaped.”  Netaji
 had  a  lot  of  correspondence  with  the
 Government  of  Russig  as  his  last  plan
 was  to  go  to  Russia,  But  the  Govein-
 ment  did  not  make  any  request  to
 so-friendly  a  Government,  like  that  of
 Russia,  to  furnish  ail  war-time  docu-
 ments  and  other  informations  about
 Netaji,  although  many  reports  were
 published  that  Netaji  was  kept-as  a
 war-prisoner  inside  a  Siberian  concen-
 tration  camp.

 (4)  The  personal  file  of  late  Pandit
 Nehru,  which  was  reported  to  contait



 367  DG.,  1974-75

 {Shri  Samar  Guha}

 many  informations  about  Netaji,  like
 Chiang  Kai-shek’s  inquiry  report  about
 Netaji,  report  of  Indian  Mission  from
 Nanking  regarding  Netaji,  a  reported
 letter  written  by  Netaji  himself  to
 Pandit  Nehru  fiom  Manchuria,  the
 report  of  an  American  correspondent
 of  ‘Chicago  Tribune’,  Mr.  Alfred  Wagg
 etc,  hag  not  been  supplied  to  this  Com-
 mision.  Why?

 (8)  Government  have  supplied  only
 copies  of  some  original  documents,
 without  affidavit.  Many  pages  of  such
 documents  are  either  missing,  or  des-
 troyed  or  have  been  withheld  from  the
 Commission,  There  are  many  gaps  in
 serialising  the  pages  of  these  docu-
 ments.  I  give  you  a  few  examples.
 First,  about  the  secret  file  No.  F.  23
 (56)/5I-PM  in  an  attached  note,  it
 has  been  stated  that  these  papers  have
 been  “destroyed”.

 These  files  are  as  follows:

 8.  Nos.  I-A,  2-A,  3-4,  4-A,  6-A,
 8-4.

 Nos.~l]6A.UO  note  No.D|S-8666
 dated  24th  August,  953  from  PM’s
 Sectt.  to  Shri  Mohd.  Yunus,  MEA.

 S.  No.  7A,—UO  note  No.  D.3788-
 8EA/53  Shri  Mohd.  Yunus,  MEA
 (SEA.  BR)  to  PM’s  Sectt.

 S.  No.  27-A—Memo  No.  2/53|19713]
 €0i  (5l)  dated  l3th  October,  1953,
 form  Shri  Mohd,  Yunus,  US.  MEA  to
 PM's  Secretariat;  and

 Notes  Nos  ,  12,  13,  4,  15,  18,
 4  29  24  ८5  26  and  29  (destroyed).

 As  for  the  PM’s  Secretariate  Files,  the
 No,  of  the  file  is  2(226)|56-PM  re-
 garding  “Investigation  into  circum-
 stances  leading  to  the  dzath  of  Shri
 Subash  Chandra  Bose  (since  destroy-
 ed)”.

 More  lists  of  files  and  notes  mis-
 sing  or  destroyed  can  be  added,  but
 these  instances  of  destruction  of  vital
 documents  are  enough  to  show  that  the
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 Government  did  not  want  to  disclose
 all  the  documents  to  the  Commission.

 (6)  The  Government  did  not  make
 any  serious  effort  either  to  send  the
 Commission  to  Pakistan  to  examine
 Col.  Habibur  Rehman  or  bring  him  to
 India.  The  statement  made  by  Col
 Habibur  Rehman  to  the  Defence  Intel-
 ligence  at  the  time  of  the  Red  Fort
 Trial  has  either  been  destroyed  or
 withheld  from  the  Commussion.

 (7)  The  75-page  report  of  Shri  8.
 C.  Chakravazty,  who  was  geputed  by
 the  War  Secretary,  Government  of
 India,  The  statement  made  by  Col.
 Combined  Services  Detailed  Interroga-
 tion  Centre  (SSDIC)  to  interrogate  at
 Red  Fort  sn  4948  Col.  Habibur  Rehman
 and  others  top-ranking  INA  officers,
 and  doctors  and  nurses  who  claimed  to
 have  treated  Netaji  in  Taipei  hospital
 and  the  high  Japanese  military  person-
 nel  who  planned  Netaji’s  escape,  and
 whose  report  of  interrogations  was
 scrutinised  by  the  highest  British  Mili-
 tary  Intelligence  sent  from  England
 and  counter-signed  by  Col.  Stevenson,
 in  charge  of  the  Indian  section  of
 CSDIC,  and  which  was  submitted  to

 the  UK  Government  and  the  Govern-
 ment  of  India  as  well  on  30th  Decem-
 ber,  945  and  which  concluded  that
 ‘Col.  Habibur  Rehman  told  lies  or  the
 Japanese  Government  concealed  facts’
 —the  Government  of  India  did  not
 submit  this  vital  document  of  the
 CSD'C  to  the  Commission.  If  it  is  m's-
 sing  or  destroyed,  the  Government  did
 not  make  any  effort  to  get  it  from  the
 Government  of  the  UK.  This  docu-
 ment  would  have  revealed  many  vita!
 facts  about  Netaji-mystery.

 (8)  Correspondence  Hetween  Pandit
 Nehru  and  President  Chiang  Kai-shek
 about  Netaji  and  the  inquiry  made  by
 President  Chinag  Kai-shek  at  the  re-
 quest  of  Panditji,  through  the  Mayor
 of  Taipeh  regarding  the  alleged  plane
 crash,  the  findings  of  which  contradict-
 ed  the  death  report  of  Netaji  have  not
 been  submitted  to  the  Commission.
 Copies  of  these  correspondences  are
 still  available  in  the  archives  of  the
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 nment  of  Formosa,  which  the

 fatter  ig  ready  to  send  to  the  Govern.
 ment  of  India,  provided  an  official  re-
 quest  38  made  for  the  purpose.

 hae the  Government  of  India  have  declined
 to  write  to  the  Government  of  For-
 mosa,

 MR.  CHAIRMAN;  The  hon.  Member
 may  pass  it  on  the  hon,  Minister  and
 he  would  look  into  it.

 SHRI  SAMAR  GUHA:  Then,  (9),
 the  Government  of  India  inhibited  the
 Netaji  Inquiry  Commission  from  acting
 freely  while  it  visited  Taiwan.  The
 Minister  of  External  Affairs.  Shri
 Swaran  Singh  in  a  letter  dated  Au-
 gust  4,  2973  wrote  to  me  stating:

 “As  we  do  not  ‘have  diplomatic  re-
 lations  with  Taiwan,  neither  the
 Government  of  India  nor  Judicial
 bodies  appointed  by  the  Government
 of  India  can  enter  into  direct  or
 formal  contacts  with  the  Govern-
 ment  of  Taiwan  and  its  departments

 Jt  was  natural  that  we  should
 suggest  to  the  Commission  not  to
 make  any  formal  approach  to  the
 Taiwan  authorities  and  to  make  an
 independent  enquiry  without  enlist-
 ing  the  formal  co-operation  of  any
 official  or  non-official  body  there.  ml

 “The  Commission  in  its  judgment
 accepted  this  suggestion”,

 But  strengely  our  STC  and  MMTC
 are  having  trade  and  business  with
 Taiwan  worth  crores  of  rupees,  dimre-
 garding  the  qualms  of  diplomatic  for-
 malities.  ;

 If  the  Commission  was  permitted  to
 seek  the  co-operation  of  the  Taiwan
 Government,  it  could  secure  official
 meteorological  reports  from  the  Tai-
 pei  Airport  Authority  which  would
 have  definitely  proved  the  untenabi-
 lily  of  the  plane  crash  theory  involv-
 ing  Netaji.  It  could  get  photographs
 of  the  Taipe:  airport  and  its  surround-
 ing  terrains  which  would  have  conclu-
 sively  established  that  the  three  pho-
 tographs  of  the  alleged  ruins  of  the
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 same  crashed  plane  carrying  Netaji,
 which  were  submitted  to  the  Shahna-
 waz  Committee  by  Col.  Rehman,  were
 actually  photographs  of  three  separate
 crashed  planes  having  dissimilar  fea-
 tures  of  the  surrounding  terrains.  The
 Commission  could  also  get  positive
 roof  from  the  Government  of  Taiwan
 that  a  plane  crash  took  place  with
 Japanese  military  officials  at  the  re-
 porteg  place,  as  allege2ly  involving
 Neaji,  m  944  and  not  sn  1945,

 MR.  CHAIRMAN:  Please  conclude.

 SHRI  SAMAR  GUHA:  I  have  spe-
 cially  prepared  this.  This  28  of  very
 very  great  sigmificance  for  the  future.

 The  Commission  could  further  secure
 official  death  certificate  and  cremato-
 rium  certificate  issued  as  that  of  Neta-
 jx,  but  would  have  found  that  these
 certificates  were  actually  of  a  Japanese
 soldier  and  not  of  Netaji,  Finally,  the
 Commission  would  have  got  all  the  do-
 cuments  and  reports  of  findings  of  a
 number  of  inquiries  conducted  by  the
 Government  of  Taiwan  about  the  al-
 leged  vlane  crash  involving  Netaji
 and  the  copies  of  the  correspondence
 between  Pandit  Nehru  and  President
 Chiang  Kai-shek  as  well,  which  would
 have  finally  convinced  the  Commission
 that  the  plane  crash  theory  involving
 Netaji  was  a  planted  story  to  ensure
 safe  escape  of  Netaji.  The  Commis-
 sion  would  have  found.  on  the  basis
 of  such  documents,  that  any  further
 inquiry  was  unnecessary  and  could
 have  straightway  concluded  that  Neta-
 ji's  death  story  was  a  myth.

 Will  70  be  overdoing  it  if  I  say  that
 by  not  permitting  the  Commission  to
 seek  the  co-operation  of  the  Govern-
 ment  of  Taiwan,  the  Government  of
 India  can  be  accused  of  sabotaging  the
 main  objective  of  the  Commission?

 (10)  The  complete  copy  of  Mount-
 batten’s  Diary  about  Netaji  and  a  do-
 cument  that  was  purposely  left  by  the
 Government  of  Japan  at  Saigon  at  the
 end  of  the  war.  although  they  destroy-
 ed  all  other  documents,  intending  to
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 mislead  the  Allied  Army  about  the  2l-
 leged  death  of  Netaji,  were  not  sub-
 mitted  to  the  Commission.

 (l)  The  report  submitted  by  Mr
 Alfred  Wagg.  a  correspondent  of  the
 Chicago  Tribune  to  Pandit  Nehru  in
 early  4946  after  his  investigations  at
 Saigon  and  Taipei  about  the  plane
 crash  story,  in  which  he  challenged  its
 veracity  and  provided  Pandit)  with  a
 photograph  of  Netaji  reportedly  taken
 after  the  date  of  alleged  plane  crash
 has  also  not  been  supplied  to  the  Com-
 mission  by  the  Government.

 (12)  A  very  important  Japanese
 who  was  a  high  military  officer  dur-
 ing  the  war  and  who  knows  many
 things  about  the  Netaji  mystery,  is
 living  at  Rajgarh  in  a  Japanese  Bud-
 dhist  temple  under  an  assumed  name
 of  ‘Bikshu  Sato’.  But  the  Government
 made  no  effort  to  produce  him  before
 the  Commission,

 (13)  The  Government  conducted
 many  inquiries  about  Netaji  for  many
 years  along  the  Himalayan  fronticr,
 particularly  during  962  Indo-Chinese
 war,  the  reports  of  which  have  alsy
 been  withheld  from  the  Commission.
 The  Government  have  also  conducted
 inquiries  about  many  ‘Sanyasis’  in
 India,  but  only  partial  reports  of  those
 inquiries  have  been  sent  to  the  Com-
 mission.

 (4)  Whether  Netaji’s  name  was  en-
 listed  as  a  wary  criminal  or  not,  about
 which  the  Government  gave  many
 misleading  informations  to  Parliament,
 As  revealed  from  the  Files  of  the  Ex-
 ternal  Affairs  Ministry  supplied  to  the
 Commission  according  to  four  Confi-
 dential  Notes  (i)  No.  136|ASW  dated
 20-12-67,  (ii)  No.-375-FS|67,  (iii)  No.
 HAG  151;2,67  and  (iv)  No.  NY  (PM)
 352(14)  /67,  it  is  clear  that  the  Govern-
 ment  did  not  make  serious  efforts  to
 conclusively  know  whether  Netaji  was
 declared  as  a  war  criminal,  This  issue
 ig  very  pertinent  to  understand  why
 Netaji  did  not  reappear  after  the  war.
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 MR.  CHAIRMAN:  You  have  focus-
 sed  attention  now.

 SHRI  SAMAR  GUHA:  In  two  mi-
 nutes  I  will  conclude.

 (15)  The  secret  documents  pertain-
 ing  to  transfer  of  power  to  India  relat-
 ed  to  Netaji  and  facts  about  the  undis-
 closed  chapter  of  Maulana  Azad’s  book
 India  Wins  Freedom,  which  reportedly
 contain  matters  regarding  Netaji  still
 remain  secret  even  for  the  Commission.

 (16)  Dubiously,  the  Government
 changed  three  Secretaries  and  many
 members  of  the  staff  of  the  Commis-
 sion  during  the  last  three  years  and
 now,  at  the  penultimate  stage  of  fina-
 hsing  the  report,  the  Government  have
 strangely  changed  almost  the  entire
 staff  of  the  Commission  without  giving
 any  plausible  reason  fur  such  steps.

 The  Government  of  Japan  left  many
 hints  to  disbelieve  Netaji’s  death  story.
 The  unsually  photo-minded  Japanese
 could  not  produce  any  photo  of  the
 dead-body  of  Netaji  to  convince  the
 Allied  Powers  about  the  report  of
 Netaji’s  death,  as  the  reported  death
 of  Netaji  was  just  a  mere  fiction.  The
 death  certificate  and  crematorium  cer-
 tificate  supplied  by  the  Japanese  Gov-
 ernment  ,as  purported  to  be  that  of
 Netaji,  were  found,  after  scrutiny,  to
 be  that  of  a  Japanese  soldier.  The
 death  certificate  of  General  Sedei,  the
 Manchurian  expert  of  the  Japanese
 Army,  who  was  given  the  assignment
 to  escort  Netaji  to  a  safe  destination,
 after  careful  examination,  was  discov-
 ered  to  be  a  fraudulent  certificate.

 General  Fuziyara,  the  highest  liaison
 officer,  working  as  the  link  between
 Netaji’s  Azad  Hind  Government  and
 the  Government  of  Japan  significantly
 told  a  friend  of  mine  in  Calcutta  that
 “the  Government  of  Japan  left  enough
 hints  about  Netaji,  and  it  was  the  res-
 ponsibility  of  the  Government  of  India
 to  pursue  the  matter.”  It  is  known
 to  the  country  what  the  Government
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 of  Free  India  did  for  the  greatest  Re-
 votationary  Pilgrim  of  the  Indian
 Freedom.

 MR.  CHAIRMAN:  Your  time  is  up.

 SHRI  SAMAR  GUHA:  I  am  finishing
 I  have  firm  reasons  to  believe  that  the
 story  of  Netaji’s  death  is  a  myth.  In
 hit  historic  that  journey  in  quest  of  In-
 dian  freedom,  before  Netaji  got  into  the
 Frontier  Mail  at  the  midnight  of  the
 fateful  day  of  17th  January,  94l,  the
 Indian  pilgrim  paused  for  a  moment
 to  utter  a  few  significant  words,  and
 told  his  nephew,  “Sisir,  either  I  will
 return  during  the  war  or  it  may  take
 even  more  than  20  years  after  the
 war.”

 Sir,  I  shall  conclude  by  saying  what
 Sardar  Patel  said  at  a  meeting  in  Cal-
 cutta,  at  Deshapriya  Park,  in  February,
 1946,  “Bhagwan,  Hamare  Netaji  ko
 wapus  do.”  ‘God’  give  back  our
 Netaji.”

 व  may  recall,  before  finally  conclud-
 ing  what  Rabindranath  Tagore  said.
 He  said:  “Tomar  asan  shunya  aji;  He
 veer!  Purna  karo!”—“Thy  throne  is
 lying  empty.  Oh  the  Hero!  Thou  adorn
 it  today!”

 As  I  said,  I  consider  Netaji’s  death
 story  in  a  myth  and  I  shall  believe  that
 he  is  in  the  world  of  the  living.

 SHRI  KARTIK  ORAON  (Lohar-
 daga):  Mr  Chairman,  Sir,  I  rise  to
 support  the  Demands  for  Grants  for
 the  Ministry  of  Home  Affairs.  This  is
 the  most  important  Ministry  in  the
 Government  in  the  sense  that  is  res-
 Ponsible  for  the  actions  and  ommission
 of  ohe  Ministries,  and  therefore,  this
 Ministry  has  the  onerous  responsibility
 of  guiding  the  destiny  of  the  nation
 today.

 Today,  the  entire  country  is  in  a
 state  of  turmoil.  We  are  living  in  a
 Society  which  is  plagued  by  the  scour-
 ge  of  materialism.  There  are  cases  of
 violence,  loot  and  arson  all  over  the
 country,  as  a  matter  of  course,  parti-
 cularly  the  cases  in  Gujarat  and  Bihar.
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 If  the  development  of  nuclear  weap-
 ons  represented  the  beginning  of  one
 age  or  one  era,  an  increased  consci-
 ousness  of  the  envifonment  and:  its
 limitations  may  be  the  beginning  of
 another.  A  vicious  circle,  a  vicious
 environment  in  which  popular  wrath
 it  manifested  is  infinitely  a  more
 powerful  force  for  destruction  than
 nuclear  might.  The  greatest  danger
 to  the  continuance  of  a  good  and  sta-
 ble  government  is  a  stage  in  which  the
 politicians  are  looked  down  upon.

 In  the  good  old  days,  crimes  of  thc
 type  now  coming  to  light  were  very
 rare  and  unusual.  We  had  the  Indiar
 monarchy,  the  British  monarchy  and
 then  the  Indian  Independence,  but  ne-
 ver  before  had  we  such  an  alarming
 situation  of  law  and  order.  The  law
 and  order  situation  of  this  country  has
 been  growing  from  bad  to  worse,  while
 it  should  have  gone  from  good  to  bet-
 ter.  It  is  indeed  a  very  sad  commen-
 tary  on  the  performance  of  the  Indian
 administrators  in  the  democratic  set-
 up.
 16.06  hrs.

 Sir,  many  problems  are  raising  ugly
 heads  and  we  must  solve  them  disp-
 assionately.  For  instance,  there  are
 the  spiralling  prices  of  all  essential
 commodities;  the  students’  unrest,  pub-
 lic  anguish,  law  and  order,  the  non-
 availability  of  essential  commodities,
 rampant  corruption.  Today  we  find
 that  45  per  cent  of  our  Indian  popula-
 tion  is  living  below  the  poverty  Jine;
 30  per  cent  of  the  poor  people  live  in
 Bihar  and  Uttar  Pradesh,  and  50  per
 cent  of  the  poor  people  live  in  Bihar
 Uttar  Pradesh,  Madhya  pradesh  and
 Andhra  -Pradesh.  It  Is  right  of
 every  citizen  to  discuss  public
 affairs  frankly  and  freely  but  such
 discussion  must  never  be  directed
 towards  inciting  the  public  to  indulge
 in  loot,  arson  and  violence.  If  thev
 do  so,  then  deterrent  punishment  must
 be  given.  The  question  of  party  or
 caste  or  group  should  not  arise.  In
 the  eyes  of  law  everybody  should  be
 treated  equally.  It  is  rather  a  pecu-
 Ver  situation  that  is  developing  in
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 our  country,  We  call  ourselves  a  st-
 rong  democratic  nation.  We  shoul”
 hang  our  heads  in  shame  because  not
 only  have  we  miserably  failed  in  pro-
 viding  two  square  meals  a  day  to  every
 citizen  in  the  country,  but  we  have
 also  failed  to  create  confidence  in  the
 minds  of  the  people  free  from  fear.  It
 is  not  the  change  in  civil  or  criminal
 law  or  law  of  defection  or  Constiu-
 tional  law  but  a  law  of  convention
 based  on  strong  national  ‘character,
 which  is  the  need  of  the  hour.  The
 greatest  breeder  of  national  character
 is  the  sense  of  justice  and  a  humen
 belly  well  fed,  which  we  failed  to  es-
 tablish.

 We  are  at  the  threshold  of  a  crumb-
 “ling  economy  and  it  is  about  time  for
 all  political  parties  in  this  country  to
 sink  their  differences  and  put  their
 heads  together  to  sort  out  the  prob-
 lems  that  face  the  country,  It  is  not
 the  problem  of  any  political  party.  It
 is  the  problem  of  the  country.  At  the
 time  of  the  national  struggle,  most  of
 the  politica)  leaders  of  various  parties
 were  all  Congressmen.  They  were
 known  as  Indians  and  as  Indians  they
 fought  for  the  liberation  of  this  great
 country.  I  am  reminded  of  what  Sir
 Winston  Churchill  said.  Please  do  not
 misunderstand  what  I  say.

 At  that  time  every  Indian  was  con-
 «sidered  to  be  a  Congressman,  While
 opposing  the  Bill  to  grant  Indepen-
 dence  to  India,  introduced  by  Mr.
 Clement  Attlee  in  the  British  House  of
 Commons,  Sir  Winston  Churchill  had
 this  to  say  :

 “Liberty  is  man’s  birthright.  How.
 ever  to  give  the  reins  of  the  Govern-
 ment  to  Congress  at  this  juncture  is

 to  hand  over  the  destiny  of  hungry
 millions  to  the  hands  of  rogues,  ras-
 calg  and  free  booters,  Not  a  bottle
 of  water  or  loaf  of  bread  shall  es-
 cape  the  taxation.  Only  the  air  will
 be  free  and  the  blood  of  these  hungry
 millions  will  be  on  the  head  of  Mr.
 Attlee.  India  will  be  lost  in  ypoliti-
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 ca]  squabbles,  It  will  take  a  thow-
 sand  year  for  them  to  enter  the  peri-
 phery  of  philosophy  or  politics,  To~
 day  we  hand  over  the  reins  of  Gov-
 ernment  to  men  of  straw  of  whom
 no  trace  will  be  found  after  a  few
 years,”

 Don’t  we  think  that  it  is  a  challenge
 to  Indians  as  a  whole  regardless  of
 party  affiliations.  Let  us  see  to  what
 extent  we  can  get  over  the  present
 situation,  Once  again  J  request  you
 not  to  misunderstand  me  but  take  it
 in  the  spirit  in  which  ]  have  said  it.

 The  Home,  Ministry  has  a_  special
 responsibilty  for  the  Scheduled  Castes
 and  Scheduled  Tribes.  I  must  congra-
 tulate  the  hon.  Home  Minister  for  hav-
 ing  brought  a  sub-plan  for  the  deve-
 lopment  of  the  tribal  people  under
 article  275  of  the  Constitution.  Sub-
 plans  have  been  asked  for  from  va-
 rious  State  Governments.  I  want  to
 suggest  only  one  thing.  Most  of  the
 time  the  amount  which  is  allotted  to
 the  states  by  the  Centre  for  the  deve-
 lopment  of  Scheduled  Castes  and  Sche-
 duled  Tribes  is  diverted  to  other  pur-
 poses.  My  request  is  this;  if  you  are
 going  to  provide  any  outlay  under  this
 sub-plan,  please  ensure  that  this  out-
 lay  is  non-diverttble  to  things  which  do
 not  form  part  of  the  sub-plan.

 Then.  in  regard  to  the  scheduled
 castes  and  scheduled  tribes,  we  had
 the  Scheduled  Castes  Scheduled  Tribes
 Order  (Amendment)  Bill.  This  was
 discussed  ‘in  1970.  Then,  it  has  gone
 into  cold  storage.  Many  scheduled
 castes  and  scheduled  tribes  have  been
 deprived  of  the  facilities  which  they
 would  have  received  by  now.  Four

 years  have  passed.  I  hope  something
 will  be  done  to  bring  this  up  80  that  a

 larger  number  of  scheduled  castes  and
 scheduled  tribes  can  take  advantage  of

 the  privileges.  So  far  as  scheduled
 castes  and  scheduled  tribes  are  con

 cerned,  sometimes  I  feel  they  are

 scheduled  not  for  developntent  but  for

 exploitation.  The  way  in  which  they

 are  being  treated  makes  me  fee]  80.
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 We  come  to  know  that  there  are  some
 cases  where  in  spite  of  the  best  inten-
 tions  of  the  Prime  Minister  and  in  spite
 of  the  best  intentions  of  the  Home
 Minister,  the  officers  feel  that  it  is  not
 their  duty.  They  do  not  share  the  res-
 ponsibility  with  the  Minister.  This  is
 what  I  feel.

 I  will  give  one  instance  where  |  am
 rather  surprised  to  find  how  Govern-
 ment  could  try  to  refrain  from  helping
 Scheduled  Castes  and  Scheduled
 Tribes  where  they  have  got  a  way  to
 help.  For  instance,  there  is  the  DANI
 {Delhi  Andaman  and  Nicobar  Islands)
 service  Rule.  According  to  Rule  31  of
 DANI  Services,  promotion  to  Grade  I
 officers  from  Grade  II  officers  is  to  be
 on  the  basis  of  merit  with  due  regard
 to  seniority.  Now,  by  giving  one  grad-
 ing  higher  the  officers  belonging  to
 scheduled  castes  and  scheduled  tribes
 have  an  opportunity  of  being
 promoted.  But,  during  the  Jast  3
 years,  the  Ministry  of  Home  Affairs,
 have  not  been  following  tais  rule.
 They  have  been  following  something
 else.  They  have  been  following  what
 is  called  ‘seniority-cum-fitness  method’
 80  as  to  deprive  these  schedule  caste
 and  scheduled  tribe  officers  of  their
 promotion.  Then,  Government  of
 India  issued  another  order.  This  was
 by  the  Cabinet  Secretariat  (Depart-
 ment  of  Personnel)  dated  27th  Novem-
 ber  1972.  Under  this,  Government
 issued  instructions  introducing  reserva-
 tion  to  matter  of  promotion  to  be
 made  on  the  basis  of  ‘seniority-cum-
 fitness’.  This  covered  all  classes,  Class
 I,  II,  II  and  IV  posts.  Under  these
 orders,  the  officers  belonging  to  sche-
 duled  castes  and  scheduled  tribes  were
 to  get  reservation  in  matters  of  promo-
 tion.  They  stood  a  very  good  chance
 and  they  had  an  edge  over  others.  But,
 now,  the  Ministry  of  Home  Affairs—I
 do  not  know  whether  it  is  a  fact  is
 contemplating  to  go  back  again  to  the
 rule  ‘merit  with  due  regard  to
 seniority’,  This  is  the  way  of  having
 circumventive  designs  to  obstruct  or
 prevent  the  scheduled  caste  and  sche-
 duled  tribe  officers  from  getting  their

 z
 share.  This  has  got  to  be  looked
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 Then,  I  would  like  to  make  another
 point.  In  Bihar,  there  was  one  super-
 intendent  of  police  who  was,  without
 any  Cabinet  decision,  made  to  uncere-
 moniously  hand-over  charge  at  the
 instance  of  some  of  the  politicians,  big
 motion  and  corrupt  politictians  of
 Bihar.  Then,  Sir,  my  _  friend
 Mr.  Bhagwat  Jha  Azad  made  °%
 reference  to  the  Godda  Integrated
 Development  Committee  where  he  said
 that  all  the  big  shots  are  associated.
 That  part  falls  in  the  Chota  Nagpur
 Santhal  parganas  region.  This  region
 is  the  richest  area  in  India.  One-third
 of  the  mineral  wealth  of  the  country
 comes  from  this  area.  But,  the  people
 in  the  area  are  the  poorest.  They  have
 all  sorts  of  dissatisfaction.  The  Gov-
 ernment  of  Bihar  set  up  the  Chotta
 Nagpur  Santhal  Parganas  Autonomous
 Development  Authority.  But,  this  is.
 just  a  show  piece.  They  are  not
 giving  any  funds.  There  is  no  autho-
 rity,  nothing  of  the  kind  I  would
 request  the  hon.  Minister  of  Home:
 Affairs  to  see  that  if  the  State  Govern-
 ment  is  not  looking  after  them,  then,
 the  Central  Government  should  step
 in  ang  try  to  adopt  the  same  formula
 i.e.  six  point  Formula.  as  they  have
 adopted  in  the  case  of  Telangana.
 There  is  no  difference,  The  problems
 are  of  the  same  nature.

 Then,  I  would  like  to  refer  to  another
 matter.  Sometime  back,  I  mentioned
 about  the  traficking  of  tribal  girts
 from  Orissa.  From  the  industrial  area,
 of  Ranchi,  there  had  been  traficking  of
 tribal  girls  to  Arrah  and  other  places.

 I  would  like  to  mention  only  one
 other  point  ang  I  would  not  take  much
 of  your  time.  The  point  is,  we  have
 already  completed  two  decades  of
 planning  and  we  have  always  said  that
 we  have  been  trying  to  improve  the
 living  conditions  of  our  people.  The
 First  Five  Year  Plan  spelt  out  the
 central  objectives  of  planning  with
 initiation  of  ‘a  process  of  development
 which  will  raise  the  living  standards.
 and  open  out  to  the  people  new  oppor-
 tunities  for  a  richer  and  a  more  varied
 life.  Obviously,  we  have  not  been
 able  to  reach  our  pre-determined  tar-
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 gets.  Our  Prime  Minister  said  in  April
 1971:  ‘

 “We  do  not  have  all  the  time  in
 the  world.  We  must  make  a  dent  in
 the  next  three  years  or  four  years
 at  the  very  most.”

 Now  three  ycars  have  passed.  I  perso-
 nally  think  we  have  visibly  failed  in
 cashing  her  popularity.  Even  though
 we  have  got  very  stable  Governments,
 we  have  not  been  able  to  cash  her
 sopularity.

 Since  independence,  during  the  last
 27  years  we  have  had  many  trials  and
 errors.  We  have  experimented  and
 gained  results  We  have  had  failures
 also.

 Indian  polity,  I  believe,  by  now  is
 mature  enough  to  arrive  at  objective
 conclusions  even  on  isstles  which
 generate  controversies  and  conflicts.
 For  instance,  we  in  India  today  are
 still  thinking  a  lot  about  oar  bureau-
 cracy.  There  is  a  wrangle  between

 the  bureaucrats  and  _  technocrats.
 During  the  British  regime  we  had  the
 Indian  Civil  Service,  the  Iadian  Edu-
 cational  Service  and  the  Indian  Service
 of  Engineers,  Indian  Medical  Service
 and  so  on.  Now  that  our  country  38
 development-oriented,  it  is  all  the
 more  necessary  that  these  services
 should  be  restored  But  that  has  not
 been  done.

 During  the  British  regime  the  ICS
 -officers  were  the  backhone  of  British
 imperialism.  In  the  changed  context
 the  concept  of  administration  shou'd
 change.  During  the  British  regime
 they  had  to  carry  out  the  orders  of
 the  masters.  Now  they  have  to  carry
 out  the  will  of  the  people.  This  is
 the  difference.

 In  any  task  of  national  importance,
 authority  ang  responsibility  must  8०
 together.  Under  the  existing  adminis-
 trative  set  up,  authority  and  responsi-
 bility  do  not  go  together,  since  the
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 authority  vests  with  the  generalist
 administrators  whereas  the  résponsi-
 bility  to  deliver  the  goods  is  with  the
 field  functionaries,  that  is,  the  techno-
 crats  or  the  specialists.  If  there  are
 shortfalls  or  failures.  It  is  either  the
 engineer  who  gets  the  blame,  or  it  is
 the  Minister  who  gives  an  explanation
 in  Parliament,  and  the  generalist-
 administrator  goes  on  merrily  without
 any  direct  involvement  of  public
 accountability.  To  day  the  engineers
 have  got  the  responsibility  while  the
 IAS  officers  have  got  the  authority
 without  any  responsibility.

 It  has  been  rightly  said  that  power
 with  responsibility  is  democracy,
 power  without  responsibility  is  auto-
 cracy  ang  responsibility  without
 power  is  bankruptcy.  The  teehno-
 crats  come  under  the  last  category  and
 hence  bankruptcy  in  our  plan  imple-
 mentation.

 Pandit  Jawaharlal  Nehru,  Shrimati
 Indira  Gandhi  and  our  worthy  Presi-
 dent  have  all  the  time  laid  so  much
 stress  on  the  dignity  and  status  of  the
 technocrats  in  the  present  context.  But
 we  have  not  been  able  to  do  anything
 for  them.  We  are  doing  things  light-
 heartedly.  We  are  not  realistic  or
 pragmatic  in  our  approach.

 In  Specialists  and  Gencralists,  edited
 hy  F  F.  Ridley,  it  is  stated::

 “None  of  the,  countries  has  any-
 thing  like  our  Administrator  class,
 generalists  in  functinn  and  genera-
 lists  in  background  in  Irdia  they
 are  Specialists  in  function,  Genera-
 lists  in  background.  Recriitment  to
 higher  Civil  Service  on  the  basis
 of  an  entirely  non-vocational  edu-
 cation  is  rare.

 In  America,  a  man  trained  in
 sciences  and  the  professionals  based
 on  the  sciences  finds  it  easy  to  move
 up  into  hither  administrative  posts.
 A  large  proportion  of  senior  offi-
 cials  have  qualifications  in  engineer-
 ing,  the  sciences,  business  and  public
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 administration,  medicine  and  law
 The  Federal  Services  is  one  of  the
 specialised  offices  doing  either  spe-
 ciahsts  jobs  or  general  administrative
 work  in  offices  in  which  their  parti-
 cular  knowledge  is  considered
 essential,

 In  Sweden,  where  jurists  occupy
 many  of  the  policy  posts,  profession-
 als  in  turn  fill  many  of  those  in  the
 top  management  of  public  services.

 In  France,  the  prolessionais  hold  a
 large  share  oi  the  directional  posts
 in  those  branches  of  the  administra-
 tion  for  whch  their  training  has
 prepared  them

 The  Aus:rahan  systern  is  one  in
 which  profess:onalg  are  dominant,  it
 is  heavily  weighed  to  cive  prefer-
 ence  to  the  Officer  who  can  demon-
 strate  competence  in  his  particular
 job  Specialists  generally  enjoy
 parity  of  esteem,  in  some  cases
 their  prestige  is  actually  higher
 than  that  of  generalists.  As  a  rule
 career  opportunities  are  98  good,  if
 not  better  and  salary  scales  ire
 often  advantageous.

 “Can  one  tell  a  man  that  he  must
 remain  a  Scientist  or  ‘rig’  ‘the  sys-
 tem  to  this  end,  when  he  wants  to
 become  a  manager,  particularly  if
 the  mznager  enjoys  a  nizher  status,
 exercises  more  power  and  reccives
 a  higher  palary?”

 No  service  should  be  treated  as  in-
 ferior  or  superior.  The  goal  of  social-
 ism  can  only  be  achievel’  if  the
 different  sections  of  the  community
 work  together  in  a  spirit  of  coopera-
 tion  and  mutual  assistance.  The  Gov-
 ernment  must  come  above  petty  me-
 yudices  and  take  a  realistic  decisien  in
 the  matter  of  fixing  the  pay-scales.  It
 has  been  rightly,/pointed  out  to  some
 members  of  the  Third  Pay  Commis-
 sion:

 Pay-scale  is  not  merely  provi-
 sion  for  the  needs  of  the  employees
 but  a  impetus  for  efficiency  aad  an
 instrument  for  social  change.’
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 Therefore  these  thing  have  to  be
 taken  in  the  correct  perspective.

 SHRI  R.  P.  ULAGANAMBI  (Vel-
 lore):  Mr.  Chairman,  Sir,  we  are  today
 discussing  the  Demands  for  Grants
 under  the  Control  of  the  Ministry  of
 Home  Affairs.  I  would  like  to  bring
 certain  important  issues  before  this
 House.

 Under  the  Chapter  “Offiical  langu-
 age”  in  the  Report  for  the  year  1973-
 74,  the  Ministry  of  Home  Affairs  have
 taken  many  steps  to  introduce  and  Ime
 pose  Hindi  in  all  fields  of  the  Central
 Government  Departments.  According
 to  the  directives  issued  by  the  Home
 Ministry,  even  the  international  agree-
 ments  should  be  translated  into  Hindi
 and  the  correspondence  of  the  Central
 Government  with  all  the  Departments
 should  be  increased  from  30  per  cent
 to  50  per  cent.  Even  for  Hindi  trans-
 lation,  there  are  targets  fixed,  that  is,
 60,000  standard  pages  should  be  trans-
 lated  into  Hindi.

 What  about  other  35  languages  en-
 shrined  in  the  Constitution  in  Eighth
 Schedule?  There  is  nowhere  any  men-
 tion  made  about  the  development  of
 translation  in  other  languages  of  inter-
 national  agreements  or  of  Central
 Government  correspondence  to  be
 translated  into  other  national
 languages.

 As  regards  the  implementation  of  a
 two-year  phased  programme  for  the
 progressive  use  of  Hind:  for  the  year
 1973-74  and  ‘1974-75,  the  Home  Min-
 istry  has  issued  a  directive  that  in  the
 Union  Territory  of  Delhi,  which  is
 the  capital  of  India  and  new  svhcols
 to  be  opened  after  l-!-74  shcuid  not
 have  English  as  the  midium  of  instruc-
 tien  but  they  should  have  either
 mother-tongue  or  Hindi  as  the  medium
 of  instruction.  They  should  not  have
 English  as  the  medium  of  instruction
 in  the  Union  Territory  of  Delhi  which
 is  the  capital  of  India.  This  is  an
 indirect  imposition  of  Hindi  on  non-
 Hindi  speaking  people.

 I  have  received  many  complaints
 from  the  employees  of  the  Central
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 Government  and  the  employees  of  the
 Railways  that  the  Home  Ministry  has
 issued  many  directives  to  impose  Hindi
 asa  condition  for  promotions.
 The  promotions  of  some  of  the  non-
 Hind:  speaking  employees  were
 overlooked  because  of  their  not  know-
 ing  Hindi  or  not  attending  the  Hindi
 Classes  conducted  by  the  Department.
 Such  is  the  state  of  affairs  prevailing
 in  the  Home  Ministry.  It  is  against
 the  assurance  given  by  the  hon.  Prime
 Minister  in  this  House

 This  Report  is  published  in  both  the
 languages,  English  and  Hinds.  I  have
 no  objection  to  its  being  published  in
 English  as  well  as  in  Hindi.  But  the
 Hindi  words  should  be  in  Hindi  langu-
 age.  Here,  it  is  published—Govern-
 ment  of  India  (Bharat  Sarkar),  The
 words  “Bharat  Sarkar”  are  publisned
 in  English  letters.  So  also  is
 Published-Ministry  of  Home  Affairs
 (Griha  Mantralaya).  The  words
 “Griha  Mantralaya”  are  published  in
 English  letters  You  can  have  “Griha
 Mantralaya”  ‘but  not  in  English  Iet-
 ters  When  this  thing  was  introduced
 in  this  House,  we  opposed  if.  Our
 Prime  Minister  promised  in  thiz  House
 that  they  would  replace  it  We  are  not
 objecting  to  have  it  in  both  English
 and  Hindi.  But  we  are  objecting  the
 language  in  which  the  Hindi  words
 are  published  You  can  publish  Hind!
 words  in  Hindi  language,  not  in
 Enghsh  letters  So,  this  is  against  the
 promise  given  hy  the  Prime  Mhniste:
 in  this  House  If  you  go  on  imposing
 Hindi  in  this  manner,  directly  or  in-
 directly  imnosing  Hindi  on  all  Gov-
 ernment  Departments  and  =  even
 through  Parliamentary  pavers,  I  tell
 you  that  what  happened  in  965  may
 be  repeated  You  know  what  happen-
 ed  in  1965.  Tamil  Nadu  was  in
 turmoil  At  that  time  I  was  a  student
 leader  and  I  was  one  of  those  many
 victims  who  were  beaten  by  the  police.
 I  was  imprisoned.  There  are  lakhs  of
 young  peop’e  who  are  prepared  to
 shed  their  blood  against  imposition  of
 Hindi  The  tigers  are  sleeping.  Do
 not  try  to  awaken  the  sleeping  tigers.
 My  request  is  that  Hindi  should  not  be
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 imposed  in  such  an  indirect  manner.
 It  is  against  the  promise  given  by  the
 Prime  Minister  in  this  House.

 Whenever  we  demand  State  autonn-
 my,  the  Congress  people  say  that  the
 DMK’'s  demand  is  for  Secession,  for
 separation.  The  Tamil  Nadu  Assembly
 recently  passed  a  Resolution  urging  the
 Centre  to  amend  the  Constitution  for
 establishing  a  truly  federal  set-up  with
 full  State  autonomy;  the  Resolution
 wanted  the  State  to  have  autonomy  to
 secure  the  integrity  of  India,  to  promte
 the  economic  development  and  ४9

 enable  the  State  Government  to  have
 close  contact  with  the  people  and  to
 function  without  restraint  That  is
 the  fundamental  idea  behind  our  de-
 mand  for  State  autonomy.  When  we
 are  demanding  State  autonomy,  you
 are  saying  that  it  is  a  demand  for
 secession,  for  separation  Mr.  Sheikh
 Abdullah  demands  autonomy  for
 Jammu  and  Kashmir.  The  Central
 Government  is  prepared  to  discuss  it
 with  him.  What  are  you  having  is
 double  standard?  Mr  Sheikh  Abdullah
 at  one  time  was  asking  for  more  than
 State  autonomy:  now  he  has  come
 down  to  this  level,  and  the  Central
 Government  are  prepared  to  have
 parleys  with  Mr,  Sheikh  Abdullah

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Kashmir  has  a  special  status

 SHRI  R.  P  ULAGANAMBI,
 Even  Mr.  Vajpayee.

 SHRI  ATAL  BIHARI  VAJPAYEF:  I
 am  saying.  Do  not  blame  me

 SHRI  R  P  ULAGANAMBI  _  The
 Central  Government  have  no  compunc-
 tion  to  discuss  with  Sheikh  Abdullah
 who  once  demand  :d  self-determination
 But  they  have  not  get  the  guts  to  dis-
 cuss  the  question  of  State  autonomy
 with  a  duly  elected  State  Government
 Thev  are  discussing,  negotiating  and
 also  wooing

 SHRI  ATAL  BIHARI  VAJPAYEE
 Behind  the  purdah.

 SHRI  R.  P.  ULGANAMBI:  I  do  not
 know  what  is  going  on  behind  the
 purdah.  Mr.  Vajpayee  may  be  know-
 ing  because  he  met  the  Prime  Min-
 ister  recently.  I  look  only  from
 outside.

 Why?
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 The  DMkK  is  second  to
 patriotism.  We  have  already  proved
 it.  In  962  when  India  was  aggressed
 by  China,  our  late  lamenteq  leader,
 Aringyar  Anna,  set  aside  our  demand
 for  separation  and  we  roSe  as_  one
 nation.  gain  in  985  when  there  was
 an  aggression  from  Pakistan  and  also
 in  97l,  we  made  ou.  stand  very  clear.
 We  collected  Rs.  6:crores  and  handed
 over  to  the  Prime  Minister....

 none  in

 SHRI  UMA  SHANKAR  DIKSHIT:
 That  is  why  he  became  so  popular.

 SHRI  R.  P.  ULAGANAMBI:  My
 demand  is:  Why  do  you  doubt  our
 sincerity,  why  do  you  doubt  our  bona
 fides?

 SHRI  UMA  SHANKAR  DIKSHIT:
 No;  we  do  not.

 SHRI  R.  P.  ULAGANAMBI:  Then
 why  not  enter  into  a_  discussion?
 Why  not  invite  and  apen  a  discussion?
 The  Government  of  Tamil  Nadu  had
 appointed  a  Committee  under’  the
 chairmanship  of  Shri  Rajamannar  and
 it  submitted  its  report.  The  report  has
 been  circulated  to  all  Members  of
 Parliament....

 SHRI  छू.  S.  CHAVDA:  I  have  _  not
 received  one.

 SHRI  R.  P.  ULAGANAMBI:  I  am
 prepared  to  supply  it  to  each  and  every
 Member  of  Parliament.  It  was  sent  to
 the  hon.  Minister.  The  Resolution
 passed  by  the  Tamil  Nadu  Assembly
 has  also  been  sent.  The  Tamil  Nadu
 Government  have  written  many  times.
 But  so  far  nothing  has  happened.  Why
 not  invite  them  and  open  a  discussion
 and  appoint  a  committee  to  deal  with
 this?

 We  demand  State  autonomy  be-
 cause  that  would  enable  the  States  to
 devote  more  attention  to  the  economic
 development  of  the  people  in  the
 States.  So,  my  appeal  to  you  is  that
 you  should  not  have  any  suspicion
 about  our  demands.  While  you  can
 enter  into  negotiations  with  Sheikh
 Abdulla  cannot  you  talk  with  the
 655  LS—l4.
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 Tamil  Nadu
 there  is  no

 Government  because:
 difference  between

 our  demand  and_—  Sheikh  Ab--
 dulla’s  (Interruptions)
 In  what  manner  the  powers  can  be
 shared  and  what  are  the  powers  that
 should  remain  with  the  Centre  and
 what  should  go  to  the  States,  and  what
 powers  they  are  prepared  to  offer  to
 the  States  all  these  may  be  sub-

 Hon.  Members
 from  the  ruling  party  talked  of  de-
 fending  democracy  and  our  friend,
 Shri.  Darbara  Singh  also  talked  that
 democracy  is  in  danger  and  it  should
 be  defended.  Here,  the  Home  Min-
 istry’s  report  says:

 “Several  political  parties  organ-
 ised  agitations  on  issues  like  price
 rise,  shortages  of  foodgrains  and
 essential  commodities,  unemploy-
 ment........  etc.”

 It  i-  stated  in  the  annual  report,  ‘sev-
 eral  political  parties’.  I  do  not  know
 whether  by  ‘that  it  includes  the  Con-
 gress  Party  or  does  it  exclude  the
 Congress  Party  ?

 Our  hon  Defence  Minister;  Shri  Jag-
 jivan  Ram,  stated  a  recently,  this
 is  the  press  report:

 “Shri  Jagjivan  Ram,  Defence
 Minister  yesterday  warned  that  the
 slightest  abridgement  of  the  demo-
 cratic  rights  in  the  Congress  Party
 would  pose  a  great  danger  to  the
 democratic  set  up  of  the  country.”

 e

 He  meant  that  the  danger  was  not
 so  much  from  the  Opposition  parties
 as  from  his  own  party.  So,  the  danger
 to’democracy  is  not  from  the  Oppos-
 ition  parties.  ‘It  is  from  our  own
 party’  he  has  stated.  I  do  not  know
 comments  the  hon  Home  Minister
 has  on  this.  The  danger  to  demo-

 cracy  is  from  the  ruling  party  itself,
 which  we  have  witnessed  already
 through  what  happened  in  Andhra,
 what  happened  in  Gujrat  and  what  is
 now  going  on  in  Bihar  and  what  hap-
 pened  in  Orissa  and  U.  P.
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 SHRI  K.  GOPAL  (Karur):  Tamil
 Nadu  also.

 SHRI  ह:  P.  ULAGANAMBI:  Never.
 That  will  not  happen  because  in
 Tamil  Nadu  the  Congress  Party  is  not
 the  ruling  party.

 So,  the  danger  to  democracy  is  only
 from  the  ruling  party  and  not  from

 the  opposition  parties.

 Then  coming  to  the  concept  of  Union
 ‘Territories,  several  Union  Territories
 thave  been  given  statehood,  even
 smal]  territories  were  given,  I  do
 not  know  why  they  are  having
 Union  Territories  when  the  Home
 Ministry  is  unable  to  maintain  law  and
 order  in  the  country  in  spite  of  De-
 fence  of  India  Rules  being  in  force.
 I  demand  that  the  concept  of  Union
 Territories  should  be  re-considered.
 I  request  that  all  the  Union  Territor-
 jes  should  be  conferred  State-hood
 dncluding  Pondicherry.

 Then,  Sir,  apart  from  the  Army,  un-
 ‘der  the  Home  Ministry's  control  are
 Assam  Rifles,  Border  Security  Force
 the  Central  Reserve  Police  and  the
 Central  Industrial  Security  Force.

 ‘The  CISF  is  created  to  give  protection
 to  industrial  units.  If  industries  are
 located  all  over  India,  why  should  it
 be  kept  under  the  contro]  of  the  Cent-
 ral  Government?  It  should  be  man-
 ned  by  the  State  Government  <o  that
 they  can  easily  go  to  assist  and  help

 4n  the  maintenance  of  the  security  of
 the  industries  wherever  thev  are
 located.

 With  regard  to  the  Border  Secur-
 ity  Force,  instead  of  guarding  our  bor-
 ders,  they  are  raping  the  Harijan  girls.
 You  know  the  incident  in  Meghalaya
 where  the  Harijan  girls  were  rapeq  by
 the  Border  Security  Force  and  physi-
 ‘cally  assaulted....

 SHRI  M  MUTHUSWAMY  (Tiruch-
 ‘engode):  Even  in  Tamil  Nadu.

 SHRI  R.  P.  ULAGANAMBI:  If  such
 ‘things  happen  in  Tami}  Nadu,  we  will
 take  stern  action.
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 The  problems  of  the  scheduled
 castes  and  scheduled  tribes  are  in-
 creasing  day  by  day.  The  Govern-
 ment  of  India  appointed  the  Elaya-
 perumal  Committee  on  Untoucha.
 bility  to  go  into  the  economic  and
 educational  development  of  the  Sche-
 duled  Castes  and  they  submitted  a
 report  with  many  recommendations,
 The  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  is
 submitting  every  year  reports
 with  many  recommendations.
 But  the  Government  of  India  have  not
 come  forward  to  implement  those  re-
 commendations.  This  Government
 either  does  not  have  the  guts  to  do  it
 or  the  heart  to  do  it,  This  problem
 is  a  national  problem  and  it  is  not
 the  problem  of  any  particular  com-
 munity.  In  persuance  of  one  of  the
 recommendations  of  Elayaperumal
 Committee  Report,  the  Government
 of  Tamil  Nadu  passed  an  amending
 Bill  to  abolish  the  Hereditary  pricst-
 hood.  But  it  has  been  struck  down
 by  the  Suprem,  Court.  The  Tamil
 Government  hac  asked  the  Central
 Government  to  bring  forward  an
 amendment  of  the  Constitution  in  this
 matter.  So,  I  request  the  hon.  Min-
 ister  to  consider  all  those  problems  as
 national  problem,  and  not  as  prob-
 Jems  of  #ny  particular  community,

 SHRI  D  BASUMATARI  (Kokra-
 jhar):  I  support  the  Demands  for
 Grants  of  the  Ministry  of  Home
 Affairs,  This  Ministry  dealg  with  not
 only  with  the  maintenance  of  the  law
 and  order  but  this  Ministry  is  in
 charge  of  internal  security  of  the
 Indian  Union  and  assists  the  State  Gov-
 ernments  in  its  security  and  also  the
 welfare  of  the  Scheduled  Castes  and
 the  Scheduled  Tribes,  which  is  a  most
 important  subject.  Unfortunately  the
 Department  of  the  Welfare  of  SC  and
 ST  has  been  kicked  like  a  ball  from
 here  and  there.  At  one  time  it  was
 with  Education  Ministry,  then  with
 Law  Ministry,  then  with  Social  Wel-
 fare  Ministry  and  now  it  has  come  to
 the  Home  Ministry.  In  those  days
 this  was  with  late  lamented  national
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 Jeaders  like  Mr.  Gobind  Vallabh  Pant
 and  Shastri  ji.  Now  it  hag  come  under
 the  charge  of  my  esteemed  leader
 Mr.  Uma  Shankar  Dikshit  who  ig  be-
 ing  assisted  by  his  two  able  colleagues,
 Mr.  Mirdha  and  Mr.  Moshin.  Now
 many  of  my  friends  have  spoken  about
 the  scheduled  castes  and  scheduled
 tribes  and  so  I  am  not  going  into  the
 ‘details  But  I  would  like  to  make  a
 few  points  on  this.

 Before  independence  the  percentage
 of  literary  for  the  whole  of  India  was
 five  only  Now  it  is  29.45  per  cent,
 for  the  general,  and  tor  the  Scheduled
 Castes  it  75  47]  per  cent  and  for  the
 Scheduled  Tribes  it  ig  .29  per  cent
 My  contention  is  this.  Before  inde-
 pendence  the  general  section  of  peo-

 “ple  took  advantage  of  the  welfare  ac-
 tivities.  Before  independence  the  per-
 centage  for  scheduleq  castes  and
 scheduled  tribes  wag  nil  when  the
 general  figure  was  five  per  cent  for
 ‘the  whole  of  India.

 Now  the  development  of  the  Sched-
 uled  Castes  and  Scheduled  Tribes  has
 been  incorporated  in  the  Constitution
 and  a  Constitutional  provision  ig  for
 the  development  of  the  Scheduled
 Castes  and  Scheduled  Tribes  a  special Officer  had  been  appointed.  He  is
 known  as  the  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes.  The  reports  submitted  by  him
 are  discussed  here  in  this  House.
 Every  year  the  reports  are  stereo-
 fwped  You  ang  the  hon.  Members  of
 the  House  have  chosen  it  fit  to  appoint a  Parliamentary  Committee  to  go  into
 the  developmental  activities  for  the
 welfare  of  the  Scheduled  Castes  and
 the  Scheduled  Tribes.  |  was  the  first
 ‘Chairmay,  of  this  Committee  and  I  took
 my  office  on  ‘18-12-1968  The  First
 Committee  submitted  9  reports.  The
 Second  Committee  submitted  24  reports in  all  I  have  again  become  the  Chair.
 ™an  of  this  Committee  for  a  second term.  But  I  doubt  whether  the  re- Ports  are  being  taken  note  of  by  the Minister  and  the  Ministry  for  imple- mentation.
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 Sir,  the  important  question  is  how
 to  develop  these  Scheduled  Castes
 and  the  Schedule@  Tribes.

 I  have  visited  as  Chairman  of  the
 Committee  many  of  the  areas  in  India,
 especially,  the  areas  predominantly  mn-
 habited  by  the  echeduled  castes  and
 scheduled  tribes  people.  I  find  that
 education  still  requires  to  be  developed
 among  them.  They  are  not  developed
 compared  to  the  tribals  living  in  the
 fillg  of  Assam  where  missionary
 schools  are  functionmg  and  there  the
 percentage  of  literacy  is  upto  66  per
 eent.  In  Meghalaya  it  is  66  per  cent
 in  Nagaland  it  is  65  per  cent  and  in
 Lusai  Hills  it  35  about  62  per  cent.  My
 object  in  saying  all  this  is  this,  Un-
 less  you  educate  them  by  starting
 Ashram  in  missionary  type  schools,
 how  can  you  develop  them.

 We  have  repeatedly  been  requesting
 the  Home  Minister  to  increase  amounts
 of  scholarships  for  pre~matric  as  also
 to  post-matric  students.  It  ig  hear-
 tening  to  find  the  answers  given  by
 the  Deputy  Minister  for  Home  Affairs,
 Shri  Moshin.  He  replied  in  answer
 to  one  question  on  l9th  December,
 973  that  it  hag  been  deceided  to
 increase  the  post-matric  scholarships
 to  Scheduled  Castes  and  Scheduled
 Tribes  by  50  per  cent  with  effect  from
 Ist  April,  1964,  At  the  same  time,  the
 same  Deputy  minister  contradicated
 that  when  he  said  the  following-I  am
 80  ry  to  say  that—He  says:

 “The  question  of  enhancing  the
 rate  of  scholarships  for  post-matric
 students  is  also  receiving  the  atten.
 tion  of  the  Government.”

 He  said  that  they  had  already  dec-
 lared  in  public  at  a  conference  of  the
 Scheduled  Castes  and  Scheduled  Tribes
 that  they  would  increase  the  quantum
 of  post-matric  scholarship  amounts  by
 50  per  cent.

 Shri  Moshin  in  reply  to  a  question
 said  that  the  Government’s  attention
 bas  been  drawn  to  it.  I¢  shows  that
 they  are  not  at  all  serious  in  thinking,
 T  do  not  know,  why.
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 {Shri  D.  Basumatari]
 Coming  to  employment,  Shri  Frank

 Anineny’s  community  was  getting  the
 highest  number  in  the  matter  of  em-
 playmcut  in  British  times.  Now  two
 de;a:tments  have  been  reserved  for
 ther:-Railways  and  communications.
 There  the  percentage  of  people  em-
 rioved  may*not  ke  less  than  80  per
 cent  cf  his  community  people.  But  in
 rega...  to  scheduled  tribes,  it  is  not
 even  4  per  cent-  it  is  0.29.  In  the  case
 of  scheduled  castes,  it  is  2.89  per  cent
 caly.  We  have  been  thinking  of
 developing  the  areas  of  these  people
 sc  as  to  bring  them  on  par  with  the
 advanced  sections  of  the  society.  Sir,
 I  was  one  of  the  members  of  the  Con-
 stituent  Assembly,  and  I  know  how
 we  had  blessings  of  the  Father  of  the
 Naticn  Mahatma  Gandhi,  who  wanted
 that  there  must  be  special  provision
 for  :eservation  for  the  scheduled
 castes  and  scheduled  tribes.  We  were
 given  reservation  for  l0  years  first.
 And  then,  when  our  Constitution  was
 framed,  Dr.  Ambedkar  felt  that  it  was
 necessary  to  extend  this  period  fur-
 the:.  Similarly  we  now  feel  that  it
 should  be  extended  still  further.  Now,
 it  has  been  extended  upto  30  years.
 Dovelopment  of  scheduled  castes  and
 scheduled  tribes  needs  to  be  stepped
 up.

 व  have  no  ray  of  doubt  regarding
 the  'y  of  the  Ministry  or  the
 sincerity  of  our  leaders  like  Shri  Uma
 Sharkay  Dikshit  and  Shri  Ram  Niwas
 Mivdh=.  But  the  question  is  about
 implementation.  Wh5  implements  it?
 It  i:  the  bureaucrate  who  implement
 it.  As  chaiiman  of  the  Comninittee  on
 the  welfare  of  Scheduled  Castes  and
 Schcduled  Tribes,  I  have  been  exam-
 ining  the  various  Ministries  and  the
 varie.  public  undertakings  including
 the  Esserve  Bank  of  India.  You  will
 be  surprised  to  know  that  the  Reserve
 Bas:  of  India  have  submitted  a  memo-
 rancvm  to  us  where  in  they  have
 made  50  per  cent  of  the  post  are  to
 be  reserved  for  the  staff  candidates,
 that  is  for  the  sons  and  relatives  of
 the  departmental  officials  not  for  the
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 sons  of  the  soil  even,  and  reluctantly
 lately  in  966  they  had  accepted  the
 principle  of  reservation  for  Scheduled
 Castes  nnd  3c’.eduled  Tribes,  end  that
 tos  .fter  5  good  deal  of  correspondence
 he  en  the  Hcme  Ministry  and  the
 Rese:cve  Bank  of  India.  I  am  nention-
 in:  ibe  example  of  the  Reserve  Bank
 only,  but  this  is  the  attitude  generally
 in  ouimost  al!  denartments  I  have
 examined,  Tnen,  take  the  case  of
 Air  India  or  the  Indian  Airlines.  They
 are  also  very  ailergic  even  to  the  con-
 cept  of  reservation  for  Scheduled
 Castes  and  Scheduled  Tribes.  When
 I  mention  all  this  in  the  Committee
 meetings,  they  thought  that  the  gov-
 ernment  itself  is  injecting  poison
 into  the  administration  and  creating
 a  situation  of  bad  blood-bath  in  the
 Indian  body-politic  and  so  on  so  forth.
 So,  I  would  say  that  there  is  article
 335  which  has  also  to  be  taken  into
 consideration.  I  would  like  to  point
 out  that  article  335  does  not  stand  in
 the  way  of  making  available  opportu-
 ni‘ies  for  recruitment  to  the  services
 for  Scheduled  Castes  and  Scheduled
 Tribes.  The  framers  of  the  Constitu-
 tion  did  not  mean  that  at  all.  Article
 335  says:

 “The  claims  of  the  members  of
 the  Scheduled  Castes  and  the  Sche-
 duled  Tribes  shall  be  taken  into
 consideration.  consistently  with  the
 maintenance  of  efficiency  of  admi-
 nistration,  in  the  making  of  appoint-
 ments  to  services  and  posts  in  con-
 nection  with  the  affairs  of  the  Union
 oO”  of  a  State.”.

 Maintenines  af  efficiency  is  not  meant
 ank:  ‘or  Scheduied  Castes  and  Sched-
 vied  YLabes.  At  present  we  find  that
 whenever  the  question  of  employment
 of  Scheduled  Castes  or  Scheduled
 Tribes  comes  up.  we  are  tolt  ‘iat  suit-
 able  candidates  are  not  available  un-
 der  the  plea  of  this  Article  who  says
 that  suitable  candidates  are  not  avail-
 able?  It  is  not  the  Deput,  Minister
 or  the  Minister  of  State  ar  the  Home
 Minister,  but  it  is  the  appcinting
 authority  which  says  so.  That  is  why
 the  percentage  of  Scheduled  Castes
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 and  Scheduled  Tiibes  in  the  field  of
 employment  is  slow  I  would  ,here-
 fore,  request  the  hon  Home  Minister
 to  see  that  this  article  which  stands
 an  the  way  of  employment  of  Sched-
 uled  Castes  and  Scheduled  Tribes  can-
 didates  38  suitably  amended

 Then,  there  38  the  question  of  the
 tribal  blocks  When  I  raised  this
 point  in  the  Home  in  the  form  of  a
 question,  Shr:  Mirdha  had  said  that
 what  I  was  saymg  that  only  25  per
 cent  goes  to  the  benefit  of  the  tribals
 was  not  correct  In  the  tribal  blocks,
 no  doubt  Government  spend  a  lot  of
 money  tor  the  development  of  Sched-
 uled  Castes  and  Scheduled  Tribes  I
 do  admit  this  But  if  sou  Jook  at  the
 uctual  development  of  the  Scheduled
 Castes  and  Scheduled  Tribes  which
 has  taken  place  you  will  find  that
 only  25  per  tent  only  has  gone  to
 theip  benefit  Fo:  instance,  a  road  38
 constructed  as  a  result  the  area  which
 was  not  accessible  becrmes  accessible
 ‘Icn  years  before  in  a  tribal  block  of
 504  tribals  people  living  in  that  area
 had  lands  of  therr  own  Today,  after
 the  const:  uction  of  the  road,  I  find  that
 they  have  no  lands  of  their  own,  be-
 cause  there  3५  no  law  under  which
 their  land  can  be  protected  And  who
 qre  the  tribal,  who  ale  now  living  in
 lulls  other  than  Assam?  Except  the
 $  tbals  of  Assam  and  the  tribal  people
 of  the  hills  of  other  parts  of  Assam,
 tribals  who  were  था  the  plains  had
 been  pushed  up  there  hy  the  sahukars
 ind  money  lenders

 You  must  see  the  fate  of  these  peo-
 ple  Y  ask  Shr:  Mndha  whether  he
 has  got  any  machinery  to  leok  into
 what  I  have  said  that  only  25  per
 दह  benefit  goes  to  the  tribals  I
 assuie  him  that  »f  he  comes  with  me
 over  there,  he  will  find  that  roads  do
 not  go  to  the  tnbal  villages,  roads  go
 only  to  the  land  which  have  been  pos-
 sessed  by  the  generat  category  or  other
 people

 st  रामघन(लालगज।  बोलते  द॑  जिए
 झाग  बेलते  है  तब  तो  टी  नही  सुनते  है!
 न्क््पी  पर  बैठ  गर  कार  भूल  गए।
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 MR  CHAIRMAN  This  wil  not  be
 tolerated,  not  from  the  Chair

 SHRI  D  BASUMATARI  So  I  say
 wih  heavy  heart  that  what  all  I
 said  the  other  day  which  the  Minister
 characterised  88  not  correct  78  cor:ect
 I  have  stated  what  I  have  said  from
 my  expersence  and  from  my  knowledge
 and  I  repeat  that  what  I  have  said  38
 rue  and  correct

 MR  CHAIRMAN  Let  me  make  a
 request  Ihe  Minster  73  to  reply  at
 3l5  PM  Therefore,  the  question  of
 time  is  there  Otherwise,  I  do  not
 mind  members  speaking  even  longer.
 We  have  on  the  Congress  side  about
 6  speakers  still  and  on  the  opposition
 side  about  5  I  am  in  the  hands  of
 the  House  If  you  want  the  Minister
 to  speah  late:  on  it  78  for  you

 THE  MINISTER  OF  PARLIAMENT-
 ARY  A  FAIRS  (SHRI  K  RAGHU-
 RANMAIAH)  The  guillotine  comes  at
 6  pm  He  cannot  speak  later

 श्री  fe  सोहन  लाल  (_र  ?वग)  गृह
 मन्त्रालय  बहुत  बडा  है  ,  इसके  लिए  टाइम  नही
 बटाया  जाएगा  और  किसी  को  अपनी  बात

 जनने  का  मौका  नहीं  मिलेगा।  तो  सदस्यों  के

 लिए  अपने  कत्तव्य  का  पालन'  करना  कठिन

 हो  जाएगा  ।  मेँ  मन्त्री  महोदय  से  प्रार्थना  करूगा

 कि  धसके  लए  टाइम  बढाया  जाय  ।

 सभापति  महोदय:  ७  बजे  गिलाटिभ  है

 ता  क्‍या  करे।  कैसे  टाइम  निकाले

 SHRI  PILOO  MODY  The  Minister
 must  speak  at  55  Cancel  the  Cong-
 ress  speakers  and  have  the  5  opposi-
 tion  speeches—What  have  you  decl-
 led?
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 MR.  CHAIRMAN:  We  will  stick  to
 the  original  time-table.  Shri  A,  C.
 Das,

 की  अनादि  चरण  बास  (जाजपुर)  :

 सभापति  गहीदय,  शेड्यूल्ड  कास्ट

 कौर  शड़्यूल्ड  ट्राइब्स  तथा  बैकवर्ड

 क्लासेज  का  मुहकमा  गृह  मन्त्रालय  मे

 भा  गया  है।  हम  लोगों  ने  उस  के  लिए

 प्राथंना  की  थी  कि  यह  डिपार्टमेंट  गृह  मन्त्रालय

 के  भ्रमर  कर  दिया  जाय  ताकि  आदिवासियों,

 हरिजनों  कौर  पिछड़ी  जातियों  का  मंगल  हो

 जाय  ।  लेकिन  मेरा  यह  आवज वें शन  है  और  यह

 हमारा  दाव।  है  कि  हरिजनों  के  साथ  जिस  परिमाण

 में  अत्याचार  हो  रहे  हैं  उन  को  रोके  में  शासन

 असमर्थ  है।  इन  जातियो  के  विकास  की  जो

 स्पेशल  स्कीमें  चलाई  गई  हैं  उनसे  हम  देखते

 हैं  कि  उन  का  कल्याण  नही  हो  रहा  है  ।  ये

 स्पेशल  स्कीमें  'ठीक  तरह  से  चलती  नहीं  हैं  ।

 एक  तरफ  तो  स्पेशल  प्रोजेक्टस  बनाते  हैं  उन  के

 विकास  के  लिए  दूसरी  तरफ  उन  का  शोषण

 करते  हैं।  यह  शोषण  कैसे  होता  है  यह  में  श्राप

 को  बताता  हूं  ।  अभी  हमारे  कोरापुर  जिले  में

 एक्‌  ट्राइवल  डेबलमेट  स्कीम  चल  रही  है  t

 हम  ने  कलेक्टर  से  पूछा  कि  शराब  से  तुम्हें
 कितनी  रेवेन्यू  कराती  है  तो  कलेक्टर  ने  कहा

 कि  53  लाख  रुपये  हम  को  सिफ  शराब  से

 रेवेन्यू  मिलती  है।  तो  भाप  उस  स्कीम  पर

 पांच  साल  के  अन्दर  2  करोड़  रुपया  खर्च  करेंगे

 कौर  2  करोड़  65  लाख  रुपया  इस  तरह  से  उन

 से  ले  देंगे  -  दो  करोड़  आप  ने  दिया  और  2  करोड़
 65  लाख  ले  लिया  यह  तो  गवर्नमेंट  इस  तरह  से
 शोषण  करती  है।  .स  के  बाद  वे  नर्स  ने  जा कर

 हर  एक  गांव  दुकान  खोली  है।  जहां  पर

 दुकान  का  ठेका  ले  लिया  उस  को  छोड़  कर  हर
 गांव  में  प्रभी  उन्होंने  दुकान  लगा  ली  है  ।
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 हमने  इस  बारे  में  सरकार  से  कहा  कि
 इन  आदिवासी  शौर  हरिजन  इलाकों  में

 प्राहीविशन  लागू  कीजिये,  शराब-बन्दी  लागू
 कीजिये,  कोई  सुनता  नहीं  हैँ  ।  एक  तरफ़  से

 आप  पैसा  देते  हैं,  लेकिन  दूसरी  तरफ़ से  उन  से
 ले  लेते  है।  सरकार  इसको  चलाती  है,  इससे
 हमको  बौर  ज्यादा  नष्ट  होता  है।  कृपा  कर
 ऐसा  सतत  कीजिये,  इससे  हमारा  मंगल  नहीं
 होता  है,  बल्कि  नुकसान  होता  हूँ  ।

 छापने  इन  आदिवासी  और  हरिजनों  की
 आधिक  उन्नति  के  लिये  ट्राइव  डवलपमेंट  स्कीम
 चलाई  है,  इसके  अन्तत  श्राप  उनको  मैच्योर
 देते  है,  बेल  देते  है,  दूसरी  सुविधाये  देते  हैं---
 लेकिन  इनका  लाभ  उनको  नहीं  मिल  पाता  है।
 आदिवासियों  के  नाम  पर  दूसरे  लोग  इसका
 लाभ  उठाते  है।  ये  ऊचे  वर्ग  के  लोग  उनके
 नाम  पर  मैच्योर  ने  जाते  हैं,  बैल  ले  जाते  है
 लेकिन  इन  गरीब  झ्रादिवंसी  और  हरिजनों
 को  उसका  लाभ  नहीं  मिलता  है।  आप  जो  भी
 पैसा  खर्च  करते  है  वह  दूसरों  के  हाथों  में  चला
 जाता  है---इस  तरह  का  जो  शोषण  चल  रहा  है
 उसको  बन्द  कीजिये

 वहां  जो  साहूकार  लोग  हैं,  वे  इनको
 ऋण  देते  हैं,  लेकिन  ब्याज  कितना  लेते  हैं--
 200  परसेंट,  300  परसेंट  ।  ये  नंगे  और

 गरीब  लोग  इन  साहूकारों  के  चंगुल  में  फंसे

 हुए  हैं---  इन  के  लिये  श्राप  क्या  कर  रहे  हैं  ।
 मैं  चाहता  हु  कि  जहा  ऐसा  मनो-लें डिग.  होता
 है,  उसको  बन्द  करना  चाहिये  ।  श्राप  अपने
 नैशनलाइज्ड  बैंकों  को  कहिये  कि  वे  इन
 आदिवासी  और  हरिजनों  को  बैल  दें,  दूसरी
 सुविधाये  दें,  उनकी  उन्नति  के  लिये  पैसा  खर्चे

 करें,  वर्ना  आपने  जो  प्लानिंग  बनाया  है,  इस  से
 कोई  लाभ  नहीं  होता  हैं,  नुकसान  होता
 है

 बाप  कुछ  आदिवासी  हरिजनों  को

 स्टाइपेंड  देते  हैं---लेकिन  कितना  देते  हैं--
 हाई  स्कूल  सक  32  रुपया  झोर  कालिज  बालो.
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 को  50  रुपया  देते  हैं।  श्राप  विचार  किसी/

 कि  इस  महंगाई  के  जमाने  में  कया  50  रुपये  में

 काम  चल  सकता  है  या  32  रुपये  में  काम  चल

 सकता  है  मगर  कोई  भ्रामक  चावल  जयेगा

 तो  वह  भी  पूरा  नहीं  हो  सकता--2  रुपया

 कौर  ढाई  रुपये  किलो  चावल  मिलता  हूँ  ।

 हम  होस्टल  चलाते  हैं,  हमे  मालूम  है  कि कितनी

 मुखिया  से  या  )  है।  मेरी  यह  भ्र रज  हूँ  कि

 इस  स्टापैष्ड  को  बढाया  जाय  और  जिस  जिस

 स्कीम  से  मेमोरियल  गेन  हों  सकता  हूँ  उनको

 दिया  जाय  ।  मगर  सरकार  नही  कर  सकती

 हूँ  तो  इसको  चन्द्र  कर  खोजिये,  लेकिन  हमारे

 बच्चो  की  शिक्षा  पर  पिगेष  ध्यान  दीजिये,

 राज  केवल  4  प्रतिशत  की  लिट्रेसी  है,  वें

 बच्चे  पड़ना  चाहते  हैं--उनकी  तरफ  ज्यादा

 से  ज्यादा  ध्यान  खोजिये  ताकि  उनका  कुछ
 मिल  हो  सके  t

 एम्प्लॉयमेंट  मे  क्‍या  होता  हँ--प्राय

 लिख  देते  है  कि  इतनी  नौकरी  उनको  मिलेगी

 लेकिन  मिलती  नही  है  ।  जितना  श्राप  बोलते  है

 उत्तना  कर  नही  पाते  है।  श्राप  लिखते  हैं  कि

 हरिजन  बस्तियों  को  ३  नैक्ट्रिसिटो  देंगे,  लेकिन

 जितना  करते  है  उसमे  ज्यादा  बोलते  हैं  ।

 दूसरों  को  सब  कुछ  मिलत।  हूँ,  नौकरिया  भी

 मिलती  हैं,  सुविधाये  भी  मिलती  हैं,  लेकिन

 इनको  नहीं  मिलती  ।  आप  अपने  कागजों  में

 बड़ा  बडा  प्रोपेगंडा  करते  हैं  हम  इतनी  मदद

 करते  हैं,  एक  तरफ  तो  उतनी  मदद  इन

 लोगों  को  नही  मिलतो,  दूसरी  तरफ  जो  दूसरे
 लोग  हैं,  उच्च  वर्ग  के  लोग  हैं  उसको  गुस्सा
 जाता  हैँ  कि  सरकार  इन  के  लिये  इतना  कर

 रही  है  ।  मैं  चाहता  हु  कि आप  जितना  करते  हैं
 उतना  ही  रही  /  t  एक  गाव  को  इलैक्ट्रिसिटी
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 देते  हैं  तो  कहते  हैं  कि  हर  एक  हरिजन  बस्ती  को

 इलैक्ट्रिसिटी  दी  जायेगी--यह  फालतू  बात

 क्यों  करते  हैं-इससे  हरिजन  और  झ्रादिवासियों

 के  मन  को  चोट  लगती  है  ।  दुनिया  को  दिखाते

 हैं  कि  श्राप  उतकी  भलाई  कर  रहे  है,  लेकिन

 उस  हवाई  से  तुकसान  होता  है  ।  कम  से  कम

 इस  तरह  के  प्रचार  को  कम  कीजिये  ।

 हमने  देख।  है  कि  आपने  जितनी  जमीन
 उनको  दी  है  वह  2  डिसमल  से  0  डिसमल
 शक  है।  हमने  इसके  बारे  मे  क्वैश्चन  भो  किया
 था  ।  हमने  देखा  कि  कुछ  झ्रादमियों  को  ही
 ज़मीन  मिली  हें,  उसके  लिये  भी  उनको

 50  रुपया  खर्च  करना  पडा,  घूस  देकर  उन्होंने
 वह  ज़मीन  लो  है  ।  इधर  घूस  लेते  है,  उधर
 सरकार  कहती  हैँ  कि  हमने  मुफ्त  मे  दिया  है  ॥
 इसके  लिये  बाप  एंक्वायरी  कराइये  +
 वास्तव  में  श्राप  लोग  देहात  मे  रहने  वाले  नहीं
 हैं,  शहरो  मे  रहते  है,  वहा  क्या  होता  है  श्राप  को

 मालूम  नहीं  हूँ  ।  हम  देहात  में  रहते  है,  हम
 उनके  बीच  मे  रहने  वाले  हैं,  इसलिये  भुक्तभोगी'
 हैं--हम  सब  जानते  हैं  कि  वहा  क्‍या  क्या

 होता  है  ।  इसी  लिये  मैं  इस  चोट  की  तरफ़
 आपका  ध्यान  अकृष्ट  करता  चाहता  हूँ  ४

 छापने  कोआपरेटिव  के  लिये  कुछ  पैसा
 रखा  हँ--नेमित  इससे  कोई  जायदा  नही  होता
 हैं  7  हमने  भो  एक  कोआपरेटिव  चलाया
 था--फारेस्ट  मार्केटिंग  कोऑपरेटिव  सोसाइटी,
 जिसको  श्री  अन्ना साहब  सहखबुद्ध  ने  उड़ीसा  के

 कोरापुट  जिने  में  शुरू  किया  था,  हमने  प्रदीप-
 वासियों  को  काम  में  लगाया,  लेकिन  दूसरे
 लोगों  ने,  साहूकारों  ने  हमारे  ऊपर  आरोप
 लगाया  ।  उच्च  वर्ग  के  अफसरों  का  भी  एक
 सकल  ऐसा  होता  हँ  जो  इन  साहूकारों  की
 सईद  करता  है  और  हमारे  कामो  में  रुकावट
 डालता  हूँ  in  इस  तरह  के  कोग्मापरेटिग्ज  में
 जो  पैसा  लगता  J  उसका  फायदा  इन  हरिजन
 लोगो  को  नहीं  होता  5,  इस  तरह  से  तोः
 इसको  बन्द  ही  कर  देना  चाहिये  |
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 [att  प्रसादी  अरुण  दास

 आपने  डेवेलपमेंट  के  बारे  में  कुछ  कदम
 उठाये  हैं--इसके  लिये  मुझे  बहुत  खुशी  है  t
 अगर  बाप  लैड  के  साथ  उनको  इरिगेशन  की

 सुविधा  भी  दे  दे  तो  इससे  उनको  फायदा  हो
 सकता  है,  वे  खंती  कर  सकेंगे  ।

 पोल्ट्री  के  लिये  पिग्स,  शीप्स  आप  उनको
 देते  है-ऐसा  भ्रामक  रिपोर्ट  में  कहा  गया  है,
 लेकिन  वास्तव  में  श्राप  उनको  नहीं  दे  पाते  है।
 सिर्फ  झपकी  किताब  में  ही  लिखा  है  |  मैं
 7  सालों  से  झ्रादिवासी  इलाकों  मे  काम  कर

 रहा  हूं--मेंने  कही  नहीं  देखा  है  कि  उनको
 पिल्स  मिले  है  या  शीप्स  मिले  है।  बस  आदि-
 वासियों  के  नाम  पर  दस्तखत  हो  जाते  है
 लेकिन  दूसरे  लोग  उस  को  लेजा  कर  फायदा
 उठाते  है  ।  जमीनों  मे  क्‍या  होता  है--ग
 आपके  सामने  रायगढ़  शूगर  फैक्टरी  का

 उदाहरण  देता  हु-  दूसरे  लोग  उनकी  जमीनो
 को  ले  लेते  हैं,  शुगर  केन  पैदा  होता  है.  सब

 मिल  वाले  ले  जाते  है,  उसका  फायदा  उठाते

 हैं  और  इन  लोगो  को  साल  में  50  रुपये  एकड
 के  हिसाब  से  दे  देते  हैं।  इन  के  साथ  जो  इस

 तरह  का  श्रत्याचार  हो  रहा  है,  इस  पर  खास
 ध्यान  रखना  चाहिये  ।

 हरिजन  और  प्रा दि वासियों  के  लिये

 हमे  ज्यादा  से  ज्यादा  हास्टल  खोलने  चाहिये  ।

 होस्टल  खोलने  में  इन  को  फायदा  हाता  है  ।

 लेकिन  कुछ  ऐसे  लोग  भी  है  जो  प्राइवेट

 स्कूल  चलाते  है,  जब  इनके  यहा  20  हरिजन
 या  भझ्रादिवासी  लडके  हो  जाते  है  तो  उन

 लड़का  के  नाम  अपने  'रोल  पर  दिखा  कर

 सरकार  से  होस्टल  के  लिये  पैसा  ले  लेते  है
 ओर  होस्टल  न  बना  कर  अपने  घर  को  स्कूल
 बना  देते  है,  जिसमें  लड़के  रह  नहीं  पाते  ।

 इस  तरह  के  होस्टल  से  कोई  फायदा  उनको

 दही  होता  इसलिये  सरकार  को  पूरी  तरह  से

 जांच  करने  के  बाद  ज्यादा  से  ज्यादा  होस्टल
 बनाने  चाहिये  1
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 MR.  CHAIRMAN:  Mr,  Karnesh
 Marak  and  then  Shri  Birender  Singh
 Rao-each  five  minutes.

 SHRI  BIRENDER  SINGH  RAO:
 (Mahendragarh):  I  should  have  my

 allotteg  time.  I  did  not  speak  on  any
 demand.

 MR.  CHAIRMAN:  Your  allotted  time
 is  9  minutes  for  Independents—unat-
 tached;  that  has  all  been  exhausted
 already.

 SHRI  BIRENDER  SINGH  RAO:  I
 have  not  spoken  on  other  demanda.
 There  is  something  wrong  with  the
 office  in  calculating  the  time  for  mem-
 bers:  १६  is  bad.

 Mh.  CHAIRMAN:  You  can  discuss
 it  in  the  Business  Advisory  Commi-
 rtee,

 SHRI  K  MARAK  (Tura):  Mr.
 Chairman,  I  thank  you  for  the  oppor-
 tunity  to  bring  certain  deplorable  con-
 ditions  prevalent  in  the  _  hill-tribal
 areas  of  Meghalaya,  Mizoram,  Naga-
 land,  Arunachal  Pradesh  ang  other
 hackward  States  to  the  notice  of  the
 Central  Government.

 47.00  hra.

 The  Commissioner  for  scheduled
 castes  and  scheduled  tribes  made
 various  observations,  suggestions  and
 iecommendations  for  improvement  of
 the  conditions  of  scheduled  castes  and
 echeduled  tribes  in  his  reports  for
 1970-71  and  1971-72,  The  reports  made
 a  reference  to  scheduled  castes  and
 scheduled  tribes  in  certain  areas  of
 the  country  and  suggested  specific
 plang  such  as  Tribal  Research  Insti-
 tute,  Cultural  Research  Institute,  sur-
 vey  and  study  by  the  research  staff
 of  the  Commissioner  for  scheduled
 castes  and  scheduled  tribes,  But,  there
 is  little  or  no  mention  of  such  plans
 and  institutions  for  the  scheduled
 castes  and  scheduled  tribes  inhabiting
 the  north-eastern  regions  of  small
 states  and  territories  mentioned
 above.  The  people  of  thete  areas  are

 very  much  aggrieved  for  not  getting



 gor  DG,  ‘1974-75,

 sthe  due  share  of  his  benign  attention.
 Practically,  they  have  not  felt  the
 very  existence  of  such  a  Commis-
 sioner  80  far.

 here  are  moze  than  a  lakhs  of
 -scheduled  tribe  people  living  in  the
 plain  districts  of  Assam,  the  kith  and
 ‘kin  of  those  living  in  the  hill  districts,
 who  are  not  recognised  as  scheduled
 tribes,  and  as  such,  they  are  not  enti-
 ‘tled  ‘to  the  privileges  offered  by  the
 ‘Central  Government.  For  instance,
 there  are  more  than  a  lakh  of  Garos
 ‘living  in  Goalpara,  Kamrup  and  other
 plain  districts  who  are  still  deprived  of
 ‘whatever  privileges  being  enjoyed  by
 their  brothers  and  sisters  in  Garo  Hills
 district  of  Meghalaya.

 The  fruition  of  Independence  and
 democracy  has  not  taken  place  to  an
 appreciable  extent  in  those  hill  areas
 and  social  suppression  and  economic
 stagnation  are  still  unbridled  and
 rampant  in  these  remote  parts  of  the
 country.  The  closed  and  separatist
 policy  of  the  British  Government  is
 still  holding  the  fort  in  these  hill
 areas.  If  the  democratic  Government
 of  independent  India  does  not  give
 a  special  and  sincere  care,  the  stagna-
 tion,  suppression  and  injustice  wil]  not
 move  out  of  these  areas  and  the  gap
 will  remain  as  wide  or  even  wider
 between  the  scheduled  and  the  non-
 scheduled.  The  no-progress  or  little
 progress  state  is  due  mainly  to
 improper  and  partial  implementation
 of  measures  so  far  undertaken  by  the
 Government,  lack  of  sense  of  import-
 ance  and  urgency,  inadequate’  provi-
 sion  of  funds  and  want  of  zeal.

 MR.  CHAIRMAN:  Are  you  going  to
 read  the  whole  thing?  You  make  the
 points.  Otherwise,  your  time  will  be
 up.

 SHRI  K.  MARAK:  The  demand  of
 the  Garos  living  in  the  contiguous
 border  areas  of  Goalpara  and  Kamrup
 districts  of  Assam  for  inclusion  of  360
 Garo  villages  in  Garo  Hills  district  of
 Meghalaya  shoulg  be  treated  as  a
 national  problem  and  should  be
 approached  from  the  humanitarian
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 point  of  view,  It  is  the  genuine
 desire  of  the  democratic  people  to  be
 grouped  together  with  their  Kith  and
 kin,  separated  by  imaginary  boundary
 line,  drawn  by  the  British  Govern-
 ment  for  their  own  convenience  of
 administration,  but  practising  the
 same  social  life  and  culture  and  hav-
 ing  the  same  tradition  and  custom.
 It  is  a  natural  desire  to  be  associated
 with  an  administration  run  in  their
 own  language  and  an  aspiration  for
 educational,  social  ang  economic  deve-
 lopment  according  to  their  own  genius,
 Their  desire  to  live  together.  to  grow
 together  and  work  together  is  a
 corollary  of  the  accepted  principle  of
 creating  a  linguistic  State.  The
 demand  had  been  voiced  even  before
 independence,  after  independence,  and
 during  struggles  for  Hill  State  by
 interviews,  by  memoranda  etc.  The
 reticence  of  the  Central  Government
 and  the  Assam  Government  has
 created  a  considerable  frustration  and
 despair  amongst  the  said  border  peo-
 ple,  ang  is  also  responsible  for  crea-
 tion  of  complication  and  unpleasant
 repercussion.

 When  the  people  started  holding
 meetings  and  resorting  to  peaceful.
 demonstration  fo  voice.  their  demand
 and  to  register  their  protests  against
 the  backdoor  attempts  of  the  Assam
 Government  to  impose  Assamese
 language  upon  them,  the  Goalpara
 sub-divisional  authorities.

 Please  co- MR.  CHAIRMAN:
 operate.  How  long  will  you  take  for
 reading  al)  that?

 SHRI  K.  MARAK:  Two  0  three
 minutes  only.

 MR.  CHAIRMAN:  How  many  more
 pages  have  you?

 SHRI  K.  MARAK:  One  more  page
 only,

 MR.  CHAIRMAN:  No.  no,  You
 make  the  points  ang  conclude.  You
 can  lay  the  page  on  the  Table,  Now,
 Mr.  Jamilurrahman.
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 SHRI  K.  MARAK:  ....took  a
 wrong  decision  vf  suppressing  the
 movement  under  false  accusation  and
 uncalled  for  provacation  and  started
 a  wanton  show  of  force,  which  was
 not  justified  at  al]  under  the  circums-
 tances,

 MR.  CHAIRMAN:  Another  Member
 is  to  speak.  Please  conclude,  Thank
 you  very  much.

 att  मुहम्मद  जमातों  हमाम  (किशनगढ़)  :

 मोहतरम  चेयरमैन  साहब,  मेंने  बहुत  ही

 गौर  से  होम  मिनिस्ट्री  की  डिमाण्ड  की

 रिपोर्ट्स  को  पढ़ा  है  1  इसको  देखने  के  बाद

 मैं  महसूस  करने  लगा  हूं  नर  महसूस  करता  हूं

 कि  जितनी  मांग  होनी  चाहिये  थी  उतनी  नहीं

 हुई  है  ।  इस  मांग  मे  कंजूसी  की  गई  है  1

 चूंकि  इस  डिपार्टमेंट  की  जिम्मेदारिया  बहुत

 हैं  प्रौढ़  इसको  किसी  तौर  पर  नंजर अन्दाज़

 नहीं  किया  जा  सकता  है  ।  जब  इसको  ना  र-

 अन्दाज़  नही  किया  जा  सकता  है  तो  इसकी  माग

 में  बढ़ोतरी  होनी  चाहिये  थी  ।  बहरहाल,

 जो  भी  माग  की  गई  है  उसकी  पुरजोर  ताईद

 करते  हुए  मैं  अपनी  चन्द  बात  कहना  चाहता

 हू  -  होम  मिनिस्ट्री  की  बहुत  ज्यादा  जिम्मे-

 दारियां  &  इससे  इकार  नहीं  किया  जा  सकता

 है।  यह  महकमा  सिर्फ  जान  माल  की  हिफाजत

 का  जिम्मेदार  नहीं  है  बल्कि  इसे  एक  ऐसा

 माहौल  भी  कायम  करना  है  जिससे  मुल्क  मे

 झमन  चैन  कायम  रह  सके  और  गरीबी  हटाओ

 का  जो  एक  फलसफा  हमारे  लीडर  और  हमारी

 पार्टी  ने  दिया  है  वह  पूरा  हो  सके,  उसमे  किसी

 तरह  की  कोई  रुकावट  पैदा  न  हो।  खास  कर

 हालिया  माहोल  में  कभी  जो  हमारी  जम हू  नियत

 पुख्ता  नहीं  हुई  है  इस  जमहूरीयत  को

 रए काश नरी  सियासतदा  मिटाने  पर  तुले  हुए

 =)
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 मुल्क  में  माशी  बदहाली  है,  इसमें  कोई
 दो  रायें  नहीं  हैं  -  इस  माशी  बदहाली  की

 बहुत  सारी  वजूहात  हैं  जैसे  गल्ले  की  कमी,

 सुखाड़,  होडिग,  बाढ़  कौर  पाकिस्तान  से

 लड़ाई।  इन  बातों  का  असर  तो  होना  ही  था  ।

 हमारी  बज र  भाजन  ने  बहुत  पहले  ही  चेतावनी

 दे  दी  थी  कौर  मुल्क  को  झागाहू  कर  दिया

 था  कि  लड़ाई  के  बाद  इसका  असर  मुल्क  पर

 होने  वाला  है  लेकिन  उस  वक्‍त  तो  दूसरी  तरफ़

 के  हमारे  कुछ  दोस्त,  खास  तौर  से  वाजपेयी  जो

 जो  इस  वक्‍त  यहां  पर  नहीं  हैं,  वे  बहुत

 चुप  झोर  खामोश  थे  वे  खामोशी  से  सारी

 बाते  सुन  रहे  थे  ।  शायद  वक्‍त  का  इन्तज़ार

 कर  रहे  थे  कि  मौके  से  फायदा  उठा  लें

 (व्यवधान)  मैं  यह  ज्  कर  रहा  था  कि  कभी

 जो  हामी  दौर  चल  रहा  है  इस  मौके  का  मे

 बेजा  फायदा  उठा  रहे  है म्ौर  गरीब  भ्र वाम  की

 जिन्दगी  को  दूभर  करने  पर  तुले  हुए  हैं  ।

 शाप  देखे  उसके  लिए  यह  सब  क्या  कुछ  नहीं

 कर  रहे  हैं  ?  रिएक्शन री  सियासतदा  ताकते

 जिनको  बारहा  महू  की  खानी  पडी  है,  सन्‌

 97l  में,  972  में  दौर  फिर  974  में

 यू०  पी०  के  एलेक्शन  मे  भी  उन्हें  मुह  की

 खानी  पढ़ी  है  लेकिन  उससे  भी  उन्हें  सबक

 नहीं  मिला  ।  वे  हर  जगह  पर  फ़सादाद

 बरपा  करने  के  लिये  तुले  हुए  है  a  वक्‍त  ऐसा

 था  कि  सभी  लोग  सिर  जोड़  कर  बैठते  शौर

 मुल्क  की  झ्रावाम  की  भलाई  के  लिए  क्या  कदम,

 उठाये  जा  सकते  है  उस  पर  गौर  करते,

 मुल्क  को  आगे  बढ़ाने  में  मदद  करते  लेकिन

 उनके  बरअक्स  वे  क्‍या  कर  रहे  हैं  ?  यह  लोगों

 को  गुमराह  कर  रहे  है,  भावना  में  फिरकावाराना

 फ़सादाद  फैला  रहे  हैं  ।
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 चेयरमैन  साहब,  एक  जोडी  ऐसी  बनी  है
 जिसकी  मिसाल  में  आपको  पेश  करता  हू  ।

 सी०  पी०  एम०,  सोशलिस्ट  और  जनसंघ--
 कैसी  जोडी  बनी  है  ?  जमहूरीयत  में  ऐसी
 जोड़ी  दुनिया  मे  नहीं  मिलेगी  लेकिन  भारत

 में  जरूर  देखेंगे  ।

 आपने  देखा  कि  गलत  की  कमी,  कीमतों
 में  इजाफा  और  रिश्वत  के  नाम  पर  फिरते-
 बारानी  फपाद  होने  लगे  हू  कौर  खासतौर  से

 मुसलमानों  का  जीना  दूभर  हो  गया  है  U  उन
 दोस्तो  मे  में  कुछ  लोग  तो  अभी  एक  साध

 मौजूद  हैं  जिन्होंने  मुसलमानों  का  जीना

 हराम  कर  दिया  हैं,  कौर  खास  कर  गरीब

 हरिजन  और  मुसलमान  मौत  की  साया  में
 अल  रहे  है  इन  लोगो  के  खौफ  की  वजह  से  ।
 कोई  भी  बाल  नगर  देश  मे  हो  तो  उसको  फौरन
 फिरकावाराना  शक्ल  2  देते  हैं।  आप  देखे

 गुजरात  में  आन्दोलन  के  नाम  पर  फिरकेवाराना
 फ़सादाद  हुये  कौर  मुसलमानों  का  काफी  जानी
 और  माली  नुकसान  हुआ  ।  यह  किसी  से  छिपा
 नही  है।  बिहार  मे  राची  से  जहा  मैं  भी  गया

 था,  श्री  नवल  किशोर  सिंह  शौर  श्री  कातिक
 राव  और  घोष  साहब  भी  गये  थे  हमने
 देखा  कसा  देता  मगर  था  ज!  देखने  से

 ताल्लुक'  रखता  था।  पुलिस  ने  एक  तरफा  बात
 की  है,  लोकल  दरोगा  ने  एक  तरफा  बात  की  है
 और  जितने  मकानात  जलाये  गये  हैं  वह  मुसल-
 मानो  के  ही  जलाये  गये  ।

 इसी  तरह  से  गुजरात  के  इन्दर  कुछ
 जग  हो  को  लीजिये  जैसे  प्रहमदाबाद,  मुदासा,
 राजकोट,  हर सोल  बोरसद  मे  जबरदस्त  फिरते-
 वारानाफसादात  हुये  हैं  कौर  मुसलमानो  का  काफी

 नुकसान  हुआ  है  ।  श्राप  बिहार  को  खोजिये

 बहा  कुल  मिनिस्टर्स  का  पुतला  गधे  पर
 निकाला  गया  शौर  चीफ  मिनिस्टर  के  पुतले
 को  सुधर  पर  चढ़ा  कर  के  जलाया  गया  V

 चूक  मुसलमान  सूअर  को  हराम  मानते  हैं
 और  चूकि  बिहार  का  चीफ  मिनिस्टर  मूसल-
 मान  है  इसलिये  उसके  पुतले  को  सुपर  पर  चढ़ा
 कर  चलाया  गया।  यह  किस  बात  की  निशान-
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 देही  करता  है  बहू  लोग  कहते  है  कि  हम
 कौम  के  हमदर्द  हैं,  इससे  बढ  कर  शर  क्या
 मिसचीफ  हो  सकती  हूँ  कि  मुसलमानों  हे
 जज़बात  को  हर  तरह  से  भड़काया  जा  रहा  है,
 झ्र ौर  दूसरी  तरफ  कहते  है  कि  हम  आजादी  को
 बरकरार  रखना  चाहते  हैं  फंसा  मुझ  गुमान
 होता  है  इन  सब  हरकतों  को  देखकर  कि

 कुछ  दोस्त  जो  दूसरी  तरफ  बैठे  हुए  हैं  एक

 सेक्युलर  स्टेट  मे  मुसलमान  चीफ़  मिनिस्टर  को

 बिहार  मे  नही  देखना  चाहते  हैं एक  कांग्रेसी
 रची  गयी  हूँ  कि  इनको  किसी  तरह  से  गिराया
 जाय  ।  नाम  स्टूडेंट्स  आन्दोलन  का  हूँ  लेकिन

 सही  माना  में  कुछ  रिएक्शन री  फौज़  एक
 साथ  मिल  कर  एमी  हरकत  कर  रही  हैं,
 अ्रावाम  को  गुमराह  कर  रहे  है।  यह  ऐसी
 ही  फोर्सेज  की  हरकत  हूँ  1  अगर  फिर  के-
 बारना  फ़सादाद  को  फौरन  न  रोका  गया  तो
 सियासी  जमाते  और  यह  सारे  लोग  सियासी
 जिन्दगी  को  आन्दोलन  के  नाम  पर

 मुल्क  को  तबाह  और  बरबाद  कर  देंगे।
 वक्‍त  प्राग या  है  कि  हुकूमत  इस  बात  पर  गौर
 करे  ।

 माननीय  दीक्षित  जी  जैसे  बुलन्द
 हिम्मत  और  साबित  कदम  मिनिस्टर  और
 मिर्धा  जी  जैसे  जवान  और  एक्टिव  स्टेट
 मिनिस्टर  और  मोहसिन  साहब  जैसे  मतीन
 श्र  मुनकिसरुल  मिजाज  डिप्टी  मिनिस्टर

 बहुत  कम  मिलते  हैं।  शौर  इस  मिनिस्ट्री
 में  गोया  एक  मिक्स्ड  मिनिस्ट्री  है  भौर  मैं  चाहूंगा
 कि  इसी  तरह  की  एक  मिक्स्ड  पुलिस  होनी
 चाहिये  ताकि  एक  दूसरे  सबके  पर  भरोसा  हो
 और  वह  सब  मिल  कर  उस  मिक्स्ड  पुलिस
 फोस  मे  रहेंगे  तो  एक  दूसरे  पर  किसी  को  शुबहा
 नही  होगा  भौर  ज्यादती  नही  होगी  ।

 973  में  मुदासा  मे  को  फसाद  हुये,
 ढ्र्को  में  भर  कर  लड़कों  को,  विद्यार्थी  परिषद्‌
 के  लोगो  को  लाया  गया  और  लूटपाट  में
 कार  एस०  एस०  कौर  विद्यार्थी  परिषद्‌
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 [श्री  मुहम्मद  जमिलुरहमान]

 के  लोग  शामिल  थे  कौर  उसकी  मददगार  पुलिस
 थी  t  कोई भी  आज  तक  कानन  की  जब  में

 नहीं  लाया  जा  सका  t  पुलिस  ने  मिलकर
 अकलियत  के  लोगों  को  मारा  है  और  उनको

 ख़ुदा  हूं  ;  भ्र ौर  जो  कुछ  गुजरात  मे  हुमा  वह
 आपको  मालूम  है  t

 इसी  तरह  से  यू०  पी०  में  पी०  ए०  सी०

 ने  फिरोजाबाद  और  वाराणसी  मे  जुल्म  ढाये

 कौर  उन्होंने  बाद  में  रिवोल्ट  कर  दिया  ।

 इसलिये  दस  मिनिस्टरों  में  इन  सब  बातों  को

 रोकने  के  लिये  ठोस  कदम  उठाया  जाय  और

 सारी  चोरों  में  तबदीली  लायी  जाय  जिससे  कि

 सही  मानों  में  सेक्युलर  स्टेट  बन  सके  |

 सभापति  महोदय  श्री  आप  डरपना

 भाषण  जन्म  कीजिये  ।

 शी  मुहम्मद  जमोेलरंहमान  |  मोहतरम

 चेयरमेन  साहब,  में  घडी  देख  रहा  हूं  ।  मुझ
 अभी  थोडा  सा  मौका  और  विया  जाय  क्योंकि

 काफी  कुछ  कहता  ह  t

 सेनापति  महोदय  :  होम  मिनिस्टर  साहब

 को  अगर  5.  30  पर  नही  बुलाऊगा  तो  कैसे

 काम  चलेगा।  बैसे  मुझे  कुछ  एल राज  नहीं  है,

 श्राप  मिनिस्टर  का  वक़्त  काट  रहे  है  1

 श्री  मुहम्मद  जमाल  रहमान  होम

 मिनिस्टर  साहब  ने  झर०  एस०  एस०  का  हाथ

 इन  फसादात  में  देखा  है  और  गुजरात  श्र

 बिहार  के  अन्दर  ।  फिर  उनको  क्यों  नहीं

 कानन  की  जद  में  जाता  जाता,  यह  मैं  जानना
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 चाहता  हू  t  मैं  कहना  चाहता  हूं  कि  श्राप

 जितनी  द्र  करेंगे  जम्हूरियत  के  उतना

 ही  खतरा  बढ़ता  जायगा।  मुल्क
 को  खतरे  से  बचाने  के  लिये  जरूरी  है  कि  प्यार

 एस०एस०  हो  या  आनन्द  मार्ग  हो,  ऐसे  जो

 भी  इदारे  भारत  में  हो उनपर  बैन  लगाया  जाय

 शौर  सिर्फ  आई०  पी०  सी०  की  दफा  58

 में  तवील'  लाने  से  काम  नहीं  चलेगा,  उस  पर

 आपको  सख्ती  से  भ्रमण  करना  होगा  ।

 श्री  पन्ना  लाल  बारुपाल  (गंग्रानगर)  :

 सभापति  महोदय  काग्रेसी  संसद्  सदस्यों  में

 बहुल  रोष  है  समा  कम  होने  की  वजह
 से।  मैं  चाहता  है  था  1६026  ू: क  उठाया

 जाये  ।

 श्री  मुहम्मद  जमोलरंहमान  अइस्टरेंटर्स,

 होर्स  कौर  बनवा  मार्क  से  को  सख्त  से

 सख्त  सजा  दी  जाय,  और  अगर  कानन  7

 तबदीली  लाने  से  मौत  के,  सजा  हा  सकती  है
 तो  वह  भ  क्या  जाय  t

 जहा  तक  उदू  वा  सवाल  है  उस  परे  में

 कंबल  सर्कुलर  ज।  री  करन  से  काम  नही  चलेगा,

 बल्कि  जा  उसक।  कानूनी  हैसियत  है  उस  पर

 अमल  किया  जाय  1  साथ  ही  जो  मुसलमानों
 की  नुमाइन्दगी  है  चाहे  पुलिस  हो,  बी०  एस०

 एफ०  हो,  सी०  आरपी  हो,  पब्लिक  अन् डर

 टेनिस  हो,  इंटेलीजेंस  डिपार्टमेंट  हो  उनकी

 नुमाइन्दगी  दीजिये  बहाली  के  तौर  पर  ताकि

 सात,  राठ  करोड  मुसलमानों  को  इत्मीनान

 हो  ।  हमेशा  से  मुसलमानों  का  नुकसान  हो

 रहा  है,  इसलिये  मुसलमानों  )  भी  बहाली

 मुनासिब  तौर  पर  इन  सब  फोर्सेज  से  होगी

 चाहिये  ।
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 SHRI  BIRENDER  SINGH  RAO

 (Mahendragarh):  Mr,  Chairman,  Sur,
 the  Home  Mmmister  carries  a  very
 important  charge,  and  some  of  the
 more  important  responsibilities  which
 he  hag  to  discharge  are  maintenance
 of  internal  security,  law  and  order,
 eradication  of  corruption,  national
 mtegration,  elec‘iun-  and  :e0lganisa-
 tion  of  States  In  some  of  these
 mutters,  I  believe,  the  achievements
 of  the  Home  Muinistiy  are  not  very
 creditable  wil}  mention  only  2  few
 of  them

 In  the  matter  of  national  mtegra-
 tion,  if  38  necesser,  that  there  should
 by  a  uniform  civil  code  as  provided
 for  in  the  Constitution,  But,  unfortu-
 nately,  artule  44  of  the  Constitution
 has  heen  completely  ignored  by  Gov-
 ernment  It  is  also  necessary  for
 purposes  of  natinral  integration  that
 there  should  be  a  link  language  for
 the  country  ang  that  the  official
 language  which  is  Hindi  should  be
 progressively  introduced  and  should
 be  treated  as  the  national  language.
 Articles  343  and  344  provide  for  the
 appointment  of  a  Commission  and  a
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 Committee  of  Parliament,  but  I  do
 net  ¢hink  that  anything  tengible  has
 been  done.

 Very  strange  things  are  happening
 in  the,  country  and  yet,  the  Home
 Ministry  has  not  been  able  to  put  its
 foot  strongly  down  to  stop  this.  In
 Tami]  Nadu  we  have  recently  seen
 that  a  resolution  was  passed  by  the
 Assembly,  unanimously,  that  States
 should  have  autonomy.  It  is  not  a
 question  of  autonomy.  it  is  a  step
 towards  demanding  of  secession,  and
 what  is  worse,  in  Tamil  Nadu  there
 is  so  much  allergy  to  Hindi...  (Inter-
 ruptions)  What  are  you  laughing?
 They  are  giving  pensions  to  people
 who  took  part  in  the  Anti-Hindi
 agitations.  Is  this  the  way  of  run-
 ning  a  government  in  the  Union  of
 India?

 And  yet,  the  Home  Ministry  which
 is  responsible  for  making  Hindj  as  the
 official  Janguage  is  keeping  silence....
 (Interruptions)  It  will  soon  be,  if  the
 Government  takes  proper  steps...

 SHRI  R  P,  ULAGANAMBI:  You
 please  ask  my  friend  to  go  through
 the  Constitution.  Hindi  is  not  at  gil
 a  national  language.  It  is  only  an
 official  language.

 SHRI  BIRENDER  SINGH  RAO:  It
 is  the  official]  language  of  the  country.

 SHRI  R,  P  ULAGANAMBI.  Please
 go  through  the  Constitution  before
 speaking.  हे

 SHRI  BIRENDER  SINGH  RAO:
 Other  languages  are  only  the  regional
 languages  Hindj  is  the  official
 language  and  the  national  language of  the  country.  The  officia]  language
 only  is  the  national  language  of  the
 country...

 AN  HON.  MEMBER:  All  languages
 are  national  languages,

 SHRI  BIRENDER  SINGH  RAO:
 Call  it  official  language  or  any
 language  you  like.
 655  LS—25.
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 I  would  suggest  that  Hindi  should
 be  made  compulsory  to  be  learnt  in
 all  States  of  the  South  as  a  secondary
 language  and  one  language  from  the
 South  must  be  learnt  in  all  the  schools
 in  the  northern  States  as  a  secondary
 language  so  that  the  nation  may  soon
 integrate  (Interruptions)  The  Eas-
 tern  States  also  should  do  the  same....

 MR  CHAIRMAN:  Your  time  is
 over.

 SHRI  BIRENDER  SINGH  RAO:
 No,  Sir  I  have  not  even  started.

 The  other  point  that  I  want  to  make
 was  about  the  question  of  the  Prime
 Minister’s  award  on  Chandigarh.  You
 kindly  bear  with  me  for  2  or  3
 minutes..

 MR.  CHAIRMAN:  I  think  this  is  the
 last  point  you  have  to  make,

 SHRI  BIRENDER  SINGH  RAO:
 Then.  one  or  two  more.

 Four  years  have  elapsed  since  the
 Prime  Minister’s  award  was  announc-
 ed.  Chandigarh,  under  that  award,  is
 to  go  to  Punjab  next  year.  Haryana
 has  no  capital  yet  and  the  transfer  of
 Fazilka  and  Abohar  which  are  Hindi-
 speaking  areas  is  linked  up  with  the
 Commission  which  is  to  be  set  up  to  go
 into  other  boundary  disputes.  More
 than  four  years  have  passed  but  no
 Commission,  has  been  established.  We
 have  seen  the  fate  of  Mahajan  Com-
 missoion.  There  has  been  no  imple-
 mentation  of  its  recommendation  so
 far  We  also  know  what  was  the  fate
 of  the  Shah  Commission  Report.  So
 My  request....

 AN  HON,  MEMBER.  Also  on  Nar-
 mada  project.

 SHRI  BIRENDER  SINGH  RAO:
 So,  my  request  is:  the  question  of
 Fazilka  ang  Abohar  should  not  be
 linked  with  the  setting  up  of  the
 Commission  for  other  boundary  dis-
 putes.  and  for  transfer  at  the  time
 of  implementation  of  the  recommen-
 dations  of  that  Commission.  We  do
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 (Shri  Virender  Singh  Rao)  मैं  ने  हात  के  जरिये  कौर  चिट्ठियों  के  जरिये
 not  know  when  the  Commission  wil!  काश्मीर
 be  set  up  and  when  its  recommenda-

 e  bad eh  है  कौर
 tions  will  be  implemented.  Therefore,  मुख्य  मंत्री  बात  की  है।  उन्होंने  कहा

 न  कुक
 व
 जा

 it  Chandigarh  नह  टोल
 है  कि  हम  ने  भाप  की  इस  बात  को  मान  लिया  है

 ०  ab,  then  ang  ar  ५
 simultenecusly  should  go  to  Haryana,  शौर  केन्द्रीय  सरकार  को  भेज  दिया  है  लेकिन

 At  least  they  should  both  be  turned  #7  जब  यह  रिपोर्ट  पढ़ी  लो  कहीं  पर  भी  इस

 Abohar  can  be  transferred  to  Haryana
 at  the  same  time  as  Chandigarh  goes
 to  Punjab,

 MR.  CHAIRMAN:  Shri  Kushok
 Bakula.

 SHRI  BIRENDER  SINGH  RAO:
 Let  me  at  least  give  my  suggestions.
 I  wil]  take  only  two  minutes

 MR.  CHAIRMAN:  Shri  Kushok
 Bakula,

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR  DIK-
 SHIT):  The  hon.  Member  may  send
 his  suggestions  to  me,  ang  let  us  pro~
 ceed,

 MR,  CHAIRMAN:  You  can  send
 them  in  writing.  He  will  reply.

 st  कुशोक  बकुला  (लहा):  सभापति

 महोदय,  गृह  मंत्रालय  की  मांगों  का  मैं  समर्थन
 करता  हू,  लेकिन  इस  के  साथ  साथ  खेद  प्रकट
 करना  चाहता  हू,  कि  जब  मैं  ने  1973-74
 की  रिपोर्ट  का  अ्ध्यायन  किया,  तो  उस  में  लाख
 के  बारे  में  विशेष  उल्लेख  नहीं  किया  गया  था

 मैं  बार  वार  सदन  में,  जब  से  मैं  भागा  हू,  967

 से,  यह  कहता  रहा  हू,  कि  साख  में  कोई  तरक्की

 नही  हो  रही  है  झा धिक,  सामाजिक  और  शिक्षा
 में  और  यह  इन  क्षेत्रों  मे ंपिछड़ा  हुआ  है।  राज्य
 सरकार  भी  हम  को  बिल्कुल  लग  समझती

 है  भौर  मने  ऐसा  मालूम  होता  है  कि  केन्द्रीय
 सरकार  भी  लद्दाख  को  कुछ  नहीं  समझती।
 मैं  दीक्षित  जी  से  कहना  चाहता  हूं  कि लहा  को

 शेडयूल  ट्राइब्स  भोर  शैफील्ड  एरिया  घोषित
 कर  दिया  जाना  चाहिए।

 दूसरी बात  यह  है  कि  जम्मू भौर  काश्मीर
 का  विकास  करने  के  लिए  बाप  ने  एक  मंत्री
 समिति  बनाई  है  लेकिन  मैं  पूछना  चाहता  हूं
 कि  क्या  थे  कभी  हाथ  की  तरफ़  गये  हैं  ?  राज
 केन्द्रीय  सरकार  में  हमारे  चार  मंत्री  है,  दो

 जम्मू  के  शौर  दो  काश्मीर  के।  मैं  जानना

 चाहता  हूं  कि  क्‍या  इन  म॑  से  कोई  मिनिस्टर

 कभी  लहाख गया है? गया  है?  क्‍या  भाप  सवाल को
 जम्मू  काश्मीर  से  अलग  समझते  हैं?  हम
 ने  राज  तक  नहीं  कहा  कि  लद्दाख  जम्मू  काश्मीर

 से  अलग  हो  जाए।  1949  में  जरूर  हम  ने

 नेहरूजी  से  कहा  था  कि  लद्दाख  को  भ्र लग  कर

 दिया  जाए।  हमारी  काश्मीर  की  जनता  के

 साथ  कोई  आपत्ति  नही  है  लेकिन  काश्मीर  के

 शासन  ने  ऐसा  रुख  भ्रपनाया  है  कि  वहा  कोई
 तरक्की  नही  हुई  है।  उस  वक्‍त  जवाहर  लाल

 जी  ने  कहा  था  कि  भ्र भी  वक्‍त  नहीं  भागा  है।
 फिर  962  में  हम  ने  कहा  था  कि  भव  तो

 वक्‍त झा  गया  है।  ड्राप ने  चाइनीज  से  दोस्ती

 कर  के  तिव्बत को  तो  चाइनीज  के  हाथ  मे  भेज

 दिया  सन्‌  954  में  तिलवन  के  बारे  में  मैं  ने

 कहा  था  कि  आप  इस  के  बारे  में  सोचें  लेकिन

 उस  वक्‍त  आप  ने  नहीं  सोचा  भोर  राज  तिब्बत

 लीन  का  इलाका  बन  गया  है  कौर  उस  के  चारों

 तरफ  से  हिन्दुस्तान  को  नुकसान  पहुचता  है  शौर

 करोड़ों को  नुकसान  हुमा  है।  गया  लद्दाख को  भी

 शाप  चाह मसी  के  पास  जाने  देना  चाहते  हैं  ?

 उस  वक्‍त  जब  हमने  कहा  था  तो  स्व०  प्रधानमंत्नी

 जी  ने  कहा  कि  प्रभी  शक्त  नहीं  है  भौर

 हम  चुप  बैठे  रहे।  भ्रमर  यही  हालत  रही,  तो

 हाथ में  भी  दंगे-फ़साद हो  सकते  हैं  भौर  भाज

 चारों  तरफ़  भ्रान्ति  फैली  हुई  है।  क्या  श्राप
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 समझते  हैं  कि  काश्मीर  में  शान्ति  है?  वहां
 पर  अशान्ति  भौर  लोग  डरे  हुए  है  t

 क्या  भाप  सहाख में में  सी  भ्रान्ति  द. ल  हते  हैं।
 मैं  ने लाख  के  बारे  में  बार  बार  कहा  है  कि  वहा

 के  लिए  भाप  कुछ  करिए  और  इन्दिरा  जी  से
 भी  कहा  था।  उस  वक्‍त  चव्हान  साहब  गृह
 मंत्री  थे।  हम  ने  कहा  था  कि  नेफ़ा  पैटर्न  श्राप

 वहाँ  पर  लाइए।  हम  जम्मू  काश्मीर  से  अलग
 करने  की  बात  नही  करते  हैं  क्योंकि  इस  में
 कन्द्ीय  सरकार  के  सामने  कुछ  मुश्किलात,
 कुछ  कठिनाइयां  आएगी ।  उस  वक्‍त  उन्होंने

 कहा  था  कि  भ्र भी  यह  मुश्किल  है।  इस  के  बाद
 आप  ने  गजेन्द्रडकर  कमीशन  नियुक्त  किया

 बौर  उस  ने  अपनी  रिपोर्ट  दे  दी।  उस  में  कुछ
 सेशन्स  उस ने  दिये  हैं,  लेकित  जम्मू  काश्मीर
 की  गर्बमेंन्ट  न ेउन  पर  कोई  ध्यान  नहीं  दिया
 था।  मेरे  पास  गजेन्द्र गश कर  कमीशन  के  सजा-
 नस  पढ़ने  का  समय  नही  है,  ले  कन  मैं  उस
 को  सभा  पटल  पर  खान  चहता  हूं।  उस

 में  उन्होंने कहा  है  कि  लद्दाख  मे  कोई  खास
 तरक्की  नही  हुई  है।  भौर  इस  के  साथ  में  यह
 बुकलेट  ईको  साफ  लद्दाख”  भी  सभा  पटल  पर
 रखना  चाहता  हू  जो  कि  हम  ने  गजेन्द्रगड़  कर
 कमीशन  को  दे  दी  थी।

 शाप  बिजली  को  ले  ।  एक  ही  बहु  तकना
 प्रोजेक्ट  चल  रहा  है  लेकिन  उसके  बार  मे
 भी  कहते  हैं  कि यह  i978  तक  पूरा  होगा
 लेकिन  कारगिल  में  कोई  भी  पन  बिजली  प्राजे-
 कट  नही  चल  रहा  है।  यह  बिजली  की  हालत  है  I

 आपने  भ्र पनी  रिपोर्ट  मे कहा  है  कि  आप
 सारनाथ  में  पड़  रहे  लारियो  को  स्कालरशिप
 देग ।  इसका  मतलब  यह  है  कि  वहा  इस  वक्‍त
 दो  तीन  लड़के  जो  पढई  रहे  है  |
 उनको  ही  यह  मिलेंगे  ।  मैं  चाहता  हू  कि  आपको
 पंद्रह  बीस  लड़कों  को  स्कालरशिप  देने  की
 व्यवस्था  करनी  चाहिए।
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 दीक्षित  जी  तथा  मिर्धा  जी  पर  हम  लोगों
 को  पूरा  भरोसा  है।  उन्होंने  भी  प्यार  हमारी
 समस्याओं  की  तरफ  ध्यान  नहीं  दिया  तो  यह
 अच्छा  नहों  होगा।

 नहाख  में  मांग  चल  रही  है  कि  वहा  सेटर

 का  शासन  होना  चाहिए  ,  सेन्टर  इटरवशन  की

 माग  चल  रही  है?  मैं  इसको  नही  कर  रहा  हू
 लेकिन  कुछ  लोग  कर  रहे  हैं।  मैं  इस  मांग  का

 पूरा  समधन  कर 1  हूं  ।  इसके  बिना  कभी

 लद्दाख  की  तरबकी  नहीं  होगी।  भाज  मैंने  कुछ

 कहा  तो  शायद  कल  को  जम्मू  काश्मीर  मे  कोई
 ब्यान  दे  दं  गा  जिसके  जबाब  मे  मुझे  जो  कहना

 हुआ  मैं  कह  दूगा।  मैं  इस  पर  शौर  अधिक

 नही  कहना  चाहता  जन्तु  यह  अनुरोध  करूगा
 कि  एक  संसदीय  प्रतिनिधि  मान  लाख
 भेज।  जाय  ताकतवार।  स्थिति  स्पष्ट  हेज  य।

 सटर  का  शासन  होने  मैं  देर;  लगे  तोता  न्‍य

 झा पक।  लाख  के  जो  तरक़्क़ियाती  काम

 है  उसको  भ्र पने  हाथ  में  ले  लेना  चाहिए।

 आप  बताए  कि  क्‍या  लाख  में  सिविल

 इंजीनियर्स  ने  या  वहा  की  गवर्नमेंट  ने  एक  भी

 सड़क  बनाई  हैँ?  हमारा  59  हजार  मुरब्बा
 मील  का  रकबा  है।  क्‍या  जारी  मे  एक  भी

 बडा  पुल  बना  है?  क्या अब  में  एक  भी  सड़क
 पक्की  बनी है  ?  क्या  कारगिल  में  एक  भी  पक्की

 सड़क  बनाई  गई  है?  नहीं  बनाई  गई  है।
 में  चाहता  हू  कि  बाप  इन  सारी  बातों  की  तरफ
 ध्यान  दे  कौर  वहां  के  जो  तरक़्क़ियाती  काम  है
 उनको  आप  हाथ  में  ले  ले  7  में  चाहता  हू  कि
 सभापति  महोदय,  एक  संसदीय  मंडल  लाख
 समस्या  क  अध्ययन  के  लिए  भेजे  जिससे  वहा  का

 हालत  मालूम  हो  सके  ।

 MR,  CHAIRMAN:  Mr.  Satyanara-
 yana  Rao,  you  may  ask  questions  at
 the  end.  I  shall  allow  you  to  do  that.

 SHRI  M,  SATYANARAYANA  RAO
 (Karimnagar):  Sir,  you  are  domg  a
 greatest  injustice  to  me.

 een  ee eesti
 *The  speaker  not  having  subsequently  accorded  the  necessary  permission,  the  docun.ents
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 MR.  CHAIRMAN;
 time?

 SHRI  M,  SATYANARAYANA  RAO:
 I  must  be  given  time.  Otherwise  I
 won't  allow  the  Minister  to  speak.

 MR,  CHAIRMAN:  You  go  ahead.

 Where  is  the

 SHRI  M.  SATYANARAYANA  RAO:
 I  want  only  two  minutes  and  I  shall
 finish  ‘my  speech  in  two  minutes’  time.

 MR,  CHAIRMAN:  Sir,  when  there
 is  agitation  then  only  the  Government
 wakes  up.  You  know  what  has  hap-
 pened  to  Telengana-Andhra,

 I  am  very  happy  that  the  Home
 Minister  was  successfu]  iy  formulat-
 ing  the  Six-Point  formula.  We  were
 also  to  some  extent  satisfied.  So  far
 as  I  am  concerned,  I  am  nat  satisfied.
 But,  at  the  same  time,  I  may  tell  you
 that  we  will  not  create  a  problem  for
 you,

 We  wanted  a  Central  University
 for  this  region.  You  know  the  pro-
 blems  of  these  people.  Telengana  is
 the  most  backward  region.  This  Gov-
 ernment  promised  to  give  us  at  least
 Rs.  400  to  500  crores  Only  recently
 when  the  Prime  Minister  came  to  our
 region,  the  people  were  anxiously
 expecting  from  her  that  she  would
 make  an  announcement  about  this.
 Unfortunately  she  hag  not  made  any
 mention  about  it.  When  she  was
 asked  by  a  responsible  member  of  the
 Congress,  she  said  that  she  will  do
 the  needful  if  the  situation  demands.
 I  want  to  tell  the  hon.  Minister  that
 if  thig  ig  the  kind  of  atiitude  that  he
 takes,  he  will  again  see  the  agitation.

 You  may  be  undcr  the  impression
 that  people  are  satisfied  now  and  no
 agitation  will  come  about.  But,  I
 woul  like  to  warn  you  that  although
 the  Chief  Minister  of  Andhra  Pradesh
 is  making  his  own  efforts  to  see  that
 there  is  a  stable  Government  in
 Andhra  Pradesh  and  that  develop-
 mental  activity  takes  place  there,  that
 is  not  the  case  there.  I  request  the
 Government  that  the  agitation  that
 was  witnessed  by  us  should  not  be
 repeated  again.
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 That  is  all  what  I  want  to  say.

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  UMA  SHANKAR  DIKSHTh):
 Last  year,  at  this  time,  when  [  cane
 to  this  House  and  requested  for  the
 passing  of  the  grants  under  the  con-
 trol  of  my  Ministry,  the  problem  up-
 permost  in  our  minds  end  before  the
 country  was  that  of  Andhra  Pradesh,
 and  the  six-point  formula  had  been
 formulated.  Thereafter,  the  consti-
 tutional  amendment  Act  was  passed.
 It  was  necessary  that  the  majority
 of  the  States  should  pass  resolutions
 ratifying  it.  The  House  will  be  glad
 to  know  that  recently,  the  majority  of
 the  States  have  ratified  it  by  resolu-
 tions.  In  the  meantime.  the  Ministry
 of  Education  has  gone  into  the  subject
 of  planning  the  Central  University  at
 Hyderabad  and  all  the  necessary  for-
 malities  have  since  been  completed.
 The  fact  of  the  ratification  has  been
 conveyed  to  the  President  of  India
 and  I  am  glad  to  announce  that  within
 a  sho-t  time,  the  decision  to  setup  the
 Central  university  at  Hyderabad  will
 be  taken  up.

 I  would  also  ilke  to  take  this  op-
 portunity  to  assure  the  hon,  Member
 who  spoke  last  and  the  House  that
 we  stand  by  the  six-point  formula
 and  there  is  no  question  of  our  going
 back  on  it.  As  for  the  figures,  I  need
 not  go  into  the  kind  of  figures  that
 he  has  mentioned,  I  had  spoken  on
 this  House,  Mr.  Pant  also  had  spoken
 here  and  in  the  other  House,  and  we
 have  cammitted  ourselves.  I  do  not
 want  to  go  into  the  details  of  all  the
 commitments  that  we  had  made,  But
 I  would  only  any  that  all  the  commit-
 ments  that  we  had  made  would  be
 carried  out  subject  to  any  legal  for-
 malities  or  other  procedural  difficulties
 that  might  cause  delay,  but  the  delay
 also  will  not  be  allowed  so  far  as  ft
 lies  in  our  power  to  prevent  it,

 Today,  the  central  fact  or  the  his-
 torical  fact  of  the  situation  is  the
 law  and  order  situation.  It  is  true
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 that  it  dtose  out  of,  and  it  has  still
 much  t@  do  with,  the  condition  of
 shortages  of  commodities  and  high
 prices  and  prices  which  are  sil}  rising.

 Government  of  India  and  the
 Governments  of  the  States  have  been
 endeavouring  to  their  utmost  capacity
 to  tackle  these  problems,  Along  with
 this  problem,  so  far  as  my  Mimstry
 is  concerned,  it  38  also  essential  that
 law  and  order  must  be  maintained
 In  the  country.

 One  unfortunate  development  that
 has  taken  place  recently  is  that  de-
 liberate  attempts  have  been  made  to
 divert  the  attention  of  the  Govern-
 ment  of  India  from  solving  these
 problems  and  to  aggravate  the  law
 and  order  situation.  You  would  have
 seen,  Sir,  that  in  State  after  State,
 instead  of....

 SHRI  JYOTIRMOY  BOSU:  Aggra-
 vated  by  whom?

 SHRI  UMA  SHANKAR  DIKSHIT:
 By  Opposition  parties,  and  particular-
 ly  parties  like  the  one  headed  by  Shri
 Jyotirmoy  Bosu,  Every  time  there  is
 a  discussion  m  this  House,  Shri  Jyoti-
 rmoy  Bosu  revels  in  a  kind  of  phras-
 cology  and  in  a  kind  of  condemnatory
 personal  and  other  attacks,  assessina-
 tion  of  character  and  other  kinds  of
 mechods  designed  to  demoralise  the
 forces  which  have  to  keep  law  and
 order  in  the  country.

 Today  also  he  has  mentioned  cer-
 tain  high  officers  and  other  officers
 who  have  very  high  reputation  and
 whose  integrity  has  never  been  doubt-
 ed.  He  had  written  a  letter  to  me  and
 an  chat  letter  which  he  sent  to  the
 Speaker  and  through  the  Speaker  to
 me...  '

 SHRI  JYOTIRMOY  BOSU:
 days  ago,

 Four

 SHRI  UMA  SHANKAR  DIKSHIT-
 In  that  he  mentions  the  name  of  the
 Director-General,  and  he  says  that  he
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 is  trying  to
 appropriate

 to  himself  the
 powers.  of  a  dictator  and  so  on.  What
 kind  of  allegation  is  this?

 SHRI  JYOTIRMOY  BOSU;  Where
 have  I  said,  it?

 SHRI  UMA  SHANKAR  DIKSHIT:
 Does  he  expect  the  head  of  an  armed
 Police  organisation  not  to  make  him-
 self  responsible  for....

 SHRI  JYOTIRMOY  BOSU:
 is  not  correct,

 Thal

 SHRI  UMA  SHANKAR  DIKSHIT:
 That  is  the  first  sentence.  About  other
 persons  he  has  said  other  things.

 Now  he  has  to  ensure  and  enforce
 discipline  among  the  Force,  to  com-
 mand  respect  from  them....

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.  I  have  got  a  copy
 of  the  letter....

 SEVERAL  ‘HON.  MEMBERS:  No,
 no,

 SHRI  JYOTIRMOY  8080:  No  lymg
 on  the  floor  of  the  House.  I  have  got
 a  copy  of  the  letter  here.  The  hon.
 Minister  has  chosen  to  mislead  the
 House.  I  have  written  in  the  letter:

 “Under  rule  358,  I  hereby  give
 no  ice  that  during  the  Home  Minis-
 try’s  grant  debate  I  shall  be  men-
 tioning  the  following  names:  Shri
 Rustomji,  Director  General
 Against  these  persons  there  are
 charges  of  misuse  of  funds,  corrup-
 tion  and  malpractice  on  various
 counts  Pa

 SHRI  UMA  SHANKAR  DIKSHIT:
 No,  Sir  He  38  misleading  the  House,

 SHRI  JYOTIRMOY  BOSU:  Here  ss
 a  copy  of  the  letter.  Let  the  Secre-
 tariat  provide  the  original.  It  is  dated
 24-4274
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 SHRI  UMA  SHANKAR  DIKSHIT:
 He  ig  misleading.  the  House,  The  first
 portion  which  applies  te  Rustemji  does
 not  refer  to  that.  So  far  as  thé  other
 officers  ate  concerned...

 SHRI  JYOTIRMOY  BOSU:  Do  not
 mislead  the  House.  oo

 SHRI  UMA  SHANKAR  DIKSHIT:
 You  read  it,

 SHRI  JYOTIRMOY  BOSU;  Let  the
 hon.  Chairman  read  it  for  the  benefit
 of  the  House.  The  great  House  Minis-
 ter  is  in  the  habit  of  doing  this.

 SHRI  UMA  SHANKAR  DIKSHIT:
 Author  important  fact...

 SHRI  JYOTIRMOY  BOSU:  I  ask
 you  to  read  that  letter.

 SHRI  PILOO  MODY:  Who  is  the
 liar?

 SHRI  UMA  SHANKAR  DIKSHIT:
 What  are  you?

 MR,  CHAIRMAN:  When  the  Minis-
 ter  is  speaking,  I  do  not  want  anyone
 to  disturb  him  in  between....

 SHRI  JYOTIRMOY  BOSU:  Kindly
 read  the  letter.

 MR.  CHAIRMAN:.  If  there  is  any
 issUe  you  want  to  raise,  I  will  allow
 it  after  the  speech  is  over.  Otherwise,
 we  will  be  eating  into  the  time,  There-
 fore,  you  must  co-operate.  Whatever
 points  you  have  to  raise,  I  will  fully
 listen  to  you  after  the  speech  is  over.
 Will-you  kindly  co-operate?  In  the
 meantime,  I  wil]  read  your  letter,

 SHRI  JYOTIRMOY  BOSU:  Please
 read  it....  On  a  point  of  order.

 MR.  CHAIRMAN:  In  the  meantime,
 I  will  read  it  first,  Then  I  will  read
 it  to  the  House.  First  I  must  read  it
 myself  before  I  read  it  to  the  House.
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 SHRI  JYOTIRMOY  BOSU:  You
 should  have  seen  it  long  ago.  This
 wag  given  to  the  Secretariat  four  days
 ago.

 SHRI  UMA  SHANKAR  DIXsHIT:
 I  read  the  copy  where  in  the  first  pro.
 tion  this  was  so.  If  that  is  not  so,  I
 stand  corrected,

 MR.  JYOTIRMOY  BOSU:  Ah......  .
 ne  bre.

 {Mr.  Speaker  in  the  Chair)
 SHRI  UMA  SHANKAR  DIKSHIT:

 The  important  faet  is...

 SHRI  JYOTIRMOY  BOSU:  it  is
 not  clear,  Who  told  the  lie  before  the
 House?  That  is  the  point  before  the
 House.  J  had  written  to  the  hon.
 Speaker  a  letter  which  says....  (In-
 terruptions).  What  is  happening  in
 this  House?  The  hon.  Home  Minister
 tells  certain  things  which  are  absolu-
 tely....  (Interruptions).  Sharam...

 SHRI  UMA  SHANKAR  DIKSHIT:
 Let  him  not  use  unparliamentary
 language,  He  is  vitiating  the  entire
 atmosphere  (Interruptions).  The  im-
 Portant  point  about  this  complaint  js
 that  two  letters  were  received,  one
 in  March  and  the  other  in  April.  Both
 were  anonymous.  Normally  in  the
 Home  Ministry,  we  do  not  take,  notice
 of  such  complaints  (Interruptions),

 MR.  SPEAKER:  No  interruptions
 Please.

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order,

 SHRI  UMA  SHANKAR  DIKSHIT:
 Both  were  anonymous.

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.

 MR.  SPEAKER:  No  point  of  order.

 SHRI  JYOTIRMOY  BOSU:  You
 have  allowed  many  ‘points  of  order.

 MR.  SPEAKER:  No.

 SHRI  NOORUL  HUDA:  You  sre
 quoting  from  Shri  Jyotirmoy  Soxsv’s
 letter,
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 अलद  UMA  SHANKAR  DIKSHIT:
 No,  I  em  not  quoting  from  his  letter.

 ‘We  have  received  two  letters  about
 the  BSF,  one  ॥  March  and  the  other
 in  April.  Both  are  anonymous,

 SHRI  JYOTIRMOY  BOSU:  To
 come  out  with  untruth  every  day—
 it  is  8  trial  of  our  patience  (Interrup-
 thong).

 SHRI  UMA  SHANKAR  DIKSHIT:
 There  are  two  communications

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order

 MR  SPEAKER:  You  have  raised
 some  pomts,  You  expect  them  to
 teply  At  the  same  time,  you  have
 no  patience  to  listen

 SHRI  JYOTIRMOY  BOSU  He  ab-
 used  me

 SHRI  UMA  SHANKAR  DIKSHIT
 No,

 SHRI  JYOTIRMOY  BOSU  On  a
 Point  of  order

 MR  SPEAKER  No  please,  These
 points  of  order  are  just  meant  for
 interrupting

 SHRI  JYOTIRMOY  BOSU  The
 hon  Mumsster  has  said  that  I  have
 described  the  Director  General,  BSF, as  a  big  dictator  and  all  that,  T  have
 not  written  any  such  thing  in  my  let-
 ter  which  I  have  addresseg  to  you on  24th  April  I  had  said:  Under  rule
 353,  I  hereby  give  notice

 MR.  SPEAKER.  I  am  not  allow-
 ing  this,  I  am  really  very  sorry  that
 he  is  interzupting  him

 SHRI  UMA  SHANKAR  DIKSHIT:
 Efforts  are  being  made  to  give  the Jaw  and  order  aspects  a  dimension
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 and  a  direction  which  will  destroy
 all  constitute  the  norms  and

 prised  if  such  efforts  were  instigated
 Only  by  those  who  do  not  really  have
 any  faith  in  democracy,  A  matter
 of  far  more  serious  implication  78
 that  even  those  who  profess  faith  in
 parliamentary  democracy  have  also
 taken  a  prominent  part  in  these  effor-
 ts  to  undermine  the  democratic  life
 in  the  country.  In  these  circumstanc-
 es,  it  becomes  the  unpleasant  ..d
 unavoidable  duty  of  Government  to
 deal  firmly  according  to  the  law  with
 the  law  and  order  situation  whose
 logical  outcome  can  only  be  to  over-
 whelm  democtacy  and  destroy  our
 Constitution

 SHRI  FILOO  MODY  Whom  is  he
 refermng  to  alnterruptions)  The  first
 ‘was  an  anonymous  letter,  then,  it  is
 an  anonymous  charge

 MR  SPEAKER  No  interruptions
 please

 SHRI  UMA  SHANKAR  DIKSHTT
 Even  while  the  country  is  faced  with
 difficult  economic  problems,  attempts are  often  made  and  threats  are  being
 given  to  aggravate  these  problems
 The  tasks  of  the  differen  State  Gov-
 ernments  are  not  going  to  be  easy
 during  the  coming  months  I  would
 request  the  House  to  extend  its  moral
 support  to  the  States  in  dealing  firmly with  these  pioblems  so  that  democia-
 cy  ang  our  Constitution  are  nat  im-
 periled  (Interruptions)

 SHRI  SAMAR  GUHA:  Moral  sup- Port  to  immoral  politicians

 eastern  region.  More  than  one
 Member  referred  to  this
 House  will  recall  that  I  hag  stated  in
 no  uncertain  terms  that  certain
 ments  in  the  country  had  cast
 even  before  the  elections  were  held

 j
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 (Shri  Uma  Shankar  Dikshit)
 ihe  character  of  the  elections  in  ह.
 land,  whether  they  will’  be  free  and
 fair.  This  coun!  has  anenviable
 reputation  for  ra  adherence  to  the
 best  traditions  of  democratic  life.  If
 any  example  was  needed—let  Mr.
 Piloo  Mody  note  this—the  elections  in
 Nagaland  would  be  one  such,  I  do
 not  have  the  time  to  go  into  this  as-
 pect  in  greater  detail,  but  after  the
 elections,  the  UDF  formed  a  govern-
 ment  in  Nagaland.  It  was  an  Oppo-
 sition  party  and  it  had  got  two  more
 votes;  there  were  12  Independents  of
 which  seven  joined  them.
 tl

 SHRI  JYOTIRMOY.  BOSU:  Why
 did  you  not  broadcast  them  over  the
 All  India  Radio?

 SHRI  UMA  SHANKAR  DIKSHIT:
 Well,  broadcasting  is  something  that
 will  cause  unnecessary  envy  and  jea-
 lousy  on  your  part,  and  I  want  to  avoid
 all  that  sort  of  thing.  Now,  after  the
 elections,  the  UDF  has  formed  the
 Government  in  Nagaland.  The  Mani-
 pur  People’s  Party  also  formed  a  coa-
 lition  government  in  Manipur.  We
 wish  them  well,  and  like  any  other
 government  in  a  State,  they  can  be
 assured  of  our  full  support  and  co-
 operation.

 It  is  a  matter  of  gratification  that
 the  UDF  Government  in  Nagaland
 has  reaffirmed  its  allegiance  to  the
 Constitution  On  another  occasion,  I
 had  informed  the  House  of  the  dis-
 cussions  I  have  had  with  the  Chief
 Minister  of  Nagaland.  We  and  the
 country  as  a  whole  would  be  only  too
 happy  in  extending  our  support  to  all
 well-conceived  measures  the  Govern-
 ment  of  Nagaland  may  take  for
 maimtaining  peace  and  order  in  that
 State,  and  for  rapid  development.
 Our  efforts  and  our  policy  all  along
 have  only  been  in  this  direction,  and
 there  ‘is  mo  reason  why  879  doubts
 should  be  entertained  about  our  atti-
 tude  to  the  Government  of  Nagaland.
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 5.  M.  BANERIZE:  -What
 about  -the  rape?  {interruptions

 SHRI  UMA  SHANKAR  DIKSHIT:
 Wherever  there  ig  any  wrong  commit-
 ted  by  any  officer,  all  such  cases  are
 being  examined.  In  the  particular  case
 referred  to  by  the  hon.  Member,  the
 persons  concerned  are  under  arrest.
 Enquirfes  are  being  made,  and  the
 law  will  take  its  own  course.
 There  will  be  no  variation  allowed  in
 the  situation,

 The  whole  question  is  this.  Some-
 thing  happens  in  a  large  organisation
 which  is  spread  in  various  partg  of
 the  country.  You  cannot  prevent
 everything  in  advance.  But  the  im-
 portant  thing  is  that  the  Government
 does  respond  to  situations  quickly
 and  takes  strong  and  suitable  action.

 Reference  was  made  by  _  Shri
 Jyotirmoy  Bosu  to  the  notice  of
 Railway  strike.  We  are  still  engaged
 in  a  sincere  and  earnest  effort  to
 avert  the  strike.  Negotiations  are  go-
 ing  on  and  I  do  hope  that  wiser
 councils  would  prevail  and  the  strike
 may  not  take  place,  But  all  the  same
 if  our  efforte  do  not  bear  fruit  it  must
 be  understood  that  this  House  and  the
 country  would  expect  the  Government
 to  maintain  a  minimum  level]  of  essen-
 tial  traffic..(Interruptions).  The  non-
 movement  of  foodgrains  and  other
 essential  commodities  will  seriously
 jeopardise  the  economic  life  in  diffe-
 rent  parts  of  the  country.  So  the
 Government  are  determined  to  ensure
 that  the  minimum  level  of  traffic  5
 not  disturbed.  Any  attempt  to  inter-
 fere  with  the  maintenance  of  such  es-
 sential  minimum  traffic  will  have  to
 be  firmly  dealt  with  under  the  law.
 It  is  precisely  for  such  a  situation  that
 the  Parliament  enacted  the  Mainte-
 nance  of  Internal  Security  Act.  The
 use  of  MISA  in  order  to  ensure  ser
 vices  essential  for  the  community  can-
 not  be  objected  to.  (Interruptions).

 SHRI  8.  M.  BANERJEE:  On  a  point
 of  order.
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 MR.  SPEAKER;  There  48  no  point
 of  order.

 SHRI  8.  M.  BANERJEE:  Kindly
 hear  me.  Nothing  is  lost  by  hearing
 mé.

 MR.  SPEAKER:  Let  him  finish  his
 speech,  only  a  few  minutes  are  left.  I
 am  not  going  to  listen  to  any  point
 of  order  now.

 SHRI  S.  M.  BANERJEE:  Are  you
 going  to  guillotine  at6P.M.?  Will  you
 stick  to  that  schedule?

 MR.  SPEAKER:
 Why  not?

 I  will  have  to.

 SHRI  S  M.  BANERJEE:  The  Law
 Minister  is  to  make  a  statement  at
 6  P.M.  I  have  seen  it  in  the  Notice
 Board.

 MR.  SPEAKER:  It  is  after  that...
 (Interruptions).

 SHRI  S.  M.  BANERJEE:  If  they
 are  serious  in  negotiations,  why  they
 have  issued  this  letter  on  7th  April.
 They  are  arresting  the  Railway  em-
 ployees  and  the  leaders  of  the  unions
 under  the  Defence  of  India  Ruleg  and
 MISA.  Do  they  want  to  settle  the
 matter?

 SHRI  JYOTIRMOY  BOSU:  We
 want  to  know  whether  a  letter  was
 issued  or  not.

 MR.  SPEAKER:  I  will  not  take
 notice  of  any  interruptions  in  the  pro-
 ceedings.  May  I  appeal  to  the  Oppo-
 sition  not  to  use  such  tactics.  Every-
 time,  you  do  it.

 SHRI  UMA  SHANKAR  DIKSHIT:
 I  will  reply  to  all  these  questions,  if
 the  gentlemen  on  the  other  side,  do
 not  disturb  me.

 MR,  SPEAKER:  Only  one  man  is
 holding  us  to  ransom.  Al  of  us  are
 so  helpless  Either  we  go  to  the
 extreme  or  he  accepts  our  advice,
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 SHRI  JYOTIRMOY  BOSU:  I  have
 raised  certain  basic  issues.

 MR.  SPEAKER:  Every  minute,  you
 raise  some  issue  and  you  interrupt
 the  proceedings.  This  is  pure  inter-
 Tuption.

 SHRI  JYOTIRMOY  BOSU:  Sir.  on
 a  point  of  order.

 (Interruptions)

 Sir,  on  a  point  of  order,

 MR.  SPEAKER:  No  point  of  order.
 Not  at  all.  You  are  deliberately
 interrupting  the  proceedings.  The
 point  of  order  is  meant  only  to  inter-
 rupt  the  proceedings.  I  will  not
 allow  the  point  of  order  which  is
 purely  meant  to  interrupt  the  pro-
 ceedings.  Everytime,  you  get  up  and
 interrupt  the  proceedings.  I  am  not
 Boing  to  allow  it.

 (Interruptions)

 SHRI  UMA  SHANKAR  DIKSHIT:
 Sir,  from  West  Benga]  one  of  the  hon.
 Members  saig  that  a  Bill  had  been
 sent  to  the  Centre  by  the  West  Bengal
 Government  dealing  with  prevention
 of  adulteration  »n  food  and  drugs  and
 he  complained  that  no  action  has  been
 taken.  I  may  inform  the  House  that
 President's  assent  to  the  Bill  was
 given  and  it  was  communicated  to
 the  West  Bengal  Government  some
 time  ago.  Probably,  this  gentlemen
 did  not  know  it.  I  hope  he  will  be
 Satisfied  that  this  was  done.

 Sir,  several  Members  referred  to
 the  welfare  measures  taken  to  help
 the  backward  classes  ang  there  was
 also  mention  about  the  pre-matric
 ang  post-metric  scholarships.

 MR,  SPEAKER:  You  have  only  half
 a  minute  left.

 SHRI  UMA  SHANKAR  DIKSHIT: With  these  words.  I  am  glad  to  com-
 mend  the  Demands  to  the  unanimous
 acceptance  of  the  House.
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 MR,  SPEAKER:  We  will  now  take
 up  the  Cut  Motions  Nos.  %  to  ‘1,  27,
 28,  30  to  42  ह...  45  to  47  moved  by
 Shri  Jyotirmoy  Bosu.

 28.00  hrs.

 SHRI  JYOTIRMOY  BOSU:  I  want
 my  cut  motion  No  7  to  be  put  separa-
 tely.

 MR  SPEAKER:  The  question  35

 ‘That  the  Demand  under  the
 Head  ‘Ministry  of  Home  Affairs’  be
 reduced  to  Re.  co

 [Bugging  of  the  offices  and  residences
 of  the  leaders  of  Congress-opposed

 political  partyes  (7)  ]

 SHRI  JYOTIRMOY  BOSU  We
 want  division

 MR  SPEAKER  All  nght  Let  the
 lobbies  be  cleared  Now  the  lobbies
 are  cleared  The  question  is

 “That  the  Demand  under  the  Head
 Ministry  of  Home  Affairs’  be  re-

 duced  to  Re  i”

 [Bugging  of  the  offices  and  recidences
 cf  the  leaders  of  Congress-opposed

 politecal  parties  (7)]

 The  motion  was  negatved
 MR  SPEAKER  I  will  now  put  cut

 motion  Nos  8  to  18,  27,  28  30  to  41
 and  45  to  47  moved  by  Shri  Jyot:r-
 moy  Bosu  to  the  vote  of  the  House

 The  above  cut  motions  were  put  and
 negatived

 MR  SPEAKER’  I  now  put  Cut
 Motion  No  26  moved  by  Shr  Frank
 Anthony  to  the  vote  of  the  House

 Cut  motion  No  26  was  put  and  nega-
 tiwed.

 MR.  SPEAKER.  fF  put  cut  motions
 Nos  48  to  55  in  the  name  of  Shri
 Dasaratha  Deb  to  vote,

 Cut  motions  Nos  48  to  55  were  put
 end  negatived.
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 MR,  SPEAKER::  Then,  I  put  Cut
 Motions  Nos.  69  ta  78  moved  by  Shri
 R  ्  Bade  to  the  vote  of  the  House.

 Cut  moteons  Nos.  89  to  73  were  put
 and  negatived,

 MR.  SPEAKER:  Now.  I  put  the
 Demands  relating  to  the  Ministry  of
 Home  Affairs  to  the  vote  of  the  House.

 The  question  35:

 ‘That  the  respective  sums  not
 exceeding  the  amounts  on  Revenue
 Account  and  Capital  Account  shown
 in  the  fourth  column  of  the  Order
 Paper  be  granted  to  the  President
 to  complete  the  sums  necessary  to
 defray  the  charges  that  will  come
 in  course  of  payment  durmg  the
 vear  ending  the  8lst  day  of  March,
 1975,  in  respect  of  the  heads  of
 demands  entered  in  the  second
 column  thereof  against  Temands
 Nos  45  to  56  relating  to  the  Minis-
 tly  of  Home  Affairs”

 The  motion  was  adopted

 MR  SPEAKER  Now,  I  put  all  the
 other  outstanding  Demands

 SHRI  5  M  BANERJEE  Sir,  I  rise
 (n  a  point  of  order

 My  apprehension  was  correct

 MR  SPEAKER:  No  point  of  orde!
 at  the  time  of  Guillotine  It  3  all
 guillotined!

 The  question  is

 That  the  iespective  sums  not
 exceeding  the  amounts  on  Revenue
 Account  and  Capital  Account  shown
 in  the  fourth  column  of  the  Order
 Paper  be  granted  to  the  President
 to  complete  the  sums  necessary  to
 defray  the  charges  that  will  came
 In  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 ‘1975,  in  respect  of  the  heads  of
 demands  entered  in  the  second
 column  thereof  against:  —

 qa  Demands  Nos,  3  to  7  relat-
 ing  to  the  Ministry  of  Com-
 munications;
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 (2)  Demand  No.  27  relating  to
 the  Ministry  of  External  Af-
 fairs;

 (8)  Demands  Nos.  28  to  39  relat-
 ing  to  the  Ministry  of  Fin-
 ance;

 (4)  Demands  Nos,  40  to  42  relat-
 ing  to  the  Ministry  of  Health
 and  Family  Planning;

 (5)  Demands  Nos.  43  and  44  relat-
 ing  to  the  Ministry  of  Heavy
 Industry;

 (6)  Demands  Nos.  63  to  65  relat-
 ing  to  the  Ministry  of  Irriga-
 tion  and  Power;

 (7)  Demands  Nos,  66  and  67  relat-
 ing  to  the  Ministry  of  Labour;

 (8)  Demands  Nos.  1  to  73  relat-
 ing  to  the  Ministry  of  Plan-
 ning;

 (9)  Demands  Nos.  74  to  77  relat-
 ing  to  the  Ministry  of  Ship-
 ping  and  Transport;

 (10)  Demands  Nos,  81  to  83  relat-
 ing  to  the  Ministry  of  Supply
 and  Rehabilitation;

 (l)  Demands  Nos.  84  to  87  relat-
 ing  to  the  Ministry  of  Tourism  and
 Civil  Aviation;

 (12)  Demands  Nos.  88  to  92  relat-
 ing  to  the  Ministry  of  Works  and
 Housing;

 (13)  Demands  Nos,  93  to  95  relat.
 ing  to  the  Department  of  Atomic
 Energy;

 (14)  Demand  No.  98  relating  ६०
 the  Department  of  Electronics;

 (15)  Demand  No.  02  relating  to
 the  Department  of  Space;
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 (19)  Demand  No,  366  relating  to
 the  Sectetariat  of  the  Vice-Presi-
 dent.”

 The  motion  was  adopted.

 [The  motions  for  Demands  for  Grants,
 which  were  adopted  by  the  Lok  Sabha

 are  reproduced  below—Ed]}
 Demand  No,  3—Ministr  y  of  Com-

 munications

 “That  a  sum  not  exceeding  Rs.
 66,77,000  on  Revenue  Account  and
 not  exceeding  Rs.  2,29,17,000,  on
 Capital  Account  to  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  ‘1975,  in  respect  of
 ‘Ministry  of  Communications’.”

 Bemanv  No.  4—Overseas  Communi-
 cations  Service

 “That  a  sum  not  exceeding  Rs
 5.70,75,000  on  Revenue  Account  and
 not  exceeding  Rs.  8,16,67,000  on
 Capital  Account  to  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  March,  ‘1975,  in  respect  of

 ay ‘Overseas  Communications  Service’.

 Demann  No.  15—Costs  and  Telegra-
 phs-Working  Expenses

 “That  a  sum  not  exceeding  Rs.
 $12,21,67,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1975,  in  respect  of  ‘Posts  and  Tele-
 graphs—Working  Expenses.”.

 (18)  Dmeand  No.  03  relating  to  DEMAND  No.  v6é—Posts  and  Telegraphs
 Lok  Sabha;  —Dividend  to  General  Revenues  Ap-

 propriations  to  Reserve  Funds  and  Re-
 (17)  Demand  No.  04  relating  to

 Rajya  Sabhe:
 4  payment  of  Loans  from  General  Re

 venues
 (18)  Demand  No.  05  relating  to

 the  Department  of  Parliamentary
 Affairs;  and

 “That  a  sum  not  exceeding  Rs.
 69,45,82,009  on  Revenue  Account
 be  granted  to  the  President  to
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 (Mr,  Speaker]
 complete  the  sum  necessary  to  dc-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  cnding  the  ‘Bist  day  of  March,
 (1975,  in  respect  of  ‘Posts  and  Tele-
 graphs-  Dividend  to  General  Reve-
 nues  Funds  and  Repayment  of  Loans,
 from  Genera}  Revenues.”

 Demand  No.l7—Capital  Outlay  on
 Posts  and  Telegraphs

 “That  a  sum  not  exceeding  Rs.
 -1,23,69,17,000  on  Capital  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 ycar  ending  the  3lst  day  of  Morch,
 1975,  in  respect  of  ‘Capital  Outlay
 on  Posts  and  Telegraphs’.”  ba]

 Demanp  No.  27-—-Ministry  of  External
 Affairs

 “That  a  sum  not  exceeding  Rs
 62,68,06,000  on  Revenue  Acount
 and  not  exceeding  Rs  26,00,00,000
 on  Captial  Account  be  granted
 td  the  President  to  complete  the
 sum  necessary  to  defray  the
 charges  which  will  come  _  in
 course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 ‘1975,  in  respect  of  ‘Ministry  of  Ex-
 ternal  Affairs’.”

 Demanp  No.  28—Ministry  of  Finance
 “That  a  sum  not  exceeding  Rs

 20,52.82,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 im  course  of  payment  during  the
 year  ending  the  350  day  of  Maich.
 1975,  in  respect  of  ‘Ministry  of  Fi-
 nance’.”

 Demanp  No,  29-—Customs

 “That  a  sum  not  exceeding  Rs
 14,71,16,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 m  course  of  payment.  during  the
 year  ending  the  3tst  day  of  Merch
 975  in  respect  of  ‘Cpstoms’.”
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 Demand  No.  30—Union  Rxeise  Duties

 “That  a  sum  not  exceeding  Rs.
 23,62,57,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  -of  payment  during  the
 vear  ending  the  3lst  day  of  March,
 1975,  in  respect  of  ‘Union  Excise
 Duties’.”

 Demand  No.  3l-—Taxes  on  Income,
 Estate  Duty.  Wealth  Tax  and  Gift

 Tax

 “That  a  sum  not  exceeding  Rs.
 26,19,44,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 yeur  ending  the  3lst  dav  of  March,
 1975,  in  respect  of  ‘Taxes  on  In-
 come,  Estate  Duty,  Wealth  Tax  and
 Gift  Tax’.”

 Demanp  No,  32—Stamps
 “That  a  sum  not  exceeding  Rs

 5,18  74,000  on  Revenue  Account  and
 not  exceeding  Hs.  59,80,000  on
 Capital  Account  to  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charge:
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3Ist  day  of  March,  1975,  in  respect
 of  ‘stamps’.”

 ?  Deman4  No,  33—Audit

 “That  a  sum  not  exceeding  R+
 43,54,17,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  th:
 year  erding  the  Slst  day  of  March
 1975,  in  respect  of  ‘Audit’.”

 DemAnn  No  34—Currency,  Coinage
 and  Mint

 “That  a  sum  not  exceeding  Rs
 25,79,48,000  on  Revenus,  Aceoumé  and
 not  exceeding  Rs.  14,11,08,000  on
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 Captial  Account  be  gianted  to
 the  President  to  complete  the  suin
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1975.  in  respect
 of  ‘Currency,  Coinage  and  Mint’.”

 Dremanp  No.  35—~PEnsion-

 “That  a  sum  not  exceeding  Rs.
 15,02,71,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to  cec-
 frav  the  charges  which  will  come
 in  cocrse  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1975,  in  respect  of  ‘Pensions’,.”

 DeMany  No,  36—Optium  anp  ALKAEOID
 FACTORIES

 “That  a  sum  not  exceeding  Rs.
 2,86,11.000  on  Revenue  Account  and
 not  exceeding  Rs.  53,74,000  on
 Capit:}  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1975,  in  respect
 ‘Opiiim  and  Alkaloid  Factories’.”

 DeManp  No.  37—TRANSFERS  १0  STATE
 ANp  Union  TFRRITORY  GOVTRNMENTS

 “That  a  sum  not  exceeding  Rs.
 208,69,85,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 Jear  ending  the  3lst  day  of  March,
 +1975,  in  respect  of  ‘Transfers  to
 State  and  Union  Territory  Govern-
 ments’.”

 Demann  No.  38—OrHer  ExprnpiTuRC
 OF  THE  MINISTRY  OF  FINANCE

 “That  a  sum  not  exceeding  Rs.
 ‘158,73,64,000  on  Revenue  Account  and
 not  exceeding  Rs  204,72,75,000  on
 Capital  Account  to  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
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 ment  during  the  year  ending  the
 3lst  day  of  March,  ‘1975,  in  respect  of
 ‘other  Expenditure  of  the  Ministry
 of  Finance’.”

 Demann  No,  39—Loans  ro  Govern-
 MENT  SERVANTS.  ETC

 “That  a  sum  not  exceeding  Rs.
 46,43,22,000  on  Capital  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 Seal  e.tding  the  ‘B1st  day  of  March,
 ‘1975,  in  respect  of  ‘Loans  to  Gov-
 ernment  Servants’.”

 DeManp  No.  40-——-Ministry  oF  HEALTH
 AND  FAMILY  PLANNING

 “That  a  sum  not
 45,95,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  Murch,
 1975,  in  respect  of  ‘Ministry  of
 Health  and  Family  planning’.”

 exceeding  Rs.

 Dimanp  No  4l—MeptcaL  anp  Puaric
 Heal  Ty

 “That  a  sum  not  exceeding  Rs.
 46.33.37,000  on  Revenue  Account  and
 not  exceeding  Rs.  19,59,26,000  on
 Capital  Account  to  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3Ist  day  of  March,  ‘1975,  in  respect
 of  ‘Medical  and  Public  Health’.”

 Drmanp  No.  42—Famity  Prax  vine

 “That  a  sum  not  exceeding  Rs.
 48,39,40,000  cn  Revenue  Account  and
 not  exceeding  Rs.  16,67,000  on
 capita}  Account  be  eranted  =  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1975,  in  respect
 of  ‘Family  Planning’.”
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 Demanp  No  43—  Vinistry  oF  HEAvy

 invusTRy

 ‘That  a  sum  not  exceeding  Rs
 24,02,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  durimg  the
 year  ending  the  3lst  day  of  March
 1975,  un  respect  of  ‘Ministry  of
 Heavy  Industry’”

 Drwanp  No  44—Haavi  INDUSTRIES

 That  a  sum  not  exceeding  Rs.
 4,30,81,000  on  Revenue  Account  and
 not  exceeding  Rs  26,78,02  000  on
 Capital  Account  to  be  granted  t&
 the  President  to  complete  the  sun
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  ‘1975,  in  respect
 of  ‘Heavy  Industry’  nn

 DEMANn  No  63  “MINIsTRY  0  Ine  a
 TION  AND  Pow  1.1 अ

 “That  a  sum  not  exceeding  Rs
 378,05  000  on  Revenue  Account  ind
 not  exceeding  Rs,  5,06,67,000  on
 Capital  Account  to  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  im  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March  1975,  mn  respect
 of  ‘Ministry  of  Irrgation  and  Po-
 wer’  ”

 Diwtanp  No  64-—-WateR  AND  Pow
 DiEVFLOPMENT

 That  a  sum  not  exceeding  Rs
 9,68  45,000  on  Revenue  Account  and
 not  exceeding  Rs  _  1,53,77,000  on
 Capital  Account  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 ‘will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3ist  day  of
 March,  975,  in  espect  of  ‘Water  and
 Power  Development’
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 Demanp  No  65—Power  Scnemes

 “That  a  sum  not  exceeding  Rs
 9,29,97,000  on  Revenue  Account  and
 not  exceeding  Rs,  58,51,46,000  on
 Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1975,  in  respect
 of  ‘Power  Schemes’”

 DeManp  No  66—MinistrRY  or  Lasour

 ‘That  a  sum  not  exceeding  Rs
 45,97,000  on  Revenue  Aecount
 be  granted  to  the  President  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 veur  ending  the  3ist  day  of  March
 1975,  m  respect  of  ‘Ministry  of  La-
 bour’

 DEMANp  No  67—LaBOUR  AND  EMI  LoY-
 MENT

 “That  a  sum  not  exceeding  Rs
 24,52  09,000  on  Revenue  Account  and
 not  exceeding  Rs  1,68,78,000  on
 Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1975,  in  respect
 of  ‘Labour  and  Employment’”

 Demanp  No  7!—MINISTRY  OF  PLANNING

 “That  a  sum  not  exceeding  Rs
 9,60,000  on  Revenue  Account

 be  granted  to  the  President  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March
 975  in  respect  of  “Ministry  of
 Planning’

 Drmanp  No  72-—Sraristics

 “That  a  sum  not  exceeding  Rs
 72427,000  on  Revenue  Account  be
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 granted  to  the  President  to  comp-
 lete  the  sum  necessary  to  defray

 the  charges  which  will  come  in
 Course  of  payment  during  the  year
 ending  the  3lst  day  of  March,
 ‘1975,  in  respect  of  ‘Statistics’.”

 Demanp  No,  73--PLaANNING  COMMILSION

 “That  a  sum  not  exceeding  Rs.
 2,62,90,000  on  Revenue  Account  be
 granted  to  the  President  to  comp-
 lete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March.
 ‘1975,  in  respect  of  ‘Planning  Com-
 mission’.”

 Demanp  No.  74—Ministry  oF  SHIPPING
 anp  TRANSPORT

 “That  a  sum  not  exceeding  Rs.
 1,58,09,000  on  Revenue  Account  be
 granted  to  the  President  to  Comp-
 lete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1975,
 in  respect  of  ‘Ministry  of  Shipping
 and  Transport’.”

 DemMaNp  No.  75—Roaps

 “That  a  sum  not  exceeding
 Rs,  51,46,75.000  on  Revenue  Account
 and  not  exceeding  Rs.  56,18,57,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March.  1975,  in  respect
 of  Roads’.”

 Demand  No  76—Ports,  LicHT  Houses
 AND  SHIPPING

 ‘That  a  sum  not  exceeding
 Rs.  1,36.49,000  on  Revenue  Account
 and  not  exceeding  Rs  150,50,09,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1975,  in  respect
 of  Ports,  Light  Houses  and  Ship-
 ping’.”
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 Demann  No,  77-—RoaD  ४5४  INLAND
 Water  TRANSPORT

 “That  a  sum  not  exceeding
 Rs.  86,14,000  on  Revenue  Account
 and  not  exceeding  Rs.  12,70,08,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1975,  in  respect
 of  ‘Road  and  Inland  Water  Trans-
 port’

 Demanp  No.  8.—DerprariMriNnt  OF
 SupP.y

 “That  a  sum  not  exceeding
 Rs_  -17,28,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to
 defray  the  charges  which  will
 come  im  course  of  payment  during
 the  year  ending  the  3ist  day
 of  March,  1975,  in  respect  of
 ‘Department  of  Supply’.”

 DEMAND  No.  82—SuPpPuiLs  ANp
 DysPosacs

 “That  a  sum  77  exceeding
 Rs.  6,25,58,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to
 defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day
 of  March,  1975,  in  respect  of
 ‘Supplies  and  Disposals’.”

 Demanpn  No,  83—DepantMeN2  OF
 REHABILITATION

 “That  a  sum  not  exceeding
 Rs,  21,77,26,000  on  Revenue  Account
 and  not  exceeding  Rs.  4,43,33,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay- ment  during  the  year  ending  the
 3lst  day  of  March,  1975,  in  respect
 of  ‘Department  of  Rehabilitat:on',”
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 Demanp  No.  84-—Munistry  or  TourisM
 AND  Crviz  AVIATION

 “That  a  sum  not  exceeding
 Rs.  27,29,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to
 defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day
 of  March,  1975,  in  respect  of
 ‘Ministry  of  Tourism  ang  Civil
 Aviation’.”

 Demanp  No.  85-—-METrOROI  OGY

 “That  a  sum  not  exceeding
 Rs_  7,07,26,000  on  Revenue  Account
 and  not  exceeding  Rs,  1,25,50,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March.  1975,  in  respect
 of  ‘Meteorology’.”

 DEMANy  No.  86-—AvV!ATION

 “That  a  sum  not.  exceeding
 Rs  12,15,17,000  on  Revenue  Account
 and  not  exceeding  Rs.  -19,79,89,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March.  1975,  in  respect
 of  Aviation’.”

 DemManp  No.  87—-TounisM

 “That  a  sum  not  exceeding
 Rs,  2,49,62,000  on  Revenue  Account
 and  not  exceeding  Rs  §.26.67,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defruy  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March.  1975,  in  respect
 of  Tourism’”

 DeMann  No  88—Mynistry  07  Wonks
 AND  Hovsine

 “That  a  sum  not  exceeding
 Rs,  35,46,000  on  Revenue  Account
 be  granted  to  the  President  to
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 complete  the  sum  necessary  to
 defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3ist  day
 of  March,  1975,  in  respect  of
 Ministry  of  Works  and  Housing’.”

 Demanp  No.  89—Puatic  Worxs

 “That  a  sum  not  exceeding
 Rs.  42,89,37,000  on  Revenue  Account
 and  not  exceeding  Rs.  9.98,03,0Q0
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay- ment  during  the  year  ending  the
 3lst  day  of  March.  1975,  in  respect
 of  ‘Public  Works’.”

 Drmanp  No  90—Water  Supply  aNp
 SF  WERAGE

 “That  a  sum  70  exceeding
 Rs.  63,42,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to
 defray  the  charges  which  will
 come  in  course  of  payment  during
 the  veur  ending  the  3lst  day
 of  March,  975,  in  respect  of
 ‘Water  Supply  ang  Sewerage’.”

 9}  -Houstnc  anp  Unnan
 DEVELOPMENT

 “That  a  sum  not  exceeding
 Rs,  6,77,46,000  on  Revenue  Account
 and  not  exceeding  Rs  8,18,71,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pav-
 ment  duting  the  year  ending  the
 3lst  day  of  March.  1975,  in  respect
 of  ‘Hou'ing  and  Urban  Develop-
 ment’.”

 Demanp  No,  92-—SrTaTIONERY  AND
 PRINTING

 “That  a  sum  not  exceeding
 Rs.  15,89,08,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to
 defray  the  charges  which  will
 come  in  course  of  payment  during
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 the  year  ending  the  3lst  day
 of  March,  1975,  in  respect  of
 ‘Stationery  and  Printing’  ”

 DEMANyp  No.  93—DerarrmMenr  or
 Atomic  ENERGY

 “That  a  sum  not  exceeding
 Rs  30,46,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to
 defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3ist  day
 of  March,  1975,  in  respect  of
 ‘Department  of  Atomic  Energy’”.

 DemMann  No.  94—ATOMIC  ENERGY
 Research  DrveLopMeENT  AND  InnUS-

 TRIAL  PROJECTS

 “That  a  sum  not  exceeding
 Rs  30  46,97,000  on  Revenue  Accpunt
 and  not  exceeding  Rs  49,47,07,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March  1975,  in  respect
 of  ‘Atomic  Energy  Research,  Deve-
 lopment  and  Industrial  Projects’

 Demanp  No.  95—Nuc.ear  Power
 ScursMrs

 “That  8  sum  “not  exceeding
 Rs  25,49  98,000  णा  Revenue  Account
 and  not  exceeding  Rs  29,78,52,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  dumng  the  year  ending  the
 3lst  day  of  March.  1975,  in  respect
 of  ‘Nuclear  Power  Schemes’”.

 Dexeann  No.  98—DerarTMEnt  or
 ExfcTRONICcs

 “That  a  sum  not  exceeding
 Rs,  7,80.69,000  on  Revenue  Account
 and  not  exceeding  Rs,  3,83,98,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
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 which  will  come  in  course  of  pay- ment  during  the  year  ending  the
 3lst  day  of  March.  1975,  in  respect
 of  Department  of  Electronics’”.

 Demanp  No  02—DeEraRTMENT  oF
 Space

 “That  a  sum  770  exceeding
 Rs  17,48 91,000  on  Revenue  Account
 ang  not  exceeding  Rs  6,92,36,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pav-
 ment  during  the  year  ending  the
 3ist  day  of  March  1975,  in  respect
 of  ‘Department  of  Space’  ”

 Temanp  No  03—Lok  SaBRA

 “That  a  sum  not.  exceeding
 Rs  25837,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to
 defray  the  charges  which  will
 come  in  course  of  payment  during
 the  vear  ending  the  3lst  day
 of  March,  1975,  in  respect  of
 ‘Lok  Sabha’”

 Demand  No  04—Rasva  Sapna

 “That  8  sum  70  exceeding
 Rs  452000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to
 defray  the  charges  which  will
 come  in  course  of  payment  during
 the  vear  ending  the  3ist  day
 of  March,  1975,  in  respect  of
 ‘Rajya  Sabha’”.

 DemManp  No.  05—DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS

 “That  a  sum  not  exceeding
 Rs  ‘13,94 000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  necessary  to
 defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day
 of  March,  1975,  in  respect  of
 ‘Department  of  Parliamentary  Af-
 fairs’,



 457  Presidential  Election
 (Stat.)

 UEMAND  No,  L06—SECRETARIAT  OF  THE
 VICE-PRESIDENT

 “That  a  sum  70  exceeding
 Rs.  3,70,000  on  Revenue  Account
 be  granted  to  the  President  to
 complete  the  sum  _  necessary  to
 defray  the  charges  Which  will
 come  in  course  of  payment  during

 -the  year  ending  the  3lst  day
 of  March,  i975,  in  respect  of
 ‘Secretariat  of  the  Vice-President’  ’’.

 8.0  hrs.

 STATEMENT  RE:  PRESIDENTIAL
 ELECTIONS

 MR.  SPEAKER:  Now  the  statement
 by  the  Law  Minister.

 SHRI  SEZHIYAN  (Kumbakonam):
 On  a  point  of  order.  Has  the  Minister
 the  right  to  make  a  statement  in  the
 House  like  this  without  its  being  put
 on  the  order  paper?

 MR.  SPEAKER:  The  other  day  we
 had  arranged  that,  at  least  two  hours
 before,  the  Minister  would  intimate
 his  intention  to  make  a_  statement.
 Sometimes  the  circumstances  are  such
 that  he  must  make  a  statement  even
 without  that  much  notice.

 श्री  मधलिसये  (बांका  ):  इसके  बारे

 में  उस  दिन  मांग  की  थी  कि  आमेर  पेपर  पर

 शाना  चाहिए,  यह  कोई  इमरजेंसी  का  मामला

 नहीं  है  ।  उसी  दिन  मैने  कहा  था  कि  इसको
 आआडंर  पेपर  बर  रखा  जाये  ।  आप  इस  को

 कल  लें  तो  मुझे  कोई  एतराज़  नहीं  है

 श्री  अटल  बिहारी  वाजपेयी  (ग्वालियर):
 ऐसा  मामला  क्वैश्चन  आवर  के  बाद  आना

 चाहिए,  6  बजे  के  बाद  नहीं  ।

 श्री  साधु:  लिमये  :  मैने  तो  एस् पेसिफिक ली

 कहा  था  कि  6  बजे  इस  तरह  हमला  नहीं  हीना

 चाहिए  ।

 MR.  SPEAKER:  Proper  notice,  ‘was
 given.  Two  hours,  notice  was  given.
 A  Minister  can  make  a  statement  at
 any  time.  In  spite  of  that,  we  agreed
 that  he  would  give  notice.
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 SHRI  H.  N.  MUKERJEE  (Calcutta—
 North-East):  It°is  a  matter  which
 goes  to  the  root  of  the  parliamentary
 procedure,  (Interruptions)  should
 we  not  have  the’  courtesy  of  being
 intimated  early  enough?

 MR.  SPEAKER:  It  was  intimated
 early  enough.

 THE  MINISTER  OF  PARLIAMEN-
 ARY  AFFAIRS  (SHRI  K,  RAGHU
 RAMAIAH):  We  _  have  got  practical
 difficulties  in  making  ministerial  state-
 ments.  Suppose  a  decision  is  taken  by
 the  Government  during  the  course  of
 the  day  and  if  we  do  not  make  a  state-
 ment  and’  something  appears  in  the
 press  the  next  day,  then  the  members
 would  point  out  that  we  did  not  take
 the  House  into  confidence.

 MR:  SPEAKER:  Yes.  If  the  Minister
 does  not  make  the  statement  today
 and  something  appears  tomorrow  in
 the  press,  then  you  will  all  come  out
 saying  that  he  did  not  take  the  House
 into  confidence.  “What  the  members
 wanted  was  his  statement,  and  when
 he  has  come  to  make  it,  what  is  the
 difficulty  about  it?  *

 y

 SHRI  H.  N.  MUKERJEE:  I  wish  to
 make  a  very  serious  submission.  The
 point  is  that  the  Lok  Sabha  is  being
 converted  into  a  non-existent  institu-
 tion.  We  have  stultified  ourselves  by
 guillotining  everything..  (Interrup-
 tions).  rf

 MR.  SPEAKER:  Guilloting  is  done
 as  a  matter  of  procedure.

 SHRI  H.  N..  ‘MUKERJEE:  ....We
 have  the  exhibition  of  the  Lok  Sabha
 being  treated  in  this  cavalier  fashion
 by  the  Government.  If  the  Minister
 of  Parliamentary  Affairs  cannot
 arrang  the  ovrogramme  better,  he
 should  not  be  where  he  is.

 MR.  SPEAKER:  Mr.  Samar  Guha.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Sir,  we  have  come  pre-
 pared....  (Interruptions).  a
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 MR.  SPEAKER:  I  have  not  called
 you,  Mr.  Jyotirmoy  Bosu.  I  have
 called  Mr.  Samar  Guha.  This  gentle-
 man  is  holding  the  House  to  ranscm.
 Some  remedy  should  be  found.  How
 long  can  we  tolerate  this?  I  have  used
 the  word  ‘Gentleman’  for  you  in  spite
 of  my  wishes  otherwise.  ....(Interrup-
 tions).

 SHRI  JYOTIRMOY  BOSU:  I
 call  you,  ‘Hon.  Gentleman’.

 MR.  SPEAKER:  You  do  not  know
 with  what  a  heavy  heart  I  have  used
 it,

 SHRI  PILOO  MODY  (Godhra):  Had
 you  preferred  to  call  him  as  an  ‘Hon,
 Member’,  then  you  would  not  have
 had  to  go  through  all  this  pain,  because
 an  ‘Hon.  Member’  does  not  have  to  be
 a  gentleman;

 MR.  SPEAKER:  I  stand  guided  by
 you,  Mr,  Piloo  Mody.  You  will  use
 thig  word  ‘honourable’  for  the  Speaker
 also;  in  this  sense!

 SHRI  SAMAR  GUHA  (Contai):  I
 wanted  to  draw  your  attention  that
 just  now  in  your  wisdom  you  said  that
 for  some  special  reason  you  have
 allowed  the  hon.  Minister  to  make  the
 statement.  Now,  the  Minister  vi
 Parliamentary  Affairs  also  said  some-
 thing  very  significant.  He  made  a
 significant  point  and  said  that  if  sonie-
 thing  appears  in  the  Press  tomorrow,
 the  House  should  not  take  it  otherwise.
 It  immediately  creates  an  impression  in
 us  that  already  the  Law  Minister  has
 made  some.  kind  of  a  statement  to  the
 Press.

 MR.  SPEAKER:  Not  at  all.
 SHRI  SAMAR  GUHA:....Oniy  just

 to  forestall  our  criticism  about  -that,
 he  is  going  too  make  this  staternent
 ang  that  is  what  is  occurring  to  me.

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI  H.

 R,  GOKHALE):  This  House  is  aware
 that  the  term  of  office  of  the  present
 President  of  India  expires  on  the  24th
 August,  1974,

 will
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 Under  Article  62(l).  of  the  Consti-
 tution  an  election  to  fill  a  vacancy
 caused  by  the  expiration  of  the  term
 of  office  of  the  President  is  required
 tu  be  completed  before  the  expiry  of
 the  term.  This  House  is  also  aware
 that  the  Gujarat  State  Legislative
 Assembly  was  dissolved  on  the  7507
 day  of  March  1974.

 A  question  has  been  raised  as_  to
 whether  election  to  the  office  of  the
 President  can  be  held  notwithstanding
 the  dissolution  of  the  Gujarat  State
 Assembly.

 The  Government  is  prima  facie  of  the
 view  that  on  a  true  and  correct  inter-
 pretation  of  articles  54,  55,  56,  62  and
 7l  of  the:  Constitution,  the  electoral
 college  consists  only  of  the  elect-
 ed  members  of  such  of  the
 Legislative  Assemblies  of  the
 States  as  are  in  existence  at  or  before
 the  expiry  of  the  term  of  office  of  the
 President.  However,  a  contrary  view
 has  been  expressed  both  inside  and
 outside  this  House.

 Questions  of  far-reaching  importance
 have  arisen  as  to  the  composition  of
 the  electoral  college  where  Legislative
 Assemblies  of  one  or  more  States  stand
 dissolved  and  in  view  of  the  fact  thal
 a  question  cf  great  public  importance
 has  arisen.  tle  Government  has  de-
 cidad  to  recommend  to  the  President
 to  obtain  the  opinion  of  the  Suprer
 Court  under  article  43  of  the  Cunst
 tution...

 SHRI  MADHU  LIMAYE:  Very  goo

 SHRI  H.  R.  GOKHALE..........a8  3
 gards  the  true  end  correct  interpret
 tion  of  articles  54,  62,  7  and  the  ot!
 relevant  provisions  of  ihe  Constitut
 so  far  as  the;  concern  the  election
 the  President  to  fill  up  the  vaca
 caused  by  the  @xpiration  of  the  t
 of  office  of  the  President.

 SURI  PiLOO  MODY:  RK

 MR.  SPEAIZER:  It  will  not  g;
 record,  .

 **Not  recorded.  i  Ze
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 8.9  hrs.

 APPROPRIATION  (NO,  2)  BILL*  974

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 I  beg  to  move  for  leave  to  introduce
 a  Bill  to  authorise  payment  and  aprro-
 priation  of  certain  sums  from  and  out
 of  the  Consolidateq  Fund  of  India  for
 the  services  of  the  financial  year
 ‘1974-75,

 MR.  SPEAKER:  Now,  the  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment  and
 appropriation  of  certain  sums  from
 and  out  of  the  Consolidated  Fund  of
 India  for  the  services  of  the  finan-
 cia]  year  1974-75.”

 The  motion  was  adopted

 SHRI  YESHWANTRAO  CHAVAN:
 I  introduce  the  Bill.

 I  beg  to  move;  that  the  Bull  to
 authorise  payment  and  appropriation
 of  certain  sums  from  and  out  of  the
 Consolidateg  Fund  of  India  for  the
 services  of  the  financial  year  (1974-75,
 be  taken  into  consideration

 MR.  SPEAKER:  Motion  moved:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the  services
 of  the  financial  year  ‘1974-75,  be
 taken  into  consideration  ”

 Now,  Shri  Madhu  ‘Limaye.

 भी  मधु  लिमये  (बांका):  प्रत्यक्ष  महोदय,

 मने  जो  मुझे  पहले  ही  लिखकर  भेजे  हैं  उन्ही

 है  बारे  में  संक्षेप  में  कुछ  बातें  कहना  चाहता

 हूं

 सबसे  पहले  म  पेट्रोलियम  सीसीईटी
 के  बारे  में  एक  गम्भीर  मामला  उठाना  चाहता

 हूं।  6  दिसम्बर,  97  को  हमारे  बेबस

 हेडक्वार्टर  ने  पेट्रोलियम  मिनिस्ट्री  के  हारा

 उनको  जो  निकृष्ट  किस्म  का  तेल  दिया  जा

 रहा  था  उसके  बारे  में  प्रिया  ऐतराज  इस

 पत्र  के  द्वारा  प्रकट  किया  है  1  उस

 का  कुछ  हिस्सा  में  सदन  के  सामने  रखता

 चाहता  हूं  ।

 “Your  suggestion  to  give  effect  to
 supply  of  FFO  of  higher  viscosity
 hmit  immediately  on  issue  of  the
 amendment  to  ISI  specification  is
 not  acceptable.  The  very  intention
 of  asking  for  a  2  months  period
 before  effecting  the  change  in  the

 viscosity  is  that  during  this  period,
 the  necessary  trials  can  be  carried
 out  before  finally  accepting  the
 higher  viscosity.

 In  fact  one  of  the  I.N.  Ships  has
 reported  that  on  6-8-7i  and  11-10-71,
 FFO  of  viscosities  higher  than  80
 and  less  than  00  was  supplied  at
 Madras  and  that  the  burning  of
 this  oil  had  presented  considerable
 difficulties.  The  above  wrong  supply
 has  resulted  in  continuous  emission
 of  greyish  smoke  from  the  funnel
 and  varioug  other  consequential
 operational  difficulties.  Continuous
 emission  of  smoke  from  the  ship's
 funnel  apart  from  giving  the  posi-
 tions  of  the  ship  to  the  enemy,  can
 completely  hamper  the  flying  opera-
 tions  on  an  aircraft  carier.”

 प्रणेता  विक्रान्त  एक  मात  जहाज  है  इस  तरह

 का  आप  के  पास  ।

 “The  above  experience  hag  made
 it,  all  the  more  essential  that  ex-
 tensive  trials  should  be  carried  out
 before  a  decision  can  be  taken.

 *Published  in  Gazette  of  India  Extraordinary,  Part  If,  Section  2,  dated  29-4-74.
 tIntroduced/Moved  with  the  recommendation  of  the  President.
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 The  ill  effects  of  burning  FFO  of

 higher  viscosity  in  Naval  Ships  des-
 cribed  in  para  2  above  had  already
 been  reported  to  the  Indian  Standard
 Institution  by  NHQ  The  Indian

 Standard  Institution  has  also  been

 requested  to  hold  in  abeyance  the

 promulgation  of  the  amendment  to

 IS-593-60  for  the  period  of  the

 present  emergency  and  iform  al!  the

 oi}  companies  accordingly  In  view

 of  the  above,  it  is  imperative  that

 the  viscosity  of  FFO  supplied  to

 Naval  Ships  should  not  be  raised  at

 this  stage.”

 were  महोदय,  में  पहले  ही  विनती  कर

 चुका  (ि  कि  इन  दस्तावेजों  को  सदन  के  सभा

 पटल  पर  रखने  की  मुझे  श्रनुर्मात  दी  जाऐ,  यह

 मेरा  अधिकार  है।  सात  का  भी  अधिकार  है

 इन  दस्तावेजों  को  देखने  का,  इसलिए  मुझे

 अनुमति  दी  जाकर  t

 भ्रष् पक्ष  महोदय,  इस  मंत्रालय  के  सम्बन्ध

 में  और  कुछ  बातें  मं  कहना  चाहता  हू  ।  कुछ
 साल  हमार  एयर  फोस  ने  भी  पैट्रोलियम

 मिनिस्ट्री  के  सामने  अपना  विरोध

 पत्र  रखा  था  कि  एयर  फोर्स  का  जो  ऐवियेशन

 फ्यूभ्नल  दिया  जाता  है  वह  भी  दोषपूर्ण  हं

 निकृष्ट  है  और  उस  म॑  सुधार  कया  जाये  t

 उस  के  बारे  मे  पेट्रो  लियम  मिनिस्ट्री  ने क्या  काय-

 बाहरी  #  कोई  पता  नहीं  है।  शौर  इस  सदन

 की  जानकारी  के  लिए  यह  भी  म॑  कहना  चाहता

 है  कि  इछापुर  तथा  अन्य  आडंनेस  फैक्ट्री
 में  जो  आयल  दिया  जाता  है  वह  भी  इसी  तरह

 निकृष्ट  पाया  गया  है  शर  उस  क॑  बारे  मे  भी

 इन  लोगो  ने  अपना  प्रोटेस्ट  दर्ज  किया  है  ।

 तो  पभ्रध्यक्ष  महोदय,  सुरक्षा  दल  का  कौन  सा
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 विभाग  बचता  है  ,  भ्राइईनेस,  एयर  फि,

 नेवी,  सब  लोग  इस  क  बारे  मे  स्वराज  प्रकट

 कर  रहे  हैं।  बहुत  गम्भीर  मामला  है।  मे  ने

 सुरक्षा  मंत्री,  श्री  जगजीवन  राम  से  विनती  की

 थी,  लेकिन  प्र  पैट्रोलियम  मता  जय  से  जानना

 चाहता  हू,  कि  दो  तीन  साल  स॑  मामला  पड़ा

 हुआ  है  इस  मे  जो  दोषी  अधिकारी  है  जिन्होंने
 भारत  को  सुरक्षा  को  खतरे  मे  डाला  है  उन

 +  खिलाफ़  क्या  कार्यवाही  की  गई  है,  यह  सदन

 जानता  चाहेगा  और  उस  की  जानकारी  राज

 हम  को  मिलनी  चाहिए  1

 ग्रष्यक्ष  महोदय,  इस  वे  सम्बन्ध  में  तीसरी

 बात  और  कहना  चाहता  हू  हम  लोगो  क॑  कहने
 पर  मेगा  वाटर  पॉल्यूशन  इनक्वायरी  कमेटी

 नियुक्त  की  गई  थी  908  में  उस  दिन

 मानवीय  श्री  जां  थ॑  ग्रोवर  होने  भी

 यह  मामला  हमार  साथ  उठाया  था  कि  बरौनी

 से  जो  तेल  छोडा  गया  था  जिस  के  चलते  मुंगेर
 में  भाग  लगी  थी,  वाटर  वैसे  जल  गए  थे  ।  इस
 इन क्वारी  कमीशन  की  (रिपोर्ट  .969  में  आयी।

 उसके  बाद  कैबिनेट  ने  फैसला  क्या  कि  दांयी

 अफ़सरी  को  सजा  दी  जाए।  नेकी  न  इस  निर्णय
 पर  अमल  करने  की  जिम्मेदारी  जिस  शख़्स

 पर  थी  उस  ने  इस  पर  अमल  नही  क्या

 क्या  नतीजा  हुआ  बरौनी  रिफ एन री  का  जो

 जनरल  मैनेजर  था  उस  का  सेवा  निवृत  हाने  का

 मौका  मिला  ।  उस  का  सजा  नहीं  मिर,

 और  दूसरे  जा  अधिकारी  है  उन  के  खिलाफ  भी

 कोई  कार्यवाही  नदी  की  गई,  उन  का  एऐक्जोनरेट
 किया  गया  कौर  इस  के  बारे  भें  मंत्री  महोदय
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 (शी  मधु  लिये]  नतीजा  यह  हुआ  कि  यह  टेम्पौरेरी  रजिस्ट्रेशन

 सप्लाई दें  |  भोर  कैबिनेट  के  निर्देश  को  कार्यान्वित..  इन  के  नाम  से  है  शौर  दो  साल  के  प्रकार  ट्रक

 करमे  की  जिस  अफ़्सर  पर  जि  मेदारी  थी  उस  ढ्  सफ़र  करने  के  बार  मे  काम  जो  हा  है  बह
 को  आप  ने  पदोन्नत ति  दे  कर  कराई  ओ०  सी  ०  का
 चेयरमैन  बना  दिया  1  जब  कि  हक्‍सर  कमेटी

 इस  निर्णय  पर  भारी  भाई  करो,  सी०  के  तीन

 अफसरों  का  इंटरव्यू लेने  क ेबाद,  कि  तीनो  में  कोई

 भी  उपयुक्त  नहीं  है  इस  सर्वोच्च  पद  के

 लिए,  यानी  चेयरमैन,  इंडियन  घायल  कौर-

 पोरेशन  के  पद  के  लिए।  तो  इस  का  खुलासा
 में  वैग्रोडियम  मंत्रालय  से  चाहता  हू  t

 अध्यक्ष  महोदय  ने,  कुछ  मना  पहले  मैने

 हैवी  इंडस्ट्री  मिनिस्ट्री  का  ध्यान  टाटा  ट्रिम  मे,

 सभी  मंत्रियों  न ेएक  के  बाद  एक  ने  जबाब  दिया

 था,  मैं  चाहता  ह  कि  छापने  अपने  विभाग  के  मत्री

 जवाब  दे,  तो  हैवी  इडस्ट्रीज  मिनिस्ट्री  को  मै  ने

 पत्र  लिखा  था  और  उन  का  ध्यान  सोचा  था

 कि  ह1:46  करवा  पर  15,000  ,रु०

 का  प्रीमियम  चल  रहा  है  दस  दिना  ।

 पाच,  छ,  मारने  के  श्प्दर  यह  प्रीमियम

 द 6  25,000  रू०  हा  गया  हे  आर  इस

 बीच;  मे  मै  न ेयह  भी  मची  महोदय  को  कहा  भा,

 मुझे  खबर  मिली  है  कि  टेलको  वालो  को  कहा  गया

 है  कि  500  वर्क्स  कांग्रेस  पार्टी  के  चुनाव  के

 लिए  दिए  जाये  शौर  डिस्ट्रिब्यूटर  उस  मे  से

 कुछ  हिस्सा  रखे  और  i0,000  to  प्रति

 ट्रक  कांगेस  के  चन्दे  में  जमा  कर  दिया  जाए।

 इस  तरह  की  जो  व्यवस्था  है  वह  सुविधापूर्ण
 ढंग से  हो इसलिए  विहार  सरकार  ने  गजट
 नोटिफिकेशन  निकलकर  जमशेदपुर  के  जो

 डिस्ट्रिक्ट  ट्रांसपोर्ट  प्रोफेसर  हैं.  जिनको
 टेम्पो रे शी  रजिस्ट्रेशन  नम्बर  देने  का  भ्र धि कार
 था,  भ्रध्यक्ष  महोदय,  ताज्जुब  की  बात  है  कि

 बिहार  संस्कार  ने  गजट  में  नोटीफ़िकेशन  कर
 के  कह  भ्रश्विकार  टेलको  तक  फो  दिया  है।

 मोटर  करोल  भाई  के  तहत  गैरकानूनी  काम

 है  |  इस  के  बार  मे  जब  जानकारी  नहीं  मिल

 सकती  ।  फिर  भी  विश्वस्त  सूत्रों  स ेचार  केसेज

 &  ने  पकडे  है।  जिस  दिन  चेसिस  को  टैप्पीरेरी

 रजिस्ट्रेशन  नम्बर  मिला  है  24.घटे  के  भ्रन्दर  यह्‌

 चर्का  गैर  कानूनी  ढंग  से  ट्रासफर  किए  गए

 है  |  मंत्री  महोदय  ने  कूछ  करं वाही  नही  की

 है  ।  पहले  उन  की  सूचना  देने  के  बाद  थे  उस  मामले

 का  यहा  उठा  रहा  हे  ।  यह  नम्बर  इस  प्रकार  है,

 BHA/6872
 BHA/6955
 BHA/735"
 ‘BHA/7134

 अध्यक्ष  महोदय,  में  जानना  चाहता  हू  ि  500

 वर्क्स  चूकि  टेलका  ने  चुनाव  के  लिए  दिए  थे

 क्या  इसीलिए  इस  का  जाच  नहीं  की  जा  रही

 हैं।  कम  से  कम  जा  चार  नम्बर  मै  ने  दिए  है

 क्या  ग्रा५  का  ते  नाप  नही  है  कि  आप  उस

 की  जाच  कर  १  मुझ  को  जबाब  [दया  जाए

 मगर  इस  तरह  के  कार्यों  को  प्रोत्साहन  देंगे

 तो  उस  के  बहुत  खतरनाक  नतीजे  निकलेंगे  |

 अध्यक्ष  महोदय,  मय  व्यापार  महालय

 कॉ  जहा  तक  सम्बन्ध  हैं  व्यापार  मती  ने  कई

 बार  इस  सदन  का  आश्वासन  दिया  था  वि

 बिड़ला  परिवार  के  सेलरी  फेनिका  और  उसी

 तरह  बिगड  परिवार  के  श्री  सिंथेटिक्स  को

 बौलेन्द्री  प्राइस  कंट्रोल  स्कीम  में  लाया  जाएगा।

 यह  अगस्त  म॑  आश्वास।  दिया  था  विगत

 साल  मेरे  द्वारा  सवाल  उठाय  जाने  पर  और

 राज  है ग्प्रैन  का  प्राचीन  सर  अर्भ  तक  श्री
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 सिंथेटिक्स  बिगड  परिवार  और  सबुरी  एने का,

 बिडला  पवार  को  श्राप  ने  बोलेगी  प्राइस  क्रॉन

 के  तहत  नहीं  लाया।  क्‍यों  कि  वह  लोग  चुनाव
 का  चला  देते  हैं  इसलिए  श्राप  उन  के  साथ

 रियायत  कर  रहे  हैं,  लेकिन  हजारों  छोटे

 ब्रेकरों  को  बडी  परेशानी  हो  रही  है  1

 वित्त  मत्री  महोदय  हमेशा  रेवेन्यू  की  खोज

 में  रहेते  है।  कम  से  कम  55  60  ब्रॉड  Fo

 कैसे  रेवेन्यू  बढाया  जाएगा  वह  में  उस  को

 बताना  चाहता  है  ।  ऑप्शन  महोदय  गुजरात
 में  पब्लिक'  सैक्टर  में  दो  हमारी  कम्पनियां  है-

 एक  इंडियन  पेट्रो  की  मिस  और  दूसरी  गुजरात
 स्टेंट  फर्टिलाइजर  और  कॉरपोरेशन  ।  इन  के

 द्वारा  क्रम  20000  टन  कैत्रलैक्टम  और

 26  600  टन  डी०  एम०  टी०  अब  पैदा  किया

 जाएगा  एक  साल  में  की  एम०  टी०  से  पोलि-

 मास्टर  फाइबर  थ  या  है  और  कैरो-रैक्टम  से

 ना इलान  'फिलेंमेन  माने  पैदा  हता  है।

 अब  रूस  से  जा  हम  कैप्रोलेक्टस  शौर  कच्चा

 माल  आयात  बस्त  है  उस  पर  एक्साइज

 ड्यूटी  लगा  कर  का  दाम  हा  जाता  है  38  000

 रु०  पर  टन  बिक्री  दाम।  और  जब  आप  ने

 इस  सरकारी  कम्पनियों  के  दामों  के  बारे  में

 ऐसा  धपला  किया  प्रत्यक्ष  महोदय,  इसके

 ऊपर  ऐक्स इज  ड्यूटी  नहीं  लगने  वाली  है,
 जब  कि  रूस  से  जो  माल  आता  है  उस  पर  ड्यूटी
 लगेगी  1  नतीजा  यह  होगा  कि  रुस  से  आयात

 किया  हुआ  कैओओलैक्टम  या  डी०  एम०  टी०,

 इस  के  दामों  मे  और  जो  हमारी  कम्पनियों

 में  कच्चा  माल  बनेगा  उसमे  प्रति  टन  18,000
 ०  का  फर्क  होने  वाला  है।  और  प्रति  टन

 18,000  रु०  की  छुट  बाप  लोग  येचुरी  ऐनका,
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 fata,  इरादी  जेब  के०  पूंजीपतियों  को  दे  रहे

 हैं।  प्रौढ़  में  जानना  चाहता  हू  कि  इन  दोनो  का

 प्यार  बिक्री  मूल्य  समान  किया  जाएगा  और

 उस  के  लिए  अगर  एक्साइज  ड्यूटी  लगायी

 जाएगी  तो  जो  5,  6  कम्पनियां  हैं,  जिन  में

 मोदी  जी  भी  है।  ,  पीलू  मोदी  जी  नहीं,

 बल्कि  गूजर  मल  मोदी  जिन  को  श्रीमती

 इन्दिरा  जी  ने  पद्मभूषण  की  पदवी  दे  रखी  है,
 तो  यदि  इस  तरह  की  एक्साइज  ड्यूटी
 लगायी  जाएगी  भर  दोनों  का  बिक्री

 दाम समान  किया  जाएगा'  तो  कम  से  कम  55

 करोड  रु०  इन  को  मिल  जाएगा  और  एस  ०

 टी०  सी०  का  कमीशन,  जा  रूस  से  ब्रायातित

 कच्चा  माल  है,  एस०  टी०  सी०  को  मिलता  है

 वह  भी  यदि  ग्रुप  इस  के  ऊपर  लगायेगे तो  भौर

 5,  6  करोड  स०  और  आप  को  मिल  जाएगा।
 तो  इस  तरह  लगभग  60  करोड़  रुपया  जो

 श्राप  को  मिल  सकता  है,  वह  श्राप  क्‍यों  खो  रहे

 हैं  -  इस  के  पीछे  रहस्य  क्या  इसमें  भी  चुनाव
 की  राजनीति  है।

 SHRI  8.  R.  DAMANI  (Sholapur):  I
 would  like  to  ask  one  question.  What
 is  the  annual  production  of  these
 companies?

 sit  मू  लिये।  इन  की  बात  का  क्या

 जबाब  देना  है।  मैं  तो  मत्री  महोदय  को  जबाब

 दगा।

 अध्यक्ष  महोदय  कई  महीने  पहले  में  ने

 बैंको  के  कार्यों  के  बारे  में  यहा  एक  चर्चा  उठाई

 थी  कौर  कुछ  दस्तावेज  के  आधार  पर  मैंने

 यह  साबित  किया  था  किकानपुर  मैं  नया  गज

 में  जो  शाला  है  पंजाब  नेशनल  बैक  की,  कोई

 गलती  से  न  छपे  में  पंजाब  नेशनल  ह &  की
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 चर्चा  कर  रहा  हूं,  उस  में  जे०  के०  ग्रुप  कम्पनी

 के  70  चैन  >ऊस  हो  गए  और  मैं  ने  यह  सवाल

 उठाया  था  कि  इस  तरह  से  चैक  बाऊस  हो  जाएगे

 तो  क्या  इस  को  क्षिमिनल  आफिस  माना  जाएगा

 तो  इस  का  यह  जबाब  दिया  गया  है  कि  हम  विचार

 करेगे।  70  चैक  हाउस  हो  गये  हैं  लेकिन

 उस  के  बारे  में  सही  जानकारी  सदन  के  साम  ने

 नहीं  आई  है  ।  साथ  साथ  मै  यह  जानना  चाहता

 हूं  कि  इस  बैंक  का  मैनेजर  ज०  के०  सर्प  के

 हथियार  के  रुप  में  काम  कर

 रहा  है  और  पंजाब  नेशनल  बैक  के  हैड-

 क्वार्टर  से  उन्हे  प्रोत्साहन  मिल  रहा  है।  तो  इन

 झ्रधिवात्यो  को  तत्वाल  सस्पेन्ड  करने  का

 काम  कीजिए  ताकि  रिजर्व  बैक  का  जो  डिपो-

 हट  है,  वह  इस  तरह  से  खत्म  न  हो  ।

 ध्रध्यक्ष  महोदय,  मेरा  लाख री  मुद्दा  यह  है
 कि  डी०  जी०  एस०  एण्ड  डी,  डाइरेक्टर

 जनरल  आफ  सप्लाइज  एण्ड  'डिस्पोजल,  यह

 सप्लाई  २िनिपट्री  के  तहत  में झाता  है  बौर

 इस  के  द्वारा  डिफेन्स  मिराली  की  जा  करो

 पये  की  माग  हाती  है,  उस  को  पूरा  किया  जाता

 है?  सब  से  बडी  मांग  डिफेन्स  की  होती

 है  250  रोड  रुपये  की  और  प्रत्यक्ष  महोदय,

 सुरक्षा  मंत्नालय  की  ऊसल्टेटिव  कमेटी  में  यह

 भी  मामला  उठा  कि  क्‍या  कुछ  रुप्लायसे
 के  द्वारा  डिफेन्स  की  सप्लाइज  के  ऊपर  60

 प्रतिशत  का  मुनाफा  कमाया  जाता  है,  तो  यह

 आत्मा  सेक्रेटरी  से  जुड़ा  रहता  है।  जब  सुरक्षा

 मंत्री  और  सुरक्षा  राज्य  मंत्री  ने  उत  को  डाटा,

 तथ  जा  कर  यह  बात  निकली  कि  यह  बात  सही

 है  कि  कुछ  सप्लायर्स  60  प्रतिशत  मुनाफा  कमाते
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 हैँ  1  राज  जान  बुझ  कर  दस् फॉर्मल  कंस्स्टेटिव
 कमेटी  की  बात  मै  यहां  रख  रहा  हूं  क्‍योंकि

 रघरमैया  जी  का  आदेश  चलता  है  भौर  हम

 रिरिया  जी  की  डिक्टेटरशिप  को  यहां  मानने
 वाले  नही  है।  यह  कोई  पार्लियामेंटरी  कमेटी

 नही  है।  भ्रमर वह  बन्द  करना  चाहते  हैं,  तो
 कर  सकते  हैं।  हमारे  पास  विशेष  जानकारी

 है।  इसलिए  मौ  सिविल  सप्लाइज  की  बात

 कहना  चाहता  हूं  लेकिन  खा डेलकर  साहब
 का  पता  नहीं  है।  इसलिए  मैं  यह  जानता

 चाहता  हूं  के  इस  के  बारे  मैं  कौन  सी  कार्यवाही
 वे  कर  रहे  हैं  क्या  कोई  कमेटी  नियुक्त  की  जायेंगी
 कि  रप्लाइज  में  क्ति ना  मुनाफा  कमाया

 जाएगा  प्रौढ़  उचित  मुनाफा  कितना  होगा?

 इन  शब्दों  के  साथ  मैं  अपनी  बात  खम

 कर  रहा  हु।

 अध्यक्ष  महसूद,  डिपार्टमेंटल  कमेटीज

 में  जो  बाते  इं  त॑  है,  अगर  उन  का  बाप

 रेफ्रे स करेगे,  ता  फि  ब  बात  इन्  मल  के।

 रही?

 शी  भु  लिमये  क्‍या  वे  गुप्त  है।
 वे  चीजों  को  दबाना  चाहते  हैं  कौर  जब  पूछते

 हैं  तो  कहते  हैं  | अ  प्राय  के  पास  क्या  जानकारी

 है।

 अध्यक्ष  महोदय  वें  मीटिंग  तो  इन्फामंल

 होती  है  शौर  उन  में  जो  चीजे  पता  चलती  है,

 वें  भ्रमर  बाहर  जाने  लगी,  तो  बे  वहां  नहीं

 पाया  करेंगी।
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 SHRI  S.  M.  BANERJEE  (Kanpur):
 Mr.  Speaker.  Sir,  with  your  permis-
 sion,  I  would  like  to  mention  three  or
 four  poin‘a,  Three  or  four  days  back,
 we  hag  a  meeting,  members  of  the
 Stending  vouncil  of  JCM,  They  met
 the  Finance  Secretary  and  his  other
 collegues  and  come  decisions  were
 take  3  to  remove  the  anomalies  found
 in  wne  Third  Pay  Commission  Heport.
 Some  good  decisions  have  been  taken.
 Jne  of  the  decisions  35  that  the  Pay
 Commission's  recommendations  regard-
 ing  grant  of  children’s  allowance
 which  adversely  affecteq  the  Central
 Government  employees  should  be
 withdrawn  and  should  not  be  imple-
 mented  in  the  ९४७5९  of  the  existing
 employees,  That  was  really  a  good
 decision.  The  Finance  Ministry  was
 waiting  patiently  for  the  Finance
 Minister  to  reach  India  back  from
 Malaysia  and  issue  a  statement.  I
 would  request  the  hon.  Finance  Minis-
 ter  to  ‘make  a  statement  in  this  House
 so  that  the  necessary  orders  mght  be
 issued  for  the  benefit  of  the  Central
 Government  employees.  Certain
 other  decisions  were  also  taken.  I
 hope  the  hon.  Minister  will  take  this
 opportunity  to  make  an  announcement
 regatding  them  also  in  this  House.
 But  no  decision  could  be  taken  reard-
 ing  house  rent  allowance  and  city
 compensatory  allowance,  Our  demand

 is  that  the  Pay  Commission’s  recom-
 ‘mendations  regarding  house  rent
 allowance  should  be  implementeg  in
 all  fairness  from  Ist  January,  1973.
 The  railwaymen  are  going  on  strike.
 I  hope  that  they  will  definitely  wel-
 come  any  decision  if  it  is  implement-
 ed  from  ist  January,  1973.  I  hope  the
 hon,  Finance  Minister  will  kindly
 make  the  statement  as  early  as  possi-
 ble.

 During  the  time  when  Shri  Uma
 Shankar  Dikshit  was  replying  to  the
 debate  on  the  Home  Ministry’s  De-
 mands.  [  wanted  te  invite  your  kind
 attention  to  the  letter  issued  by  the
 Ministry  of  Home  Affairs,  Shri  Uma
 Shankar  Dikshit  wanted  to  convince
 the  House  that  Government  were  very
 655  LS—27.
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 sincere  in  arriving  at  a  negotiated
 settlement  with  the  railway  employees.
 I  welcome  that.  |  take  his  statement
 83  correct  and  honest,  But  if  that  was
 80,  why  was  the  letter  issued  from
 the  Home  Ministry  on  the  7th  April
 974  on  the  threatened  all-India  strike
 by  the  railway  employees  wherein  it
 has  been  stated  how  the  Jeaderg  should
 be  arrested  and  put  in  jail  under
 MISA?  The  relevant  portion  of  the
 letter  reads;

 “The  provisions  of  the  Mainten-
 ance  ot  Internal  Security  Act
 (MISA)  ००००७  be  profitably  2nvoked
 while  undertaking  preventive
 action.”  ‘

 It  38  really  a  sad  cemmentury  on  their
 assurances,  When  negotiations  are
 going  on  in  the  country,  and  all  the
 leaders  of  the  workers  are  trying,
 whether  it  be  the  convener  of  the
 Coordination  Committee,  Shri  George
 Fernanades  or  the  President  of  the
 All  India  Railway  Workers  Union,
 Shri  Ss.  A.  Dange  or  the  representative
 of  the  other  federations  and  associa-
 tions.  when  they  are  honestly  trying
 to  have  a  negotiated  settlement,  this
 letter  dated  ‘7th  April)  974  was
 issued.  At  that  time,  there  were  no
 negotiations,  and  only  statements  were
 being  issued  that  it  was  a  politically
 motivateq  strike.  Further,  orders
 have  been  issued  in  tne  letter  to
 arrest  the  following  categories  of
 persons:

 “Activists  and  militants  amongst
 the  railway  employees  who  are
 known  to  be  taking  prominent  part
 in  planning  and  organising  the
 strike  and  who  are  likely  to  indulge
 in  intimidatory  activities  against
 other  railway  employees  who  may
 not  be  willing  to  participate  in  the
 strike.”

 Persons  other  than  the  railway
 employees  who  are  influential-among
 railway  employees  or  actively  insti-
 gating  them  to  participate  in  the
 strike.”
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 Bo.  noi  only  employees  but  others  also
 who  are  trying  their  utmost  to  bring
 pbout  a  settlement  are  also  sought  to
 be  arrested.
 *

 In  all  fairness,  4  would  request  that
 vhis  better  should  have  been  with-
 drawn  by  Government.  The  hon.
 Minister  should  have  explained  to  this
 House  the  necessity  of  having  issued
 that  letter.  The  MISA  is  already  in
 fheir  armoury,  the  DIR  are  in  their
 armoury,  and  there  are  other  nefarious
 pieces  of  legislation  also  in  their
 armoury,  under  which  people  can  be
 arrested,  workers  can  be  arrested
 without  assigning  any  reason  whatso-
 ever.  When  their  armoury  was  full
 of  these  arms,  where  was  the  neces-
 sity  to  issue  this  letter  of  7th  April
 19742

 Let  me  make  it  very  clear  that  the
 railway  employees  and  their  leaders
 are  genuinely  for  a  settlement,  But
 unless  something  is  done  and  there  is
 a  step  by  Government,  it  will  be
 difficult  for  anyone  to  suggest  to  them
 not  to  go  on  strike.  The  Railway
 Minister  is  trying  his  best.  I  have’  no
 doubt  about  it;  I  compliment  him  for
 that  But  what  about  the  other
 Ministers?

 MR,  SPEAKER;  You  gave  only  one
 point,  about  the  Pay  Commission
 recommendations.

 SHRI  S.  M  BANERJEE:  No  I  was
 not  allowed  to  speak  on  this.  I  was
 told  not  to  interrupt.  So  I  did  not
 interrupt  him.

 MR.  SPEAKER:  I  ‘wonder  if  that
 could  be  connected  with  this.  Here  is
 a  detinite  point  which  you  wanted  to
 raise.

 SHRI  S.  M.  BANERJEE:  I  wrote
 about  bonus  algo.

 ‘

 MR.  SPEAKER:  This  is  what  8
 given  here.
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 SHRI  S.  M.  BANERJEE:  I  will  con-
 clude  in  two  minutes.

 So  is  the  Cabinet  prepared  to  con-
 sider  this.  34  the  Unanimous  recom-
 mendation  of  the  bonus  Review  Ccm-
 mittee  is  that  those  who  are  in  the  De-
 partmental  undertakings  should  also
 be  given  Bonus,  how  can  Bonus  be
 denied  to  the  railway  employees—
 when  there  ure  80  many  working  in
 the  public  undertakings  who  are  given
 bonus?  Unless  this  matter  is  decided
 and  a  solemn  assurance  given,  it  will
 be  difficult  for  anyone  to  suggest  to
 the  railway  employees  that  they
 should  not  go.on  strike.  I  am  one  of
 those  who  sincerely  want  a  settlement.
 But  |  would  urge  upon  the  hon.
 Minister  to  rise  above  the  suspicion that  it  23  politically  motivated.  The
 railway  employees  are  not  indulging
 in  politics.  The  leaders  might  be
 connected  with  politics.  It  is  the
 demands  of  the  railway  employees
 which  are  troubling  them  for  going
 On  strike.  The  railway  employees
 helped  in  1962,  in  3965  and  in  97I.
 They  stood  like  one  man,  whether  it
 was  the  defence  employees,  railway
 employees,  P  &  T  employees  or  other
 employees.  They  will  again  unite  for
 any  eventuality.  So  let  not  the  gtrike
 be  castigated  as  politically  motivated.
 That  dg,  what  I  would  request  him.

 Today  is  the  29th.  The  strike  will
 take  place  on  the  8th.  Negotiations
 are  going  on.  I  urge  upon  Govern-
 ment  to  realise  the  gravity  of  the
 situation  and  not  damn  the  strike  as
 politically  motivated.

 Another  point.  J  have  already
 written  to  the  Home  Minister.  I  took
 a  jetter  and  representation  from  the
 UP  Census  Employees  Association,
 Lucknow.  The  gervices  of  200  census
 employees  are  going  to  be  terminated
 on  let  May  1974.  I  took  up  the  matter
 with  the  Cabinet  Secretariat  six
 months  back,  Their  services  were
 extended  and  were  given  3
 months  extension.
 1974,  the  day

 But  on  Ist  May,
 on  which  Parliament
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 will  not  transact  any  business,  May
 Day,  a  day  of  international  golidarity
 of  the  working  people  of  the  worid
 and  of  the  country,  these  200  employ-
 ees  are  going  to  loge  their  yobs.  They
 have  been  working  in  their  own
 departments.  Only  to  accommodate
 ihe  deputationists,  these  200  people
 aie  going  to  be  thrown  out.  I  make
 a  fervent  appeal  on  their  behalf.  I
 have  already  written  to  him.  I  wanted
 to  interrupt  him  and  get  some  sort  of
 assurance.  But  I  did  not  do  it.  Now
 in  all  humility  with  all  earnestness
 and  honesty  at  my  command,  I  appeal
 on  behalf  of  these  employees  who
 have  worked  for  more  than  24  or  3
 yeais,  Due  to  their  labours,  the
 Census  repo:t  came  out.  They  are
 working  so  efficiently,  They  come
 from  ordinary  middle  class  families.  I
 would  request  you  to  convey  these
 feelings  to  the  hon,  Home  Munster
 and  see  that  their  period  of  service  is
 extended,  «  *

 With  these  words,  4  thank  you  very
 ‘auch.  l  te.

 SHRI  YESHWANTRAO  CHAVAN
 Both  the  hon  members  have  raised
 issues,  most  of  which  were  raised
 previously  also.  J  do  not  think  even
 they  would  expect  me  by  way  of
 answe:  to  go  into  detauls.

 As  for  the  poimts  raised  by  Shn
 Madhu  Lamaye,  one  or  two  are  directly
 conceined  with  my  Ministry.  I  would
 luke  to  inform  him  that  as  far  as  the

 question  of  the  cheques  which  bounced
 4s  concerned,  it  was  discussed  during
 a  call  attention  motion  given  notice
 of  by  him  sometime  in  973  It  is  a
 fact  that  a  number  of  cheques  were
 refused  to  be  accepted  The  Punjab
 National  Bank  has  certainly  gone  into
 wt.  Ag  for  some  person  or  officer  that
 he  referred  to,  I  do  not  know  what
 defect  I  can  find  in  him,  because  he
 rightiy  refused  to  accept  the  cheques.

 As  far  as  the  accommodation,  etc.,
 are  concerned,  I  tried  to  get  informa-
 tion  from  the  bank,  and  their  point
 is  that  cases  relating  to  the  enhance-
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 ment  of  limits  or  the  problems  of
 readjustment  of  accounts  or  fresh
 lumits  in  respect  of  any  large  account
 are  invariably  placed  before  the  Board
 of  Directors  ang  it  छ  not  a  Branch
 Manager  who  takes  up  these  matters
 for  the  sake  of  a  decision  at  his  level.
 4  would  like  to  say  that  the  Punjab
 National  Bank  is  certainly  aware  of  it
 and  I  think  they  have  sent  some
 instiuction  team  which  hag  also  gone
 into  some  of  the  irregularities  which
 are  being  rectified.

 As  far  as  the  general  question
 whether  we  can  make  the  bouncing
 of  cheques  per  se  a  crimina_  ofience,
 lg  concerned  this  was  one  of  the
 Questions  which  he  had  raised  before
 and  I  had  told  him  of  the  difficulty
 that  if  at  all  we  have  to  make  it  a
 crimina]  offences,  it  35  necessary  to
 have  some  sort  of  criminal  intention
 in  giving  that  cheque  with  a  view  to
 defraud  somebody.  That  is  what
 called  the  presence  of  mens  ren,

 SHRI  S  M  BANERJEE:  I  can  pro-
 duce  a  cheque  tomorrow,  for  Rs.  25,000
 issued  by  Alok  Udyog  to  a  poor  con-
 tractor  which  has  bounced  I  can
 bring  it  af  you  want

 SHRI  YESHWANTRAO  CHAVAN.
 It  is  quite  possible,  I  am  not  saying
 yes  or  no.  This  ig  a  matter  which
 requires  very  careful  consideration.
 Automatically  when  you  make  a  law
 that  when  a  cheque  is  bounced,  it  will
 be  treated  as  a  criminal  offence,  then
 it  would  be  unjust  to  a  large  number
 of  new  people  coming  into  the  field
 of  banking

 श्री  सच  लिमये  :  करि मि दत  स्टेशन  हाना

 चाहिए  यह  बात  ठीक  है  ।

 SHRI  YESHWANTRAO  CHAVAN:
 That  35  the  major  difficulty.  This
 question,  I  think,  has  been  looked  into
 by  the  Committee  headeq  by  Dr.
 Rajamannar:  it  ig  being  examined.
 and  I  think  I  will  have  to  wait  for  the
 recommendations  of  that  Committee.
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 {Shri  Yeshwantrao  Chavan]

 Then.  there  were  three  or  four
 points,  mentioned  by  the  hon.  Member,

 aft  wa  fend:  55  करोड  एक्साइज

 ड्यूटी  के  रूप  में  श्रमिकों  देना  चाहता  हू,
 सरकार  की  आमदनी  बढ़ाने  का  मैं  जरिया

 बता  रहा  हू,।  एक्साइज  ड्यूटी  और  कस्टम

 ड्यूटी  को  आप  इक रे लेट  बना  दे,  इडी-

 जिस  प्रोडक्शन  कौर  इस् पार्ट  की  हुई  खोजा

 पर  श्राप हों  पचास  वरीद  बम  स॑  कम  मिले

 जाएगा।

 SHRI  YESHWANTRAO  CHAVAN.
 When  he  i>  making  a  profitable  sug-
 gestion  I  must  take  advantage  of
 discussing  this  matter  a  little  in  depth
 with  him  Certainly  I  would  welcome
 this  suggestion  because  I  am  in  search
 of  such  resources.

 at  wy  लिये  व  रास्ते

 लेकिन  उनको  इसलीनंट  भी  किया  ८  ग्रापन?

 SHRI  YESHWANTRAO  CHAVAN:
 As  far  as  the  other  suggestions  are
 concerned,  I  cannot  undertake  to  give
 a  detailed  answer.  ]  know  these  are
 some  of  the  cases  where  the  facts
 have  to  be  verified,  and  J  do  not  want
 to  Make  a  statement  which  would
 unnecessarily  commit  the  Government
 one  way  or  the  other.

 बताए  हैं

 भी  क्र लिमये  :  1967  में  एक  स्त्री

 ने  जबाब  दिया  था।  इनको  दो  दिन  का  नोटिस

 दिया  था  मैने  शनिवार  को  दिया  था  ।  इनको

 तयार  होकर  जाना  चाहिए  था।  यह  खास

 डेरेंलिक्शन  अाफ  ड्यूटी  है।  भाप  हमें  प्रोटेक्शन

 दे

 -वर्क  महोदय  इनको  ग्रुप  शान्ति

 से  सुनने  ।  क्यो  इंटरप्ट  करते  हैं  ऐसे  जमे  कमेटी

 मीटिंग  चल  रही  हो।
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 करो  थू  हिसाब  व्यापार  मर्रा  जवाब  दे

 पेट्रोलियम  मंत्री  गायब  है  क्या  करे  हम  लश्करे

 SHRI  YESHWANTRAO  CHAVAN:
 As  far  as  the  Petroleum  and  Chemicals
 Minwtry  is  concerned,  I  think  this
 question  was  raised  by  the  hon.
 Member  with  the  Defence  Ministry
 also,  and  they  have  told  him  that
 they  will  go  into  the  case  and  find
 out  the  facts.

 As  far  88  the  truck  business  is
 concerned,  he  mentioned  certain
 specific  cases;  four  apecific  cases

 ilerruption

 MR.  SPEAKER.  Let  him  answer,
 SHRI  YESHWANTRAO  CHAVAN:

 Naturally  I  got  notice  this  morning
 and  I  tried  to  get  as  much  information
 as  possible  With  the  things  that  I
 have,  I  cannot  give  a  detailed  and
 satisfactory  answer,  but  I  can  give
 him  some  information  on  the  points
 he  mentioned  He  referred  to  ‘some
 specific  cases  about  the  trucks.  My
 information  39  that  these  cases  have
 heen  referred  to  the  State  Govern-
 ments  for  investigation  and  I  hope  we
 wl  get  a  report  ag  soon  a3  possible.
 As  far  as  the  resale  of  trucks  at  a
 premium  38  concrned,  I  may  say  that
 this  matter  has  been  considered  by
 the  concerneg  Ministry  and  they  have
 issued  orders  restricting  the  resale.

 ‘It  38  therefore  felt  that  it  would
 be  advasable  to  fmpose  comprehen-
 sive  control  on  the  sale  and  redis-
 tribution  of  commercial  vehicles.
 However,  it  was  considered  with  a
 view  to  securing  equitable  qistribu-
 tion  and  availability  at  a  fair  price
 of  commercial  vehicles,  a  ban  should
 be  imposed  on  resale  within  the
 period  of  two  yearg  from  the  date
 of  the  original  purchase.  Accordingly
 the  Government  issued  an  order
 calleg  the  Commercial  Vehicles
 Restriction  and  Reagle  Order  of  974
 under  the  Industrial  Development
 and  Regulations  Act  of  1981  on  ‘ite
 January  1974."
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 SHRI  MADHU  LIMAYE;  It  is  daily
 being  violated.  I  gave  you  four
 instances,

 SHRI  YESHWANTRAO  CHAVAN:
 Now  you  have  raised  a  new  point.  I
 have  explained  the  Governmnt  policy.
 I  quite  agree  that  it  would  have  been
 good  if  the  Minister  could  be  present
 here.  but  ]  would  certainly  convey  the
 points  that  he  has  raised.

 Mr,  Banerjee  has  been  tirelessly
 raising  the  important  points  about
 the  implementation  of  the  Pay  Com-
 mission  Report.

 SHRI  S.  M.  BANERJEE:  We  are
 waiting  for  you  to  make  the  announ-
 cement.

 SHRI  YESHWANTRAO  CHAVAN:
 I  need  not  repeat  al]  those  things.  As
 far  ag  Class  II,  Class  mW  and  Class  IV
 are  concerned,  detailed  instructions
 and  notifications  have  been  issued.

 SHRI  S.  M.  BANERJEE:  That  was
 uot  my  pomt.  In  the  meeting  of  the
 Anomaly  Committee,  some  decisions
 have  been  taken  and  I  want  you  to
 make  an  announcement  about  them.

 SHRI  YESHWANTRAO  CHAVAN:
 Some  of  the  points  were  discussed  at
 that  meeting  with  the  representatives
 of  both  sides.  I  shall  fing  out  what  is
 the  conclusion  of  the  meeting.  jy  can
 tell  the  hon.  Member  that  defore  we
 take  a  decision  in  thig  matter,  I  am
 going  to  discuss  it,

 SHRI  S.  M.  BANERJEE:  It  was
 decided  at  the  meeting  that  you  would
 make  an  announcement  in  Parliament
 about  certain  decisions  which  were
 already  reached.  We  are  waiting  for
 you  to  announce  that.

 SHRI  YESHWANTRAO  CHAVAN:
 There  is  no  difficulty  about  announc-
 ing  the  decisions.  I  thought  that  if
 the  Government  were  to  make  8  state-
 ment,  it  should  make  a  statement  on
 all  the  issues,  whatever  points  were
 accepted  and  whatever  points  were

 655  LS—8.
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 uot  accepted.  Before  saying  that  we
 are  not  accepting  any  point.  I  wanted
 to  have  some  discussions  with  them
 on  the  different  problems.  If  you
 want  an  announcement  about  the
 agreed  points  we  can  consider  that
 algo.

 MR.  SPEAKER:  I  think  that  in
 future  when  a_  notice  is  given  in
 advance.  the  Minister  concerned  should
 be-  present  in  this  House.  It  is  embar-
 rassing  for  the  Finance  Minister,
 because  he  can  answer  on  behalf  of
 his  own  departments  and  not  others.

 SHRI  K.  LAKKAPPA
 There  was  no  notice.

 (Tumkur):

 SHRI
 was,

 MADHU  LIMAYE,  There
 How  do  you  know?

 SHRI  हू  LAKKAPPA:  During  the
 debate,  he  mentioned  all  the  names.
 (Unterruptions)

 MR.  SPEAKER:  I
 observation.

 made  the
 That  is  over.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  Sir,  in  this  case,  I  undez-
 stand  notice  was  given  only  to  the
 Finance  Minister.  I,  myself,  have  no
 notice.  May  I  request  you  that  in
 such  cases  you  may  direct  the  office
 to  give  notices  to  all  the  Ministers
 concerned?

 MR.  SPEAKER:  I  really  do  not
 know  where  the  fault  lies.  I  will
 cxamine  this  an@  we  will  set  some
 procedure  for  future.

 SHRI  K.  NARAYANA  RAO
 (Bobilli):  Sir  my  humble  submission
 is  this.  If  notice  has  been  given  relat-
 ing  to  a  particular  item  concerning  a
 Particular  Ministry,  this  should  he
 confined  only  to  the  Ministry  con-
 cerned  and  he  should  not  bring  in  all
 points  covering  the  entire  grant  of
 the  working  of  the  Government.  That
 cannot  be.
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 SHRI  MADHU  LIMAYE:  We  are
 passing  demands  relating  to  all  the
 Munistries

 SHRI  छू.  LAKKAPPA  Sir,  you
 should  give  specific.,

 MR.  SPEAKER:  Don't  assume  my
 powers  also.  I  am  in  a  better  posi-
 tion.  I  ‘must  say  that  there  are  many
 points  which  do  not  concern  the
 Finance  Ministry;  they  also  concern
 the  other  Mimstries.  We  will  see  and
 set  some  pYrocedure  for  future  There
 is  nothing  of  a  sort  of  a  dispute,  Why
 should  you  be  worried  about  it?

 Now,  the  questions  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sumg  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the  services
 of  the  financial  year  (1974-75  be  taken
 into  consideration.”

 The  motion  was  adopted.

 We  shall  now  take  up  the  Bill  clause
 by  clause.

 The  question  is:

 “That  Clauses  2,  3  and  the  Sche-
 dule  stand  part  of  the  Bill.”

 The  motion  wag  adopted.
 म
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 Clause  2,  3  and  the  Schedule  were
 added  to  the  Bill.
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 Clause  ३,  the  Enacting  Formula  and
 the  litle  were  added  to  the  Bull,

 SHRI  YESHWANTRAO  CHAVAN:
 Sir,  |  move:

 “That  the  Bill  be  passed.”

 MR.  SPEAKER;  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.
 ne

 9  03  hrs,

 Rk  HALF-AN-HOUR  DISCUSSION

 MR  SPEAKER  What  about  Half-
 aun-hour  DiSciussion?  Mr.  Shenoy  do
 you  want  that  this  should  be  taken
 up  now?

 SHRI  P  R.  SHENOY  (Udip:):  Nu
 objection  if  it  is  taken  up  tomorrow

 MR.  SPEAKER:  This  will  be  taken
 up  to  morrow  if  we  find  time  Other-
 wise.  this  will  be  taken  up  on  a  subse-
 quent  date.

 i9.0l  hrs.

 The  Lok  Sabha  then  adjourned  til
 Eleven  of  the  Clock  on  Tuesday,  April
 30.  974/Vatsakha  10,  896  (Saka)
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